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 LOK  SABHA  DEBATES

 LOK  SABHA

 Tuesday,  March  I8,  +1969},  Phalgunu  27,  (1890
 (Saka)

 The  Lok  Sabha  met  at  Eteven  of  the  Clock

 (Mr.  Speaker  in  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS

 Surcharge  Levied  on  New  Tata  Mercedes
 Benz  Chassis  in  Bihar

 *S4l.  SHRI  SHIV  CHANDIKA
 PRASAD  :  WiIll  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT,  INTERNAL
 TRADE  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Trans-
 port  Association,  Bihar  has  strongly  objected
 to  the  move  of  M/s.  Telco  for  levying  3  per
 cent  surcharge  over  the  price  of  New  Tata
 Mercedes  Benz  chassis  since  November,
 1968,  so  far  not  applicable  to  the  dealers
 of  Bihar,  and  have  passed  a_  resolution
 protesting  against  the  surcharge  in  the
 meeting  of  its  General  Body  held  on  the
 7th  December,  968  ;  and

 (b)  whether  Government  have  taken  any
 action  in  the  matter  and,  if  so,  the  details
 thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  (SHRI  BHANU  PRAKASH
 SINGH)  :  (a)  and  (b).  A  statement  is  laid
 on  the  Table  of  the  House.

 STATEMENT

 Government  are  not  aware  that  the
 Transport  Association,  Bihar  have  objected
 to  the  move  of  M/s.  Telco  for  levying  3%
 surcharge  over  the  price  of  new  Tata
 Mercedes  Benz  chassis  since  November,  968

 and  that  they  have  passed  a_  resolution
 protesting  against  the  surcharge.  However,
 the  matter  was  taken  up  with  M/s.  TELCO,
 and  they  have  explained  that  because  of  the
 lower  price  of  Tata  Mercedes  Benz  vehicles
 in  Bihar,  arising  out  of  the  saving  of  three
 per  cent  in  Central  sales  Tax  on  sales  of
 vehicles  within  the  state,  operators  from
 other  states  were  purchasing  vehicles  from
 the  dealers  in  Bihar  and  then  transferring
 them  elsewhere.  They  have  stated  that
 there  was  a  substantial  increase  in  such  sales
 in  the  latter  part  of  1968,  resulting  in  serious
 complaints  from  Tata  Mercedes  Benz  dealers
 in  various  other  states  of  loss  of  business  to
 them.  According  to  the  company,  to  correct
 this  situation,  they  increased  the  price  of
 all  their  vehicles  sold  in  Bihar  by  Rs.  200.
 Further,  according  to  them,  while  this  step
 had  the  desired  effect  in  this  direction,  the
 genuine  transport  operators  in  Bihar  were
 unhappy  about  the  price  increase.  The
 company  have  reported  that  in  the  circums-
 tances,  they  have  since  withdrawn  the  levy
 for  the  present  and  are  now  considering
 alternative  solutions  to  the  problem.

 SHRI  SHIV  CHANDIKA  PRASAD  :
 At  present  whatever  goods  are  manufactured
 in  Bihar  are  allowed  to  go  without  any  tax
 outside  Bihar  for  sale  and  therefore  the
 Government  of  Bihar,  whose  people  have  the
 lowest  per  capitn  income  in  India  at  present,
 is  losing  per  month  about  Rs.  30  lakhs  only
 in  Tata  Mercedes.  I  would  like  to  know
 whether  Messrs.  Telco  has  sought  the
 permission  of  the  Government  of  Bihar  and
 also  the  Central  Government,  who  is  a
 partner  of  Telco,  before  levying  this  sur-
 charge  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  The  question  of  permission
 does  not  arise  because  it  is  now  a  decontrol-
 led  item  and  the  manufactures  can  charge
 any  price  they  like.  But  if  we  find  that
 they  are  charging  much  more  than  their  cost
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 of  production  then  the  Government  can
 come  in.  Here,  as  has  been  pointed  out  in
 this  question,  these  trucks  are  manufactured
 in  Bihar  and  therefore  they  have  not  to  pay
 the  central  tax  of  3  per  cent  whereas  so  far
 as  other  areas  are  concerned  the  central  tax
 has  to  be  paid.  So  a  large  number  of
 operators  are  purchasing  these  trucks  from
 Bihar  depriving  the  dealers  in  other  States
 from  selling  these  trucks.  On  the  objection
 raised  by  them  they  also  increased  the  price
 so  that  they  can  meet  the  demand  of  dealers
 from  other  States.  When  this  matter  was
 brought  to  our  notice  through  this  question
 we  took  up  this  matter  with  the  manufac-
 turers  and  they  have  said  they  will  not
 charge  this  from  Ist  March  and  they  will
 think  of  some  other  ways  as  to  how  dealers
 in  other  States  can  also  get  trucks.

 SHRI  SHIV  CHANDIKA  PRASAD  :
 Is  it  a  fact  that  due  to  this  surcharge  the
 sale  of  trucks  of  Bihar  dealers  has  gone
 down  resulting  in  a  considerable  number  of
 staff  being  thrown  out  of  employment  ?

 SHRI  F.  A.  AHMED:  is  not
 true.

 That

 श्री  जाज  फरनेन्डीज  :  मैं  नहीं  समभक  पाता

 हैं  कि  केन्द्रीय  सरकार  की श्रोर  से  3  प्रतिशत
 टैक्स  वहाँ  नहीं  लिया  जाता  तब  कसे  टाटा

 कम्पनी  ने  कैसे  यह  भ्रधिकार  भ्रपने  हाथ  में  ले

 लिया  कि  वहू  हर  ट्रक  पर  200  सु०  कमाये  ।

 टाटा  कम्पनी  ने  हर  ट्रक  पर  200  सु०  ज्यादा
 कमाया  ।  यह  प्रश्न  यहाँ  पेश  होने  के  बाद  जब
 उन  को  लिखा  गया  तब  उन्होंने  तय  किया  है  कि

 वह्‌  lo  मार्च  से  ज्यादा  पैसा  नहीं  लेंगे।  मैं
 जानना  चाहता  हैं  कि  क्‍या  मंत्री  महोदय  जो

 पैसे  उन्होंने  ले  लिये  हैं  उन  को  वापस  करने  के
 लिये  कहेंगे  ?  ऐसे  कई  उदाहरण  हैं  जिन  में

 ऐसा  किया  गया  है।  भारत  सरकार  किसी
 झमरीकन  दवा  फम्पनी  को  9  करोड़  रुपया
 वापस  करने  के  लिये  कह  रही  है  जो  उस  ने
 ज्यादा  ले  लिया  था।  क्‍या  टाटा  कम्पनी  से

 कहा  जायेगा  कि  जिन  से  उन्होंने  200  रु०
 ज्यावा  लिये  हैं  हर  ट्रक  पर,  उन  को  वह  वापस

 कर  ?
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 ot  फलरदीन  भली  भ्रहमद  :  यह  सवाल
 सिर्फ  उन  लोगों  के  लिये  सोचा  जा  सकता  है  जो
 बिहार  में  जेनुइन  डीलस  भौर  प्रापरेटस  हैं
 लेकिन  जो  लोग  बाहर  से  झा  कर  सिर्फ  इसलिये
 खरीदते  थे  कि  वहाँ  पर  सेल्स  टैक्‍स  नहीं  लग

 रहा  है  सेंटर  का,  उन  के  दारे  में  ज़रा  दिक्कत

 द्वोगी  ।  फिर  भी  मैं  उन  लोगों  से  पुछ्ूंगा  कि
 अगर  हो  सकता  है  तो  वह  किस  तरह  से  उस
 को  वापस  कर  सकते  हैं।

 SHRI  D.N.  PATODIA:  {  would  like
 to  know  at  what  particular  point  the  stage
 arrives  when  the  States  should  cease  interfer-
 ing  with  the  day-to  day  affairs  of  industrial
 concerns  ?  In  this  particular  case  it  is  very
 clear  from  the  reply  that  this  3  per  cent
 surcharge  was  imposed  on  account  of  certain
 peculiar  conditions  and,  secondly,  because
 this  item  is  decontrolled  the  State  has  no
 direct  responsibility.  Under  these  aircums-
 tances  I  would  like  to  know  what  justification
 the  Government  has  in  interfering  with  the
 day-to-day  affairs  of  the  company  and  trying
 to  withhold  or  trying  to  enhance  the  price  as
 they  like.

 SHRI  F.  A.  AHMED  :  The  question  of
 enhancing  the  price  does  not  arise  but  the
 justification  of  the  demand  made  by  operators
 and  dealers  in  Bihar  will  certainly  arise  and
 the  manufacturers  should  take  into  considera-
 tion  those  facts  on  the  basis  of  equity.  I
 will  ask  them  on  this  ground.  It  will  be
 most  desirable.  Now  that  they  have  said
 that  in  future  they  will  not  charge  this,
 therefore  they  have  accepted  the  reasonable-
 ness  of  the  excess  demand.  Therefore,  they
 should  also  consider  the  question  about
 what  they  have  already  realised.

 SHRI  D.  N.  PATODIA  :  Sir,  my
 question  was  different.  If  the  Government
 admits  that  this  is  a  decontrolled  item,  does  it
 lie  with  the  Government  to  interfere  and
 say  that  they  may  charge  or  they  may  not
 charge.  It  is  a  matter  between  the  manu-
 facturers  and  the  dealers  and  the  Govern-
 ment  should  not  come  in  the  picture.

 SHRI  F.  A.  AHMED  :  As  I  have  said
 there  is  no  question  of  Government  reques-
 ting  them.  I  think  they  will  see  the
 reasonableness  of  this  and  they  will  try  to  do
 the  needful,
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 शो  क०  भा०  तिवारी  :  अभी  मन्त्री

 महोदय  ने  कहा  कि  चू  कि  बिहार  में  सेल्स  टैक्स
 सैंटर  का  नहीं  लगता  था  इस  लिये  बाहर  से
 लोग  झा  कर  वहां  खरीदते  भे  ।  जो  ऐग्रीकल्चर
 इम्प्लिमैंट्स  हैं  जसे  ट्रेक्ट्स  बगैरह,  उन  पर

 बिहार  गवनंमेंट  ने  सेल्स  टैक्‍स  वगरह  नहीं
 लगाये  हैं  7  कया  सरकार  ने  इस  बात  की  खोज
 की  है  कि  जब  ऐग्रीकल्चर  इम्प्लिमेंट्स  पर  टैक्स

 नहीं  लगाया  गया  है  तब  टाटा  मरसीडीज़  पर

 यह  टैक्स  या  दूसरा  टैक्स  क्‍यों  नहीं  लिया  गया  ?

 भी  फलरुद्ीन  झली  अहमद :  शायद  मान-
 नीय  सदस्य  को  मालूम  हो  कि  यदि  किसी  स्टेट
 में  कोई  चीज  बनती  है  भौर  उसी  स्टेट  में  उस
 की  बिक्री  होती  है  तो  उस  पर  3  परसेंट  सेल्ट
 टैक्स  नहीं  लगता  है।  चू  कि  जमछेदपुर  में  ट्रक्स
 वगैरह  बनते  हैं,  जो  कि  बिहार  के  प्रन्दर  है,
 इस  लिये  सेंट्रल  टेक्स  उस  पर  लागू  नहीं  होते
 हैं।  इस  लिये  उन  ट्रक्स  को  वहाँ  बेचने  और
 खरीदने  में  8  परसंट  का  फायदा  होता  है  |

 वलित  वर्गों  को  मांगों  के  लिये  मारतोय
 रिपब्लिकन  पार्टी  द्वारा  झान्दोलन

 e542.  श्री  यहावन्त  सिह  कुदावाह  :  क्‍या
 विधि  तथा  समाज  कल्यारा  मस्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  भारतीय  रिपब्लि-
 कन  पार्टी  ने  हाल  में  दलित  वर्गों  की  कुछ  मांगे
 पेश  करते  समय  यह  घोषणा  की  है  कि  वह  इन
 वर्गो  की  मांगें  मनवाने  के  लिये  एक  प्रान्दोलन
 शझारम्भ  करेगी  ;  शौर

 (ख)  यदि  हां,  तो  उनकी  मांगों  के  प्रति
 सरकार  की  क्या  प्रतिक्रिया  है  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  MUTHYAL  RAO):  (a)  and  (b).  It
 is  not  clear  what  specific  announcement  the
 Aonourable  Member  has  in  view.  However,
 no  such  demands  have  so  far  been  presented
 to  Government.
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 श्री  यशावन्त  सिह  कुशवाह  :  दलित  वर्ग  की
 जो  मौजूदा  हालत  है,  क्या  शासन  उस  से  संतुप्ट
 है  ?  यदि  नहीं  है  तो  दलित  वर्ग  की  बहुमुखी
 प्रगति  हो  इस  के  लिये  शासन  नये  तौर  पर  क्‍या
 क्या  कदम  उठा  रहा  है  ?

 श्री  सुत्याल  राब :  माननीय  सदस्य  ने
 सवाल  पूछा  था  रिपब्लिकन  पार्टी  के  मेनिफेस्टो
 के  बारे  में  ।  पोलिटिकल  पार्टीज  के  जो  मेनि-
 फेस्टो  हैं  वह  हाल  में  मिड-टर्म  एलेक्शन्स  के
 समय  जनता  के  सामने  प्रा  चुके  हैं।  उन्होंने
 जनता  के  सामने  अपनी  पालिसीज  को  रक्खा
 श्रौर  जनता  ने  फैसला  कर  लिया  है।

 क्री  धटल  बिहारी  बाजपेयो  :  सवाल
 मैनिफेस्टो  के  बारे  में  नहीं  है  ।

 थ्री  मुत्याल  राव :.  मैं  बतला  रहा  हूँ।
 सवाल  यह  किया  गया  है  कि  क्‍या  सरकार  के
 पास  कोई  माँग  भ्राई  है।  मैं  कहना  चाहता  हूँ
 कि  सरकार  के  पास  कोई  मांग  नहीं  शभ्राई  है।

 श्री  यदाबंत  सिंह  कुशवाह  :  मैंने  मैनिफेस्टो
 के  बारे  में  नहीं  पूछा  ।  प्रदन  को  पढ़ेंगे  तो  यह
 चीज  स्पष्ट  हो  जाएगी  |  मैंने  पूछा  है  कि  संघर्ष
 की  धमकी  देते  हुए  क्या  रिपब्लिकन  पार्टी  ने
 कोई  मांगें  पेश  की  हैं  भ्रौर  की  हैं  तो  उनके  बारे
 में  शासन  की  क्‍या  प्रतिक्रिया  है  ?

 श्री  मुत्याल  राव  :  ऐसी  हमारे  पास  कोई
 मांग  नहीं  भाई  है  ।

 श्री  यशबंत  सिंह  कुशवाह  :  मैंने  पूछा  है
 कि  दलित  वर्ग  की  वतंमान  हालत  से  क्या  शासन
 संतुष्ट  है  ?  यदि  नहीं  तो  उनकी  बहुमुखी  प्रगति
 के  लिए  शासन  ने  नए  तौर  पर  क्‍या  क्या  कदम
 उठाये  हैं  ?  इसका  उत्तार  नहीं  शाया  है  -  हसका
 उत्तर  कृपा  करके  दिलायें  ताकि  मैं  दूसरा  प्रश्न
 पूछ  सकू ।

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON):  I  want  to  state  that  progressi-
 vely  larger  amounts  are  being  spent  by  the
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 Central  and  State  Governments  for  the
 amelioration  of  the  condition  of  the  back-
 ward  communities.  For  example,  in  the
 Fourth  Five-Year  Plan  in  the  Plan  and  non-
 Plan  Expenditure  the  Central  and  State
 Governments  are  intending  to  spend  Rs.  320
 crores  whereas  during  the  previous  8  years.
 The  total  expenditure  was  Rs.  375  crores.
 Therefore  Government  are  making  all
 attempts  to  provide  larger  facilities  for  the
 improvement  of  the  condition  of  the  back-
 ward  communities.

 Again,  in  1964-65,  the  number  of  Sche-
 duled  Castes  school-going  childern  has  risen
 to  69  million  and  that  of  Scheduled  Tribes
 childerd  to  3.!  million—together  0  million—
 whereas  in  1961  it  was  only  29  million  and
 .2  million  respectively.  Therefore  progress
 is  being  made.  I  do  not  elaim  on  behalf  of
 Governmen  that  the  goal  has  been  reached  of
 putting  them  on  a  footing  equal  to  that  of
 other  communities  in  the  country.

 MR.  SPEAKER  :
 Member.

 The  hon.  lady

 श्री  यशवंत  सिंह  कुशवाह  :  मैंने  एक  ही
 सवाल  पूछा  है  |  मैंने  दूसरा  श्रभी  नहीं  पूछा  है।
 वह  प्रश्न  बहुत  जरूरी  है।...(इ  eras)...
 मैं  जानना  चाहता  हैँ......

 MR.  SPEAKER  :  You  will  have  to  sit
 down.  One  has  been  answered  by  the
 Deputy  Minister  and  one  by  the  Minister.
 First  obey  the  Chair.  You  must  learn  that
 first.

 SHRIMATI  SAVITRI  SHYAM:  Has
 the  Government  analysed  the  reasons  why
 the  Scheduled  Castes  and  Depressed  Classes
 people  are  put  to  great  hardships  and  are
 receiving  inhuman  trearment  at  all  levels
 throughout  the  country  and,  if  the  Govern-
 ment  is  satisfied  that  they  are  not  receiving
 good  trcatment  and  that  all  the  grants  which
 are  given  by  the  Central  and  State  Govern-
 ments  do  not  go  to  them—TI  know  that  it
 does  not—is  the  Governmant  going  to  set  up
 a  permanent  machinery  at  the  Central  level
 for  ensuring  for  them  security,  protection
 and  safety  ?

 SHRI  GOVINDA  MENON  :  There
 have  been  a  few  instances  where  there  have
 been  outrages  against  the  persons  of  the
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 members  of  the  Depressed  Classes,  but  I  do
 not  think  that  you  can  generalise  on  that
 matter.  This  is  closely  related  to  the  law
 and  order  problem  and  I  fear  the  Central
 Government  may  be  trespassing  upon  the
 jurisdiction  of  the  State  Governments  if  a
 security  force  is  created  for  this  purpose.

 श्री  चशबंत  सिह  खुशवाह  :  दलित  वर्ग
 के  साथ  छूम्ाछूत  श्रादि  का  भेदभाव  होता  है
 झौर  उसको  श्रभी  तक  पूरे  तौर  से  दूर  नहीं
 किया  गया  है।  उनके  लिए  नौकरियों  में  जितने
 स्थान  सुरक्षित  है,  वे  भी  उनको  पूरे  तौर  पर

 नहीं  मिलते  हैं  |  जहाँ  छोटी  नौकरियों  में  उनको
 मौका  मिलत्ता  है  वहां  उनके  साथ  बड़े  भ्रधिका-
 रियों  का  व्यवहार  श्रच्छा  नहीं  होता  है।  इसी
 तरह  से  दलित  वर्ग  के  लोग  खेती  के  लिए  जो
 ज़मीन  चाहते  हैं,  वह  ज़मीन  भी  उनको  नहीं
 मिलती  है  |  ये  सब  जो  दलित  वर्ग  की  परेशा-
 मियाँ  हैं,  इनको  दर  करने  के  लिए  शासन  क्‍या
 कदम  उठा  रहा  है  ?

 SHRI  GOVINDA  MENON  :  The
 question  of  employment  of  members  of  the
 backward  communities  and  the  Scheduled
 Castes  and  Scheduled  Tribes  ctc.  and  also
 the  grant  of  land  to  them  is  a  matter  which
 comes  under  the  jurisidiction  of  the  State
 Government,  but  whenever  complaints  are
 recived  here  in  the  Central  Government  we
 alert  the  State  Government  concerned  and
 request  them  to  do  the  needful.

 Moreover,  you  are  aware  that  in  the
 last  session  of  the  Lok  Sabha,  we  appointed
 a  Standing  Committee  of  Parliament  to  look
 into  these  and  other  matters.  The  Govern-
 ment  also  appointed  a  Committee  presided
 over  by  Mr.  Elayaperumal  to  report  upon  the
 conditions  of  backward  communities,  sche-
 duled  castes  and  scheduled  tribes.  The
 report  is  being  examined.  There  have  been
 complaints  that  in  spite  of  the  antiuntoucha-
 bility  Act,  there  is  observance  of  untoucha-
 bility  in  certain  places  and,  if  that  is  so,  we
 are  proposing  to  make  the  provisions  of  the
 Act  penalising  practice  of  untouchability
 more  severe.

 SHRI  P.  GOPALAN  ;  As  the  hon.
 Minister  just  stated,  the  Elayeparumal
 Committee  is  said  to  have  submitted  a  reprot
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 to  the  Government  in  which  a  thorough
 exposure  has  been  made.to  the  ugly  type  of
 untouchabtlity  that  is  still  prevailing  in  this
 country,  specially,  in  Rajasthan  and  Uttar
 Pradesh  and  a  glaring  example  of  it  is  also
 given  that  there  is  a  Vaishnav  temple  in
 Rajasthan  which  is  administered  by  the
 Government  itself  and  Harijans  are  not
 allowed  to  enter  the  temple.

 AN  HON  MEMBER :  Shame  !

 SHRI  P.  GOPALAN:  I  would  like  to
 know  from  the  Minister  why  Harijans  are
 treated  as  third  grade  citizens  in  the  country.
 May  I  know  whether  an  interim  report  was
 submitted  by  the  same  committee  in
 December,  966  and,  if  so,  what  action  has
 been  taken  on  the  recommendations  of  that
 report  or  is  it  still  lying  in  in  the  cold
 storage  of  the  Government  ?

 SHRI  GOVINDA  MENON  :  The
 recommendations  of  the  Committee  are  being
 processed  and  we  will  take  action.  Regarding
 the  Vaishnav  temple,  I  have  no  information.
 I  will  look  into  it.

 SHRI  P.  GOPALAN  It  is  clearly  stated
 in  the  report  that  there  is  such  a  temple  and
 the  Government  has  not  taken  any  action
 against  it.

 SHRI  BASUMATARI  :  The  Com-
 missioner  of  Scheduled  caste  and
 Scheduled  Tribes  has  submitted  a
 report  suggesting  that  only  by  creating
 reservation  in  the  vacancies,  the  growing
 demand  of  the  Scheduled  Castes  and
 Scheduled  Tribes  people  cannot  be  met.  May
 I  know  the  reaction  of  the  Government  in
 regard  to  that  recommendation  ?  If  that  is
 so,  the  reservation  should  be  made  in  general
 services.

 SHRI  GOVINDA  MENON  :  The
 Minister  of  Home  Affairs  has  already
 appointed  a  committee  to  look  into  lapses
 which  are  taking  place  with  respect  to  the
 Percentage  of  reservations  provided  for  these
 commanities.  I  do  admit  that  there  have
 been  certain  lapses.  We  will  try  to  see  that
 the  percentages  are  kept  up  hereafter.

 श्रो  सरणु  पाण्डेय  :  श्राम  तौर  से  भ्रछ्तों
 की  धौर  पिछड़ी  जातियों  की  समस्या  जमीम
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 की  है  ।  रिपब्लिकन  पार्टी  के  लोग  प्राज  भी
 इसके  लिए  प्रान्दोलन  कर  रहे  हैं  प्रखबारों  में
 समाचार  प्रकाशित  हुमा  है  कि  दिल्ली  में  ही
 उनको  पकड़  कर  जेल  में  बन्द  |कया  गया  है।
 पिछली  दफा  उत्तर  प्रदेश  में  हमारे  दल  ने  झौर
 सोशलिस्ट  पार्टी  ने  भी  इस  बात  वा  भ्रान्दोलन
 किया  था  कि  इन  लोगों  को  बसने  के  लिये
 जमीने  दी  जायें  ।  उस  वक्त  सरकार  ने  वादा
 किया  था  कि  उनको  जमीन  दी  जाएगी।  झाजे
 भी  लाखों  झादमी  ऐसे  हैं  जिनके  पास  बसने  के

 लिए  जमीन  नहीं  है  तथा  और  कोई  न्यवस्था

 नहीं  है  ।  जहां  तक  छून्नाछूत  का  प्रइन  है  जब
 तक  झपकी  सरकार  रहेगी,  वह  हटने  वाली

 नहीं  है  क्‍यों  श्राप  स्वयं  उस  में  विश्वास  रखते

 हैं।  उनकी  ज़मीम  की  समस्या  को  हल  करने
 के  लिए  सरकार  क्‍या  कुछ  कदम  उठा  रही  है
 या  नहीं  ताकि  जो  हमारे  देश  में  अछूत  हैं,
 उनको  कम  से  कम  बसने  का  स्थान  तो  मिल
 सके  ?

 SHRI  GOVINDA  MENON  :  So  long  as
 a  State  subject,  I  cannot  give  any  assurance
 regarding  lands  to  Scheduled  Castes  and
 others,  but  I  can  give  this  assurance  that,
 wherever  their  cases  are  not  being  attended
 to,  I  shall  alert  the  State  Governments,
 request  them,  make  entreaties  to  them,  to
 see  that  they  are  looked  after.

 SHRI  P.  GOPALAN :  It  is  not  a  proper
 reply.  (Interruption)

 MR.  SPEAKER  :  It  is  very  clear.  We
 cannot  blame  them  for  this.  He  has  said
 that  land  is  a  State  subject  and  that  he  can
 only  appeal  to  them,  rcquest  them  and  all
 that.  Therefore,  I  do  not  think  that  we
 can  blame  them.

 st  सीताराम  कंसरौ  :  चौथी  पंज-वर्षीय
 योजना  में  भ्रनुसूचित  जातियों  की  स्थिति  में

 सुधार  करने  की  दृष्टि  से  जो  भी  प्राविजन  किया
 जा  रहा  है,  वह  तो  ठीक  ही  है,  लेकिन  पिछड़ी
 जातियों  में  जो  वर्ग  भ्राधिक  दष्टिकोरा  से  बहुत
 निम्न  स्तर  पर  हैं,  क्या  उनके  स्तर  को  ऊंचा
 उठाने  के  सम्बन्ध  में  सरकार  के  पास  कोई
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 योजना  है,  जिस  के  झन्तर्गत  उन्हें  भी  वह
 प्राथिक  सहायता  शौर  विभिन्‍न  सहुलियतें  मिल
 सकें,  जो  हरिजनों,  भ्रनुसूचित  जातियों  श्रौर
 झादिवासियों  को  दी  जाती  हैं?

 SHRI  GOVINDA  MENON  :  The  at-
 tempt  is  to  better  their  lot  by  various  means.

 SHRI  S.  KANDAPPAN:  The  main
 reply  given  was  very  much  misleading  because
 three  or  four  years  back,  the  Republican
 Party  of  India  had  launched  an  agitation  in
 front  of  Parliament  where  they  took  outa
 big  procession  and  put  before  the  hon.
 members  of  the  Government  a  few  demands,
 and  on  a  promise  given  to  them  by  the
 Government  of  India,  that  agitation  was
 withdrawn.  I  would  like  to  know  what
 follow-up  action  has  the  Central  Government
 taken  with  regard  to  those  specific  demands
 put  forward  by  the  Republican  Party  of
 India  three  or  four  years  back.

 Secondly,  I  would  like  to  know  whether
 Government  is  aware  of  the  humiliating
 position  in  which  the  depressed  classes  in
 this  country  are  placed  in  spite  of  the  Con-
 stitutional  safeguards  that  they  have.  It  is
 accurse  of  India  that  untouchability  still
 prevails.  My  specific  question  with  regard
 to  this  is  this.  Of  late,  we  have  been  seeing
 a  very  regrettable  development  in  this  country;
 some  advocates  in  some  section  of  our
 country  even  pass  Resolutions  defending  the
 caste  system  in  this  country.  I  want  to
 know  whether  Government  is  aware  of  this
 and  whether  they  will  wage  a  struggle  and
 do  something  to  see  that  some  popular  move-
 ment  is  started  to  impress  on  the  people  the
 situation  that  is  prevailing  in  the  country
 with  regard  to  depressed  classes.

 SHRI  GOVINDA  MENON:  I  pity
 those  advocates  who  pass  Resolutions  of
 this  nature.

 SHRI  S.  KANDAPPAN  :  What  about
 my  first  party  ?  -I  strongly  protest.  I  have
 drawn  his  attention  to  a  particular  matter.
 That  agitation  was  there.  Our  Leader,  late
 lamented  Annadurai  addressed  that  meeting  ;
 I  remember,  I  went  along  with  them......

 MR.  SPEAKER  :  You  want  a  move-
 ment  to  be  started
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 SHRI  S.  KANDAPPAN :  If  you  refer  to
 the  main  reply,  you  will  find  that  they  have
 said  that  they  have  not  received  any
 demands,  that  they  do  not  know  about  any
 agitation.  But  there  was  an  agitation.
 Therefore,  how  can  he  give  this  reply  ?  It  is
 misleading  the  House.

 MR.  SPEAKER :  This  is  Question  Hour.
 There  is  no  point  in  losing  temper.  It  is  a
 general  question  about  starting  a  movement
 against  caste  system.  I  do  not  know  whether,
 in  reply  to  a  supplementary  question,  the
 Law  Minister  is  expected  to  say  that  they
 are  going  to  start  a  movement;  I  wonder
 whether  it  will  be  possible  for  any  Minister
 to  answes  that  way.

 SHRI  S.  KANDAPPAN:  What  about  my
 other  question  about  the  demands  of  the
 Republican  ‘Party,  ?  (Jar:  rruptions)

 SHRI  NAMBIAR  :  He  has  to  do  some
 home-work.  Without  that,  how  can  he
 answer  ?

 SHRI  SURENDRANATH  DWIVEDY  :
 His  home  is  in  Kerala.  How  can  he  do
 home-work  in  Delhi  ?

 SHRI  S.  KANDAPPA  :  Mr.  Mudhyal
 Rao  said  that  they  were  not  aware  of  any
 demand.  But  there  were  demands.........
 (Interruption.  They  might  have  been  made
 long  ago.  What  is  the  use  of  giving  sops  ?
 They  have  to  do  something  concrete.

 क्रो  बै  ना०  कुरील  :  देश  में  पश्रभी  भी
 लाखों  हरिजन  परिवार  ऐसे  हैं,  जिन  के  पास
 रहने  झौर  बसने  के  लिए  श्रपनी  जमीन  नहीं  है  1
 वे  बड़े  किसानों  की  जूमीन  पर  रहते  हैं  भ्रौर  उन्हें
 उन  लोगों  की  मर्जी  के  मुताबिक  काम  करना

 पड़ता  है।  हम  लोग  तामिलनाडू  के  डिह्ट्रिक्ट
 तंजोर  में  गये  थे  |  वहां  पर  जो  बड़ी  दुघंटना
 घटी,  उसका  एक  बड़ा  कारण  यही  था  कि  वे

 हरिजन  लोग  बड़े  किसानों  की  जमीन  पर  रहते
 थे  शौर  उन्हें  बहुत  कम  मजुद्री  पर  काम  करने
 के  लिए  मजबूर  किया  जाता  था।  क्या  सरकार
 कोई  ऐसा  कानून  बनायेगी  कि  गांव  में  जो
 व्यक्ति  जहाँ  पर  रहता  है,  वह  जमीन  उस  की

 हो  जायेगी,  ताकि  कोई  उस  को  ' डिसटवं  न  कर
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 सके,  वहाँ  स ेहटा  न  सके  या  इजेक्ट  न  कर
 सके  ?

 SHR]  GOVINDA  MENON  :  This  again
 is  a  question  regarding  land.  As  you
 know,  Sir,  this  House  is  incompetent  to  pass
 any  legislation  with  respect  to  giving  fixity
 of  land  to  Harijans.

 श्री  ोंकार  लाल  बेरवा  :  प्रध्यक्ष  महोदय,
 मैं  यह  जानना  चाहता  हूँ  कि...

 क्री  रामावतार  शास्त्री  झष्यक्ष

 महोदय,......

 MR.  SPEAKER:  There  is  no  use
 shouting.  You  should  also  respect  other
 parties.  This  happens  in  the  Communist
 Party.  I  request  that  the  leader  of  the
 Communist  Party  should  help  me.  There
 are  other  parties  also.  Mr.  Shastri,  you
 will  have  to  sit  down.  This  shouting  should
 not  be  allowed.  Yesterday  I  gave  chance
 to  somebody  and  Mr.  Pandey  shouts.  Today
 I  gave  chance  to  Mr.  Pandey  ard  Mr.
 Shastri  shouts.  We  cannot  continue  in  this
 manner.  There  are  a  number  of  people  who
 should  be  given  the  time,  not  one  party
 monopolising  the  whole  thing.

 श्री  रामावतार  शास्त्री  :  भ्रष्यक्ष  महोदय,
 मैं  शुरू  से  ही  खड़ा  हो  रहा  हूँ।  (ब्यवध्यन)
 मुझे  भी  प्रश्न  पूछने  का  भ्रवसर  दिया  जाये।

 (व्यवधान)  मुझे  प्रश्न  पूछने  का  मौका  नहीं
 दिया  गया  है।

 MR  SPEAKER  :  If  you  feel  like  that
 you  may  go  out.  I  don’t  want  to  name  you.

 श्री  रामावतार  शास्त्री  :  मैं  शुरू  से  खड़ा
 हो  रहा  हूं  ।

 MR.  SPEAKER:  Will  you  kindly  sit
 down  or  go  out  t  You  may  please  do  one
 of  the  two  things.

 भी  रामावतार  शास्त्री  :  तो  फिर  हंगामा
 होगा।  (व्यवघान)

 MR.  SPEAKER :  It  should  not  become
 the  monopoly  of  one  party.  You  go  on
 shouting.  You  will  have  to  go  out.
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 श्री  रासावतार  शास्त्री:  ै  शुरू  से  ही
 खड़ा  हो  रहा  हूं,  लेकिन  श्राप  ने  मुझे  प्रश्न  पूछने
 का  भ्रवसर  नहीं  दिया  है।  (व्यक्धाम)  भाप  कई
 सदस्यों  को  दो-दो  तीन-तीन  बार  प्रवसर  देते
 हैं।  यह  गलत  है  ।  (व्यवधाम)

 MR.  SPEAKER  :  Please  do  not  push
 me  to  name  you.

 SHRI  RANDHIR  SINGH  :  You  are  too
 lenient.

 श्री  श्रोकार  लाल  बेरवा  :  मंत्री  महोदय
 ने  बताया  है  कि  झाठारह  सालों  में  375  करोड़
 रुपया  खर्च  किया  गया  है।  मैं  यह  जानना
 चाहता  हूँ  कि  कुल  कितना  रुपया  मन्जूर  किया
 गया  था,  जिस  में  से  378  करोड़  रुपया  खर्च

 हुआ  शौर  बाकी  रुपया  न  ख  करने  के  क्‍या
 कारण  हैं  |  ब्या  राज्य  सरवारों  से  इस  बारे  में

 रिपोट्सं  मिली  हैं  कि  वे  पूरा  रुपया  खर्च  नहीं
 कर  सकों  ;  यदि  हां,  तो  कितना  रुपया  बकाया

 रहा  ?

 SHRI  GOVINDA  MENON  :  On  that
 question  referring  to  the  last  8  years,  I
 would  request  notice.

 श्री  चन्द्रिका  प्रसाव :  उत्तर  प्रदेश  में

 सीतापुर  जिले  में  रैदास  बाबा  के  जलूस  पत्थर
 मारे  गये  |  पीलीभीत  में  जो  200  हरिजन  परि-
 वार  जमीन  पर  बसे  हुए  हैं,  जंगल  विभाग  के
 द्वारा  उन्हें  हटाया  जा  रहा  है।  बलिया  में  कई
 घरों  को  जलाया  गया  है  श्रौर  हरिजनों  को
 मारा  गया  है।  कया  मंत्री  महोदय  उत्तर  प्रदेश
 सरकार  का  ध्यान  इन  घटनाओं  की  झोर  खींच
 कर  उन्हें  उचित  कार्यवाही  करने  के  लिये  विवश
 करेंगे  ?

 SHRI  GOVINDA  MENON:  I  would
 have  to  take  up  with  the  U.  P.  Government
 about  this  matter.

 eft  मीठा  लाल  भीना  :  राजस्थान  के  शहरों
 में  श्रनुसुचित  जातियों  भौर  भ्नुसूचित  जन-
 जातियों  द्वारा  जो  जमीनें  पहले  खरीदी  हुई  थीं,
 उन  को  टाउन  इम्परूबमेंट  ट्र्स्ट्स  द्वारा,  उन  के
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 चैयरमंनों  द्वारा,  झपने  कब्जे  में  ले  कर  नीलाम
 किया  जा  रहा  है।  नीलम  में  भनुसूचित  जातियों
 झोर  प्रनुसूचित  जन-जातियों  के  गरीब  लोग  उन
 जमीनों  को  नहीं  खरोद  सकते  हैं  भौर  बड़े-बड़े
 पैसे  वाले  लोग  उन  को  खरीद  लेते  हैं।  उन
 लोगों  ने  इस  बारे  में  केन्द्रीय  सरकार  भौर
 राज्य  सरकार  को  छ्िकायत  भेजी  है।  मैं  यह
 जानना  चाहता  हूँ  कि  इस  विषय  में  सरकार  की
 क्या  प्रतिक्रिया  है।  ऐसा  कानून  है  कि  भनुसूचित
 जातियों  और  अनुसूचित  जन-जातियों  की
 जमीनों  को  उच्च  सवर्ण  जातियों  के  लोग  नहीं
 खरीद  सकते,  लेकिन  इस  के  बावजूद  राजस्थान
 में  ऐसे  संकड़ों  उदाहररणा  हैं  कि  वे  जमीनें  उन
 को  बेची  जा  रहो  हैं  श्रौर  प्रफसर  लोग  उन  की

 रजिस्ट्री  कर  रहे  हैं|  इस  के  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 SHRI  GOVINDA  MENON  :  Ido  not
 know  how  far  it  would  be  constitutional  to
 provide  by  law  that  the  land  of  Scheduled
 Castes  cannot  be  purchased  by  others.  It
 is  a  matter  of  purchase.  But  if  there  are
 any  inequities  in  the  matter  occurring  in  a
 State,  and  if  the  hon.  Member  Writes  to  me,
 I  shall  certainly  write  to  that  Government.

 श्री  सीठा  लाल  मीना:  यह  शिकायतें
 श्राप  के  पास  गाई  हैं,  प्रधान  मंत्री  के  पास

 शाई  हैं  !

 SHRI  GOVINDA  MENON  :  I  shall  take
 notice  of  the  fact  from  what  the  hon.
 Member  has  stated.

 SHRI  MANUBHAI  PATEL  :  We  have
 not  been  able  to  fulfil  the  constitutional
 provision  that  the  social  injustice  should  be
 removed  by  ten  years,  and  this  removal  of
 social  injustice  is  being  delayed  and  delayed.
 In  view  of  the  fact  that  there  isa  large
 section  of  economically  backward  classes  in
 India,  may  I  know  whether  Government  at
 the  earliest  opportunity  will  abolish  these
 reservations  and  confine  them  to  only  one
 class  and  that  too  only  to  the  economically
 backward  classes  ?

 SHRI  GOVINDA  MENON:  On  this
 matter,  I  cannot  give  a  categorical  answer.
 Jt  is  a  matter  of  policy.
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 SHRI  SWELL  :  In  the  written  answer
 which  the  youngish  Deputy  Minister  read
 out  with  a  flourish  he  had  stated  that  the
 Republican  Party  had  not  sent  any  demand
 to  the  Government  to  redress  the  grievances
 of  the  depressed  classes.  But  the  condi-
 tions  under  which  the  depressed  classes  exist
 today  are  themselves  a  standing  demand.  The
 hon.  Minister  has  himself  contradicated  him-
 self  by  reading  out  figures  about  the  amount
 of  money  spent  on  the  amelioration  of  the
 depressed  classes,  as  if  the  whole  problem
 is  one  of  rupees  and  paise.  The  handicaps
 of  these  people  are  also  political  and  social.
 The  hon.  Minister  had  safeguarded  himself
 very  well  by  saying  that  law  and  order  was  a
 subject  relating  to  the  State.  But  I  would
 like  to  know  from  him  whether  before  the
 mid-term  elections  that  were  held  recently
 the  two  States  of  U.P.  and  Bihar  were  under
 President’s  rule  and  whether  the  clections
 were  conducted  under  the  aegis  of  the
 Central  Government,  and  whether  it  is  a
 fact  that  large  numbers  of  members  of  the
 depressed  classes,  the  Scheduled  Castes  and
 Scheduled  Tribes,  were  forcibly  prevented
 from  going  to  the  polls  and  acts  of  violence
 were  committed  on  them  resulting  in  deaths
 in  many  instances  ?  I  would  like  to  know
 what  the  Central  Government  did  at  that
 time  to  prevent  these  things  and  whether
 the  people  who  indulged  in  those  acts
 were  apprehended.

 SHRI  GOVINDA  MENON :  Regarding
 the  mid-term  elections,  we  are  still  awaiting
 a  report  from  the  Chief  Election  Commis-
 sioner,  because  under  the  Constitution,  he  is
 the  authority  responsible  for  the  conduct
 and  superintendence  of  elections,  and  we
 get  a  report  from  him  after  every  election.
 Before  I  get  that  report,  I  am  not  in  a
 position  to  say  whether  there  have  been
 murders  and  whether  there  has  been  forcible
 prevention  of  certain  communities  from
 voting  etc.

 SHRI  SWELL  :  He  says  that  the  Election
 Commissioner  will  send  a  report.  But  at
 the  same  time  he  has  said  that  it  is  a
 question  of  law  and  order.  May  I  know
 whether  when  a  person  is  assaulted  and
 murdered,  that  has  to  be  channelled  through
 the  Election  Commissioner  or  whether
 Government  should  take  action  imme-
 diately  ?

 SHRI  GOVINDA  MENON  :  Goverq-
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 ment  have  to  take  action,  but  the  question
 is  whether  |  know  about  it.  I  can  know
 only  when  the  Chief  Election  Commissioner
 submits  his  reports.

 SHRI  NAMBIAR  :  It  will  reach  him
 after  the  972  elections.

 Bye-Elections  to  State  Asscmblics  and
 Lok  Sabha

 +

 #543,  SHRI  R.  V.  NAIK  :
 SHRI  J.  MOHAMED  IMAM  :
 SHRI  S.  K.  TAPURIAH  :
 SHRI  HARDAYAL  DEYGUN  :

 Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  bc  plascd  to  state  :

 (a)  the  total  number  of  scats  in  the  Lok
 Sabha  and  the  State  Assemblics  for  which
 bye-elections  have  not  been  held  uptil  now  ;
 and

 (b)  the  reasons  for  delaying  byc-clections
 in  these  constitucncics  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN’  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  YUNUS  SALEEM):  (a)  Four  byc-
 clections  are  pending  in  the  Lok  Sabha  and
 39  byc-clections  in  the  State  Legislative
 Assemblies.

 (b)  Statements  showing  the  number  of
 vacancies,  and  action  taken  to  hold  the
 bye-elcetions  to  fill  up  those  vacancies  arc
 placed  on  the  Table  of  the  House.  /  Placed
 in  Library.  See  No.  LT-386/69]

 SHRI  S.K.  TAPURIAH  :  I  do  not
 know  whether  you  want  us  to  believe  in  the
 statement  that  has  been  supplied  to  us...

 MR.  SPEAKER:  It  is  Ieft  to  the
 hon.  Member.

 SHRI  S.  K.  TAPURIAH  :  It  mentions
 the  name  of  a  State  and  a  constituency  and
 says,  that  the  date  of  vacancy  was  12.10.1969,
 and  the  reason  for  vacancy  was  death.  I  do
 not  know  whose  murder  he  is  contemplating.

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELWARE  (SHRI  GOVINDA
 MEAON):  It  is  a  typing  mistake  for  1968.

 SHRI  S.K.  TAPURIAH  :  At  pages
 4  and  5  of  the  statement,  we  find  a  reference
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 to  the  Tonk  and  Nasirabad  constituencies  in
 Rajasthan.  In  regard  to  Nasirabad,  it  has
 been  stated  :

 Bye-election  scheduled  to  be  held
 towards  the  end  of  ‘1968,  had  to  be  post-
 poned  on  account  of  famine  conditions.
 It  is  now  proposed  to  held  the  bye-
 election  in  the  first  weck  of  May,  969°°.
 IT  do  not  know  whether  the  Central

 Government  or  the  Rajasthan  Government
 or  the  Election  Commission  thinks  that  the
 genditions  of  famine  no  longer  exist  in
 Rajasthan  or  they  think  that  there  is  food,
 fodder  and  water  available  in  plenty  ?
 In  vicw  of  the  scarcity  conditions  still
 continuing  there  and  in  view  of  the  fact
 that  the  Government  there  is  spending  a
 large  amount  of  moncy  for  providing  relief
 measures,  relief  works  etc.  which  might,  and
 which  have  in  the  past  been  known  to,
 influence  the  clection  results,  will  the  Central
 Government  ask  the  Election  Commission
 not  to  hold  the  byc-elections  till  those
 conditions  arc  over,  that  is,  till  September  or
 October,  969  ?

 SHRI  GOVINDA  MENON:  We  do
 not  geuerally  direct  the  Chief  Election
 Commissioner  in  these  matter.  The  Chief
 Election  Commissioner  is  the  authority  under
 the  Constitution  for  these  matters,  and  he
 has  fixed  May,  969  as  the  time  at  which
 elections  to  the  Nasirabad  constituency  will
 he  held  in  Rajasthan.  We  do  not  propose
 to  interfere  with  his  decision.

 SHRI  S.  K.  TAPURIAH  ;  If  the  reason
 for  delay  had  been  specified  as  non-availa-
 bility  of  electoral  rolls  or  something  like
 that,  we  could  have  understood.  But  here
 the  reason  has  been  given  as  famine  condi-
 tions.  Those  conditions  still  exist  and  they
 have  not  been  removed,  and,  therefore,  it  is
 perfectly  proper  for  them  to  give  advice  and
 take  any  decision  in  this  regard.

 SHRI  RANGA:  About  a  million  people
 are  on  the  relief  rolls.

 SHRI  S.K.  TAPURIAH:  The  hon.
 Minister  has  not  replied  to  my  question.

 MR.  SPEAKER:  I  think  he  has  no
 further  answer.

 SHRI  GOVINDA  MENON:  There  is
 no  question  of  interfering  with  his  decision.
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 SHRIS.  K.  TAPURIAH  :  He  can  give
 advice  to  the  Chief  Minister...

 SHRI  GOVINDA  MENON  :  I  am  sure
 he  would  have  consulted  the  Chief  Minister.

 MR.  SPEAKER:  He  does  consult  the
 Government  or  the  Chief  Minister  of  the
 State.

 SHRI  SURENDRANATH  DWIVEDY  :
 They  may  not  interfere.  But  who  is  to  reply
 on  behalf  of  the  Election  Commissioner  ?
 What  they  tell  him  or  do  not  tell  him  we  do
 not  know,  but  the  hon.  Minister  has  to  answer
 here  on  behalf  of  the  Election  Commission.

 SHRI  GOVINDA  MENON  :  The  Chief
 Election  Commissioner  has  reported  that  on
 account  of  famine  conditions,  the  election
 was  postponed  to  May,  and  as  stated  by  you,
 he  would  have  consulted  the  State  Govern-
 ment.  In  the  matter  of  elections  to  the  State
 Assembly,  the  conditions  in  the  constituencies
 and  in  the  State  are  taken  into  account  after
 consultation  with  the  State  Government.

 SHRI  RANGA:  But  he  can  send  this
 information  to  the  Election  Commission.

 st  हरदयाल  देवगुण  :  अध्यक्ष  महोदय,
 मैं  मन्त्री  जी  से  पूछना  चाहता  हैं  कि  उन्होंने  यह्‌
 जो  वक्तव्य  दिया  है  उस  में  एक  महत्वपूर्ण  स्थान
 का  कोई  उल्लेख  नहीं  है  |  मध्य  प्रदेश  के  श्री
 द्वारका  प्रसाद  मिश्र  का  चुनाव  अवध  घोषित  हो
 गया  है  भौर  भ्रष्टाचार  के  आरोप  में  उन  को
 6  वर्षो  के  लिए  चुनाव  लड़ने  से  भ्रयोग्य  घोषित
 कर  दिया  गया  है।  क्‍या  यह  निर्णय  उन  के
 पास  पहुंचा  है  और  पहुंचा  है  तो  उन  का  स्थान
 खाली  क्यों  नहीं  दिखाया  गया  इस  सूची  में  यह
 सदन  को  बतायें  श्र  इस  बारे  में  वह  क्या  कर

 रहे  हैं?  उन  के  स्थान  को  रिक्त  घोषित  कर  के
 कब  चुनाव  कराया  जायगा  ?

 SHRI  GOVINDA  MENON  ;  That-does
 not  arise  out  of  the  main  question.  Two
 or  three  days  back,  I  read  a  report  in  the
 newspapers  about  a  High  Court  decision  in
 which  the  returned  candidate  was  Mr.  D.  P.
 Mishra.  J  have  not  been  able  to  get  a  copy
 of  the  decision  of  the  High  Court  within
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 these  two  or  three  days.
 can  say.

 That  is  all  that  I

 SHRI  SRADHAKAR  SUPAKAR:  A
 number  of  seats  in  the  J  &  K  Assembly  has
 remained  vacant  for  a  long  period.  Why  is
 it  that  care  is  not  taken  to  fill  up  the
 vacancies  within  six  months  ?  The  reason
 offered  here  for  not  filling  up  the  vacancies
 is  that  it  could  not  be  held  in  November
 ‘68  besause  of  Ramzan.  Why  is  it  that  the
 bye-elections  could  not  be  held  before
 Ramzan,  and  these  things  are  allowed  to
 drag  on  for  a  period  of  a  year  or  more  ?

 SHRI  M.  YUNUS  SALEEM:  In
 Jammu  and  Kashmir,  from  November  to
 April,  it  is  not  possible  to  hold  elections  on
 account  of  the  severe  cold  and  snowfall.
 Therefore,  the  bye  elections  would  take  place
 after  April.

 SHRIMATI  GAYATRI  DEVI:  Apropos
 Rajasthan,  it  was  stated  because  of  famine
 conditions,  the  bye-election  to  fill  up  the
 Nasirabad  seat  and  the  Tonk  seat  could  not
 take  place  as  scheduled  in  968  and  would
 now  be  held  in  May  1969.  May  I  point  out
 that  the  MLA  for  Nasirabad  died  in  July
 and  in  Jalore,  Pali  district,  the  MLA  died
 a  month  earlier.  The  bye-election  for  the
 latter  seat  took  place  in  November.  In
 Nasirabad,  there  ,is  no  famine  ;  neither  is
 there  famine  in  Tonk.  But  in  Jalore  which
 was  already  declared  as  a  famine  area,  the
 bye-election  took  place.  How  did  this
 happen  ?

 Another  thing.  As  far  as  the  Election
 Commission  is  concerned,  it  is  stated  that
 they  consult  the  local  government  to  find  out
 if  it  suits  their  climate.  Does  that  mean
 the  climate  of  the  ruling  party  ?  Because
 in  Nasirabad  the  seat  has  been  lying  vacant
 since  July  1968  and  there  is  no  famine  there,
 whereas  in  Jalore,  where  the  vacancy  occurred
 a  month  earlier,  the  bye-election  took  place
 in  November  under  famine  conditions.  So
 this  explanation  docs  not  make  any  sense.

 SHRI  GOVINDA  MENON  :  Regarding
 famine  conditions  in  Rajasthan,  I  will  attach
 great  weight  to  what  the  hon.  lady  member
 says.  But  then  the  report  I  have  received
 with  respect  to  the  Nasirabad  bye-clection
 is  that  the  vacancy  arose  on  8-7-68,  the  bye-
 clection  was  to  be  held  towards  the  end  of
 968—-that  was  the  date  fixed  by  the  Chief
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 Election  Commissioner—but  had  to  be  post-
 poned  on  account  of  famine  conditions.
 Representations  should  have  been  made  to
 him  by  the  State  Government.

 Then  the  question  was  asked  whether  the
 State  Government  meant  the  ruling  party.
 Should  I  say  that  governments  in  India  are
 run  by  political  parties  ?

 SHRIMATI  GAYATRI  DEVI:  How
 did  the  Jalore  bye-election  take  place  under
 famine  conditions  ?

 SHRI  BAILRAJ  MADHOK  :  Nasirabad
 is  not  declared  a  famine  area.  So  how  could
 bye-election  there  be  postponed  on  the
 ground  of  existence  of  famine  conditions  ?
 That  was  the  question.

 SHRIMATI  GAYATRI  DEVI:  How
 did  the  bye-election  take  place  in  Jalore
 which  was  already  declared  to  be  under
 famine  conditions  ?

 SHRI  GOVINDA  MENON  :  Regarding
 this  matter,  I  shall  make  enquiries  and  give
 the  information.

 ef  Fo  ना  भागंव  :  नसीराबाद  क॑न्दृन-
 मेन्‍्ट  को  छोड़  कर  बाकी  का  जो  हिस्सा  है,  वह
 ग्रामीण  क्षेत्र  है,  वह  पर  सख्त  फंगीन  कन्डी-
 दान्ज्ञ  हैं  1  श्रापके  सामने  इस  समय  जो  सूचना
 दी  जा  रही  है,  वह  बिलकुल  गलत  है।  मैं  खुद
 उस  क्षेत्र  से  चुना  हुआ  प्रतिनिधि  हूँ  7  इस  लिये
 मैं  प्राथंना  करूगा  कि  इस  प्रकार  की  जो  सूच-
 नायें  दी  जा  रही  हैं,  उन  के  बारे  में  तथ्यों  की

 पूरी  ज्ञानकारी  करने  के  बाद  उन  को  सदन  के
 सामने  रखा  जाय  |

 MR.  SPEAKER:  It  is  a  prarthana.
 He  will  make  note  of  it.

 SHRI  HEM  BARUA:  Has  the  atten-
 tion  of  Government  been  drawn  to  a
 Statement  made  by  Shri  D.  P.  Mishra  that
 he  would  ask  the  Election  Commission  for  a
 waiver  of  his  disqualification  that  has  been
 imposed  on  him  recently,  and  that  it  would
 be  granted?  This  shows  that  he  has  a  lot
 of  political  pull.  Will  the  hon.  Minister  see
 that  Shri  Mishra  is  not  allowed  to  east
 #spersions  on  the  integrity  of  the  Election
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 Commission  and  is  not  allowed  to  have  any
 Political  pull  anywhere  ?

 SHRI  GOVINDA  MENON  :  I  hope,
 Sir,  Chief  Election  Commissioner  will  rise
 above  political  pulls  and  do  his  duty.

 SHRI  RANGA  :  Let  us  hope  so.

 SHRI  AMRIT  NAHATA  :  I  would  like
 to  know  from  the  hon.  Minister  whether
 actue  drought  and  famine  conditions  are
 taken  into  consideration  or  not  while  deciding the  poll  dates  or  whether  the  climate  in  Spain is  taken  into  consideration.

 MR.  SPEAKER:  That  is  no  question.

 चुनाव  ज्यय  की  प्रधिकतम  सोमा  को  कम
 करना

 +
 4544,  श्री  प्रकाश  बीर  शास्त्री :

 श्री  शिव  कुमार  शास्त्री  :
 क्या  विधि  तथा  समाज  कल्याश  मन्त्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  चुनाव  व्यय  की  अधिन
 कतम  सीमा  को  घटाने  के  प्रश्न  पर  विचार  कर
 रही  है  ;

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  प्रंतिम
 निर्गेय  कब  तक  कर  लिए  जाने  की  सम्भावना
 है  ;

 (ग)  क्या  यह  सच  है  कि  चुनाव  व्यय  का
 विवरण  देते  समय  भ्रधिकतर  प्रत्याशी  पूरी
 सावधानी  नहीं  बरतते  ;  शौर

 (घ)  यदि  हां,  तो  क्या  सरकार  इस  नियम
 को  भी  नर्म  करने  का  विचार  कर  रही  है  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  M.  YUNUS  SALEEM):  (a)  No,

 Sir.
 (b)  Does  not  arise.
 (c)  No,  Sir.
 (d)  Does  not  arise.

 श्री  प्रकाशवोर  शास्त्री  :  क्या  निर्वाचन  प्रायोग
 ने  झापके  पास  इस  प्रकार  की  कोई  सूचना
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 भेजी  है  कि  भ्रधिकाँश  निर्वाचित  प्रतिनिधि

 चाहे  संसद  के  हों  या  विधान  सभा  के  हों--
 जो  भ्रपना  निर्वाचन  व्यय  का  ब्यौरा  देते  हैं,
 वह  सत्य  से  कोसों  दूर  होता  है  उदाहरण  के
 लिये  जितने  भी  ट्रेजरी  बेन्चैज  पर  बैठे  हुए
 मिनिस्टर  लोग  हैं,  वे  भ्रपने  हृदय  से  पूछें  कि

 उम्होंने  श्पने  निर्वाचन  व्यय  का  जो  विवरण
 दिया  है,  वह  कहाँ  तक  सत्य  दिया  है  2

 (व्यक््यान)'  "जिसका  प्रारम्भ  ही  ्रसत्य  से

 होता  है--  उस  सम्बन्ध  में  मैं  सरकार  से  पूछना
 चाहता  हैं  कि  क्या  सरकार  इस  बात  पर  फिर

 से  बिचार  करने  के  लिए  तंयार  है।  जिससे
 इस  प्रकार  से  कोई  सदस्य  श्रसत्य  का  सहारा
 न  ले।  जो  लोग  संसद  या  विधान  सभाों  के
 सदस्य  निर्वाचित  हो  कर  शाये  |  उनके  वैधानिक
 जीवन  का  ही  प्रसत्य  के  सहारे  हो  ।  यह  उचित
 नहीं  ज्ञान  पड़ता  है।  क्‍या  इस  सम्बन्ध  में  कोई
 स्पष्ट  निर्देश  सरकार  की  शोर  से  दिए  जाने
 की  व्यवस्था  हो  रही  है  ?

 थी  मु०  यूनस  सलीम:  इस  मामले  पर
 गौर  किया  जा  रहा  है  कि  इलेक्शन  के  इखरा-
 जात  के  जो  रिटन  प्राते  हैं,  उनके  बारे  में  ज्यादा
 सस्ती  बरती  जाय  उस  रिटर्न  के  साथ
 इखराजात  के  वाउचस  पेश  किये  जांय,  पार्टो  के
 जो  इखराजात  हैं  उसको  भी  उसमें  श!मिल  किया

 जाय,  इस  तरह  से  इसको  जितना  ज्यादा-से-
 ज्यादा  टाइटन  किया  जा  सकता  है,  करने  की
 कोशिश  की  जा  रही  है।  यह  भी  कोशिश  की
 जा  रही  है  कि  रिटर्न  के  साथ  एक  एफिडेविट
 भी  दखिल  कराया  जाय,  जिसमें  कहा  जाय
 कि  हखराजात  का  जो  रिटन  दाखिल  किया
 गया  है,  वह  सही  है  ताकि  लिमिट  से  अगर
 ज्यादा  खर्च  किया  जाता  है  तो  उसके  खिलाफ

 कार्यवाही  की  जा  सके  ।

 भरी  प्रकाशवोर  शास्त्री  :  ज॑सा  मन्त्री

 महोदय  ने  प्रभी  बताया  कि  रिटन  के  साथ
 एफिडेविट  भी  दाखिल  करया  जायगा।  इसका
 मतलब  तो  यह  हुभा  कि  भ्ठ  पर  भी  झाप
 मोहर  लगवाने  जा  रहे  हैं।  मगर  सरकार  इस
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 तरह  की  परम्परा  कायम  करना  चाहती  है--
 तो  मुझे  कोई  शिकायत  नहीं  है।  लेकिन  क्या
 निर्वाचन  पश्रायोग  या  विधि  मनन्‍्त्रालय  या
 केन्द्रीय  सरकार  इस  प्रकार  के  भी  कोई  उपाय
 बरतने  जा  रहे  हैं  कि  जिससे  निर्वाचन  में  खड़े
 होने  वाले  प्रतिनिधि  को  कम-से-कम  व्यय  करना
 पड़े  और  इस  प्रकार  के  श्रसत्य  या  भूठ  का
 सहारा  ही  न  लेना  पड़े  बया  ऐसी  कोई  पद्धति
 आपके  विचाराधीन  है  ?

 शी  go  gaa  सलीम :  एफेडेविट  की  जो
 सख्ती  इसमें  रखी  जा  रही  है,  उसका  मकसद
 ही  यह  है  कि  अगर  कोई  दाख्स  भू  रिटर्न
 दाखिल  करे  तो  उसके  खिलाफ  मुकदमा  चलाया
 जा  सके  |  जब  तक  एफिडेविट  दाखिल  न  किया
 जाय,  भू  बोलने  वाले  के  खिलाफ  मुकदमा
 नहीं  चलाया  जा  सकता  ।  इस  लिए  अगर  किसी
 ने  रिटर्न  के  खिलाफ  खर्च  किया  है  तो  एफि-
 डेविट  दाखिल  करने  के  बाद  उसके  खिलाफ
 एक्शन  लिया  जा  सकेगा  ।

 श्री  शिव  कुमार  शास्त्री  :  बात  तो  वही  है
 जो  प्रभी  कही  गई  है।  भाप  चाहे  जितनी
 पाबन्दी  लगा  लीजिए,  व्यय  तो  किया  ही
 जाता  है,  लेकिन  उसको  लिखकर  कौन  देगा  ?
 शराब  तक  पिलाई  जाती  है,  वोट  खरीदे  जाते
 हैं--इत  खर्चो  को  कौन  लिखेगा,  इस  लिये  इन
 पाबन्दियों  को  बिल्कुल  हटा  दिया  जाना

 चाहिए।
 मैं  मस्त्री  महोदय  से  पूछना  चाहता  है

 कि  बहुत  छानबीन  करने  के  बाद  जो  हिसाब
 सफल  प्रत्यशी  देता  है,  तो  कुछ  चीजें  सावधानी
 बरतने  पर  भी  रह  जाती  है  और  जब  याचिका
 का  समय  झाता  है  तो  दुर्बीन  या  खुदंबीन  के
 द्वारा  देख  कर  कुछ  इस  प्रकार  के  व्यय  निकाल
 निये  जाते  हैं  जिन  पर  आपत्ति  उठाई  जाती  है
 क्‍या  सरकार  इस  दिशा  में  कोई  उदार  तीति
 बरतने  के  लिए  तैयार  है  कि  झगर  कोई  इस

 तरह  की  भूल  रह  गई  है  तो  उस  पर  आपत्ति
 न  उठाई  जा  सके  ?

 श्री  सु०  यूनस  सलीस  :  हस  मसले  पर
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 पूरो  तरह  से  गौर  किया  जा  रहा  है  श्लौर जो
 जो  तजावीजें  भ्रा  रही  हैं,  उन  सब  को  सामने
 रखा  जा  रहा  है  ताकि  एक  प्रपोजल  सामने  भरा
 सके  शौर  शभ्रगर  वह  बेहतर  हो  तो  कानून  में
 तारमीम  किया  जा  सके  ।

 श्री  qo  Wo  ला:  झष्यक्ष  महोदय,  जैसा
 कि  देखा  गया  है,  आमतौर  पर  95-96.  फीसदी

 केन्डीडेट्स  के  मामले  में  चाहे  वे  जीतने  वाले

 हों  या  हारने  वाले  हों,  सरकार  ने  लिमिट
 कायम  की  हैं  लेकिन  ज॑से-जैसे  एलेक्शन्स  बढ़ते
 जाते  हैं  4से-बैसे  एलेबशन  एबसपेन्सेज  भी  बढ़ते
 जाते  हैं  श्रोर  उस  लिमिट  को  क्रास  करने  की
 कोई  हद  नही  रह  गई  है।  एम०  एल०  To
 की  सीट  पर  एक  कांस्टीटुएन्सी  में  लाखों  रुपए
 खर्च  किए  जाते  हैं  श्र  उसके  बाद,  एलेक्शन
 हारने  या  जीतने  के  बाद,  केन्डीडेट्स  आाद्रेशन
 में  मुब्तला  होते  हैं,  कैडीडेटस  भ्ूठे  श्रौर  फर्जी
 वाउचस  इकट्ठा  करते  हैं,  ऐसे  एक्सपेण्डीचस
 जिनका  एक्चुएली  कहीं  पता  भी  नहीं  होता  है--
 वह  कैन्डीडेटस  चाहे  ट्रेजरी  बैंचेज  के  हदों  था
 अ्पोजीशन  के  हों,  संभी  ऐसा  ही  करते  हैं।
 इसलिए  में  जानना  चाहता  हूँ  कि  सरकार  कोई
 ऐसा  कानून  बनाने  पर  गौर  करेगी  जिसके
 जरिये  से  ये  जो  ऐसों  बातें  होती  हैं  जिनका
 कि  सच्चाई  के  करीब  भी  होने  का  सवाल  बैदा
 नहीं  होता  है  भौर  जिससे  कि  खामख्वाह
 कंन्‍्डीडेट्स  के  दिमाग  में  बादैदान  पैदा  होता
 हैं  उनको  दूर  किया  जा  सके  भौर  फिर  शठ
 बोलने  की  नौबत  ही  न  शाये  ?

 भरी go  gaa  सलीम  :  ऐसी  कोई  स्कीम
 जोरे  गौर  नहीं  है  ।

 भी  झटल  बिहारो  वाजपेयी  :  अश्रध्यक्ष

 महोदय,  जबसे  हमारा  चुनाव  कानून  बना  है,
 उसमें  पूरी  तौर  पर  परिवर्तन  करने  बारे  में
 विचार  नहीं  किया  गया  है,  उदाहरण  के  लिए
 खर्चा  केसे  कम  हो,  जाली  वोटों  का  डालना
 कंसे  रोका  जाए  शौर  वोटों  की  खरीद-फरोशख्त
 को  केसे  रोका  जाये।  में  जानता  चाहता  है
 कि  इंग्लैंड  में  हाउस  भ्राफ  कामन्स  के  स्पीकर
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 की  श्रध्यक्षता  में  एलेक्टोरल  ला  को  संशोधन
 करने  के  लिए  भ्रभी  तक  चार  सम्मेलन  हो  चुके
 हैं,  कया  वित्तमन्त्री  महोदय  लोकसभा  के  प्रध्यक्ष
 के  सभापतित्व  में  कोई  ऐसा  सम्मेलन  बलाने
 पर  विचार  बारेंग  जिसमें  सभी  दलों  के  प्रतिनिधि
 हों  श्रौर  जिसमें  एलेक्टोरल  ला  में  संशोधन  करने
 के  लिये  नये  सिरे  से  विचार  किया  जा  सके  ?

 SHRI  GOVINDA  MENON  :  I  shall  be
 very  happy  if  under  your  guidance  and  under
 your  chairmanship  there  would  be  an  exami-
 nation  of  the  electoral  laws  in  force  in  our
 count  ry  and  I  would  also  be  happy  to  bring
 legislation  to  amend  the  Representation
 of  the  People  Act.  I  have  had  discussions
 with  the  Chief  Election  Commissioner  on
 several  aspects  of  the  election  laws  in  force
 today  and  he  has  promised  to  send  recom-
 mendations  fora  comprehensive  amendment
 of  the  election  law  which,  it  is  hoped,  would
 plug  many  loopholes.  Still  there  may  be
 very  clever  people  who  may  be  able  to  get
 over  the  constraints  imposed  by  the  election
 Jaw.  But  the  suggestion  made  by  the  hon.
 Member  is  acceptable  to  me.

 SHRI  BEDABRATA  BARUA:  There
 is  a  lot  of  truth  in  what  is  being  said.  As
 it  is  the  election  returns  do  not  have
 relevance  to  reality.  There  are  some  curious
 aspects.  Parties  can  spend  any  amount  they
 like  and  that  being  the  case  individuals  can
 spend  and  transfer  most  of  their  expenditure
 to  the  party;  still  they  will  keep  to  the
 limits.  All  these  malpractices  are  punishable
 by  law,  will  the  Government  consider  doing
 away  with  the  ceilings  so  that  Members  do
 not  come  to  Parliament  or  other  legislatures
 after  stating  an  untruth  in  the  first  instance.

 SHRI  GOVINDA  MENON:  That  is
 also  a  suggestion.  I  do  not  know  whether
 it  is  asound  or  an  unsound  suggestion.

 SHRI  K.  RAMANI  :  Election  has  become
 very  expensive  and  representatives  of  the
 people  representing  the  peasants  or  an  ordinary
 workers  cannot  fight  the  elections  hereafter.
 From  my  own  experience  in  the  election  in
 the  Nagarcoil  constituency...

 MR.  SPEAKER:  Each  one  can  speak
 of  his  bitter  experience  but  this  is  not  the
 time.
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 SHRI  K.  RAMANI:  I  want  to  draw
 the  attention  of  the  Government  to  one
 serious  matter  that  more  than  000  vehicles
 were  used  in  the  Nagercoil  constituency.  In
 my  own  constitueney  when  I  contested  the
 election,  the  candidate  who  was  not  victorious
 spent  Rs.  7  lakhs.  Are  the  Government
 prepared  to  see  that  the  maximum  limit  of
 expenses  is,  in  these  circumstances,  reduced
 and  also  to  put  a  ceiling  on  use  of  vehicles,
 etc.?  Friends  and  relatives  and  everybody
 else  can  spend.  Are  the  Government  pre-
 pared  to  but  a  fullstop  to  this  kind  of
 malpractices  by  enacting  legislation  properly  ?

 SHRI  GOVINDA  MENON  :  I  thought
 he  was  the  candidate  who  was  returned  at
 that  election  from  his  constituency,  and  the
 sum  of  Rs.  )7  lakhs  (Interruption)

 SHRI  K.  RAMANI:  Sir,  that  is  not
 the  answer.  The  question  is  how  much
 money  has  been  spent  by  the  other  candi-
 date  ;  whether  the  Government  has  got  in-
 formatior  regarding  the  correct  amount
 spent  ;  it  is  not.  a  question  of  my  having
 been  returned  from  that  constituency.

 MR.  SPEAKER:  Order,  order.  Shri
 Mahajan.

 SHRI  K.  RAMANTI:  Sir,  he  has  not
 answered  my  question.

 SHRI  GOVINDA  MENON  :  It  is  a
 suggestion.

 SHRI  K.  RAMANT:  Sir,  I  am_  asking
 for  your  protection.  He  said  that  I  have
 been  returned  from  that  constituency.  That
 is  not  the  answer  that  I  want.  My  question
 was,  how  much  money  has  been  spent  by
 the  other  candidate.  It  is  not  a  question  of
 my  being  returned.

 MR  SPEAKER  :  How  can  the  Minister
 say  in  which  constituency,  a  Member  or  a
 defeated  candidate  has  spent  how  much
 money  ?  That  is  not  the  question.  You
 have  made  a  suggestion  that  huge  moneies
 are  being  spent.  It  is  a  matter  of  sugges-
 tion.  He  has  made  a  note  of  it.  How  can
 he  say  that  a  particular  candidate  has  spent
 Rs.  7  lakhs  or  Rs.  7  lakhs  or  Rs.  70
 lakhs  if  How  can  he  answet  that  question  ?
 Is  it  possible  for  anybody?  He  has  said
 that  he  has  made  8  note  of  that  suggestion.

 MARCH  I8,  i969  Oral  Answers  28

 SHRI  K.  RAMANI  :  What  you  say,  T
 understand.  But  how  Ministers  did  not
 give  such  an  answer.

 MR.  SPEAKER  :  Order.  We  have  got
 only  four  more  minutes.  Shri  Mahajan

 SHRI  VIKRAM  CHAND  MAHAJAN  :
 It  is  a  matter  of  common  knowledge  that
 return  of  election  expenses  has  become  a
 farce,  and  what  we  find  is  that  there  is  no
 limit  placed  on  the  parties  who  spend  for
 the  candidates  or  the  friends  of  the  candi-
 dates  who  spend  on  them.  Therefore,  the
 election  law  can  be  evaded  by  taking  recourse
 to  other  ways.  So,  my  question  is,  is  the
 the  Minister  willing  to  have  a  joint  committee
 of  all  the  parties  to  look  into  this  matter
 and  see  whether  there  is  at  all  any  need  for
 having  this  law  or  to  do  away  with  it  ?

 SHRI  GOVINDA  MENON  :  A  similar
 suggestion  from  Shri  Vajpayee  was  accepted.

 भ्रो  महराज  सिह  भारती  :  ग्रध्यक्ष  महोदय,
 क्या  सरकार  किसी  ऐसे  सुझाव  पर  विचार
 करेगी  जिसमें  आडेन्टिटी  कार्ड  दिया  जाये,
 वोटर  की  कम्पलसरी  वोटिंग  हो,  सभी  केन्‍्डी-
 डेटस  एक  प्लेटफामं  से  बोलें,  सरकार  के  द्वारा
 उनको  पर्ची  दी  जाए  ताकि  कोई  खर्च  भी  करना

 चाहे  तो  कर  ही  नसके  ?  इस  प्रकार  से
 इम्पर्सोनेशन  न  हो  सके  श्रौर  चुनाव  भी  सस्ता
 हो  ।  क्या  इस  सुझाव  पर  सरकार  विचार
 करेगी  ?

 SHRI  GOVINDA  MENON  :  Even  now
 there  is  a  provision  in  the  law  for  the:  supply
 of  identity  cards  in  selected  urban  areas.
 Whether  it  would  be  administratively  pos-
 sible  in  India  for  identity  cards  for  the
 entire  population  in  the  country  has  to  be
 considered.  ed

 st  शिव  नारायण  ध्गर  श्राप
 भाइडेन्टिटी  कार्ड  देदें  तो  जो  लोग  पाकिस्तान
 से  हिन्दुस्तान  भा  जाते  है,  उन  पर  रोक  लग
 सकती  है  मैं  मन्त्री  महोदय  से  यह  जानना

 चाहता  हूँ,  when  you  are  willing  to  consider
 the  advice  of  Shri  Vajpayee,  why  are  you
 not  forming  a  committee  immediately  ?
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 मैं  यह  कहना  चाहता  हूँ  सरकार  से  कि

 जो  मोटी  मोटी  चीज़ें  होती  हैं  उनके  रिटर्नंस

 श्राप  हमसे  ले  लिजिए  जैसे  कि  पेट्रौल  को  ले

 लीजिए,  मोटर  वेहिकल  का  ले  लीजिए  लेकिन

 प्रगर  श्राप  हमसे  यह  कहें  कि  कितने  बीड़ी  के
 बण्डल  लगे  और  कितनी  प्याली  चाय  लगी,
 उसका  रिटरन  दीजिये  तो  बहू:  कहां  तक

 मुनासिब  होगा  ।
 J  would  like  to  know  from  the  hon.

 Minister  difinitely.

 इसलिए  जो  चोज  पासिबुल  है,  उसके
 लिए  ही  श्राप  रिटन  देने  के  लिए  कहें

 SHRI  GOVINDA  MENON  :  I  am  _pre-
 pared  to  accept  Mr.  Sheo  Narain’s  sugges-
 tion  also.

 श्री  सुरेन्दरनाथ  द्वेदी  :  एलेक्शन  के  खर्चे
 के  मामले  में  जो  पाबन्दी  रती  गई  हैं  उसको

 हटाने  की  जो  सिफारिश  है,  उसको  प्रगर

 हटाया  गया  तो  वह  बड़ा  गलत  होगा  मैं  मंत्री
 महोदय  से  यह  जानना  चाहता  हूँ  कि  जहां  तक

 हमंको  मालूम  है,  कुछ  दिनों  पहले  एलेक्शन
 कमिइनर  ने  खर्चा  कम  करने  के  बारे  में  सलाह-
 मश्विरा  किया  था  सभी  पोलिटिकल  पाटींज
 के  साथ  और  उन्होंने  अपनी  सिफारिश  गवर्न-
 मेंट  के  पास  भेज़ी  थी  कि  किस  तरह  से  खर्चा
 कम  किया  जाये,  तो  गवनंमेंट  ने  उसके  ऊपर
 विचार  किया  है  या  नहीं  ?

 SHRI  GOVINDA  MENON:  Yes,  Sir.
 The  Chief  Election  Commissioner  has  Placed
 a  recommendation  before  the  Government
 that  the  maximum  fixed  for  election  expenses
 for  the  various  constituencies  should  be
 enhanced,  regard  being  had  to  conditions  in
 the  country  today.  I  believe  that  recommen-
 dation  was  made  after  consultation  with  the
 different  political  parties.

 SHRI  LOBO  PRABHU:  As  it  is  admitted,
 and  it  can  never  be  denied,  election  expeises
 far  exceed  the  statutory  maximum.  It
 must  also  be  admitted  that  if  your  elections
 are  bad,  your  democracy  is  working  on  a
 wrong  foundation.  In  the  circumstances.
 arising  from  the  Minister's  agrccment  tu
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 have  a  committee,I  would  like  to  know
 whether  ‘this  committee  will  particularly
 examine  (a)  an  accounting  procedure  for
 election  expenditure,  which  will  be  faithful
 to  it,  because  at  present,  election  expenditure
 is  not  at  all  properly  accounted  for  and  it-is
 a  farce  ;  (b)  whether  some  procedure  should
 not  be  devised  to  prevent  Government  staff
 and  equipment  being  used  for  elections
 either  in  a  concealed  way  of  even  overtly  ;
 (c)  expenditure  by  parties  is  not  included  in

 the  account  of  the  candidate,  because  it  méans
 that  the  whole  purpose  of  accounting  is  frus-
 trated  and  (d)  expenditure  by  friends  is  not
 included  unless  there  is  some  privity  iri  the
 matter?  Will  these  four  basic  facts  in
 clection  procedure  receive  the  attention  of
 the  committee  to  be  appointed  ?

 SHRI  GOVINDA  MENON  :  I  am_  sure
 all  these  valuable  suggestions  will  be  consi-
 dered.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Misuse  of  Government  Machinery  in
 By-Selection  in  Phulpur  Constituency

 U.P.

 *545.  SHRI  SHRI  CHAND  GOYAL  :
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  the  Election  Commission
 has  received  complaints  regarding  the  mis-
 use  of  Government  machinery  in  the  bye-
 election  for  the  Phulpur-Parliamentary  seat
 in  Uttar  Pradesh  ;  and

 (b)  if  so,  toe  action  taken  thereon  ?

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Aid  from  UNICEF  for  Family  and  Child
 Welfare  Schemes  in  India

 *5SA6.  SHRI  GADILINGANA  GOWD  :
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  an  agree-
 ment  has  been  signed  between  the  Govern-
 ment  of  India  und  the  UNICEF  under  which
 India  would  get  Rs.  27.75  lakhs  for  the
 family  and  child  welfare  sclicmes  ;  aud
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 (b)  if  so,  the  details  of  the  agreement
 and  the  break-up  of  proposed  expenditure,
 State-wise  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY{OF  LAW  AND  IN  THE  (DE-
 PARTMENT  OF  SOCIAL  WELFARE)
 (DR.  SHRIMATI  PHULRENU  GUHA:
 (a)  Yes,  Sir.

 (b)  A  statement  showing  the  State-wise
 distribution  of  projects  so  far  started  is
 placed  on  the  Table  of  the  House.

 Under  this  Agreement,  UNICEF  assis-
 tance  would  be  in  the  form  of  supplies  and
 equipments  to  the  projects,  jeeps,  scooters
 and  bicycles  for  supervisors  and  other  staff
 of  the  projects  and  re-imbursement  of  ex-
 penditure  in  respect  of  training  of  the  per-
 sonnel  in  charge  of  the  projects.  Government
 will  meet  the  staff  salary,  expenditure  on
 building,  and  cost  of  supplies  and  cquip-
 ments  other  than  those  to  be  provided  by
 UNICEF.

 STATEMENT
 State-wise  distribution  of  the  Family

 and  Child  Welfare  Projects  sct  up  upto
 10-3-1969.,

 States  Zz  9

 MARCH  fa,  2969

 Andhra  Pradesh
 Assem
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 Jammu  and  Kashmir
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 Tripura
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 West  Bengal  8
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 Russian  Machinery  lying  idle  in  Bokaro
 |

 Steel  Plant

 #547,  SHRIMATI  ILA  PALCHOUDHURI:
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  State  :

 (a)  whether  it  is  @  fact  that  imported
 Russian  Machinery  fof  the  Bokaro  Steel
 Plant  is  lying  idle  for  want  of  spare  parts
 and  lubricants  ;

 (b)  if  so,  full  details  of  the  machinery
 which  is  lying  idle  ;

 (c)  since  when  it  has  been  lying  idle  ;
 (d)  the  action  taken,  if  any,  to  get  the

 needed  material  ;  and
 (e)  when  the  machinery  is  likely  to  be

 re-utilised  ?
 THE  MINISTER  OF  STEEL  AND

 HEAVY  ENGINEERING  (SHRI  C.  M.
 POONACHA):  (a)  to  (c).  Presumably  the
 reference  is  to  scrapers  and  bull-dozers  im-
 ported  from  the  USSR  for  site-levelling  work
 at  Bokaro.

 20  imported  scrapers  and  8  imported
 bull-dozers  ‘were  taken  over  by  Hindustan
 Steel  Works  Construction  Ltd.  for  earth
 levelling  work  at  Bokaro.  On  completion
 of  bulk  of  this  work,  some  of  these  scrapers
 and  bull-dozers  became  surplus  to  their  im-
 mediate  requirements.  Of  these  6  scrapers
 and  3  bull-dozers  have  been  unserviceable
 for  two  years  for  want  of  spares.

 (9)  and  (c).  Action  has  been  taken  to
 import  spare  parts.  The  actual  re-utilization
 of  the  scrapers  and  bull-dozers  will,  however,
 depend  not  merely  on  how  soon  the  re-
 quired  spare  parts  are  available  but  also  on
 how  soon  alternative  work  could  be  found
 by  the  company  for  thcir  use.

 राभपुर-काठगोदास  बड़ी  रेलवे  लाइन  का
 सर्वेक्षण

 “548.  श्रो  ष््ज  भूषण  लाल  :
 थो  रणजोत  सिह  :
 करो  राम  गोपास  शालवाले  :
 श्री  जगम्माथ  राव  जोशी  :
 श्री  झटल  बिहारी  बाजपेयी  :

 बया  रेलवे  मंत्री  यह  बताने  की  #पा  करेगे
 किः

 (क)  क्‍या  सीमा  सुरक्षा,  कुमाऊं  पहाड़ी



 3  Writtep,  answers  :

 क्षेत्र  भौर  तराई  क्षेत्र  के  विकास  तथा  वहाँ  पर
 कृषि  विश्वविद्यालय  तक  परिवहन  सुविधाशों
 प्रोर  पयंटक  सुविधाधों  की  व्यवस्था  करने  की
 भ्रावशयकता  को  दृष्टिगत  करते  हुए  रामपुर
 काठगोदाम  बड़ी  रेलवे  लाइन  बनाने  के  लिए
 सर्वेक्षण  किया  गया  है  ;  श्रौर

 (ख)  यदि  हाँ,  उसका  क्‍या  परिणाम  रहा
 है?  ,

 रेलवे  मन्‍त्री  (ato  राम  सुमग  सिह)  :  (क)
 शौर  (ख)..  रामपुर  शौर  (काठगोदाम  के

 निकट)  हल्दवानी  के  बीच  रेलवे  लाइन  के  लिए
 (1956-57  में  जो  सर्वेक्षण  किये  गये  थे,  उनसे
 मालूम  हरा  कि  यह  लाइन  श्रलाभकर  होगी,
 त:  इसका  निर्माण  प्रारम्भ  नहीं  किया  गया  |
 लेकिन  इस  लाइन  के  लिए  फिर  से  यातायात
 सर्वेक्षण  किया  जा  रहा  है  श्रोर  इस  सम्बन्ध  में

 पहले  जो  इंजीनियरिंग  सर्वेक्षण  किया  गया  था
 उसकी  रिपोर्ट  को  भी  अद्यतन  बनाया  जा  रहा
 है.।  जब  रेलवे  संशोधित  रिपोर्ट  को  संकलित
 कर  लेगो  ध्रौर  रेलवे  बोड  उनकी  जांच  कर
 लेगा,  तो  इसके  बाद  इस  लाइन  के  निर्माण  के
 सम्बन्ध  में  निर्णय  किया  जायेगा  v

 Under-utilisation  of  Wagon  Industry
 Capacity

 #549,  SHRI  M.  SUDARSANAM  ;
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  the  extent  to  which  the  wagon
 industry  capacity  is  under-utilized  ;  and

 (b)  what  are  the  orders  for  wagons  in
 terms  of  four  wheelers  to  be  placed  by  the
 Railways  on  private  industries  in  1969-70,  as
 against  previous  four  years  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  The
 industry  have  adcquaic  orders  commen-
 surate  with  their  actual  performance  in  the
 recent  past.

 (0)  Wagon  orders  for  1969-70  Pio-
 gramme  arc  still  under  consideration.  The
 dctails  of  orders  placed  against  the  last  four

 PHALGUNA  27,.  890  (SAKA)  Prison  Answers  34

 Programmes  are  as  under  :

 Orders  placed Programme  (In  four  wheelers)
 1965-66,  23173.5

 +]966-67  2201
 1967-68,  6320
 1968-69,  3500

 *“(Ihese  were  placed  as  extension  orders
 to  the  1965-66  orders).

 Steel  Quota  to  Standard  Drum  Factory

 #550.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENI,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Standard
 Drum  Factory  of  Messrs.  Kapadias  was
 given  a  certain  steel  quota  ;

 (b)  if  so,  the  figures  of  this  quota  for
 the  Jast  five  years  ;  and

 (c)  the  reasons  for  giving  this  quota
 when  additional  capacity  in  this  industry
 was  prohibited  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  to  (c).  Messrs.  Standard
 Drum  and  Barrel  Manufacturing  Co.  as  well
 as  other  firms  borne  on  the  list  of  the
 D.G.T.D.  are  receiving  allocatioas  of
 Steel.  The  allocation  made  to  this  firm  for
 barrels  and  small  drums  during  the  last
 5  years  is  given  below  :—

 Quantity  allocated Year
 (Tonnes)

 ‘1964-65,  5365.32
 1965-66  484
 1966-67,  7898
 1967-28  0453
 1968-69  4430

 The  above  allocations  were  made  on  the
 basis  of  assessed  capacity  recognised  for  raw
 material  supply.

 Underground  Railways  in  Metropolitan
 Citics

 SHRI  A.  SREEDHARAN  :
 SHRI  K.  LAKKAPPA  :

 #551.
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 SHRI  ONKAR  SINGH  :
 SHRI  SHRI  GOPAL

 SABOO  :
 SHRI  BANSH  NARAIN

 SINGH  :
 Will  the  Minister  of  RAILWAYS  be

 pleased  to  state  :
 (a)  whether  the  Study  Team  which  was

 appointed  to  go  into  the  question  of  feasi-
 bility  of  laying  underground  Railways  in
 Calcutta,  Bombay  and  Delhi  has  since  sub-
 mitted  its  report  to  the  Government  ;

 (b)  if  so,  the  recommendations
 therein  ;  and

 (c)  whether  the  same  has  since  been
 examined  by  the  Government  and  if  so,
 with  what  result  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  and
 (b).  The  Metropolitan  Transport  Team  of
 the  Planning  Commission  have  not  yet  made
 their  final  recommendations.

 (c)  Does  not  arise.

 made

 Speed  of  Electric  Locomotives

 *552.  SHRI  P.  M.  SAYEED  :
 SHRI  MANIBHAI  J.  PATEL  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  the  Commission  on  Railway
 Safety  recommended  to  the  Railway  Board
 to  have  65  kilometres  per  hour  as_  the
 maximum  speed  on  Indian  Railways  for
 electric  locomotives  ;

 (b)  whethcr  the  request  of  the  Commis-
 sion  for  reports  on  speed  tests  on  selected
 bad  patches  was  not  agreed  up  ;

 (०)  the  reasons  therefor  .  and
 (d)  the  reasons  which  weighed  with

 Railway  Board  to  have  the  100,  kilometres
 electric  trains  against  the  recommendations
 of  the  Commission  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  A
 maximum  speed  of  65  kilometres  per  hour
 was  recommended  in  the  case  of  WAM
 4  type  A.  C.  Electric  locomotives.

 (b)  No,  Sir.  Instrumented  trials  were
 carried  out  on  selected  run-down  scction  of
 ५,  L.  Railway  under  monsoon  conditions
 from  8-l0-]966  to  7-I0-966.

 (c)  Does  not  arise.
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 (d)  Repeated  and  extensive  oscillation
 trials  carried  out  by  the  कर,  D  Ss.  oO.  had
 shown  that  the  locomotives  were  suitable  for
 speeds  upto  00  km.  p.h.  on  nominated  main
 line  track  and  there  was  no  valid  argument
 for  restricting  the  speed  to  a  lower  limit.

 छोटे  पैमाने  के  उद्योगों  में  बेरोजगार
 इजोनियरों  का  प्रशिक्षण

 “653.  श्री  नारायशा  स्वरूप  शर्मा  :
 श्री  रामस्वरूप  विद्यार्थी  :
 श्रो  झोभ  प्रकाश  त्यागो  :
 श्री  शरद्धाकार  सूपकार  :
 थो  ज्योतिभंय  बसु  :
 श्री  जिल  एच०  पटेल  :

 क्या  श्रौद्योगिक  विकास,  ध्रान्तरिक  व्यापार
 तथा  समवाय-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्यां  यह  सच  है  कि  बेरोजगार  इंजो-
 नियरों  को  छोटे  उद्योगों  का  प्रशिक्षण  तथा
 अन्य  सुविधाएं  दे  कर  उनके  लिए  रोजगार  को
 व्यवस्था  करने  का  सरकार  का  विचार  है  ;

 (ख)  यदि  हां,  तो  इस  योजना  की  रूपरेखा
 क्या  है;  और

 (ग)  उन्हें  किन-किन  लघु  उद्योगों  में
 प्रशिक्षण  देने  का  सरकार  का  विचार  है  ?

 झ्रोद्योगिक  विकास,  झातंरिक  व्यापार
 तथा  समवाय-कार्य  मंत्री  (क्रो  फलरुद्दोन  झलो
 हमद) :  (क)  से  (ग).  बेकार  इंजीनियरों  के
 मार्ग  दर्शन  के  लिए  तथा  उन्हें  अपने  लधु  उद्योग
 लगाने  के  लिए  निम्नलिखित  प्रशिक्षण  पाठ्य-
 क्रमों  का गठन  किया  गया  है

 (1)  लघु  उद्योग  सेवा  संस्थाओ्रों  द्वारा  जो

 लघु  उद्योग  विकास  प्रायुवत  के
 अधीन  हैं,  विभिन्‍न  राज्यों  में  भ्रंश
 कालिक  पाठ्य  क्रम  श्रायोजित  किये
 जाते  हैं  1  इन  संस्थाझों  ने  दिसम्बर,
 967  से  श्रब  तक  400  से  प्रधिक
 इंजीनियरों  को  प्रछष्षिक्षण  दिया  है।
 चिक्षा  मंत्रालय  के  प्रनुरोध  पर  लघु
 उद्योग  प्रायुक्त  के  कार्यालय  द्वारा

 (2)
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 (3)

 (4)

 लघु  उद्योग  सेवा  संस्था  में  एक  चार
 मास  का  पूर्णकालिक  पाठ्यक्रम
 प्रायोजित  किया  गया था.  जो
 नवम्बर,  968  को  प्रारम्भ  ह्भ्रा
 शौर  26  फरवरी,  969  को  समाप्त

 हुआ  ।  इस  में  कुल  58  इंजीनियरों
 को  प्रशिक्षण  दिया  गया।  शिक्षा
 मन्त्रालय  ने  उस  पाठयक्रम  में  भाग
 लेने  वाले  प्रत्येक  स्नातक  इंजीनियर
 फो  250  रुपये  प्रतिमास  तथा  50
 रुपये  प्रतिमातं  डिप्लोमा  धारी  इंजी-
 नियर  को  व्त्ति  दी  ।
 शिक्षा  मन्त्रालय  ने  1949-50  #

 एक  व्यावहॉरिक  प्रशिक्षण  वृद्धि
 की  योजना  आरम्भ  की  जिस  का
 उद्देश्य  तकनीकी  संस्थाप्नों  से  शिक्षा
 प्राप्त  स्नातकों  तक्षा  डिप्लोमा  धारी

 इंजी  नियरों  की  श्रावश्यक  ब्यावहा-
 रिक  प्रछक्षिक्षश  प्रदान  करना  था
 ताकि  वे  लाभकारी  प्राजीविका
 प्राप्त  कर  सके  ।  इंजीनियरी  तथा
 तकनालोजी  के  हनातकों  तथा
 डिप्लोमा  धारियों  को  क्रमश:  260
 रुपये  प्रति  मांस  50  रुपये  प्रतिमास
 श्राजोविका  वृत्ति  प्रदान  की  जाती
 है।  प्रशिक्षण  सामान्यतः  वर्ष  का
 होता  है
 इंजीनियरों,  कारीग रों  तथा  तकनीकी
 योग्यता  प्राप्त  उद्यमियों  को  लघु
 उद्योग  स्थापना  के  लिए  वित्तीय
 सहायता  नामक  एक  योजना  तैयार
 की  गई  है  भोर  उसे  राज्य  सरकारों
 को  “प्रादर्श  योजना”  के  रुप  में
 भेजा  गया  है  ताकि  वे  इसे  धपने
 राज्य  क्षेत्र  में  सहायता्थ  स्वीकार
 करें।

 हाई  प्रेशर  (उच्च  दाब  वाले)  उपकरणों  तथा
 हैबी  ड्यूटी  कम्प्रेसरों  का  निर्माण

 "B54,  थी  महाराज  सिह  भारती  :
 क्री  प्रषपाश्  सिंह  :
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 थी  वेरती  हांकर  शर्मा  :
 शी  दी०  Wo  शर्मा:

 क्या  प्रौद्योगिक  विकास,  झ्ाम्तरिक  व्यापार
 तथा  समवाय-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  चोथी  पंचवर्षीय  योजना  में  हाई
 प्रशर  (उच्च  दाब  वाले)  उपकरण  तथा  हैथी
 ड्यूटी  कम्प्रशर  बनाने  के  बारे  में  कोई  योजना
 बनाई  गई  है  ?

 (ख)  क्‍या  उससे  देश  की  सारी  भप्रावश्यकता

 पुरी  हो  जायेगी  ;  शौर

 (ग)  यदि  हाँ,  तो  तत्सम्बन्धी  व्यौरा  क्या
 है?

 झोशधोगिक  विकस,  झातिरिक  व्यापार
 तथा  ससवोय-कार्य  मन्त्री  भी  फलरुद्टीन  मली
 झहमद)  :  (क)  से  (ग).  सरकार  ने  भारी
 कम्प्रैसरों  भौर  विशेष  पम्पों  का  निर्माण  करने
 के  लिए  जिनकी  पभ्रावध्यकता  उबंरक  उद्योग,
 रसायन  भौर  पेट्रोरसायन  संयंत्रों  तथा  इस्पात
 संयंत्रों  को  पड़ती  है,  सरकारी  क्षेत्र  में  एक
 परियोजना  स्थापित  करने  का  निश्चय  किया

 है  ।  पम्प  भौर  कम्प्रशर  बनाने  के  लिए  देश  में
 उपलब्ध  विद्यमान  उत्पादन  सुविधाशों  भौर
 क्षमता  को  ध्यान  में  रखते  हुए  तथा  चोथी  पंच-
 वर्षीय  योजना  की  वधि  में  इनकी  संभावित
 झावश्यकता  को  ध्यान  में  रखते  हुए  हस  परि-
 योजना  की  क्षमता  6,000  मौ०  टन  प्रतिवर्ष
 निश्चित  करने  का  निर्णय  किया  है  इस  परि-
 योजना  में  उसी  किस्म  के  पम्पों  भौर  कम्प्रैशरों
 का  निर्माशा  करने  का  विचार  है  जिनका  हस
 समय  देवा  में  निर्माण  नहीं  हो  रहा  है  तथा
 वे  सभी  वस्तुएं,  जिनके  विकास  प्रौर
 उत्पादन  के  लिए  गैर-सरकारो  क्षेत्र  में  रुचि

 दिखाई  है,  इसके  निर्माण  कार्यक्रम  से  निकाल
 दी  गई  हैं;  इस  परियोजना  में  लगभग  0.68

 करोड़  रुपये  लागत  प्राने  का  प्रनुमान  है|  जिसमें
 मोटे  तौर  से  करोड़  रुपये  की  विदेशी  मुद्रा  का
 व्यय  भी  सम्मिलित  है।  भ्ंतिम  उत्पादन  लगभण
 30.8  करोड़  रुपये  प्रतिषर्ष  का  होगा  ।  इसके
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 अतिरिक्त,  l  करोड़  रुपये  की  व्यवस्था  बस्ती
 निर्माण  के  लिए  की  गई  है।  इस  प्रकार  कुल
 अनुभानित  लागत  l.68  करोड  रुपये  हो
 जायेंगी

 Export  of  Car  Components  by  M's.
 Hindustan  Motors

 *555.  SHRI  R.K.  SINHA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  tb  state  :

 (a)  whether  Hindustan  Motors  are
 exploring  the  possibilities  of  exporting  car
 components  ;

 (b)  if  so,  whether  the  exports  would  not
 hit  the  automobile  production  in  the
 country  ;

 (c)  the  cstimated  foreign  exchange  earned
 through  the  exports  ;  and

 (d)  the  quantity  of  foreign  exchange  spent
 on  importing  auto  spares  etc.

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  to  (c).  M/s.  Hindustan
 Motors  have  only  indicated  so  far  that  they
 are  exploring  with  their  collaborators,  the
 possibilites  of  exporting  automobile  compo-
 nents,  including  car  components.  No
 specific  proposals  have  been  received  so  far
 from  them.  There  is  no  reason  to  apprehend
 that  such  exports  would  hit  automobile
 production  in  the  country.  For  one  thing,
 there  is  at  present  considerable  spare  capa-
 city  in  Hindustan  Motors  on  account  of  very
 low  volume  of  productlon  of  commercial
 vehicles,  and  for  another,  the  precise  volume
 of  exports  is  yet  to  be  known.  For  the
 same  reason,  no  estimate  is  possible  at  this
 stage  of  the  earnings  of  foreign  exchange
 through  such  exports.

 (d)  The  amount  of  foreign  exchange
 sanctioned  to  the  automobile  manufacturers
 during  the  year  968-69  for  import  of  motor
 vehicle  parts  is  Rs.  2°5  crores.

 Hindustan  Steel  Limited

 *556.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  the  amount  of  subsidy  given  to  the
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 Hindustan  Stcel  Ltd.  during  the  years  ‘1966-,
 67,  1967-68  and  1968-69  ;

 (b)  the  foreign  exchange  allowed  to  the
 Hindustan  Steel  Ltd.  during  the  years  ‘1966-
 67,  1967-68  and  1968-69,  ;

 (c)  the  foreign  exchange  earned  by  the
 Hindustan  Steel  Lid.  during  the  last  three
 years  by  exports  of  steel  etc.  ;

 (d)  whether  the  Hindustan  Steel  Ltd.
 has  achieved  its  targets  of  production  ;  and

 (e)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STEEL  AND
 HEAVY  ENGINEERING  (SHRI  C.  M.
 POONACHA)  :  (a)  The  amount  of  subsidy
 which  accrued  to  HSL  on  exports  amounted
 to  Rs.  ]  million  in  1966-67,  Rs.  38  million
 in  I967-68  and  to  Rs.  35  million  during  the
 period  from  April  to  December,  1968.

 (0)  H.S.  L  were  allowed  foreign  ex-
 change  for  imports  of  spares  and  raw
 materials  to  the  extent  of  Rs.  2]°448  million
 in  1966-67  and  Rs.  79.37]  million  in  1967-68,
 The  information  for  1968-69  is  not  readily
 available.

 (c)  The  FOB  value  of  exports  by  HSL
 during  the  last  three  years  was  Rs.  93
 million  in  1966-67,  Rs.  309  million  in
 ‘1967-68  and  Rs.  33!  million  during  the
 period  from  April,  968  to  January,  1969,

 (9)  and  (e).  H.S.  L.  had  a  programme
 of  production  of  1:58  million  tonnes  of  pig  iron
 for  sale  and  2°726  million  tonnes  of  saleable
 steel  for  the  year  1968-69.  Against  this  target,
 actual  production  is  likely  to  be  of  the  order
 of  .I46  million  tonnes  of  pig  iron  and  2.668
 million  tonnes  of  saleable  steel.  The  gap  is
 not  very  significant  and  is  mainly  due  to
 much-needed  capital  repairs  to  Blast  Furna-
 ces,  Open  Hearth  furnaces  and  some  of  the
 mills,  labour  troubles  in  Durgapur  etc.

 Recession  in  Machine  Tool  Industry

 "557,  SHRI  CHENGALRAYA
 NAIDU  :

 SHRI  P.  C.  ADICHAN  :
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  utiliza-
 tion  of  production  capacity  in  the  machine
 tool  industry  is  ranging  between  10  per  cent
 and  80  per  cent  and  at  an  average  of  46  per
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 cent  as  per  survey  made  by  the  Indian
 Machine  Tool  Manufacturers  Association  on
 the  current  industrial  trend  ;

 (b)  whether  according  to  the  survey
 report  the  main  cause  of  low  utilization  of
 capacity  in  the  industry  is  the  lack  of  orders
 due  to  the  recession  ;  and

 (c)  if  so,  the  steps
 Government  in  this  regard  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  Yes.  Sir.

 (h)  Yer,  Sir.
 (c)  (i)  Concerted  efforts  are  being  made

 by  the  industry,  with  the  encouragement  and
 assistance  of  Government,  to  diversify  the
 product  range  so  that  the  tvpes  of  machine
 tools  which  were  hitherto  being  imported
 could  be  manufactured  within  the  country.

 being  taken  by

 (ii)  A  dialogue-cum  seminar  was  held  in
 August  967  to  enable  the  manufacturers  to
 have  an  idea  of  likely  requirements  of
 machine  tools  by  project  authorities  and
 modify  their  production  programmes  accord-
 ingly.  Project  authorities  both  in  public  and
 private  sectors  and  machine  tool  manufac-
 turers  took  part  in  the  discussions.  Initially
 the  requirements  of  machine  tools  for  the
 project  were  estimated  at  Rs.  40-45  crores  of
 which  Rs.  28  crores  worth  were  to  be
 imported.  Asa  result  of  the  dialogue,  it
 was  agreed  by  the  project  authorities  and  the
 manufacturers  that  about  Rs.  [7  crores  worth
 of  machine  tools  originally  contemplated  for
 import  could  be  substituted  by  indigenous
 machinery.  On  this  basis,  the  manufacturers
 have  diversified  their  production  to  meet  the
 requirements  to  the  projects.

 (iii)  A  rigid  scrutiny  is  made  on  import
 applications  from  project  authorities  both  in
 public  and  private  sectors  to  avoid  import  of
 machine  tools  which  can  be  supplied  by
 indigenous  manufacturers.  Before  issuing
 import  licences  or  re-validating  capital  goods
 licences  where  the  scrutiny  is  more  than  one
 year  old,  the  lists  of  items  for  import  are
 scrutinised  again  by  the  Directorate  Genera!
 of  Technical  Development  from  indigenous
 angle.  While  scrutinising  the  Lists,  not
 only  items  which  are  on  the  banned  jist  are
 disallowed  but  also  items  which  are  in  the
 manufacturing  programme  of  indigenous
 manufacturers,  According  to  the  current
 Import  Trade  Control  Policy,  all  require-
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 ments  of  machinery  worth  more  than  Rs,
 7°5  lakhs  are  first  to  be  advertised  in  the
 India  Trade  Journal  to  enable  the  indigenous
 manufacturers  to  quote  for  them.

 (iv)  Government  have  undertaken  a
 census  of  machine  tools  installed  in  the
 country.  The  census  will  provide  informa-
 tion  on  the  age  of  machine  tools  now  in
 operation  in  different  sectors  of  industry  and
 the  general  pattern  of  the  machine  tools
 installed  in  the  country.  The  information
 when  compiled,  will  enable  the  engineering
 units  to  assess  their  competitiveness  vis-a-vis
 other  similar  units  both  in  the  country  and
 abroad.  The  data  will  also  form  the  basis
 for  making  a  rational  estimate  of  the  Gemand
 for  machine  tools  in  the  coming  years.

 (v)  Exporters  of  machine  tools  are  given
 20%,  cash  subsidy  and  20%  tmport  replenish-
 ment.  Deferred  payment  facilities  have  also
 been  provided  to  the  machine  tool  industry
 through  the  Industrial  Development  Bank  of
 India  for  machine  tool  purchases  by  custo-
 mers.

 The  measures  listed  above  under  (i)  to
 (vy)  will  help  in  the  better  utilisation  of  indi-
 genous  capacity  for  manufacture  of  maehine
 tools.

 Small  Scale  Industry  in  Gujarat

 *558.  SHRI  NARENDRA  SINGH
 MAHIDA  :  Will  the  Minister  of  INDUS-.
 TRIAL  DEVELOPMENT,  INTERNAL
 TRADE  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  reports  that  small  Scale
 Industry  in  Gujarat  which  is  the  backbone  of
 the  State’s  industrial  economy  is  passing
 through  hard  conditions  ;  and

 (b)  whether  the  State  Government  have
 approached  the  Centre  for  patronage  and
 financial  help  for  rehabilitation  of  the  small
 scale  industry  in  Gujarat  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  Government  of  India  have
 not  received  any  report  to  the  effect  that
 small  Scale  Industries  in  Gujarat  state  are
 passing  through  particularly  hard  conditions,

 (b)  No,  Sir.
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 Birla  Group  of  Industries

 #559,  SHRI  N.  R.  LASKAR  :
 SHRI  R.  BARUA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  Government
 have  considered  the  four  applications  of  the
 Birla  Group  of  Industries  which  had  been
 submitted  in  October  and  November  968  ;

 (b)  if  so,  the  reasons  for  delay  in  taking
 a  final  decision  thereon  ;  and

 (c)  what  is  the  time  generally  taken  by
 Government  to  decide  such  cases  ;

 THE  MINISTER  OF  INDUSTRIAL.
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  Yes,  Sir.  Two  of  these
 applications  have  sinee  been  rejected  while
 two  applications,  received  on  l0th  October
 १68  and  22nd  November  68  are  still  under
 consideration.

 (b)  and  (c)  :  There  has  been  no  undue
 delay  in  disposal  of  these  applications.  The
 time  taken  in  such  cases  varies  from  case  to
 case  and  depends  both  on  the  nature  of  the
 project  and  on  whether  complete  information
 is  furnished  in  the  application  to  enabie  full
 examination  of  the  proposal.  Normally,
 decision  should  be  takcn  within  3  months  of
 the  receipt  of  applications  or  receipt  of
 additional  information  called  for,  for
 applicants.

 Managing  Directors  in  Industries

 #560,  SHRI  M.L.  SONDHI  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  companies
 having  a  minority  foreign  participation  in
 Industry  are  not  to  be  permitted  to  appoint
 the  Managing  Director  and  other  high
 Officials  ;  and

 (०)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  There  is  nothing  in  the
 Companies  Act  to  prohibit  a  company  having
 minority  foreign  participation  in  its  capital
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 from  appointing  a  managing  director  and
 other  high  officials  in  the  company.  The
 provisions  of  Chapter  II  of  Part  VI  of  the
 Companies  Act  dealing  with  Directors  govern
 the  appointment  of  managing  directors  in
 public  companies  and  payment  of  remunera-
 tion  to  them  ;  and

 (b)  Does  not  arise.

 रेलवे  सुरक्षा  विशेष  बल  के  लिए
 जवानों  की  भर्तो

 “56l.  eft  मोलहू  प्रसाद  :  क्‍या  रेलवे  मंत्री
 13  श्रगस्त,  968  श्रौर  26  नवम्बर,  968  के
 क्रमश:  प्रताराँकित  प्रदन  संख्या  3926  और
 2I66  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  l45  जवानों  के  चुने  जाने  के  क्‍या
 कारण  हैं  जबकि  सरकार  की  मितव्ययता
 सम्बन्धी  नीति  स्पष्ट  है  ;

 (ख)  क्‍या  अ्रावेदन  कर्ताप्रों  को  उनके  खर्चे
 तथा  हानि  के  लिए  कोई  मुश्नावजा  दिया  गया

 है  श्रौर  यदि  हां,  तो  कितना  मुग्रावजा  दिया
 गया  है  श्रौर  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हे!

 (ग)  क्‍या  यह  सच  है  कि  उपर्यक्त  परीक्षा
 को  रह  करके,  इसी  प्रकार  की  परीक्षा  और
 प्रशिक्षण  के  लिए  चुनाव  फिर  से  किया  गया
 था  ;  यदि  हां,  तो  इनमें  से  चुने  गये  व्यक्तितयों
 के  नाम  कया  हैं  श्रौर  पहली  परीक्षा  में  चुने  गये
 व्यक्तियों  को  भर्ती  न  किये  जाने  के  क्या  कारण
 थे  ;  और

 (घ)  क्‍या  सरकार  चुने  गये  45  जवानों
 की  सेवाओं  का  भ्रन्य  स्थानों  पर  उपयोग  करेगी,
 यदि  हां,  तो  कब  शौर  यदि  नहीं,  तो  इसके  क्या
 कारण  हैं?

 रेलवे  मंत्री  ([ढा०  राम  सुभग  सिंह)  :  (क)
 फरवरी,  67  में  जब  चुनाव  किया  जा  रहा  था,
 उस  सम्रय  पहले  से  यह  जान  लेना  सम्भव  नहीं
 था  कि  रेलवे  सुरक्षा  विशेष  दल  में  ट्रेनिंग  रिजर्व
 वाले  रक्षकों  के  पद  समाप्त  कर  दिये  जायेंगे  ।

 (ख)  भर्ती  के  लिए  उम्मीदवार  भेजने  के
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 बारे  में  रोजगार  कार्यालय  को  लिखते  समय
 निश्चित  रूप  से  यह  बात  स्पष्ट  कर  दी  गयी
 थी  कि  उम्मीदव।र  चुनाव  के  लिए  अपने
 जोखिम  और  खबच  पर  प्रायेंगे।  इसलिए  जिन
 उम्मीदवारों  ने  चुनाव  में  भाग  लिया,  उनमें  से
 किसी  को  कोई  मुश्रावजा  नहीं  दिया  गया  |

 (ग)  I968  के  मध्य  में  एक  झौर  चुनाव
 किया  गया  जिसमें  253  व्यक्ति  चुने  गये  ।  पांच
 व्यक्षित,  श्रर्थात्‌  सर्वेश्नी  लाल  बहादुर,  सुरेश  चन्द्र,

 दया  राम,  सुभाष  चन्द्र  श्रोर  रामजी  मिश्र,  ऐसे  थे
 जो  फरवरी  967  में  न्ुने  गये  थ  और  फिर  968
 के  मध्य  में  जो  चुनाव  किया  गया  था,  उसमें
 भी  चुने  गये  थे।  फरवरी,  967  में  जो  पेनल
 बनाया  गया  था,  वतंमान  श्रादेशों  के  श्रनुसार
 एक  वर्ष  बाद  श्रर्थात्‌  फरवरी,  908  में  उसकी
 अवधि  समाप्त  हो  गयी  दौर  इस  पेनल  में  चुने
 गये  व्यक्तियों  को  नियुक्त  नहीं  किया  जा
 सका  |

 (घ)  सवाल  नहीं  उठता  ।

 राजस्थान  में  उद्योग

 *562.  शी  मोठालाल  मोना  :  कया  श्रोदो-
 गिक  विकास,  प्राम्तरिक  व्यापार  तथा  समवाय-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  चौथी  पंचवर्षीय  योजना  में  राजस्थान
 में  सरकार  कौन  से  नये  उद्योग  स्थापित  करने
 का  विचार  है  ;  श्रौर

 (ख)  यदि  नहीं,  तो  उसके  क्या  कारण  हैं  ?

 झोौशोगिक  विकास,  प्रान्तरिक  व्यापार
 तथा  समवाय-कार्य  मंत्री  (श्रो  फलरुद्दीन  झलो

 झहुमव)  :  (क)  और  (ख).  चूंकि  चोथी  पंच-
 वर्षीय  योजना  पर  श्रभी  अंतिम  निरंय  किया
 जाना  है,  शरत:  जभी  यह  बता  राकना  सम्भव

 नहीं  है  कि  राजस्थान  में  इस  योजना  को  भ्रवधि
 में  कौन  से  नये  उद्योग  स्थापित  किये  जायेंगे  ।

 Shifting  of  Western  Railway  Headquarters
 from  Bombay  to  Abmcdabad

 *563.  SHRIR.  K.  AMINi_  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Members  of
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 Parliament  from  Gujarat  have  time  and  again
 asked  for  shifting  the  Headquarters  of  the
 Western  Railway  from  Bombay  to  Ahmeda-
 bad  ;  and

 (b)  if  so,  the  reasons  for  not  agreeing  to
 such  a  request  ?

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH):  (a)  Yes,  Sir.

 (b)  On  administrative,  operational,  com-
 mercial  and  economical  grounds,  the  shifting
 of  the  headquartcrs  is  not  considered  desir-
 able.

 Over  Staffing  in  Public  Sector  Industries

 *564.  SHRI  KANWAR  LAL  GUPTA  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  industries
 in  the  Public  Sector  are  over-stafled,  parti-
 cularly  in  the  case  of  officers  ;

 (b)  if  so,  whether  Government  propose
 to  make  a  survey  of  it  ;  and

 (c)  steps  Government  propose  to  take
 to  send  trained  and  efficient  staff  in  these
 undertakings  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMLNT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  द्,  A.
 AHMED):  (a)  Gencrally  there  is  no  over-
 staffing  in  the  public  sector  industries,  parti-
 cularly  at  the  officers  level  ;

 (b)  Does  noi  arise.
 (c)  Normally  qualified  and  experienced  per

 sonnel  arc  recruitcd  for  manning  the  various
 posts  in  the  public  sector  undertakings.  The
 under-takings  themselves  impart  In-Service
 Training  to  their  technical  and  managerial
 personnel.  The  Officers  are  deputed  periodi-
 cally  for  participation  in  refresher  courses
 and  seminars  arranged  by  various  manage-
 ment  institutions  in  the  country,  to  keep
 themselves  informed  of  the  latest  techniques
 and  developments  in  thcir  fields.

 गुना-सक्सी  रेल  सम्पर्क

 565,  शी  हुकम  शग्द  कछबाप :  वया
 रेलवे  मन्त्री  26  नवम्बर,  068  के  ताराकित
 प्रश्न  संख्या  349  के  उशर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि:

 (02  गुना  से  मकसी  तक  रेलवे  लाइन  जिस
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 पर  झब  तक  49.75  किलोमीटर  लम्बी  पटरी

 बिछाई  जा  चुकी  है,  बिछाने  का  कायं  कब  तक

 आरम्भ  किया  गया  था  ;

 (@)  इस  लाइन  पर  पटरी  बिछाने  के  लिये
 सरकार  द्वारा  श्रब  तक  कितनी  धनराशि  खर्च

 की  जा  जुकी  है  ;

 (ग)  इस  लाइन  को  पूरा  करने  के  लिये

 कितने  छोटे  और  बड़े  पुल  तथा  पुलियां  बनाई
 लायेंगी  ;  शौर

 (घ)  क्‍या  इस  कार्य  को  पूरा  करने  की

 तिथि  के  बारे  में  भ्रब  तक  कोई  अ्रन्तिम  निर्णय
 किया  जा  जुका  है  ?

 रेलवे  मंत्री  (डा०  राम  सुभग  सिह)  :  (क)
 इस  लाइन  के  निमा ण  की  मंजूरी  मार्च,  L962
 में  दी  गयी  थी  |  लाइन  के  निमा im  का  काम
 10-4-1962  को  शुरू  किया  गया।

 (ख)  इस  लाइन  पर  अब  तक  कुल  5.40

 करोड़  रुपये  खर्च  हुए  हैं

 (ग)  इस  लाइन  को  पूरा  करने  के  लिए
 83  बड़े  पुलों  और  224  छोटे  पुलों  का  बनाया
 जाना  श्रपेक्षित  है।

 घ)  इस  क्षेत्र  में  यातायात  के  विकास
 की  गति  धीमी  होने  के  कारण  यातायात  का

 पुनमू  ल्यांकन  किया  जा  रहा  है  ताकि  इस  काम
 को  फिर  से  चरणबद्ध  किया  जाये  1  इस  क्षेत्र  में
 यातायात  की  वृद्धि  को  दर  और  पर्याप्त  धन
 की  उपलब्धता  को  देखते  हुए  लाइन  को  पूरा
 करने  के  लिये  एक  संशोधित  झंतिम  तारीख
 निश्चित  करने  के  प्रशन  पर  विचार  किया  जा
 रहा  है।

 Reservations  for  Direct  Recruited  Graduates
 in  Forcign  Traffic  Accounts  Office,  Westcrn

 Railway,  Delhi

 4566.  STRIP.  P.  ESTHOSE  :
 SHRI  K.  M,  ABRAHAM  ;
 SHRI  A.  K,  GOPALAN  :
 SHRI  K.  ANIRUDHAN  ;
 SHRI  P.  GOPALAN  :
 SHRIMATIL  SUSELLA

 GOPALAN  :
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 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  any  representation  regarding
 irregularities  in  promotions  and  _  fixation
 against  20  per  cent  reserved  quota  for
 direct  recruited  Graduates  in  the  Forcign
 Tratlic  Accounts  Office,  Western  Railway,
 Delhi  has  becn  received  by  Government  ;

 (b)  if  so.  the  action  taken  thereon  ;  and
 (c)  steps  taken  to  fix  responsibility  ?

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH):  (a)  Yes,  Sir.

 (b)  and  (c).  One  representation  claiming
 benefit  of  confirmation  from  1-8-1961  against
 20"),  Graduates  quota  has  been  considered
 and  rejected.  Another  representation  against
 the  orders  of  recovery  of  over-payments  is
 receiving  consideration,

 Beggars  in  India

 *967.  SHRI  SAMAR  GUHA  :
 SHRI  RAGHUVIR  SINGH

 SHASTRI  :
 Will  the  Minister  of  LAW  AND  SOCIAL

 WELFARE  be  pleased  to  state  :
 (a)  whether  Government  have  made  any

 survey  of  beggars  population  in  the  country  ;
 (b)  if  so,  their  number  in  urban  and

 rural  areas  ;
 (c)  the  number  of  totally  homeless

 beggars  and  percentages  of  female.  children
 and  old  beggars  ;

 (d)  how  many  of  these  beggars  are
 physically  deformed  in-capacitated,  diseased
 and  age-torn  having  none  to  look  after  them;

 (०)  whether  the  beggar  problem  leads  to
 spreading  of  various  diseases,  social  vices,
 corruption  and  is  a  standing  disgrace  for
 India  ;  and

 (f)  if  so,  what  steps  have  been  taken  by
 Government  to  tackle  this  problem  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  SHRIMATI  PHUERENU  GUHA)  :
 (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise.
 (c)  While  no  study  as  such  to  determine

 whether  beggary  Jeads  to  spreading  of  various
 diseases,  social  viccs,  and  corruption  has
 been  undertaken,  the  practice  by  itself  is
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 highly  undersirable  and  deserves  to  be
 eradicated.

 (f)  Prevention  and  control  of  beggary  is
 primarily  the  responsibility  of  the  State
 Governments.  In  accordance  with  the
 decision  taken  by  the  National  Development
 Conncil  all  such  programmes  will  now  form
 part  of  the  State  plans  and  their  implementa-
 tion  will  vest  in  the  State  Governments.,

 Improvement  in  Rourkela  and  Bila
 Steel  Plants

 *568.  SHRI  S.  S.  KOTHARI  :  Will
 the  Minister  of  STEEL  AND  HEAVY  ENGI-
 NEERING  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  steps  have
 been  initiated  to  improve  the  functioning  of
 the  Rourkela  and  Bhilai  Steel  Plants  ;

 (b)  if  so,  the  steps  taken  and  the  results
 thereof  ;  and

 (c)  the  estimates  of  profit  or  loss  for
 1969-70,  and  how  these  compare  with  those
 of  the  previous  two  years  ?

 THE  MINISTER  OF  STEEL  AND
 HEAVY  ENGINEERING  (SHRI  C.  M.
 POONACHA):  (a)  Yes,  Sir.

 (b)  The  various  steps  taken/being  taken
 by  Government  for  the  better  functioning  of
 the  public  sector  steel  plants  had  been
 indicated  in  the  Pamphlet  entitled  ‘‘Perform-
 ance  of  Hindustan  Steel  Limited”  placed  on
 the  Table  of  the  House  on  the  50  April,
 1968.  Some  of  the  important  measures  are
 under  implementation,  but  it  will  take  some
 time  before  tangible  results  emerge.

 (c)  During  ‘1967-68,  Bhilai  and  Rourkela
 Steel  Plants  sustaiaed  a  loss-  of  Rs.  9.2
 million  and  Rs.  72.05  million  respectively.
 According  to  the  present  indications,  both
 the  plants  will  incur  a  loss  dgring  1968-69
 also,  though  in  the  case  of  Rourkela  there
 will  be  a  reduction  in  the  quantum.  On  the
 basis  of  the  production  programme  envisaged
 for  these  plants  for  the  year  1969-70  and  at
 current  prices/costs,  Rourkela  Steel  Plant  is
 expected  to  make  a  profit  and  the  loss  at
 Bhilai  will  go  down  considerably.

 एसोसिएटिड  सीमेंट  कम्पनी  लिसिटेड,  बम्बई

 +569,  श्री  शाश्दानन्द:  क्या  भ्ौद्योगिक
 विकास,  झांतरिक  व्यापार  तथा  समवाय-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
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 (a)  एसोसिएटिड  सीमेंट  कम्पनी  लिमिटेड
 . बम्बई,  ने  लाइसेंस  के  लिये  कसि  तिथि  को

 प्राथेनापत्र  दिया  था  और  उस  ने  कब  से  भपना
 काम  प्रारम्भ  किया  ;

 (ख)  इस  कम्पनी  की  स्थापना  की  दव्तें
 क्या  हैं  और  वह  किन-किन  बस्तुों  का  उत्पादन
 कर  रही  हैं  ;  भौर

 (ग)  उस  की  स्थापना  से  ब  तक  का  इस
 का  कुल  उत्पादन  कितन!  है  ?

 पोद्योगिक  विकास,  प्रांतरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री  (भ्रो  फलरुह्ीन  श्रली

 हमद) :  (क)  श्रौर  (ख).  एसोसिएटिड  कंपनी
 लिमिटेड  का  गठन  बंबई  में  ध्रगस्त,  936
 को  किया  गया  था  ।चूकि  उद्योग  (विकास
 तथा  विनियमन)  श्रधिनियम,  1951, 8  मई,
 952  से  लागू  हुध्रा  था  शरत:  प्रौद्योगिक  लाइसेंस
 प्रावेदन  का  प्रश्न  ही  नहीं  उठता  था  ।  भ्रब॒  भी
 ज़बकि  सीमेंट  उद्योग  को  उक्त  शभ्रधिनियम  के
 लाइसेंस  प्राप्त  करने  के  उपबन्धों  से  छूट  दे  दी
 गई  है  किसी  भी  हातं  के  लगाये  जाने  का  प्रदन
 नहीं  उठता  ।  पोलैंड  सीमेंट  की  कई  किस्मों
 के  उत्पादन  (जो  कि  इस  कम्पनी  का  मुख्य  कार्य
 है)  के  भ्रतिरिक्त  सीमेंट  की  कुछ  श्रौर  विधिष्ट
 किस्मों  के  भ्रलावा  इन  निम्नलिखित  वस्तुओं  का
 उत्पादन  भी  करती  है

 (l)  ऊष््मसह  तथा  ऊष्मसह  वस्तुप्ों  के
 ४  उत्पादन  ;

 (2)  सीमेंट,  कागज  तथा  लुग्दी  रसायन
 उद्योगों  इत्यादि  के  लिए  भारी
 मशीनों  का  उत्पादन  श्र  बिजली  से
 चलने  वाली  ”ुल  ध्राकार  की
 क्र नों  ।  कंपनी  अपनी  कोयला  खानों
 से  कोयला  भी  निकालती  है।

 (ग)  कम्पनी  का  श्रपने  प्रादुर्भाव  से  31
 जनवरी,  960  तक  सीमेंट  का  कुल  उत्पादन

 884  लाख  मी०  टन  था  |
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 Publication  of  Central  Acts  in  Hindi

 *570.  SHRI  VISHWA  NATH  PANDEY:
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  the  number  of  Central  Acts  that  have
 so  far  been  published  in  Hindi  ;

 (b)  the  programme  for  the  next  year  ;
 and

 (c)  whether  any  assistance  is  proposed
 to  be  offered  to  the  States  for  translation  of
 their  laws  ?

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON):  (a)  Hindi  texts  of  75  Central
 Acts  have  so  for  been  published  under  the
 authority  of  the  President  under  Section  5()
 (a)  of  the  Official  Languages  Act,  1963.

 (b)  The  tentative  programme  for
 year  1969-70  includes  :

 the

 (i)  Preparation  of  Hindi  texts  of  23
 Central  Acts  (¥de  Annexure-A
 laid  on  the  Table  of  the  House.
 [Placed in  :brary.  See  No.  LT—
 387/69])  and  their  pUblication  in  the
 Official  Gazette  under  Section  5()
 (a)  of  the  Official  Languages  Act,
 ‘1963.

 (ii)  Preparation  of  Hindi  texts  of  65
 Statutory  Rules/Orders  ("de  Anne-
 xure-B  Jaid  on  the  Table  of  the
 House.  [Pieced  in  Library.  See
 No.  LT—387/69])  and  their  publi-
 cation  in  the  Official  Gazette  under
 Section  5  (dy  (b)  of  the  Official
 Languages  Act,  1963.

 (iii)  Preparation  of  Hindi  translation  of
 Bills  to  be  introduced  in  Parliament.

 (iv)  Preparation  of  Hindi  translation  of
 Statutory  Rules  received  from
 Ministries/Departments  of  the
 Government  of  India  in  pursuance
 of  Section  3  (3)  of  the  Official
 Languages  Act,  ‘1963.

 (v)  Publication  of  an  up-to-date  version
 of  the  Constitution  in  Hindi  and
 in  all  the  Official  Languages  of  the
 States.

 (vi)  Publication  of  an  All-India  glossary
 of  legal  terms.

 (vii)  Publication  of  a  book  in  Hindi  of
 model  classes  and  expressions  to  be
 used  in  legislative  drafting.
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 (viii)  Publication  of  translation  of  Central
 Acts  in  regional  languages  prepared
 under  arrangements  made  by  the
 Central  Government  with  the  State
 Governments.

 (c)  The  translation  of  State  Laws  (which
 are  in  languages  other  than  Hindi)  into
 Hindi  is  proposed  to  be  undertaken  by  the
 Central  Government  with  a  view  to  achieving
 uniformity  in  legal  terms  used  in  Hindi
 translation  of  the  Central  and  State  Laws  as
 far  as  possible.  The  question  of  granting
 any  assistance  to  the  State  Government  in
 this  behalf  does  not,  therefore,  arise.  The
 translation  of  State  Laws  into  the  respective
 official  languages  will  be  done  by  the  con-
 cerned  State  Governments.  The  Central
 Government  do  not  have  any  proposol  under
 consideration  for  the  grant  of  any  assistance
 to  the  State  Governments  in  this  behalf.

 मुरादाबाद  'डिवोजन  में  लोको  शेढों  के  फालतू
 कर्मचारी

 3402.  श्री  जुन  सिह  मदोरिया  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  962
 से  968  तक  वर्ष  वार  मुरादाबाद  डिवीज़न  में
 लोको  दौडों  के  कितने-कितने  कमंचारी  फालतू
 घोषित  किये  गये  ?

 रेलवे  मन्त्री  (डा०  रास  लुमग  सिंह) :
 सूचना  इकट्ठी  की  जा  रही  है  भौर  सभा-पटल
 पर  रख  दी  जायेगी  |

 Heayy  Industries  in  Rajasthan

 3403.  SHRI  R.K.  BIRLA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  pe  pleased  to  state  :

 (a)  whether  the  Central  Government
 have  formulated  any  scheme  for  setting  up
 heavy  industries  in  the  State  of  Rajasthan
 during  the  Fourth  Plan  ;

 (b)  if  so,  the  details  thereof  ;
 (c)  the  allocations  made  in  this  behalf  ;

 and
 (d)  whether  the  State  Government  have

 any  scheme  to  the  Central  Government
 in  this  connection;  if  so,  the  details
 thereof  ?

 RRA  OREN  SR es  MASE



 433  Written  Answers

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  to  (c).  The  Fourth  Five
 Year  Plan  is  still  under  preparation  and  the
 allocations  for  various  sectors  including
 industries  for  different  States  including
 Rajasthan  are  yet  to  be  finalised.

 (d)  In  their  memorandum  on  the  Fourth
 Plan,  the  Government  of  Rajasthan  pro-
 posed  the  following  large  and  medium  indus-
 trial  schemes  in  the  State  Sector  for  inclusion
 in  the  Fourth  Plan  :—
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 Outlay  for
 the

 Fourth  Plan
 Name  of  the  Scheme

 Rs.  in  lakhs
 l.  State  Enterprises

 (i)  State  Woollen  Mills
 (a)  Expansion  of  Woollen

 Textile  Mill  at  Bikaner
 (b)  Establishment  of  new

 Woollen  Textile  Mill  at
 Jodhpur  77.00

 (ii)  Sodium  Sulphate  Plant  3.00
 (iii)  Synthetic  Detergent  and

 Caustic  Soda  Plant  .00
 (iv)  Leather  Tannery  60.00

 (v)  Salt  Industry  6.00
 2  Development  of  Industrial

 Areas  00.00
 3.  Share  Capital  contribution  to

 Industrial  and  Mineral  Deve-
 lopment  Corporation  50.00

 Total  297.00

 Industrial  Undertakings  in  Gujarat

 3404.  SHRI  NARENDRA_  SINGH
 MAHIDA  :  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT,  INTERNAL
 TRADE  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  any  specific  proposal  is
 under  consideration  of  Government  for
 setting  up  industrial  undertakings  in  Gujarat
 during  the  Fourth  Five  Year  Plan  with  a
 view  to  remove  unemployment  in  drought-
 hit  areas  in  the  State  ;

 (b)  if  so,  the  details  thereof  and  esti-
 mated  cost  thereof  ;  and

 (c)  the  number  of  persons  likely  to  be
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 provided  employment  in  each  of  —  these
 industries  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  to  (c).  The  Government  of
 Gujarat,  in  their  Fourth  Plan  proposals  have
 suggested  a  total  outlay  of  Rs.  1602.5,  lakhs
 under  the  head  ‘Large  and  Medium  Indus-
 tries’.  The  details  turnished  by  the  State
 Government  are  not,  however,  adequate  to
 enable  one  to  infer  whether  any  or  some  of
 them  relate  to  establishment  of  industries
 specifically  for  removing  unemployment  in
 the  drought-hit  areas  in  that  State  :

 Production  in  Bicycle  Factories

 3405.  SHRI  BABURAO_  PATEL:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  the  names  of  bicycle  factories,  their
 locations,  the  capital  invested  in  each  and
 the  names  of  their  directors  and  collaborators
 and  the  annual  production  of  each  in  quan-
 tity  and  value  ;

 (b)  the  licensed  capacity  and  the  actual
 production  in  the  years  96]  and  967  with
 reasons  why  production  did  not  meet  the
 targets  fixed  ;

 (c)  the  shortfall  of  cycles  annually  during
 the  last  three  years  ;

 (9)  the  amount  of  foreign  exchange
 allowed  to  the  industry  annually  during  the
 last  7  years  and  the  names  of  major  com-
 ponents  imported  ;

 (९)  the  amount  of  profit
 annually  by  each  foreign
 and

 (f)  the  foreign  exchange  earned  annually
 by  India-made  cycles  during  the  last  five
 years  ?

 repatriated
 collaborator  ;

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  A_  statement  containing
 information  on  bicycle  factories  presently
 borne  on  the  list  of  DGTD,  except  the
 names  of  directors  is  laid  on  the  Table  of
 the  House.  [Ploced  in  Library.  See  No.  LT-
 388/69].  Informatinn  regarding  names  of
 directors  is  being  collected.
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 (b)  The  licensed  capacity
 the  units  at  present  in  the  organised  sector
 is  -2,51,800  Nos.  bicycles.  The  bicycle
 industry  has  been  delicensed  since  December
 1966.  The  production  of  bicycles  in  the
 organised  sector  in  96l  and  967  was  about
 0.5  lakhs  Nos.  and  7  lakhs  Nos.  as  against
 the  production  target  of  0  lakhs  Nos.  and
 20  lakhs  Nos.  respectively.  The  shortfall  in
 production  in  4967  is  reported  to  be  due  to
 temporary  fall  in  demand.

 (c)  No  complant  about  shortage  of
 bicycles  has  been  received  during  the  past
 three  years.

 in  respect  of

 (d)  The  amount  of  forcign  exchange
 allowed  to  the  industry  in  the  organised
 sector  during  the  last  Seven  Years  is  given
 below  :

 Rs.  in  lakhs Year
 1962-63,  4.60
 1963-64  98.64
 1964-65  94.46
 1965-66.  62.74
 ‘1966-67  442.88
 (1967-68.  04.95
 1968-69  45.42

 (upto  17-2-1969),
 The  complete  bicycle  Manufacturers  in

 the  organised  sector  have  been  given  import
 assistance  only  in  respect  of  raw  materials
 and  no  components  have  been  permitted  to
 be  imported.

 (e)  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the  House.

 (f)
 Period  Value

 (Rs.  io  lahks)
 ‘1964-65,  20.75
 1965-66  74.6]
 1966-67  6.80
 1967-68  25.62
 1968-69  263.00
 (upto  November,  968)

 Utilisation  of  Installed  Capacity  in
 Industries

 3406.  SHRI  BABURAO-  PATEL:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL.  .TRADE  AND
 COMPANY  AFFAIRS.  be  pleased  to
 state  :  oa

 (a)  the  percentage  of  the  installed  cape-
 city  being  utilised  in  Hindustan  Machine
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 Tools,  Heavy  Electricals  (India)  Ltd.  and
 Heavy  Engineering  Corporation  respectively
 and  the  reasons  why  the  full  capacity  is
 not  being  used  in  each  case  ;

 (b)  the  production  during  the  last  3
 years,  year-wise,  of  the  three  projects,
 project-wise,  in  quantity  and  rupee  value  ;

 (c)  the  quantity,  nature  and  value  of
 accumulated  stocks  at  cach  project  ;

 (d)  the  reasons  why  these  stocks  could
 not  be  disposed  of  in  each  project  ;  and

 (९)  foreign  exchange  earned  by  way  of
 export  earned  by  each  project  during  the
 last  three  years  and  the  countries  of
 export  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)

 (i)  Hindustan  Machine  Tools  Ltd.
 The  Machine  Tools  Unit  of  the  company

 are  at  present  working  at  about  50°,  of  the
 available  capacity.  This  is  due  to  continuing
 recession  in  the  machine  tool  industry.

 (ii)  Heavy  Evectricals  India)  Ltd,
 The  utilization  of  capacity  during  ‘1967-68.

 is  about  64%,  of  installed  capacity.  Each
 major  product  comprising  heavy  and  sophi-
 sticated  electrical  equipment  takes  4-5,  years
 to  reach  optimum  production  level  as  the
 development  of  skills  at  different  levels  in
 the  heavy  Electrical  industry  inevitably  takes
 time.

 (iii)  Heavy  Engineerine  Corporation  Ltd.
 The  three  plants  are  still  in  the  early

 stages  of  production  and  the  production
 capacity  is  being  gradually  built  up.  The
 production  upto  ‘1967-68,  was  substantially
 below  the  optimum  rated  capacity,  which
 would  be  achicved  only  over  the  next  few
 years.  While  an  important  contributory
 cause  for  the  relatively  slow  growth  of
 production  capacity  has  been  the  non-
 completion  of  installation  of  certain  equip-
 ment  in  the*Foundry  Forge  Plant,  along
 with

 recoiled
 a  Jeysential  constructions,  it  has

 to  be  re  that  growth  of  production
 capacity  “amd  productivity  is  inevitably
 gradual  and  extends  over  a  period  of  years
 in  such  plants  manufacturing  specialised
 and  sophisticated  equipment.  The  build-up
 of  capacity  is  also  dependent  on  a  number
 of  factors,  including  a  sufficient  volume  of
 orders  appropriate  to  the  profile  of  the  plant



 57  Written  Answers

 and  placed  sufficiently  in  time  and  in  keep-
 ing  with  the  preparatory  and  manufacturing
 cycle,  adequate  flow  of  raw  materials  and
 components  and  time  taken  in  building  up
 necessary  expertise  and  productivity  on  the
 part  of  the  workers.

 (0)  (i)  Hindustan  Machine  Tools  I  td.
 The  production  during  the  last  three

 years  with  values  is  given  below  :
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 Hindustan  Machine  Tools
 Lid,

 The  stock  of  machine  tools  as  on  3lst
 January,  969  Unit-wise,  with  value,  is  given
 below  :—

 (c)  and  (d).

 Value

 Production
 Year

 No.  of  M/Cs  Value
 Rs.  in  lakhs

 ‘1965-66  2048  35
 ‘1966-67,  2665  224
 ‘1967-68  809  845

 (ii)  Heavy  Elecivicals  (India)  Lid.
 The  production:  during  the  last  three

 years  is  as  under  :—

 Unit  Nos.
 (Rs.  in  lakhs)

 I  and  II  53l  229
 In  23  02
 IV  87  33
 v  2

 832  366

 हु  Production
 Yeap

 Value
 (Rs.  in  lakhs)

 ‘1965-66  979
 ‘1966-67  64I

 249 ‘1967-68,

 (iii)  Heavy  Fngineering  Co  poration  Lid
 Foundry  Forge  Plact

 “Production
 Year

 Quantity  Value
 (in  tonnes)  (Rs.  in  lakhs)

 1965-66  2466  48.23
 ‘1966-67  5058  95.45
 1967-68.  9003  79.60

 Heavy  Machine  Bu'lding  Plant
 Production

 Year
 Quantity  Value

 (in  tonnes)  (Rs.  in  lakhs)
 ‘1965-66  098]  285.4
 ‘1966-67  4309  466.74
 ‘1967-68.  46i]  556.93

 Heavy  Machine  Tools  Plant
 Production

 Year
 Number  Value

 (Rs.  in  lakhs)
 ‘1965-66
 1966-67  7  Nos  2.5

 5  Nos  56.6 1967-68

 Out  of  the  total  832  ‘machines  in  stock,
 28  machines  are  not  covered  by  orders
 while  the  rest  of  the  machines  are  against
 orders  for  forward  delivery,  deferred  pay-
 ment  orders,  machines  under  reservations  etc.
 and  includes  machines  in  showrooms,  exhibi-
 tion  and  export  consignment.

 Heavy  Electricals  India)  Led.
 In  the  heavy  clectrical  industry,  manu-

 facture  is  undertaken  only  against  specific
 customer’s  orders  to  suit  spccific  require-
 ments.  As  such,  Heavy  Electrical  (India)
 Limited  have  no  unsold  stocks.

 Heavy  Fngincering  Corporation  Ltd.
 The  stock  of  finished  machinery  as  on

 Ist  January,  969  in  the  Heavy  Machine
 building  Plant  was  5265.9  tonnes  valued
 at  Rs.  266.90  lakhs.  This  stock  includes
 93.7  tonnes  of  equipment  for  which  there
 are  no  immediate  orders  at  preset  while  the
 balance  stock  is  against  orders.  In  the
 initial  stages,  certain  items  had  been.  pro-
 duced  in  consultation  with  Hindustan  Steel
 Limited  for  which  there  was  expected  to  be
 considerable  demand  in  the  future.  These
 items  have.  been  sold  progressively  and  pre-
 sent  stock  in  93.7  tonnes.

 In  the  Heavy  Machine  Tools  Plant,  9
 machines  were  in  stock  as  on  Ist  January,
 1969.  These  are  all  covered  by  orders  and
 would  be  despatched  according  to  customer’s
 delivery  requirements.

 (०)  Hindustan  Machine  Tools  Ltd.
 The  company  exported  Machine  Tools

 and  Wrist-watches  to  U.S.  A.,  Canada,
 East  European  countries  including  the
 U.S.  S.  R.,  West  European  countries  in-
 cluding  the  U.  K.,  Australia,  New  Zealand.
 together  with  other  developing  cousitries.
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 The  foreign  exchange  earned  year-wise
 is  shown  below  :—

 Foreign  exchange  earned
 (Rs.  in  lakhs)

 Year  Total
 Machine  Tools  Wrist-watches

 No.  Value  No.  Value

 1965-66  73  7.87  4680  0.65  8.52
 4966-67  78  3.85  799  0.4  32.26
 1967-68,  79  29.44  93l  0.59  30.03

 +100  watch
 movements

 Heavy  Liectricals  (Ind  a)  Lid.
 No  export  has  been  made  during  the  last

 three  years.
 H-avy  Enginevring  Corporation  Ltd.

 No  export  has  been  made  during  the
 last  three  years.

 New  Industries  in  Madhya  Pradesh

 3407.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  the  number  and  nature  of  new  indus-
 tries  started  in  Madhya  Pradesh  with  their
 locations  during  the  last  5  years  ;

 (b)  the  number  of  workers  employed  in
 these  industries  and  the  annual  wage  bill  of
 each  ;

 (c)  whether  the  industrial  devesopment
 of  the  State  is  being  pursued  according  to
 targets  set  ;  and

 (d)  the  new  industries  proposed  to  be
 set  up  in  the  near  future  in  the  State  in  the
 public  and  private  seetors,  subject  to  the
 finalization  of  the  Fourth  Five  Year  Plan  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  to  (d).  The  information  is
 being  collected  and  will  be  laid  on  the  Table
 of  the  House.

 é
 Staff  in  Foreign-owned  Companies

 3408.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  bo  pleased  to  state  :

 (a)  the  number  of  Indians  and  foreigners
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 employed  in  foreign-owned  companies  in  the
 salary-group  Rs.  500]  and  over  ;

 (c)  the  names  of  ten  top  foreign  com-
 panies  employing  such  persons  with  Indian
 and  foreign  employees  in  each  ;

 (c)  the  percentage  of  amoluments  each
 foreign  employee  is  allowed  to  repatriate
 annually  ;

 (9)  thr  precise  steps  taken  by  the
 Government  to  Indianize  services  in  this
 salarygroup  ;  and

 (e)  if  not,  the  reasons  therefor  ?
 THE  MINISTER  OF  INDUSTIAL

 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  As  on  Ist  January,  968
 foreign-owned/controlled  companies  operat-
 ing  in  India  employed,  in  the  salary-group  of
 above  Rs.  5000/-,  475  Indians  and  027
 non-Indians.  Indians,  thus,  formed  3.6
 per  cent  of  the  total  employed  in  the  salary-
 group.  As  on  Ist  January,  ‘1967,  there  were
 371  Indians  and  072  non-Indians  in  the
 salary-group,  Indians  manning  25.7  per  cent
 of  the  posts.

 (b)  Information  is  confiidential.
 (c)  Prior  to  the  devaluation  of  the  rupee

 in  June,  966  foreign  nationals  in  India
 were  permitted  to  remit  to  their  respective
 countries  50%  of  their  net  income  subject
 to  a  maximum  of  Rs.  1,500/-  per  month.
 After  the  devaluation  of  the  rupee  the
 maximum  limit  has  been  raised  to  Rs.  2,360/-
 per  month.

 (d)  and  (e).  In  pursuing  its  policy  of
 Indianisation  of  staff  in  foreign  firms,  the
 Government  of  India  have  taken  into  con-
 sideration  the  need  for  technical  experts
 possessing  specialised  knowledge.  Govern-
 ment’s  policy  in  this  regard  has,  been  one  of
 persuasion.

 Motor  Tyres

 3409.  SHRI  BABURAO  PATEL  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  _  be  pleased  to
 state  :

 (a)  quantity  and  value  of  the  annual
 consumption  in  the  country  of  motor  tyres
 during  the  last  3  years,  type-wise  ;

 (b)  quantity  and  value  of  the  total
 annual  production  capacity  in  the  country  at
 present,  type-wise  and  company-wise  ;
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 (c)  unused  capacity  in  the  present  manu-
 facturing  units  and  reasons  why  this  capa-
 city  is  not  being  used  ;

 (d)  specific  reasons  why  there  is  an
 acute  shortage  in  motor  tyres  resulting  in  a
 flourishing  black  market  of  tyres  ;  and

 (९)  quantity  and  value  of  tyres  imported
 last  year  ;  year-wise,  to  meet  the  shortage
 with  countries  of  import  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  to  (c)  and  (e).  A  statement
 indicating  the  production  capacity,  actual
 production  and  value  of  various  types  of
 automobile  tyres  produced  indigenously  dur-
 ing  the  last  three  calendar  years  is  laid  on
 the  Table  of  the  House  together  with  the
 Statement  of  imports  and  exports  of  auto-
 mobile  tyres,  type-wise,  during  the  years
 ‘1966-67,  ‘1967-68  and  ‘1968-69,  (upto  Novem-
 ber  1968).  [Pluced  in  Library.  See  No.  LT-
 389/69.]  Actual  consumption  is  less  than  the
 production  since  the  value  of  export  of  tyres
 is  more  than  the  value  of  import  of  tyres.
 There  is  no  unused  idle  capacity.

 (d)  Excepting  in  respect  of  certain  cate-
 gories  of  scooter,  tractor  and  truck  tyres,  the
 indigenous  production  of  automobile  tyres
 and  tubes  is  sufficient  to  take  care  of  the
 demand.  However  complaints  were  reccived
 about  the  overcharging  of  prices  in  respect
 of  tyres  in  short  supply.  It  may  be  men-
 tioned  that  steps  taken  by  Government  by
 way  of  assisting  additional  production  and
 regulation  of  distribution  under  the  Essential
 Commodities  Act,  for  overcoming  the  short-
 ages,  have  had  good  effect  on  the  availability
 and  stabilisation  of  tyre  prices.

 Applications  pending  for  issue  of
 Licences  in  Maharashtra

 3410,  SHRI  DEORAO  PATIL:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  the  number  of  applications  pending
 with  Government  for  the  issue  of  licences  to
 start  industries  in  Maharashtra  State  ;  and

 (b)  since  when  they  are  pending  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  and  (b).  The  information
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 is  being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 Tax  Content  inthe  Prices  of  Scooters
 and  Motors  Cars

 34!].  SHRI  DHULESHWAR  MEENA  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  the  extent  of  tax  content  in  the  price
 of  each  of  the  various  types  of  scooters
 (two-wheelers  and  three  wheelers  separately)
 as  well  as  motor-cycles  in  India  taking  into
 account  the  tax  imposed  on  (i)  raw  materials
 (ii)  capital  goods  (iii)  ancillary  items  etc.
 including  sales  tax  and  octroi  duties  on  each
 of  these  vehicles  ;

 (b)  the  tax  content  of  each  of  the  above
 types  of  vehicles  compared  with  identical
 models  in  their  country  of  origin  such  as
 Italy,  U.  K.,  Poland,  Czecholosovakia
 etc.,

 (c)  whether  this  tax  content  in  the  above
 vehicles  is  considered  to  Le  larger  in  India
 than  any  country  of  the  world  ;  and

 (d)  if  so,  the  steps  Government  propose
 to  take  to  reduce  such  taxes  with  a  view  to
 lowering  the  prices  of  the  aforesaid  vehicles  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  The  required  information
 is  being  collected.

 (b)  Information  regarding  the  tax  content
 of  the  vehicles  of  identical  models  in  the
 countries  of  origin  is  not  available.

 (c)  and  (d).  Do  not  arise.

 Cocllision  between  Santragachi  and
 Andul  Stations

 3412.  SHRI  P.  C.  ADICHAN:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  a  goods  train  collided  with
 the  Mecheda  Passenger  between  Santragachi
 and  Andul  stations  on  the  South-Eastern
 Railway  on  the  9th  February,  969  ;

 (b)  if  so,  the  number  of  persons  killed
 and  injured  thereby  ;  and

 (c)  the  causes  of  the  accident  ?

 THE  MINISTER  OF  RAILWAYS  (DR, RAM  SUBHAG  SINGH):  (a)  Yes.
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 (b)  Three  ‘passengers:  sustained  minor
 injuries.  In  addition  one  railway  omployee
 travelling  in  the  suburban  train  was  injured
 grievously  and  a_  contractor’s  watchman
 travelling  on  the  material  train  was  knocked
 down,  run  over  and  killed.

 (c)  According  to  the  provisional  finding
 of  the  Additional  Commissioner  of  Railway
 Safety,  who  held  a  statutory  inquiry  into
 this  accident,  the  accident  was  due  to  the
 failure  of  railway  staff.

 Unmanned  Gate’on  Railway  Line
 near  Amrstati

 3413.  SHRI  DEORAO  PATIL:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  Amravati
 Growers  Cooperative  Spinning  Mill  Ltd.
 have  constructed  an  approach  road  from  the
 Mills  to  the  National  Highway  No.  6;

 (b)  whether  the  mills  have  requested
 Government  to  have  a  simple.  unmanned
 gate  on  the  railway  line  ;  and

 (c)  if  so,  the  action  taken  by  Govern-
 ment  ?

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH):  (a)  The  approach
 road  has  been  only  partly  completed.

 (b)  This  road  is  specifically  for  the  use
 of  the-  Mills  and  it  will  be  used  by  them
 throughout  the  year  :

 (c)  Yes.
 (d)  ‘Under  the  extant  rules,  the  cost

 involved,  i.e  both  initial  as  well  as  annual
 returring  maintenance,  etc.  is  to  be  borne
 by  the  road  authority/State  Government.
 The  Zilla  Parishad.  Amravati  have  been
 requested  to  convey  their  acceptance  of  the
 above  conditions  and  to  deposit  Rs.  2000/-
 for  preparation  of  plans  and  estimate.  Their
 reply  is  awaited.

 प्रथम  श्रेणी  के  डिब्बों  में  नियुवत  कन्डक्टर

 3414,  श्री  गं०  qo  दोक्षित  :  क्‍या  रेलवे
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि  प्रथम
 श्रेणी  के  कम्पार्टमेंट  में  नियुकत  कन्डक्टर  केवल

 बड़े  डिल्बे  में  जिनमें  कई  केबिन  होते  हैं  रहते  हैं
 न  कि  उले  (डिव्कें  में-जिनमें  थोड़े  केबिन  होते  हैं,  -
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 जिनके  परिस्मामस्वरूप  छोटे  स्टेशनों  पर  उनसे
 सम्पर्क  स्थापित  करने  में  ग्रात्रियों  को  काफी

 भ्रसुविधा  होती  है  ।

 (ख)  यदि  हाँ,  तो  क्या  सरकार  का  विचार
 ऐसी  बोगी  (डिब्बा)  गाड़ी  के  बीच  में  लगाने
 का  है  ताकि  <.त्रियों  को  उसे  सम्पक  स्थापित
 करने  में  सुविधा  हो  सके  ;  भ्रौर

 (ग)  यदि  नहीं,  तो  उसके  क्या  कारण
 हैं  ?

 रेलवे  मन्त्री  (डा०  रास  सुमण  सिंह)  :  (क)
 यद्यपि  सामान्यतः  कन्डक्टरों  के  लिये  बैठने  की
 जगह  की  व्यवस्था  गाड  के  ब्रेकयान  में  की  जाती
 है,  लेकिन  उन्हें  सभी  दर्जो  के  यात्रियों  की

 सुविधाग्रों  का  ध्यान  रखना  पड़ता  है।  इस
 काम  के  लिये  वे  गाड़ी  के  सभी  डिब्बों  को  देखते

 हैं  श्रौर  जब  गाड़ी  स्टेशन  पर  ठहरती  है  तो  वे
 प्लेटफार्म  पर  चक्कर  लगाते  रहते  हैं  7  कंडक्टर
 अपनी  बाह  पर  विशिष्ट  पट्टी  बांधे  रहते  हैं
 ताकि  यात्री  आसानी  से  उनका  पता  लगा  सकें
 श्रौर  उनकी  सहायता  ले  सकें  |  उपयु क्त  व्यवस्था
 से  यात्रियों  के  स्टेशन  पर  गाड़ियों  के  ठहरने  के
 समय  कन्‍्डक्टर  गार्ड  से  सम्पक  स्थापित  करने  में
 कोई  कठिनाई  नहीं  होनी  चाहिए।

 (ख)  भाग  (क)  के  उत्तर  को  देखते  हुए  यह
 श्रावश्यक  नहीं  समझा  जाता  |

 (ग)  चूकि  बतंमान  प्रबन्ध  पर्याप्त  हैं
 इसलिए  इनमें  कोई  परिवर्तन  करना  जरूरी  नहीं
 है  1

 खांदवा  से  प्रथम  श्रेणी  के  यात्रियों  तथा  प्रति-
 षिठत  व्यक्तियों  को  टिकट  जारी  करना

 34I5.  sit  to  qo  दीक्षित  :  क्‍या  रेलवे
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  प्रथम  श्रेणी  के
 यात्रियों  तथा  प्रतिष्ठित  व्यक्तियों  को  उनके
 तथा  उनके  सेवकों  के  लिये  खांडवा  से  जो  जिले
 का  एक  प्रमुख  स्थान  है  तथा  बरहानपुर  से  जो
 एक  प्रमुख  ऐतिहासिक  तथा  श्रौद्योगिक  शहर  है
 भोपाल,  भांसी,  दिल्ली,  जबलपुर,  इलाहाबाद
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 श्रादि  के  लिये  पंजाब  मेल,  कलकत्ता  मेल  तथा
 जन्य  रेल  गाड़ियो  के  टिकट  जारी  नहीं  किये
 जाते  हैं  ;  गौर

 (ख)  क्‍या  सरकार  का  विचार  इन  प्रति-
 बन्धों  को  जिनके  कारगर  यात्रियों  को  भारी

 ग्रसुविधा  हूं  रहो  है,  वापस  लेने  का  है  ?

 रेलवे  सम्त्रो  (डा०  राम  सुमग  सिह):  (क)
 जो  नही  ।

 (ख)  भाग  (क)  cy  उत्तर  की  देखते  हुए
 सवाल  नहीं  उठता  |

 Delhi-Rohtah  Section

 3416.  SHIRE  ABDUL  GHANI  DAR  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 fo  state:

 (a)  whether  it  is  a  fact  that  the  Deihi-
 Rohtak  Section  has  been  coverted  into  a
 goods  section  ;

 (b)  if  so,  the  detalled  justification  and
 reasons  therefor  ;

 (c)  the  number  of  passenger
 aflected  by  this  conversion  ;  and

 (d)  whether  it  is  also  a  fact  that  almost
 all  Up  and  Down  passenger  (rains  on  Delhi-
 Jind  Section  are  allected  and  are  running
 late  showing  their  punctuality  below  normal  ?

 trains

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH)  :  (a)  No.

 (b)  to  (d).  Do  not  arise.

 Wrong  Departure  of  Trains  on
 Delhi-Robtak  Section

 34{7.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  RAILWAYS  be

 Pleased  to  state  :
 (a)  whether  it  is  a  fact  that  wrong

 departures  of  passenger  trains  are  recorded
 al  ystation  to  show  punctuality  of  the
 Northern  Railway  and  cfliciency  of  the  Con-
 Gioller  on  duty  ;

 (b)  the  number  of  complaints  regarding
 late  running  and  showing  wrong  departures
 of  trains  uptil  now  on  the  Delhi-Rohtak
 section  ;

 (c)  the  action  taken  thereon  5
 (d)  if  nol,  the  feasuns  therefor  ,  aud
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 (c)  steps  likely  to  be  taken  to  avoid
 this  practice  ?

 [Hi  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH):  (a)  No.

 (b)  52  complaints  of  late  running  and  3
 complaints  in  regard  to  recording  wrong
 departure  of  trains  were  received  during  the
 last  one  year.

 (ey)  lo  (e€).  On  investigation,  it  was
 found  that  the  complaints  regarding
 recording  wrong  departure  timings  were  not
 correct.

 the  complaints  regarding  latc  :unning
 were  also  investigated.

 The  punctuality  of  sume  of  the  passenger
 trains  running  on  the  Delhi-Rohtak  section
 has  not  been  satisfactory  chiefly  duc  to  the
 congested  state  of  this  single  line  section.  A
 close  watch  is  being  kept  on  the  punctuality
 of  passenger  trains  on  this  section  and  every
 Ieasible  effort  is  being  made  to  ensure  their
 tight  (ime  running.  The  punctuality  of  these
 trains  has  shown  an  improvement  in  recent
 months.

 Track  of  Dcthi-Rohtak  Section

 3418.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  RAILWAYS  be  pleased
 tu  state  :

 (a)  whether  it  is  a  fact  that  the  present
 track  of  Delhi-Rohtak  section  is  unable  to
 run  specdy  trains  :

 (b)  if  so,  the  steps  likely  to  be  taken  to
 improve  the  line  to  reduce  the  running  time
 of  passenger  trains  ;  and

 (c)  if  not,  the  detailed
 for  ?

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH)  :  (०)  Maai-
 mum  permissible  speed  of  Delhi-Rohtak
 Section  is  100  KMPH  and  the  condition  of
 the  track  on  this  section  is  adequate  for  this
 speed.

 (b)  and  (c).  Do  not  arise:

 reasons  there-

 Recruitment  of  Graduate  Engineers
 (Mecchanica!)  for  training  in

 Railway  Workshops.

 MD,  SHRI  TENNENT  =  VISWA-
 NALHAM  te  Wall  thoc  Minister  of  RAIL-
 WAYS  demlewanlitas  tex  :0m  (be,  thable  a
 statement  shyiipps  एक  वर्ष  देर  सेगकं4

 #  'क#" टरका पबा  उत्तर  प्रदेश  महा  लेखापाल
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 neers  (Mechanical)  recruited  every  year  as
 Apprentices  for  training  in  the  Railway
 Workshops  in  each  of  the  Zonal  Railways
 and  in  open  line  organisations  ;

 (b)  the  qualifications  required  of  such
 trainees  and  the  duration  of  training  :

 (०)  -the  value  of  stipends  paid  ;
 (d)  the  procedure  for  selection  (whether

 by  examination  or  by  interview)  ;
 (e)  the  dates  of  the  next  examinations/

 selections  to  be  made  in  969  and  the  pro-
 cedure  for  giving  publicity  to  such  exami-
 nations/selections  ,  and

 (f)  the  scope  for  absorption  of  the
 trainees  in  the  Railway  Workshops  and.  ip
 open  line  organisations  under  the  Railways  ?

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH)  :  (a)  to  af).  Accor-
 ding  to  the  rules,  direct  recruitment  of  can-
 didates  who  possess  a  Degree  in  Mechanical
 Engineering  of  a  recognised  University  or  its
 equivalent  is  to  be  made  to  fill  250%,  of  the
 vacancies  occurring  in  the  grade  of  Rs.  335-
 425  in  the  Mechanical  Workshops.  The
 number  of  persons  to  be  recruited  every  year
 will  vary  occording  to  the  number  of  vacan-
 cies.  In  view  of  the  need  for  economy
 and  the  need  to  absorb  the  staff  that  may  be
 rendered  surplous,  recruitment  on  Railways
 is  made  only  when  absolutely  necessary  and
 is  restricted  to  the  barest  minimum.  It  is
 not,  therefore,  possible  to  state  precisely  in
 advance  how  ouch  recruitment  will  06
 made.

 ‘The  recruits  are  given  training  of  12
 months  and  are  paid  a  stipend  of  Rs.  335/-
 per  month  during  the  period  of  training.

 ‘The  selection  was  previously  being  con-
 ducted  by  the  Railways  themselve  and  recen-
 tly  the  work  has  been  entrusted  to  the  Rail-
 way  Service  Commission.  As  and  when  it
 is  proposed  to  make  some  recruitmemt,
 advertisements  will  be  issued  by  the  Railway
 Service  Commission  concerned  in  all  the
 leading  newspapers  in  the  country  as  the
 posts  in  question  arc  filled  on  all  India  basis,
 ‘The  selection  is  made  by  interview  or  by
 cvamination-cum  interview.

 Amendment  of  Constitution
 SHRI  R.  K.  AMIN:
 SHRI  SHRI  CHAND  GOYAL  :

 Will  he  Minister  of  LAW  AND  SOCIAL
 WEAF  जिनमें  कई  के।बर'९६  state  al

 3420.

 ह द  कि  सन  डिब्सें  में-  जिनमें  थोड़े  के  बिं,  ‘that  the  3700
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 Session  of  the  All-India  Women’s  Conference
 expressed  grave  concern  at  the  growing
 tendency  to  amend  the  Constitution  leading
 to  the  abridgement  of  fundamental  right
 and

 (b)
 thereto  ?

 if  so,  the  reactions  of  Government

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  फ  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  M.  YUNUS  SALEEM)  :  (a)  Yes,  Sir.

 (b)  There  are  no  proposals  before  Go-
 vernment  for  abridgement  of  fundamental
 rights.  There  is  a  non-official  Bill  pending
 in  the  Lok  Sabha  to  enable  amendment  of
 Part-lII  of  the  Constitution  also  which  go-
 vernment  has  supported.  The  object  of  the
 Bill  is  not  to  abridge  fundamental  rights.

 Scheduled  Caste  Students  Studying  in
 Begusarai  and  Khagaria  of  Bihar

 Schools  and  Colleges

 342I.  SHRI  KAMESHWAR  SINGH:
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  how  many  scheduled  caste  students
 are  studying  in  different  schools  and  colleges
 in  Begusarai  and  Khagaria  sub-divisions  of
 Bihar  ;  and

 (b)  the  total  number  of  applicants  and
 how  many  students  were  given  scholarships
 and  stipends  during  the  current  year  till
 February  Ist,  969  in  Khagaria  and  Begusaria
 sub-divisions  in  Bihar  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELEARE
 (DR.  SHRIMATI  PHULRENU  GUHA):
 (a)  and  (b).  ‘The  details  are  being  collected
 from  the  Govenment  of  Bihar  and  will  be
 laid  on  the  table  of  the  Sabha  when
 recieved.

 Development  of  Small  Scalc  Industrics
 in  Haryana  and  Himachal  Pradesh

 3422.  SHRI  HEM  RAJ:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Develop-
 ment  Commissioner,  Sthall  Scale  Industries
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 visted  the  Union  Territory  of  Himachal  and
 State  of  Haryana  recently  ;

 (b)  if  so,  his  aanecernent  of  the  develop-
 ment  of  small  scale  industries  in  the  Hima-
 chal  Pradesh  and  Haryafa  ;  and

 (c)  whether  a  copy  of  his  recommenda-
 tions  will  be  laid  on  the  Table  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  to  (c).  A  team  of  Officers
 of  the  Small  Scale  Industries  Development
 Organisation  has  conducted  a  survey  and
 given  a  report  about  the  industrial  develop-
 ment  potentialities  in  the  Hissar  District  of
 the  Haryana  State.  A  similar  report  on  the
 Karnal  District  is  under  finalisation.  No
 such  survey  has  been  conducted  in  Himachal
 Pradesh.  These  reports  are  primarily
 intended  to  help  the  State  Government  to
 enable  them  to  take  such  action  as  they
 consider  necessary  in  this  regard.  It  is
 therefore  not  proposed  to  lay  a  copy  of
 the  Report  on  the  Table  of  the  House.

 कुछ  संघ  राज्य  क्षंत्रों  झनुसूचित  जातियों
 तथा  प्रनुमृचित  भ्रादिम  जातियों  के  लिये  स्थानों

 का  भ्रारक्षरण

 9423.  श्री  मोलहू  ब्रैसाद :  क्या  विधि  तथा
 समाज  कल्याण  मन्‍्त्री  I4  नवम्बर,  968  के
 प्रतारांकित  प्रदन  संख्या  009  के  भाग  (ग)  के
 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि  उत्तर  प्रदेश,  दिल्‍ली  तथा  हिमाचल  प्रदेश  में

 झनुसूचित  प्रादिम  जातियों  के  लिये  श्रौर  मनीपुर
 में  भ्रनुसूचित  जातियों  के  लिये  भारक्षित  स्थानों
 के  प्रावंटन  के  बारे  में  निर्वाचन  भायोग  तथा
 विधि  विभाग  के  पास  जानकारी  उपलब्ध  से

 होंने  के  क्या  कारण  हैं  शर  इस  जानकारी  को
 प्राप्त  करने  के  लिए  ब  तक  क्या  कार्यवाही  की

 गई  है  ?

 विधि  भर्रालय  धौर  समाज  कल्याण
 विभाग  लें  उप  मलती  (भी  go  gare  सलोस)  :
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 प्रपेक्षित  जानकारी  इस  प्रकार  हैं  :--

 राज्य-संव  रॉज्य  श्रनुसूचित  श्रनुसूचित  जन/
 क्षेत्र  का  नाम  जातियों  के  लिए  जातियों  के

 प्ारक्षित  स्थानों  लिए  आ्रारक्षित
 की  संख्या  स्थानों  की

 है  संख्या

 2  3

 उत्तर  प्रदेश  8
 दिल्ली t  ]  लक
 हिमाचल  प्रदेश  ]

 मनीपुर  I

 967  &  ara  चुनावों  के  दौराम  उत्तर  प्रदेश
 में  मतदान  केन्दों  के  निर्माण  के  लिये  भुगतान

 3424.  श्री  मोलहू  प्रवाद :  क्‍या  विधि
 तथा  समाज  कल्यारा  मंत्री  967  के  श्राम
 चुनावों  के  दौरान  उत्तर  प्रदेश  में  मतदान  केन्द्रों
 के  निर्माण  के  लिये  भुगतान  के  बारे  में  lv

 दिसम्बर,  968  के  प्रतारांकित  प्रदन  संख्या
 5l23  %  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  ्रपेक्षित  जानकारी  इस  बीच
 प्राप्त  कर  ली  गई  है  ;  शौर

 (ख)  यदि  हाँ,  तो  उसका  ब्यौरा  क्‍या  है
 श्र  यदि  नहीं,  तो  विलम्ब  के  क्‍या  कारण  हैं  ?

 विधि  मन्त्रालयथ  भ्रोर  समाज  कल्यारा
 विभाग  में  उप-सन्त्री  1. |  go  gaa  सलीम)  :

 (क)  जी,  हां  ।

 (ख)  967  के  साधारण  निर्वाचनों  के
 दौरान  बूथ  बनाने  के  लिए  भुगतान  निम्नलिखित
 को  छोड़कर  उत्तर  प्रदेश  के  सभी  लेखपालों
 को  कर  दिया  गया  है

 ()  पिथोरागढ़  जिले  के  32  लेखपालों  में
 से  पटटीं  खरायत,  तहसील  पिथोरा-
 गढ़  के  एक  लेखपाल  को  शोध्य  रकम
 का  उसे  भुगकान  नहीं  किया  गया  है
 उस  लेखपाल  ने  झपनी  रकम  का
 दावा  एक  वर्ष  देर  से  किया  वह
 दावा  उत्तर  प्रदेश  के  महा  लेखापाल
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 को  पूृव॑-संपरीक्षा  के,लिए  भेजा  जाना
 था  ।  इस  प्रयोजन  के  लिए  वहू  इस
 समय  महा  लेखापाल,  उत्तर  प्रदेश
 इलाहाबाद  के  पास  है

 (४)  धाहजहांपुर  जिले  के  020  लेखपालों
 में  से  सिर  तहसील  के  सिल्हर
 सकिल  के  29  लेखपालों  को,  तिल्हर
 तहसील  के  निगोही  सकिल  के  30
 लेखपालों  को  और  तित्हर  तहसील
 के  बेड़ा  बनेड़ा  सकिल  के  28  लेख-
 पालों  को  पूरा  भुगतान  नहीं  किया
 गया  है।  लेखपालों  में  कुछ  ऑ्रम्रिम
 घन  वितरित  कर  दिया  गया  है।
 प्रन्तिम  लेखे  तटसीलों  से  बहुत  देर  से
 प्राप्त  हुए  प्रौर  इसलिए  पूव-संपरीक्षा
 कराना  आ्रावश्यक  हो  गया  ।  वे  बिल
 बाउचरों  सहित  महा  लेखापाल,
 उत्तर  प्रदेश,  इलाहाबाद  को  पू्व॑-
 संपरीक्षा  के  लिए  भेज  दिए  गए  हैं।

 पूर्व-संपरीक्षा  के  पश्चात्‌  महा  लेखा-
 पाल,  उत्तर  प्रदेश,  इलाहाबाद  से
 बिल  जैसे  ही  प्राप्त  हो  जाएगे  वैसे

 ही  लेखपालों  को  भूगतान  कर  दिया

 जाएगा  |

 Bye-Election  in  Nagarcoil  Parllamentary
 Constituency

 3425.  SHRI  SHRI  CHAND  GOYAL  :
 SHRI  CHENGALRAYA

 NAIDU  :
 Will  the  Minister  of  LAW  AND

 SOCIAL  WELFARE  be  pleased  tu  state  :
 (a)  whether  it  is  a  fact  that  the  some

 untoward  incidents  took  place  in  connection
 with  the  bye-election  capuign  in  Nagercoil
 Parliamentary  Constituency  in  the  State  of
 Tamil  Naidu  ;

 (b)  if  so,  the  number  of  deaths  occured
 and  arrests  made  in  this  connection  ;  and

 (c)  action  proposed  to  be  taken  to
 prevent  such  untoward  incidents  in  future  in
 elections  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
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 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  M.  YUNUS  SALEEM):  (a)  A_  few
 complaints  were  received  in  the  Election
 Commission  during  the  period  before  the
 poll  in  the  Nagercoil  Parliamentary  Consti-
 tuency  in  the  State  of  Tamil  Nadu  alleging
 violence,  disturbances,  indiscriminate  arrests
 ete.  The  Chief  Flection  Commissioner
 visited  Nagercoil  and  toured  the  Constituency
 on  the  four  days  immediately  before  and
 after  the  poll.  He  visited  a  number  of
 polling  stations  (about  35  in  number)  on  the
 polling  day  with  the  representatives  of  the
 Indian  National  Congress,  Swatantra  Party
 and  the  Communist  Party  of  India.  There
 were  no  clashes  or  incidents  throughout  the
 period  of  his  visit.  on  the  day  of  poll  and
 after  the  poll  was  over.  The  leaders  of
 the  political  parties  who  had  contested  the
 election  expressed  satisfaction  at  the  free,
 fair  and  peaceful  manner  in  which  the  poll
 was  conducted.

 (b)  From  the  information  available  with
 the  Election  Commission,  there  was  no  death
 on  account  of  the  alleged  incidents.  How-
 ever,  it  was  reported  in  the  Press  that  only
 one  worker  of  one  of  the  parties  was  stabbed
 as  a  result  of  which  he  died  subsequently.
 But  on  enquiry  from  the  local  authorities,  it
 transpired  that  the  incident  was  the  result
 more  of  personal  enmity  and  quarrel  than  of
 election  quarrel  and  violence.  Information
 is  not  available  in  the  Commission  regarning
 the  arrests  made  as  a  result  of  these  inci-
 dents.

 (c)  The  Flection  Commission  has  pre-
 pared  a  code  of  conduct  for  political  parties
 and  candidates  at  elections  which  emphasises
 the  need  for  eschewing  violence  and  distur-
 bances  at  all  costs.  The  proper  observance
 of  the  code  by  the  parties  concerned  and
 greater  attention  to  the  maintenance  of  law
 and  order  during  the  period  of  elections  will
 help  to  prevent  untoward  incidents.

 Immoral  Traffic  at  Sarai  Rohilla  Station
 (Delhi)

 3426.  SHRI  A.  SREEDHARAN  :
 SHRI  K.  LAKKAPPA  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :»

 (a)  whether  Government  have  inquired
 into  the  cases  of  immoral  traffic  in  women
 at  Satai  Rohilla  Station,  Dethi  ;  and

 (b)  if  so,  the  detailp  thereof?  .
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 MINISTER  OF  RAILWAYS  (DR.  RAM
 SUBHAG  SINGH)  :  (a)  and  (b).  Enquiries
 made  in  this  connection  reveal  that  there
 has  been  no  case  of  immoral  traffic  in  women
 at  Delhi  Sarai  Rohilla  Railway  Station.
 However,  it  is  reported  that  there  was  a  case
 of  soliciting  for  prostitution  in  a  near-by
 civil  colony  in  January,  1969,  which  was
 registered  at  the  Police  Station/Sarai  Rohilla
 under  FIR  No.  6  dated  5.1.1969  u/s.  294
 IPC  and  8  S.I.T.  Act.  The  case  has  since
 been  challaned.

 Price  of  Batterics

 3427.  SHRI  GADILINGANA  GOWD  :
 Will  the  Minister  of  INDUSTRIAL  DEVE -
 }OPMENT,  INTERNAI.  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  prices  of
 different.  varieties  of  batteries  have  risen
 recently  ;

 (b)  if  so,  the  reasons  therefore  ;
 (c)  whether  Government  propose  to

 take  steps  to  check  the  rising  trend  in  the
 prices  of  batteries  ;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAI.  TRADE
 AND  COMPANY  AFFAIRS—(SHRI  F.  A.
 AHMED)  :  (a)  and  (b).  Only  dry  batteries
 for  use  in  torches  and  transistors  have  been
 declared  as_  essential  commodity  and  the
 price  trend  in  this  industry  is  watched  by
 Government.  During  Oct./Nov.’  68.  two
 manufacturers  increased  the  prices  of  certain
 types  of  transistor  batteries  on  account  of
 steep  rise  in  the  cost  of  raw  material  and
 increase  in  labour  cost.

 (c)  and  (d).  Whenever  any  appreciable
 increase  in  prices  is  noticed,  steps  will  be
 taken  to  stabilise  the  prices.

 Rourkela  Fertilizer  Plant

 3428.  SHRIMATI  ILA  PAICHOUD-
 HURI  :  Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 state  :

 (a)  whether  any  steps  have  been  taken
 by  the  Hindustan  Steel  td.  to  improve  the
 performance  of  Rourkela  Fertiliser  Plant
 following.  the  recommendations  of  the  Kane
 Committee  ;  and

 (b)  if  90,  the  details  thereof  ?
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 THE  MIEISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.C.  PANT)  :  (a)
 Yes,  Sir.

 (b)  Some  of  the  important  recommenda-
 tions  of  the  Committee  as  accepted  by
 Government  on  which  action  has  been
 initiated  by  H.S.L..  are  —  indicated
 below  :—

 (i)  Installation  of  oi]  firing  equipment
 in  the  Slab  Reheating  Furnaces  of
 the  Ronrkela  Steel  Plant  to  ensure
 the  supply  of  a  minimum  of  45,500
 Nm  3/hr  of  coke  oven  gas  to  the
 Fertilizer  Plant.
 Arrangements  for  the  replacement  of
 one  of  the  existing  screw  com-
 pressors  which  is  considered  beyond
 economical  repairs,  rigorous  pre-
 ventive  maintenance  and  establish-
 ment  of  norms  for  major  maintena-
 Nice  jobs.

 (iti)  Use  of  potasium  carbonato  instead
 of  sodium  carbonate  solution  for
 hydrogen  sulphide  scrubbing  to
 reduce  the  hydrogen  sulphide
 content  of  gas  sent  to  Fertilizer
 Plant  and  corrosion  of  equipment.

 (iv)  Appointment  of  an  internal  Com-
 mittee  to  formulate  a  broad  ‘inter-
 plant  pricing  policy’  to  ensure  that
 the  cost  of  raw  materials  and
 services  charged  to  the  Festilizer
 Plant  is  determined  on  a  rational
 basis.

 (ii)

 हापुड़  स्टेशन  पर  टर्मीनल  सुविधापें
 3429,  श्री  नारायरग  स्वरूप  दार्मा  :

 थी  बलराज  भधोक  :
 थी  कुमारी  कमला  कुमारों  :
 श्री  राम  स्वरूप  विद्यार्थी  :
 थी  शोम  प्रकाश  त्यागी  :

 क्या  रेलवे  मन्त्री  7  दिसम्बर,  968  के
 ब्रताशंकित  प्रदन  संख्या  4760  के  उत्तर  के  संबंध
 में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  हापुड़  स्टेशन  पर  भ्रतिरिक्त
 टर्मीनल  सुविधाश्रों  की  व्यवस्था  करने  के  प्रस्ताव
 पर  इस  बीच  विचार  कर  लिया  गया  है;

 oe  (ख)  यदि  हां,  तो  इस  बारे  में  सरकार  का
 निर्णय  क्‍या  है;  भौर
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 (ग)  इस  बारे  में  क्या  कार्यवाही  करने  का
 बिचार  है  ?

 रेलवे  मन्त्री  [डॉ०  रास  सुमग  सिह):
 (क)  से  (ग).  हापुड़  स्टेशन  पर  अ्रतिरिक्त
 टमिनल  सुविधाओ्रों  की  व्यवस्था  करने  के
 प्रस्ताव  की  अभी  भी  जाँच  की  जा  रही  है  ny

 हैवी  ह  जीनिर्यारग  कारपोरेद्न

 3430  क्री  नारायण  स्वरूप  दर्मा:
 थ्री  राम  स्वरूप  विद्यार्थी  :
 श्री  बल  राज  मधोक  :

 शी  झोम  प्रकाश  त्यागी  :

 कुमारी  कमला  कुमारी  :
 116  महाराज  सिंह  मारती  :

 क्या  इस्पात  तथा  मारी  इजोनिययरिश  मंत्री
 7  दिसम्बर,  968  के  अ्रतारॉकित  प्रश्न  संख्या
 4777  के  संबंध  में  यह  बताने  की  कया  करेगे
 किः

 (क)  क्या  हैवी  इंजीनिर्यारग  कारपोरेशन

 द्वारा  बताई  गई  मशीनों  के  मूल्य  निर्धारित  करने

 के  श्रइन  पर  विचार  कर  लिया  गया  है  ;  शौर

 (ख)  यदि  हां,  तो  उसका  क्‍या  परिणाम

 रहा  है  ?

 इत्पात  तथा  मारो  इ  जोनियरिग  मन्त्रालय
 में  राज्य  मन्त्री  (६18  कृष्ण  चन्द्र  परत) :  (क)
 न्ौर  (ख).  मामला  प्रभी  विचाराधीन  है  ?

 इस्पात  उत्पादन  सम्बन्धी  कर्शाधार  समिति  का
 प्रतिवेदन

 3431.  श्री  महाराज  सिह  भारती  :  क्‍या

 इस्पात  तथा  भारी  इजोनियरिंग  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  चौथी  पंचवर्षीय  योजना  में  इस्पात  के

 उत्पादन,  खपत  तथा  निर्यात  के  बारे  में  करंधार

 समिति  द्वारा  पेश  किये  गये  प्रतिवेदन  का  व्यौरा
 क्‍या  है  ;  भौर

 (ख)  क्या  सरकार  ने  इस  प्रतिवेदन  को

 स्वीकार  कर  लिया  है  ?

 MARCH  18,  969  Written  Answers  6

 इस्पात  तथा  सारी  इजोनियरिंग  मन्त्रालय
 में  राज्य  मन्त्री  (श्री  कृष्ण  चन्द्र  पन्त) :  (क)
 लोहा  श्रौर  इस्पात  कणंधार  समिति  ने  चौथी  शौर
 पाँचवीं  योजनाभ्रों  के  लिए  प्रतिवेदन  का  प्रारूप
 प्रस्तुत  कर  दिया  है  1  प्रतिवेदन  में  यह  बताया
 गया  है  कि  चौथी  योजना  ग्रवधि  के  अन्त  तक
 (1973-74)  घरेलू  मांग  और  इस्पात  का  संभाव्य
 निर्यात  इस  प्रकार  होगा:-

 (तैयार  इस्पात
 मिलियन  टन  में)

 घरेलू  मांग  7.2

 निर्यात  .30

 कुल  मांग  8.42

 यह  सुझाव  दिया  गया  है  कि  तैयार  इस्पात
 के  उत्पादन  का  आयोजन  इस  प्रकार  किया
 जाना  चाहिए,  जिससे  उपर  दी  गई  कुल  मांग  की

 पूति  की  जा  सके  ।

 (ख)  कर्गाधार  समिति  के  प्रतिवेदन  का
 प्रारूप  इस  समय  सरकार  के  विचाराधीन  है  1

 Public  Sector  Projects  iu  Punjab

 3432,  SHRI  SHRI  CHAND  GOYAL  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-

 |  OPMENT,  INTERNAI.  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  the  major  projects  in  the  public
 sector  demanded  by  the  Government  of
 Punjab  for  its  Fourth  Five  Year  Plan  ;

 (b)  whether  the  same  have  been  found
 feasible  and  got  examined  by  Government  ;
 and

 (c)  the  number  of  Projects  conceded  to
 by  Government  ?

 THT  MINISTFR  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED  :  (a)  The  Government  of  Punjab
 have  not  made  any  specific  proposals  for
 ocation  of  any  particular  scneme  in  the
 iCentral  Sector  in  that  State  but  have  made
 a@  general  request  that  a  large  share  of
 investment  in  Central  Industrial  project
 during  the  Fourth  Plan  should  be  allotted  to
 that  State.  In  the  State  sector  too,  no
 difinjte  proposa)  has  been  put  forward  by
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 the  State  Govt.  for  setting  up  public  sector
 projects  during  the  Fourth  Plan.  The  Statc
 Government  have,  however,  under  consi-
 deration  a  number  of  industrial  projects  to
 be  promoted  through  the  Punjab  Industrial
 Development  Corporation,  but  the  intention
 appears  to  be  that  the  industrial  Develop-
 ment  Corporation  should  promote  the
 projects  and  thereafter  hold  minority  partici-
 pation  in  them.

 (a)  and  (c).  The  Fourth-Five  Year  Plan
 is  currently  under  preparation  and  no
 devision  has  yet  been  taken  on  the  industrial
 projects  proposed  to  be  set  up  in  Punjab
 during  this  Plan  peried.

 Public  Sector  Project  In  Chandigarh

 3433.  SHRI  SHRI  CHAND  GOYAL  :
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AEFAIRS  be  pleased  to
 state  :

 (a)  whether  any  public  sector  projects
 have  been  demanded  by  the  Administration
 of  the  Union  Territory  of  Chandigarh  for
 its  Fourth  Five  Year  Plan  ;

 (b)  if  so.  the  names  of
 dered  by  Government  ;  and

 (c)  the  names  of  proyects  conceded  tu  by
 Government  ?

 THE  MINISTER  OF  INDUSIRIAL
 DEVELOPMENT,  INTERNAL  TRADL

 projects  consi-
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 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  No.  Sir.

 (b)  and  (c).  Do  not  arise.

 Bharat  Heavy  Electricals  Ltd.

 3434,  SHRI  GADILINGANA  GOWD  :
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  Bharat
 Heavy  Electricals  Ltd.  are  importing  raw
 matcrials  for  the  the  manufacture  of  goods
 being  produced  by  the  undertaking  ;

 (b)  if  so,  the  reasons  therefor  ;
 (c)  the  total  quantity  of  material  impor-

 ted  upto  the  3st  December,  ‘1968  and  the
 value  of  goods  manufactured  therefrom  :

 (d)  whether  Government  propose  to
 reduce  the  imports  by  making  available
 indigenous  raw  material  ;  and

 (e)  if  so,  various  steps  taken  by  Govern-
 ment  in  this  direction  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  and  (b).  Yes,  Sir,  certain  raw
 materials  which  are  not  available  in  the
 country  are  being  imported  at  present  for  the
 manufacture  of  finished  goods.

 (c):

 Total  quantity  of  materials  imported
 unitwise

 (Value  in  lakhs  of  Rs.)

 Value  of  goods  manufactured  unitwise
 (value  in  lakhs  of  Rs.)

 Tiruchy  Hyderabad  Hardwar  Tiruchy  Hyderabad  Hardwar

 75.93  04.00  2.83  2430.00  1278.00  4.2
 CIF  C.I.  ्,  C.F.

 (9)  and  (e).  Impot  is  permitted  only  ting  materials  which  would  otherwise  have
 when  the  raw  materials  arc  not  available
 indigenously.  Development  Cells  have  been
 set  up  in  the  various  plants  of  the  Company
 for  ensuring  indigcnous  substitution  to  the
 maximum  extent,  As  a  result  of  the  sustai-
 ned  efforts  in  this  regard,  the  quantum  of
 import  has  been  coming  down  gradually.  The
 Development  Cell  of  the  Tiruchy  Unit  alonc
 was  able  to  effect  forcign  cxchange  savings
 of  a  valuc  of  nearly  Rs.  50  lakhs  during  the
 yeat  ‘1967-68.  by  indigenous  substitution.  In
 the  Hyderabad  plant,  it  was  possible  to  cflect
 &  saving  of  about  Rs.  30  lakls  by  substitu-

 been  imported.  The  activities  of  these
 import  substitution  units  covered  substitution
 of  raw  materials,  development  of  grey  iron,
 stecl  and  alloy  stecl  castings,  together  with
 subdcliverics.

 Industrial  Estate  in  Andhra  Pradcsh

 3435.  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  INDUSTRIAL  DEVL-
 LOPMENT,  INIERNAL  TRADL  AND
 COMPANY  AFFAIRS  be  pleased  to  stafe  :

 (a)  the  number  of  industrial  cstates
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 established  during  the  period  966  to  3lst
 December,  968  in  Andhra  Pradesh,  district-
 wise  ;  and

 (b)  the  Central  assistance  provided  to
 the  State  during  the.  period  for  the  purpose  ?

 THE  MINISTLR  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  ‘TRADL
 AND  COMPANY  AFFAIRS  (SHRI  0  A.
 AHMED)  :  (a)  During  the  period  Ist  April,
 3966  to  the  30th  September,  968  for  which
 information  is  available,  one  Industrial
 Estate  was  set  up  in  the  Hyderabad  District.

 (b)  In  1966-67  and  1967-68  loans  to  the
 eatent  of  Rs.  13.50  lakhs  and  Rs.  5.60  lakhs
 were  sanctioned  to  the  State.  For  1968-69,
 sanction  for  assistance  will  be  accorded
 towards  the  end  of  March,  969  on  the  basis
 of  actual  expenditure  for  first  three  quarters
 and  the  anticipated  capenditure  for  the
 Tourth  quarter.

 Loans  to  Companics  in  Gujarat

 3436.  SHRI  NARENDRA  _  SINGII
 MAHIDA  :  Will  the  Minsiter  of  INDUS-
 TRIAL  DEVELOPMENT,  INTERNAL
 TRADE  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  the  amount  of  loan  and  the  names
 of  the  firms  and  companics  to  whom  loans
 were  given  for  industrial  development  in
 Gujarat  during  the  period  1963  to  968  ;

 (b)  whether  it  is  a  fact  that  many  units
 did  not  establish  industrial  units  despite
 getting  loans  ;

 (c)  if  so,  the  names  thereof  ;  and

 (d)  action  taken  by  Government  in  the
 matter  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  हफ्  A.
 AHMED)  :  (a)  to  (d).  The  information  is
 being  collected  and  will  be  laid  on  the  Table
 of  the  Louse.

 Cement  Projects  in  Gujarat

 ‘3437,  SIRT  NARLNDRA  =  SINGH
 MAUIDA  :  Will,  the  Minister  of  INDU-
 SERIAL  DEVELOPMENT,  INILRNAL
 TRADL  AND  COMPANY  ALLAIRS  be
 pleased  to  state  +

 (a)  the  number  of  cement  projects
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 investigated  by  the  Cement  Corporatio.  of
 Tudia  in  Gujarat  and  the  number  of  recom-
 mendations  implemented  by  Government  ;

 (b)  the  names  of  sites  of  the  recommen-
 ded  projects  in  Gujarat  ;

 (०)  the  details  of  concessions  offered  by
 the  Gujarat  Government  to  the  Cement
 Corporation  of  India  for  location  of  cement
 Projects  in  the  State  ;

 (d)  whether  it  is  a  fact  that  Government
 have  favoured  grant  of  preterential  treatment
 to  deficit  areas  ;  and

 (९)  1  so,  what  are  “the  deficit.  area  of
 Gujarat  which  have  been  considered  for  the
 setting  up  of  such  projects  ?

 THE  MINISTLR  OF  INDUSIRIAT.
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMLD):  (a)  The  Corporation  has  not
 done  any  detailed  investigation  In  Gujarat
 and  no  recommendation  has  becn  submitted
 to  Government  for  approval.  However,  the
 Corporation  has  —  reconnoitred  limeston,
 deposits  in  Surat,  Panchmahal,  Sabarkanta
 Bhavnagar,  Amrcli,  Junagarh  and  Hamnagar’
 Districts.

 (b)  Nil.
 (c)  Nil.
 (d)  As  between  project  under  considera-

 tion,  those  which  are  in  deficit  areas  will
 ordinarily  get  preference  over  the  others.

 (९)  Gujarat  State  is  not  considered  to  be
 a  deficit  arca  in  Cement  supply.

 Industrics  in  Gujarat

 3438.  SHRI  NARENDRA  SINGH
 MAHIDA  :  Will  the  Minister  of  INDUST-
 RIAL)  DEVELOPMENT,  INTERNAL
 TRADE  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  the  number  and  types  of  industries
 proposed  to  be  set  up  in  Gujarat  in  1968,
 69  ;  and

 (b)  the  amount  of  financial  assistance
 proposed  to  be  given  to  Gujarat  during  the
 same  period  ?

 THE  MINISTER  OF  INDUSIRIAL
 DEVELOPMENT  INTERNAL  TRADE
 ANID)  COMPANY  AFFAIRS  (SHRI  य  A.
 AHMED):  (a)  The  Working  Group  on
 Industries  and  Minerals  had  considered  the
 Annual  Plan  proposals  for  1968-69  received
 from  the  Government  of  Gujarat  and
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 recommended  an  outlay  of  Rs.  432.80  lakhs
 for  large  and  medium  industrial  schemes.  ‘The
 State  Government  made  a  budget  provision
 of  Rs.  400  lakhs  for  these  schemes  in  1968-
 69,  the  break-up  of  which  is  indicated
 below  :

 Large  and  Medium  Industries  (Rs,  Lakhs)
 Le  Expansion  of  Industrial  chemists

 laboratory.  0.50
 2.  Industrial  research  and  pilot

 plant.  0.50
 3.  Preparation  of  project  report.  0.20
 4.  Gujarat  Industrial  Development

 Corpn.  65.00
 5.  Gujarat  Industrial  Investment

 Corpn.  45.00
 6.  Gujarat  State  Fertilizer  Co.

 Ltd.  275.00
 7,  Provision  for  under-writing  of

 shares.  2.80
 8  Export  promotion.  J.00

 Total  400.00

 (b)  There  is  no  scheme-wise  pattern  of
 assistance  for  industrial  schemes.  However,
 loan  assistance  for  ‘Miscellaneous  Develop-
 ment  Schemes’  under  the  Annual  Plan  can
 be  utilised  by  the  State  Government  for
 financing  industrial  and  other  schemes.
 Information  regarding  the  actual  amount
 utilised  for  industrial  schemes  from  the
 ‘Miscellaneous  Development  Loan  Funds’
 during  1968-69  is  being  obtaincd  from  thc
 State  Government  and  will  be  laid  on  the
 Table  of  the  House  on  reccipt.

 Piling  up  of  Jute  Bales  at  Cossipore
 Road  Godown

 3439.  SHRI  M.L.  SONDHI  :  Will  the
 Minister  of  RAILWAYS  bc  pleased  to  refer  to
 the  reply  given  to  part  (c)  of  Unstarred  Ques-
 tion  No.  4073  on  the  !0th  December,  968
 regarding  piling  up  of  jute  bales  at  Cussipore
 Road  godown  and  furnish  the  list  of  defaul-
 ters  who  failed  to  cflect  prompt  delivery  and
 removal  of  goods  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  A  Ist  of
 the  consignees  who  failed  to  remove  their
 consignments  promptly  is  placed  on  the
 Table  of  the  House.  [Placed  in  Library.  Sec
 No.  LT—390/69].
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 सिलेक्शन  प्रंड  में  झनुसूखित  जातियों  तथा

 प्रनुसुचित  भ्रादिम  जातियों  का  रक्षित  कोटा

 8440,  श्री  मोलहू  प्रसाव  :  वया  रेलवे  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  रेलवे  बोड  के
 27  सितम्बर,  N68  के  पत्र  संख्या  ई/ए०  एस०
 सी०  ग्राई०  टी०  (ए०.  एम०)  10 के  अनुसार
 पूर्व  रेलवे  ने  सलेक्शन  प्र  ड  में  प्रनुसुचित  जातियों
 तथा  अनुसूचित  ग्रादिम  जातियों  के  रक्षित  कोटे
 में  संगचल  कमेचारियों  को  नियुक्त  नहीं  किया

 है;  श्र

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं  ?

 रेलवे  मन्त्री  ( डा०  रात  सुमग  सिंह)  :

 (क)  और  (ख).  सम्भवतः  संसद-सदस्य  का
 श्राशय  27-8-1968  के  पत्र  सं०  ई  (एस०  सी०

 टी०)  68  सी०  एम०  I5/l0  रे  है,  जिसमें
 पदोन्‍नति  के  लिए  श्रनुसूचित  जातियों  श्रोर

 अनुसूचित  जन-जातियों  के  श्रारक्षित  स्थानों  की
 व्यवस्था  के  सम्बन्ध  में  कुछ  हिदायत  जारी  की
 गई  थीं।  इन  हिंदायतों  के  अनुसार,  पूर्व  रेलवे
 ने  ग्रेठ  'ए'  के  ड्राइवर  के  पद  के  लिए  बअ्नुसूचित
 जाति  के  एक  कर्मचारी  का  और  ग्रेड  'बी०'  के
 ड्राइवरों  के  पदों  के  लिए  अनुसूचित  जाति  के  Lz
 करमंचारियों  को  पैनल  में  रखा  है  1

 टरूं  बलक

 ‘S441.  श्री  मोलहू  प्रसाद  :  बया  रेलवे  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बया  पूर्वोत्तर  रेलवे  में  गोंडा  डिवीज-
 नल  कार्यालय  में  260-380  रुपये  के  ग्रेड  में
 चोफ  ट्रेन  क्लकों  205-280  रुपये  के  ग्रड  में
 चोफ  ट्रेन  कल्कों,  150-240,  रुपये  के  ग्रेड  में
 सीनियर  द्वेन  बलकों  ग्रौर  Ll0-80  रुपये  के
 ग्रेड  में  ट्रेन  बलकों  के  पदों  को  सस्पा  बया  है;

 (ख)  ब्या  सभो  जगहों  बलकों  को  थे  सभी
 ग्रेड  दिय  गये  हैं  ;  श्रौर

 (ग)  यदि  नहीं,  तो  इसके  बया  कारण  हैं  ?

 रेलवे  मन्त्र  (डा०  राम  सुमग  सिह)  :  (क)
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 पूर्वोत्तर  रेलवे  के  गोंडा  जिले  में  गाडी  बादुपों
 के  पदों  की  संख्या  इस  प्रकार  हैः-

 MARCH  18,  965

 पद  नाम  वेतनमान

 मुख्य  गाड़ी  बावू  250-280  रुपये  2

 प्रधान  गाड़ी  बाबू  205-280  रुपये  3

 वरिष्ट  गाड़ी  बाबू  160-240  रुपये.  48

 गाड़ी  बाबू  l0-80  रुपये...  ५४०

 (ख)  शौर  (ग).  कार्य  के  महत्व  के  अधार
 पर  जहां  भी  उचित  होता  है,  250-380  रुपये
 के  पद-क्रम  के  मुख्य  गाड़ी  बाबर  के  पद  की  व्यव-
 स्था  की  जाती  है।  इस  ग्राधार  पर  गोंडा,
 सोनपुर,  समस्तोपुर  झर  वाराणसी  जिलों  में

 इस  ग्र  ड  की  व्यवस्था  की  गयी  है  ।  अन्य  पदक्रम

 के  गाड़ी  बाबूत्नों  की  व्यवस्था  सभी  जिलों  में
 की  गई  है  |

 Unused  Licences

 3442.  SHRI  R.K.  AMIN:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  large
 number  of  licence  issued  have  remained
 unimplemented  ;

 (b)  if  so,  the  details  thereof  .  and
 (c)  the  steps  taken  to

 licences  issued  ?
 implement  the

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  FE.  A.
 AHMED):  (a)  Yes,  Sir.

 (b)  1,486,  licences  have  been  issued  upto
 3ist  December,  968  under  the  Industries
 (Development  and  Regulation)  Act,  1951.
 Out  of  these,  954  have  been  revoked  so  far,
 duc  to  non-implementation  of  these  licences.
 ‘The  remaining  licences  have  been  cither
 implemented  or  are  in  the  proccss  of
 implementation.  Details  of  licences  issued
 and  licences  revoked  arc  published  in  the
 Weckly  Bulletin)  of  Industrial  Licences,
 Import  Licences  and  Export  Licences,
 Weekly  Indian  Trade  Journal  and  the
 Monthly  Journal  of  Industry  and  Trade.
 Copies  of  these  Journals  are  supplicd  to  the
 Library  of  the  Parliament.
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 (०)  There  is  always  a  time  lag  between
 the  issue  of  a  licence  and  the  actual  setting
 up  of  the  industrial  undertaking.  Govt.
 keeps  a  watch  on  the  implementation  of  a
 licence  through  a  system  of  progress  returns
 which  the  licensees  are  required  to  submit
 every  half-year  until  the  undertaking  is
 established.  Steps  are  taken  to  revoke  the
 licensees  of  the  progress  made  is  not
 satisfactory.

 Shortage  of  Ceramics

 Maa  SHRI  R.K.  AMIN:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  there  is  a  shortage  of
 specialised  ceramics  for  clectrical  industries
 such  as  presented  porcelain  and  steatite  for
 L.  IT.  switchgear  and  high  voltage  porcelain
 for  large  bushings  ;

 (b)  if  so,  whether  there  eaists  a  good
 scope  for  developing  the  manufacture  of
 those  products  in  Gujarat  State  ;  and

 (c)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  There  is  no  shortage  of
 pressed  porcelann  in  the  country.  Further,
 steatite  for  L.  I.  switchgear  has  recently
 been  developed  by  a  firm  in  Bombay.  How-
 ever,  import  of  high  voltage  porcelain  bush-
 ings  above  66  KV  is  being  allowed  as  there
 is  no  indigenous  production  of  such  bush-
 ings.  The  valuc  of  imports  is  about  two
 lakhs  of  rupees  per  annum.

 (b)  Yes,  Sir,  as  an  additional  item  of
 production.

 (c)  Government  have  not  received  any
 proposal  for  the  production  of  these  articles
 in  Gujarat  State.

 ]  एमर०  डी०  मुरादाबाद  सवारी  गाड़ो

 S4ii.  aft  प्रकाशबोर  शास्त्रों:
 |  हुकम  चन्द  कछवाय  :

 क्या  रेलबे  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  एम०  डी०  मुरादाबाद  सवारी
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 गाड़ी  गत  6  मास  में  कभी  भी  दिल्‍ली  ठीक  समय
 पर  नहीं  पहुंची  है;

 (ख)  यदि  हाँ,  तो  क्या  इस  गाड़ी  को
 ठीक  समय  पर  चलाने  के  लिये  कोई  बिशेष
 भ्रादेश  जारी  किये  गये  हैं  ;  शौर

 (म)  इस  गाड़ी  के  समय  पर  न  पहुंचने  के
 कारण  यात्रियों  को  हो  रही  कठिनाइयों  को  दूर
 करने  के  लिये  क्या  सरकार  कुछ  श्रन्य  उपायों
 पर  विचार  कर  रही  है  ?

 रेलवे  मन्त्री  डा०  (राम  सुमग  सिंह)  :  (क)
 से  (ग).  ]  एम०  डी०  सवारी  गाड़ी  का  संचलन
 पिछले  6  महीनों  में  सन्‍्तोषजनक  नहीं  रहा  है
 झौर  दिल्‍ली  में  प्राय  निर्धारित  समय  पर  नहीं
 पहुंचती  रही  है  टस  गाड़ी  के  देर  से  चलने  में

 प्रनधिकृत  रूप  से  खतरे  की  जंजीर  को  खींचा  जाना
 भौर  तांबे  के  तारों  की  व्यापक  चोरी  के  फल-
 स्वरूप  दूर  संचार  में  बार-बार  खराबी  श्रा  जाना
 प्रधान  कारण  हैं  ।  इन  कारणों  से  प्रनियमित
 बिलम्ब  के  फलस्वरूप  ग्रत्यन्त  व्यस्त  मुरादाबाद-
 गाजियाबाद  इकहरी  लाइन  खण्ड  पर  एक  के
 बाद  दूसरी  प्रतिक्रिया  होती  है  प्रौर  इस  खण्ड
 पर  गाड़ियों  के  निर्धारित  समय  पर  चलने  में
 ब्यतिक्रम  हो  जाता  है  1

 इस  खण्ड  पर  ]  एम०  डी०  सवारी  गाड़ी
 ब्रौर  अन्य  गाड़ियों  के  संचलन  में  सुधार  के  लिए
 खतरे  की  जंजीर  खींचने  की  घटनाश्रों  और
 तांबे  के  तारों  की  चोरी  कम  करने  के  लिए
 राज्य  सरकारों  के  परामर्श  से  हर  सम्भव  प्रयास
 किया  जा  रहा  है।

 हैवी  इलेक्ट्रिकल्स  लिमिटेड,  मोपाल  में  हानि

 3445.  श्री  प्रकाशवोर  शास्त्री  :  क्‍या
 झोदशोगिक  विकास,  झाँतरिक  व्यापार  तथा  सम-
 बाय-  कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  हैवी  इलेक्ट्रिबल्स  लिमिटेड,
 भोपाल  में  पहले  की  भ्रपेक्षा  झझब  घाटा  कम  हो
 गया  है;

 (ख)  यदि  हां,  तो  घाटे  के  क्‍या  कारण  हैं;
 शौर
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 (7)  ये  कारखाने  कब  तक  पूरी  क्षमता  पर
 कार्य  करना  प्रारम्भ  कर  देंगे  ?

 श्रोशोगिक  विकास,  प्राम्तरिक  व्यापार
 तथा  समवाय-कार्य  मन्यी  (भी  फबरुद्दीन  झली

 झहमव)  :  (क)  जी,  हां,  घाटा  कम  हो  रहा  है।
 1966-67  में  घाटा  720.50  लाख  रु०  था  और
 1967-68.  %  569.0l  लाख  रुपये  |

 (ख)  इस  प्रकार  श्र  आकार  की  प्रायोजना
 में  निर्माण  श्रौर  उत्पादन  की  स्थिति  में  इस
 प्रकार  का  घाटा  अनहोनी  बात  नहीं  है  7  तक-
 नीकी  परामशंदाताम्रों  के  सविवरण  प्रायोज्ञना
 प्रतिवेदन  में  ऐसे  घाटे  का  पूर्वानुमान  शौर  प्राव-
 धान  है  1

 (ग)  यह  आशा  की  जाती  है  कि  यदि
 प्र्याप्त  क्रयादेश  प्राप्त  होते  रहे  तो  हैबी  इलै-
 क्ट्रिकल्स  (इण्डिया)  लिमिटेड  लगभग  973-74
 तक  पूर्ण  क्षमता  से  काम  करना  शुरू  कर  देगा।

 जालो  रेल  टिकटों  का  प्रयोग

 3446.  श्री  प्रकाशवोर  शास्त्री  :
 शी  शशि  भूषण  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  गाजियाबाद  से  मोदीनगर  तक
 यात्रा  करने  के  लिये  यात्रियों  द्वारा  जाली  टिकटों
 के  प्रयोग  किये  जाने  के  बारे  में  कुछ  शिकायतें
 प्राप्त  हुई  हैं;

 (ख)  क्या  इस  बारे  में  प्रैस  तथा  रेलवे  के
 कुछ  कमंचारी  दोषी  पाये  गये  हैं  ;  और

 (ग)  इसे  रोकने  के  लिये  क्या  उपाय  करने
 का  विचार  किया  जा  रहा  है  ?

 रेलवे  मंत्री  [डा०  राम  सुमग  सिह)  :  (क)
 ऐसी  कोई  शिकायत  नोटिस  में  नहीं  ग्रायी  है  ।
 लेकिन  नई  दिल्ली  से  प्रकाशित  होने  वाले  8-I-
 969  के  “नवभारत  टाइम्स”  में  छपे  एक  समा-
 चार  के  भनुसार  एक  यात्री  फो  गाजियाबाद  से
 मोदीनगर  के  लिऐ  दो  टिकट  जारी  किये  गये  थे

 जिन  पर  एक  ही  नम्बर  भर  एक  ही  तारीख
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 wife  थी।  जांच  से  पता  चला  है  कि  27-12-68
 को  तीसरे  दर्जे  के  दो डाक/एक्सप्रैस  टिकट  गाजिया-
 बाद  से  मोदीनगर  के  लिए  जारी  किये  गये  थे
 और  ये  टिकट  प्रमाणिक  थे  लेकिन  छपाई  में
 खराबी  के  कारगणा  दोनों  टिकटों  के  तम्बर  एक
 जैसे  दिखायी  देते  थे,  यद्यपि  वास्तविक
 बात  यह  नहीं  थी  ।

 (ख)  ऊपर  भाग  (क)  के  उत्तर  को  देखते

 हुए  सवाल  नहीं  उठता।

 ग)  टिकटों  की  विक्री  के  मामले  में  स्रप्टा-

 चार  की  जाँच  करने  के  लिए  आवश्यक  तंत्र

 मौजूद  है  -  जब  कभी  विशिष्ट  मामले  नोटिस
 में  आते  हैं,  उपयुक्त  कार्यवाही  की  जाती  है  V

 पदिचिम  रेलवे  में  बिना  टिकट  यात्रा

 3448,  श्री  हुकम  चन्द  कछवाय  :  क्‍या
 रेलवे  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  |  जनवरी,  968  से  शब  तक  पश्चिम
 रेलवे  में  बिना  टिकट  यात्रा  करते  हुए
 कुल  कितने  व्यक्ति  गिरफ्तार  किये  गये  ;  ब्रौर

 (ख)  उन  पर  किये  गये  जुमनि  से  सरकार
 को  कितनी  राश्षि  प्राप्त  हुई  ?

 रेलवे  मन्त्री  (डा०  राम  सुमग  सिंह)  :  (क)
 I-2-3968  से  3I-!-]969  तक  43,  ४02  को  t

 (ख)  TBB2B  रुपये  (इस  रकम  में  रेलवे
 का  बकाया  शा  मल  नहीं  है  बल्कि  यह  वह  रकम
 है  जो  भारतीव  रेल  अधिनियम  की  धारा  112
 के  भप्रन्तगंत  जुर्माने  के  रूप  में  वसूल  की  गयी  1

 Promotion  in  Higher  Grades  of  Clerks
 Geade  वा  in  Railway  Accounts  Office

 3449.  SHRIMATI  SUSEFLA
 GOPALAN  :

 SHRI  A.  K.  GOPALAN  :
 SHRI  P.  P.  ESTHOSE  :
 SHRI  UMANATH  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  the  total  promotions  in  the
 higher  grades  of  Clerks  Grade  II,  whether
 qualified  or  unqualified,  made  against  leave
 arrangements  in  the  Traffic  Accounts:  Offices
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 Northern,  Southern  and  Western  Railways
 during  the  last  three  years,  year-wise  and
 unit-wise  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  Infor-
 mation  is  being  collected  and  will  be  laid  on
 the  Tuble  of  the  Sabha.

 Honorarium  to  Staff  in  F.T.A.  Office,
 Western  Railway,  Ajmer

 3450.  SHRI  UMANATH  :
 SHRI  NAMBIAR  :
 SHRI  K.  RAMANI:

 Will  the  Minister  of  RATLWAYS  be
 Pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  staff  in
 the  Foreign  Traffic  Accounts  Office,  Western
 Railways  was  asked  by  the  Deputy  C.A.O.
 (TA),  Western  Railway,  Ajmer  to  extract
 Branch  Line  earning  on  honorarium  basis
 in  the  month  of  April,  968  ;

 (b)  if  so,  whether  the  honorarium  has
 since  been  paid  to  the  staff  ;

 (c)  if  not,  the  reasons  therefor  ;  and
 (d)  steps  taken  by  Government  for  the

 payment  of  the  honorarium  ?

 THE  MINISTFR  OF  RATLWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  Yes.

 (b)  Yes.
 (०)  Does  not  arise.
 (d)  Does  not  arise.

 Promotions  of  Appendix  II-A  Qualified
 Staff  on  the  Western  kailway

 व51,.  SHRI  7.  GOPALAN  :
 SHRI  K.  RAMANI:
 SHRI  A.  K.  GOPALAN  :
 SHRI  P.  N.  SOLANKI  :
 SHRI  DEVEN  SEN  :
 SHRI  ONKAR  LAL  BERWA  :
 SHRI  KIKAR  SINGH  :
 SHRI  0.  R.  PARMAR  :

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state  :

 (a)  whether  it  is  a  fact  that  some  senior
 Appendix  H-A  qualified  staff  are  awaiting
 their  promotion  in  the  higher  grade  while
 the  juniors  to  them  are  officiating  in  the
 higher  grade  in  the  H.Q.  Office,  Western
 Railways,  Bombay  Traffic  Account,  Office,
 Western  Railway,  Ajmer  and  F.  T.  A.  Office,
 Delhi  ;
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 (b)  if  so,  the  total  number  of  such
 senior  staff  separately  for  each  office  ;

 (c)  whether  it  is  also  a  fact  that  some
 chain  system  is  being  maintained  to  protect
 the  juniors  by  denying  the  seniors  of  their
 legitimate  right  of  promotion  ;  and

 (9)  if  so,  the  steps  taken  hy  Govern-
 ment  against  the  officials  responsible  for
 maintaining  such  a  system  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  Yes.
 Under  the  extant  orders  an  employee  who  is
 already  officiating  as  Clerk  grade  is  not  to
 be  reverted  in  order  to  make  room  for  an-
 other  who  passes  the  Appendix  II-A  exami-
 nation  subsequently,  but  as  and  when  fresh
 promotions  are  made  the  seniormost  quali-
 fied  Clerk  Grade  II  gets  promoted.

 (b)  There  are  a  number  of  seniority
 units  for  promotion.  The  number  of  senior
 qualified  staff  awaiting  promotion  in  the
 various  units  is  us  under  :
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 (i)  Headquarters  Seniority  Unit  84
 (ii)  Baroda  Seniority  Unit  39

 (iii)  Rajkot  Seniority  Unit  6
 (iv)  Ajmer  General  Seniority

 Unit  37

 (v)  Traffic  Accounts  Office,
 Ajmer  27

 (vi)  Foreign  Traffic  Accounts
 Office,  Delhi  8

 211

 (c)  No;  when  a  vacancy  arises,  the
 seniormost  qualified  employee  is  promoted.

 (d)  Does  not  arise.

 Sanctioned  Strength  of  Foreign  Traffic
 Accounts  Offices,  Western  and  Northern

 Railways

 SHRI  UMANATH  :
 SHRI  K.  M.  ABRAHAM  :
 SHRI  K.  RAMANT  :
 SHRI  ONKAR  LAL  BERWA  :
 SHRI  DEVEN  SEN  :
 SHRI  P.  L.  SOLANKI  :
 SHRI  KIKAR  SINGH  :
 SHRI  D.  R.  PARMAR  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  the  sanctioned  strength  of  Foreign,

 3452.
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 Traffic  Accounts  Office,  Western  Railway,
 Traffic  Accounts  Office,  Ajmer  and  Traffic
 Accounts  Office,  Northern  Railway,  Delhi
 as  on  the  Ist  October,  4962  and  as  on  the
 35  December,  968  separately  for  each
 Office  ;  and

 (b)  the  number  of  posts  surrendered  in
 each  unit  separately  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  and
 (b).  The  information  is  given  in  the
 statement  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-39/69.]

 Suit  filed  by  Clerks  Grade  II  of  Accounts
 Department  of  N  FE.  Railway

 3453.  SHRI  NAMBIAR  :
 SHRI  K.  RAMANI:
 SHRI  UMANATH  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Clerks  grade
 II  of  the  Accounts  Department  on  the
 North-Fastern  Railway  have  filed  a  suit;
 and

 (b)  if  so,  the  details  of  the  case  and
 Government's  reaction  thereto  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  Yes.
 Some  Accounts  Clerks  Grade  Il  of  the
 Accounts  Department  of  North-Eastern
 Railway  have  filed  a  suit.

 (0)  The  Accounts  Clerks  Grade  HU,  in
 scale  Rs.  ]/0—80,  have  to  pass  a  depart-
 mental  examination  known  as  Appendix  I-A
 examination  for  promotion  as  Clerks  Grade  I,
 in  scale  Rs.  30-300,  in  the  Accounts
 Department  of  the  Railways.

 In  the  said  suit  a  declaration  has  been
 sought  from  the  Court  that  the  differen-
 tiation  in  emoluments  and  gradation  in  the
 two  grades  of  the  Clerks  in  the  Accounts
 Department  are  illegal,  ultra-vires,  and
 arbitrary.

 The  case  is  gub  Judice.

 Sanctioned  Strength  of  Dy.  C  A.O.  (TA)’s
 Office  Southern  Railway,  Madras

 3454,  SHRI  UMANATH  :
 SHRI  P.  GOPALAN  :
 SHRI  K.  RAMANI  :
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 SHRI  K.  M.  ABRAHAM  :
 Will  the  Minister  of  RAILWAYS  be

 pleased  to  state  :
 (a)  the  sanctioned  strength  of  Dy.

 rom  AL  0.  (TA)’s  Office  of  the  Southern
 Railway,  Madras  as  on  the  30th  September,
 1962,  Ist  October,  1962  and  Ist  April,  968
 separately  ;  and

 (b)  total  promotion  of  Appendix  H-A
 qualified  and  unqualified  stati  made  after  the
 implementation  of  the  Railway  SHoard’s
 orders  dated  the  4th  April,  l96x  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :

 (a)  30-,  9.1962  090
 1-10-1962  4090
 I:  4.1968  954

 (d)  Qualified
 Staff  60

 Unqualified
 Staff  7

 Benefit  of  Increments  to  Staff  of  Foreign
 Traffic  Accounts  Office,  Western  Railway,

 Delhi

 SHRI  K.  RAMANI  :
 SHRI  UMANATH  :
 SHRI  K.  M.  ABRAHAM  :
 SHRI  P.  P.  ESTHOSE  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  benefit
 of  tour  increments  was  given  to  the  un-
 qualified  staff  from  Ist  October,  962  and
 Ist  April,  1968,  in  the  Traffic  Accounts
 Office  of  the  Northern  Railway,  Delhi  ;

 (b)  whether  it  is  also  a  fact  that  same
 benefit  has  been  denied  to  the  staff  of  the

 F.  T.  A.  Office,  Western  Railway,  Delhi  and
 Dy.  C.  R.  O's  Office,  Ajmer  ;

 (c)  if  so,  the  reasons  for  the  discri-
 mination  ;  and

 (d)  steps  taken  by  Government  to
 bring  at  par  the  unqualified  staff  of  the
 Western  Railway  with  that  of  the  Northern
 Railway  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  to
 (d).  Information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha  in  due
 course.

 3455.
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 Hindustan  Machine  Tools

 3456.  SHRI  M.  SUDARSANAM  :
 SHRI  R.  K.  SINHA  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  1

 (a)  whether  the  Hindustan  Machine
 Tools  have  proposals  to  export  machine
 tools  to  Canada  and  U.S.A.  ;

 (b)  if  so,  details  thereof  ;  and
 (c)  the  progress  made  in  this  regard  so

 far?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  Hindustan  Machine  Tools
 I.td.,  had  started  exporting  machine  tools
 to  U.S.  A.  from  1966-67  onwards  and  to
 Canada  from  1968-69,  The  Company  have
 further  entered  into  sales  ageney  agree-
 ments  with  firms  in  Canada  and  U.S.A.  for
 export  of  machine  tools.

 (b)  The  agency  agreements  between
 Hindustan  Machine  Tools  Ltd.,  Bangalore
 with  their  agents  abroad  are  in  the  nature
 of  commercial  contracts  and  it  is  not  consi-
 dered  appropriate  to  divulge  the  details  of
 these  agreements.

 (c)  The  exports  of  machine  tools  effect-
 ed  to  U.S.A.  and  Canada  so  far  are  as
 follows  ;

 (Rs.  in  lakhs)
 1966-67  1967-68,  1968-67

 0.40  4.82  5.49
 (U.S  A.  only)  (U.S.A.  only)  (upto  311.69)

 मून  कारपोरेशन  लिसिटेड,  हरगांव

 3457.  श्री  शारवानन्द  :
 थ्री  बंध  नारायण  सिह  :

 क्या  श्रौधोगिक  विकास,  प्रातरिक  व्यापार
 तथा  समवाय-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  मून  कारपोरेशन  लिमिटेड,  हरगांव
 ने  किन-किन  वरतुप्रों  के  उत्पादन  के  लिए
 लाइसेंस  प्राप्त  करने  का  झावेदन  पत्र  दिया

 था;
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 (@)  किस  तिथि  को  लाइसेंस  दिया  गया
 प्रौर  किस  तिथि  को  कार्य  प्रारम्भ  हमरा  ;

 (ग)  क्‍या  इस  कम्पनी  ने  लाइसेंस  के  अन्त-
 मंत  बनायी  जा  सकने  वाली  वस्तुप्रों  की  बजाय
 प्रन्य  वर्तुप्नों  का  निर्माण  किया  है;  और

 घ)  यदि  हां,  तो  इसका  ब्यौरा  क्‍या  है  ?

 श्रौद्योगिक  विकास,  प्रांतरिक  व्यापार  तथा
 समवाय-कार्य  सन्‍्त्री  (श्री  फखरुद्दीन  श्रली

 अहमद) :  (क)  से  (घ).  सूचना  इकट्ठी  को  जा

 रही  है  और  सभा-पटल  पर  रख  दी  जायेगी  1

 टाटा  ब्रायल  मित्स  लिसिटेड,  बम्बई

 8458.  श्री  शारदानन्द  :
 श्री  बंध  नारायण  सिह  :

 क्या  श्रौद्योगिक  विकास,  श्रांतरिक  व्यापार
 तथा  समवाय-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  टाटा  आयल  मिल्स  लिमिटेड,  बम्बई
 ने  किस  तिथि  को  लाइसेंस  के  लिए  श्रावेदन-
 पत्र  दिया  था  और  इस  ने  कब  अपना  कार्य
 आरम्भ  किया  ;

 (@)  कम्पनी  की  स्थापना  की  शर्त  क्या  थीं
 और  इसके  द्वारा  किस  प्रकार  की  वस्तुश्रों  का
 उत्पादन  किया  जा  रहा  है  ;  श्रौर

 (ग)  इस  की  स्थापना  से  स्ब  तक  इस  का

 कुल  उत्पादन  कितना  हुआ्ना  है  ?

 झ्रौद्योगिक  विकास,  प्रातिरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री  (श्री  फल्लरुद्दोन  श्लो

 हमद)  :  (क)  से  (ग).  जानकारी  एकत्रित  की
 जा  रही  है  श्रोर  सभा-पटल  पर  रख  दी
 जायेगी।

 डालमिया  सोमेंट  (ह  डिया)  लिमिटेड
 तिरुचिरापह्लि

 ४4४9.  शी  शारदानम्द  :
 श्री  अंश  नारायश  सिह  :

 क्या  झ्रौद्योगिक  विकास,  झांतरिक  व्यापार
 तथा  समवाय-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  डालमिया  सीमेंट  (इंडिया)  लिमिटेड,
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 तिरुचिरापल्लि  ने  किस  तिथि  को  लाइसेंस  के
 लिए  ग्रावेदन-पत्र  दिया  था  श्रौर  इस  ने  कब
 कार्य  आरम्भ  किया  ;

 (ख)  इस  फर्म  को  किन  शर्तों  पर  कार्य  करना
 था  श्रौर  इस  ने  किस  प्रकार  का  उत्पादन
 प्रारम्भ  किया  है  ;  और

 (ग)  इस  को  स्थापना  से  श्रब  तक  इस  का
 उत्पादन  कितना  हुआ  है  ?

 प्रौद्योगिक  विकास,  श्रांतरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री  (क्रो  फलरुह्रोम  झलो
 झहमद)  :  (क)  बौर  (ख).  डालमिया  सीमेंट
 (भारत)  लि०  की  डालमियापुरम  (तिरुचिरा-
 पलली)  स्थित  सीमेंट  कारखाने  में  दिसम्बर,
 989  से  उत्पादन  हो  रहा  है।  उद्योग  (विकास
 तथा  विनियमन)  श्रधिनियम  95]  (को  8  मई,
 ‘1862,  मे  लागू  किया  गया  था।  जब  सीमेंट
 कारखाने  को  स्थापना  हो  चुकी  है  श्रौर  उत्पादन
 शुरू  हो  गया  है  तो  लाइसेंस  की  कोई  भी  श्राव-
 श्यकता  नहीं  रह  गई  है  भ्रब॒भी  चूकि  सीमेंट
 उद्योग  को  उद्योग  (विकास  तथा  विनियमन)
 अधिनियम,  ‘1951  के  लाइसेंस  प्राप्त  करने  वाले
 उपबन्धों  से  मुक्त  कर  दिया  गया  है,  शरत:
 कम्पनी  को  किन  दार्तों  पर  कार्य  करना  चाहिए
 इसका  प्रइन  ही  नहीं  होता  ।

 (ग)  इस  कारखाने  द्वारा  प्रारम्भ  से  लकर
 968  के  अन्त  तक  74.6  लाख  मी०  टन  कुल
 सीमेंट  का  उत्पादन  किया  गया।

 Accideals  on  North  Eastern  Railway

 3400.  SHRI  VISHWA  NATH  PAN-
 DEY:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (४)  the  number  of  train  accidents  which
 occurred  on  the  North  Eastera  Railway
 during  the  last  six  months  ;

 (0)  the  number  of  persous  injured  and
 hilled  as  a  result  of  these  accidents  ;  and

 (c)  the  amount  of  loss  of  Governmcut
 property  as  a  result  thereof  ?

 THLE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH):  (a)  During
 the  period  19.68  to  28.2.69,  there  were  45
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 train  accidents  in  the  categories  of  colli-
 sions,  derailments,  trains  running  into  road
 traffic  at  level  crossings  and  fires  in  trains
 on  the  North  Eastern  Railway.

 (b)  As  a  result  of  these  accidents,  one
 person  was  killed  and  !  persons  sustained
 injuries.

 (c)  The  cost  of  damage  to  railway
 property  has  been  estimated  at  approxi-
 mately  Rs.  1,04,040/-.

 Low  {income  Group  Scholarships  tu  Students
 in  U.P.

 340l.  SHRI  VISHWA  NATH  PAN-
 DEY:  Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  the  number  of  students  in  Uttar
 Pradesh  who  were  granted  low-income
 group  scholarships  by  the  Central  Govern-
 ment  during  1967-68,  ;

 (b)  the  total  amount  thereof  ;
 {c)  the  income  group  of  guardians  of

 students  who  were  granted  such  scholar-
 ships  ;  aod

 (d)  the  income-limit  stressed  by  Uttar
 Pradesh  Govcroment  ?

 THE  MINISTER  OF  STATE  !N  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  SHRIMATIL  PHULRENU  GUHA):
 (a)  788.

 (०)  Rs.  4.43  lakhs.
 (c)  the  information  is  being  collected

 from  the  State  Government  and  will  be
 placed  on  the  Table  of  the  Housc,  wheo
 reccived,

 (d)  The  Regulations  prescribe
 following  maximum  income  limits  :

 Art  Courses
 Technical

 Courses.

 the

 Rs.  2000/-  per  annum.
 Rs.  2400/-  per  annum.

 Robbery  and  Dacoity  on  indian  Railways

 ‘3402.  SHRI  GEORGE  FERNANDES:
 SHRI  ONKAR  LAL  BERWA  :

 Willtho  Minister  of  RAILWAYS  be
 pleased  (७  state:

 (a)  the  vumbeor  of  cases  of  rubbery  and
 dacoity  on  the  Indian  Railways  during  the
 last  twelve  months  ;

 (b)  the  total  loss  of  life  and  property
 jo  these  cases  ;
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 (c)  whether  it  is  a  fact  that  cases  of
 robbery  and  dacoity  on  the  Indian  Railways
 are  On  the  rise  ;  and

 (d)  whether  his  Ministry  have  under
 consideration  any  steps  to  provide  protec-
 tion  to  the  travelling  public  against  dacoity
 800  robbery  ?

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH):  (a)  260  cases
 of  robbery  and  74  cases  of  dacoities  were
 reported  during  1968.

 (b)  Number  of  persons  killed  —5
 Value  of  property  lost—Rs.  4,56,992-

 approximately,

 (०)  There  bas  been  ao  increase  io  rob-
 bery  cases  but  dacoity  cases  have  come
 down.

 (d)  Maintenance  of  law  and  order  in
 Railway  premises  as  also  in  Railway  trains
 is  the  responsibility  of  the  State  Govern-
 ment/State  Government  Railway  Police.
 Close  co-operation  is  maintained  with  the
 Government  Railway  Police  at  all  times
 and  their  attention  is  promptly  drawn  to
 any  scrious  crime  that  occurs  and  to  any
 increase  in  criminal  activities  in  any  parti-
 cular  area  or  train  for  taking  remedial
 measuics.

 QOut-Agencies  at  Sanchore

 3463.  SHRI  D.N.  PATODIA:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  ;

 (a)  whether  applications  have  bcen
 invited  for  setting  up  of  out-agencies  at
 Sanchore  near  Raniwara  Station  In  Rajas-
 than  ;  and

 (b)  If  80,  when  the  work  will  be  taken
 in  hand  und  when  the  out-agency  will
 commence  functioning  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  Yes.
 applications  for  ap  out-agency  at  Sanchore
 were  invited,  with  the  last  date  fixed  for
 receipt  of  applications  as  3.2  68

 (b)  No  applicatiuos  have,  however,
 been  reccived,  The  out-agency  can  start
 working  only  when  a  suitable  contractor
 offers  Lis  services  to  take  on  this  work.



 ca  Written  Answers

 Travelling  Iospectors  of  Accounts,  Western
 Railway

 3464.  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  RAILWAYS  be  pleas-
 cd  to  state  ;

 (a)  whether  it  is  a  fact  that  on  the
 Western  Railway  the  Travellirg  lospectors
 of  Accounts  are  required  to  certify  the
 adequacy  of  the  staff  strength  of  stations
 inspected  by  them  In  their  report  ;

 (b)  if  so,  whether  these  Inspectors  aie
 carrying  out  the  job-analysis  at  the  time
 of  iuspection  to  judge  the  adequacy  of  the
 staff  ;

 (c)  if  pot,  how  the  adequacy  fs  judged
 by  these  Inspectors  ;

 (d)  how  many  “‘Man_  Days*’  have  been
 granted  to  find  out  the  adequacy  of  the
 staff  ;  and

 (e)  the  names  of  stations  which  have
 been  found  (4)  with  excess  of  staff  and  (b)
 with  short  of  staff  during  the  year  1968  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (७)  No.

 (b)  to  (e).  Do  not  arise.

 Thcfts  between  Phulera  and  Beawar  S  tations

 3465.  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  RAILWAYS  ४८
 pleased  to  state  :

 (a)  the  number  of  thefts  that  took
 place  between  Pbulera  Jn.  and  Beawar
 stations  of  the  Western  Railway  during  968
 and  the  value  of  the  stolen  goods  ;

 (b)  the  sumber  of  silver  bars  stolen
 from  the  running  trains  between  Phulera
 Jn.  and  Beawar  station  during  968  ;

 (c)  whether  it  is  a  fact  that  all  the
 thefts  of  silver  bars  had  taken  place  in  the
 jurisdiction  of  Government  Railway  Police,
 Ajmer  Police  Station  ;

 (d)  number  of  complaints  received  in
 the  said  Police  Station  ;

 (e)  whether  there  is  something  wrong
 inthe  said  Police  Station  and  whether
 Government  propose  to  order  un  enquiry
 through  tbe  Central  Intelligence  Burcau  ;
 and

 (f)  the  detailed  measures  taken  for  the
 safety  of  the  railway  property  ?
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 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH):  (a)  J8  Cases.
 Value  of  stolen  goods  Rs.  2,28,949/>  :

 (b)  II  Silver  bars  and  2  cases  contalo-
 ing  silver  pieces.

 (c)  No.  Only  one  case  of  theft  of
 silver  bar  had  takco  place  In  the  jurisdic-
 tion  of  Government  Railway  Police,  Ajmer.

 (d)  One  complaint  of  theft  of  silver
 bar  and  9  others.

 (९)  No.  It  is  for  the  State  Government
 tu  enquire  and  take  suitable  action.

 (f)  (i)  Patrolling  by  Asmed  R.  P.  F.
 Guards  has  becn  introduced  in  the
 affected  sector.

 (il)  Escorting  of  night  goods  trains  has
 beco  intensified.
 Black  spots  and  vulnerable  points
 are  guarded,
 Plain  clothes  staff  is  posted  to
 keep  close  vigil  on  suspects  and
 collection  snd  dissemination  of
 information.
 Crime  Intelligence  Branch
 has  been  suitably  augmented.

 (iii)

 (iv)

 (५  staff

 Quarters  for  Railway  Employees  to  Delhi

 SHRI  UMANATH  :
 SHRI  SATYA  NARAIN

 SINGH  :
 SHRI  K.  M.  ABRAHAM  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  the  total  number  of
 Railway  quarters  constructed  by  the
 Northern  Railway  in  Delhi  area  during  the
 years  955  to  I968,  separately  for  each
 year  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  The  total
 number  of  quarters  constructed  during  the
 period  from  ‘1955-56  to  ‘1967-68,  in  Delhi
 area  is  2346.  The  year-wise  break-up  is  as

 3466.

 under  :
 Year  No.  of  quarters

 constructed
 1935-56  93
 “1956-57,  56
 1957-98,  या
 I9S8-59  58
 1959-60  58
 AGL  i80
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 ‘1961-62  398
 1962-63  45
 ‘1963-64  9
 ‘1964-65  22
 ‘1965-66,  48
 ‘1966-67  2i0
 1967-68.  98

 Quarters  for  Staff  of  क्या  A.  Office
 Western  Railway  Delbi

 3467.  SHRIMATI  SUSEELA  GOPA-
 LAN:

 SHRI  P.  GOPALAN  :
 SHKI  ८.  K.  CHAKRAPANI  :
 SHRI  UMANATH  ;
 SHRI  SATYA  NARAIN

 SINGH  :
 SHRI  K.  M.  ABRAHAM  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  at  the
 time  of  decentralisation  of  the  Railway
 Clearing  Accounts  Office,  some  percentage
 was  fixed  for  the  allotment  of  quarters  to
 the  steff  of  the  F.T.  A.  Office  of  the
 Westero  Railway,  Delhi  out  of  the  Northern
 Railway  pool  ;

 (b)  if  so,  the  percentage  so  fixed  and
 the  share  of  the  Western  Railway  stall
 due  ;

 (c)  total  number  of  quarters  ailutted
 to  the  staff  of  the  F.T.  A.  Office  and
 whetber  the  numter  as  per  above  hus  been
 achieved  ;  aod

 (d)  if  not,  the  reasons  thereof  and
 steps  taken  by  Government  in  this
 regard  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  No.

 (b)  to  (d).  Do  not  arise.

 Promotion  of  Accounts  Clerks  Grade  II
 on  Seniority-cum-Suitability  Basis

 on  the  Various  Railways

 3468.  SHRI  UMANATH  :
 SHRI  K.  M.  ABRAHAM  :
 SHRI  A.  K.  GOPALAN  :
 SHRI  C.  K.  CHAKRAPANI  ;
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 SHRI  SATYA  NARAIN
 SINGH  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  total  number  of  Clerks  Grade  II
 promoted  on  seniority-cum-suitability  basis
 in  the  Accounts  Departments  of  the  Indian
 Railways  sioce  Ist  April,  1968  separately
 for  each  Zonal  Railway  ;  and

 (b)  total  number  of  Clerks  Grade  II
 who  are  still  stagnated  at  Rs.  180/-  in
 each  Zonal  Railway  separately  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  and
 (b).  A  statement  is  leid  on  the  Table  of
 the  House.  [Placed  in  Library,  See  No.
 LT—392/69].

 Transfer  of  Work  of  Invoice  Checking
 from  Railway  Accounts  Office

 3469.  SHRI  7.  P.  ESTHOSE  3
 SHRI  UMANATH  :
 SHRI  BHAGABAN  DAS  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  are  considcring  to  transter  the  work
 of  the  invoice  checking  from  the  Traffic
 Accoumts  Ollives  of  the  ludian  Railways  to
 the  Cumpurers  ;

 (b)  il  sv,  when  it  is  likely  to  be  trans-
 feried  ;  und

 (५)  the  number  of  staff  expected  to  be
 sulplus  un  ibis  account  on  each  Zonal
 Railway  scpuraicly  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  to  (c).
 The  work  of  checking  freight  amount
 shown  by  the  stations  on  the  invoices  was
 mechanised  more  than  four  years  ago  and
 the  consequential  adjustments  in  staff  also
 completed.

 Wintcr  Uniforms  to  Safaiwalas  on
 Western  Railway

 3470.  SHRI  ८.  K.  CHAKRAPANI  :
 SHRI  UMANATH  :
 SHRI  P.  Pp  ESTHOSE  :
 SHRI  BHAGABAN  DAS  ;

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state;

 (a)  whether  any  representation  regard-
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 ing  supply  of  winter  uniforms  to  Safai-
 walas  on  the  Western  Railway  has  been
 received  by  Governnent  ;  and

 (b)  if  so,  steps  taken  by  Government  in
 this  regard  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  and
 (b).  Representations  on  behalt  of  Safai-
 walas  working  in  Foreign  Traffic  Accounts
 Office,  Western  Railway,  Kishenganj  Dethi
 had  been  received.  These  Safaiwalas  are
 entitled  to  the  supply  of  winter  uniforms
 in  terms  of  Standardisation  introduced  io
 February,  1963,  but  this  was  held  in
 obeyance  in  January,  I906,  in  view  of  the
 need  for  economy.  These  economy  orders
 have  since  been  extended  upto  the  year
 1969-70,  Ic  may,  howover,  be  stated  that
 the  whole  question  of  supply  of  uniforms
 to  the  Railway  stali  is  to  be  reviewed  by  a
 departmental  com.n.ittec.

 Appendix  IJ-A  Examination  held  by
 Westera  \\aiiway  in  September,  L9.8

 SHRI  P.  P.  ESTHOSE  :
 SHKI  ८.  K.  CHAKRAPANI  :
 SHRI  K.  M.  ABRAHAM  :

 Will  the  Minoister  of  RAILWAYS  be
 pleased  te  state  ;

 (a)  whether  it  is  a  fact  that  the  result
 of  some  of  the  Accounts  Clerks  who
 appeared  in  the  Appendix  Ii-A  Examiaa-
 tion  held  in  the  month  of  September,  968
 on  the  Westero  Railway  has  been  withheld  ;
 and

 (b)  if  so,  the  reasons  therefor  and  when
 it  is  likely  to  be  announced  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  Yes,
 of  four  Accounts  clerks.

 (b)  Their  cases  were  under  review  and
 on  its  completion  the  results  were  announ-
 ced  on.!3th  February,  ‘1969.

 347!.

 Quarters  for  Staff  of  Foreign  Traffic
 Accounts  Office,  Western  Railway

 Delhi
 SHRI  C.  K.  CHAKRAPANI  :
 SHRI  K.  M.  ABRAHAM  :
 SHRI  UMANATH  :
 SHRI  A.  K,  GOPALAN  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  the  total  number  of  staff  of  the

 3472.
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 Foreign  Traffic  Accounts  Office,  Westéra
 Rallway,  Delhi,  who  had  got  their  nantes
 registered  with  the  Northern  Railway  for
 the  allotment  of  Railway  quarters  since  the
 formation  of  the  Foreign  Traffic  Accounts
 Office  showing  the  names  of  the  employees,
 registration  number  and  date  of  rogisttas
 tion  ;  and

 (b)  total  number  of  Railway  quarters allotted  to  tne  staff  of  the  above/office since  the  formation  of  this  ollice  to  date
 Biving  the  names  of  the  employees,  regis- tration  number  and  date  of  registration?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  ‘185,
 A  statemsat  showing  the  names  of  the
 employees,  registration  number  and
 date  of  registraticea  is  laid  on  the
 Table  of  the  House.  Lelaced  in  Library.  S-e
 No,  LT—393/69).

 (b)  5.  Their  names  and  the  dates  of
 their  registration  and  the  grounds  on
 which  allotment  was  made  in  each  case
 is  laid  on  the  Table  of  the  House.  [P.aced’
 in  Library.  See  No.  LT—  393/69).

 Conditions  of  Harijans  in  Gojarat

 SHRI  SRINIBAS  MISRA  :
 SHRI  SURENDRANATH

 DWIVEDI  :
 SHRI  K.  LAKKAPPA  ;
 SHRI  S.  M.  KRISHNA  :

 Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  at  several
 places  in  Gujrate,  Harijaps  are  not  allowed
 to  take  water  from  public  wells  ;

 (b)  whether  it  is  also  a  fact  that  the
 slavery  system  is  also  in  practice  in  these
 parts  ;  and

 3473.

 (c)  whetber  Government  have  initiated
 any  action  against  these  evils  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARB
 (DR.  SHRIMATI  PHULRENU  GUHA)  :
 (a)  Such  cases  have  been  reported  from  @
 few  places.

 (०)  No,  Sic.
 (c)  Yes,  Sir,
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 बिहार  के  सहरसा  जिले  में  सवारो  गाड़ी  के
 बाई  को  पीटा  जाना

 3474,  श्री  विभृति  मिध  :  क्या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  22  जनवरी,
 969  को  बिहार  के  सहरसा  जिले  में  यात्रियों

 ते  एक  सवारी  गाड़ी  के  गार्ड  को  पीटा  था  ;

 (ख)  यदि  हाँ,  तो  इसके  क्‍या  कारगा  थे  ;
 झोर

 (ग)  इस  घटना  को  ध्यान  में  रखते  हुए
 रेलवे  कर्मचारियों  की  रक्षा  करने  के  लिए
 सरकार  का  क्‍या  कार्यवाही  करने  का  विचार
 है?

 रेलवे  मम्त्री  (डा०  रास  सुभग  सिह)  :  (क)
 जी  हाँ।  20  जनवरी,  969  को,  न  कि  22
 जनवरी,  969  को  पूर्वोत्तर  रेलवे  के  सहरसा-

 मुरलीगंज  खण्ड  के  दौरान  मधेपुरा  स्टेशन  पर
 जनता  भ्रौर  विद्याथियों  ने  49  झप  गाड़ी  के
 गाई  को  पीटा  ;

 (ख)  लगभग  5000  श्रादमियों  की  भीड़,  जो
 स्टेशन  पर  इकट्ठी  हो  गयी  थी,  गाड़ी  के  श्रन्दर

 घुस  गयी  शौर  पायदानों  और  डिब्बों  को  छतों
 पर  चढ़  गयी  ।  इसके  परिणामस्वरूप  बैटरी
 बाक्स  रेल  की  पटरी  से  छूने  लग  गये  जिससे
 गाड़ी  का  चलना  शप्रसरक्षित  हो  गया  श्रौर  गाड़
 ने  गाड़ी  चलाने  से  इंकार  कर  दिया ।

 (ग)  मधेपुरा  के  सब  डिवीजनल  अफसर

 एक  मं॑ज़िस्ट्रेट  के  श्रौर  पुलिस  दल  के  साथ

 पहुंच  गये  शौर  उन्होंने  स्थिति  पर  काव  पा
 लिया  ।  सहरसा  की  सरकारी  रेलवे  पुलिस  ने
 भारतीय  दण्ड  संहिता  की  धारा  47/379/37
 और  भारतीय  रेल  प्रधिनियम  की  धारा  i2)
 के  झधीन  एक  मामला  दर्ज  कर  लिया  है  भौर

 पुलिस  द्वारा  उसकी  जांच  की  जा  रही  है।  जब
 कभी  कानून  शौर  व्यवस्था  भंग  होने  की  भ्राशंका
 होती  है  तो  राज्य  की  पुलिस  उपयुक्त  कारंबाई
 करती  है  |
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 Detention  of  Trains  by  Students  of  Morena

 3475.  SHRI  SRADHAKAR  SUPA-
 KAR  :  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  tbat  a  large
 number  of  students  of  Morena  in  Madhya
 Pradesh  stopped  all  trains  on  the  Delhi-
 Jhansi  line  on  the  22nd  23rd  January,  969
 demanding  remedy  of  decoities  in  the
 area  ;  and

 (b)  the  steps  taken  by  the  Central
 Government  and  the  State  Government  in
 the  matter  ?

 THR  MINISTER  OF  RAILWAYS
 (DR.  SUBHAG  SINGH):  (a)  on  25.I.69
 (and  not  on  22.23.1.69)  the  students  and
 other  public  at  Morena  caused  obstruction
 to  the  movement  of  trains  from  1.40  hours
 to  9.40  hours.

 (b)  Maintenance  of  Law  and  Order  is
 the  Constitutional  responsibility  of  the
 State  Government.  The  local  Police
 authorities  took  necessary  action  to  dis-
 perse  the  mob.  In  this  connection  they
 had  to  make  use  of  tear  gas  shells  and
 mild  lathi  charge,  Six  persons  were  also
 arrested  by  Morena  District  Police.
 Reportedly  this  incideot  was  in  continua-
 tion  of  the  earlier  agitation  in  the  civil
 urea  against  dacoity  menace.

 Selection  Posts  of  Station  Masters  in  Jodbpnr
 Division

 3476.  SHRI  SURAJ  BHAN:  will
 the  Minisler  of  RAILWAYS  be  pleased  to
 state  :

 (a)  Whether  any  selection  for  the
 selection  posts  of  Station  Masters  (Grade
 Rs.  250-380)  had  been  held  in  Jodhpur
 Division  (Northern  Railway)  in  the  months
 of  Novemher/December,  968  ;

 (b)  the  total  number  of  the  posts  for
 which  the  selection  was  held  ;

 (c)  the  number  of  the  officials—both
 Scheduled  Castes  and  other  separately—
 called  to  appear  before  the  selection
 board  ;

 (d)  in  case  no  Scheduled  Caste  official
 was  called  for,  the  reason  therefore  ;  and

 (e)  when  and  how  the  Railway
 Administration  propose  to  give  their  due
 quota  in  the  said  posts  to  the  Scheduled
 Caste  Raiiway  Employees  ?
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 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  the
 selection  commenced  in  November,  1968
 and  is  still  in  progress.

 (b)  Four.
 (०)  Twelve  non-Scheduled  Caste  candi-

 dates  and  four  Scheduled  Caste  Candid-
 dates,

 (d)  and  (e).  Do  not  arise.

 Selection  Posts  of  Train  Examiners  in
 Jodhpur  Division

 SHRI  SURAJ  BHAN  :  Will  the
 of  RAILWAYS  be  pleased  to

 3477.
 Minister
 state  :

 (a)  whether  it  isa  fact  that  selection
 for  the  selection  posts  of  Train  Examiners
 (Grade  Rs.  250-380)  was  held  recently  in
 Jodhpur  Division  (Northern  Railway)  and
 that  no  Scneduled  Castes  employee  were
 considered  aod  selected  for  the  said  posts  ;
 and

 (b]  if  so,  the  reasons  therefor  and  the
 remedial  measures  proposed  to  be  taken
 in  the  matter  ?

 THE  MINISTER  OF  RAILWAYS
 (DR,  RAM  SUBHAG  SsNGH):  (a)  and
 (b).  A  selection  was  held  =  on
 18.7.1968,  to  fill  one  unreserved  vacancy.
 As  this  was  an  unreserved  vacancy  and  as
 there  was  no  previous  shortfall  to  be  made
 good,  no  Scheduled  Caste  Candidates  was
 required  to  be  called  for  selection.  The
 question  of  taking  any  remedial  measure,
 therefore,  does  not  arise.

 Small  Scale  Industries  in  West  Bengal

 SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  ;

 3479.

 (a)  whether  Government  have  any
 scheme  fo  set  up  labour-intensive  small
 scale  and  cottage  industries  in  South  24
 Parganas  (West  Bengal)  during  the  Fourth
 Plan  period  ;  and  *

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  INDUSRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  ्,  A.
 AHMED)  :  (a)  and  (b).  No  specific  scheme

 PHALGUNA  27,  890  (SAKA)  Written  Answers  06

 for  24  Parganas  has  been  formulated.  The
 Central  Government's  programme  of
 development  of  small  scale  industries,
 applicable  (to  the  country  as  a  whole,
 applies  to  this  area  as  well.

 Amenities  for  Passengers  at  Canning
 Railway  Station  in  Sealdab  Division

 (Eastern  Railway)

 3480.  SHRI  BADRUDDUJA:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  details  of  amenities  provided  for
 the  passengers  at  the  Canning  Railway
 station  in  the  Sealdah  Division  of  the
 Eastern  Railway.  which  is  an  important
 transit  station  for  the  tourists  visting
 Sundarbans  ;

 (b)  whether  Goveroment  consider  that
 the  amenities  so  far  provided  at  the  station
 are  sufficient  ;  and

 (c)  if  not,  what  steps,  if  any,  are  being
 taken  to  increase  the  amenities  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  The
 following  amenities  exist  at  the  station  ;—

 (!)  First  class  waiting  room  with
 flush  latrines,  urinals  and  wash
 hand  basin.

 (2)  3rd  class  waiting  hall.
 (3)  3rd  class  ladies’  waiting  room

 with  bath,  latrines  and  urinals
 with  flush  arrangements.

 (4)  3300  sft.  shed  with  two  benches
 (8  sealed)  on  the  platform.
 3-seated  latrines  on  the  platform
 with  fiush  arrangement  for  Gents.

 (6)  3-seated  urinals  on  the  platform
 with  flush  arrengement  for  Gents.
 Tea  Stall  inside  3rd  class  waiting
 hall.

 (8)  Piped  water  supply  arrangements.
 (b)  yes.
 (c)  Does  not  arise,

 (5

 (7

 Charges  agaiagt  Officers  connected  with
 Jivaji  Rao  Cotton  Mills,  Gwalior

 3481,  SHRI  RAM  AVTAR  SHARMA  :
 Will  the  Mfnister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  Com-
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 pany  Law  Board  had  levelled  certain
 charges  against  the  officers  connected  with
 the.  management  of  Jivaji  Rao  Cotton
 Mills,  Gwalior  ;

 (b)  whether  it  is  also  a  fact  that  the
 said  High  Court  has  also  challenged  the
 Pproprity  of  the  charges  levelled  by  the
 Company  Law  Board  ;  and

 (c)  if  so,  whether  Government  have
 taken  any  action  against  those  persons
 who  levelled  such  charges  and  if  so,  the
 nature  thereof  and  if  not,  the  reasons
 therefor  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  to  (c).  The  refercnce  is
 presumably  to  Jiyajeerao  Cotton  Mills  Ltd.
 The  Company  Law  Board  ordered  an
 investigation  into  the  affairs  of  the  com-
 pany  under  section  237(b)  of  the  Companies
 Act,  1956.  The  validity  of  the  said  order
 was  challenged  by  way  of  petition  under
 Article  226  before  the  Madhya  Pradesh
 High  Court,  which  ordered  stay  of  the
 investigation.  The  High  Court  has  since
 quashed  the  investigation  Order.  A  petition
 under  Artical  233(!)(a)(b)  and  (c)  of  the
 Constitution  of  India  for  grant  of  Certifica-
 te  of  Fitness  for  Appeal  to  the  Supreme
 Court  of  India  against  this  Judgment  is
 being  filled  in  the  Madhya  Pradesh  High
 Court.  A  Review  Petition  unde:  Order  47
 Rule  C.  P.  C.  aud  section  I5!  ८.  P.  ८.  is
 also  being  filed.

 उत्तर  प्रदेश  में  हरिजनों  के  साथ  व्यवहार

 3482,  थ्री  एस०  एम०  जोशी  :  क्‍या
 विधि  तथा  समाज  कल्याश  मन्त्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  भिन्न-भिन्न
 सम।|चारपत्रों  के  9  जनवरी  के  भ्रंक  में  श्री
 इलिया  पेरमल  की  पश्रध्यक्षता  में  काम  करने
 बाली  प्रस्पृदयता  निवारण  समिति  के  बारे  में

 छपे  इस  प्राशय  के  समाचारों  की  भोर  दिलाया
 गया  है  जिनमें  उत्तर  प्रदेश  में  हरिजनों  पर  की
 जा.  रही  ज्यादतियों  का  उल्लेख  किया  गया

 !
 (ख)  क्या  यह  सच  हैं  कि  उपर्यक्त  समिति

 के. झष्यक  मे एक  पत्र  के  साध्यम  से  प्रधान
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 मंत्री  का  ध्यान  हरिजनों  पर  की  जा  रही
 ज्यादतियों  की  झोर  दिलाया  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  हरिजनों  को
 उत्तर  प्रदेश  के  सरकारी  कालेजों  से  सम्बद्ध
 छात्र-वासों  आदि  में श्नन्य  जातियों  के  लोगों  के
 साथ  भोजन  नहीं  लेने  दिया  जाता  है  तथा  हरि-
 जनों  के  लिए  एक  पृथक  भोजन  व्यवस्था  की
 गई  है  ;  और

 (घ)  यदि  हां,  तो  उपर्यक्त  कालेजों  के
 प्रधिकारियों  तथा  धन्य  सम्बन्धित  भ्रधिकारियों
 के  विरुद्ध  सरकार  कया  कार्यवाही  कर  रही  है  ?

 विधि  मंत्रालय  श्रौर  समाज  कल्याण
 विभाग  में  राज्य  मंत्री  (डा०  श्रोमतों  फुलरेणु
 गुह)  :  (क)  हां,  श्रीमान्‌  ।

 (ख)  नहीं,  श्रीमान्‌

 (ग)  शौर  (घ).  राज्य  सरकार  से  इस
 प्रश्न  की  बात  चलाई  गई  है  ।

 Lime  Bricks  Plant  in  Madbya  Pradesh

 3483  SHRI  MHANT  _  DIGVIJI
 NATH  :  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT,  INTERNAL
 TRADE  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  plant  for
 manufacturing  cheap  and  superior  Jime
 bricks  is  being  set  up  in  Madhya  Pradesh  ;

 (b)  If  so,  the  expected  annual  produc-
 tion  capacity  of  the  plant  ;

 (c)  whether  such  bricks  should  be
 exported  to  other  countries  ;

 (d)  whether  there  is  also  any  proposal
 under  consideration  of  Government  to  set
 another  such  plant  in  Uttar  Pradesh  ;  aod

 (e)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  to  (e).  Government  have
 aot  received  and  proposal  for  the  manu-
 facture  of  Lime  bricks  in  Madbya  Pradesh
 or  Uttar  Pradesh.
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 एक्सप्रेस  रेलगाड़ियों  में  तोसरी  भेणी  के
 यात्रियों  के  लिए  स्थान

 3484.  श्री  शशि  भूषण  :  क्‍या  रेलवे  मंत्री

 यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  देश  में  चलने  वाली  एक्सप्रेस  रेल-

 गाड़ियों  तीसरी  श्रेणी  के  यात्रियों  के लिए  किस

 अनुपात  से  स्थान  की  व्यवस्था  की  जाती  है
 तथा  यात्रियों  की  भ्रावश्यकता  से  यह  स्थान
 कितने  प्रतिशत  कम  रहता  है  ;

 (ख)  एक्सप्रेस  गाड़ियों  में  तीसरी  श्रेणी  में
 सामायिक  यात्रियों  के  लिए  तथा  उन  यात्रियों
 के  लिए  जो  इन  गाड़ियों  में  पहले  प्रपने  स्थान
 भारक्षित  नहीं  करते  हैं,  कितने  स्थानों  की
 व्यवस्था  रहती  है  ;

 (ग)  क्‍या  यह  सच  है  कि  किसी  गाड़ी  में
 उपलब्ध  स्थानों  से  कई  गुना  टिकट  बेचे  जाते  हैं
 जिसके  कारणा  यात्रियों  को  दुघंटनाश्रों  का
 सामना  करना  पड़ता  है  क्योकि  ऐसी  स्थिति  में
 यात्री  या  तो  गाड़ी  की  छत  पर  चढ़  कर  भ्रथवा
 पायदान  पर  खड़  होकर  यात्रा  करते  हैं  ;  शौर

 (घ)  यदि  हां,  तो  इसके  क्या  कारण  हैं  ?

 रेलवे  मंत्री  (डा०  राम  सुमग  सिंह)  :  (क)
 भारतीय  रेलों  पर  चलने  वाली  डाक/7क्सप्रेस
 गाड़ियों  में  सामान्यतः  कुल  जितने  डिब्बे  जोड़
 जाते  हैं  उनके  भ्रनुपात  में  तीसरे  दर्जे  के  डिब्बों
 का  प्रतिशत  बड़ी  लाइन  पर  72.2  प्रतिशत  और
 मीटर  लाइन  पर  78.6  प्रतिशत  है।  प्रतिरिक्त
 भीड़  की  निकासी  और  विशेष  पार्टियों  के  लिए
 समय-समय  पर  गाड़ियों  में  विभिन्‍न  दर्जो  के
 भ्रतिरिक्त  डिब्बे  लगाये  जाते  हैं  |

 सवारी  ले  जाने  वाली  गाड़ियों  के  उपयोग
 का  पता  लगाने  के  लिए  वाषिक  संगणना  की
 जाती  है  भौर  दिसम्बर,  968  में  जो  संगणना
 की  गयी  थी,  उसके  सम्बन्ध  में  केवल  पूर्व  भ्रीर
 पश्चिम  रेलों  के  परिणाम  उपलब्ध  हैं।  इनसे
 पता  चलता  है  कि  बड़ी  लाइन  पर  तीसरे  दर्जे
 की  जगहें  यात्रियों  द्वारा  भ्रपेक्षित  जगहों  से
 क्रमदा:  6.4  प्रतिशत  भौर  5.2  प्रतिशत  कम
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 हैं।  पश्चिम  रेलवे  की  मीटर  लाइन  सहित
 बाकी  रेलों  पर  की  गयी  संगराना  के  परिणाम
 भ्रभी  प्राप्त  नहीं  हुए  हैं

 (ख)  ताज  एक्सप्रेस  जैसी  कुछ  गाड़ियों  को
 छोड़कर,  जिनमें  पूरी  की  पूरी  जगहें  अ्रप्निय
 भारक्षण  द्वारा  दी  जाती  हैं,  भ्रन्य  डाक  एक्सप्रेस
 गाड़ियों  में  तीसरे  दर्ज  की  40  से  लेकर  840
 तक  सीटे  बिना  प्रारक्षण  के  उन  ग्रात्रियों  के
 लिए  रहने  दी  जाती  हैं  जो  सीटों  का  afer
 पारक्षण  नहीं  कराते  |

 (ग)  भौर  (घ).  भनेक  बड़े  स्टेशनों  पर
 टिकटों  की  बुकिंग  दिन  रात  हमेशा  होती  रहती
 है  भौर  इसलिए  प्मारक्षित  जगहों  को  छोड़कर
 प्रत्येक  गाड़ी  में  उपलब्ध  बाकी  जगहों  में  साम-
 जंस्य  नहीं  रखा  जा  सकता।  केवल  रास्ते  के
 छोटे  स्टेशनों  पर  भलग-भलग  गाड़ियों  के  लिए
 टिकट  जारी  किये  जाते  हैं  लेकिन  वहाँ  भी  जारी
 किये  जाने  वाले  टिकटों  की  संख्या  और  गाड़ियों
 में  उपलब्ध  खाली  जगहों  में  सामण॑ंस्थ  नहीं  रखा
 जा  सकता  क्योंकि  खाली  जगहों  के  बारे  में  ठीक-
 ठीक  सूचना  प्राप्त  करना  व्यावहारिक  महीं  है  t
 जिन  यात्रियों  ने  किसी  गाड़ी  विशेष  के  लिए
 टिकट  खरीदे  हों  शौर  उन्हें  उसमें  जगह  न  मिल
 पायी  हो,  उनके  लिये  यह  जरूरी  नहीं  है  कि  वे
 उसी  गाड़ी  में  यात्रा  करें।  क्योंकि  नियमों  में
 यह  व्यवस्था  है  कि  स्टेशन  पर  इस  तरह  के
 यात्रियों  को  पूरा  किराया  लौटा  दिया  जाये
 बच्चतें  टिकट  गाड़ी  छूटने  के  बाद  सीन  घंटे  के
 भीतर  वापस  किया  गया  हो  ।

 इद्तहारों,  समाचा  रपत्रों  के  विज्ञापनों  जौर
 रेलवे  स्टेशनों  पर  लगे  लाउड  स्पीकरों  द्वारा
 नियमित  रूप  से  यात्रियों  को  झागाहू  किया  जाता
 है  कि  वे  फुट-बोडों  झ्ौर  गाड़ियों  की  छतों  पर
 यात्रा  न  करें।  भारतीय  रेल  प्रधिनियम  की
 धारा  48(2)  के  झधीन  इस  तरह  यात्रा  करना
 एक  प्रपराध  है  |

 Jacrcase  in  Luggage  Charges  on
 Rallways

 3485.  SHRI  D.N.  PATODIA:
 SHRI  RAM  AVTAR

 SHARMA  3
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 SHRI  K.  LAKKAPPA  :
 SHRI  SITARAM  KESRI  :
 SHRI  YASHPAL  SINGH  :
 SHRI  S.  K.  TAPURIAH  :
 SHRI  HIMATSINGKA  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  ls  a  fact  that  the  Rail-
 ways  bave  raised  the  luggage  charges  by
 0  per  cent  ;

 (b)  If  so,  the  reasons  for  augmenting
 the  charges  ;  and

 (c)  how  it  will  affect  the  Railway
 earnings  and  to  what  extent  it  will  be
 commensurate  with  the  inconvenience
 caused  to  the  travelling  passengers  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  Yes.
 The  increase  will  take  effect  from  Ist
 Agril,  ‘1969.

 (b)  There  was  justification  for  luggage
 being  charged  at  a  rate  higher  than  parcels.
 Firstly,  a  substantial  free  allowance  grant-
 ed.  Secondly,  luggage  is  oormally  dis-
 patched  by  the  same  train  by  which  the
 passenger  is  travelling,  whether  it  is  an
 ordinary  passenger  train  or  a  Mail
 or  Express  train.  So,  the  transit
 is  both  faster  and  safer.  Thirdly,
 a  person’  booking  certain  articles
 as  luggage  saves  the  trouble  and  expanse
 of  going  to  the  parcel  office  for  booking
 them  and,  at  the  destination,  for  taking
 delivery  of  them,  which  he  would  have  tu
 do  if  the  articles  were  booked:  as  parcels.
 Fourthly,  charging  of  luggage  at  the  same
 rates  as  parcels  tended  to  encourage  mer-
 chandise  being  booked  as  laggage,  resulting
 in  inconvenience  to  other  passengers  and
 making  it  sometimes  difficult  to  clear  their
 bonafide  luggage.

 (c)  The  increase  in  rates  would  by
 itself  have  yielded  ap  additional  revenue
 of  approximately  thirty  lakhs  per  annum.
 But  it  is  not  likely  to  materialize  in  full
 because,  while  withdrawing  the  bedding
 from  among  free  articles,  the  Railways
 have  liberalized  the  tree  allowance  by
 0  kg.  for  all  classes  and  the  additional
 free  allowance  will  be  available  to  ९५७५
 passunger  whether  or  not  he  carries  a
 bedding  with  him.  Jt  is  also  likely  that
 some  merchandise  which  was  hitherto
 booked  us  luggage  will,  with  the  revised
 rates,  be  offercd  for  booking  us  parcels
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 and  not,  therefore,  the  enbanced
 charge.

 pay

 The  increased  rate  will  not  cause  any
 inconvenience  to  passengers  but  will  rather
 secure  their  convenience  by  curbing  the
 tendency  to  carry  heavy  luggage  in  com-
 partments  and  by  diverting  merchandise
 traffic  for  booking  as  parcels.

 Shortage  of  Sparc  Parts  and  Coal  for
 Hindustan  Steel  Ltd.

 3486.  SHRI  D.N.  PATODIA  !
 SHRI  JYOTIRMOY  BASU  :

 Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 stale:

 (a)  whether  Government's  attention  has
 been  drawn  to  the  reported  statement  of
 the  Chairman  of  Hindustan  Steel  Ltd.
 that  the  present  problem  of  Hindustan
 Steel  Lid.  is  shortage  of  spare  parts  and
 cual  ;

 (b)  if'so,  the  magnitude  of  the  short-
 age  In  respect  of  both  these  items  ;  and

 (०)  the  steps  taken  to  solve  them  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  STEEL  AND  HEAVY  ENGI-
 NEERING  (SHRI  K.C.  PANT):  (a)  to
 (०).  While  Government's  attention  has  not
 heen  specifically  drawn  to  the  reported
 statement  of  the  Chairman,  the  fact  re-
 mains  that  the  timely  availability  of  ade-
 quate  quantity  and  quality  of  spares  and
 coking  coal  and  blendable  coal  are  indeed
 problems  faced  by  HSL.  The  requirement
 of  spares  is  of  a  large  order—about  Rs.  3
 crores  for  each  Plant,  and  to  the  extent
 possible,  these  have  to  be  obtained  indi-
 genously  and  the  balaoce  by  import  which
 takes  time  to  procure.  The  coal  problem  is
 primarily  one  of  consistency  in  ash  con-
 tent  and  timely  delivery,  particularly  dur-
 ing  the  Monsoon  periods.  Both  these
 problems  are  under  examination  and  steps
 have  been  taken  for  rational  is  in  the  pro-
 curement  of  reported  spares,  and  the
 placing  of  orders  for  indigenous  spares.
 For  supply  of  coal,  two  Committees  are
 Proposed  to  be  set  up  to  examine  und  re-
 port  witbin  the  oct  few  months.

 Setting  up  of  the  Fifth  Stcel  Plant

 3487.  SHRI  70.  N.  PATODIA  :
 SHRI  K,  LAKKAPPA  ;
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 SHRI  YASHPAL  SINGH  :
 Will  the  Minister  of  STEEL  AND

 HEAVY  ENGINEERING  be  pleased  to
 state,

 (a)  whether  it  is  a  fact  that  he  is  re-
 ported  to  have  stated  that  work  regarding
 the  selection  of  site  for  the  Fifth  Steel
 Plant  and  preparation  of  project  report
 will  be  taken  in  band  shortly  ;

 (b)  if  so,  what  are  the  sites  from  which
 a  selection  is  to  be  made  ;  and

 (c)  when  the  work  will  commence  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT):
 (a)  The  draft  report  of  the  Steering  Group
 on  Iron  and  Steel  which  was  set  up-to
 help  the  Government  to  formulate  an  Iron
 and  Steel  development  programme  for  the
 4th  and  Sth  plan  periods  has  been  recently
 received  which  is  under  examination  by  the
 Planning  Commission.  Government  would
 take  a  final  decision  only  after  the  various
 aspects  of  the  report  are  fully  gone
 into.

 (0)  and  (०),  Does  not  arise,

 इस्पात  का  रखातों  के  प्रबन्ध  में  कम  चारियों  का
 प्रतिनिधित्व

 3488,  श्री  शशि  भूषण  :  क्‍या  इस्पात  तथा
 मारो  इ  जोनियरिंग  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सरकार  सरकारी  क्षेत्र  के  बड़े
 इस्पत  कारखानों  के  प्रबन्ध  में  कर्मचारियों  के
 प्रतिनिधित्व  के  बारे  में  किसी  प्रस्ताव  पर
 विचार  कर  रही  है  ;

 (ख)  क्या  सरकार  का  विचार  कर्मचारियों
 की  सलाहकार  समिति  स्थापित  करने  का  है
 ताकि  कर्मचारी  इन  कारखानों  में,  उत्पादन
 बढ़ाने  के  लिए  तथा  अपव्यय  को  रोकने  के  लिए
 मार्गोपायों  का  सुभाव  दे  सके  ;

 (ग)  क्‍या  सरकार  ने  विभिन्‍न  देशों  में,  जहाँ
 कर्मचारी  सलाहकार  समितियां  पहले  से  दी
 स्थापित  हैं,  ऐसे  बड़े  कारखानों  के  नायंकरण
 पर  इसके  प्रभाव  का  पता  लगाया  है  ;  और

 घ)  यदि  हां,  तो  क्या  सरकार  ने  इस  पहलू
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 पर  विचार  किया  है  तथा  इस  बारे  में,  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 इस्पात  तथा  भारो  है  जोमियरिंग  मंत्रालय
 में  राज्य  मन्त्री  ी  हष्णा  चन्द  पंत):  (क)  जी,
 नहों  ।

 (ख)  जी  नही  ।

 (ग)  और  (घ).  इस्पात  और  भारी  इंजी-
 नियरिग  मन्त्रालय  ने  कोई  ऐसा  प्रध्ययन  नहीं
 किया  है  1

 बोकारो  कंस्ट्रक्शन  कारपोरेशन

 3489,  श्री  हथि  भूषण  क्या  इस्पात  तथा
 भारी  ह  जोनियरिय  मन्त्री  यह  बताने  की  कृपा
 करंगे  कि  :

 (क)  ऐसे  ठेकेदारों  की  संख्या  कितनी  है
 जिन्हें  बोकारो  कंस्ट्रक्शन  कारपोरेशन  ने  बोकारों
 इस्पात  कारखाने  के  निर्माण  कार्य  का  ठेका  दिया
 था,  तथा  इन  ठेकेदारों  के  पास  कितने  मजदूर
 काम  कर  रहे  हैं  ;

 (ख)  कया  ये  मजदूर  वही  पुराने  ध्रौर  भनु-
 भवी  मजदूर  हैं  जिन्होंने  भिलाई  तथा  प्रन्य
 इस्पात  कारखानों  का  निर्माण  कार्य  किया
 या;

 (ग)  क्‍या  इन  मजदूरों  की  सेवाधों  को
 ठेकेदारों  को  सौंपने  की  बजाय  सरकार  उनकी
 सेवाग्नों  का  उपयोग  नहीं  कर  सकती  थी  ;

 (घ)  यदि  सरकार  इन  मजदूरों  को  सेवाप्नां
 का  स्वयं  प्रयोग  नहीं  करना  चाहती  थी  तो  यह
 निर्माण  निगम  किस  लिये  बनाया  गया  था  ;

 (ड)  क्‍या  बोकारो  निर्माण  निगम  का

 प्रभारी  उक्त  कारखाने  का  निर्माण  कार्य  नहीं
 कर  सका  है  ;  श्रौर

 (च)  इस  बारे  में  केन्द्रीय  सरकार  की  क्‍या
 प्रतिक्रिया  है  ?

 इस्पाल  तथा  भारी  इ  ‘wtfaaten  मष्जालय
 में  राज्य  मन्त्री  (श्री  कृष्णा  गद  परत):  (क)
 हिन्दुस्तान  स्टीलबबस  बन्सट्रव्शन  लिसिटेड  (न
 कि  बोकारो  बन्सट्रबसन  कारपोरेशन)  द्वारा
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 सिविल  इंजीनियरिंग  निर्माण  शौर  इस्पात  के
 संरचनात्मक  कार्यों  के लिए  क्रमशः:  22  भौर  9
 ठेकेदारों  को  दिये  गए  थे  ।  फरवरी  969  के
 झन्त  में  लगभग  24,'  00  मजदूर  काम  कर  रहे
 थे।

 (ख)  हिन्दुस्तान  स्टीलवबर्स  कन्सट्रकशन
 लिमिटेड  को  ठेकेदारों  द्वारा  रखे  गये  मजदूरों  के
 पिछले  अनुभव  के  बारे  में  जानकारी  नहीं  है  ।

 (ग)  श्ौर  (घ).  हिन्दुस्तान  स्टीलवक्स

 कन्सट्रक्शन  लिमिटेड  ने  बोकारो  इस्पात  कार-
 खाने  का  निर्माण-कार्य  ठेकेदारों  की  मार्फत

 कराना  लाभप्रद  समभा  है।  मोटे  तौर  पर  उस

 उद्देश्य  की  पूर्ति  हो  गई  है  जिसके  लिए  कम्पनी
 स्थापित  की  गई  थी  जेसे  (l)  इस्पात  के  कार-
 खानों  के  विशिष्ट  क्षेत्रों  में  प्रशिक्षित  कमंचारियों

 का  संरक्षण  शौर  (L])  काम  का  भ्रच्छा  होना
 श्रौर  कम  खर्च  पर  होना  |

 (=)  झौर  (च).  संभवत:  श्रभिप्राय  यह  है
 कि  हिन्दुस्तान  स्टीलवक्स  कन्सट्रक्शन  लिमिटेड
 ने  ठेकेदारों  स ेकाम  कराने  की  बजाय  स्वयम्‌
 ही  क्‍यों  नहीं  किया  ।  बोकारो  जैसी  प्रायोजना
 के  श्राकार  और  उसके  जटिल  किस्म  के  कार्य
 को  देखते  हुए  स्वयं  कार्य  करवाने  से  काम  के

 पूरा  हो  जाने  पर  मजदूरों  की  छंटनी  की  समस्या

 सामने  झाती  है।  साथ  ही  कारखाने  का  काम
 इस  प्रकार  का  है  कि  और  उसका  प्राकार
 इतना  बढ़ा  है  कि  उसे  श्रलग  श्रलग  क्षेत्रों  में

 बांटा  जा  सकता  है।  बहुत  से  ठेकेदारों  से  काम
 करवाने  से  ठेकेदारों  की  पारस्परिक  होड़  से  पूरा
 लाभ  उठाया  जा  सकता  है  ग्रौर  काम  कम  खर्च
 पर श्रौर  संतोषजनक  ढंग  से  पूरा  हो  जाता

 है।

 भिलाई  इस्पात  फ्ारणताने  के  लिये  निर्मारा
 निगम

 3490.  श्री  ज्ाशि  भूषण  :  क्‍या  इस्पात
 हथा  सारी  ह  जोनियरिंग  मत्री  यह  बताने  की
 कृषा  करेंगे  कि  :

 (क)  बया  भिलाई  हस्पात  कारखाने  के
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 निर्माण  कार्य  के  लिये  बोकारो  निर्माण  निगम
 की  भांति  एक  निर्माण  निगम  स्थापित  किया
 गया  है  ;

 (ख)  यदि  नहीं,  तो  बोकारो  इस्पात  कार-
 खाने  का  निर्माण  कार्य  के  लिये  बोकारो  निर्माण
 निगम  स्थापित  करने  की  क्या  ग्रावश्यकता  थी  ;

 (ग)  बोकारों  इस्पात  कारखाने  का  निर्माण
 कार्य  नेशनल  बिल्डिंग  कन्सट्रक्शन  कारपोरेशन
 को  सौंपे  जाने  के  क्या  कारण  हैं  विशेष  रूप  से
 जबकि  काय॑  न  होने  के  कारण  इस  निगम  को
 बन्द  करने  का  प्रस्ताव  है  तथा  बोकारो  निर्माण
 निगम  द्वारा  इस  कार्य  के  लिये  ठेकेदार  नियुक्त
 किये  जाने  के  भी  क्‍या  कारण  है  ;

 (घ)  इस  प्रकार  के  निर्माण  (कार्य  के  लिए
 सरकारी  उपक्रमों  तथा  ग्रन्य  सरकारी  संस्थाओं
 में  समन्वय  के  लिए  भावी  योजना  क्या  है  ?

 इस्पात  तथा  मारी  ह  जोनियरिग  मंत्रालय
 में  राज्य  मंत्री  (श्री  कृष्ण  चन्द्र  पस्त) :  (क)
 जी,  नहीं  ।

 (ख)  बोकारो  हस्पात  कारखाने  के  प्रथम
 चरणा  का  सिविल  इंजीनियरी  ब्रौर  संरचनात्मक
 कार्य  हिन्दुस्तान  स्टीलवबर्स  कंस्ट्रक्शन  लिमिटेड
 को  सोपा  गया  है।  ऐसी  श्राशा  है  कि  यह
 कम्पनी  जब  पूरी  तरह  विकसित  हो  ज्ञायेगी  तो
 नये  इस्पात  कारखानों  के  स्थापन  और  वर्तमान
 इस्पात  कारखानों  के  विस्तार  का  अधिकांश
 निर्माण-कार्य  कर  सकेगी  ।  इस  काम  में  दक्षता
 प्राप्त  करने  के  श्रलावा  एक  लाभ  यह  होगा  कि
 इस्पात  कारखानों  को  निर्माण  कार्य  के  लिये
 अधिक  कमंचारी  नहीं  रखने  पड़ेंगे  परन्तु  यह
 बात  कारखानों  के  लिए  लांगू  नहीं  होगी  ।

 (ग)  द्रौर  (घ).  बोकारो  का  निर्माण  कार्य
 हिन्दुस्तान  स्टीलवक्स  कंस्ट्रबडान  लिमिटेड  को
 इस  उद्देश्य  से  सौंपा  गया  था  ताकि  इस्पात
 कारखानों  के  निर्माण  के  लिए  एक  विशिष्ट  केन्द्रक
 संगठन  का  विकास  किया  जा  सके।  नेशनल
 बिल्डिंग्स  कंस्ट्रक्शन  कारपोरेशन  को  सिबिल
 इंजीनियरिंग  के  श्रपेक्षया  साधारणा  काम  सौंपे
 जाते  हैं  प्रौर  इस  समय  इसको  बन्द  करने  का
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 कोई  विचार  नहीं  है  ।  हिन्दुस्तान  स्टील  बक्से

 कंस्ट्रक्शन  ने  कई  ठेकेदारों  की  मार्फत  काम
 करवाना  ठीक  समझा  है।  बोकारो  इस्पात
 कारखाने  का  काम  इतना  प्रधिक  है  शौर  वह  इस
 प्रकार  का  है  कि  उसे  प्ललगै-पभलग  क्षेत्रों  भौर
 भागों  में  बांदा  जा  सकता  हैं।  कई  ठेकेदारों  से
 काम  कराने  से  उनके  भ्रापसीं  होड़  से  पूरा  पूरा
 लाभ  उठाया  जा  सकता  है  शौर  काम  प्रधिक
 मितब्ययी  ढंग  से  शौर  सन्‍्तोंषजसक  ढंग  से  पूरा
 हो  जाता  है।  कारखाने  के  निर्माण  शौर  उप-
 करण  लगाने  के  काम  में  बोकारो  इस्पात  कारखाने
 भ्रौर  दूसरे  सरकारी  उपक्रैमों  में  यथासम्भव
 समन्वय  स्थापित  किया  गया  है  भौर  किया
 जायेगा  |

 Welfare  Schemes  of  Bibar  Government
 for  Scheduled  Tribes

 3491.  5प्तारा  BALMIKI  CHOUDHARY:
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  the  Bihar  Government
 have  submitted  any  programme  for  the
 welfare  and  development  of  Scheduled
 Tribes  in  Bihar  for  i969-70  and/or  for  the
 Fourth  Five  Year  Plan  period  ;

 (b)  if  so,  the  details  of  the  schemes
 under  this  programme  and  the  cost  out-lay
 thereof  ;  and

 (c)  Government's  reaction  thereto  and
 the  extent  of  Central  Assistance  to  be
 granted  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DE-
 PARTMENT  OF  SOCIAL  WELFARE
 (DR.  SHRIMATI  PHULRENU  GUHA)  :
 (a)  Yes,  Sir.

 (b)  Information  in  respect  of  the
 Fourth  Five  Year  Plan  has  already  been
 given  in  reply  to  Unstarred  Question
 No.  4289  answered  on  ‘12-12-1968.  The
 Tein  schemes  proposed  to  be  taken  up
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 during  the  year  1969-70  are  as  under  :
 State  Sector

 (Rs.  in  lakhs)
 Schemes  of  Education  26.25
 Schemes  of  Economic

 Development,  7.60
 Health,  Housing  and

 other  schemes  3.0

 36.95
 Central  Sector

 Post-matric  scholarships  43.00
 Girls’  Hostels  .00
 Pre-examination  Training  .07
 T.  D.  Blocks  98.00
 Co-operation  400
 Rescarch  and  Training  .00

 48  07

 (c)  Final  figures  will  be  available  only after  the  budget  for  1969-70.  is  passed  by
 Parliament.  The  rate  of  central  assistance
 for  the  State  Plan  schemes  is  60%  of  the
 approved  outlay  or  the  actual  expenditure
 incurred,  whichever  is  less.  Central  assis-
 tance  in  the  Centrally  sponsored  sector  is
 100%.

 Bhilai  Stcel  Plant

 3492,  SHRI  8,  K.  DASCHOW-
 DHURY  :  Will  the  Minister  of  STEEL
 AND  HEAVY  ENGINEERING  be  pleased to  state  :

 (a)  whether  it  is  a  fact  that  the  Bhilai
 Stee)  Plant  proposes  to  undertake  a  large scale  programme  of  carrying  out  major
 repairs  in  the  various  units  of  the  plant  ; and

 (b)  if  so,  the  need  for  these  repairs and  the  cost  thereof  and  whether  it  will
 have  any  impact  on  the  production
 schedule  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT);
 (a)  anb  (b).  In  the  cate  of  Steel  Plants,
 there  is  a  schedule  of  mejor  repairs  which
 has  to  be  undertaken  from  time  to  time
 depending  on  the  unit  in  the  Plant,  in
 order  to  ensure  maximum  production  and
 to  maintain  the  life  of  the  machinery.
 Such  of  the  8907९  repaira  ay  are  required
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 have  been  undertaken  by  Bhilai  Steel  Plant.
 The  cost  would,  therefore,  depend  on  the
 repairs  undertaken,  and  would  be  known
 after  they  have  been  completed.  These
 repairs  affect  the  production  schedule.

 दिहली  में  कूटकर  बिक़ी  दुकानों  में  वस्तुप्ों  के
 वास

 3493.  श्री  निहाल  सिंह :  क्‍या  भ्रौद्योगिक
 विकास,  श्रान्तरिक  व्यापार  तथा  समवाय-कार्य
 मनन्‍्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  फुटकर  बिक्री

 दुकानों  में  सब  वस्तुएं  राजधानी  के  बाजारों  में
 उनके  भावों  से  अधिक  महंगे  दामों  पर  बेची
 जाती  है  ;

 ख)  क्‍या  यह  भी  सच  है  कि  फुटकर
 व्यापारियों  को  कम  मात्रा  में  माल  मंगाने  के
 कारण  उसके  लिये  अधिक  भाड़ा  देना  पडता  है,
 जिससे  उन्हें  यह  माल  महंगा  पड़ता  है  भ्रौर  वें
 उसे  भ्रधिक  मुल्य  पर  बेचने  के  लिए  बाध्य  होते
 हैँ;  प्रौर

 (ग)  यदि  उपरोक्त  भाग  (क)  प्रौर  (ख)  के
 उत्तर  स्वीकारात्मक  हों,  तो  क्या  सरकार  का

 विचार  प्रमुख  व्यापार  केन्द्रों  से विभिन्‍न  स्थानों
 के  लिए  ताँगे,  ट्रेम्पू  श्रादि  का  भाड़ा  निश्चित
 करने  और  व्यापार  केन्द्रों  में  भाड़े  की  सूची
 प्रदर्शित  कराने  का  है  ?

 झ्रोद्योगिक  विकास,  झ्लांतरिक  व्यापार  तथा
 समवाय-कार्य  सन्‍्त्रो  (भी  फखरूहीन  प्रलो

 झहुमद):  (व)  बौर  (व).  दिल्ली  की  विभिन्‍न
 बस्तियों  में  बीस  से  अधिक  थोक  में  माल  बेचने
 के  तथा  प्रनेक  खुदरा  माल  बेचने  के  बाजार  हैं  t
 थोक  बाजार  विशिष्ट  क्षेत्रों  में  स्थित  हैं  किन्तु
 खुदरा  माल  बेचने  वाले  सर्वत्र  हैं।  खुदरा  मूल्यों
 में  कुदरा  बेचने  वाले  का  प्रंश  होता  जैसे,  ढुलाई
 का  ऊपरी  खर्चा,  किराया,  ब्याज,  खुदरा  बेचने
 वाले  का  लाभ  भादि  यही  थोक  मूल्य  से  खुदरा
 मूल्य  के  अ्षिक  होने  का  कारण  है  ।

 (ग)  दिल्‍ली  नगर  निगम  जो  तांगों  को
 लाइसेंस  देता  हैं,  उसकी  उचित  तांगा  भाड़े.  की
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 निश्चित  सूची  हैं  वह  तांगे  वालों  को  लेगानी
 चाहिए  टैम्पू  श्रौर  ट्रकों  के  रेट  राज्य  परिवहन
 प्राधिकारी  दिल्ली  द्वारा  निर्श्चित  किये  जाते  है  1
 प्रमुख  व्यापार  केन्द्रों  पर  उचित  किराये  के  रेट
 लगवाने  का  कोई  प्रस्ताव  दिल्‍ली  प्रशासन  कें
 समक्ष  नहीं  है।

 Engineer  Assistants  in  Heavy  Engineer-
 ing  Corporation,  Ranchi

 3494,  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  whether  he  is  seized  with  the  dis-
 pute  of  the  Engineering  Assistants  em-
 ployed  in  the  Heavy  Engineering  Corpora-
 tion  at  Ranchi  ;

 (b)  if  so,  the  points  on  which  there  is
 a  dispute  ;

 (c)  whether  any  steps  have  been  taken
 by  Government  to  settle  this  matter  ;
 and

 (d)  if  so,  the  result  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT):
 (a)  to  (d).  This  is  a  matter  entirely  within
 the  Jurisdiction  of  the  Heavy  Engineering
 Corporation.  The  demands  made  by  the
 Engineering  Assistants  are  as  under  :

 (i)  They  should  be  treated  as  regular
 employees  during  the  period  of
 apprenticeship  ;

 (ii)  Grant  of  benefits  of  dearness
 allowance,  project  allowance,  con-
 tributory  provident  fund,  leave
 and  gratuity  during  ihe  period  of
 apprenticeship  ;

 (iii)
 (iv)  Grant  of  increased  rate  of  stipend

 with  retrospective  effect  ;  and

 Revision  of  scale  of  pay  ;

 (v)  Formulation  of  a  fixed  promotion
 policy  with  regard  to  their  cadre.

 The  demands  are  being  examined  by
 the  company.
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 Demands  of  the  Employees  of  National
 Smal!  Industries  Corporation

 3495.  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  the  Union  of  the  employees
 of  the  National  Small  Industries  Corpora-
 tion  bas  submitted  any  dematds  on  the
 management  and/or  to  Government  ;

 (b)  if  so,  the  details  thereof  ;  and
 (c)  whether  any  action  has  so  far  been

 taken  to  settle  the  demands  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  Yes,  Sir.

 (b)  The  demands  relate  to  the  recogni-
 tion  of  the  Union,  increase  in  house  rent
 allowance,  grant  of  conveyance  allowance,
 ban  on  direct  recruitmemt,  revision  of
 recruitment  and  promotion  rules,  change  of
 seniority  rules,  change  of  termination  of
 service  clause,  transfers,  leave,  provision
 of  residential  accommodation,  guest  houses,
 holiday  home  canteen,  common  staff  room
 and  library,  grant  of  house  building  ad-
 vance,  creation  of  posts,  scales  of  pay,
 officiating  allowance,  filling  of  vacancies,
 ad  hoc  promotions,  adverse  remarks  ino
 confidential  reports,  uniforms  of  class  IV
 employees,  rationalisation  of  timings  of
 PTC  Staff,  change  of  service  rules,  gratuity,
 bonus,  widening  of  the  activities  of  the
 Corporation,  payment  of  arrears,  reversion
 of  deputationists,  registration  in  employ-
 ment  exchange,  regularisation  of  casual
 labourers,  staff  inspection  unit’s  report,
 removal  of  Deputy  Director  (Adminis-
 tration),  overtime  allowance,  etc.

 (c)  Consequent  on  a  settlement  between
 the  Union  and  the  management,  8  Com-
 mittee  consisting  of  the  representatives  of
 both  the  parties  was  set  up  to  make
 recommendations  on  the  demands.  This
 Committee  has  since  made  its  recommen-
 dations  which  are  under  the  consideration
 of  the  management.

 Exports  frem  Small  Sector

 3496.  SHRI  K.P.  SINGH  DEO:
 Will  the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT,  INTERNAL  TRADE  AND
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 COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  the  Institute  of  Foreign
 Trade  has  made  certain  suggestions  for
 increasing  exports  from  the  small  sector  in
 the  country  ;

 (b)  if  so,  the  salient  features  thereof  ;
 and

 (c)  the  reaction  of  Government  there-
 ta?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  The  Standing  Committee
 of  the  S.  S.  I.  Board  on  Export  Promotion
 constituted  «a  Sub-Committee.  The  Sub-
 Committee's  Report  has  been  issued  by
 the  Indlan  Institute  of  Foreign  Trade.

 (b)  The  Report  highlights  the  impor-
 tant  role  that  Industrial  Estates  can  play
 in  the  export  effort.

 (c)  The  Report  is  under  consideration.

 ‘Work  to  Rule’  Threat  by  Rail  Supervisors

 3497.  SHRI  HARDAYAL
 DEVGUN  :

 SHRI  D.  C.  SHARMA  :
 SHRI  BENI  SHANKER

 SHARMA  :
 SHRI  RANJIT  SINGH  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  Rail  Supervisors,  who
 attend  to  Railway  engines  loco-sheds,  have
 threatened  to  start  ‘work-to-rule’  from
 August  if  their  demand  for  higher  pay
 scales  is  not  conceded  ;

 (b)  whether  their
 considered  ;  aad

 (c)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  Yes.

 (b)  and  (c).  The  demand  has  been
 examined  in  the  past;  it  has  not  been
 possible  to  consider  any  overall  revision
 of  the  pay  etc.  of  Railwaymen  in  the
 present  junture.  Further,  the  demands  of
 this  category  cannot  be  considered  in  iso-
 lation  in  view  of  the  fact  that  the  condi-
 tions  of  service  of  all  ‘Railwaymeo  are
 inter-related.

 demand  has  been
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 3498.  SHRI  0.  C.  SHARMA  ;
 SHRI  BENI  SHANKER

 SHARMA  :
 SHRI  HARDAYAL

 DEVGUN  :
 SHRI  RANJIT  SINGH  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  ;

 (a)  whether  certain  measures  are  being
 thought  of  to  enable  Government  to  step
 to  when  industrial  units  run  {oto  difficul-
 ties  ;  and

 (b)  if  so,  the  nature  of  measures  pro-
 posed  to  in  this  regard  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  Yes,  Sir.

 (b)  The  details  of  the  proposal  are
 being  worked  out  and  it  will  take  some-
 time  before  a  decision  is  taken  in  the
 matter.

 Tannery  and  Footwear  Corporation

 3499.  SHRI  0.  0.  SHARMA  :
 SHRI  HARDAYAL

 DEVGUN  :
 SHRI  BENI  SHANKER

 SHARMA  :
 SHRI  RANJIT  SINGH  4
 SHRI  K.  N.  PANDEY  :
 SHRI  BAL  RAJ  MADHOK  :
 SHRIMATI  SAVITRI

 SHYAM  :
 SHRI  N.  K.  SANGHI  :
 SHRI  LILADHAR

 KOTOKI  :
 SHRI  CHINTAMANI

 PANIGRAHI  :
 SHRI  ONKAR  LAL

 BOHRA  :
 SHRI  MAHARAJ  SINGH

 BHARATI  :
 SHRI  B.  K.  DAS-

 CHOWDHURY  :
 Will  the  Minister  -of  INDUSTRIAL

 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  a  new  public  sector  cor-
 portion,  to  take  over  the  Cooper  Allea
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 Unit  of  British  India  Corporation  (BIC),
 has  been  formed  and  the  new  unit  will
 be  called  the  Tannery  and  Footwear  Cor-
 poration  of  India  ;

 (b)  whether  it  is  proposed  to  moder-
 nize  the  unit  with  a  view  to  improve  the
 quality  and  quantity  of  production  ;  afd

 (c)  if  so,  the  amount  sanctioned  for
 the  purpose  and  the  economic  viability  of
 the  said  Corporation  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  Yes,  Sir.

 (b)  Yes,  Sir.
 (c)  According  to  preliminay  enquiry

 and  estimates  an  expenditure  of  Rs.  one
 crore  may  have  to  be  incurred  with  a  view
 to  modernising  the  Cooper  Allen  and
 North-West  Tannery  Units  to  achieve  an
 economic  production  of  about  6  lakh  Nos.
 of  Army  Boots  and  2  lakh  Nos.  of  civilian
 Footwear  valued  at  Rs.  3.8  crores  (approxi-
 mately)  per  annum.  It  is  anticipated  that
 with  better  planning,  production,  quality
 control  and  a  rational  wage  system,  the
 Units  may  ultimately  earn  a  profit  of
 Rs.  4.5  lakhs  per  annum,

 Filing  of  Nomination  by  a  Pakistani  National
 for  U.P.  Assembly  Seat

 3500.  SHRI  HEM  RAJ:  Will  the
 Minister  of  LAW  AND  SOCIAL  WEL-
 FARE  be  pleased  to  state  :

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  news  item  in
 the  March  of  the  Nation,  dated  the  8th
 February,  969  in  which  a  Pakistani  national
 samely  Amarsingh  alias  Khuda  Bakhsh
 filed  his  nomination  for  a  seat  in  the  Uttar
 Pradesh  Assembly  ;  and

 (b)  if  so,  whether  his  nomination  papers
 were  accepted  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  M.  YUNUS  SALBEM);  (a)  and
 (b).  It  was  reported  to  the  Election  Com-
 mission  by  the  Joint  Chief  Electoral
 Officer,  Uttar  Pradesh  on  21.1.1969.  tbat  one
 Alladin  son  of  Soni,  a  PakiStani  nationa},
 bad  filed  a  nomination  paper  in  367—
 Chhata  assembly  constituency  in  Matbure



 25  Written  Answers

 District  in  the  name  of  Shri  Amar  Slogh,
 son  of  Soni.  Since  the  name  of  Shri  Amar
 Singh  was  registered  in  the  electoral  roll  of
 the  constitnency  and  nope  of  the  caUdidates
 or  their  authorised  agents,  present  at  the
 time  of  the  srutiny  of  nomination  papers
 objected  to  the  nomination,  the  nomina-
 lion  paper  was  accepted  by  the  returning
 officer.

 Production  of  Billets  in  the  Steel  Plants

 SHRI  J.  MOHAMED  IMAM  :
 SHRI  HUKAM  CHAND

 KACHWAIT  :
 SHRI  J.  H.  PATEL  :
 SHRI  GEORGE  FERNANDES:
 SHRI  S.  ट,  TAPURIAH  :
 SHRI  D.  R.  PARMAR  :
 SHRI  K.  K.  NAYAR  |
 SHRI  ८,  M.  KEDARIA  :

 Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 state  :

 (a)  the  ratio  of  off-grade  billets  to
 tested  quality  billets  produced  from  quarter
 to  quarter  at  each  of  the  main  steel  plants
 since  April,  1966  to  date  ;

 (0)  the  J.  P.C.  prices  for  the  above
 two  varieties  from  time  to  time  during  the
 the  above  period  ;

 (c)  whether  their  production
 show  inefficient  performance  ;

 (d)  the  steps  proposed  to  te  taken  to
 remove  the  anomalous  position  ;  and

 (e)  whether  inadequate  availability  of
 tested  billets  is  a  constraint  on  the  export
 performance  of  re-rollers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 FNGIJNEERING  (SHRI  K.  ८.  PANT)  :
 (a)  Information  {s  not  readily  available.

 (b)  A  statement  showing  ‘the  prices  the
 billets  tixcd  from  time  to  time,  since  April,
 1966,  is  placed  on  the  Table  of  the  House.

 [Placed  in  Library.  Sce  No.  LT—  394/69),
 (c)  and  (d).  Production  of  off-grade

 billets  00  mm  and  below  for  1968-69.  hus
 been  estimated  at  about  25°).  Producers
 have  been  advised  to  initiate  action  tu
 reduce  peicentage  of  eff  grade  production.

 3501.

 Prices

 (e)  Having  regard  to  the  overall!  supply
 and  demand  position,  the  pust  performance
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 of  reroller  exporters  and  their  future
 commitments,  adequate  allotments  of  tested
 billets  have  been  made  by  Joint  Plant
 Committee  for  the  manufacture  of  export
 prodccts.

 Production  of  Billets

 SHRI  J.  MOHAMED  IMAM!
 SHRI  HUKAM  CHAND

 KACHWAI  :
 SHRI  J.  H.  PATEL:
 SHRI  GEORGE  FERNANDES;
 SHRI  S.  K.  TAPURIAH  :
 SHRI  D.  R.  PARMAR  ;
 SHRI  K.  K.  NAYAR  :
 SHRI  2.  M.  KEDARIA  :

 Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 state  ;

 (a)  the  plant.wise  capacity  and  produc-
 tion  of  billets  for  every  quarter  of  the
 years  1966-67,  ‘1967-68  and  ‘1968-69  upto
 December,  968  for  each  main  producer  ;

 (b)  the  year-wise  break-up  of  produc-
 tion  of  different  types  of  billets  during  the
 above  period  ;  and

 (c)  the  plant-wise,  year-wise  and  grade-
 wise  despatcles  of  billets  to  the  re-rollers
 during  the  same  period  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.C.  PANT):

 3502.

 (a)  and  (b).  The  installed  capacity  for
 semis,  including  billets,  for  sale  is  as
 follows  :

 Bhilai  315,000  tonnes
 Durgapur  370.000  tonnes
 ‘Tatas  300.000  tonnes
 ISCO  150,000  tonnes
 These  figures  do  not  Include  the  capa-

 clty  for  billets  to  be  used  by  the  main
 plant  in  their  own  finishing  lines.

 A  statement  showing  plants-wise  pro-
 duction  of  saleable  billets  for  every  quarter
 of  the  years  1966-67,  1967-68  and  1968  69
 (upto  December,  1968)  is  laid  on  the  Tabls
 of  the  House.  [Placed  in  Library.  Ser  No.
 L.T—3958/69].  Production  figures  of  billets
 type  wise  arc  not  available,

 (cL)  A  statement  00  producer-wise
 despatches  of  billets  duting  1966-67,  1967-68
 and  ‘1968-69,  (upto  December,  968)  Is  laid
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 on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT—395/69].  |  Grade-
 wiee  despatches  of  billets  are  not  available.

 Mini  Tractor  Factory  in  Faizabad

 3503.  SHRI  R.K  SINHA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  any  plans  for  the  setting
 up  of  Mini  Tractor  factory  in  Faizabad  has
 been  under  consideration  ;  and

 (b)  if  so,  the  details  thereof  ?
 THE  MINISTER  OF  INDUSTRIAL

 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Conversion  of  M.  G.  Line  between  Lucknow
 and  Baranui  Into  8.  ७.

 3504.  SHRIR.K.  SINHA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state  i

 (a)  whether  there  {s  any  proposal  for
 the  conversion  of  the  metre  gauge  line
 between  Lucknow  and  Barauni  via  Gorakh-
 pur  into  broad  gauge  ;  and

 (b)  if  so,  when  the  conversion  is  likely
 to  be  completed  ?

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH):  (a)  Yes.

 (b)  Lucknow  and  Barabanki  are  already
 connected  by  a  broad  gauge  section  of  the
 Northern  =  Railway.  Engineering  and
 Traffic  Suiveys  for  conversion  of  the
 metre  gauge  lines  from  Barabanki  to  Gonda
 Gorakhpur  and  Bhatni  are  already  in  pro-
 gress,  and  surveys  for  the  Bhatni-Barauni
 portion  arc  proposed  to  be  taken  up  short-
 ty.  A  decision  on  the  actual  conversion
 of  these  metre  gauge  lincs  into  broad  gauge
 will  be  taken  after  the  surveys  are  comple-
 ted  and  the  survey  reports  cxamined  by  the
 Railway  Board.

 Spccial  Celt  to  Detect  Ticketless  Travel}
 on  the:  Railways

 4505,  SHRUER.  K.  SINHA  :  Will  the
 Minister  of  RAILWAYS  be  pleased  tu
 state  :

 (a)  the  number  of  employees  in  the
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 special  cell  constituted  by  the  Railways  to
 detect  ticketless  travelling  :

 (b)  the  total  expenditure  on  the  same
 since  Its  inception,  year-wise  :  and

 (c)  the  number  of  cases  detected  by
 the  cell  and  the  amount  realised  thereby  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  It  is
 not  clear  what  the  term  “Special  Cell”  is
 intended  to  connote.  Ticket  Checking
 arrangements  on  various  railways  are  suit-
 ably  adjusted  to  changing  circumstances
 from  time  to  time  and  in  accordance  with
 the  strategy  to  be  pursued  at  any  particular
 time.  This  sometimes  involves  temporary
 addition  to  ticket  checking  staff  on  indivi-
 dual  railways  as  has  recently  been  done  on
 the  N.E.  Rly.  The  only  special  organisa-
 tion  that  was  created  sometime  ago  was
 under  the  Railway  Board  for  the  purpose
 of  assessing  the  extent  of  ticketless  travel
 on  various  railways  and  this  organisation
 was  in  existence  from  March  967  to
 September  968  and  consisted  of  60  staff  of
 various  categories.

 (b)  The  expenditure  on  the  staff  of  the
 special  organisation  under  the  Railway
 Board  is  being  worked  out  and  will  be
 placed  on  the  table  of  the  Sabha,

 (०)  ‘Ihe  special  organization  under  the
 Railway  Board  in  the  course  of  its  estima-
 tion  of  extent  of  ticketless  travel  detected
 92,639  cases  involving  a  recovery  of  Rs.
 3,25,860/-.

 बोकानेर  डिबोजन  के  लालगढ  जकदान  पर
 अग्रस्पताल  को  इमारत

 3507,  श्री  प०  ला०  बारूपाल:  क्या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  कि  उत्तर  रेलबे  में
 बीकानेर  डिवीजन  के  लालगढ़  जकंशन  पर
 श्रस्पताल  की  इमारत  के  निर्माण  के  दौरान
 स्टोर  से  हजारों  बोरी  सीमेंट  चोरी  हो  गया
 है;

 खो  बया  यह  भी  राच  है  कि  रटोर  में  कुछ
 बस्तुएं  रखने  का  प्रयत्न  किया  था  किन्तु  वह
 असफल  रहा  तथा  सम्बन्धित  अधिकारी  इस
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 मामले  को  दबाने  का  प्रयत्न  कर  रहे  हैं  ;.औऔर

 (ग)  क्या  सरकार  इस  मामले  की  जाँच
 करायेंगी  और  इस  मामले  में  दोषी  पाये  जाने
 वाले  व्यक्तियों  को  डंड  देने  के  लिए  कोई  कार्य-

 वाही  करेगी  ?

 रेलवे  संत्री  (डा०  राम  सुभग  सिंह):  (क)
 इस  भंडार  से  चोरी  नहीं  हुई  लेकिन  -869  बोरी

 सीमेंट  के  दुविनियोग  सम्बंधी  एक  मामले  की
 रिपोर्ट  मिली  है

 (ख)  सम्बन्धित  रेल  प्रशासन  को  इस
 प्रकार  की  कोई  सूचना  नहीं  मिली  है  ।

 (ख)  जयपुर  की  विशेष  पुलिस  स्थापना

 के  पुलिस  ग्रधीक्षक  द्वारा  छानबीन  की  जा  चुकी
 है  भौर  प्रपचारी  प्रधिकारियों  के  खिलाफ
 विभागीय  कायवाही  भी  शुरू  कर  दी  गई  है।

 दिल्‍ली  पोलोटेक्निक  तथा  प्रन्य  कालेजो  के
 छात्रों  को  छात्रवत्तियां

 3508.  श्री  निहाल  सिह  :  क्‍या  विधि  लथा
 सच्ाज  कल्यारा  मंत्री  oll  नवम्बर,  969  के
 ग्रल्लाराँकित  प्रदन  संख्या  35  के  उत्तर  के  संबंध
 'में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  दिल्‍ली  पोलिटेक्निक  तथा  श्रन्य
 कालजो  के  छात्रों  के  भ्रभिभावकों  की  आय  के
 बारे  में  जानकारी  एकत्रित  कर  ली  गई  है।

 (ख)  यदि  हां,  बो  उसका  व्योरा  क्‍या  है  |
 प्रौर

 ग)  यदि  नहीं,  तौ  विलम्ब  के  क्या  कारण

 हैं?
 विधि  मन्त्रालय  जौर  समाज  कल्याण

 विभाग  में  राज्य  मनन्‍्त्री  (डा०.  श्रीमती  कफूलरेखु

 गुह) :  (क)  हाँ,  श्रीमान  |

 (ख)  दिल्ली  प्रशासन  ने  बताया  है  कि

 संख्या  8I3  में  397  नवीकरणा  तथा  46

 अनुसूचित  जातियों  को  ही  दिए  गए  पंचाट  है।

 पूवे  के  वर्षों  के  पंचाटों  के  ग्राधार  पर  नवोकररा

 किए  गए  ny  झनुसूचित  जातियों  को  दी  जाते

 वाली  ताज़ा  छात्रवृत्तियों  से  सम्बन्धित  प्रधिकतम
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 न्तथा  यूनतम  भाय  क्रमश  498.80  रूपये  प्रति
 मास  और  40  रुपये  प्रति  मास  थी.

 (ग)  प्रइन  नहीं  उठता  ।

 रेलवे  कर्मकारियों  के  लिये  चियाँ

 3509.  ह  रामावतार  शास्त्रों  :  क्‍या  रेलवे
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भारतीय  रेलवे  के  किन-कित  विभागों
 में  कमंचारियों  को  सूती  तथा  ऊनी  पूरी  बदियां
 दी  जाती  हैं  ;

 (ख)  क्‍या  यह  सच  है  कि  स्टेशन  मास्टरों
 तथा  सहायक  स्टेशन  मास्टरों  को  रात्रि  के  समय
 कार्य  करने  पर  भी  ट्राउजर  प्रथवा  पूरो  पेंट,  जो
 कि  उन्हें  पहले  दो  जाती  थीं,  नहों  दो  जाती

 हैं  ;
 (ग)  वर्दियों  के  मामले  में  विभिन्‍न  वर्ग  के

 कमंचारियों  में  भेदभाव  किये  जाने  के  क्या
 कारण  हैं  ;

 (घ)  क्या  सरकार  का  विचार  भारतीय
 रेलवे  के  समी  कमंचारियों  को  पूरी  बदियां  देने
 का  है  ;  श्रौर

 (5)  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 रेलवे  मंत्री  (डा०  राम  सुमग  सिह)  :  (क)
 से  (ड).  955  में  रेलवे  बोर्ड  द्वारा  नियुक्त  रेल
 वर्दी  समिति  की  सिफारिशों  के  आधार  पर
 963  में  विभिन्‍न  कोटि  के  रेल  कमंत्षारियों  के

 लिए  बदियों  का  मानकीकरण  किया  गया  था

 मानकी  कृत  पोशाक  विनियमों  के  झ्रनुसार
 भारतीय  रेलों  के  निम्मलिखित  विभागों  के  कई
 कोटियों  के  कर्मचारी  सूती  ब्रौर  ऊनी  वर्दी  पाने

 के  मात्र  हो  गये

 1--लेखा,  रोकड़  और  वेतन
 2--वारिज्य  ब्रौर  परिचालन
 8--खान-पान
 4  बिजली
 i  इजो  नियरिग
 6  चिकित्सा
 7  -  यात्रिक
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 8--समुद्री
 9--सिगनल  और  दूर-संचार

 L0—sare  श्रौर
 11--सामान्य

 खर्च  में  किफायत  बरतने  की  महती  ग्राव-
 इथकता  को  ध्यान  में  रखते  हुए  जनवरी,  2966
 में  श्रादेश  जारी  किया  गया  कि  फरवेरी,  963
 में  मानकीकरण  से  पहले  प्रत्पेक  रेलवे  में  लागू
 पोशाक  सम्बन्धी  पुराने  विनियमों  अथवा  मानकी

 कृत  पोशाक  विनियमों  में  से  जो  भी  कम  उदार

 हों,  उनके  ग्रनुसार  फिलहाल  रेल  प्रशासन  वर्दियां
 दें  1  इन  ग्रादेशों  की  ग्रवधि  फिलहाल  31-3-
 l970  तक  बढ़ा  दी  गई  है  |

 खर्च  में  किफायत  बरतने  से  सम्बन्धित
 आ्रादेशों  पर  भ्रमल  करने  के  फलस्वरूप  विभिन्‍न
 कोटियों  के  रेल  कमंचारियों  को  वर्दी  देने  में

 कुछ  ग्रसमानता  पैदा  हो  गयी  जिनमें  से  इस  प्रइन
 के  भाग  (ख)  में  उल्लिखित  ग्रसमानता  भी  एक
 है  फिर  भी,  955  4  नियुक्त  वर्दी  समिति
 की  सिफारिशों  की  समीक्षा  करने  के  लिए  व

 एक  दूसरी  वर्दी  के  समिति  नियुक्त  की  गयी  है  ।
 है  समिति  मुख्यतया  कर्मचारियों  की  ड्यूटी  को
 ध्यान  में  रखते  हुए  श्राजकल  की  आवश्यक-

 ताथों  के  प्रनुसार  इस  प्रशन  पर  विचार  करेगी।

 भारतोय  रेलों  में  स्टेशन  मास्टर  तथा  सहायक
 स्टेशन  मास्टर

 35L0,  att  रामावतार  शास्त्री  क्या  रेखब
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भारतीय  रेलों  के  स्टेशनों  पर  कार्य
 कर  रहे स्टेखन  मास्टरों  तथा  सहायक  स्टेशन
 मास्टरों  की  लग  श्रलग  संख्या  क्‍या  है  ;

 (स)  क्‍या  यह  सच  है  कि  उन  सबको
 क्वार्टर  प्रलाट  नहीं  किये  हैं  ;

 (ग)  यदि  हां,  तो  प्रत्येक  की  संख्या  कितनो
 है  ;

 (घ)  उनको  क्वार्टर  ने  अलाट  किये  जाने
 के  क्या  कारण  है  ;
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 ५
 (डि)  क्यो  सरकार  द्वारा  उक्त  कर्मचारियों

 को  मकान  किराया  भत्ता  दियों  जाता  है  ;

 (च)  यदि  हाँ,  तो  यह  भत्ता  किस  दर  पर
 दिया  जाता  है  ;  और

 (छ)  सरकार  का  विचार  उनके  लिये  कब
 तंक  क्वार्टर  की  व्ययस्था  कर  देने  का  है  ?

 रेलवे  मन्त्रो  (डा०  राम  सुमग  सिह)  :  (क)
 से(छ).  सूचना  इकट्ठी  की  जा  रही  है  जौर
 सभा-पटल  पर  रख  दी  जायेगी  |

 देश  में  ग्रादिवासियों  के  लिये  कल्याश  योजना

 35l].  श्री  वेवराव  पाटिल  :  क्या  विधि
 तथा  समाज  कल्यारा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  देश  में  प्रादिवासियों  के  कल्याण
 को  किसी  विशेष  योजना  पर  सरकार  विचार
 कर  रही  है  ;  पौर

 (ख)  यदि  हां,  तो  इस  योजना  की  मुख्य
 बातें  क्‍या  हैं  ?

 विधि  मन्त्रालय  धौर  समाज  कल्यारा
 विभाग  में  राज्य  मन्त्री  (aro  (staat)  फूंलरैश
 गुह)  :  (क)  श्रौर  (ख).  देश  में  श्रादिवासियों  के

 कल्यागा  की  किसी  विशेष  योजना  पर  सरकार
 ग्रभी  विचार  नहीं  कर  रहा  है  1  पिछड़  गे  क्षेत्र
 में  चल  रही  सभी  योजनाञ्रों  को  विशेष  योजनाएं
 कहा  जा  सकता  है  क्योंकि  ये  योजनाश्रों  के  प्रन्य
 क्षेत्र  में होने  वाले  सामान्य  विकास  प्रयासों  कौ

 श्रनुपूरक  हैं।  इनमें  जो  अ्रधिक  आ्रावश्यक
 योजनाए  हैं  उन्हें  केन्द्रीय  प्रायोजित  कार्यक्रम  में
 100%  केस्द्रीय  सहायता  से  कार्यान्वित  किया
 जाता  है।  बतंमान  योजनाप्नों  का  व्योरा
 समाज  कल्याण  विभाग  की  ‘1967-68  की
 रिपोर्ट  में  दिया  गया  है

 Loss  in  Goods  Transport

 3512.  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  :

 (a)  the  extent  to  which  Railways  have
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 lost  in  goods  transport  as  a  consequence
 of  increase  ip  road  transport  ;

 (b)  steps  taken  to  check  the  above  loss
 8200  achievements  thereffom  ;

 (c)  whether  the  new  steps  like  contain-
 erisation  etc.  would  be  extended  to  all
 places  having  population  over  one  lakh,  if
 50,  by  what  time  ;  and

 (d)  if  not,  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH)  (a)  Except
 for  certain  months  in  1967-68,  during  which
 there  was  a  slight  set-back,  the  traffic
 that  the  railways  carry  has  been
 steadily  going  up.  It  is  axiomatic  that  if
 there  had  been  no  road  _  transport,
 the  railways  would  have  still  larger
 volumes  of  traffic  available  for  carriage,
 but  it  has  to  be  pointed  out  that  road
 transport  has  a  role  to  play  in  the  economy
 of  the  country  and  for  its  development
 both  the  Central  Government  and  the
 State  Governments  are  taking  various
 Measures.  An  attempt  to  estimate  the
 traffic  that  the  railways  would  have  carried
 if  road  transport  had  not  been  augmented
 would  not  therefore  be  purposeful.

 (b)  What  the  Railways  are  continuously
 striving  to  do  {s  to  improve  the  quality  of
 their  service.  Some  aspects  that  receive
 constant  attention  are  timely  supply  of
 wagons  and  transit  time.  Quick  transit
 services  and  super-express  goods  services
 provide  fast  transport.  Various  measures
 are  adopted  to  prevent  losses  and  demage
 during  transit.  Where  justified  and  practi-
 cable,  packing  conditions  are  made  easier
 and  less  expensive.  Reduced  station  to
 station  rates  are  also  quoted.  Out  Agencies
 and  City  Booking  Agencies  are  opened  and
 street  collection  and  delivery  services
 Organized  for  providing  to  the  customer
 integrated  rail-cum-road  transport.  Con-
 tainer  services  are  being  introduced  between
 important  stations  to  provide  door  to  door
 service  and  eliminate  costly  packing,  and  at
 the  same  time  save  damage  and  pilferage  in
 transit.  The  Railways  have  recently  made
 a  beginning  with  another  scheme  for
 providing  door  to  door  service.  That  is
 freight  forwarding.  The  ‘reight  forwarder,
 who  functions  under  an  agreement  with
 the  Railways,  secures  ttaffic  from  consig-
 nors  who  cannot  offer  container  loads  and
 clubs  goods  offered  by  different.  consignors
 jato  container  loads.  He  is  charged  by  thc
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 Railways  special  rates  for  “container  loads,
 but  is  free  to  setlle  his  own  terms  with  thc
 consighors.  A  Marketing  and  Sales
 Orgaiization  has  been  set  ए  on  each
 Railway  so  that  all  aspects  of  railway
 working  having  a  bearing  on  consumer
 satisfaction  can  be  kept  under  waich  at  a
 fairly  high  level.  This  organization  is
 concentrating  on  improving  the  quality  of
 Service  and  maintaining  a  close  liaison  with
 the  trade  and  industry  so  that  the'r  diff.
 culties  are  tackled  as  effectively  and  pro-
 mptly  as  possible.  It  keeps  in  ciose  touch
 with  the  trend  of  movement  of  traffic,  and
 takes  steps  to  provide  a_  satisfying  service
 to  the  trade.

 (c)  and  (d).  Container  services  are
 introduced  between  stations  where  adequate
 traffic  suitable  for  eontainerisation  is  avail-
 able  and  the  service  is  expected  to  be  well
 patronised.  The  basis  for  introducing  a
 service  is  not  the  population  of  towns.

 Electrification  of  Railways

 SHRI  NITIRAJ  SINGH
 CHAUDHARY  :

 SHRI  YASHPAL  SINGH  :
 Will  the  Minister  of  RAILWAYS  be

 pleased  to  state  :
 (a)  the  sections  of  Indian

 electrified  so  far  ;
 (b)  the  sections  which  are  not  yet

 commissioned  and  when  these  are  likely  to
 be  commissioned  ;

 3513.
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 (c)  the  sections  of  Indian  Railways
 that  would  be  electrified  during  the  next  3
 years  ;  and

 (d)  whether  Bhusaval-Itarsi  section  of
 the  Central  Railway  is  not  included  in  the
 ubove  ;  if  so,  reason;  therefor  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  to  (c).
 Astatement  is  luid  on  the  Table  of  the
 House.  [Placed  in  Library,  See  No.  LT—
 396/69).

 (d)  No.  The  electrification  of  Bhusaval-
 Itarst  section  of  the  Central  Railway  was
 originally  included  in  the  programme  of
 electrification  in  the  old  4th  Five  Year  Plan
 but  the  scheme  had  to  be  deferred  because
 acertain  portion  of  the  line  will  get  sub-
 merged  and  would  have  to  be  re  locited
 with  the  construction  of  a  dam  acrosg
 Punase  river.
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 Ticketless  Travel

 35l4.  SHRI  NITIRAJ  SINGH
 CHAUDHARY  :

 SHRI  NATHU  RAM
 AHIRWAR  :

 SHRI  BASUMATARI  :
 SHR!  HUKAM  CHAND

 KACHWAI  :
 Will  the  Minister  of  RAILWAYS  be

 pleased  to  state  :
 (a)  the  achievements  of  operations  to

 check  ticketless  travel  ;
 (b)  whether  the  window  sales  of  tickets

 now  are  similar,  higher  or  less  than  during
 Operation  days  ;  and

 (c)  if  there  is  a  fall,  whether  any  steps
 have  been  taken  to  improve  them  and  the
 results  obtained  therefrom  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  The
 main  achievement  of  massive  operations
 against  ticketless  travel  has  been  the  crea-
 tion  of  an  atmosphere  against  the  habit  of
 ticketless  travel  as  many  are  gradually
 realizing  that  tickeless  travel  canfot  be
 indulged  in  with  impunity.  The  level  of
 detection  has  increased  and  there  has  been
 @  consequent  rise  in  realisations  from
 ticketless  travellers.  Punitive  effect  has
 been  more  appreciable  than  before.

 (०)  TKe  position  has  been  fluctuating.
 (c)  When  there  is  a  fall  in  window

 earnings  in  any  area  the  ticket  checking
 operations  in  tbe  area  ae  intensified  to
 tetrieve  the  positton,

 Passenger  Coaches

 35I5.  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  :

 (a)  the  number  of  passenger  coaches
 needed  by  Indian  Railways  annually  to
 mect  replacement  demands  and  for  running
 aucw  passenger  trains  ’

 (b)  whether  the  above  demand  is  met
 io  full  by  indigenous  production  ;  if  not,
 to  what  extent  ;

 (c)  if  the  indigenous
 coaches  {s  in  excess  of  the  above  demand,
 the  reason  why  passenger  trains  on  the
 Central  Railway  rup  with  less  than  sche-
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 duled  number  of  coaches  ahd  Bhusaval-
 Itarsi  Passenger  train  did  not  run  for  want
 of  coaches  ;  and

 (d)  the  number  of  coaches  exposted
 during  1968  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  During
 the  Fourth  Plan  period  the  annual  require-
 ment  of  coaches  will  be  679  on  replacement
 account  and  780  for  additional  traffic
 making  a  total  of  1450.

 (b)  The  present  indigenous  production
 capacity  is  slightly  less  and  is  being  aug-
 mented  to  meet  the  requirement  of  the  4th
 Plan  period.

 (c)  Does  not  arise  in  view  of  reply  to
 item  (b)  above.  However.  it  may  be
 added  that  Itarsi-Bhusaval  Passenger  was
 not  cancelled  due  to  shortage  of  coaches
 but  because  of  low  occupancy  coupled  with
 dificult  operating  conditions  on  the  section.

 (d)  33  coaches  by  M/s.  Jessope  and
 Co.,  Calcutta,  so  far  as  known  to  this
 Ministry.

 सासिक  प्रकाशन  “हण्डियन  रेलवेज''

 3516.  श्री  रामावतार  शास्त्री:  क्‍या
 रेलवे  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  रेलवे  प्रशासन  द्वारा  एक  भ्रंग्रेजी
 मासिक  'इण्डियन  रेलवेज'  प्रकाशित  किया
 जाता  है  ;

 (ख)  यदि  हां,  तो  प्रतिमास  इसकी  कितनी
 प्रतियां  प्रकाशित  की  जाती  हैं  और  इसके  ग्राहकों
 की  संख्या  कितनी  है  ;

 (ग)  इसका  मासिक  खर्च  क्‍या  है  और

 इससे  कितनी  झाय  होती  है  ;

 (घ)  इसमें  प्रकाशित  विज्ञापनों  से सरकार
 को  कितनी  मॉसिक  धाय  होती  है;

 .(ड)  क्या  रेलवे  प्रशासव  को  इस  प्रकाशन
 द्वारा  कोई  लाभ  या  हानि  होती  है  ;  शौर

 (च)  यदि  इससे  हानि  होती  है,  तो  इसके
 क्या  कारण  हैं  ?
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 रेलवे  सग्ब्री  (डा०  रास  सुमग  सिह):
 (क)  जी  हां  रेल  मंत्रालय  (रेलवे  बोर्डे)

 “इंडियन  रेलवेज्ञ'  नाम  की  एक  मासिक  पत्रिका
 प्रकाशित  करता  है  1

 (ख)  मांग  के  भ्रनुसार  प्रति  मास  200

 से  500  के  बीच  प्रतियां.  छापने  का  भ्रादेश

 दिया  जाता  है  ब्रौर  ग्राहकों  की  संख्या  650  और
 700  के  बीच  रहती  है।

 ग)  मासिक  खर्च  मासिक  प्राय

 1967-68  1967-68

 12,796  रुपये  8,721  रुपये

 (कर्मचारियों  की
 लागत  सहित)

 घ)  विज्ञापनों  से  न्नौसतन  मासिक  प्राय

 1967-68,

 8,209  रुपये

 (ड)  शौर  (च).  पिछले  7  या रि  वर्षो  में

 “इंडियन  रेलवेज्ञ'  वित्तीय  दष्टि  से  आत्म-निर्भर

 रही  है  7  केवल  1967-68  में  प्रति  मास  लगभग
 4,000  रुपये  की  हानि  हुई  थी।  फिर  भी,  यह
 नहीं  कहा  जा  सकता  कि  यह  पत्रिका  घाटे  का
 सौदा  है  बयोंकि  यह  एक  प्रचारात्मक  पत्रिका  है
 जिसके  महत्व  को  केवल  भ्राथिक  दृष्टि  से  ही
 नहीं  भ्रांका  जा सकता  |  1967-68  में  जो  हानि

 हुई,  उसका  मुख्य  कारण  यह  है  कि  कर्मचारियों
 के  मंहगाई  भत्ते  में  वृद्धि  हो  गयी  और  मुद्रण
 आर  कागज़  की  लागत  बढ़  गयी  ।  इंजीनियरिंग
 उद्योग,  जिससे  इस  पत्रिका  को  अधिकतर

 विज्ञापन  मिलते  हैं,  में  मंदी  का  भी  इस  पर

 प्रभाव  पड़ा  था  क्‍योंकि  विज्ञापनों  से  1967-68
 में  लगभग  98,500  रुपये  प्राप्त  हुए  जबकि
 1966-67  में  1,265,000  रुपये  प्राप्त  हुए  थे।

 फूटवा  रेलवे  स्टेबन  पर  विश्राम  कक्ष  में
 धर््याष्त  सुविधायें

 (3617.  श्री  शामावतार  शास्त्री:  क्‍या
 रेलवे  मन्त्री  यह  बताने  की इपा  करेंगे  कि  :

 (क)  क्या  यहू  सच  है  कि  पूर्वोत्तर  रेलवे
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 के  फतुवा  स्टेशन  पर  रात  को,बिजली  की  व्यवस्था
 न  होने  के  कारण  यात्रियों  को  प्लेटफाम॑  तथा
 विश्वाम  कक्ष  भ्रादि  पर  कठिनाइयों  का  सामना
 करना  पड़ता  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  गत  कुछ
 महीनों  से  उक्त  स्थान  पर  रेल  वे  गुमटी  भ्रद्ध-
 निभित  पड़ी  है  बौर  इसका  निर्माण  कार्य  पूरा
 नहीं  हुआ  है  जिससे  लोगों  को  कठिनाई  हो  रही
 है  :  श्रौर

 (ग)  यदि  हां,  तो  क्या  सरकार  का  विचार
 इस  बारे  में  कोई  कायंवाही  करने  का  है  ताकि
 यात्रियों  की  ये  कठिनाइयां  दूर  हो  सके  ?

 रेलवे  मनन्‍्त्री  (हा०  राम  सुभग  सिह)  :  (क)
 जी  नहीं  1  यह  एक  बिजलीयुक्त  स्टेशन  है  प्रौर

 प्लेटफार्मो,  प्रतीक्षालय  अादि  में  बिजली  की
 रोशनी  की  व्यवस्था  की  गयी  है  1

 (ख)  फतुवा  में  कोई  नया  समपार  नहीं

 अनाया  जा  रहा  है  ।  फतुवा  स्टेशन  के  पश्चिमी
 छोर  पर  वर्तमान  समपार  की  मौजूदा  सड़क  फी
 केवल  मरम्मत  की  जा  रही  है  श्रौर  भ्राशा  है  कि

 यह  काम  शीघ्र  पूरा  हो  जायेगा  |

 (ग)  सवाल  नहीं  उठता  ।

 गिरोडिह  रेलवे  स्टेशन

 3518.  श्री  रामावतार  शास्त्री:  क्‍या
 रेलवे  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  पब  रेलवे  पर

 गिरीडिह  एक  महत्वपूर्ण  स्टेशन  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  रेलवे  प्लेट-
 फार्म  पर  कोई  हेड  नहीं  है  जिसके  परिणाम-

 स्वरूप  यात्रियों  को  सब  मौसमों  में  कठिनाई

 होती  &  ;

 (ग)  ब्या.सरकार  का  विचार  वहाँ  एक
 दोड  की  व्यवस्था  करने  का  है;  भौर

 (घ)  यदि  हां,  तो  कब  भौर  यदि  नहीं,  तो

 इसके  क्या  कारण  हूँ  ?
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 रेलवे  मन्त्री  (sto  राम  सुमग  सिंह)  :

 (क)  जी  हां

 (ज)  जी  हां।

 (ग)  जी  ह्ां।

 (प)  एक  शेड  बनाने  का  काम  हो  रहा
 है भोर  प्राआा  है  कि  यह  काम  चालू  वित्तीय
 ब्षू  में  पूस  हो  जायेगा  ।

 कोटा  रेलवे  ध्वस्पताल

 3519.  श्री  ोंकार  लॉल  बेरवा:  क्‍या

 रेखवे  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कोठा  रेलवे

 अस्पताल  में  भ्रल्प  वेतन  वाले  कर्मचारियों  के

 लिये  भ्र्च्छी  दवाइयों  की  कमी  है;

 (ख)  यदि  हाँ,  तो  स्थानीय  रूप  से  कितनी
 दवाइयां  खरीदी  गई  ;

 (ग)  उन  दवाइयों  को  किन  किन  दुकानों
 से.  खरीदा  गया  ;

 (घ)  क्‍या  यह  भी  सच  है  कि  बीना  रेलवे

 लाइन  पर  चलने  वाली  चिकित्सा  गाड़ो  में

 दबाइयों  के  वितरण  के  बारे  में  कोई  रजिस्टर

 नहीं  बनाया  हुआ  है  ;

 (ड)  यदि  हां,  तो  इनका  हिसाब-किताब
 किन  प्राधारों  पर  रखा  हुप्ना  है;  शौर

 (4)  दवाइयों  का  वितरण।  करने  वालो
 रेलवे  कड़ी  पर  इस  बषं  कितनी  धनराशि  खर्च
 की  गई  ?

 रेलवे  सम्न्री  (डा०  राम  सभग  सिंह)  :

 (क)  जी  नहीं  ।

 (@)  झ्ौर  (ग).  सवाल  नहीं  उठता।
 स्पानीय  खरीद  केब्रल  उसी  समय  की  जाती  है
 जर्ब  कोई  विशेष  दवाई  स्टाक  में  खत्म  द्वो  गयी
 हो  यप  स्टाक  में  रखी  न  गयी  हो  शौर  जिसकी
 जरूरत  किसी  प्रापातिक  प्रवसर  के  लिए  पड़
 गयी  हो  ।  स्थानीय  खरीद  खुले  बाजार  से  की
 जाती  है  न  कि  किसी  निश्चित  दुकान  से।
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 (घ)  श्रौर  (ड).  चलते-फिरते  चिकित्सा
 यान  में  ग्रन्य  स्वास्थ्य  यूनिटों  की  भांति  दवाइयों
 की  प्राप्ति  भ्रौर  निकासी  के  लिए  दवाइयों  का
 केवल  एक  रजिस्टर  रखा  जाता  है।  दवाइयों
 की  फूटकर  निकासी  के  लिए  श्रलग  से  कोई
 रजिस्टर  नहीं  रखा  जाता  7  यह  सूचना  केस
 टिकटों  से  मिल  सकती  है।  इनके  हिसाब  का
 प्राधार  दवाइयों  का  वही  रजिस्टर  है।

 (च)  968-69  के  चालू  वर्ष  में  दवाहयों  के
 लिए  4800  रुपये  की  बजठ  व्यवस्था  है।

 कोटा  रेलवे  स्टेशन  प्र  साइकिल  स्टैड

 3520.  श्री  ध्लोंकार  लाल  देरवा  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कोटा  रेलवे  स्टे-
 शन  पर  स्थिति  साइकिल  स्टंण्ड  ठेके  पर  दिया
 गया  है  ;

 (ख)  यदि  हां,  तो-  ठेके  को  सह्चि:  कितनी

 है  ;

 (ग)  किन-किन  समाचारपत्रों  में  ठेके
 विज्ञापन  दिये  ग्रये  थे  ;  और

 (घ)  पुसने-ढेक्रे  कक  सम्राप्त  हो  जागेंगे
 शौर  नये-  ठेके  कब  दिये  जायेंगे  ?

 रेलवे  मन्त्री  (to  राम  सुमग  सिह):
 (क)  जी  हाँ  ।

 (ख)  वतंमान  ढेकेसर  प्रतिबर्ष.  लाइसेंस
 फीस  के  805  -रुपग्रे,  उपकर  प्रभ्मर  के  36
 रुपये  शौर  पानी  के  प्रभार  के  8  रुपये-  देत्स
 है।  लाइसेंस  फीस  की  सच  ठेकेदार  के  टेंडर
 के  भ्रनुससर  है  1

 (म)  साधारणत:  टेंडर  नोटिस:  साप्ताहिक
 जनवाणी,  कोठ,  हिन्दुस्तान  द्मइम्स  (अंग्रेजी),
 नई  दिल्‍ली,  हिन्दु्लमन  झदम्स  (हिन्दी),  नई
 दिल्‍ली  शौर  राष्ट्रदूत,  जयपुर  में  विज्ञापित  किया
 जाता  है।

 (भ)  वततमान  ठेके  की  भर  30-9-1969
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 को  समाप्त  होगी  द्रौर  नया  ठेका  ‘1-10-1969,
 से  शुरू  होगा  ।

 मशीनों  में  भात्म-निर्भरता

 3321.  श्री  मोलानाय  मास्टर:  क्यया
 झ्रौद्योगिक  विकास,  तरिक  ध्यापार  तथा
 समवाय-कार्य  मन्‍्त्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  क्‍या  यह  सच  है  कि  देश  अब  मही-
 नरी  के  सम्बन्ध  में  ग्रात्म-निर्भर  हो  जायेगा
 क्योंकि  भारी  इंजीनियरी  निगम  ने  अ्रपेक्षित
 मशीनों  का  निर्माण  प्रारेम्भ  कर  दिया  है  ;

 (ख)  क्‍या  मशीनों  का  ग्रायात  बन्द  कर
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 दिया  जायेगा  ;  और

 (ग)  यदि  नहीं,  तो  किस  किस्म  के  मशीनों
 के  ग्रायात  को  ग्रावदयकता  होगी  ?

 झौद्योगिक  विकास,  झ्रांतरिक  व्यापार  तथा
 समवाय-कार्य.  मंत्री  (श्री  फलरुदीम  ली

 अहमद) :  (क)  से  (ग).  हैवी  इंजीनियरिग
 कारपोरेशन  लिमिटेड  के  भारी  मशीत  निर्माण
 संयंत्र  के  पास  निर्माण  की  जाने  वाली  वस्तु
 की  विस्तृत  सूची  है।  संयंत्र  की  80,000  मी०
 टन  पूर्ण  क्षमता  कई  वर्षो  में  975-76  तके
 प्राप्त  होने  की  सम्भावना  है|  पूर्णा  क्षमता  होने
 पर  निर्मित  की  जाने  वाली  मुख्य  वस्तुएं  निम्न
 प्रकार  होंगी  :---

 भार  मी०  टनों  में  प्रति-वर्ष

 1  कोक  ग्रोवन  तथा  उप  उत्पाद  उपकरणा  7,700

 2.  ब्लास्ट  फर्नेस  उपकरणा  5,600

 3.  इस्पात  बनाने  के  उपकरशा  १,000

 4.  पौसने  तथा  घिसाई  के  उपकरशा  3,I50

 द,  क्रेनों  के  'उपकरणा  6,570

 6.  रोलिंग  मिल्स  उपकरगा  34,500

 7.  धातुकर्मी  उपकरण  के  फालतू  पुर्ज  1,080

 8.  खनन  उपकरण  880

 9.  भूमि  खोदने  के  यन्त्र  4,950

 lo.  प्रस  फोजिंग  उपकरशा  1,360

 Ll.  तेल  निकालने  के  भारी  रिग  5,500

 l2.  विविध  भारी  मशीनों  के  हिस्से  तथा  1,810
 80,000 पुर्जे  श्रादि  1

 उपरोक्त  में  से  65,000  मी०  टन  इस्पात
 संयंत्र  उपकरणों  तथा  5,000  मी०  टन  प्रन्य

 भारी  इजीनियरी  उच्चोगों  की  प्रावश्यकताप्रों
 को  पूरा  करेंगे  ।

 हेवी इरा  के  अ्रतिरिक्त  इंजीनियरिग

 कारपोरेशन  लिमिटेड  के  भारी  मणीनी  श्रौज्ञार
 संयंत्र  का विकास  10,000  मी०  टन  प्रति  बर्ष
 के  भारी  मक्षीनी  औज्ञारों  के  निर्माण  के  लिए
 किया  जा  रहा  है

 पूर्ण  क्षमता  प्राप्त  होने  पर  यह  इस्पात  के
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 संयत्र  के  लिए  l0  लाख,  मी०  टन  उपकरण
 निर्माण  करने  के  लिए  पर्याप्त  होगी  । जब॒तक
 इस्पात  बनाने  की  क्षमता  की  मांग  इस  से  ग्रधिक

 नहीं  होती  तब॑  तक  इस  की  क्षमता  इस्पात  के
 कारखानों  के  लिए  मशीनों  तथा  उपकरणों  के

 निर्माण  के  लिए  पर्याप्त  होगी  श्रौर  श्रायात
 की  अनुमति  नहीं  दी  जायेगी।  उपकरणों  की

 कुछ  झन्य  वस्तुएं  जिन  की  आवश्यकता  इस्पात
 के  कारखानों  के  अतिरिक्त  भ्रन्य  उद्योगों  को

 होती  है  वे  देश  के  कुछ  प्रन्य  एककों  में  निमित
 की  जा  रही  हैं  ग्रौर  उन  विशिष्ट  वस्तुप्रों  जिन
 के  ग्रायात  को  प्रतिबन्धित  किया  जाना  चाहिए
 के  बारे  में  समय-समय  पर  निर्शाय  किया  जाता

 है  शौर  यह  सरकारी  तथा  गर-सरकारी  क्षेत्रों
 के  विभिन्‍न  एककों  में  उपलब्ध  सुविधाश्रों  पर
 निरभेर  करता  है।

 Non-Official  Directors  of  Central
 Industrial  Projects

 3522.  SHRI  K.  SURYANARAYANA:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 State  :

 (a)  the  names  of  the  present  pon-
 official  Directors  appointed  on  all  the
 Central  Industrial  Projects  and  their  quali-
 fications  ;  and

 (b)  the  dates  of  their  appointment,
 tenure  and  other  allowances  and  sitting  fees
 per  day  for  altending  each  meeting  of  the
 Board  of  Directors  or  its  sub-Committees  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  and  (b).  The  information
 Is  being  collected  and  it  will  be  laid  on  the
 table  of  the  House.

 Checking  of  Ticket  fess  Travel

 3523.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 refer  to  the  reply  given  to  Starred  Question
 No.  651  on  the  !0th  December,  968  and
 state  :

 (a)  whether  Government  propose  to
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 fix  a  common  frequency  of  inspection  by
 officers  for  all  Railways  ;

 (b)  if  not,  what  fs  the
 Prescribed  now  by  each  Railway  ;

 (c)  the  reasons  why  Senior  Scale
 Officers  also  are  not  made  to  check  ticket-
 Jess  travel  at  lesser  frequency  and  more
 surprise  in  order  to  alert  the  officers  below
 them  and  punish  where  their  default  is
 obvious  ;  and

 (0)  whether  any  staff  was  found  conni-
 ving  with  ticketless  travellers,  and  if  so,
 what  was  the  punishment  imposed  ?

 frequency

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH  :  (a)  Yes.

 (b)  Does  not  arise,  in  view  of  the  reply
 to  part  (a)

 (c)  Senior  Scale  Officers  are  made  to
 conduct  Surprise  Checks,  although  frequency
 of  such  Checks  by  them  has  not  been  laid
 down  so  far  on  a  uniform  basis.  As
 indicated  in  reply  to  Part  (a)  a  upiform
 frequency  is  proposed  to  be  laid  down.

 (d)  One  ्.  T.  E.  against  whom  a
 prima-facie  case  of  connivance  in  ticketless
 travelling  was  recently  detected,  bas  been
 placed  under  suspension  and  disciplinary
 proceedings  against  him  are  in  progress.
 Cases  of  connivance  are  hard  to  detect  and
 establish  and  exposure  of  such  cases  is
 therefore  rare.

 Permanent,  Magnets  Ltd,

 3525.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  the  oames  of  sponsors  of  the  Com-
 pany  ‘Permanent  Magoets  Ltd."  ;

 (b)  the  date  of  its  registration  ;
 (c)  the  names  of  its  present  owners  ;
 (d)  the  total  value  of  its  sbare  capital

 and  how  the  shareholding  is  distributcd  ;
 and

 (e)  the
 capital  ?

 Initial  value  of  its  share

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFPAIRS  (SHRI  क्,  A.
 AHMED)  :  (a)  to  (e).  A  statement  Is  laid
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 op  the  table  of  the  House.  [Placed  in
 Library.  See  No.  LT—397/69).

 Grant  of  Patents

 3526.  SHRI  SYOTIRMOY  BASU:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  the  number  of  applications  for
 patents  received  at  the  Central  Patent
 Office  in  Calcutta  year-wise  from  ‘1947-48  to
 1968-69,  so  far  ;

 (b)  the  number  of  applications  received
 State-wise  and  year-wise  during  the  above
 period  ;

 (c)  of  the  total  applications  received,
 bow  many  originated  in  Jouia  year-wise
 from  1947-48  to  ‘1968-69  :  and

 (d)  the  total  number  of  patents  of
 Indian  origin  and  foreign  origin  registered
 separately  in  each  State  year-wise  during
 the  above  period  ?

 THE  MINISTER  OF  INDUSTHIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  क,  A.
 AHMED)  :  (a)  to  (d).  The  requisite  infor-
 mation  is  given  In  the  Statement  lald  on
 the  Table  of  the  House.  |  Placed  on  Liorary.
 See  No.  LT—  398/69].

 Damage  to  Puri-Hyderabad  Express

 3527.  SHRI  BASUMATARI  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 students  tried  to  cut  the  vaccum  tube  of
 Puri-Hyderabad  Express  on  tbe  30th
 January,  969  ;  and

 (b)  if  so,  total  amount  of  loss  to  the
 Railway  property  thereby  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  and
 (b).  No.  However;  the  vacuum  pipe  of  this
 train  was  dis-connected  by  students  at  up
 home  signal  of  Samalkot  Station  on
 29.1.69  causing  a  detention  of  33  minutes.

 Same  vacuum  fittings  costing  approximately
 Rs.  120/-  bad  to  be  replaced.
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 Industries  ‘set  up  by  Himalayan  Tiles
 fn  Manipur

 3528.  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  ;

 (a)  whether  the  Himalayan  Tiles,  a
 private  firm  was  given  land  by  the  Govern-
 ment  of  Manipur  to  enable  the  firm,  to
 have  industries  set  up  over  tbat  land  ;

 (b)  if  so,  the  type  of  industries  set  up
 and  the  number  of  workers  employed  by
 the  firm  ;  and

 (c)  the  amount  Invested  so  far  in  these
 industries  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  ्य  A.
 AHMED)  :  (a)  to  (c).  The  information  is
 being  collected  and  will  be  laid  on  the
 ‘lable  of  the  House.

 Track  Recording  Coach  in  the  Ceotral
 Rallway

 3529.  SHRI  NITIRAJ  SINGH
 CHAUDHARY:  Will  tbe  Minister  of
 RAILWAYS  be  pleased  to  state  :

 (a)  whether  there  is  only  one  Track
 Recording  Coach  on  the  Central  Railway
 and  the  same  moves  throughout  the
 country  ;

 (b)  the  extent  to  which  the  faults
 recorded  by  this  Coach  are  being  imple-
 mented  :

 (c)  the  total  number  of  accidents/
 derailments  due  to  defect/fault  on  Iodian
 Railways  during  the  last  two  years  and
 compension  paid  in  consequence  of  above  ;

 (d)  whetber  there  are  only  two  posts
 sanctioned  for  Senior  Track  Recorders  on
 Railways  and  of  these  one  is  tying
 vacant  ;  if  so,  reasons  therefor  ;  and

 (e)  whether  a  collision  took  place
 between  Matunga  and  Dadar  when
 Wanchoo  Commission  was  visiting  Matunga
 Workshop  during  this  year  ?

 THE  MINISTRR  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  There
 are  two  Track  Recording  Carp  on  the
 Indian  Railways  and  both  are  controtled
 by  the  Research  Design  aod  Standards
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 Organization.  They  move  on  all  the
 railways  for  track  recording  and  research
 work.

 (b)  All  the  faults  recorded  by  these
 Cars  are  rectified.

 (c)  During  the  calender  years  967  and
 1968,  there  were  UW  and  78  train  derail-
 ments  respectively  on  the  Indian  Govern-
 ment  Railways  which  were  either  due  to
 failure  of  Railway  track  for  which  no  one
 was  held  responsible  or  due  to  defects  in
 track  for  which  responsibility  was  fixed  on
 railway  staff.  Information  about  the
 compensation  paid  is  being  collected  and
 will  be  placed  on  the  table  of  the  Sabha.

 (d)  A  Sectional  Officer  is  in-xharge  of
 these  cars  at  present.  An  additioval  post
 of  Sectional  Officer  has  only  recently  been
 sanctioned  for  the  second  car  commissioned
 in  June,  1968.

 (ey)  The  Wanchoo  Committee  visited
 Matuoga  Workshop  on  |  2.1969,  While  00
 accident  took  place  between  Matunga  and
 Dadar  at  the  time  Wanchoo  Committee  was
 visiting  Matunga  Workshop,  an  electric
 engine  collided  with  the  Katchra  Special
 at  about  22-45  hours  on  1-2-1969  between
 Parel  and  Dadar.

 विछड़ो  जातियों  के  लिये  छात्रवृत्ति

 3:30.  श्री  निहाल  सिह :.  क्‍या  विधि
 लथा  समाज  कल्यारा  मत्री  यह  बताने  की  कृपा
 करंगे  कि  :

 (क)  वर्ष  ‘1967-68  और  I968-69  के

 लिए  एउत्तार  प्रदेश  में  पिछड़ी  जातियों  के  छात्रों
 को  छात्रवृत्ति  देने  के  लिये  मिडिल,  मंद्रिक  भौर
 इन्टर  परीक्षाप्रों  में  ग्रंको  की  प्रतिशतता  क्‍या
 निर्धारित  की  गई  थी  ;  प्रोर

 (ख)  व्ष  in686o  के  शिक्षा  सत्र  के
 लिये  प्रलीगढ़,  आगरा  श्रौर  वाराणसी  में  पिछड़ी
 जातियों  के  कुल  कितने  छात्रों  ने  छात्रवत्ति  के
 लिये  अनुरोध  किया  था  और  उनमें  से  कितने
 छात्रों  को  छात्रवत्तियाँ  मंजूर  की  गई  थीं  ?

 विधि  मंत्रालय  ग्रौर  धमाल  कत्याशा
 विभाग  में  राज्य  मंत्री  (eto  (श्रीमती)  फूलरेखु
 शुह)  (क)  बौर  (ख).  राज्य  सरकार  से  ब्यौरा
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 एकत्रित  किया  जा  रहा  है  श्रौर  जब  वह  प्राप्त
 होगा  तो  सभा  पटल  पर  रख  दिया  जायेगा।

 Written  Answers

 Centra}  Sector  Industries  in  Kerala

 3531,  SHRI  ए.  ८.  ADICHAN  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  non-official  Resolu-
 tion  adopted  by  the  Kerala  Assembly  on
 the  i8th  February,  1969,  requesting  the
 Union  Government  to  start  Central  sector
 industries  in  Kerala  in  view  of  the  fast
 growing  problem  of  unemployment  among
 the  educated  ;

 (b)  whether  it  is  a  fact  that  Kerala  did
 Dot  get  its  due  share  of  Centra!  investment
 in  the  first  three  plans  ;

 (c)  If  so,  the  number,  nature,  employ-
 Ment  capacity  and  other  details  of  the
 Central  sector  iodustries  under  the  Fourth
 Plan  to  be  set  up  io  Kerala;  and

 (d)  the  improvement  and  modifications
 being  made  in  this  regard  in  view  of  the
 said  resoultion  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  It  has  been  ascertained
 tbat  such  a  resolution  was  passed  by  the
 Kerala  Assembly  on  I8th  February,  1969.

 (b)  Out  of  a  total  investment  of  Rs.
 2450  crores  on  Central  Jodustrial  Projects
 during  1951.68,  an  investment  of  Rs.  68°3
 crores  including  Rs.  5!‘  crores  during  the
 first  three  plans  was  made  on  projects  in
 Kerala.  A  further  investment  of  Rs.  670
 crores  is  estimated  to  be  made  on  these
 projects  for  their  completion.

 (c)  and  (d).  As  the  Fourth  Five  Year
 Plan  is  yet  to  be  finalised,  it  is  not  possible
 to  indicate  at  this  stage  the  Central  sector
 fodustries  that  are  likely  to  be  taken  up
 during  the  Plan  in  Kerala.

 Railway  Liceased  Porters

 3532.  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  Government  have  under
 ideration  any  sch  to  provide
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 security  of  service  to  the  Railway  licensed
 porters  working  at  the  Railwuy  Stations  ;

 (b)  if  so,  the  details  thereof  ;
 (०)  whether  Government  have  received

 representation  from  the  organisations  of
 Railway  porters  for  afhelioration  of  their
 conditions  ;

 (d)  if  so,  the  demands  made  in  those
 representations  ;  and

 (e)  action  taken  thereon  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  The
 licensed  porters  are  not  railway  employees
 but  are  licencees  who  are  permitted  to
 catry  on  their  work  within  railway  premises
 in  conformity  with  stipulated  conditions.
 There  is  therefore  no  question  of  any
 scheme  of  security  of  service.  Security  of
 licence  is  already  there  subject  to  continued
 compliance  of  the  prescribed  conditions
 and  good  behaviour.

 (b)  Does  not  arise  in  view  of  reply  to
 part  (a).

 (c)  to  (e):  Representations  have  been
 received  from  time  to  time  through  various
 sources  in  regard  to  the  demands  made  by
 licensed  porters.  Their  main  demands,
 which  have  been  reiterated  in  the  various
 Tesolutions  passed  at  the  3rd  Annual
 Conference  of  Railway  porters  and  vendors
 held  at  Agra  Cantt.  on  I5th  and  60
 February,  1969,  are  indicated  in  the  state-
 ment  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT—399/69).

 A  Study  Group  was  constituted  by  the
 Ministry  of  Labour,  Employement  and
 Rebabilitation  in  August,  967  for  conduc-
 ting  factual  study  of  the  working  and
 living  conditions  of  the  licensed  porters.
 The  terms  of  reference  of  the  Study  Group
 are  as  follows  :—

 (i)  to  study  the  working  and  living
 conditions  of  licensed  Railway
 Porters  and  Vendors  employed  on
 commission  basis  in  Railway
 departmental  catering  establish-
 ments  and  to  report  on  any
 legitimate  grievance  which  they
 might  have  ;
 to  examine  the  adequacy  of  the
 basic  amenities  already  provided
 to  them  by  the  Railways  or  other
 agencies  having  regard  to  ameni-
 ties  available  to  comyarable  cate-
 णाग,  of  workers ;

 (ii)
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 (iii)  to  recommend  improvements  in
 their  working  and  living  condi-
 tions  ;  and

 (iv)  to  consider  and  make  suggestions
 on  any  other  related  matters
 that  the  Study  Group  may  deem
 fit.

 The  report  of  this  Study  Group,  whose
 terms  of  reference  over  these  demads  except
 item  3  of  the  attached  statement,  is
 awaited.  In  regard  to  the  demand  at  item
 3,  instructions  have  been  issued  to  Rail-
 ways  that  pending  receipt  of  the  report  of
 the  Study  Group,  no  increase  in  the
 strength  of  Licensed  Porters  should  be
 made.

 Further  action  will  be  taken  by  the
 Government  on  receipt  of  the  report  and
 the  recommendations  of  the  Study  Group.

 Ganga  Sharan  Sinha  Committee  on
 Child  Welfare

 3533.  SHRI  SHIVA  CHANDRA
 JHA  :  Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Ganga
 Charan  Sinha  Gommittee  on  Child  Wel-
 fare  has  submitted  its  report  ;

 (b)  if  so,  the  main  recommendations  of
 the  Committee  ;  and

 (c)  if  not,  the  reasons  therefor  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  SHRIMATI  PHULRENU  GUHA)  :
 (a)  Yes,  Sir.

 (b)  The  Committee  in  a  comprebensive
 report  have  made  J09  recommendations
 dealing  with  the  problems  of  health,  nutri.
 tion,  education  and  special  and  general
 services  for  the  welfare  of  the  children.
 Six  copies  of  the  report  have  been  placed
 in  the  Parliament  library  for  the  cooveni-
 ence  of  Members  who  want  to  study  the
 recommendations.

 (c)  Does  not  arise.

 wt  में  सट्टेबाजी
 3534.  शी  देवराव  पादिल  :  क्या  प्रोद्यो-

 गिक  विकास,  धांतरिक  स्यापार  तथा  समवाय
 कार्य  मस्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  स्ट  ह  ड़िया  काटन  एसोसिएशन  ने
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 सरकार  से  प्रनुरोध  किया  है  कि  वह  रूई  में
 सट्टेबाजी  के  मामले  पर  विचार  करे  ;

 (ख)  इसके  मुख्य  उद्देश्य  क्या  हैं  ;  भौर

 (ग)  यदि  हां,  तो  सरकार  इस  बारे  में
 क्या  कार्यवाही  करने  जा  रही  है?

 धोद्योगिक  विकास,  प्रांतरिक  व्यापार  तथा
 समवाय-फार्य  मन्त्री  (क्रो  फखरुद्दीन  श्ली

 अहमद)  :  (क)  जी,  हाँ  ।

 (ख)  एसोसियेशन  के  प्रनुसार  प्रमुख
 उद्देश्य  यह  है  कि  सट्टेबाजी  से  विभिन्‍न  कार्य-
 कर्ताझों  को  मूल्यों  में  श्रसाधारण  उतार-चढ़ाव
 को  रोकने  में  सहायता  मिलेगी  और  इस  प्रकार
 रुई  के  मूल्यों  में  अपेक्षित  स्थायित्व  श्रायेगा

 (ग)  सरकार  ने  एसोसिएशन  के  दृष्टिकोण
 को  स्वीकार  नहीं  किया  है  और  चालू  सीजन
 में  ई  के अगाऊ -  सौदों  (सटट  बार्जी)  के  लिए
 झनुमति  नहीं  दी  है  ।

 Polling  in  Nagaland

 3535.  SHRI  VIRENDRAKUMAR
 SHAH  :  Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  fo  state  :

 (a)  whether  during.the  recent  elections
 in  Nagaland  the  voters  were  allowed  to
 put  their  ballot  papers  in  the  box  of  the
 candidate  of  their  choice,  instead  of
 adopting  the  normal  practice  ;  and

 (b)  if  so,  the  reasons  for  the  departure
 from  the  usual  practice  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  M.  YUNUS  SALEEM):  (a)  Yes,
 Sir.

 (b)  The  clectorate  in  the  State  of
 Nagaland  did  not  have  sufficient  experience
 of  elections  for  adopting  the  marking
 system  of  voting.

 Leave  Reserve  Train  Exminers  on
 Eastern  Railway

 3536.  SHRIS.  M.  BANERJEE:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 ptate  :

 (a)  whether  jt  is  a  fact  that  on  the
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 Eastern  Railway  Leave  Reserve  for  Train
 Examiners  is  not  given  and  Leave  Reserve
 fitters  are  utilised  for  the  purpose  ;  and

 (b)  if  so,  the  steps  proposed  by  the
 Railway  Board  to  provide  Leave  Reserve
 Train  Examiners  in  the  Eastern  Railway
 as  are  available  in  other  Railways  ?

 THE  MINISTER  of  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH)  (a)  Yes,  Sir.

 (b)  The  matter  is  under  examination.

 Nationa]  Raijway  Users  Consultative
 Committee

 3537.  SHRI  YASHPAL  SINGH  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  the  National  Railway
 Users  Consultative  Committee  has  been
 reorganised  to  give  representation  to  the
 under-developed  areas  of  Manipur  and
 Tripura  and  other  Union  Territories  ;

 (b)  the  present  composition  of
 Committee  ;  and

 the

 (c)  when  the  tenure  of
 Committee  expires  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  The
 National  Railway  Users’  Consultative
 Council  has  been  tfeconstituted  for  the
 normal  term  of  two  years  with  effect  from
 1,.7.1968..

 Nomination  on  the  National  Council  is
 based  on  the  principle  of  securing  as  wide
 8  representation  as  is  practicable  of  the
 various  identifiable  and  important  groups
 of  rail  users  and  representation  is  not  given
 region-wise.

 the  present

 (b)  A  statement  giving  the  information
 is  laid  on  the  Table  of  the  House.  (Placed
 in  Library,  See  No.  LT—400/69}.

 (c)  The  tenure  of  the  present  Council
 will  expire  on  30  6  1970.

 नरकटियागंज  धौर  गोरखपुर  &  बीच  संयोजक
 रेलवे  लाइन

 3538.  श्रो  क०  मि०  सधुकर  :  बया  रेलवे
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  कभी  इस  प्रदन  पर

 विचार.  किया  है  कि  पूर्वोत्तर  रेलवे  के  नरकटिया
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 गंज  स्टेशन  को  एक  नई  संयोजक  रेलवे  लाइन
 द्वारा  गोरखपुर  से  जोड़  दिया  जाये,  जिसके
 अभाव  में  उत्तर  प्रदेश  श्रौर  चम्पारन  के  लोग
 झपने  माल  की  ढुलाई  शौर  श्रपना  धंधा  करने  में

 बड़ी  कठिनाई  का  सामना  कर  रहे  हैं  ;

 (ख)  यदि  हाँ,  तो  इस  सम्बन्ध  में  सरकार
 द्वारा  क्या  कार्यवाही  की  जा  रही  है;  शौर

 (ग)  यदि  नहीं,  तो  इस  के  क्‍या  कारण

 हैं?

 रेलवे  मन्त्री  (डा०  राम  सुमग  सिह):
 (क)  से  (7).  बगहा  श्रौर  छितौनी  घाट  होकर
 गोरखपुर  और  नरकटियागंज  के  बीच  सीधा  रेल
 सम्पर्क  924  में हट  गया  था,  क्‍योंकि  बगहा
 श्रौर  छितोनी  धाट  के  बीच  गंडक  नदी  के  ऊपर
 का  पुल  नदी  में  भारी  बाढ़  श्र  जाने  के  कारण
 बह  गया  था।  इस  रेल-सम्पर्क  को  पुनः  स्थापित
 करने  के  प्रश्न  पर  अतीत  में  विचार  किया  गया
 था,  लेकिन  गंडक  नदी  भ्रक्सर  धपना  मार्ग
 बदलती  रहती  है  शौर  इन  क्षंत्रों  में  स्थिर  रूप
 से  नहीं  रहती  इसलिए  इस  पुल  शौर  सीधे  रेल-
 सम्पर्क  को  निकट  भविष्य  में  पुनः  स्थापित  करने
 का  व्यावहारिक  प्रस्ताव  नहीं  हो  सकेगा  ।  जब
 नदी  हन  क्षेत्रों  में  झपना  स्थान  स्थिर  कर  लेगी
 झभौर  यदि  उस  समय  यातायात  श्ौर  श्राथिक
 दृष्टि  से  भी  इस  प्रस्ताव  का  प्रौचित्य  हुभा,  तो
 इस  पर  विचार  किया  जायेगा।

 घम्पारन  एक्सप्रस  गाड़ी

 3539.  श्री  Go  सि०  स्धुकर  :  कया  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पूर्वोत्तर  रेलवे
 के  नरकटियागंज  श्रौर  समस्तीपुर  स्टेशनों  के
 बीच  चम्पारन  एक्सप्रेस  गाड़ी  रात  को  चलती
 है;

 (ख)  यदि  हां,  तो  वह  इसी  लाइन  पर
 पीपरा  स्टेशन  से  कब  गुजरती  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  इस  लाइन
 पर  कोई  शौर  ऐसी  गाड़ी  नहीं  है  जो  इस  स्टेशन
 परे  रात  को  गुजरती  हो  ;  भौर
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 (8)  यदि  हां,  तो  चम्पारन  एक्सप्रस  के
 पीपरा  स्टेशन  पर  न  रुकने  के  क्‍या  कारण  हैं
 ताकि  यात्री  इस  रात्रि  गाड़ी  सेवा  का  लाभ
 उठा  सकें  ?

 रेलवे  मन्त्री  (डा०  राम  सुभग  सिंह)  :

 (क)  और  (ख).  नरकटियागंज-मुजफ्फरपुर  खण्ड
 पर  नं०  97/98  बगहा-पहलेजाघाट-बम्पारन
 तेज  सवारी  गाड़ियां  रात  में  चलती  हैं  रयात
 98  डाउन  .09  बजे  बौर  97  भ्रप  .42  बजे
 पिपरा  स्टेशन  से  गुजरती  हैं  ।

 (ग)  जी  नहीं  ।

 (घ)  पिपरा  स्टेशन  पर  जितना  श्रौर  जिस
 तरह  का  यातायात  होता  है  उसकी  प्रावध्यक-
 कताएं  पर्याप्त  रूप  से  5  जोड़ी  गाड़ियों  से  पूरी
 हो  जाती  हैं  जो  इस  समय  वहां  रुकती  हैं  ।

 छपरा  धोर  मोतोहारी  स्टेशनों  के  बोच  सीभी
 संयोजक  रेलवे  लाइन

 3540.  थी  oO  सि०  मधुकर  :  क्‍या  रेलवे
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  सरकार  ने  कभी  इस  सम्भाव्यता
 पर  विचार  किया  है  कि  छपरा  रेलवे  जंक्शन
 को  मोतीहारी  स्टेशन  से  सीधी  रेल  लाइन
 हारा  जोड़  दिया  जाय  ताकि  दो  जिला-मुख्यालयों
 के  बीच  यातायात  की  सुविधा  हो  जाय  ;

 (ख)  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ;

 (ग)  क्‍या  सरकार  इस  संयोजक  रेलवे
 लाइन  को  घाटे  वाली  लाइन  समझती  2;
 शौर

 घ)  यदि  हां,  तो  इसके  कारणों  का
 विस्तृत  व्यौरा  क्या  है?

 रेलवे  मंत्री  (डा०  राम  सुमग  सिह)  :

 (क)  से  (घ).  इस  रेल  सम्पर्क  के  लिए  पहले
 कभी  जांच  नहीं  की  गयी  है।  धन  की  कमी  के
 कारण  छपरा  शौर  मोतीहारी  के  बीच  एक
 नया  सीधा  रेल  सम्पर्क  बनाने  के  प्रइन  पर
 विचार  करता  सम्भव  नहीं  है  क्ग्रोंकि  इसके
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 लिए  गंडक  नदी  (नारायणी)  पर  एक  खर्चीला

 पुल  भी  बनाना  पड़ेगा।

 लघु  उद्योगों  के  लिए  ऋण  की  झावदयकता

 3641.  श्री  Ho  मि०  सधुकर  :
 थी  देवकी  नन्‍्दन  पाटोदिया:
 श्री  चितति  बाबू  :

 दया  झौशोगिक  विकास,  अ्रांतरिक
 व्यापार  तथा  समवाय  कार्य  मंत्री  यह  बताने

 कौ  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  कभी  इस  बात  का

 मूल्यांकन  किया  है  कि  देश  में  लघु  उद्योगों  के

 लिए  कितये  ऋणा  की  भ्रावश्यकता  है  ;

 (ख)  यदि  हां,  तो  उसका  व्यौरा  क्‍या  है;

 (a)  यदि  नहीं,  तो  क्या  सरकार  का  ऐसा

 मुल्यांकन  करने  का  विचार  है;

 (घ)  यदि  हां,  तो इसके  कब  तक  किये

 जाने  की  सम्भावना  है  ;

 (3)  यदि  हाँ,  तो  इसके  क्या  कारण  हैं  ?

 ह्रोशोगिक  विकास,  प्रांतरिक  व्यापार
 तथा  समवाय-कार्य  मंद्री  (जो  फसरुद्दीन  झली

 हमद) :  (क)  भौर  (ख).  लघु  उद्योग  बोर्ड
 की  ऋण  सुविधाश्रों  सम्बन्धी  स्थायी  समिति
 की  एक  उप-समिति  ने  लघु  उद्योगों  की  ऋण
 सम्बन्धी  प्रावश्यकताओं  तथा  सम्बद्ध  मामलों
 का  मूल्यांकन  किया  है।  इस  उप  समिति  के
 प्रनुमान  के  प्रनुसार  लघु  क्षेत्र  की  कार्यवाही
 पूजी  की  प्रावश्यकता  चौथी  योजना  में  700

 करोड़  र्०  से  लेकर  1,000  करोड़  रुपये  के
 बीच  तक  हो  जायेगी।  जहाँ  तक  चल  पूंजी
 सम्बन्धी  भ्रावश्यकताझों  को  पूरा  करने  के  लिए
 दीघ॑कालिक  विस  व्यवस्था  करने  का  सम्बन्ध  है,
 इसका  अनुमान  426  करोड़  रुपये  से  लेकर
 500  करोष्ट  रुपये  तक  बताया  गया  है।

 (ग)  से  (४).  प्रश्न  ही  नहीं  एढ़ते ।
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 Simaria  Railway  Station

 3542.  SHRI  YOGENDRA  SHARMA  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  3

 (a)  whether  the  people  of  Simaria  in
 the  District  of  Monghyr  have  liberally
 contributed  their  land  towards  the  cons-
 truction  of  Simaria  Railway  station  on  the
 Eastern  Railway  which  was  previously  tn
 the  North  Eastern  Railway  ;

 (b)  whether  it  is  also  a  fact  that  the
 people  of  Simaria  have  been  denied  so  long
 the  facility  of  an  approach  road  to  the
 said  station  ;  and

 (c)  whether  the  Railways  propose  to
 build  an  approach  road  in  the  near
 future  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  The
 existing  Simaria  station  has  been  construc-
 ted  permanently  as  a  part  of  Ganga  Bridge
 Project.  the  land  for  which  was  acquired
 under  the  Land  Acquisition  Act.

 (b)  and  (c).  A  kutcha  approach  road
 to  the  Simaria  station  exists  at  present.
 This  road  is  repaired  as  and  when  required.
 There  is  no  proposal  to  make  it  pucca.

 Electrification  of  Teghra  Station

 3543.  SHRI  YOGENDRA  SHARMA  :
 Will  the  Minister  of  RAILWAYS  0७९
 pleesed  to  state  :

 (a)  whether  it  is  a  fact  that  Teghra
 Station  on  the  North-Eastern  Railway  is
 not  electrified  ;

 (b)  if  so,  the  reasons  thereof  ;
 (c)  whether  immediate  steps  are  pro-

 posed  to  be  taken  for  the  electrification  of
 the  said  station  ;  and

 (d)  if  not,  the  reasons  thercfor  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  Yes.

 (b)  Electricity  was  not  available  earlier.

 (c)  Yes.

 (d)  Does  pot  arise.
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 Memorandum  Concering  Commissioner  for
 Scheduled  Castes/Scheduled  Tribes

 SHRI  P.  R.  THAKUR:  Will
 the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 3428  on  the  5th  December,  968  regarding
 the  memorandum  concerning  the  Commis-
 sioner  for  Scheduled  Castes  and  Tribes,
 and  state  :

 (a)  the  names  of  the  Members  with
 whom  tbe  matter  was  discussed  and  the
 context  in  which  the  discussion  took
 place  ;

 (b)  the  details  of  the  views  expressed
 by  the  Members  concerned  ;

 (c)  the  outcome  of  the  communication
 of  their  views  to  the  Commissioner  ;

 (d)  the  steps  Government  propose  to
 take  in  the  matter  ;  and

 (e)  whetber  a  copy  of  Government's
 commupication  to  him  will  be  laid  on  the
 Table  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  SHRIMAII  PHULRENU  GUHA)  :

 (a)  to  (d).  Tbe  matter  was  raised  by  two
 signatories  to  the  Memorandum  at  the
 meeting  of  the  Informal  Consultative
 Committee  of  Parliament  for  the  Depart-
 ment  of  Social  Welfare  held  on  the  30th
 August,  1968.  The  proceedings  of  the
 meeting  and  the  list  of  Members  who
 attcnded  are  given  in  the  statement  laid  on
 the  Table  of  the  House.  [Placed  in  Library.
 See  No.  LT—40!/69).  As  Indicated  at  tbe
 meeting,  the  views  of  the  Members  were
 communicated  to  the  Commissioner.  No
 further  action  is  called  for.

 (6)  A  copy  of  the  communication
 addressed  to  the  Commissioner  is  laid  on
 the  Table  of  the  House.  [laced  in  Library.
 See  No.  LT—  401/69).

 3544,
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 Production  of  Salt

 3545.  SHRI  SHIVA  CHANDRA  JHA  {
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADB
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  {tis  a  fact  that  India  is
 self-sufficient  in  the  production  of  salt  ;

 (b)  if  so,  the  total  amount  of  annual
 salt  production  in  the  country  both  in  the
 public  sector  and  private  sector  separa-
 tely  ;

 (c)  if  not,  the  reasons  therefor  and  the
 steps  taken  by  Government  so  far  for
 being  self  sufficient  and  with  what  success  ;
 and

 (d)  whether  salt  is  exported  to  and
 imported  from  abroad  annually  and  if  so,
 the  names  of  the  countries  and  the  amount
 of  foreign  exchange  spent  thereon  earned
 thereform  respectively  per  year  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  Yes,  Sir.

 (b)  Production  of  Salt  during  968  was
 as  follows  :

 Figures  in  thousands
 tonnes.

 Public  Sector  365°3
 Private  Sector  4678  4

 Total  5043°7

 (c)  The  question  does  not  arise.
 (d)  No  import  of  salt  is  made.  As

 regards  exports  of  salt,  the  figures  of
 exports  during  1968  to  the  several  countries
 and  the  foreign  exchange  thus  earned  is
 given  below  :

 Name  of  the  country
 to  which  exported

 Quantity  exported
 (in  thousand  tonnes)

 Foreign  exchange
 earned  in  Rs.

 I  2  3

 l.  78980  51067  1,23,34,436
 z  Phillippines  IV-I8  -2,87,048
 3.  Singapore  43°33  329,081
 4.  Ceylon  2.45  1,42,  300
 5.  Africa  24.77  18,95,278
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 ]  2  3
 6.  Maldives  0°40  17,200
 7.  Formosa  26°7  Not  available

 Total  588  97  149,75 343
 Rs.

 Note  :  Exports  to  Nepal  (28,870  tonnes)
 have  not  been  included  because  no  foreign
 exchange  is  involved  and  payments  are
 received  by  us  in  Indian  rupees.

 Companies  Registered  in  Biber

 3546.  SHRI  SHIVA  CHANDRA
 JHA  :  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  new
 companies  have  been  registerbd  in  Bihar
 within  the  last  six  months  ;

 (b)  If  so,  which  are  they  and  of  which
 industrial  houses  in  India  ;  and

 (c)  the  total  paid-up  capital  of  these
 companies  and  the  commodities  they  would
 be  producing  separately  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  Yes  Sir.

 (b)  and  (c).  Eleven  private  Limited
 companies  were  registered  in  Bihar  during
 the  six  months  period  ending  February,
 ‘1969.  The  names,  authorised  capital,  date
 of  registration  and  principal  objects  of
 these  companies  are  indicated  In  the  state-
 ment  laid  on  the  Table  of  the  House,
 (Placed  in  Library.  See  No.  LT—  402/691.

 Information  regarding  the  group  affilla-
 tlons  is  not  readily  available.

 Suspension  of  Casual  Labourers  who
 Participated  la  Strike

 3547.  SHRI  ESWARA-  REDDY  :
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  the  number  of  casual  labourers
 dropped  from  service,  Rat!lway-wise  follow-
 fog  the  etrike  on  the  !9h  September,
 968  ;

 (b)  the  number  of  temporary  employees
 whose  services  were  terminated  after  the
 9th  September  strike,  Railway-wise  ;  and

 (c)  whether  they  have  been  or  are
 being  taken  back  to  duty  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  Infor-
 mation  is  being  collected  and  would  be
 laid  on  the  Table  of  the  House.

 (b)  The  oumber  of  temporary  em-
 ployees  whose  services  were  orlginally
 terminated  is  as  under  :

 Eastern  2
 Nortbero  887
 N.  ६.  23
 N.  F.  111
 Southern  493
 South-Central  5
 South-Eastern  9
 Western  2
 C.L.W.  i
 .C.  F.  6

 676

 (c)  As  on  1.3.69,  the  number  of  tem-
 porary  employees  put  back  to  duty  was
 as  under  :

 Eastern  I
 Southero  454
 Northern  245
 South-Eastern  nil
 North-Eastern  52
 N.  F,  Railway  22
 South-Central
 Western  nil
 Cc.  L.  Ww.  6
 .C.  F.  6

 —
 787

 Some  more  cases  are  under  review  io
 accordance  with  the  instructions  issued  by
 the  Government  for  taking  back  to  duty
 employees  who  were  guilty  of  mere  absenco
 from  duty.

 Further  review  of  cases,  to  accordance
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 with  the  Government's  latest  decision
 announced  in  the  Parliament  recently  by
 the  Minister  for  Home  Affairs  will  be
 undertaken  and  eligible  employces  put  back
 to  duty.

 Petition  by  Yard  Staff  of  Bhatinda

 ESWARA’  REDDY:
 of  RAILWAYS  be

 3548  SHRI
 Will  the  Minister
 pleased  to  state:

 (a)  whether  Government  have  receive:
 apy  muss  petition  signed  by  the  yard  staff
 of  Bhatinda  Railway  Station,  Northern
 Railway  ;

 (b)  if  so,  what  are  their  grievances  ;
 and

 (c)  action  taken  thereon  ?

 THE  MINISTER)  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  Yes.

 (b)  The  yard  staff  of  Bhatinda  repre-
 sented  against  the  attitude  of  the  Station
 Master,  Bhatinda.

 (०)  Lovestigations  were  made  but  the
 allegations  were“not  found  substantiated.

 रेखवे  के  पासों  पर  पहले  वर्श  के  रेलवे  डिब्बों
 में  यात्रा

 3549.  श्री  महाराज  सिह  भारतो  :  वया
 रेलवे  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  पहले  दर्जे  के
 रेन  डिब्बों  में  यात्रा  करने  वाले  श्रधिकतर  यात्री
 रेलवे  के  पास  वाले  होते  है,  श्रौर  इन  डिब्बों
 के  रखरखाव  पर  सामान्य  से  श्रधिक  खर्चे
 होता  है,  और

 (ख)  यदि  हां,  तो  उपरोक्त  तथ्य  को.
 ध्यान  में  रखते  हुए  सुविधाश्रों  के  निर्धारित
 मानकों  में  संशोधन  करके  उपलब्ध  स्थान  में  ही
 भ्रधिक  स्थानों  (सीटों)  की  व्यवस्था  न  की  जाने
 के  वया  कारण  हैं  ?

 रेसवे  मन्त्री  (gro  राम  सभग  सिह)  :
 (क)  यद्यपि  रेलवे  पारा  पर  यात्रा  करने  बाले
 पहले  दर्ज  के  यात्रियों  के  झांवड़े  अलग  से  नहीं
 रखे  जाते  फिर  भी  यह  कहा  जा  शयतला  है  कि
 पहले  दर्ज  के  टिकटों  की  बिक्री  देखते  हुए  यह

 :  PHALGUNA  27,  890  (SAKA)  Written  Answers  62

 सही  नहीं  है  कि  पहले  दर्ज  में  यात्रा  करने  बाले
 ्रघिकाश  यात्री  रेलवे  पास  धारी  होते  हैं।
 चूंकि  रावारी  डिब्बों  पर  श्रनुरक्षण  खर्च  का

 हिसाब  झलग-प्रलग  नहीं  रखा  जाता  हस  लिए
 दम  बात  का  कोई  झाधार  नहीं  है  कि  पहले
 दर्जे  के  सवारी  डिब्बों  का  भ्रनुरक्षण  खच
 सामान्य  डिब्बों  की  झपका  अधिक  है

 (a)  फिलहाल  पुराने  ढंग  के  पहले  दर्जे
 के  सवारी  डिब्बों  के  बदले  पहले  वर्ज  के  नये
 गलियारेदार  सवारी  डिब्बे  लगाये  जा  रहें  हैं
 जिनमें  अधिक  शायिकायें  हैं  बौर  मानक

 सुविधाएं  कम  हैं  |

 बोकानेर  डिविजन  में  नये  रटेशन  दोर  हल्टि
 स्टेशन  बनाना

 8550,  श्री  To  ला०  बारूपाल  :  क्‍या
 रेलवे  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बीकानेर  में  कितने  नये  स्टेशन  ध्रौर
 हाल्ट  स्टेशन  स्थापित  करने  का  प्रस्ताव  है  ;

 (ख)  विभिन्‍न  वर्गों  के  लोगों  द्वारा  कितने
 नये  स्टेशनों  और  हाल्ट  स्टेशनों  के  लिए  मांग
 की  गई,  और  कितनी  मांगें  स्वीकार  कौ  गई,
 झोर

 (ग)  कितने  नये  स्टेशन  बौर  हाल्ट  स्टेशन
 बनाये  गये  हैं  और  कितने  ऐसे  स्टेशन  प्रभी
 बनाने  शेष  है?

 रेलवे  मन्त्री  (डा०  राम  सुमग  सिह):
 (क)  चार।

 (ख)  पिछले  पांच  वर्षो  में  40  नये  स्टेशनों/
 हाल्ट  स्टेशनों  को  खोलने  श्रौर  2  बिना  चौकी-
 दार  वाले  हाल्ट  स्टेशनों  को  ठेकेदार  द्वारा
 चालित  हाल्ट  स्टेशनों  में  बदलने  के  सम्बन्ध  में
 माँग  की  गई  थी  6  नये  हाल्ट  स्टेशनों  को
 खोलने  प्रौर  2  बिना  चौकीदार  वाले  हाल्ट
 स्टेशनों  को  बदलने  को  मांग  स्थीकार  कर  ली
 गई  है  तथा  पांच  नये  हाल्ट  स्टेशनों  के  सम्बन्ध
 में  किये  गये  प्रस्ताव  की  जांच  की  जा  रही
 है  1
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 (7)  l2  नये  हाल्ट  स्टेशनों  को  खोला  जा

 चुका  है  शौर  दो  बिना  चौकीदार  वाले  हाल्ट
 स्टेशनों  को  ठेकेदार  द्वारा  चालित  हाल्ट  स्टेशनों
 में  बदला  गया  है।  4  हाल्ट  स्टेशनों  को  झभी
 खोलना  बाकी  है  |

 रेलवे  लाइनों  क ेसाय  खाली  पड़ी  परती  भूमि
 का  उपयोग

 8551.  श्री  निहाल  सिंह  :  क्या  रेखबे  मन्‍्त्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षो  में  “भ्रधिक  श्रन्न  उप-
 जापों"  श्रभियान  के  श्रन्तगंत  रेलवे  लाइनों  के
 दोनों  श्लोर  खाली  पड़ी  परती  भूमि  पर  कितना
 श्नन  पैदा  किया  गया  ;

 (ख)  इससे  उक्त  तीन  वर्षो  में  रेलवे
 प्रशासन  को  कितनी  श्राय  हुई  ;  भ्रौर

 (ग)  क्‍या  यह  योजना  श्रभो  कार्यान्वित  की
 जा  रही  है  ग्रौर  यदि  नहीं,  तो  किन  कारणों  से
 इसे  छोड़  दिया  गया  है  ?

 रेलवे  मन्त्री  (डा०  राम  सुभग  सिंह) :
 (क)  रेलों  द्वारा  यह  रिकार्ड  नहीं  रखा  जाता

 कि  रेलपथ  के  किनारे  फ्री  जो  परती  जमीनें
 खेती  के  लिए  लाइसेंस  पर  दी  जाती  हैं  उसमें
 कितना  श्रन्न  उत्पन्न  होता  है  1

 (ख)  लगभग  I3  लाख  रुपये  ।

 (ग)  जी  हां।  रेलवे  लाइनों  के  किनारे
 की  परती  जमीन  खेती  के  लिए  लाइसेंस  पर
 देने  की  योजना  जभी  भी  ऑ्रमल  में  लाई  जा

 रहो  है  ।

 Registration  of  Central  Social  Welfare
 Board  under  Company  Law

 3552,  SHRI  ESWARA  REDDY:
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  te  pleased  to  state  :

 (a)  whetber  any  objections  were  recel-
 ved  to  the  proposal  of  registering  the
 Central  Social  Welfare  Boaid  as  a  Com-
 pany  under  the  Compavy  Law  ;

 (b)  If  so,  the  nature  of  objections  ;
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 (c)  the  action  taken  thereon  ;  and
 (d)  whether  the  proposal  to  register

 Centra}  Social  Welfare  Board  as  a  Com-
 pany  has  been  dropped  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THB
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  (SHRIMATI)  PRHULREHU  GUHA)  :
 (a)  Yes,  Sir.

 (b)  The  objections  related  mainly  to
 service-matters  of  the  staff  of  the  Board
 and  the  status  of  the  voluntary  workers  in
 the  new  set  up.

 (c)  The  objections  filed  with  the
 Regional  Director,  Company  Law  Board,
 Kanpur,  have  since  been  examined  and
 replied  to.

 (d)  No,  Sir,

 Clostre  of  Small  Scale  Steel  Furniture
 Unita

 3553.  SHRI  ESWARA  REDDY:
 Will  the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  Government  are  aware
 that  the  Small  Scale  Stee)  Furniture  manu-
 facturers  are  threatened  with  closure  of
 their  upits  due  to  non-availability  of  cold
 rolled  sheets  ;  and

 (b)  if  so,  the  steps  taken  to  meet  their
 requirements  and  to  expedite  release  of
 the  same  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F..A.
 AHMED):  (a)  aod  (b).  Representations
 regarding  the  acute  shortage  of  cold  rolled
 sheets  were  received  from  the  Small  Scale
 Steel  manufacturers  Association,  Bombay.
 It  has  since  been  decided  to  double  the
 allocation  of  the  these  sheets  for  the  year
 ‘1968-69.  The  additional  allocation  is  being
 placed  at  the  disposal  of  the  State
 Director  of  Industries  for  distribution  to
 the  small  scale  units  Io  thelr  States.  -In
 addition,  actual  users  {fo  the  small  scale
 sector  are  entijed  to  import  8.  P.C.  R.
 Sheets  in  accordance  with  the  import
 licensing  policy  for  ‘1968-69.
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 Commercial  Clerks  on  Railways

 3554.  SHRI  SURAJ  BHAN:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  any  proposal  to  amalga-
 mate  grades  Rs.  150-240  and  Rs.  205-280
 into  one  grade  for  the  Commercial  Clerks
 is  under  consideration  ;

 (b)  whether  their  is  also  a  proposal  to
 increase  the  percentage  of  higher  grades
 posts  for  this  category  ;  and

 (c)  if  the  reply  to  parts  (a)  and  (b)
 above  be  in  the  affirmative,  the  latest
 position  and  by  what  time  the  proposals
 are  likely  to  be  finalised  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  No.

 (b)  and  (c).  The  question  of  affording
 relief  to  staff  who  may  have  reached  maxi-
 mum  of  their  pay  scales  is  under  investi-
 gation.

 Appeals  from  Railway  Employees  who
 Participated  iu  Strike

 3555.  SHRI  SURAJ  BHAN:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  19  on  the  i8th  February,
 969  and  state  3

 (a)  the  total  number  of  appeals  recei-
 ved  from  employees  dealt  with  departmen-
 tally  and  removed  from  service  ;  and

 (b)  the  pumber  of  appeals  favourably
 considered  and  those  rejected  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  (a)  and
 (b).  Information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  Sabha.

 Supply  of  Non-Standard  Joint  Fillers PP
 by  Lioyd  Insulations,  Ltd.

 3556.  SHRI  SURAJ  BHAN:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-

 MENT,  INTERNAL  TRADE  AND
 COMPANY  AFPAIRS  be  pleased  to
 state  ;

 (a)  whether  it  is  a  fact  that  Order  No.
 3s.  03/9-6i/P-/PO-2663,  dated  the  14th
 December,  967  for  supply  of  Joint  Fillers
 conforming  to  relevant  J.S.  I.  specifi-
 cations  was  placed  by  the  Bherat  Heavy
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 Electricals,  Hardwar.  on  Messrs  Lioyd
 Tnsulations,  New  Delhi  ;

 (b)  if  so,  whether  it  is  also  a  fact  that
 the  firm  supplied  non-standard  material
 manufactured  at  Delhi  and  with  forged
 T.  S.  I.  seals  and  unsupported  by  test
 reports  ;

 (c)  whether  the  Bharat  Heavy  Electri-
 cals  received  timely  information  and  they
 were  requested  to  stop  payment  against
 this  supply  and  to  take  action  against  the
 firm  according  to  the  terms  and  conditions
 of  the  agreement  ;  and

 (9)  if  so,  the  action  taken  by  Govern-
 ment  against  the  firm  and  the  officials
 concerned  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  Yes,  Sir.

 (b)  to  (9),  The  Bharat  Heavy  Electri-
 cals  Ltd.  were  not  aware  that  the  material
 supplied  to  them  was  manufactured  at
 Delhi  and  that  forged  I.S.  I.  seals  were
 used  by  the  suppliers.  However,  a  com-
 plaint  was  received  to  this  effect  and  the
 matter  has  been  referred  to  the  I.  S.  J.  for
 investigation  and  examination.

 साउ-रानी  पुर  रेलवे  स्टेशन  पर  वारिज्य
 लिपिक  के  पद  का  समाप्त  किया  जाना

 3557.  श्री  नाथुराम  प्रहिरवार  :  क्‍या
 रेलवे  मन्त्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  भांसी  मानिकपुर  रेलवे  लाइल  पर
 स्थित  माउ  रानीपुर  रेलवे  स्टेशन  पर  वारिज्य-
 लिपिक  के  पद  को  समाप्त  करने  के  क्या  कारण
 हैं  ;

 (ख)  क्‍या  यह  सच  है  कि  उस  स्थान  के

 व्यापारियों  तथ  प्रन्य  लोगों  ने  रेलवे  विभाग  से
 इस  पद  को  जारी  रखने  की  प्रार्थना  की  है  ;
 शौर

 (ग)  यदि  हां,  तो  सरकार  द्वारा  इस
 बारे  में  क्या  कार्यवाही  की  गई  है  ?

 रेलवे  मंत्री  (डा०  शाम  सुभग  तिह)  :  (क)
 इस  पद  को  समाप्त  कर  दिया  गया  है  क्योंकि
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 कार्य  भार  के  झाधार  पर  इसे  जारी  रखने  का
 आौचित्य  नहीं  है  ।

 (ख)  जी  हां  ।

 (ग)  कार्यभार  का  फिर  से  विश्लेशण
 किया  गया  और  यह  पाया  गया  कि  हम  इस  पद

 को  बनाये  रखने  का  झऔधित्य  नहीं  है  भ्रभ्या-

 बेदन  भेजने  वालों  को  उपयुक्त  उत्तर  भीदे
 दिया  गया  हैं  ।

 सूध्म  झौजार  कारखाना,  कोटा

 3558.  श्री  श्रोंकार  लाल  बोहरा  :  वया

 अ्रद्योगिक  विकास,  प्रांतरिक  व्यापार  तथा

 सम्वाय-कार्य  मन्‍्त्रीं  यह  बताने  की  श्रूपा  करेंगे

 कि  :

 (क)  कोटा  (राजस्थान)  में  सरकार  द्वारा

 चलाये  जा  रहे  सूक्ष्म  औजार  कारखाने  ने  गत

 वर्ष  कितना  लाभ  कमाया  तथा  इस  कारखाने

 में घ्रब  तक  कितनी  ष्रजी  लगाई  जा  च्चुकी

 है  ;

 (ग्य)  क्या  यह  सच  है  कि  उपरोक्त  कार-

 खाने  द्वारा  श्रब  तक  वेचा  गया  माल  एक
 स्थानीय  छोटे  कारखाने  से  लिया  गया  था  और

 बढि  हां,  तो  उसका  क्या  ब्योरा  है  ;  श्रौर

 (ग)  इस  उद्योग  में  भ्रव॒  तक  हुई  प्रगति  का

 क्या  ब्यौरा  है  ?

 झोद्योगिक  विकास,  झातरिक  व्यापार  तथा

 समबाय-कार्य  मस्ती  तभी  फबरूद्दीन  जली

 हमद)  :  (क)  इंस्ट्र,मेंटेशन  लि०  कोटा  में

 उत्पादन  सितम्बर,  I968  से  प्रारम्भ  हुमा
 2

 28  फरवरी,  1960  तक  377.53  लाख
 रुपये  छ्षेयर  पू  जी  तथा  323  लाख  रुपये  ऋण
 छा  विनिमोजन  किया  गया।

 (ज)  जी  नहीं  ।

 ग)  कम्पनी  ने  सितम्बर,  968  से  श्रपना

 यारिएज्यिक  उत्पादन  प्रारम्भ  कर  दिया  है  शौर

 दंचवर्षीय  उत्पादन  योजना  को  प्रन्तिम  रूप  दे

 [दिया  है।  वर्तमान  में  30  करोड़  रु०  के  आाड़ेर
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 कम्पनी  के  पास  हैं  जिनका  संभरण  कुछ  वर्षो
 में  हो  जाएगा  गत  बर्ष  कम्पनी  ने  अपने  उत्पादन
 में  विविधता  लाई  है  श्रौर  दो  वस्तुओं  का
 उत्पादन  किया  है  देशी  जानकारी  नये  इंस्ट्र,मेंट
 तथा  माल  का  प्रतिस्थापना  भी  विकसित  किया
 है।

 प्रहमदावाद  तथा  दिल्‍ली  के  बीच  सीधी  लाइन

 3559,  श्री  श्रोंकार  लाल  बोहरा  :  क्‍या
 रेलवे  मन्त्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  भावली  जंक्शन  तथा  चितूर  होते

 हुए  अहमदाबाद  तथा  दिल्‍ली  के  बीच  सीधी
 नई  रेलवे  लाइन  खोलमे  के  बारे  में  श्रव॒तक
 क्या  कायंवाही  की  गई  है  हु

 (ख)  क्या  यह  सच  है  कि  श्रधिकारियों  ने
 ग्र्ब  तक  व्यौरेवार  सर्वेक्षण  नहीं  किया  है  शर
 इसकी  सम्भावनाप्रीं  के  .बारे  में  रेलवे  बोर्ड
 द्वारा  कोई  रुचि  नहीं  दिखाई  गई  ;  भ्रौर

 (ग)  क्या  उनका  विचार  इस  सम्बन्ध  में
 पर्चिम  रेखवे  के  भ्रधिकारियों  को  अ्यौरेवार
 योजना  तैयार  करने  के  ग्रादेश  देने  का  हैं  ?

 रेलवे  मन्त्री  (डा०  राम  सुभग  सिह)  :  (क)
 और  (ख)  सम्भवतः  माननीय  सदस्य  का  आशय
 कोटा  चित्तौड़गढ़  रेल  सम्पर्क  के  निर्माण  से
 है  ।  965-66  में  इस  रेल  सम्पर्क  के  लिये  बड़ी
 श्रौर  मीटर  दोनों  लाइनों  के  रूप  में  फिर  से
 जो  यातायात  सर्वक्षण  किया  गया  है,  उससे
 पता  चला  कि  यह  लाइन  बहुत  लाभप्रद

 होगी।  इस  लिए  इसका  निर्माण  काये  शुरू
 नहीं  किया.  गया.।

 (ग)  कोटा-  चित्तौड़गढ़  लाइन  के  लिये
 1965-65  &%  सर्वेक्षण  कियां  मया  था।  उसके

 * बाद  इस  क्षेत्र  में  जो  विकास  हुए  हों  उनको
 ध्यान  में  रखते  हुए  इस  लाइन  क्री  मज्नायात-
 सम्बन्धी  सम्भावनाप्रों  का  पुनः  मूल्यांकन  किया
 जा  रहा  है।  जब  इस  पुनर्मू  ल्यकिन  के  परि-

 णाम  मालूम  हो  जायेंगे  धौर  रेलवे  बो  उनकी

 जाँच  कर  लेगा,  उसके  बाद  ही:  इस  लाइन  के
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 निर्माण  के  सम्बन्ध  में  निर्णय  दिया  जा  सकता

 है।

 रेलदे  तार  लिपिक

 3560.  श्री  प्रकाश  वीर  शास्त्री  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  ऐसे  तार  लिपिकों  की  क्या  संख्या  है
 जिन्हें  ब  तक  देदनागरी  लिपी  में  तार  भेजने
 तथा  प्राप्त  करने  का  प्रशिक्षण  दिया  गया  है  ;

 (@)  क्या  इन  तार  लिपिकों  को  सरकारी
 तार  देवनागरी  में  भेजने  के  लिये  प्रोत्साहित
 किया  जाता  है  ;

 (ग)  क्‍या  हिन्दी  भाषी  क्षेत्रों  में  भी  देव-
 नागरी  में  तार  भेजने  पर  सरकार  ने  कोई  प्रति-
 बन्ध  लगा  रक्खा  है;  ब्रौर

 (घ)  रेलवे  तार  लिपकों  को  देवनागरी  में
 तार  भेज़ने  की  कब  तक  श्रनुमती  दे  दी  जायेगी  ?

 रेलवे  मन्त्री  (sro  राम  सुभग  सिह):

 (क)  लगभग  8500

 (व)  हिन्दी  मोसे  में  अ्रहंता  प्राप्त  करने  के

 लिए  तार  बावुगों  को  मानदेय  के  रूप  में  प्रोत्सा-

 हन  दिया  गया  |

 (ग)  जी  नहीं  ।

 (घ)  देवनागरी  में  तार  भेजने  के  लिए  सभी
 तारधरों  को  पूरी  तीर  से  सज्जित  करने  में  कुछ
 समय  लगने  की  संम्भावना  है।

 Applications  for  Industrial  Licences  in
 Kerala

 3561.  SHRI  P.C.  ADICHAN  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INFERNAL  TRADE  AND  COM.-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  the  details  of  the  applications  for
 licences  for  industries  to  be  set  up  ia
 Kerala  indicating  the  names  of  the  entre-
 preneure,  the  nature  of  proposed  industry,
 proposed  location,  capacity  to  be  installed,
 cost  and  foreign  exchange  content  ;  and

 (b)  the  details  of  industries  in  Kerala
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 for  which  licences  and  letters  of  intent  have
 heen  issued  and  are  in  the  process  of  being
 set  up,  indicating  also  the  progress  made
 in  their  establishment  and  their  likely
 dates  of  commissioning  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  and  (b).  The  information
 is  being  collected  and  will!  be  laid  on  the
 Tabie  of  the  House.

 खादी  प्रामोशोग  भवन  (नई  दिल्‍ली)  के  कम-
 चारियों  के  विरुद्ध  शिकायतें

 3562.  श्री  To  ला०  बाहू्पाल  :  क्‍या
 भ्रोद्योगिक  जिकास,  ह्ांतरिक  व्यापार  तथा
 समवाय-कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  दिल्‍ली  प्रशासन  के  भ्रष्टाचार
 निरोधक  विभाग  को  खादी  ग्रामोद्योग  भवन

 (नई  दिल्‍ली)  के  किसी  कर्मचारी  के  विरुद्ध  कोई
 शिकायत  प्राप्त  हुई  है  ;  प्रौर

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है  ?

 झ्ौशोगिक  विकास,  ह्रांतरिक  व्यापार
 तथा  समबा  य-कार्य  मंत्री  (भी  'फलगहीम  श्ली
 झहमव) :  (%)  दिल्‍ली  प्रशासन  के  सूचना  के
 अनुसार  दिल्‍ली  प्रशासन  के  भ्रष्टाचार  निरोधक
 विभाग  से  कोई  शिकायत  प्राप्त  नहीं  हुई  है  ।

 ख)  प्रश्न  ही  नहीं  उठता

 खादो  प्रामश्चोग  भवत  (नई  बिल्ली)  के
 लेखों.  की  लेखापरीक्षा

 3503.  थो  To  ला०  बारूपाल  :  क्या
 श्रौद्योगिक  विकास,  झांतरिक  व्यापार  तथा
 समवाय-कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  खादी.  ग्रामोद्योग  भवन,  नई
 दिल्‍ली  के.  लेखों  की  लेखा  परीक्षा  के लिए  सर-
 कारी  लेखापरीक्षक  भेजे  जाते  हैं;

 (ख)  यदिह  |,  तो  ‘¥966-67  शौर  967-68
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 के  लेखापरीक्षा  प्रतिवेदनों  में  क्‍या  मुख्य
 झ्ापत्तियां  उठाई  गई  हैं;

 (ग)  क्‍या  यह  सच  है  कि  सरकारी  लेखा-
 परीक्षकों  द्वारा  पहले  उठाई  प्रापलियों  पर  भवन
 के  प्रबन्ध,  खादी  तथा  ग्रामोद्योग  श्रायोग  भ्रथवा
 सरकार  द्वारा  कोई  कार्यवाही  नहीं  की  गई  थी  ;
 और

 (घ)  यदि  हां,  तो  इस  बारे  में  सरकार

 भ्रथवा  खादी  भ्रायोग  की  क्‍या  प्रतिक्रिया  है  ?

 झोौशोगिक  विकास,  प्रांतरिक  व्यापार
 तथा  ससमवाय-कार्य  संत्री  भी  फरुखहीन  झझली

 झहुमव)  :  (क)  जी,  हां  ।

 (ख)  लेखा  परीक्षा  प्रतिवेदन  1966-67  दस

 प्रनुच्छेदों  में  है।  मुख्य  प्रापत्तियां  निम्न  प्रकार

 (i)  घटिया  शहद  खरीदने  के  का रण  हानि  ;

 (2)  चोरियों  के  कारण  हानि  ;

 (3)  भवन  के  कर्मचारियों  को  श्रषिक  यात्रा
 भत्ता  |

 (+)  बिक्री  लक्ष्य  में  गिरावट

 (5)  प्रशोक  होटल  स्थिति  खादी  ग्रामोद्योग
 भवन  की  शाखा  में  हुई  हानी

 1967-68  की  लेखा  परीक्षा  का  प्रतिवेदन
 प्राप्त  नहीं  हुश्ना  है  ।

 (ग)  जी,  नही  at  खादी  प्रामोद्योग  भ्ायोग
 द्वारा  दी  गई  सूचना  के  भ्रनुसार  सरकारी  लेखा
 परीक्षकों  द्वारा  964-65,  से  966-67,  तक
 लगाई  गई  भ्रापत्तियों  में  से  छह  श्रनुच्छेदों  को

 छोड़कर  शेष  सभी  प्रापत्तियों  का  निराकरण

 हो  गया  है  शेष  भनुच्छेरों  पर  कार्यवाही  हो  रही
 है

 (a)  प्रश्न  ही  नहीं  उठता  ।

 खादी  प्रामोशोग  मथम,  (नई  दिल्‍ली)  में  भाल
 बिक़ौ

 3564.  भी  qo  dat:  sar  श्यौ्योगिक
 विकास,  झांतरिक  व्यापार  तथा  धमवाय-कार्य
 मन्जी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  खादी  प्रामोश्योग
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 भवन,  (नई  दिल्ली)  में  कुछ  करमंचारी  श्रपने
 निजी  स्वार्थ  की  ध्ुति  के  लिए  प्न्य  पत्तनों  को
 प्रधिक  माल  सप्लाई  करके  तथा  प्रभिलेखों  में
 उसको  कम  दिखाकर  श्रवंध  तरीके  से  श्राय  कर
 रहे  हैं;

 (@)  यदि  हां,  तो  श्र्ब  तक  ऐसे  कितने
 मामलों  का  पता  लगा  है  भ्रथवा  उनकी  शोर
 प्रधिकारियों  का  ध्यान  दिलाया  गया  हैः

 (ग)  इसका  व्यौरा  क्या  है  और  सम्बन्धित
 व्यक्तियों  के  विरुद्ध  विभाग  द्वारा  क्या  कार्यवाही की  गई  है  ;  और

 (घ)  इस  प्रकार  की  भ्रनियमितधाए'  करने
 वाले  व्यक्तियों  के  विरुद्द  खादी  ायोगे  तथा
 सरकार  का  क्‍या  कार्यवाही  करने  का  विचार
 है  ?  ह

 प्रोद्योगिक  विकास,  झांतरिक  व्यापार  तथा
 समवाय-कार्य  संत्री  (ओ  फलरहीन  झली  झह-
 म)  :  (क)  से  (घ).  जानकारी  इकट्ठी  की  जा
 रही  है  प्रौर  सभा-पटल  पर  रख  दी  जायेगी

 शादी  प्रामोद्योग  भवन,  (नई  बिह्ली)  में  चोरो
 के  मामले

 ४3665.  भरी  Bo  दीपा  :  क्‍या  श्रोद्योगिक
 विकास,  भ्रातरिक  ध्यापार  तथी  समवाय-कार्य
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  खादी  ग्रामोधोग  भवन,  नई  दिल्‍ली
 में  गत  तीन  वर्षो  के  दौरान  चोरी  तथा  चोरी
 छिपे  माल  ले  जाने  की  कुल  कितनी  घटनायें  हुई तथा  उनमें  से  कितने  मामलों  का  पता  लगाया
 गया;

 (ख)  कितने  मामलों  की  सूचना  पुलिस  को
 दी  गई  तथा  कितने  मामलों  रिपोर्ट  नहीं  दी
 गई;

 (ग)  किन  मुझुय  कारणों  से  उपरोक्त  कुछ
 मामलों  को  पुलिस  को  सूचित  नहीं  किया  गया
 तथा  उन  मामलों  के  संबंध  में  क्या  कार्यवाही
 की  गई;
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 (घ)  श्रब  चोरी  हुए  माल  के  लिए  उत्तर-
 दायी  पाये  गये  व्यक्तियों  के  क्‍या  नाम  हैं  तथा
 उनके  विरुद्ध  क्या  कार्यवाही  की  गई  है;  भौर

 (=)  इसके  परिणामस्वरूप  पिछले  तीन
 वर्षो  के  दौरान  खादी  ग्रामोद्योग  भवन  को  कुल
 कितनी  धनराशि  की  हानि  हुई  ?

 ग्रौध्वोगिक  विकास,  ध्ाँतरिक  व्यापार  तथा
 समवाय-कार्य  मन्त्री  श्री  फलरुद्दीन  भली  शध्ह-

 मद) :  (क)  चोरी  या  चोरी  छिपे  माल  ले  जाने

 की  ज्ञात  घटनाएं  निम्न  प्रकार  हैं:-

 PHALGUNA  27,  i890  (SAKA)

 चोरी  छिपे

 चोरियां  माल  ले  जाना

 1965-66  94
 ‘1966-67
 1967-68  4
 1968-69  |  2

 कुल  6  2

 (a)  से  (घ).  चोरी  के  6  प्रकरणों  की
 सूचना  पुलिस  में  दे  दी  गई  थी।  इन  प्रकरणों  में

 पुलिस  श्र्ब  तक  दोषियो  का  पता  नहीं  लगा
 सकी  है  |  चोरी  छिपे  माल  ले  जाने  के  2  प्रक-
 रणों  में  विभागीय  कार्यवाही  चल  रही  है  ।

 (ड)  16,826,256  रु०

 खादो  ग्रामझोग  मबन  (नई  दिल्‍ली)  में  प्रनिय-
 मिततायें

 3066,  श्री  Wo  दोपा०  :  क्‍या  प्रौश्ञोगिक
 विकास,  प्रांतरिक  व्यापार  तथा  समवाय-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  खादो  ग्रामोद्योग
 भवन  (नई  दिल्‍ली)  में  सिले-सिलाये  कपड़ों  के
 विभाग  में  ठेके  पर  काम  करने  वाले  कमंचारियों
 को,  उनमें  तैयार  माल  प्राप्त  किये  बिना  ही
 भुगतान  कर  देने,  किये  गये  काम  से  भ्रधिक
 मजूरी  देने  प्रौर  उनको  दिये  गय  कपड़े  की  ठीक
 झौसत  न  लगाने  जैसी  बालें  व्यक्तिगत  लाभों  के
 लिए  जानबूक  कर  की  जाती  हैं  द्रौर  खादो
 प्रामोशोग  भवन  के  प्रबन्धक  को  इन  सब  बातों
 की  जानकारी  है;  भौर
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 (a)  यदि  हां,  तो  इस  सम्बन्ध  में  उक्त

 प्रबन्धक,  खादी  श्रायोग  अथवा  सरकार  द्वारा
 क्या  कार्यवाही  की  गई  है  प्रथवा  करने  का
 विचार  है  ?

 प्रौद्योगिक  विकास,  ध्रातरिक  ध्यापार  तथा
 समवाय-कार्य  मंत्री  (श्री  'फलरुद्दीन  लो
 अहमद)  :  (क)  भ्रोर  (स).  जानकारी  इकट्ठी
 की  जा  रही  है  श्रौर  सभा-पटल  पर  रख  दी
 जायेगी  ।

 खादी  प्रामोशोग  मवन,  नई  दिल्‍ली  में  भाल  की
 देखमाल

 3567.  Wo  दोपा  :  क्‍या  धोश्चोगिक  विकास
 धान्तरिक  ब्यापार  तथा  समवाय-कार्थ  मन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  खादी  ग्रामोद्योग
 भवन,  नई  दिल्‍ली  में  माल  के  हिसाब-किताब
 में  जो  बड़ा  ध्रन्तर  है  वह  मुख्यतः  वहां  कुप्र  बंध
 तथा  चोरी  छिपे  माल  के  बाहर  जाने  की  चट-
 नाप्रों  के  कारण  हैं  ;

 (ख)  यदि  हां,  तो  इसके  लिए_  भवन  के
 व्यवस्थापक  कहां  तक  उत्तरदायी  है  तथा  सरकार
 द्वारा  उसके  विरुद्ध  क्या  कयंवाही  क्री  गई  है
 अथवा  करने  का  विचार  है  भीर

 (ग)  मूल्य  के  स्थ।न  पर  मीटरों  के  हिसाब
 से  वहां  किस  तारीख  से  माल  का  लेखा  रखा
 जायेगा  ?

 प्रोशोगिक  विकास,  श्ास्तरिक  व्यापार
 लथा  समवाय  काय  मंत्री  (भी  फ़लरुद्दीन धली
 हमद)  :  (क)  श्रौर  (व).  खादी  तथा  पग्रामो-
 सोग  प्रायोग  द्वारा  प्रस्तुत  जानकारी  के  श्रनुसार
 1967-68  में  की  गई  स्टाक  की  प्रत्यक्ष  जाय  के
 प्रनुसार  रटाक  खाते  तथा  स्टाक  सूसी  में
 2,50,602.22  रुपये  का  श्रन्तर  पाया  गया  था  t
 तत्पश्यात  यह  पत्ता  जला  कि  2  लाल  को
 गलती  बेतन  कल्क  की  भूल  थी  जिसे  युधार
 लिया  गया  है  छे  प्रस्तर  की  जांच  की  जा
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 रही  है।  भ्रायोग  जांच  के  निष्कों  के  प्रकाश  में
 शझागे  कार्यवाही  करेगा।

 (ग)  गोदामों  में  सभी  वस्रतुओ्नों  के  सस्‍्टाक
 का  विवररणा,  मात्रा  प्रथवा  मूल्य  दोनों  ही
 दृष्टियों  से  रखा  जाता  है  ।  प्रत्येक  बिक्री  विभाग

 में  स्‍्टांक  मूल्य  के  श्रनुसार  रखा  जाता  है  किन्तु

 कुछ  ऐसी  बस्तुओं  जिनको  गराना  की  जाती
 सकती  है  द्रौर  जो  बहुमूल्य  हैं  जैसे,  पशमीना,
 रेशम  श्रादि  का  विवरण  मात्रा  यथा  मूल्यों
 सेनों  ही  प्रकार  से  रखा  जाता  है।  खादी  तथा
 ग्रामोद्योग  ग्रायोग  का  विचार  है  कि  प्रन्य  प्रकार
 के  वस्त्रों  जिनकी  बिक्री  के  प्रत्यधिक  मात्रा  में

 होने  के  कारणा,  मात्रा  के  अनुसार  विवरण
 रखना  संभव  नहीं  है  ।

 रेलवे  गाड

 3568.  श्रो  अजन  सिह  भदौरिया  :  क्‍या
 रेलवे  मन्त्री  रेलवे  गार्डो  के  बारे  में  25  फरवरी,
 969  के  श्रताराँकित  प्रदन  संख्या  l057  के
 उत्तर  के  संबंध  में  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  श्रपेक्षित  जानकारी  इस  बीच
 एकत्र  कर  ली  गई  है;

 (ख्र)  यदि  हाँ,  तो  इसका  ब्यौरा  क्‍या  है  ;
 भौर

 (घ)  यदि  नहीं,  तो  बिल्म्ब  के  क्या  कारण
 हैं?

 रेलब  भन्त्री  (डा०  रास  सुभग  सिह)  :  (क)
 से  (ग).  यह  मामला  श्रभी  तक  विचाराधीन  है  ।
 अपेक्षित  सूचना  इकट्ठी  की  जा  रही  है  और
 यथासमय  सभा-पटल  पर  रख  दो  जायेगी

 बूवॉतर  रेखबे  में  ध्रनुसुचित  जातियों  के  याता-
 यात  प्रशिक्ष,

 3569.  शो  झजुन  सिह  सदोरिया  :  क्या
 रेखब्रे  मन्त्री  पूर्वोत्तर  रेलवे  में  अनुसूचित  जातियों
 के  यातायात  प्रशिक्षुप्तों  के  बारे  में  25  फरवरी,
 969  के  प्रतारांकित  प्रश्न  संख्या  L056  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  संसद  सदस्यों  द्वारा  भेजे  गये  श्रभ्या-
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 बेदनों  की  जांच  किस  स्तर  पर  की  गई  थी  धौर
 इस  सम्बन्ध  में  तथ्य  जानने  के  लिए  क्‍या  ढंग
 श्रपनाया  गया  था;

 (ख)  क्या  अधिकारियों  के  भ्रामक  टिप्पणों
 के  भ्राधार  पर  यह  घोषणा  की  गई  थी  कि  ये
 अभ्यावेदन  तथ्यों  पर  श्राधारित  नहीं  है;

 (ग)  यदि  हां,  तो  इसके  क्या  कारण  है;
 झौर

 (ध)  प्रभावित  भ्रधिकारियों  समेत  इसकी
 खुली  जांच  कराने  में  क्या  संवैधानिक  कठिनाइयों
 है  ?

 रेलवे  मंत्रो  (डा०  राम  समग  सिह)  :  (क)
 रैल  प्रशासन  से  सामान्य  ढंग  से  तथ्य  जानने  के
 बाद  संसद्‌  सदस्यों  द्वारा  भेजे  गये  प्रभ्यावेदनों  की
 जाँच  रेलवे  बोर्ड  ने  की  थी।  मैंने  भी  प्रभ्या-
 बेदनों  को  देखा  था  |

 (ख)  जी  नहीं  ।

 (ग)  सवाल  नहीं  उठता।

 (घ)  ऐसा  विश्वास  करने  का  कोई  कारण
 नहीं  है  कि  रेल  प्रशासन  द्वारा  दिये  गये  तथ्य
 सही  नहीं  हैं  7  प्रतः  किसी  जाँच  के  लिए  भूतपूर्व
 कर्मचारी  का  सहयोग  लेने  का  सवाल  नहीं
 उठता  ।

 लखनऊ  डियोजन  के  इलक्ट्रिकल  शाजमेन  द्वारा
 गबन

 3570.  श्री  भर्जुन  सिह  भदौरिया  :  क्यां
 रेलब  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर  रेलवे  के
 लखनऊ  डिवीजन  के  इलैक्ट्रिकल  चा्जमनों  न
 डिवीजनल  इलेंक्ट्रिकलल  इंजीनियर  के  साथ
 साँठगांठ  करके  दैनिक  मजूरी  वाले  कमंचारियों
 के  जाली  हस्ताक्षर  करके  तथा  जाली  अंगूठे
 लगाकर  सरकारी  धन  का  गबन  किया  था;

 (ख)  इस  संबंध  में  विभागीय  कार्यवाही  को
 दबा  दिये  जाने  के  कारण  हैं;

 (ग)  इन  कमंचारियों  को  अ्रबंध  संरक्षण
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 देने  के  लिये  डिवीजनल  प्रधिकारियों  को  ग्रभी

 तक  दण्ड  न  दिये  जाने  के  क्या  कारण  है  ;  ब्रौर

 (घ)  इन  कर्मचारियों  के  सेवा  के  पूर्ण  प्रभि-

 लेसों  का  व्यौरा  क्या  है  ?

 रेलवे  मन्त्री  (डा०  सुभग  सिंह) :  (क)  जो

 नहीं,  ऐसा  कोई  मामला  रेल  प्रशासन  के  नोटिस
 में  नहीं  ग्राया  है  ।

 (ख)  से  (घ).  ऊपर  भाग  (क)  के  उत्तर
 को  देखते  हुए  सवाल  नहीं  उठता  |

 सखनऊ  डिवोजन  (उत्तर  प्रदेश)  के  इलेक्ट्रिकल
 चाज॑मन  द्वारा  रेलवे  क्वार्टरों  को  पुनः  किराये

 पर  देना

 3571,  श्री  प्रजूंन  सिंह  भवौरिया  :  क्‍या
 लव  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  को  इस  श्राशय  की
 रिपोर्ट  मिली  है  कि  लखनऊ  डिबवीजन  के  इलं-

 क्ट्रिकल  चाजंमनों  ने  सरकार  द्वारा  उनको
 ग्रॉंवंटित  किये  गये  कक्‍्वार्टरों  को  गैर  सरकारी
 व्यक्तियों  को  किराये  पर  दे  रखा  है  श्रौर  वे
 उन  से  किराये  ले  रहे  हैं  ;

 (ख)  यदि  हाँ,  तो  इस  सम्बन्ध  में  सरकार
 द्वारा  क्या  कायंवाही  की  गई  है  ;

 (ग)  क्‍या  सरकार  को  पता  हैं  कि  इन
 कर्ंचारियों  ने  सी०  एन०  डब्ल्यू०-४४  रेलवे
 बंगले  का  ताला  तोड़  कर  उस  पर  श्रवंध  रूप  मे
 कब्जा  कर  लिया  था  ;  और

 (घ)  सम्बन्धित  कमंचारियों  के  विरुद्ध  इस
 प्रकार  के  ऑ्रवंध  क्त्यों  के  लिये  सरकार  द्वारा
 क्या  कार्यवाही  की  जा  रही  है  ?

 रेलवे  मस्त्री  (डा०  राम  सुभग  सिह)  :  (क)
 अक्तूबर,  968  में,  उत्तर  रेलवे  प्रशासन  को

 इलैकिट्रिकल  चार्ज मेन  (निर्माण)  के  बिरुद्ध  एक
 शिकायत  मिली  जिसमें  यह  झारोप  लगाया
 गया  था  कि  इलेक्ट्रिकल  चाजमन  को  पश्रांबंटित
 रेलवे  क्वार्टर  में  एक  बाहरी  ब्यतित  रहता  है
 जिससे  हर  महीने  किराया  लिया  जाता  है
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 (a)  उत्तर  रेलवे  प्रशासन  ने  इस  मामले  की
 जांच  को  थी  |  जांच  से  पता  चला  है  फि  हलै-
 किट्रीकल  चार्जमेन  के  क्वार्टर  में  उनका  एक
 सम्बन्धी  उस  समय  रहता  था  जब  ये  स्वयं

 किन्ही  निजी  कारणों  से  प्रस्थायी  रूप  से  अपने
 क्वार्टर  से  कही  गय  थे  1  इलैक्ट्रिकल  चाजंमन
 ने  ग्रपने  उस  सम्बन्धी  से  कोई  किराया  वसूल

 ही  किया  था,  जो  उसके  सामान  की  देल-भाल
 के  लिए  उसके  क्वार्टर  में  रह  रहा  था  ।

 (ग)  क्वार्टर  नं०  सी०  एण्ड  डव्ल्यू-28
 का  ग्राबंटन,  नियमित  पग्राबटन  प्रादेशों  के
 ग्रधीन  सक्षम  प्रधिकारी  के  ग्रनमुमोदन  से  किया
 गया  थ।  इसलिए  इस  क्वार्टर  का  ताला  किसी
 क  द्वारा  तोड़े  जान  का  सवाल  नहीं  उठता  ।

 (घ)  ऊपर  भाग  (ग)  के  उत्तर  को  देखने

 हुए  कमंचारी  के  विरुद्ध  कायंवाही  करने  का
 सवाल  नहीं  उठता।

 उत्तर  प्रदेश  में  मध्यावधि  चुनावों  में  अनुसूचित
 जातियों  के  उभ्मोदवारों  का  सुरक्षित  स्थानों  पर

 चुनाव  लडना

 3672.  श्री  सागेहवर  द्विवदों  क्या  विधि
 लथा  समाज  #्ल्याण  मन्त्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  उत्तर  प्रदेश  में,  मध्यावधि  चुनाव  के
 दौरान  अनुसूचित  जातियों  के  उम्मीदवारों  ने
 कितने  असुरक्षित  स्थानों  पर  चुनाव  लड़े  तथा
 उनमें  से  वे  कितने  स्थानों  पर  विजयी  रहे  ;

 (ख)  इस  मध्यावधि  चुनाव  में  कितने  सुरन
 क्षित  स्थानों  ग्रनुयूचित  जातियों  से  प्रन्य  जातियों
 के  लोगों  ने  चुनाव  लड़े  ;  बौर

 (ग)  क्‍या  यह  भी  सच  है  कि  उत्तर  प्रदेश
 में  प्रतापगढ़  जिले  के  पट्टी  चुनाव  क्षेत्र  से  चुनाव
 लड़ने  वाला  उम्मीदवार  जोनपुर  जिले  का  था
 तथा  बह  बहार  जाति  का  था  जो  कि  श्रनुसूवित
 जातियों  की  मूची  में  शामिल  नहीं  हैं!

 विधि  मंत्रालय  झौर  समाज  कल्पारा
 विशाग  में  उप-मंत्री  (क्री  qo  gaa  सलीम):
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 (क).  से  (ग).  जानकारी  सग्रहीत  की  जा  रही
 है  L

 Liberalised  Rules  for  Mining  and  Allied
 Machinery  Corporation

 3573.  SHRI  BHAGABAN  DAS  :  Will
 the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  ;

 (3)  whether  it  is  a  fact  that  the
 Liberalised  Travelling  and  Daily  allowance
 rules  of  Mining  and  Allied  Machinery
 Corporation,  Durgapur  have  been  framed
 only  ta  facilitate  a  few  officers  of  the
 company  ;

 (b)  whether  it  is  also  a  fact  that  the
 consequent  upon  the  liberalisation  of  this
 rule  the  annual  expenditure  on  this  account
 has  exorbitantly  increased  ;  and

 (c)  the  action  Government  propose
 to  take  to  check  this  avoidable  expenditure
 especially  when  the  undertaking’s  financial
 -position  is  in  a  precarious  condition  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.C.  PANT):

 “"(a)  to  (०).  Till  the  3lst  January,  1969,
 Mining  and  Allied  Machinery  Corporation
 Lid.,  were,  by  and  large,  following  the
 provisions  of  the  Central  Government
 Traveliing  Allowance  Rules.  With  effect
 from  the  Ist  February,  1969,  the  Company
 have  formulated  their  own  travelling  allow-
 ance  rules  on  the  basis  of  the  guide  lines
 laid  down  by  the  Bureau  of  Public  Enter-
 prises  in  September,  1968.  The  Board  of
 Directors  of  the  Company  is  fully  compe-
 tent  to  frame  these  rules.  The  new  rules
 have  provided  for  uniform  increase  in  the
 rates  of  daily  allowance  in  all  pay  ranges
 applicable  to  all  categories  of  employees,
 to  compensate  the  expenditure  required  to
 be  incurred  by  them  for  attending  official
 business  in  out  stations  where  adequate
 facititics  of  accommodation  and  transport
 ure  not  available.  At  the  same  time,  pro-
 vision  of  journey  allowance  and  incidental
 charges  bave  been  withdrawn.  There  has
 been  no  other  liberalisation.  This  is  not
 expected  to  result  in  any  abnormal  increase
 in  expenditure  on  travelling.

 Manvfacture  of  Colcured  Films

 3574.  SHRI  ONKAR  LAL
 BERWA  :
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 SHRI  P.  N.  SOLANKI  :
 SHRI  KIKAR  SINGH  :
 SHRI  D.  R.  PARMAR  :
 SHRI  DEVEN  SEN  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  a  decision  has  been  taken
 for  establishing  a  factory  in  India  for  the
 manufacture  of  coloured  films  ;

 (b)  if  so,  the  name  of  the  State  in
 which  it  will  be  established  ;  and

 (c)  the  name  of  the  film  to  whom  per-
 mission  has  been  given  for  establishing  the
 factory  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  to  (c).  The  question  of
 establishment  of  a  unit  for  the  manu-
 facture  of  coloured  films  is  under  the  con-
 sideration  of  Government.

 Theft  of  Goods  during  Rail  Transit

 3575.  SHRI  P.  N.  SOLANKI:
 SHRI  DEVEN  SEN:
 SHRI  ONKAR  LAL

 BERWA  :
 SHRI  KIKAR  SINGH  :
 SHRI  D.  R.  PARMAR  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  the  quantity  of  goods  booked  by
 the  public  through  the  railways  which  was
 stolen  during  the  last  two  years  ;

 (b)  the  amount  of  compensation  that
 Government  had  to  pay  therefor  :  and

 (c)  the  number  of  persons  arrested
 and  tbe  number  of  those  prosecuted  io  this
 regard  ?

 THE  MIMISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  Con-
 sidering  the  very  wide  variety  of  commo-
 dities  that  the  Railways  carry,  a  Ggure  of
 the  total  quantity  stolen  cannot  be  pro-
 duced.  What  is  available  is  the  amount  of
 compensation  paid  for  the  goods  stolen  or
 pilfered.

 (b)  The  total  amount  of  compensation
 paid  for  thefts  and  pliferages  was  Rs.  245
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 crores  {n  1966-67  and  Rs.  3.55  crores  in
 ‘1967-68.

 (c)  3,194,  and  4,595  persons  were
 arrested  during  the  years  1966-67  and
 1967-68  respectively.  The  number  of  those
 prosecuted  is  not  available.

 Rail  Link  Nefa  (Along)

 3576,  SHRI  BISWANARAYAN  SHAS-
 TRI‘  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 consideration  of  Government  to  link  NEFA
 (ALONG)  by  rail  during  the  Fourth  Five
 Year  Plan  period  ;  and

 (b)  if  not,  whether  Government  are
 aware  that  linking  Along  by  train  is  of
 vital  importance  frcm  al]  points  of  view
 including  defence  ?

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  (a)  No.

 (b)  No  request  for  the  construction  of
 this  line  has  been  received  from  the  Minis-
 try  of  Defence  on  strategic  considerations.
 Due  to  the  present  difficult  ways  and
 means  position  it  is  not  possible  to  consi-
 der  the  construction  of  this  line  in  the  near
 future.

 Provision  of  more  Transportation  Hands

 3577,  SHRI  ISHAQ  SAMBHALI  :
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  load
 of  trains  carrying  passengers  has  consider-
 ably.  increased  due  to  electrification  and
 dieselization  in  comparisison  to  the  pre-
 1947.  position,  and  speed  has  also  been
 augmented  a  lot  ;

 (b)  whether  it  is  a  fact  that  during  per-
 ‘1947,  only  6-7  bogies  used  to  run  with  a
 train  baving  three  transportation  hands  i.e.
 Guard  Incharge,  Luggage  Guards,  and
 Conductor  Guards,  but  now  keeping  in
 view  the  anticipated  planning  of  long  loads
 to  the  entire  bauling  capacity  of  Engines,
 only  one  Guard  Incharge  cannot  practically
 look  after  the  public  safety  as  desired  in
 section  I5  0०  the  Indian  Railways  Act,
 890  ;  and

 (c)  action  proposed  to  be  taken  to
 provide  more  transportation  hands  as  in
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 Pre-I947  to  increase  efficiency  punctuality and  public  safety,  if  not  reasons  therefor  ?
 THE  MINISTER  OF  RAILWAYS

 (DR.  RAM  SUBHAG  SINGH)  :  (a)  Yes.
 (b)  It  is  not  correct  that  before  1947,

 trains  consisting  of  6  to  7  bogies  were
 generally  manned  by  a  Guard-in-charge,  a
 Luggage  Guard  and  8  Conductor  Guard.
 The  number  of  staff  required  on  a  train  is
 not  directly  proportionate  to  the  length  of
 the  train.  Train  Guards,  Brakesmen  and
 Conductor  Guards  are  provided  on  various
 trains  depending  upon  the  specific  needs
 and  characteristics  of  each  train.

 (c)  Does  not  arise.

 Train  Conductor

 3578.  SHRI  ISHAQ  SAMBHALI  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  on  the  24th
 February,  969  some  Member  of  Parliament
 wanted  to  travel  from  Tundla  (N.  Rly.)  to
 Delhi  by  ]  Up  but  surprisingly  could  not
 find  the  Conductor  on  the  Train  anda
 complaint  to  this  effect  was  lodged  by  him
 with  the  Station  Master,  Tundla  and  he
 then  approached  the  Guard  Incharge  of  the
 train  to  help  him  in  getting  accommoda-
 tion  ;

 (b)  whether  it  is  a  fact  that  the  said
 Guard  I/C  accompanied  him  to  get  him
 accommodated  and  they  found  the  Con-
 ductor  sleeping  ;

 (c)  whether  it  is  also  a  fact  that  several
 Members  of  Parliament  of  both  the  Houses
 have  already  pleaded  in  the  past  to  restore
 Conductor  Guards  from  Transportation
 Branch  in  order  to  bring  more  efficiency  in
 commerciat  and  transportation  matters  and
 public  safety  ;  and

 (a),  if  the  reply  to  part  (०)  be  in  affir-
 mative,  action  being  taken  to  replace  Con-
 ductors  from  Commercial  side  to  Trans-
 portation  side  to  avoid  further  inconvenience
 to  the  travelling  public  ?

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH)  :  (3)  Acom-
 plaint  to  this  effect  has  been  lodged  and  is
 under  investigation.

 (b)  The  guard  in-charge  has  averred
 that  be  accompanied  the  passenger  and
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 accommodated  him  but  did  not  come  across
 the  Conductor  and,  therefore,  cannot  say
 whether  the  latter  was  sleeping  at  the  time
 or  not.  However.  the  investigation  referred
 to  in  answer  to  (a)  above  will  throw  further
 light  on  this  matter.

 (c)  Representations  have  been  received
 from  a  few  Members  of  Parliament  suggest-
 ing  inter-alia  that  posts  of  Conductors
 should  be  filled  from  Guards  and  not  trom
 T.T.Es.

 (d)  The  duties  of  Conductors  are  to
 look  after  the  convenience  and  accommo-
 dation  of  passengers  and  being  essentially
 functions,  the  posts  are  inchided  in  the
 promotion  channel  of  Commercial  staff.  It
 is  difficult  to  appreciate  that  Transportation
 staff  wouid  be  better  equipped  to  perform
 these  commercial  functions  than  Commercial
 start.

 Running  Allowance  to  Rugning  Staff

 3579.  SHRI  ISHAQ  SAMBHALI  ;
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state  :

 (a)  whether  it  is  a  fact  that  the  Runn-
 ing  Allowance  haus  been  increased  to  give
 some  relief  Jo  the  Running  Staff  with  effect
 from  the  Ist  December  968  ;

 (b)  whether  it  is  a  fact  that  the  Conso-
 lidated  Running  Allowance  of  SQT/ASQT/
 AVG  uains  has  not  yet  been  suitably
 increased  to  give  relief  to  the  staff  deputed
 on  such  work  trains  thus  causing  discon-
 tentment  amongst  them  ;  and

 (c)  if  so.  action  being  taken  and  cause
 of  delay  in  finalization  of  the  issue  ?

 THE  MINISTPR  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH):  (४)  Yes.

 (०)  and  (c).  The  matter  is  under  consi-
 deration.

 Transportation  of  Dead  body  of  Dr.  Kbuh
 Chand  Baghe)  M  P  in  Luggage  Van

 3580.  DR.  SUSHILA  NAYAR  :
 SHRI  5.  ron  DIXIT  :
 SHRI  0.  N.  PATODIA  :
 SHRI  A.  SREEDHARAN  :
 SHRI  K.  LAKKAPPA  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  js  8  fact  that  the  dead
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 body  of  Dr.  Khub  Chand  Baghel,  a  Mem-
 ber  of  Parliament,  was  taken  from  Delhi  to
 Raipur  in  a  dishonourable  way  ;

 (b)  whether  the  attitude  of  the  Railway
 authorities  was  un-cooperative  in  giving
 facilities  for  the  boby  to  be  taken  from
 Delhi  to  Raipur  ;  and

 (c)  if  so,  the  action  taken  against  the
 person  concerned  in  this  regard  ?

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGA)  :  (a)  and  (b).  The
 dead  body  fo  Dr.  Khub  Chand  Baghel  was
 carried  by  rail  from  New  Delhi:  to  Nagpur
 and  all  possible  assistance  and  co-operation
 was  given  by  the  Railway  authorities  for  the
 body  to  be  cariied  by  rail.

 (c)  Does  not  arise  in  view  of  the  reply
 to  parts  (a)  and  (b)  of  the  Question.

 2  hrs,

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 CLASHES  BETWEEN  CHINA-
 TRAINED  NAGAS  AND  INDIAN

 StCURITY  FORCES  ON  THE
 BURMESE  BORDER

 SHRI  SWELL  (Autonomous  Districts)  :
 Sir,  I  call  the  attention  of  the  Minister  of
 Defence  to  the  following  matter  of  urgent
 public  importance  and  |  request  that  he
 may  make  a  statement  thereon  :-

 “The  recent  clashes  betwecn  China-
 trained  Nagas  aud  the  Indian  security
 forces  in  Tuensang  District  on  the
 Burmese  border,  the  entry  of  China-
 trained  and-armed  Nagas  into  Nagaland
 and  the  arrest  of  the  Naga  rebel
 military  chief  ‘General  Mowu’  Angami
 within  Nagaland  by  Indian  security
 forces.”
 THE  MINISTER  OF  DEFENCE

 (SHRI  SWARAN  SINGH):  Mr.  Speaker,
 Sir,  as  the  House  is  aware,  since  April,
 1966,  Underground  Nagas  under  the  direc-
 tion  of  Mowu  Angami  had  been.  proceed-
 ing  to  China  6४  military  training  and  pro-
 curement  of  arms.  Some  of  them  on
 return  from  China  entered  Nagaland  fo
 small  batches  in  967  and  1968.  However,
 the  bulk  of  them  remained  in.  Burmese
 terrjtory  across  pur  borders  for.  the  lags.
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 many  months  because  they  found  it
 difficult  to  enter  Nagaland  in  view  of  the
 tightening  up  of  our  intelligence  and
 security  measures  aiong  the  border.  There
 was  also  a  split  among  the  Underground
 Nagas.  The  vast  majority  of  the  people
 of  Nagaland  want:  peace.  This  was  amply
 proved  by  the  successful,  peaceful  and
 democratic  elections  which  were  held  in
 Nagaland  in  February  this  year  in  which
 some  of  the  sympatbisers  of  the  Under-
 ground  Nagas  also  contested  the  elections.
 In  view  of  the  fast  declining  prestige  of  the
 pro-Phizo  faction  of  the  Underground,
 Mowu  Angami  was  asked  by  his  associates
 to  make  a  determined  bid  to  re-enter  Naga-
 land  to  strengthen  this  faction.

 On  the  7th  March,  1969,  Mowu
 Angami  with  a  gang  of  about  200  hostiles
 managed  to  sneak  into  Nagaland.  The
 security  Forces  acted  on  _  information
 received  on  the  movement  of  this  gang  and
 took  necessary  steps  to  intercept  it.  One  of
 our  patrols  was  fired  upon  by  this  gang  on
 the  llth  March  resulting  in  the  death  of
 one  other  rank  and  injuries  to  three  others.
 Our  security  forces,  however,  pursued  the
 gang  and  located  the  camp  of  Mowu
 Augami.  Soon  after  the  mid  night  of
 I5th/l6th  March  Mowu  Angami  and  his
 Second-in-Command  Loviche  Angami  along
 with  some  weapons  of  Chinese  origin  and
 incriminating  documents  were  captured  by
 our  troops  near  the  camp.  Mowu  Angami
 und  Loviche  Angami  have  been  brought  to
 Delhi.  Their  interrogation  is  in  progress.

 Another  gang  of  China  returned  Nagas
 led  by  Issac  Swu  entered  Nagaland  on  the
 night  {4th/ISth  March.  Our  _  security
 forces  made  efforts  to  intercept  them  and
 as  a  resull  there  were  four  clashes  with  the
 gang  yesterday.  In  these  clashes  2  hostile
 Nagas  and  I  self-styled  officer  along  with
 some  quantity  of  arms  were  captured.  There
 were  no  casualties  on  our  side.

 It  is  a  matter  of  satisfaction  to  us  and
 Tam  sure  the  House  would  join  with  me
 in  congratulating  the  State  Government
 of  Nagaland  as  well  as  the  Security  Forces
 for  the  success  that  their  combined  efforts
 have  achieved.  We  hope  that  this  will
 convince  the  smail  misguided  elements
 among  the  Underground  Nagas  to  revert
 to  the  path  of  peace  and  reasOn  and  work
 for  the  progress  and  prosperity  of  Naga-
 land  in  a  accordance  with  our  democratic
 Constitution  and  tradition.
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 SHRI  SWELL:  Sir,  it  is  obvious  from
 the  statement  of  the  Minister  of  Defence
 that  he  oozes  so  much  optimism  that  he
 verges  almost  on  naivete.

 But  between  yesterday  and  today
 reports  of  events  in  Nagaland  emanating
 from  official  sources  have  changed.  Yester-
 day  the  reports  were  that  ‘General’  Mowu
 Angami  together  with  about  two  hundred
 of  his  men  were  taken  and  today  the
 reports  are  that  it  is  only  ‘General’  Mowu
 Angami  and  his  Lieutenant  Lowiche
 Angami.  The  Minister  said  so.

 AN  HON.  MEMBER  :  He  said  ‘so  far’.

 SHRI  SWELL  :  I  will  use  that  phrase
 if  it  will  save  the  time  of  the  House.
 Nothing  is  known  about  the  other  two
 hundred  men  have  come  together  with
 Mowu  Angami  and  clashed  with  our
 security  forces,  a  few  days  ago  according
 to  the  Minister’s  own  statement.  One
 report  says  that  these  men  are  now  safely
 ensconced  at  Zungti  along  with  the  Kughai
 group  of  rebels.  Another  report  says  that
 Shri  Isaac  Swu,  the  political  representative
 of  Shri  Mowu  Angami,  who  had  been  with
 him  to  China,  had  preceded  Mowu
 Angami  to  Nagaland  and  is  now  holding
 parleys  with  the  rebels  of  Zungti.  Yet
 another  report  says  that  Mowu  Angami
 was  arrested  at  a  place  very  near  to  the
 Zungti  headquarters  of  the  rebels  when  he
 end  his  Lieutenant  were  on  their  way  there
 unarmed  as  demanded  by  the  Zungti  group
 of  rebels.  And  get  another  report  says...

 AN  HON.  MEMFER  :  Is  he  reading
 some  Information  ?

 SHRI  SWELL:  I  am  putting  these
 things  to  the  Minister  so  that  you  may  be
 benefited  by  his  answer.  i  would  request
 the  hon.  Member  to  have  a  little  patience.
 I  have  a  right  to  elicit  information  from
 this  Government.

 And  yet  another  report  Says  that  the
 day  before  Mowu  Angami  was  taken  he
 had  written  to  the  authorities  in  Nagaland
 expressing  his  wish  to  surrender  and  failing
 to  get  a  reply  from  the  authorities  io  time
 he  had  chosen  to  surrender  himself  unar-
 med  to  the  Zungti  group  when  he  was
 taken  on  the  way  by  our  security  forces.

 All  these  reports  have  only  reinforced
 the  suspicion  that  the  situation  in  Nuga-
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 land  is  still  a  very  tangled  skein  and  a
 number  of  threats  have  to  be  picked  up
 and  sorted  out.  Therefore  I  am  putting
 these  things  to  the  Minister  slowly  and
 deliberately.  Did  ‘General’  Mowu  Angami
 write  to  the  authorities  offering  to  sur-
 tender...

 AN  HON.  MEMBER:  What  is  the
 question  ?

 SHRI  SWELL  :  I  am  putting  the  ques-
 tion.  It  is  in  your  own  interest  that  you
 get  the  answer.  I  should  think  that  every
 hon.  Member  in  the  House  would  like  to
 get  all  the  information.  If  you  feel  that
 we  should  live  in  a  fool's  paradise  I  am
 not  going  to  be  a  partner  to  that.  Did
 General  Mowu  Angami  write  to  the  autho-
 ritles  offering  to  surrender  ?  If  he  did,
 would  the  government  place  a  copy  of  this
 jetter  on  the  Table  of  the  House?  If  he
 never  cflered  to  surrender,  was  he  and  his
 yicutenant  armed  when  they  were  taken  ?
 phe  Minister  says  he  was  armed.  If  he
 ws  armed,  how  was  it  that,  brave  man

 hat  he  was,  he  did  not  prefer  death  to
 surrendering  like  8  lamb.  Then,  at  what
 place  was  General  Angami  taken?  How
 far  is  it  ftom  Zungli?  Are  Isaac  Sue  and
 the  200  men  who  accompanied  General
 Agami  in  Zungti,  as  reported?  If  so,
 would  government  forces  now  raid  Zungti

 camp  and  arrest  all  these  men  who  had  re-
 entered  Nagaland  illegally,  in  accordance
 with  their  declared  resolve  and  policy  ?  Is
 it  a  fact  that  in  tracking  down  General
 Nowu  and  his  men  the  security  forces  were
 largely  assisted  and  guided  by  the  rebels  at
 Zungti?  If  so,  has  a  new  understanding
 been  reached  between  the  government  and
 the  men  at  Zungti  and  will  the  talks  that
 broke  off  about  a  year  ago  be  resumed  ?
 Lastly,  what  political  compulsions  are
 there  for  the  Governor  of  Assam  and  Naga-
 land  to  dramatise  the  situation  by  air-
 dashing  to  Kohima  00  hearing  of  the
 capture  or  surrender?  Will  the  report
 of  the  talks  that  the  Governor  had  with
 the  leaders  in  Nagaland  be  placed  on  the
 Table  of  the  House  ?

 SHRI  SWARAN  SINGH:  At  this
 stage  itis  not  possible  to  go  into  any
 detail.

 SHRI  RANJIT  SINGH  (Khelilabad)  ;
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 He  has  not  understood  a  word  of  the
 question.

 SHRI  SWARAN  SINGH:  I  really  fail
 to  understand  as  to  what  precisely  is  in
 the  mind  of  the  hon.  Member  when  he  is
 asking  for  details.  I  will  venture  to  say
 very  briefly  about  the  specific  questions
 that  he  asked  towards  the  end  of  his  rather
 long  statement.  The  first  question  was  :
 did  General  Mowu  Angami  write  to  the
 State  Government  offering  to  surrender  ?  |
 have  no  information  on  that  issue.  The
 second  question  was  :  if  not,  was  he  and
 his  lieutenant  armed  and,  if  so,  why  did
 they  not  use  their  arms  ?  As  to  why  he
 did  not  use  his  arms,  I  cannot  say  that,
 But  there  are  known  cases  where  people
 who  are  armed  have  not  used  them  when
 they  are  overwhelmed.  I  cannot  answer
 as  to  why  he  did  not  use  arms.  The  third
 question  was:  are  all  these  people  in  the
 Zungti  camp  and  will  the  government
 arrest  all  of  them  ?  It  is  very  difficult  for
 me  tO  say  if  all  of  them  are  there,  or  how
 many  of  them  are  there.  The  security
 forces  are  taking  adequate  steps.  All  steps
 will  be  taken  by  the  local  coinmander  and
 by  the  local  authorities,  in  consultation
 with  the  State  Government,  to  deal  with
 the  situation  effectively.  I  cannot  divulge
 as  to  what  tactics  they  are  going  to  employ
 or  what  is  going  to  be  the  physizal  method
 of  taking  charge  of  them  or  arresting  them.
 The  fourth  question  is  ;  are  we  or  our  men
 guided  by  the  men  at  Zungti?  I  have  no
 information.  Further,  it  is  not  customary
 to  give  on  the  floor  of  the  House  the
 source  of  intelligence  that  might  he  used
 by  the  security  forces.

 SHRI  SWELL:  It  is  there  in  all
 papers.

 SHRI  SWARAN  SINGH:  The  fifth
 question  is:  will  the  talks  be  resumed  ?
 I  do  not  think  that  stage  has  arrived  when
 the  talks  could  be  resumed.  The  sixth
 question  is  :  why  has  the  Governor  dashed
 to  Kohima  in  a  dramatic  manner?  I  do
 pot  think  any  dramatics  is  involved  in  this.
 It  is  a  very  serious  situation  and  it  is  the
 function  of  the  head  of  the  government,
 who  happens  to  be  the  Governor  in  this
 case,  to  be  on  the  spot  and  to  take  deci-
 sions  in  accordance  with  that.  There  is
 no  question  of  any  dramatising.
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 These  were  the  six  questions  that  the
 hon.  Member  asked  specifically.  Then  the
 hon.  Member  referred  to  a  large  sumber
 of  reports.  Fortunately  or  unfortunately,
 we  havea  free  press  and  they  are  free  to
 put  out  anything  in  the  press  and  it  will
 be  a  bad  day  if  we  are  confronted  with
 everything  that  appears  in  the  newspapers
 and  we  are  expected  to  give  an  explanation
 why  the  press  has  published  a  particular
 piece  of  news  ina  particuuar  manner.  I
 canpot  answer  that  question.

 SHRI  RANJIT  SINGH  :  Without  any
 preamble,  I  wouid  like  to  ask  a  few
 questions.

 MR.
 for  that.

 SPEAKER:  [I  would  thank  you

 SHRI  RANJIT  SINGH  .  Out  of  several
 batches  of  Chinese-trained  Nagas  that  are
 supposed  to  have  infiltrated  into  Nagaland,
 how  many  have  now  been  eliminated  ;
 about  how  many  such  batches  do  we  bave
 information  ;  what  is  there  strength  ;  do
 we  know  generally  where  their  headquarters
 are  located  and  who  are  their  leaders  ?
 This  so-called  General  Angami,  you  will
 remember,  was  arrested  in  957  and  our
 Government  gave  him  the  right  royal
 Sheikh  Abdullah  treatment  then  and
 released  him  from  jail.  In  958  he  went
 to  Pakistan  and  in  1962  he  went  to
 England.  He  joined  hands  with  Phizo
 there,  got  some  information  and  some
 money  apd  came  back  to  Nagaland.  ‘Then
 with  a  batch  of  4,000  Naga  so-called
 soldiers  he  went  to  China  to  be  trained
 in  the  Mao  methods.

 SHRI  J.  8.  KRIPALANI
 it  a  preamble  or  not  ?

 (Guna):  Is

 SHRI  UMANATH  (Pudukkottai)  ¢  It  is
 the  Long  Title  !

 SHRI  RANJIT  SINGH  :  Now  that  he
 bas  been  arrested  along  with  his  chief
 associate,  would  the  Government  hand
 him  over  to  the  law  authorities  to  be  dealt
 with  in  the  ordinary  manner  as  a  criminal
 against  the  State,  instead  of  again  treating
 him  as  a  prisoner  of  war  ur  as  a  hero  ?

 I  would  like  to  add  the  congratulations
 of  all  us  for  the  excellent  job  done  by  the
 security  forces,  the  armed  forces  and  all
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 others  as  also  to  Kughato  Sukhai  in  this
 particular  instance  who  gave  us  all  the  in-
 formation  about  these  people  and.  their
 movement.  हर

 SHRI  SWELL:  The  Minister  has
 denied  it.

 SHRI  RANIJIT  SINGH:  If  he  has
 denied  it......  (Interruption)

 MR.  SPEAKER  :  Preamble  was  better  !

 SHRI  RANJIT  SINGH:  In  view  of
 this  success  will  be  Government  give  a  free
 hand  now  to  the  security  forces  and  to  the
 GOC-in-C,  Eastern  Command,  to  eliminate
 the  last  vestige  of  insurgency  that  is  left
 over  there  and  to  follow  up  this  success  ?

 I  would  like  to  inform  you  that  the
 officer-in-charge,  Nagaland  operations,  til!
 very  recently  was  told  that  he  was  unfit  for
 further  promotion.

 MR.  SPEAKER  :  Do  not  bring  in  that.
 We  are  not  discussing  the  Defence  Budget
 now.

 SHRI  RANJIT  SINGH  :  I  wish  to  say
 that  at  times  in  the  House  of  Commons
 we  have  had  gallantry  awards  announced
 on  the  floor  of  the  House  to  defence  forces
 and  security  personne!  for  gallant  deeds
 performed  in  the  field.  This  isa  duty  well
 performed  by  persons  who  were  the  only
 unit  which  had  held  back  the  Chinese  at
 Walong.  Would  the  Government  consider
 that  if  gallantry  awards  are  warranted  they
 would  be  announced  on  the  floor  of
 the  House  for  raising  the  morale  of  the
 people  ?

 Lastly,  the  questions  raised  by  Shri  Swell
 are  very  important  questions.  For  many
 of  those  questions  the  hon.  Minister  bas
 replied  that  he  has  no  information.  Would
 he  get  information  on  those  subjects  aud
 inform  the  House  later  on  ?

 SHRI  SWARAN  SINGH  :  Tho  number
 of  Naga  hostiles  who  are  reported  to  have
 gone  overto  China  for  training  and  to
 collect  arms  was  given  some  days  back  on
 the  floor  of  the  House,  I  think.  by  the
 Homc  Minister.  |  think,  he  gave  the
 figure  of  roughly  4,000  persons.  |  have
 00  further  information  tu  add  to  that.

 The  return,  as  |  bave  mentioned  io  my
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 main  statement,  of  China-trained  Naga
 hostiles  took  place  in  small  driblets  towards
 the  end  of  967  and  also  in  the  beginning
 of  968  but  the  main  bulk  of  them  is
 reported  to  have  come  now-—-sOme  more
 might  still  be  waiting  in  the  Burmese  ter-
 ritory—with  Mowu  Angami  and  also  with
 the  other  group.

 I  cannot  give  the  exact  oumbers  from
 the  very  nature  of  circumstances.

 The  second  question  was  as  to  what
 treatment  should  be  meted  out  to
 him:  We  are  governed  by  Constitution  ;
 we  are  governed  by  law.  J  am  sure  the
 treatment  which  is  duc  to  any  individual
 with  be  meted  cut  to  him.  I  cannot  spell
 out  all  the  details  of  either  the  treatment  or
 the  manper  in  which  he  is  to  be  dealt  with.
 I  do  not  think  it  is  a  fair  question  to  ask
 at  this  stage.  (Jnterruption)  |  would  appeal
 to  bon.  Members  not  to  compare  one  case
 with  another.  As  tothe  treatment  meted
 out  in  case  of  Sheikh  Abdullah,  this  was
 the  subject  matter  of  discussion  and  the
 Government  explained  their  view.  So  far
 asthe  present  case  Is  concerned,  he  will
 be  dealth  with  according  to  the  law  and
 according  to  the  requirements  of  the  situa-
 tion.  I  cannot  give  any  details;  I  have
 no  intention  to  give  any  details.

 The  third  question  which  rather,
 unfortunately,  worded  is:  Will  the  Security
 Forces  be  given  a  free  hand?  The
 Security  Forces  have  always  been  given
 a  free  hand  to  deal  with  the  situation  in
 the  best  possible  manner.  It  is  a  difficult
 situation  where  8  vast  majority  of  Nagas,
 residents  of  Nagaland,  want  peace  and  they
 feel  that  their  future  is  undisputably  cast
 with  India  and  there  are  some  hostile  people
 who  do  not  see  the  wisdom  of  a  peaceful
 way  of  life  and  they  have  to  be  dealt  with
 in  the  context  of  the  situation  that  prevails.
 The  Security  Forces  within  these  political
 limits  have  always  becn  dealing  with  it  in
 an  effective  manner  aod  on  further  freedom
 as  such  is  called  for.

 The  fourth  peint  was  about  gallantry
 awards.  loam  sure  the  gallantry  awards,
 whenever  they  are  due,  will  certainly  be
 given  and  it)  is  privilage  of  the  Army
 Headquarters  to  weigh  the  situation  and  not
 be  swept  aways  merely  by  events.  These  are
 mattery  which  bave  always  Leev  cunsidered.
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 ]  have  no  doubt  that  if  they  deserve,  they
 will  be  awarded  gallantry  awards

 AN  HON.  MEMBER:
 announcement  today.

 Make  an

 SHRI  SWARAN  SINGH  :
 announce  today.

 I  will  not
 It  has  not  been  the

 Practice.  |  do  not  want  to  make  a
 departure.  Let  us  be  quite  clear.  T  have
 fo  intention  to  dramatise  it  by  making  an
 announcement  here.

 SHRI  SHRI  CHAND  GOYAL  (Chandi-
 gath):  Why  don't  you  make  a_  beginning
 today  ?

 SHRI  ४,  5.  KOTHARI  (Mandsaur)  :
 The  aimy’s  success  in  capturing  ‘General’
 Mowu  Angami  is  4a  milestone  in  the  pro-
 Yonged  campaign  in  this  region  against
 Naga  hostiles.  But  the  Government,  io  my
 opivion,  has  been  weak  and  vaccilating.  -I
 cap  prove  it.  In  regard  to  the  deployment
 of  forces  and  in  the  operations,  helicopters
 and  planes  were  not  allowed  to  be  used
 and,  as  a  consequence  of  that,  Naga
 hostiles,  with  impunity,  have  been  sending
 people  to  China  for  taking  training  in
 guerilla  warfare,  getting  modern  sophisti-
 cated  arms,  coming  back  and  creating
 trouble  here.  Besides  that,  Mr.  Phizo  who
 is  staying  in  London  has  been  creating
 continuous  trouble,  inciting  Naga  rebels
 here  and  indulging  in  seditious  acts.  But
 the  Government  of  India  has  not  been
 able  to  persuade  the  U.  K.  Government
 either  to  extradite  him  orto  ensure  that
 he  does  not  create  trouble  here  while
 staying  there.  The  successful  conduct  of
 the  recent  elections  in  Nagalund—that  ifs
 commendab!c—  shows  that  a  vast  majority
 of  the  pcople  in  the  Nagaland  desire  peaces.
 Therefore,  the  Government  should  make
 efforts  to  stabilise  the  political  situation.

 In  that  context,  I  would  like  to  cnquire
 of  the  bon.  Minister  with  respect  to  two
 aspects,  the  military  and  the  political
 aspect.  With  regard  to  the  military  aspect,
 would  the  hon.  Minister  permit  the  autho-
 rilies  take  strong  and  firm  action  against
 those  rebels  who  are  on  the  border  and,
 particularly,  ask  the  Burmese  Government
 to  cooperate  with  the  Indian  Governmeot
 to  ensure  that  those  rebels  are  apprehended?
 Scvondly,  with  regard  tu  the  political  aspect
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 it  appears  that  some  mano  of  the  revolu-
 tionary,  but  moderate,  groyp  of  Mr.  Sukhai
 have  assisted  the  army  authorities  in  captur-
 ing  ‘General’  Mowu  Angami—those  are  the
 reports —  and,  |  would  like  to  know  whether
 negotiations  will  be  resumed  with  these
 people  belonging  to  Sukhai  group,  so  that
 tha  political  situation  may  be  further
 stabilised  and  democratisation  of  the  rebel
 forces,  particularly  the  Sukhai  section,  may
 be  achieved.  Finally,  |  want  to  know
 whether,  as  a  result  of  the  interrogation  by
 the  Army  intelegence  of  the  cuptured
 Generals,  the  Goveroment  has  been  able
 to  glean  further  information  with  regard
 to  the  strategy  and  strength  of  the  forces
 which  have  been  creating  trouble  and  about
 the  rebels  who  are  massed  on  the  Burmese
 borders  and  are  trying  to  cotcr  India  aftcr
 obtaining  training  in  China.

 SHRI  SWARAN  SINGH:  Ido  not
 think  that  the  hon.  Member's  assessment
 that  Government  has  followed  a  weck  or
 vacillating  policy  is  correct.  It  was  a
 deliberate  policy  of  firmness  to  dealt  with
 rebels  but  not  in  apy  way  to  accentuate
 things  further  and  to  cause  trouble  to  those
 who  are  normal  Nagas  who  have  parti-
 cipated  in  the  elections  and  who  have  been

 all  the  time  co-operating  with  the  legal  autho-
 rities  and  who  are  also  constituents  of  the
 State  Government  as  been  constituted  from
 time  to  time.  There  is  nothing  further
 to  add.  His  first  question  wus  whether
 strong  and  firm  action  would  be  taken  and
 whether  the  Burmese  Government  also
 would  be  kept  ian  touch.  Strong  and  firm
 action  has  always  been  taken.  The  Burmese
 Government  have  got  their  owo  problems
 io  their  northern  region,  but  |  must  say
 that  they  have  been  dealing  with  the
 situation  there  in  a  very  admirable  manner,
 ‘and  such  matters  as  to  what  is  the  actual
 contact  or  what  is  actually  done  by  the
 Burmese  Government  arc  not  matters  which
 should  be  the  subject-matters  of  discussion
 bere.

 The  sccond  question  was  whether  on
 the  political  front,  sometbing  mre  is  to  be
 dose.  On  the  pulitical  front,  the  biggest
 event  has  been  the  reccot  elections,  and
 there  is  now  functioning  a  Icgally  constitu-
 ted  Government.  Ail  these  actions  that
 are  being  takeo  al  the  present  moment,
 either  on  the  political  front  ov  on  the
 military  and  security  frovt,  are  belong  takcu
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 jo  such  a  manner  that  the  local  Government
 is  fully  in  the  picture,  and  every  effort  is
 being  made  to  have  a  very  good  consulta-
 tion  with  the  local  Goveroment.

 SHRI  oo  i  KOFHARI  :  What  about
 ucgotiatioos  with  Sukbai  group  ?

 SHRI  SWARAN  SINGH  :  I  have  not
 yet  finished.  008  the  question  of  negotia-
 tions,  |  would  appeal  to  the  hon.  Member
 not  to  ask  fora  categorical  reply  now.
 It  is  a  developing  situation.  Let  us  see
 how  things  develop  and  if  there  is  any
 proper  occassion,  surely  our  policy  is  to
 start  negotiations  if  any  worthwhile  purpose
 can  be  achieved,  but  at  the  present  moment,
 the  security  furces  arc  dealing  with  a
 difficult  situatlon  and  while  they  are  dealing
 with  such  a  situation,  let  us  not  divert
 their  attentiun  by  these  other  considerations.

 शो यशदत्त  ह्ार्मा  (प्रवृतसर)  :  मंत्री  महो-
 दय  ने  उत्तर  देते  हुए  कहा  है  कि  सेना  को  नागा
 बागियों  का  पीछा  करने  के  लिए  सब  प्रकार
 की  सुविधायें  दी  गई  हैं  प्रौर  सब  प्रकार  से  छूट
 उनको  दी  गई  है

 श्रो  स्वर्ण  सिंह  :  जरा  जोर  से  बोलिये  |

 एक  माननीय  सदस्य  :  पंजाबी  में  बोलिये  |

 श्री  यशवत्त  ह्वार्भा :  मैं  जानना  चाना  वां  कि
 सेना  नं  जित्थ  सारी  छूट  देन  दी  गल  कई  गई
 ए--(इ  टरप्वांज)  मैं  जानना  चाहता  हूँ  कि  क्‍या
 यह  ठीक  है  कि  सेना  को  प्रच्छे  प्रकार  के  हृथि-
 यार  बन्द  विमानों  का  तथा  हैलीकौप्टर्ज  का  इन
 नागा  बागियों  से  निपटने  की  दृष्टि  से  प्रयोग
 करने  की  सुविधा  नहीं  दी  गई  है,  उस  पर  इसके
 बारे  में  रोक  लगाई  गई है ?

 श्रंगामी  भ्रादि  कुछ  जनरल  पकड़े  गए  है,
 यह  मंत्री  महोदय  ने  बताया  है।  इनकों  पहले
 छोड़  दिया  गया  था  ब्रौर  तब  इनके  बारे  में  ढील
 बरती  गई  थी।  में  जानना  चाहता  हूँ  कि  इस
 प्रकार  के  विद्रोहियों  को  पतड़ने  के  बाद  आगे  के
 लिए  क्या  झ्राप  कोई  कड़ी  नीलि  प्रपनाएंगे  ब्ौर
 उन  से  कड़ाई  4  निपदेंगे  ताकि  वे  मुबारा  ट्
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 [श्री  यज्ञदत  शर्मा |
 कर  न  जा  पायें  और  श्ागे  इस  प्रकार  की
 गतिविधियां  करने  वालों  को  इबरत  हो  ?

 नेफा  के  क्षेत्र  में  और  नागा  क्षेत्र  में  कुल
 कितनी  संख्या  में  श्रौर  किस-किस  रूप  में  चीनी
 जासूस  काम  कर.  रहे  हैं  ?  क्या  यह  सही  नहीं  है
 किये  भेदिये  हमारे  देश  के  हितों  के  विरुद्ध
 जनता  को  भड़का  कर  ट्रेनिंग  के  लिए  चीन  के
 झन्दर ले  जाते  हैं  और  ये  लोग  वहां  जा  कर
 हथियारबन्द  बन  कर  यहां  लौटते  हैं।  राज-
 नीतिक  अथवा  दूसरे  रूपों  में  कितने  ऐसे  जासूस
 यहां  काम  कर  रहे  हैं  श्रौर  आप  उनकी  रोकथाम
 के  लिए  क्‍या  कोई  कड़ी  नीति  ले  कर  चल  रहे
 हैं,  यह  मैं  जानना  चाहता  हूँ

 SHRI  SWARAN  SINGH:  About  the
 first  question,  4  would  say  that  it  is  not
 correct  that  the  use  of  helicopters  is  barred.
 Helicopter  can  be  used  if  the  situation
 arises.  There  is  no  question  of  any  bar
 being  placed  on  the  use  of  any  arms  of  the
 armed  forces  and  it  is  for  the  local
 commanders  from  the  tactical  point  of  view
 to  use  anything  that  they  like.

 The  second  question  is  the  same  ques-
 ticn  is  another  form  about  the  treatment
 to  be  meted  out  to  Shri  Angami.  4  have
 nothing  more  to  add  to  what  |  have  already
 suid.  He  will  be  dealt  with  in  accordance
 with  the  law  and  as  the  situation  warrants.

 The  third  question  was,  are  there  any
 Chinese  agents.  Now,  1  do  not  know
 precisely  what  he  means.  If  he  means  to
 ask  if  there  are  any  Chinese  personnel  in
 any  form,  there  are  no  Chinese  personnel.
 As  to  who  is  an  agent,  it  is  very  difficult
 for  me  to  say.  At  apy  rate  those  people
 who  go  to  China  themselves  are  either
 principals  or  agents.  We  know  that  a
 section  of  hostile  Nagas  had  plans  and  they
 executed  those  plans  of  going  to  China
 and  getting  training  and  arms  and  we  are
 dealing  with  that  situation.

 श्री  यज्षदस  हार्मा  :  मैं  एक  बात  स्पष्ट
 करना  चाहता  हूं  ।  मंत्री  महोदय  उसको  समझ
 नही  पाए.  है।  नागा  एवं  नेफा  क्षेत्रों  में  चीनी
 एजेन्टों  का  श्रड्डा  होगा,  चीमी  एजेन्ट  वहां  पर

 इस  प्रकार  के  कामों  भें  लगे  होंगे।  जब  लोग
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 वहां  जा  कर  ट्रेनिंग  लेते  हैं,  वहाँ  से  हथियार
 नाते  हैं  तो  जरूरी  है  कि  चीन  के  कुछ  एजेन्ट
 यहां  काम  भी  कर  रहे  होंगे  जो  इस  तरह  से
 लोगों  को  वहां  ले  जाते  हैं  |  शब  सरकार  का

 यह  काम  है  कि  वह  पता  लगाये  कि  किस  हकक्‍ल
 में  वे  वहाँ  काम  कर  रहे  हैं।  भ्रगर  सरकार
 इसको  जानती  नहीं  है  तो  फिर  उनको  वह
 किस  तरह  से  पकड़  सकेगी,  किस  तरह  से  उनकी
 पकड़  धकड़  करेगी  ।  चीनी  जासूस  वहां  किस
 शक्ल  में  और  कितनी  संख्या  में  काम  कर  रहे  हैं
 शौर  उनकी  रोकथाम  के  बारे  में  कोई  कड़ी
 नीति  सरकार  ने  अपनाई  है  ताकि  न  रहे  बांस
 और  न  बजे  बांसुरी  ?

 SHRI  SWARAN  SINGH  :  In  this
 particular  case  there  was  a  section  of  the
 hostile  Nagas  who  looked  towards  China.
 And,  it  is  not  a  question  of  just  agents  or
 people  who  were  helping  others.  Here  was
 a  solid  group  of  people  who  actually
 crossed  over  into  the  Chinese  territary,
 took  training  and  brought  back  arms.  “The
 best  way  to  deal  with  them  isto  break
 whatever  may  be  the  rings.  That  is  the
 best  way  of  dealing  with  the  situation.

 wit  स०  मो०  बनर्जी  (कानपुर)  :  मैं  अपनी
 सिक्‍योरिटी  फोसिस  को  बधाई  देना  चाहता  हूँ
 कि  जिन्होंने  उनको  गिरफ्तार  किया  है  1  इससे
 साबित  हो  गया  है  कि  हमारी  श्रार्मी  केवल
 स्ट्रॉग  ही  नहीं  है  बल्कि  इटेलीजेंट  भी  है।  एक
 श्रौर  चीज़  इससे  साबित  हो  चुकी  है।  जो  लोग
 चीन  से  ट्रेनिंग  ले  कर  शाए  हैं  मालूम  होता  है
 कि  उनको  जो  ट्रेनिंग  दी  गई  है  वह  बहुत
 डिफैक्टिव  है,  वर्ना  वे  गिरफ्तार  नहीं  होंते  ।
 जनरल  श्रंगामी  को  गिरफ्तार  कर  लिया  गया
 है  प्रौर  उनको  इंटेरोगेट  किया  जा  रहा  है,  यह
 अखबारों  में  श्राया  है  मैं  जानना  चाहता  हूँ
 कि  क्‍या  यह  भी  साबित  हुभा  है  या  नहीं  कि
 इनका  ग्राज  भी  कांटेक्ट  मि०  फिज्ञो  के  साथ
 है  ?  जो  लोग  चीन  से  ट्रेनिंग  ले  कर  प्राए  हैं
 न्रौर  पाकिस्तान  की  रारहद  से  प्रा  रहे  हैं  क्या
 मि०  फिज़ो  जो  जाज  भी  बिलायत  में  बैठे  हुए  हैं,
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 उनके  साथ  इनका  कांटैक्ट  है,  यदि  है  तो  क्या
 सरकार  उनके  इस  कॉँटैक्ट  को  तोड़ने  की
 कोशिश  कर  रही  है  या  नहीं  फर  रही  है  ?

 SHRI  SWARAN  SINGH  :  It  is  true
 that.  there  have  been  contacts  between  the’
 hostile  Nagas,  particularly  the  pro-Chinese
 faction  amonst  them,  afd  Mr.  Phizo  who
 has  now  taken  British  citizenship  and  who
 is  in  the  United  Kingdom.  As  to  what  we
 could  do  to  break  that  contact,  it  is  not
 quite  easy,  because  he  functions  in  another
 capital  in  another  country,  and  he  is  now
 not  a  national  of  India  as  he  has  taken
 British  nationality.  But  we  are  quite  clear
 that  the  British  Government  should  not
 give  any  facility  to  him  to  enable  him  to
 function  in  this  manner  which  is  detrimental
 to  our  interest.  It  is  not  quite  clear  to
 meas  to  what  else  we  could  do.  If  the
 hon.  Member  has  any  bright  idea,  he  cou'd
 mention  it  to  me  even  later,  and  I  am
 prepared  to  take  some  follow-up  action.

 SHRI  S.M.  BANERJEE;  If  I  had
 bright  ideas,  I]  would  not  have  put  the
 question  to  him.  As  a  Minister  he  is
 supposed  to  be  brighter  than  I.  say  that
 there  is  contact  between  the  hostile  Nagas
 and  Phizo.  Not  only  does  he  go  to  Pakistan
 but  there  are  several  othet  contacts.  May
 I.  know  whether  we  have  takeo  up  this
 matter  with  the  British  Government  and
 the  Commonwealth  countries,  and  if  so,
 what  their  reaction  is  ?

 SHRI  SWARAN  SINGH:
 generally  express  ignorance.

 They

 2.35  hrs.

 QUESTION  OF  PRIVILEGE  AGAINST
 BDITOR  OF  “Organiser”

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal)  :  With  your  permission,  I  would
 like  to  raise  this  question  of  privilege.
 This  is  in  connection  with  an  article  written
 in  the  Organi.er,  which  is  considered  to
 be.  the  official  organ  of  one  of  our  important
 political  parties,  namely  the  Bharatiya  Jao

 SHRI  BAL  RAJ  MADHOK  (South
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 Delhi)  :
 party.

 It  is  not  the  official  organ  of  any

 SHRI  P.  VENKATASUBBAIAH:  I
 said  ‘which  was  considered  to  bs’.  Let  the
 hon.  Member  mark  the  words  that  I  had
 used.  This  is  in  connection  with  a  speech
 that  I  made  on  the  floor  of  the  Lok  Sabha
 on  the  l8th  February,  on  the  no-confidence
 motion.  Commenting  on  the  speech  that
 I  made,  the  article  that  has  been  published
 in  the  Organisner  has  made  ceriain  dispar-
 aging  remarks  against  me  and  also  the
 party  to  which  I  belong.  This  is  the  way
 in  which  the  freedom  of  the  press  is  being
 exercised.

 MR.  SPEAKER:  The  hon.  Member
 may  kindly  say  what  it  is  about.

 SHRI  P.  VENKATASUBBAIAH  :  I
 am  reading  out  the  relevant  portion  which
 is  as  follows  :

 “Speaking  on  the  no-condfidence
 motion  in  the  Lok  Sabha  on  February
 8  Shri  P.  Venkatasubbaiah,  a  Congress
 Parliamentary  Party  Secretary  said:
 ‘In  West  Bengal,  I  could  understand
 the  election  results  going  in  favour  of
 the  United  Front.  हज  is  an  impact  of
 the  Peking-Pindi  axis  on  the  West
 Bengal  people.’.  Venkatasubbahia  did
 not  give  his  reasons  for  this  astounding
 assertion  ;  maybe  because  he  was
 shouted  down  by  the  Communists  or
 better  still  because  nothing  shames  a
 Congressman  more  than  to  confess  that
 he  is  born  of  a  Hindu  mother”.

 SOME  HON.  MEMBER:  Th:  hon.
 Member  may  read  out  that  portion  again.

 SHRI  P.  VENKATASUBBAIAH  :  I
 shall  read  out  that  portion  again.  It  was
 as  follows;

 “maybe,  because  he  was  shouted
 down  by  the  Communists  or  better  still
 because  nothing  shames  a  Congressman
 more  than  to  confess  that  he  is  boro  of
 a  Hindu  mother  rn

 This  is  the  sort  of  language  which
 has  been  used.  So,  through  you,  I
 request  the  House  that  suitable  action  be
 taken  against  this  paper.  I  leave  the  matter
 to  you  and  to  the  House  to  take  whatever
 proper  action  is  deemed  fit  to  be  taken,
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 MR.  SPEAKER:  If  I  have  the  per-
 mission  of  the  House,  I  shall  write  to  the
 paper.  This  is  very  indecent  language.
 After  all,  the  papers  must  be  more
 responsible  than  this.  If  {i  have  the
 permission  of  the  House,  I  shall  write  to
 the  paper  and  find  out  what  it  has  to  say.

 SOME  HON.  MEMBERS  :  Yes.

 SHRI  P.  VENKATASUBBAIAH:  I
 was  not  able  to  follow  what  you  said.

 MR.  SPEAKER:  Before  taking  any
 action,  |  have  to  write  to  the  Editor  and
 find  out,  and  then  I  shall  come  before  the
 House.

 32.38  bre.

 PAPERS  LAID  ON  THE  TABLE

 Annual  Reports  of  Hindustan  Cables  [td.
 and  Heavy  Biectricals  Ltd  and  Review
 by  Government  on  the  working  thereof

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  (SHRI  BHANU
 PRAKASH  SINGH):  On  behalf  of  Shri
 F.  A.  Ahmed,  |  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  papers  under
 sub-section  (l)  of  section  6l9  A  of  the
 Companies  Act,  956  :—

 (t)  (i)  Review  by  the  Government  on
 the  working  of  the  Hindustan
 Cables  Limited,  for  the  year
 1967-68.

 (ii)  Anaual  Report  of  the  Hindustan
 Cables  Limited,  for  the  year
 ‘1967-68,  along  with  the  Audited
 Accounts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon.

 (2)  (ण  Review  by  the  Government  on
 the  working  of  the  Bharat
 Heavy  Electricals  Limited,  New
 Delhi  for  the  year  ‘1967-68.

 (ii)  Annual  Report  of  the  Bharat
 Heavy  Electricals  Limited,  New
 Delhi  for  the  year  1967-68,  along
 with  the  Audited  Accounts  and
 the  comments  of  the  Comptro}ler
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 and  Auditor  General  thereon.
 [Piaced  in  Library.  See  No.  LT-384/69]

 Notifications  under  contract  (Regulation)
 Act

 SHRI  BHANU  PRAKASH  SINGH  :
 On  bdebalf  of  Shri  Raghunatha  Reddy.  I
 beg  to  lay  on  the  Table —

 (l)  A  copy  of  Notification  No.  5.  0.
 638  (English)  version)  and  S.  0.  64]  (Hindi
 version)  published  in  Gazette  of  India  dated
 the  22nd  February,  1969,  issued  under
 section  27  of  tbe  Forward  Contracts
 (Regulation)  Act,  1952.

 (2)  A  copy  of  Notification  No.  5.  0.
 639  (English  version)  and  S.O  642  (Hindi
 version)  published  in  Gazette  of  India
 dated  the  22nd  February,  1969,  issued  under
 section  18  of  the  Forward  Contracts  (Regu-
 lation)  Act,  1952,  [Placed  in  Lib-ary.  See
 No.  LT-385/69]

 42.29  hes.

 RE  :  CALLING-ATTENTION-NOTICES
 AND  POINTS  OF  PRIVILEGE

 SHRI  NAMBIAR  (Tiruchirappalli):
 May  t  know  what  had  happened  to  the
 privilege  motion  moved  by  Shri  Madhu
 Limaye  on  the  question  of  the  leakage  of
 the  budget...  oe

 MR.  SBAKER:  The  hon.  Member
 should  not  get  up  like  this  and  raise  these
 matters.  Shri  P.  Venkatasubbaiah  had  taken
 my  permission  and  then  raised  it.  Why
 should  the  hon.  Member  not  write  to  me  first
 before  raising  anything  here  ?  I  am  not
 going  to  allow  him,  and  |  am  not  going
 to  reply  to  him.  He  cannot  simply  get  up
 and  raise  any  matter  and  expect  me  to
 answer,  as  thogh  I  am  here  just  to  answer
 some  short  notice  question.

 SHRI  NAMBIAR:  We  were  expec-
 ting  somethiag  from  him.

 SHRI  CHENGALRAYA  NAIDU
 (Chittor)  :  I  Bad  tabled  a  calling-attention-
 notice  regarding  the  new  Madhya  Pradesh
 Minister...  a
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 MR.  SPEAKER:  I  had  received  40
 calling-attention-notices  this  morning......

 SHRI  CHENGALRAYA  NAIDU  :  This
 is  avery  urgent  thing.  The  new  Chief
 Minister  is  not  able  to  form  a  Cabinet,
 and  without  facing  the  Assembly......

 MR.  SPEAKER.  He  is  also  getting
 up  just  like  Shri  Nambiar......

 SHRI  UMANATH  (Pudukkottai)  :  The
 rule  that  is  applicable  to  Shri  Nambiar  is
 also  applicable  to  him.

 MR.  SPEAKER  :  It  is  applicable  to
 him  also  cent  per  cent  and  not  just  90  per
 cent.

 SHRI  CHENGALRAYA  NAIDU:  I
 had  asked  for  your  permission....,....

 MR.  SPEAKER  :  I  have  followed  him.
 lI  bad  received  about  40  calling-attention-
 notices  today.  There  was  one  regarding
 Madhya  Pradesh  also.  But  it  is  not  possi-
 ble  to  allow  all  of  them.

 After  all,  the  Assmbly  is  still  there  in
 Madhya  Pradesh  and  pérhaps  is  meeting
 the  day  after  tomorrow  It  is  their  busi-
 ness.  Let  us  see  what  they  do.

 SHRI  CHENGALRAYA  NAIDU:
 Without  facing  the  Assembly  he  is  advising
 the  Governor  to  dissolve  the  Assembly.

 2.4]  bra.

 ARREST  AND  CONVICTION  OF
 MEMBER

 (Shri  ्,  H.  Pace!)
 MR.  SPEAKER  ;  Ihave  to  inform

 the  House  tbat  I  haver  received  the  following
 two  wireless  messages  dated  the  Ath
 March,  1969  from  the  Commissioner  Police,
 Bangalore  :

 “In  the  exercise  of  my  powers  under
 Section  92  Clauses  (O)  and  (R)  of  the
 Mysore  Police  Act,  to  direct  that  Shri
 J.  H.  Patel,  Member,  Lok  Sabha,  be
 arrested  for  obstructing  traffic  and
 behaving  in  a  disorderly  manner  in
 public......”"
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 SHRI  MADHU  LIMA‘E  (Monghyr)  3
 He  is  a  very  orderly  person.

 MR.  SPEAKER  :
 “*.,....Sbri  J.  H.  Patel,  Member,  Lok

 Sabha,  was  accordingly  arrested  in  front
 of  Vidhan  Soudha,  Bangalore,  this  day
 at  about  12.30,  p.m.  on  the  Wth  March,
 969  along  with  14.  others  and  he  is  at
 present  lodged  in  Qubbun  Park,  Police
 Station,  Bangalore.  He  is  being  pro-
 duced  before  the  Additional  First  Class
 Magistrate,  Civil  Area,  Bangalore.”’.

 “T  have  the  honour  to  inform  you
 further  that  Shri  J.  H.  Patel,  Member,
 l.ok  Sabha,  was  produced  before  the
 Additional  First  Class  Magistrate,  Civil
 ‘Area,  Bangalore,  along  with  I4  others.
 He  pleased  guilty  to  the  charge......

 SHRI  MADHU  LIMAYE  :  Of  disor-
 derly  behaviour  ?

 MR.  SPEAKER  :
 oars  He  was  convicted  under  section

 92  (0)  of  the  Mysore  Police  Act  and
 sentenced  to  pay  a  fine  of  Rs.  I5  in
 default  to  undergo  simple  imprisOn-
 ment  for  a  period  of  three  days.  He
 did  not  pay  the  fine  amount  aad  there-
 fore  was  sent  to  Centra}  Jail,  Bangalore,
 to  undergo  the  imprisonment.”.

 शनी  मधु  सिमये  :  कया  माननीय  सदस्य  ने
 डिसप्रार्डरली  बिज़ेवियर  की  बदभ्ममनी  फंलाने  की,
 बात  कुबूल  की  है  ?  मुझे  इस  के  बारे  में  शक  है  ?

 MR.  SPEAKER  :
 What  am  |  to  do  ?

 He  has  accepted  it.

 SHRI  HEM  BARUA  (Mangaldai)  :
 Will  you  please  find  out  from  the  magis-
 trate  concerned  what  the  behaviour  was  ?
 Will  you  please  find  out  what  exactly  the
 charges  are  ?

 MR.  SPEAKER  :  It  was  for  disorderly
 behaviour  and  he  has  accepted  the  charge.
 I  have  received  the  information  and  I  have
 given  it  to  the  House.

 aft  मधु  लिमये  :  नियमों  में  लिखा  है  कि
 उस  का  का  रण  बताना  चाहिए,  बर्ना  श्वाह-म-श्वाह
 प्रिविलेज  मोशन  देना  पड़ेगा  ।
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 MR.  SPEAKER:  कारण  तो  बताया  है  ॥
 We  may  not  remember  the  section,  but  the
 thagistrate  has  given  the  section.  He  has
 mentioned  section  92  and  so  on.

 SHRI  MADHU  LIMAYE  :  Merely
 mentioning  the  sections  is  not  enough.

 DEMANDS  FOR  GRANTS  (RAIL  WAYS),
 1969-70.

 THE  MINISTER)  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  With
 your  permission,  I  beg  to  apprise  the  House
 of  a  slight  amendment  of  the  programme
 of  new  acquisitions  of  rollingstock  printed
 on  pages  417-418,  of  Part  II  of  the  Works,
 Machinery  and  Rolling  Stock  Programmes
 of  Railways  for  ‘1969-70,  which  was  circu-
 lated  as  part  of  the  Budget  documents.

 On  these  pages,  mention  is  made  of
 2340  bogie  open  wagons,  20  four-wheeler
 military  open  wagons  and  92  four-wheeler
 brake  vans  for  the  broad  gauge  and  I!04
 bogie  covered  wagons  for  the  metre  gauge.
 It  has  subsequently  been  proposed  to  order
 some  bogie  covered  wagons  of  the  CR  or
 ‘BCX,  type  for  the  broad  gauge.

 I  do  oot  at  this  stage  propose  to  ask
 for  Some  more  funds  for  these  wagons  but
 to  find  amounts  required  by  reappropria-
 tion.  am  bringing  this  to  the  attention
 of  the  House  because  of  the  Public  Accounts
 Committee’s  recommendation  that  any  item
 which  has  not  been  included  in  the  in  the
 programme  placed  before  Parliament  and
 is  expected  to  cost  Rs.  25  lakhs  or  more,
 should  be  specifically  brought  to  the
 aotice  of  Parliament  as  a  ‘new  service’.
 ordinary  course,  I  should  have  come  up
 with  a  token  Demand  for  this  particular
 item,  but  as  this  Demand  is  still  under
 discussion  I  am  taking  this  opportunity  of
 bringing  this  matter  to  the  attention  of  the
 House.

 MR.  SPEAKER  :  The  House  will  now
 take  up  further  discussion  and  voting  on
 the  Demands  for  Grants  relating  to  the
 Railways.

 Shri  Deven  Sen  may  now  continue  his
 speech.
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 थ्री  देवेन  सेन  (प्रासनसोल)  :  प्रध्यक्ष
 महोदय,  कल  मैं  कह  रहा  था  कि  रेलवेज़  में
 हमारा  कुल  3634  करोड़  रुपये  का  इनवेस्टमेंट

 हुआ  भोर  इतने  बड़े  प्रैमाने  पर  इनवेस्टमेंट
 बाकी  सावंजनिक  क्षेत्र  में  सब  मिला  कर  भी
 नहीं  हुआ  है।  बाकी  सार्वजनिक  क्षेत्र  में  सब
 मिला  कर  इनवेस्टमेंट  1  है  लगभग  3500

 करोड़  रुपये  का,  जब  कि  सिर्फ  रेलवेज्ञ  में
 3634  करोड़  रुपये  का  इनवेस्टमेंट  ह्म  है  1

 इस  रेलवेज़  की  शुरूआत  ब्रिटिश  जमाने  में
 हुई  थी  और  ब्रिटिश  जमाने  में  रेलवेज्ञ  को  किसी
 एक  बरस  भी  घाटा  नहीं  होता  था,  जब  कि
 श्राज  उस  को  घाटा  हो  रहा  है।  ब्रिटिश  जमाने
 में  रेलवेज़  की  तरफ  से  साधारण  राजस्व  को
 मदद  दी  जाती  थी,  जत्र  कि  श्राज  रेलवेज्ञ
 साधारण  राजस्व  से  45  करोड़  रुपये  का  कर्ज
 ले  चुका  है।  रेलवेज्ञ  की  इस  वित्तीय  स्थिति  के
 ये  तीन  कारण  मैं  देखता  है:  (!)  परिचालन

 (परफार्मेंस)  में  भ्रकुशलता,  (2)  आ्रावध्यकता  से
 ज्यादा  श्रवुमान  (एस्टीमेट)  करना,  एस्टीमेट  को
 इनफ्लेट  करना,  शौर  (3)  गम्भीरता  का
 प्रभाव  |

 मैं  इन  चाज़िज़्  की  पुप्टि  पब्लिक  एकाउंट्स
 कमेटी  की  रिपोर्ट  और  भाडिट  रिपोर्ट  में  से

 उद्धत  कर  के  कराना  चाहता  हूँ  |  पब्लिक

 एकाउंट्स  कमेटी  की  1968-69  की  रिपोर्ट  के
 पन्‍ना  7  पर  कहा  गया  है  :

 “The  Committee  cannot  resist  the
 impression  that  the  Railways  persisten-
 tly  over-eStimate  traffic  requirements
 while  planning  for  rail  capacity”

 इसके  बाद  यह  कहा  गया  है:
 “The  Committee  would  like  the

 Planning  Commission  and  Government
 to  ensure  that  while  drawing  up  the"’

 ‘Fourth  Plano,  planning  for  rail  capa-
 city  is  done  on  a  more  realistic  basis
 and  the  persistent  tendency  to  over-
 estimate  traffic  requirments  and  push
 up  investmet  is  firmly  curbed”

 रेखबेज़-मे ंमें  फ़िड््ल  इनवेस्टमेंट-किया  जा
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 रहा  है,  जिसके  कारण  रेलवेज़  को  नुकसान
 पहुंच  रहा  है।  कमेटी  की  रिपोर्ट  के:  पन्‍ना  35
 पर  कहा  गया  है  :

 “The  Committee  are  not  happy  to
 ‘earn  that  wagons  were  purchased  by
 Railways  during  the  Third  Plan  with-
 out  detailed  calculations”.

 रेलवेज़  के  द्वारा  बिना  कंलकुलेशन  के
 वेगन्‍ज  खरीदे  गये,  जिस  की  वजह  से  करीब  62
 लाख  रुपये  का  एवायडेबल  लास  ह््ध्ा  ।

 इस  के  बाद  मै  झ्रापका  ध्यान  पन्‍ना  44  की
 तरफ  खींचना  चाहता  हूँ,  जहाँ  कहा  गया  है  कि
 1966-67,  में  सदन  रेलवे  में  0.32  करोड़
 रुपये  का  नुकसान  ह्भ्ना  था।  उसी  वक्‍त  रेलवे
 का  ध्याम  इस  तरफ  खींचा  गया  था  ब्रौर  उस
 को  इस  बारे  में  हुशियार  रहने  के  लिए  कहा
 गया  था  लेकिन  967-68  में  सदन  रेलवे  को
 5.66  करोड़  रुपय  का  नुकसान  हुधा  |

 “हुशियारी''  का  यह  नतीजा  हुआ  कि  उस  को
 पांच  करोड़  ज्यादा  नुकसान  हभ्ा  |

 श्रब  मैं  आडिट  रिपोर्ट  में  से  एक  दो

 पायंट्स  भापके  सामने  रखना  चाहता  ह्  |  उस
 के  पन्‍ना  9  पर  कहा  गया  है  :

 एफिश्येंसी  इन  बैगन  यूटिलाइजेशन  |  इस
 में  गुड्स  ट्रैफिक  के  क्वांटम  में  जो  इन  सालों  में
 कमी  हुई  है  उसे  दिखाया  गया  है  ।  यह  नेट  टन
 किलोमीटस  पर  बंगन  डे  1960-61  में  998  था
 जो  1965-66  में  घट  कर  940  हो  गया  1
 1966-67,  में  घट  कर  899  रह  गया  ब्रौर
 ‘1967-68,  में  895  हो  गया  ।  तो  यूटिलाइजशन
 झाफ  बैगन्स  में  काफी  इनएफिद्येंसी  जाहिर
 होती  है  ।

 प्राडिट  रिपोर्ट  में  एक  जगह  पर  यह  कहा
 गया  है  e

 “Extensions  of  the  delivery  dates
 were,  however,  granted  from  time  tu
 time  although  it  was  known  that  the
 price  will  meanwhile  come  down.”

 यह  एक  कम्पनी  के  बारे  में  नहीं,  कई  एक
 कम्पनियों  के  बारे  में  है  जिस  का  तस्फिया
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 प्राडिट  रिपोर्ट  में  किया  गया  है,  उस  में  कहा
 गया  है  कि  प्राइस  घट  गया  तब  भी  पुराने
 काँट्रेक्ट  पर  ऊंचे  भाव  पर  झाडर  उन  लोगों  से
 लिया  गया  शौर  लास्ट  जो  मैं  बताना  चाहता  हैं
 भ्राडिट  रिपोर्ट  से  वह  यह  है  :

 “The  total  avoidable  expenditure
 would  thus  be  of  the  order  of  Rs.  62
 lakhs.”

 7962-70

 यह  झ्राडिट  की  रिपोर्ट  है।  तो  यह  मेरा
 कहना  है  कि  जो  रेलवे  में  इतनी  भ्रकुशलता  है,
 इतनी  फिज्जुलखर्ची  है,  इतना  'फिज्ल  इनवेस्टमेंट
 है  उस  का  बजट  हम  लोग  मंजूर  नहीं  कर
 सकते  हैं  श्रौर  मैं  चाहूँगा  कि  रेलवे  मन्त्री  यह
 स्पष्टीकररा  करे  शौर  तब  बजट  मंजुर  करमे  की
 बात  उठेगी  |

 एक  यूनीक  फेनोमेना  की  तरफ  मैं  भाप  का
 ध्यान  द्रौर  खीचना  चाहता  हूँ।  पैसेंजर  बढ़  गए
 हैं,  पैसेंजर  फेयर  बढ़  गया  है  तो  भी  पैसेंजर

 ट्रैफिक  से  भ्रामदनी  2  करोड़  रुपया  घट  गई
 है  1  कोई  वेज्ञानिक  कारण  इस  का  हो  तो  रेल
 मन्त्री  महोदय  बतावें  |  मैं  कहता  हैँ  कि  6  करोड़
 पैसेंजर  बढ़  गए  66-67  के  मुकाबले  में  शौर
 झ्राप  का  किराया  भी  बढ़  गया  है।  960-51
 #o48  पैसा  था  प्रौर  श्रब  वह  हो  गया  है
 2.36  पैसा  ।  इस  पर  भी  श्रब  की  बार  बजट
 में  2  करोड़  रुपया  पैसेंजर  ट्रैँफिक,का  कम

 हुआ,  इस  का  क्‍या  कारण  है  ?  यह  स्पष्टीकरण
 रेलवे  मन्त्री  कर  श्र  तब  मांग  करे  कि  हमारे
 बजट  को  पास  करो  |

 मैं  यह  भी  कहना  चाहता  हूँ  कि  परसेंटेश
 प्राफ  नेट  रेबेन्यू  रिसीट्स  ,  कैपिटल  ऐट  चार्ज
 घटता  ग्राया  है  |  966-67,  में  था  4.02,
 1967-68  %  हुमा  3.69  ।  यह  घटने  का  कारण
 क्‍या  है  प्रापरेषान  रेदवियो  भी  हर  साल  बढ़ता
 जा  रहा  है।  1962-63  में  था  74.7,  1964-65,
 में  हुआ  79.0,  1966-67  में  हमा  83.2  बौर
 67-68  में  हो  गया  84.04  इस  का  भी  कारगर
 मन्त्री  महोदय  बताने  की  कपा  करें  |

 मैं  यह  भी  बताना  चाहता  हूँ  कि  सरकार
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 [श्री  देवेन  सेन]
 एक  बिल  लायी  एबालीशन  श्राफ  कान्ट्रैक्ट
 लेबर  ।  लेकिन  रेलवे  में  सब  से  ज्यादा  कांट्रेक्ट
 लेबर  यूज  होता  है।  3  लाख  उन  की  तादाद  है
 धौर  उन  को  दिया  जाता  है  8  रुपया  रोज
 रेलवे  में  एक  बीमारी  श्र है  कंजुश्नल  लेबर
 की  ।  उन  की  तादाद  भी  2  लाख  है  श्रौर  उन
 को  भी  दिन  में  2  रुपया  मजदूरी  मिलती  है  1
 रेलवे  की  तरफ  से  यह  एलान  था  कि  हम  कांट्रेक्ट
 लेबर  इस्तेमाल  नहीं  करेंगे  श्ौर  श्रगर  कहीं
 करना  होगा  तो  लेब्रर  कोश्नापरेटिव  बना  कर
 करेंगे।  उस  की  श्राज  क्‍या  परिस्थिति  है  यह
 रैलवे  मन्त्री  बताने  की  कृपा  कर  ।  पिछले  बजट
 में  4  करोड़  रुपये  का  बन्दोबस्त  हुमा  था  लेबर
 कोग्रापरेटिव्ज़  के  बारे  में  7  उस  में  से  सिर्फ  03
 लाख  रुपया  खर्चा  हुआा  शौर  जो  4  हजार  स्टेशन

 हैं  उस  में  से  सिफ  ४  स्टेशन  पर  श्राप  के  लेबर
 कोआपरेटिव  के  जरिए  से  काँट्रक्ट  लेबर
 इस्तेमाल  होता  है  बाकी  सब  जगह  डाइरेक्ट

 कांट्रेक्टर  इस्तेमाल  होता  है  |

 आप  यह  भी  देखिए  कि  हमारा  ग्रापरेशनल
 स्टाफ  का  जो  खर्चा  है  वह  168  करोड़  23
 लाख  है  श्रौर  फुयेल  का  खर्चा  है  66  करोड़
 .36  लाख  ।  तो  कोल  में  हमारा  ज्यादा  खर्चा  हो
 रहा  है।  इस  पर  भी  श्राप  मन्त्री  महोदय  के
 व्याख्यान  में  देखिएगा  कि  हरक  पन्ने  में  यह
 दिखाया  गया  है  कि  रेलवे  का  खर्चा  इसलिए
 बढ़  गया  है  कि  रेलवे  मजदूरों  को  ज्यादा  तलब
 देनी  पड़ी  है,  ज्यादा  भत्ता  देना  पड़ा  है।  यानी

 समूचे  नुकसान  की  जड़  रेलवे  मजद्रों  को
 बताया  गया  है।  यह  उन  के  बयान  में  कहा

 गया है।

 एक  प्रौर  प्वाइंट  की  तरफ  मैं  प्राप  का
 ध्यान  खींचना  चाहता  हूँ  1  उन्होंने  कहा  कि  हम
 औरिफ  श्रौर  फेपर  को  रेशनलाइज  करेंगे,  त्क-
 संगत  बनाएंगे  |  हूम  लोग  इस  बात  से  डर  खाते

 है  क्योंकि  जहां  जहां  रेशनलाइजेशन  वर्ड  का
 इस्तेमाल  हा  वहाँ  वहां  पर  मजदूरों  की  छुंटाई
 होती  गई  और  यह  जो  तकंसंगत  बनाने  का  उन
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 का  प्रस्ताव  है  इस  में  भी  हम  लोगों  को  डर  है
 कि  प्राखिर  में  भाड़ा  द्रौर  बढ़ेगा  शझौर  मजदूरों
 की  तादाद  और  घट  जाएगी  झऔर  भ्रध्यंक्ष
 महोदय,  मजदूरों  की  तादाद  घटी  भी  है।
 ‘1967-68  में  1966-67  के  मुकाबिले  2  हजार
 मजदूर  घट  गए।  पिछले  बजट  में  वह  कहते  थे
 कि  हम  नई  भर्ती  नहीं  करेंगे  ।  उस  में  यह  नहीं
 कहा  कि  इन  की  तादाद  घट  जाएगी  |  लेकिन
 प्रब  की  बजट  में  हम  देखते  हैं  कि  यह  करीब
 करीब  2  हजार  घट  गए  हैं  ।  उनके  व्याख्यान  में
 प्राटोमेशन  के  बारे  में  कुछ  नहीं  कहा  गया  है
 लेकिन  रेलवे  में  प्राटोमेशन  का  काफी  इस्तेमाल
 होता  है  श्रौर  हम  लोगों  को  अश्राशंका  है  कि
 ्राटोमेशन  के  जरिए  से  जो  प्रभी  तादाद  है  3
 लाख,  ऐसा  मेरे  सुनने  में  श्राया  है  कि  97  में
 I3  लाख  को  7  लाख  बनाना  चाहते  हैं।  यह
 होगा  या  नहीं  यह  मैं  नहीं  जानता  |  लेकिन
 मंत्री  महोदय  दस  पर  भी  स्पष्टीकरण  करें।  «

 विक्टिमाइजेशन  के  बारे  में  यह  तारीफ  मैं
 करू गा  कि  रिलेक्सेशन  देख  कर  हमें  खुशी  हुई
 लकिन  सर्विस  ब्रेक  को  नहीं  उठाया  गया।
 कितने  आदमियों  की  सबविस  ब्रेक  होगी  यह
 तादाद  तो  मैं  नहीं  बता  सकता  लेकिन  काफी
 ऐसे  लोग  हैं  श्रौर  90  गवनंमैंट  एम्प्लाईज़  की

 यूनियन्स  का  रेकरनीशन  छीन  लिया  गया  है।
 मैं भ्र  करूंगा  कि  उनका  रेकर्नीदान  वापस  दे
 दिया  जाय  और  ब्रेक  ग्राफ  सविस  भी  उठा
 लिया  जाय  ।  मैं  यह  भी  चाहता  हूँ  कि  रेलवे
 का  एक  संपरेट  एक  वेज  बोर्ड  हो  ।  मंत्री  महो-
 दय  ने  एफ  वेज  बोर्डे  बैठाया  लेकिन  वह  प्राई०
 एन०  टी०  यू०  सी०  के  कहने  पर  ।  उस  में  जो
 विषय  रखा  गया  उस  को  लेकर  हमारे  रेलवे

 मजदूर  इतने  व्यस्त  रहे,  वह  चाहते  थे  कि  नोड
 बेस्ड  मिनिमम  वेज  हो।  उस  के  लिए  एक

 द्विब्यूनल  रेलजे  के  मजदूरों  के  लिए  बेठाया  जाना

 चाहिए  1  श्राखिर  में  मैं  यह  कहूँगा  कि  इस  में

 इतने  बड़ें  पैमाने  पर  कंपिटल  इन्वेस्टमेंट  होता  है,

 चूंकि  समूचे  पह्लिक  सेक्टर  का  भविष्य  इस  पर
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 निर्भर  करता  है  इसलिए  कहां  तक  रेलवे  मन्त्री

 महोदय  इस  में  सफलता  ऑ्रजन  करते  हैं,  या  नहीं
 “करते  हैं,  यह  देखने  की  बात  है  1  बैसे  रेलवे  में

 यह  बीमारी  इतनी  घुसे  गई  है  कि  उस  को  भ्राप

 प्रासानी  से  निकाल  नहीं  सकेंगे ।  ।  इसलिए  मै  मांग

 करता  हूँ  कि  एक  हाई  पावर  कमीशन  बैठाया  जाए
 रंलवे  की  जांच  करने  के  लिए  वह  जाँच  करके

 रास्ता  निकाले  कि  रेलवे  को  किस  ढंग  से  बचाया

 जा  सकता  है  प्रौर  उस  में  किस  प्रकार  सुधार
 लाया  जा  सकता  है।

 इतना  वाह  कर,  मैं  उनके  बजट  का  समर्थन

 नहीं  करता  हूँ  |  हम  देखेंगे  कि  क्या  होता  है  तब

 समर्थन  करने  की  बात  सोचेंगे  |

 SHRI  K.  SURYANARAYANA  (Eluru):
 ]  want  to  congratulate  the  Railway  workers
 apd  the  officers  also  for  (beir  prompt
 action...

 MR.  SPEAKER  He  may  continue
 later  on.  I  want  to  make  on  announce-
 meut.  We  shall  have  to  finisb  the  debate
 today  and  the  hon.  Minister  will  reply  at
 6.45  P.M.  so  that  by  7  P.M.  we  ४०४)  finish
 this  debate.

 i3  brs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after  Lunca
 at  Seven  Minutes  past  Fourteen  of

 the  Clock.

 (Mr.  Deputy-Speaker  fa  the  Chuir /

 DEMANDS  FOR  GRANTS  (KAILWAYS),
 969-70-contd.

 MR.  DEPUTY-SPEAKER  :  Mr.  Surya-
 marayaba  muy  contioue.

 SHRI  “K.  SURYANARAYANA:  |  Sir,
 I  want  fo  congratulate  the  sailway  officers
 and  workers  on  taking  prompt  action  tu
 prevent  railway  accidents.  [  must  con-
 gratulate  Dr.  Ram  Subhag  Singh  also  un
 having  started  his  new  portfolio  without
 apy  accident,  Last  year,  wheu  he  were
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 discussing  the  railway  budget,  unfortunately
 there  were  so  many  accidents  and  some
 hon.  members  even  demanded  the  resigna-
 tion  of  the  minister,  as  if  he  was  responsi-
 ble.  be  minister  is  responsible  only  for
 policy-making  aod  planniog.  The  imple-
 mentation  depends  un  the  sincerity  of  the
 officers  and  workers.  Uoless  they  are
 sincere,  we  cannot  do  anything  even  if  we
 sunclion  a  bnge  sum  of  money.

 !  have  praised  the  minister  for
 absence  of  accidents.  But  from  Vijaya-
 wadd,  they  have  started  ove  Golkonda
 Express  recentty.  On  the  way,  the  engine
 got  into  disrepair  aod  the  train  stopped
 at  Dornakal.  Immediately  they  detached
 the  diesel  cogine  from  4  gouds  train  and
 with  this  engine,  the  train  reached  Secun-
 deradad  on  time.  There  is  negligence  of
 duty  not  only  on  the  part  of  workers,  but
 Vo  the  part  of  officers  also.  That  is  why
 such  things  are  happening  un  the  railways.

 the

 The  ticket  collectors  are  not  very  sincere
 in  their  work,  bocause  they  are  not{getting
 anything  for  catching  ticketless  travellers.

 In  business  concerns  etc.  if  they  put
 in  extra  work,  they  are  "given  some  bunus.
 Similarly,  here,  also,  if  they  do  some  extra
 service  to  the  public,  they  should  be  paid
 some  commission,  which  may  be  one  per
 cent  or  two  per  cent  of  the  collections  they
 make  if  some  kind  of  incentive  like  this
 is  introduced  for  the  ticket  collectors,  they
 will  do  their  work  sincerely,  and  tbey  will
 attend  to  their  work  of  catching  hold  of
 ticketless  travellers  with  sincerity  and
 prevent  ticketless  travelling.  Some  percent-
 age  of  the  total  collection  in  their  area  may
 be  given  to  them.  Sometimes,  outsiders
 also  are  given  pasScs  and  they  make  use
 of  it.  We  can  go  anywhere  as  zonal  commi-
 tlee  Members.  If  we  take  notice  of  these
 things  and  we  are  to  report  about  these
 things,  then  unnecessarily  we  have  to  gu  to
 court  tO  prove  the  charge  and  80  oa.  If
 some  iocentive  is  giveo  to  the  ticket  collec:
 tors  thea  they  will  be  able  to  catch  bold
 of  these  ‘persons  ;  (bey  will  check  abuse  of
 passes  aod  ticketless  travelling;  io  the
 process  they  will  also  be  benefited  because
 they  would  get  some  extra  income,  and
 they  may  not  jodulge  in  corruption  0  bri-
 bery  for  the  resetvation  of  seats  for
 pussengers.

 Sume  bun.  Members  have  referred  to
 the  fact  that  the  incidence  of  tate-running
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 (Shri  K.  Suryanarayana]
 is  high  on  the  railways.  According  to  the
 statement  given  to  us,  we  find  that  the
 percentage  ef  late-running  is  only  about  20
 per  cent  or  so,  We  do  not  know  what
 the  truth  is.  whether  we  may  travel  fast
 without  accidents  or  we  go  in  time  without
 accidents,  what  we  want  is  this  ;  we  prefer
 even  going  late,  if  it  can  be  without  acci-
 dents.  Always,  the  first  precaution  is  to
 avoid  any  accideots,  and  then  only  the
 question  of  reaching  on  times  comes  up  in
 our  minds  ;  if  there  are  no  accidents,  then
 only  the  railway  workers  and  officlals  are
 praised.

 I  would  also  like  to  say  a  word  about
 the  railway  rest-houses  in  the  night  halt-
 ing  stations.  These  rest-houses  are  actu-
 ally  unrest-houses.

 MR.  DEPUTY-SPEAKER  :  According
 to  our  philosophy,  life  itself  is  an
 accident.

 SHRI  K.  SURYANARAYANA  :  I
 agree.  because  life  itself  is  an  accident,
 we  always  try  to  prevent  acccidents  either
 to  our  lives  or  to  fothers’  lives.  That  is
 why  I  have  specifically  brought  this  matter
 to  the  notice  of  the  hon.  Minister.

 I  was  referring  to  the  rest-houses  and
 pointing  out  that  they  are  unrest-houses.
 No  proper  accommodation  is  there,  no
 proper  sanitation  is  there;  there  ure  00
 proper  bath-rooms  and  no  proper  mosquito
 curtains  and  so  on.  This  is  the  posi-
 tion  in  Vijaywada  and  some  other  places.
 The  railway  officers  in  charge  should  be
 asked  to  look  into  this  matter  and  see  that
 proper  facilities  are  provided  in  these
 rest-houses.

 I  would  also  like  to  say  a  word  about
 the  provision  of  uniform  to  the  firemen
 and  engine-drivers,  and  the  coal  workers.
 The  firemen  are  not  given  any  uniform
 at  present.  While  other  railway  officers
 are  being  given  proper  uniform,  I  do  not
 sce  any  reason  why  these  people  should  be
 denied  of  it.  So,  |  would  request  the
 railway  authorities  to  provide  these  peole
 also  with  uniform.

 Regarding  new  lines,  the  Andhra
 Pradesh  Government  had  sent  several
 proposals.  Last  year,  the  Andhra  Pradesh
 (jovernment  as  well  as  the  Members  hail-
 ing  from  that  State  had  reouested  Shri

 MARCH  18  4969  7969-70  22

 ८.  M.  Poonacha  to  have  at  least  a  survey
 of  the  lines  proposed  by  the  Andhra
 Pradesh  Government  and  which  had  been
 submilted  to  them  for  the  last  several
 years.

 The  State  Goverament  had  proposed
 four  lines.  The  first  of  them  isa  line
 between  Bailadilla  to  Bhadrachalam  via
 Kovur,  to  exploit  the  iron  ore  and  take  it
 to  the  Visakhapatnam  harbour  area.  It  is
 avery  important  Jine.  Then  comes  the
 line  from  Secundrabad  to  Ongole  via  Nal-
 gonda  to  cover  the  backward  areas  of
 Telengana,  particularly  the  |  Nalgonda
 area  and  the  to-be-developed  area  of
 Nagarjunasagar,  and  that  will  facilitate  the
 transport  of  the  expected  paddy  yields  to
 other  places.  I  would  specifically  request
 the  bon.  Minister  at  least  to  consider  what
 had  been  promised  by  Shri  2.  M.  Poopacha
 last  year  and  to  order  a  survery  of  this
 Particular  line  from  Secunderabad  to
 Ongole.

 Thc  Andhra  Pradesh  Goverament  as
 well  as  the  State  Electricity  Board  have
 reached  an  agreement  to  accept  the  pro-
 posals  of  the  Railway  Board  for  the
 electrification  of  the  railway  line  from
 Vijayawada  to  Madras.  Unless  there  is
 electrification  there,  the  bottle-necks  on  the
 main  Howrah-Madras  line  will  continue,
 and  the  transport  of  coal,  fertilisers  and
 particularly  the  foodgrains  from  Andbra
 Pradesh  to  Madras  and  Kerala  will  not  be
 expedited.  Therefore,  I  request  the  hon.
 Minister  to  consider  the  proposal  which
 has  already  bcen  accepted  by  the  Railway
 Board  to  electrify  the  track  between  Vijaya-
 wada  and  Madras.

 We  hear  very  often  that  since  the
 narrow  gauge  lines  are  losing,  they  should
 be  dispensed  with.  But  I  would  submit
 that  unless  these  are  replaced  by  broad
 gauge  or  metre  gauge  lines,  they  should
 not  be  removed  ;  if  they  are  not  going  to
 give  any  new  lines,  let  them  not  at  least
 take  away  the  narrow  gauge  lines  that  are
 already  existing  and  that  are  catering  to  tho
 needs  of  fhe  people.

 Now,  |  would  like  to  say  a  word  about
 overbridges.  We  find  that  overbridges  are
 being  constructed  nears  the  big  cities.  The
 Andbra  Pradesh  Government  had  proposed
 the  construction  of  some  overbridges  in  the
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 cities  of  that  State.  They  had  proposed
 the  construction  of  an  overbridge  on  High
 way  No.  5.  A  new  line  has  been  constructed
 from  Tanuku,  crossing  the  Godavari  ;  there
 is  so  much  of  traffic  there,  and  the  lorries
 are  being  diverted  on  that  line.  Govern-
 ment  have  already  conducted  a  survey  and
 spent  Rs.  4000  on  it.  But  in  spite  of  the
 many  public  representations  which  have
 been  made,  they  have  not  done  anything  in
 this  regard.  I  would  suggest  that  this
 matter  should  receive  immediate  attention.
 They  may  have  just  one  bridge  on  the  rail
 track,  but  the  other  part  may  be  earthea
 portion,  and  that  will  not  entail  much  cost
 especially  in  the  rural  areas.

 With  these  few  words,  I  would  request
 the  bon.  Minister  to  give  consideration  to
 the  specific  points  that  |  have  made.

 को  झोंकार  लाल  बेरवा  (कोटा)  :
 श्रध्यक्ष  महोदय,  सबसे  पहले  तो  मैं  डाक्टर

 साहब  को  बधाई  देना  चाहता  हैँ  कि  इंजन
 पटरी  से  उतर  करके  फिर  पट॑री  पर  वापिस  प्रा
 गया  ।  डाक्टर  साहब  तो  छोड़  भागे  थे  लेकिन
 पब्लिक  ने  उनको  नहीं  छोड़ा।  इसलिए  मैं
 उनको  धन्यवाद  देना  चाहता  हूँ।

 मैं  भ्रपने  कट  मोशन  नं०  590  से  598,
 600  से  602,  6I8  से  621,  630  से  634,
 636  से  644,  650  से  660,  662  से  667  ध्रौर

 675  से  687  पर  बोलना  चाहता  हूँ।

 बसे  तो  रेलवे  विभाग  भारत  में  शायद

 दूसरी  की-इन्डस्ट्री  है  एक  एक  बहुत  बड़ा

 मुहकमा  है। धंग्रेजों  के  जमाने  में  रेलवे  का
 झलग  से  बजट  धाया  करता  था  लेकिन  मैं  यह
 बात  नहीं  समझ  सकता  कि  शब  भी  क्‍यों  जनरल
 बजट  से  भलग  ही  रेलवे  का  बजट  लाया  जाता

 है।  प्रंग्र जों  के  जमाने  में  तो यह  था  कि  रेलें
 कन्ट्रेकट  बेसिस  पर  जला  करती  थीं  लेकिन  श्रबन
 तो  वह  बात  नहीं  है  भ्रब  तो  रेलवे  का  भ्रलग
 बजट  होना  ही  नहीं  चाहिए  मैं  इस  का  डट
 कर  विरोध  करता  हैँ।  जनरल  वजट  कै  साथ  ही
 रेलवे के  बजट  को  भी  श्राना  चाहिए  :  वंसे

 यह  बहुत  बड़ा  है।  पहले  जब  प्रंग्रज़ों  से

 सम्हाला  तो  सात  रव  की  लागत  लगी  हुई
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 थी,  भब  34  प्ररब  की  लगी  हुई  है  |  श्रौर  34
 भ्रब  लगाने  के  बाद  भी  यात्रियों  को  कोई
 सुविधा  नहीं  है  |  इस  के  श्रंदर  चार  लाख  करीब
 माल  ढोने  के  डिब्बे  हैं,  33,  200  सवारी  डिब्वे

 हैं  11,600  इजन  हैं,  65,05,100  मीट्रिक  टन
 माल  ढोता  है  श्रौर  7000  स्टेशनों  पर  l0  लाख
 यात्री  चढ़ते,  उतरते  हैं  7  श्रौर  विलम्ब  के  कारण
 जो  एक,  एक  दो,  दो,  मिनट  ठहरती  है  इस  के

 कारण  545  हर  साल  में  ऐवसीडेंटस  होते  हैं,
 किसी  के  हाथ  पैर  कट  जाते  हैं  और  सर्वे  रिपोर्ट
 के  प्रनुसार  953  दुघंटनायें  ऐसी  होती  हैं  कि
 जो  साल  में  हर  रोज़  होती  रही  हैं।

 सब  से  पहले  मैं  यह  कहना  चाहूँगा  हैँ  कि
 राजस्थान  में  जितना  प्रकाल  पड़ा  शौर  जितना
 दुभिक्ष  ह््भ्रा  दौर  जो  करीब  50,000  जानवर
 मरे  तथा  200  श्रादमी  मरे  इस  की  सारी
 की  सारी  जिम्मेदारी  रेलवे  विभाग  पर  है।  भ्रगर
 रेलवे  विभाग  डिब्बे  दे  देता  तो  न  इतने  जानवर
 मरते  और  न  भादमी  ही  मरते  ।  लेकिन  रेलवे
 विभाग  ने,  जहाँ  राजस्थान  वालों  ने  50  डिब्बे
 मांगे  वहाँ  पांच  ही  डिब्वे  दिये  जिस  के  कारण
 न  चारा  जानवरों  का  पहुंच  सका,  न  पानी

 पहुंच  सका  |  सवाई  माधोपुर  स्टेशन  पर  डिब्बों
 के  ढेर  के  ढेर  लगे  हुए  हैं  लेकिन  रेलवे  श्रधि-
 कारी  कहते  हैं  कि  साहब  यह  मीटर  गेज  है
 भौर  उधर  ब्रौड  गेज  है  इसलिये  डिब्बे  नहीं  दिये
 जा  सकते  ।  तो  मैं  मन्त्री  महोदय  से  कहूँगा  कि
 एन०  झार०  धौर  वेस्टर्न  रेलवे  का  एक  जोन
 क्‍यों  नहीं  बना  दिया  जाता  है  ताकि  झगड़ा  ही
 मिट  जाय  ।  राजस्थान  एक  ऐसी  जगह  है  जहां
 हर  साल  प्रकाल  पड़ता  रहता  है  इसलिये  इन
 जोन  के  झगड़े  की  वजह  से  हम  को  रेल  विभाग
 से  समय  पर  डिब्बे  नहीं  मिल  पाते  हैं  1  ऐसे  ही
 रतलाम  से  बित्तौड़  श्रौर  प्रजमेर  को  रेलवे  लाइन
 भ्राती  है  उस  में  भी  यही  झगड़ा  है।  तो  यह  जो
 दो  खोनों  का  झगड़ा  है  इस  को  क्‍यों  श्राप  बनाये
 हुए  हैं  ?  खतम  क्‍यों  नहीं  करते  ?  भ्रगर  दानों
 जोनों  को  एक  जोन  बना  दिया  जाय  तो  जितना
 चाहें  झनाज,  पानी  सारा  का  सारा  राजस्थान  के
 झन्दर  पहुंच  सकता  है।  इसलिये  सब  से  बड़ी
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 जिम्मेदारी  जितने  जानवर  और  प्रादमी  मरे
 हैं  रेलबे  पर  हैं  1

 दूसरे  मैं  यह  कहता  चाहता  हैँ  कि  किसी
 परिवार  के  सदस्य  श्रगर  सारे  नाराज़  हों  तो
 उस  परिवार  का  जो  कर्ताधर्ता  है  उस  को  अ्रपता
 कार्य  बिल्कुल  छोड़  देना  चाहिये,  यानी  इस्तीफा
 दे  देना  चाहिये  ।  कोई  भी  कमंचारी  ऐसा  नहीं
 है  जो  रेलवे  विभाग  से  सन्तुष्ट  हो  क्यों  कि  यह
 रेलवे  बोर्ड  बेठ-बैटे  भपने  दिमाग  से  तो  श्रच्छा

 कानून  बनाता  है  लेकिन  उस  से  कमंचारियों  के
 ऊपर  इतना  कुठाराघात  होता  है  कि  जिस  से
 कार्यकर्ताश्रों  को  किसी  प्रकार  की  कोई  सहुलियत
 मिल  ही  नहीं  पाती  है

 me  का  केस  ले  लीजिये।  एक  घंटे  का

 पहले  दो रु०  रनिंग  भ्रलाउस  00  किलोमीटर
 का  मिलता  था  ।  श्रब  तीन  रु०  65  पैसे  कर
 दिया  गया  रनिंग  ब्रलाउस,  लेकिन  जो  गाड़ियां
 डिटेंदन  में  माल  ले  कर  स्टेशन  पर  पड़ी  रहती
 हैं  तो  वह  डिटेशन  पअ्रलाउन्स  उन  बेचारों  का
 भ्रव  काट  दिया  गया।  इस  से  बड़ा  नुकसान
 मालगाड़ी  के  गार्डों  का  हो  गया  ।  पैसेन्जर  और
 मेल  गाड़ी  के  स्टाफ़  को  फायदा  हुश्ना,  लेकिन
 मालगाड़ी  के  जो  गाईड  हैं  उन  के  कंठ  पर  छूरी
 चल  गई  1

 गाई  का  श्राप  ब्रेक  देख  लीजिये।  श्रगर
 पांच  मील  चल  कर  ऑ्राप  दिखा  दें  तो  शायद
 गांव  के  पास  ही  दाई  से  पेट  सुताना  पड़े  क्‍यों
 कि  गार्ड  के  डिब्बे  में  किसी  प्रकार  का  भाराम

 नहीं  है  1  गर्मी  में  दो  मिनट  भी  नहीं  बेठ  सकते  ।
 श्राप  10, 15  मील  चज  कर  देख  लें  गाई  के
 डिब्बे  में  तो  पता  लग  जाय  कि  कितनी  प्रसुविधा
 गाड  को  होती  है।  इस  के  झलावा  उस  की
 सेफ़ती  का  कोई  इंतजाम  नहीं  है  लाखों  रुपये
 का  माल  लेकर  वह  जाता  है  लेकिन  सेफ़टी  का
 कोई  इतजाम  नहीं।  गाई  की  कोई  सुनता
 नहीं  |

 प्रव  मैं  ने  सुना  है  कि  कंडक्टर  को  हटा
 कर  भटेन्डेंट्स  लगा  रहे  हैं  स्‍्लीपर  कोच  में।

 महू  कौन  सी  बात  हुई।  यानी  350  to  कुल

 MARCH  18,  .969
 _
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 मिला  कर  एक  कंडक्टर  को  मिलता  है  प्रौर
 250  रु०  एक  श्रटेंडेंट  को  मिलता  है।  पभी
 ग्राप  एक  डिब्बे  पर  एक  कंडक्टर  रखते  हो
 प्रौर  श्रागे  हर  एक  डिब्बे  पर  श्राप  एक  श्रटेंडेंट
 रखोगे  जिस  का  मतलब  यह  हुभा  कि  आपको
 कम  से  कम  तीन  डिब्बों  पर  एक  कंडक्टर  रखना
 होगा  ही  जिससे  00  रु०  फी  डिब्बा  आप  को
 ज्यादा  देना  पड़ेगा  ।  तो  इस  तरह  क्या  इको-
 नामी  होगी  ?  इस  से  तो  ज्यादा  खर्चा  बढ़
 जायगा  ।  कंडक्टर  दिल्‍ली  से  लिस्ट  लेता  है  और
 मथुरा  तक  भी  उस  से  नहीं  काम  सम्हनता  तो
 फिर  ऑ्रटेंडेंट  जो  इतना  पढ़ा  लिखा  नहीं  होता.
 वह  कंसे  सम्हालेगा  ?  अगर  किसी  को  चार्ज
 करना  हो  तो  वह  कसे  करेगा  क्योंकि  वह  ज़्यादा
 पढ़ा  लिखा  तो  होता  नहीं  है  वह  तो  गिलास
 पानी  का  पिलाने  को  है,  आप  पानी  मंगाइये  वह
 ले  पश्रायेगा,  चाय  का  श्राईर  दे  दें  -  वह  सवारियों
 को  सम्हाल  सकता  है  स्‍लीपर  कोच  में  ?  लेकिन
 मेरी  समझ  में  नहीं  श्राता  कि  बोर्ड  बैठा  बैठा
 क्‍या  करता  है  ?

 इसी  तरह  से  रेलवे  अधिकारियों  के.  जो
 सैलून  हैं  इन  को  कमशियल  ब्रान्च  में  लगा  दें,
 900  सैलून  में  500  ही  दे  दो  या  रेल  कार  बना
 दी  जायें  तो  जो  रेल  कारों  की  कमी  है  वह  दूर
 हो  सकती  है  ।  या  तो  डाक  बंगले  खत्म  कर
 दिये  जायं,  या  सैलून  कार  खत्म  कर  दी  जाय॑।
 द्रौर  अगर  पूरी  नहीं  खत्म  की  जायें  तो  500  तो
 कमशियल  साइड  में  दे  दें  जिस  से  रेलवे  को
 झामदनी  भी  ही  श्रौर  लोगों  की  तकलीफ  भी

 कुछ  हृद  तक  कैम  हो  ।  लेकिन  यह  सुझाव  रेलवे
 बोर्ड  नहीं  देता  |  सुझाव  यह  देता  है  कि  कंडक्टर
 को  हटा  कर  प्रंटडेंट  लगा  दो।

 शब  मुझे  वर्दी  के  बारे  में  कहना  है।  भाप
 ने  टी०  टी०  कौ  खाकी  वर्दी  दी  है  जैसे  कोई
 पोस्टमैन  ध्ाता  है,  या  ढेला  चलाने  वाला  भाता

 है  ।  किसी  को  यह  पहचान  नहीं  कि.यह  टी०,
 टी०  है  या  पूरी  बेचने  वाला  है।  ख्ाकी  वर्दी
 पहनाने  से  इन  को  क्‍या  फायदा  ?  भौर  वर्दी  का
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 ताप  भी  ऐसे  कांट्रेक्टर  को  देते  हैं  कि  जो

 प्रजीब  तरह  से  सीता  है।  कहा  कि  हमें  0  रु०

 का  वर्दी  में  फायदा  है।  लेकिन  जो  वर्दी  सिलाई

 जाती  है  वह  ऐसी  होती  है  कि  किसी  की  बांह

 यहां  जा  रही  है,  किसी  की  कहीं  जा  रही  है
 कोई  उस  को  पहन  कर  मौलवी  साहब  लग  रहे

 हैं।  एक  दफ़ा  हमने  कहा  था  तो  कहा  कि

 डिवीजन  वाइज  दजियों  को  बांट  देंगे।  लेकिन
 कोई  डिवींज़न  वाइज़  नहीं  मिला  |  ऐसे  लोगों
 को  ठेका  देते  हैं  जो  वर्दियों  का  सत्यानाश  कर

 देते  हैं।  इसलिये  मैं  चाहेगा  कि  खाकी  बदियों

 को  तुरन्त  हटा  दिया  जाय  झौर  उस  की  जगह

 सफेद  वर्दी  दिलाइये  |

 वेस्टर्न  रेलवे  के  अन्दर  बाम्बे,  अहमदाबाद

 बगेरा  में  IG  कंडबटर  हैं  उन  को  हटा  कर

 Ll6  ब्रेंट  लगाने  पड़ेंगे।  इसलिये  मैं  यह

 निवेदन  करूगा  कि  कंडक्टर  को  नहीं  हटाया

 जाय  शौर  उन  की  जगह  भटेंडेंट  को  नहीं

 लगाया  जाय  |  प्रटेंडेंट  श्रपना  ही  काम  कर

 सकता  है,  दूसरे  का  काम  नहीं  कर  सकता  है।

 इसलिये  मैं  चाहूँगा  कि  कंडक्टर  को  नही

 हटाइये  ।

 इस  तरह  कैशियर  का  मामला  है।  एक

 ब्रान्च  में  बौधियर  सारी  ्रपनी  तनख्वाह  अप्रलग-

 श्रलग  बांटता  है।  श्राप  देखिये  कि  दूसरी  रेलों

 के  प्रंदर,  नादेन  में,  ईस्टर्न  में  झौर  सेन्ट्रल  में

 प्रलग-पलग  कंशियर  तनल्वाह  बांदते  हैं।  साढ़े

 तीम  लाख  सु०  का  पेमेन्ट  वेस्टर्न  रेलवे  का

 कैशियर  करता  है  एक  महीसे  में  भौर  दूसरी

 जगह  का  करता  हैं  ढाई  लाख  रु०  का,  शौर

 जूनियर  दूसरी  रेल  में  डेढ़  लाख  का  पेमेन्ट

 करता  है  वेस्टर्न  में  ढाई  लाब  का  पेमेन्ट  करता

 है  भौर  मिलता  है  42  ०  एक्सटरा  प्रति
 लाख  धौर  वेस्टर्न  रेलवे  के  कैशियर  को  मिलता

 है  30  रु०  एक्सटरा  प्रति  लाख  |  यह  भदभाव

 क्यों  है?  जितना  पेमेन्ट  वह  करता  है  उतना

 ही  वह  करता  है,  लेकिन  फर्म,  किस  बात  का  ?

 सेफटी  के  हिसाब  से  देखा  जाय।  प्रफमरों

 के  प्रपने  भलग  कम्पार्टमेंट  हैं  लेकिन  कैशियर  के
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 लिए  ऐसा  इंतजाम  नहीं  है।  जो  बार  लाख

 रुपया  लेकर  चलता  है  उसकी  सेफटो  के  लिये.
 प्रापने  सिपाही  लगा  दिये।  झब  भगर  इनको

 बददयानती  प्रा  जाय  तो  कैशियर  का  गला  धोंट
 दें।  8  दिसम्बर,  968  को  मद्रास  के  प्रन्दर
 दो  लाख  रु०  ले  लिया  सिपाहियरों  ने  और  तीन
 आदमियों  को  मार  दिया,  कैशियर  को  भी  मार
 दिया  ।  यह  मेरे  पास  अखबार  की  बटिंग  है,
 ग्रौर  दो  लाख  रुपया  लेकर  उतर  गये।  तो  क्‍या
 प्रलग  कम्पार्टमैंट  उनकी  सेफटी  के  लिये  नहीं
 बनाया  जाना  चाड़िए  ?  प्रफसरों  को  अपनी
 सेफटी  का  तो  खयाल  है  श्रौर  जहां  उतरते  हैं
 खटाक  से  सिपाही  बाहर  प्रा  जाते  हैं  सलाम  मारने
 के  लिये,  लेकिन  वह  बेचारा  कैशियर  उन
 सिपाहियों  के  शिकंजे  में  रहता  है।  चाहे  कहीं
 गर्देन  मरोड़  कर  रुपये  लेकर  उतर  जायें।तो
 मैं  चाहूँगा  कि  जैसे  सेन्ट्रल  में  बनाया  हुआ है
 कंशियर  के  लिये  ऐसे  ही  वेस्टन  में  भी  बनना
 चाहिए  |

 मैं  मंत्री  महोदय  का  ध्यान  रेलवेज  की
 कमशियल  ब्राँच  में  काम  करने  वाले  कमश्ियल
 क्लकर्स  की  श्रौर  दिलाना  चाहता  हूँ।  प्राप'
 दखिये  कि  उनकी  क्‍या  हालत  है  ?  ध्रब  माल
 को  चढ़ाने  वाले  शौर  उतारने  वाले  वह  ठेकेदार
 के  आदमी  होते  हैं  लेकिन  डिब्बेमें  जो
 कमशियल  क्लर्क  या  गुड्स  क्लकं  चलता  है  उस
 की  जिम्मेदारी  उस  सामान  के  ट्वटने  फूटने  की

 रहती  है  ।  भ्रब  प्रगर  कोई  गुड्स  पार्सल  हूटता
 फूटता  है  नुकसान  जाता  है  तो  यह  उस  बेचारे
 कमशियल  बलक  की  तनख्याह  से  नुकसान  वसूल
 किया  जाता  है  i  यह  सब  उन  बेचारों  की  तन-

 छवाह  से  काटा  जाता  है।  शब  ठेकेदार  के
 झादमियों  को  कया  परवाह  कि  किसी  का  टूटे

 या कुर  नहीं  क्‍योंकि  ड  फुट  की  जिम्सेदारी
 तो  उन  पर  प्राती  नहीं  है  भौर  वह  लापरवाही,
 से  सामान  को  घढ़ाते  व  उतारते  हैं।  नुकसान  होने
 की  सूरत  में  वह  बेचारा  कमशियल  कलक  डिब्बे

 बाला  फ़ांसा  जाता  है।  इसी  का  परिणाम  यह

 हो  रहा  है  कि  90  सरसेंट  भादमी  ऐसे  हैं  जिनकी
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 कि  सालाना  तरक्की  इसी  हूट  फूट  के  कारण
 रुकी  हुई  रहती  है  ।

 कमशियल  कलकर्स  को  हर  पाँचवें  साल

 ट्रान्सफर  कर  दिया  जाता  है  लेकिन  उन्हें  रेलबज
 नौन  एसेंशियल  कंटेगिरी  मानकर  उनके  वास्ते
 बवारटर्स  भ्रादि  की  कोई  व्यवस्था  नहीं  करती  है
 शौर  इस  झावास  की  ब्यवस्था  के  अभाव  में
 उनको  बड़ी  दिक्कत  का  सामना  करना  पड़ता
 है  ।  जब  श्राप  उनको  हर  पांचवें  साल  ट्रांसफर
 करते  रहते  हैं  तो  मंत्रालय  को  उनके  आावस  की
 भी  व्यवस्था  करनी  चाहिये  ब्रौर  रेलबेज  इनको

 भी  प्रपना  एक  बंग  समझ  कर  उनके  लिए
 क्वार्ट्स  का  इंतजाम  करे  |

 रेलवे  मंत्रालय  के  अ्रघीन  जितने  भी  कर्म-

 चारी  काम  करते  हैं,  प्वाएट्समेन  से  लेकर  डी

 एस  तक,  उन  सभी  के  वेतनमानों  को  उसने  बढ़ा

 दिया  है।  उनमें  उसने  संशोधन  करके  बढ़ा  दिया

 है  लेकिन  यह  बढ़े  श्राइचर्य  का  विषय  है  कि

 कमशियल  क्लक्स  की  जो  वेतन  सन्‌  946  में

 मिलता  था  वह  उसी  वेतन  मान  में  पढ़ा  हुभा
 है।  इस  भर  में  कमशियल  क्लक्स  के  वेतन  में

 कोई  तरक्की  नहीं  हुई  है।  भाखिर  उन  बेथारों

 ने  कया  कसूर  किया  है  कोई  बतलाये  तो  सही  ?

 लेकिन  रेलवे  बोर्ड  को  क्या  जरूरत  पड़ी  है  उधर

 ध्यान  देने  की  क्योंकि  काम  तो  ठीक  ठाक  चल

 ही  रहा  है।  कमशियल  क्लक्स  के  लिए  वह  यह
 भी  समभते  हैं  कि  इनकों  बढ़े  हुए  वेतन  की

 क्या  जरूरत  है  क्योंकि  यह  तो  मजे  करते  हैं  गुड़
 की  भेली  निकाल  ली  और  खा  गये  |  सारे  के

 सारे  कमशियल  क्लक्स  को  चोर  समझा  जाता

 है  लेकिन  मेरा  कहना  है  कि  एक  भाड्‌  से  सबको

 डील  करना  इस  तरह  से  उचित  न  होगा  ।

 जहाँ  तक  नाइट  एलाऊंस  देने  का  सबाल  है
 इन  बेचारे  कमशियल  क्लकंस  के  साथ  यहां  भी

 ब्रेइेंसाफी  बर्ती  जाती  है  उनको  उस  लिस्ट  में  से

 ही  निकाल  दिया  गया  है  जिनको  कि  यह  नाइट

 ड्यूटी  स्‍्रोफिशियेटिंग  एलाऊंस  मिलना  चाहिए।
 लाइट  ड्यूटी  भोफिशियेटिंग  एलाऊस  की  लिस्ट
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 में  गुड्स  कलकसे  का  नाम  ही  नहीं  है।  मेरा

 कहना  है  कि  उनका  नाम  भी  उस  नाइट  ड्यूटी
 झौफिशियेटिंग  एलाऊस  वाली  सूची  में  दर्ज
 होना  चाहिए  i  भ्राखिर  वह  बेचारे  भी  तो  रात
 भर  गाड़ी  में  चलते  हैं  प्रौर  काम  करते  रहते  हैं
 इसलिए  उन्हें  भी  यह  नाइट  ड्यूटी  प्रौफिशिएटिग
 एलाऊस  मिलना  चाहिए  1

 जहाँ  तक  रनिंग  एलाऊस  का  सवाल  हैं  एक
 टी  टी  जोकि  हैडक्वाट्टर  से  6  घंटे  से  कम  समय
 के  लिये  बाहर  रहता  है  उसको  30  परसेंट  देते
 हैं,  6  घंटे  से  2  घंटे  तक  बाहर  रहता  है  उसे
 70  परसेट  देते  हैं  और  2  घंटे  से  ज्यादा  सम
 के  लिए  अगर  वह  हैडक्वाटेर  से  बाहर  रहता  है
 तो  उसे  00  परसैंट  रनिंग  एलाऊस  देंते  हैं
 यानी  साढ़े  #  रुपया  रोज  देते  हैं।  लेकिन  रेलवे
 मन्त्रालय  को  अब  एक  नई  सूक  भा  रही  है  कि
 यह  रनिंग  एन्नाऊस  उनका  फिक्स  कर  दिया
 जाय  ।  प्रतिदिन  क ेलिए  यह  रनिंग  एलाऊंस
 उनका  फिक्स  कर  देने  के  बारे  में  विचार  चल
 रहा  है।  मेरा  कहना  है  कि  यह  पुनिंग  एलॉऊिस
 फिक्स  करना  उचित  न  होगा  बल्कि  यह  ऐसे  ही
 चलने  दिया  जाना  चाहिए  प्रर्थात्‌  जो  जितने
 समय  तक  हैडक्वाटंर  से  बाहर  रह  कर  काम  करे
 उसे  उसी  हिसाब  से  यह  रनिंग  एलाऊस  दिया
 जाय  |  भ्रब  प्रगर  किसीने  दो  महिने  की  छुट्टी
 ले  ली  तो  भ्रभी  तो  उसे  यह  रनिंग  एलाऊस
 छुट्टी  के  दिनों  का  नहीं  मिलता  है  लेकिन  तब
 फिक्स  होने  के  कारण  रोज  के  हिसाब  से  देना
 पड़  जायेगा  शौर  टी०  टी०  को  बेकार  में  पैसे
 का  नुकसान  होगा।  इसलिए  मैं  कहना  चाहता

 हैँ  कि  यह  जो  हैडक्वार्टर  से  2  घंटे  से  ज्यादा
 बाहर  रहने  का  उन्हें  साढ़ें  पांच  रुपए  र॑निंग
 एलाऊस  मिलता  है  वह  इसी  तरह  से  समय॑  के
 हिसाब  से  मिलता  रहना  चाहिए  शौर  उसे  फिक्स
 न  किया  जाय

 aa  झपने  विषय  पर  भाता  हैं।  हमारे
 यहां  प्रंडेरी  नदी  के  गडंसे  बदले  जा  रहे  थे  उसमें
 8  झ्रादमी  दब  गये  जिनमें  से  6  घायल  हो  गये
 शौर  तीन  की  मृत्यु  हो  गई  ।  जब  इस  बारे  में



 22i  2.  6.  (Rlys.)

 हाऊस  में  सवाल  किया  गया  तो  झापने  कह  दिया
 कि  जिन  तीन  कमंचारियों  की  मृत्यु  हो  गयी
 उनमें  से  प्रत्येक  के  परिवार  को  500  रुपये  अनु-
 ग्रह  के  रूप  में  दिये  गये  ।  इसके  श्रलावा  7000
 रुपये  कामगार  क्षतिपूति  के  भायुक्त  के  पास
 प्रत्येक  परिवार  के  आश्ितों  को  क्षतिपूर्ति  के  रूप
 में  देने  क ेलिए  जमा  कर  दिये  गये  हैं।  जिन
 पांच  कमेंचारियों  को  जिन्हें  दुघंटना  में  चोट

 पहुँची  थीं,  300  रुपये  प्रति  व्यक्षित  श्रनुग्रह  के

 रूप  में  दिये  गये  ।  5-I5  दिन  की  तनख्वाह
 देकर  उनको  टाल  दिया  गया  ।  उनमें  से  एक

 प्र्थात्‌  श्री  भगीरथ  बालमुकुन्द  जिसे  कि  2-2.

 968  को  ग्रस्पताल  से  छोड़  दिया  गया  था
 उसकी  मृत्यु  4-2-68  को  प्रपने  गांव  में  हो
 गयी  तो  उसके  लिए  रेलवेज  ने  जरूरी  मुग्राविजा
 देने  से  इंकार  कर  दिया  |  ग्रब  वह  कोई  जहर
 खाकर  तो  मरा  नहीं  था  बल्कि  वह  तो  उसी
 गढर  के  नीचे  दब  जाने  से  घायल  हुप्रा  था  बौर

 चोट  के  कारण  4-2-68  को  मर  गया  लेकिन
 उसके  लिए  आपने  साफ  इंकार  कर  दिया  प्रौर

 कह  दिया  कि  कामगार  क्षतिपूति  अधिनियम  के
 अस्तगत  कोई  मुभ्नावजा  देय  नहीं  है  ।  श्रब  यह
 कहां  का  न्याय  हैं  ?

 वह  अस्पताल  से  छोड़े  जाने  के  दो  दिन  के
 अ्रन्दर  भ्रपने  गाँव  में  जाकर  मर  जाता  है  झौर

 ग्राप  मुझआाविजा  देने  से  इंकार  करते  हैं।  दफ्तर
 में  बैठा  हुआ  या  रेल  भवन  में  बेठा  हुआ  कोई
 कर्मचारी  मर  जाय  तब  तो  प्राप  उसे  मुप्नाविजा
 दे  देंगे  लेकिन  वह  बेचारा  जोकि  गडर  के  नीचे

 दब  कर  मरा  है  उसे  मुश्नाविजा  न  देना  सरासर
 बेइंसाफ़ी  की  बात  है  |

 इसी  तरीके  से  मैं  रेलवे  मंत्री  का

 ध्यान  इस  प्रोर  दिलाना  चाहता  हूँ  कि  सन्‌
 960  में  जो  हड़ताल  हुई  थी  उसमें  के  6  प्राद-
 मियों  को  भ्रभी  तक  5-6  महीने  की  तनख्याह्‌
 नहीं  मिली  है।  मैं  जानना  चाहूँगा  कि  उन्हें  भभी
 तक  वहू  बकाया  तनख्वाह  क्यों  नहीं  दी  गई  है  ?

 ्ापके  ही  जनरल  मैनेजर  ने  रेलवे  सेंटिनल

 नामक  झखबार  के  l9  सितम्बर  968  के  अंक
 उसे  देने  का  वायदा  किया  है  ;
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 “Suspension  and  Payment.
 “Board  have  agreed  that  full  payment

 will  be  made  to  employees  in  case  of
 their  acquittal  either  in  the  court  of
 law  or  by  department  and  that  suspen-
 sion  shall  be  resorted  to  only  when  the
 Penalty  shall  be  dismissal  or  where  it
 would  be  necessary  to  prevent  ap
 employee  from  tampering  with  evidence
 orion  any  way  interfering  with  the
 conduct  of  the  case."
 उन  6  प्रादप्रियों  को  5-5  महीने  की  तनख्वाह

 झभी  तक  नहीं  मिली  है  जबकि  जनरल  मैनेजर
 ने  वायदा  किया  कि  उन्हें  वह  तनत््वाह  मिलनी
 चाहिए  t

 रेलवे  मंत्रालय  ने  राजस्थान  के  प्रन्दर
 भ्राजादी  के  बाद  से  कितना  काम  किया  है  वह
 मैं  बतलाना  चाहता  हूँ  |  श्राजादी  के  बाद  झ्रापने

 वहां  पर  तीन  रेलवे  लाइनें  बिछाई  हैं।  एक
 पोकरन  से  जंसलमेर,  दूसरी  फतेहपुर  से  चुरू
 श्रौर  तीसरी  हिम्मतनगर  से  उदयपुर  तक  |  ब

 गुजरातियों  ने  डंडा  मारा  तब  जाकर  वह  प्रापने
 हिम्मतनगर  से  उदयपुर  बनाई।  डिफेंस  वालों
 ने  डंडा  मारा  तो  वह  पोकरन  से  जैसलमेर  वाली

 बना  दी  ।  सिर्फ  यह  फतेहपुर  से  चुरू  तक  लाइन
 गांव  वालों  की  मांग  पर  बनाई  है।  लेकिन
 द्रापने  उस  लाइन  को  दस  साल  तक  डबल
 किराये  पर  चलाया  प्रौर  श्रब  डयोढ़ा  कर  दिया
 गया  है  लेकिन  मेरा  कहना  है  कि  उसे  दूयोढ़ा  न
 किया  जाय  बल्कि  उसको  समान  किया  जाय  1

 एक  सव  के  भ्नुसार  पता  चला  है  कि  एक
 दिन  में  थर्ड  क्लास  के  मुसाफिरों  से  जहां  65
 लाख  रुपया  कमाया  जाता  है  वहाँ  एक  दिन  में
 फस्ट  क्लास  के  मुसाफिरों  से  5  लाख  रुपया
 कमाया  जाता  है।  जबकि  ऐयरकंडिशन  से  एक
 दिन  में  60  हजार  रुपया  कमाया  जाता  है  रेलवे
 यात्रियों  में  08  प्रतिदत  में  थड  क्लास  के  पैसेंजर

 होते  है  शौर  2  परसैंट  सिर्फ  फ़र्स्ट  क्लास  श्रौर
 एयरकंडिशंड  के  होते  हैं  7  प्रब॒  मेरी  समझ  में
 नही  भ्राता  कि  राजधानी  एक्सप्रेस  किस  प्राधार
 पर  बनाई  गई  है  ”  इस  गाड़ी  ry  चलने.  में  एक
 घंटे  4  lou  लिटर  डीजल  लप्नता  है।  उदघाटन
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 के  पहलें  दिन  80  सीटों  में  से केबल  2  सीटें
 भरी  अर्थात्‌  68  सीट  खाली  पड़ी  रहीं।  यह

 राजधानी  एक्सप्रेस  घंटे  में  90  लिटर  डीजल

 उड़ा  कर  7  घंटे  में  कलकत्ते  जाकर  पहुंचती  है
 झब श्राप  ही  समझ  सकते  हैं  कि  जो  पैसे  वाले

 हैं  उनका  क्या  दिमाग  खराब  हमरा  है  जो  कि
 17  घंटे  का  रेल  का  सफर  करके  कलकत्त  पहुंचे  |
 जिनके  पास  पैसा  है  बहू  मजे  से  बहुत  कम  समय
 में  हवाई  जहाज  से  कुछ  अधिक  भाड़ा  देकर

 कलकते  जाना  चाहेंगे  |  ऐयर  में  जाने  का  304
 रुपया  लगता  है  श्रौर  ग्रापके  फस्ट  क्लास  ऐयर
 कडिशन  में  लगता  है  280  रुपये  तो  इस  24  रु०
 के  खातिर  कौन  शख्स  6  घंटे  खराब  करना

 चाहेगा  ?  जिसका  दिमाग  खराब  होगा  या  जिस

 हाटे  को  बीमारी  होगी  वही  श्रापकी  इस  राज-
 धानी  एक्सप्रंस  में  फर्स्ट  क्लास  ऐयरकडिशन  में
 बंठकर  कलकत्ता  जाना  पसन्द  करेगा  दूसरा  कोई

 नहीं  ।
 रेलवे  मंत्री  महोदय  ने  कहा  है  कि  हम  रेलवे

 कमंचारियों  से  ज्यादा  काम  लेंगे  जिससे  42
 करोड़  रुपया  ज्यादा  प्राप्त; होगा  लेकिन  उसके
 लिए  भ्रगर  ाप  कमेंचारियों  की  संख्या  नहीं
 बढ़ायेंगे  तो  बया  उनका  पेट  चौर  कर  अप
 ज्यादा  काम  करवा  लेंगे  श्रौर  मुनाफा  कर  लेंगे  ?
 जरूरत  इस  बात  की  है  कि  आप  काम  के  हिसाब
 से  प्रतिरिक्त  स्टाफ  रखिये  ।  अगर  आप  चाहते
 हैं  कि  रेलवे  कर्मचारियों  से 14  घंटे  काम  लेते
 रहें  तो  यह  भ्रन्यायपूर्ण  है  श्रौर  श्रगर  किसी
 कमंचारी  ने  इस  i4  घंटे  काम  लिये  जाने

 के  लिए  हाई  कोट  में  रिट  दायर  कर  दी  तो  यह
 la  घंटे  के  बजाय  6  घंटे  ही  रह  जायेंगे  ।

 जेसा  मैंने  कहा  रेलवे  यात्रियों  में  88  फीसदी
 प्रापके  थ  तलास  पंसेजस  होते  हैं  श्रोर  रेलवे
 को  मदनी  भी  इसी  वर्ग  से  होती  है  इसलिए
 यह  बहुत  प्रावश्यक  है  कि  उनकी  ओर  प्रव
 प्रौर  प्रधिक  भ्रपेक्षा  न  बर्ती  जाय  श्रौर  थ
 क्लास  के  मुसाफिरों  को  ज्यादा  से  ज्यादा  सह
 लियते  प्रदान  की  जाय  ।  यई  क्लास  के  डिब्बों
 की  संख्या  भी  सभी  दमों  में  बढ़ाई  जाय  यह
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 जो  झोप  इस  तरह  से  2  परसैंट  फट  लीस  के

 मुसाफिरों  के  लिए  इधर,  उधर  नाचते,  कूदते
 फिरते  हैं  यह  एकदम  भनुचित  व  भ्रन्यायपूर्ण  है  |
 मैं  चाहँगा  कि  इस  राजधानी  एक्सप्रेस  में  भी
 थर्ड  क्लास  के  डिब्बे  ज्यादा  होने  चाहिएं  ।

 यह  राजधानी  ऐक्सप्रैस  वास्तव  में  दिल्‍ली
 से  बम्बई  चलने  वाली  थी  लेकिन  वह  उसे
 कलकत्ते  ले  गये  है।  मैं  चाहूँगा  एक  इसी  तरह
 को  गाड़ी  दिल्‍ली  से  बम्बई  के  वासस्‍्ते  भी  चलाई
 ज्ञाय  ।  लेकिन  इस  शर्तं  पर  कि  थर्ड  क्लास  के
 डब्ब  ज्यादा  से  ज्यादा.हों  क्योंकि  ऐयर  कंडीशंड
 डब्बों  में  चलने  वाले  श्रब  हवाई  जहाज  में  बैठने
 लगे  ।  उनको  विश्वास  नहीं  रह  गया  कि  लौट
 कर  झायेंगे  भी  या  नहीं।  जैसे  पहल  हवाई
 जहाज  में  बंठकर  हाथ  हिला  कर  किसी  को  डेडी
 श्रौर  किसी  को  मम्मी  कह  कर  बतलाते  थ  कि
 श्रब  नहीं  मिलेंगे,  शब  नहीं  मिलेंगे,  उसी  तरह
 से  शब  रेल  में  बंठ  कर  हाथ  मिला  कर
 कहते  हैं  कि  शब  नहीं  मिलेंगे  ।

 मैं  कहना  चाहता  हूँ  कि  ग्रापको  कुछ  लाइने
 ज्यादा  बनानी  चाहियें  राजस्थान  में  क्योंकि
 अगर  राजस्थान  का  विकास  होना  है  तो  रेलवे
 से  या  नहर  से  हो  सकता  है।  राजस्थान  नहर
 बनने  वाली  है,  इधर  रेलवे  को  भी  कोशिश
 करनी  चाहिए  1  बसे  तो  कोटा  से  चित्तौड़  तक
 लाइन  बनानी  चाहिये,  लेकिन  अगर  कोटा  से

 बूंदी  तक  भी  बना  देते  तो  बिड़ला  का  सीमेंट
 का  कारखाना  वहां  से  नही  उठता  श्रोर  सारे  बूंदी
 द्रौर  बूंदी  के  प्रास  पास  के  इलाकों  को  जो  ग्रामीण
 इलाका  है,  काफी  फायदा  इससे  मिलता।  मैं
 निवेदन  करना  चाहता  हूँ  कि  भ्रगर  ग्रापको  दो
 चार  लाख  रुपयों  की  जरूरत  हो  तो  सारे  बुंदी
 वाले  प्रौर  राजस्थान  वाले  इकट्ठा  करके  दे
 सकते  हैं।  यदि  श्रम  की  जरूरत  हो  तो  वह  लोग

 यह  भी  कर  सकते  हैं।  लेकिन  श्राप  कोटा  से

 बूंदी  तक  बना  कर  देख  लीजिये  या  चिसौड़  तक

 बनाकर  देख  लीजिये  कि  इससे  कितना  फायदा

 होता  है।  आपने  इसका  सबे  किया  है  ब्रीर

 पूछताछ  को  है  इसके  लिये  मैं  श्रापको  धन्यवाद
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 देता  हैँ,  लेकिन  इसको  जल्दी  से  जल्दी  पूरा
 करवायें  |

 कोटा  से  भालावाड़  तक  का 15  मील  का

 हुकड़ा  है,  इसी  तरह  शाहबाद  किशनगंज  से
 बारां  तक  का  50  मील  का  हिस्सा  है,  जो  कि

 डाकू  एरिया  है,  श्राप  जाकर  देख  लीजिये,  उठा
 कर  न  ले  जायें  तो  कहिये,  वहां  लोग  झ्रादमियों
 को  भी  उठाकर  ले  जाते  हैं,  जेसा  कि  आप
 अखबारों  में  पढ़ते  हैं  ।  प्रगर  कोटा  से  इन्द्रगढ़,
 नरणावा  और  नेबाई  तक  मिला  दिया  जाये  तो
 सबसे  श्रच्छा  होगा  ।

 तीसरी  गाड़ी  जो  बीकानेर  से  चलती  है
 वह  जयपुर  तक  भ्रा  कर  ठहर  जाती  है।  श्गर
 वह  सवाई  माधोपुर  तक  कर  दी  जाये  तो  9
 डाउन  और  20  शप  की  जितनी  सवारियां  होती
 हैं  वह  उनको  लेकर  जा  सकती  हैं  ।

 श्रन्त  में  मैं  कहना  चाहता  हूँ  कि  श्राप  डी
 एस  भ्राफिस  गाँडा  से  हटाकर  लखनऊ  ले  जाना
 चाहते  हैं  7  मेरी  समभ  में  नहीं  श्राता  कि  इसकी
 पगड़ी  उसके  सिर  पर  और  उसकी  पगड़ी  इसके
 सिर  पर  रखने  से  क्या  फायदा  होगा  क्‍योंकि
 ऑ्ाखिर  काम  तो  कही  होना  है।

 एक  ब्रौर  बात  यह  है  कि  लक्ष्मी  वकंशाप
 में  जो  शाई  टैस्ट  वाले  एम  ग्रो  दयाल  जो  कि
 जी  डी  एम  प्रो  के  नीचे  काम  करते  हैं,  उनमें
 स्रष्टाचार  का  बोलबाला  है।  वह  वहां  पर  पाँच
 साल  से  जमे  हुए  हैं  श्रोर  एक  एक  लड़के  से  पाँच
 पांच  सौ  रुपये  तक  ले  लेते  हैं।  मैं  इसकी
 इन्क्वायरी  कराने  के  लिए  तयार  2  जब  तक
 यह  500  र०  न  ले  लें  तब  तक  वह  लोगों  को
 प्रनफिट  करते  रहते  हैं  i  500  रु०  दे  दो  या
 चावल  की  बोरी  पहुंचा  दो  तो  फौरन  फिट  कर
 देते  हैं  । पता  नहीं  चावल  का  नशा  है  या  क्या
 बात  है।  मन्‍्त्री  महोदय  चाहें  तो  एन्क्‍्वायरी
 करा  सकता  हूँ  1

 मैं  श्रन्त  प्राथंना  करना  चाहता  कि  मैंने
 जो  भी  मांगें  रखी  है  भ्रौर  जो  बातें  कहीं  हैं  उन
 प्र  मंत्री  महोवन  भंवषय  विचार  करें।
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 MR.  DEPUTY  SPEAKER  :  As  I  have
 said  yesterday—I  would  like  to  repeat
 the  back-benchers  and  representatives  of
 backward  areas  will  particularly  get
 Preference.

 SHRI  A.  S.  SAIGAL  (Bilaspur):  Sir,
 yesterday  you  said  that  those  who  have  not
 Participated  in  the  general  debate  will  be
 given  time.  At  this  stage  you  cannot  say
 no.

 MR.  DEPUTY  SPEAKER  :  Those
 who  rarely  get  un  opportunily  to  partici-
 Pate  in  the  debate  will  have  the  oppor-
 tunity  to  ventilate  their  grievances.  Shri
 Chandrika  Prasad.

 SHRI  NAVAL  KISHORE  SHARMA  :
 (Dausa)  Sir,  I  represent  backward  areas...

 MR.  DEPUTY  SPEAKER  The
 other  day  he  made  a  good  speech,  I
 remember.

 श्री  गुणानन्व  ठाकुर  (सहरसा)  ्रापने  कहा
 है  कि  पिछड़े  हुए  इलाके  के  लोगों  को  मौका  देंगे
 मेरा  भी  बहुत  पिछड़ा  हुआ  इलाका  है

 SHRI  MANUBHAI  PATEL  :  (Dabhol)
 Sir,  |  could  not  participate  in  the  Presi-
 deni’s  Address  or  the  General  Budget  or
 Ruiiway  Budget  and  sol  may  be  given
 Opportunity  on  the  Railway  Budget
 Demands

 एक  मामनीय  सदस्य  :  प्राप  पिछड़े  हुए
 इलाकों  के  लोगों  को  मौका  दीजिये  |

 MR.  DEPUTY  SPEAKER  :  J]  will  try
 to  accommodate  as  much  as  possible.  Shri
 Chandrika  Prasad.

 sit  चन्द्रिका  प्रसाद  (बालिया)  :  उपाध्यक्ष
 महोदय,  रेलवे  मन्त्रालय  की  मांगों  का  समर्थन
 करते  हुए  मैं  निवेदन  करना  चाहता  हूँ  कि  जो  भी
 हमारी  रेलवे  की  हालत  है  उस  में  तीसरे  दर्जे
 की  हालत  तो  सब  से  बुरी  है।  यह  ठीक  है  कि
 यह  घाटे  का  बजट  नहीं  ध्रौर  तीसरे  दर्जे  के
 यात्रियों  के  किराये  में  वृद्धि  नहीं  हुई,  लेकिन
 प्रशंसा  की  बात  होती  भ्गर  तीसरे  दर्जे  के
 यात्रियों  का  किराया  कम  किया  जाता।  परन्तु
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 [श्री  चन्द्रिका  प्रसाद]
 यह  सम्भव  नहीं  हो  सका।  तीसरे  दर्ज  के
 यात्रियों  को  भीड़  से  बचाने  के  लिए  भ्रधिक-से-

 भ्रधिक  डिब्बे  थ  क्लास  के  ट्रेनों  में  लगाये
 जायें  ।  साथ  ही  जहाँ  से  रेलें  झोरिजिनेट  होती
 है,  चलती  हैं  वहीं  पर  देख  लिया  जाये  कि
 डिब्बों  में  सफ़ाई  है  या  नहीं,  शौचालयों  में  पानी

 ध्रौर  डिब्बों  में  बिजली  और  पंखे  हैं  या  नहीं  ।
 जिस  प्रकार  से  फर्स्ट  क्लास  के  डिब्बों  की

 सफाई  कराई  जाती  है  उसी  तरह  से  थर्ड  क्लास
 के  डिब्बों  को  भी  ठीक  से  चंक  किया  जाता

 चाहिये

 हमारा  देश  गरीब  है  श्रौर  गरीबी के  कारण
 अधिकतर  जनता  हमारे  देश  की  तीसरे  दर्ज  में

 सफर  करती  है।  हमारे  मन्त्री  महोदय  भी

 जनता  के  बीच  के  व्यक्ति  हैं,  लेकिन  बड़ा  दुःख
 होता  है  जब  देखते  हैं  कि  राजधानी  एक्सप्रेस
 चलाई  गई  उच्च  श्रेणी  के  लिए  मगर  जनता
 के  लिए  कोई  भी  राजधानी  एक्सप्रेस  नहीं
 चलाई  गई।  मैं  श्राशा  करता  हूँ  कि  भविष्य
 में  मन्‍्त्री  महोदय  इधर  भी  ध्यान  देंगे  ny

 जहां  तक  रेलवे  की  भ्रामदनी  का  प्रइन  है,
 टिकेटलैस  ट्रैवेलिंग  को  रोकने  का  जो  भ्रभियान
 देश  में  चला  है  उससे  सवत्र  लाभ  हु्ना  है  भोर
 उसको  श्रौर  जोरदार  ढंग  से  चलाया  जाना

 चाहिए।  जहां  तक  रेलवे  में  भ्रष्टाचार  का
 सम्बन्ध  है,  चोरियों  का  सवाल  है,  उसके  लिए
 सख्ती  से  कदम  उठाया  जाना  चाहिये  |  बड़े-बड़े
 रेलवे  स्टेशनों  पर,  जैसे  दिल्‍ली  है,  कलकत्ता  है,
 कानपुर  है,  पार्सलों  और  माल-गोदामों  की
 जो  चोरी  होती  है  उस  पर  ध्यान  रखना
 चाहिए  शौर  उसको  रोकने  का  प्रयत्न  करके
 झामदनी  को  बढ़ाने  की  व्यवस्था  करनी
 चाहिए  ।  मोगलसराय  याडं  है,  मड़वाडीह
 थाड  है,  गड़हरा  याई  है,  इन  तीनों  जगहों  में
 काफी  माल  भ्राता  है  ब्रौर  उसको  प्रदला-
 बदली  की  जाती  है।  वहाँ  भयंकर  रूप  से
 चोरियां  होती  हैं।  उन  जगहों  पर  सतक  झांखें
 रखनी  चाहिये  शौर  उचित  कार्यवाही  करनी

 चाहिए  ताकि  भामदनी  बढ़  सके।  गड़हरा  में
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 जो  याडे  है  वह  खुला  मंदान-सा  पड़ा  हा  है,
 इसलिये  वहां  चोरियां  होती  हैं।  वहां  पर

 चहारदीवारी  बनाने  की  शोर  भन्त्री  महोदय  का
 ध्यान  जाना  चाहिए।

 जहां  तक  श्राज  कल  रेलों  में  सुरक्षा  का
 प्रश्न  है,  श्राज  लोगों  की जान  शोर  माल  खतरे
 में  है।  हमारी  तरफ  की  एरिया  में  38  डाउन
 ट्रेन  में  38  हजार  रुपये  का  डाका  पड़ा  है  और
 रोज  इस  तरह  की  घटनायें  होती  है।  भाज
 यह  रेलवे  एक  बहुत  बड़ी  संस्था  है  श्नौर  उसमें
 श्रसंख्य  कमंचारी  काम  करते  हैं  ।  कमंचारियों  को
 परेशानी  से  दूर  रखने  के  लिए  उनको  प्रसन्न
 रखना  ही  श्रामदनी  का  बहुत  बढ़ा  स्रोत  है  I

 जहां  तक  l9  सितम्बर  की  हड़ताल  का
 सम्बन्ध  है.  हटाये  गये  कमंचारियों  को  बिना
 शर्तं  वापिस  बुलाया  जाना  चाहिए।  हमें  यह  ध्यान
 रखना  चाहिये  कि  जिन  कमंच्ारियों  ने  जनता
 की  सरकार  का  साथ  दिया  है  उनके  ऊपर

 सहायता  की  नजर  रखने  की  श्रावश्यकता  है
 जैसा  हमारे  साथी  ने  कहा  हमारे  कमल  कलकों
 ने  हमेशा  हमारा  साथ  दिया  है,  उनकी  रजिस्टई
 संस्था  है,  लेकिन  046  &  श्रपग्रेड  नहीं  किया
 गया  है।  उनके  ग्रेड  का  कोई  रिवीजन  नहीं
 किया  गया  है।  इनका  प्रतिनिधि  मण्डल  कई
 बार  मिला  था|  भूतपूर्व  मन्त्री  ने  भ्रववासन  भी
 दिया  था।  जो  ट्रेन  बलके  ट्रांसपोर्टेशन  की

 ड्यूटी  देता  है  वह  सारी  ड्यूटियाँ  करता  है,  To
 एस०  एम०,  गार्ड,  टी०  सी०  सभी  की

 ड्यूटी  करता  है,  दिन  में  काम  करता  हैं,  रात  में
 काम  करता  है,  बरसात  में  काम  करता  है,  अंबेर

 में  काम  करता  है  जब  दान्टिंग  होती  है  तब  जान  को
 जोखिम  में  डालकर  काम  करता  है,  लेकिन  हसके
 बावजूद  उसकी  ग्रेड  को  भ्रपग्रेड  नहीं  किया  गया  ।
 दूसरी  कटेगरीज  के  मुकाबले  में  उस  का  परसंट
 श्राफ  प्रमोशन  भी  बहुत  कम  है,  इसलिए  इस  पर
 सरकार  को  विचार  करना  चाहिए  ।  इसी  तरह  से
 जो झापके  मंकेनिकल  इंजीनिभर  हैं  उन्हीं  की
 तरह  से  सिग्नल्स  के  टेलि  कम्यूनिकेशन  के
 लोग  है,  झाल  इंडिया  मिनिस्ट्रियल  स्टाफ
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 ऐसोसिएशन  है,  उनके  कर्मचारियों  ने  भापका

 साथ  दिया  है,  वह  कभी  हड़ताल  नहीं  करते

 हमेशा  भ्रापका  साथ  देते  हैं  गाढ़े  दिनों  में,  जब

 स्ट्राक  हो  रहा  था।  उनकी  जो  रजिस्टर्ड
 संस्थायें  है,  उनको  मान्यता  मिलनी  चाहिये  |

 जहां  तक  हमारे  क्लास  3  भर  क्लास  4

 के  कर्ंचारियों  का  सवाल  है  उनको  न्याय  बड़ी

 मुश्किल  से  मिलता  है।  उसके  लिए  उनको
 कोर्टों  में  जाना  पड़ता  है  और  कोर्टों  में  काफी
 परेशानी  उठानी  फ्ढती  है,  साथ  ही  रेलवे
 प्रशासन  का  भी  काफी  घन  व्यय  होता  है।
 मेरा  सुभाव  है  कि  लेबर  ट्रिब्यूनल  की

 तरह  से  यहां  भी  प्रणाली  को  श्रपनाया  जाय  ताकि
 लोगों  को  भ्रासानी  से  न्याय  मिल  सके  |

 तीसरे  दर्ज  के  यात्रियों  के  लिए  पीने  के
 पानी  की  भ्रच्छी  ध्यवस्था  नहीं  रहती  है।  जब
 छोटे-छोटे  स्टेशनों  पर  गाड़ी  रुकती  है  तो  वहाँ
 पर  वह  एक  दो  मिनट  के  लिए  ही  रुकती  है  1
 वहां  पर  जो  पानी  पिलाने  वाला  है  वह  नहीं
 रहता  है।  उसको  स्टेशन  मास्टर  द्वारा  निजी
 काम  में  लगा  दिया  जाता  है।  इसका  परिणाम
 यह  होता  है  कि  लोगों  को  पीने  के  लिये  पानी
 नहीं  मिलता  है।  मेरी  राय  यह  है  और  मैं

 चाहता  हूँ  कि  जैसे  पहले  व्यवस्था  रहा  करती
 थी  शौर  जिस  तरह  से  पानी  का  कम्पार्टमेंट
 चलता  था  उसी  तरह  की  व्यवस्था  अब  भी  कर

 दी  जाए  ।  इस  व्यवस्था  को  झगर  भ्रपनाया  जाता

 है  तो  जो  पानी  पिलाने  वाला  श्रादमी  है  उसको
 निकाला  न  जाए  बल्कि  उसको  माली  वगैरह
 कुछ  बना  दिया  जाय  ताकि  वह  स्टेशन  को
 डेकोरेट  कर  सके  t

 वाराणसी  भारत  का  एक  बहुत  ही  पुराना
 भौर  धाभिक  स्थान  है।  उसकी  बहुत  उपेक्षा
 भाज  तक  हुई  है।  वहां  पर  भ्रपर  इण्डिया
 एक्सप्रेस  को  छोड़  कर  भौर  कोई  गाड़ी  नहीं
 जाती  है।  मेरा  सुकाव  है  कि  दिल्ली  से
 कलकत्ता  जाने  के  लिए  एक  दूसरी  ट्रेन  वाराणती
 होकर  जानी  चाहिए  श्रौर  इसकी  व्यवस्था
 झापको  करनी  चाहिये।  साथ-ही-साथ  प्रदेशों
 की  जितनी  राजधानियां  हैं,  जितने  कंपिटल  हैं,
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 वहां  से  जो  गाड़ियाँ  भाती  हैं,  ऐसी  व्यवस्था
 होनी  चाहिए,  कि  वे  वाराणसी  को  टच  करें
 दक्षिण  में  काशी  एक्सप्रेस  जाती  है।  लेकिन
 मद्रास  जाने  के लिए  वह  ठीक  नहीं  है।  मद्रास
 जाने  के  लिये  काशी  एक्सप्रेस  के  भलावा

 एक  दूसरी  गाड़ी  भी  दी  जानी  चाहिए।

 हमारा  जो  एरिया  है  वह  सदा  से  ही  उपेक्षित
 रहा  है।  तीसरे  दर्ज़  के  यात्रियों  को  वहां  बहुत
 तकलीफ  होती  है।  देश  की  झाजादी  के  लिये
 जो  आन्दोलन  चला  था  उसमें  वलिया  का
 एक  मुख्य  स्थान  था।  लेकिन  उस  की  हमेशा
 ही  उपेक्षा  हुई  है।  श्रापकी  बड़ी  कृपा  हुई  कि
 आपने  मुड़काड़ीह  से  लेकर  भटनी  होते  हुये  गोंडा,
 बाराबंकी  श्रादि  को  लखनऊ  से  मिलाने  का
 श्रादेश  दिया  है,  श्रौर  इस  लाइन  का  सर्वे  किया
 जा  रहा  है।  यह  सर्वे  बड़ी  लाइन  के  लिए  है।
 लेकिन  इसमें  भी  आपने  बलिया  को  छोड़  दिया

 है।  मैं  प्राथंना  करता  हैँ  कि  इसमें  ाप  इसको
 भी  शामिल  करें  शौर  इस  सर्व  को  भ्राप  जल्दी
 खत्म  करवाएं  ।  इंदारा  से  लेकर  छपरा  तक  भौर
 वाराणसी  से  लेकर  छपरा  तक  शरीर  बक्सर  से
 लेकर  वलिया  तक,  मैं  चाहता  हूँ  कि  बड़ी
 लाइन  बिछाई  जाए।  इसको  भी  इस  सर्व  में
 शामिल  कर  लिया  जाना  चाहिए।

 मैं  श्रापका  ध्यान  भी  इस  श्रोर  श्राकषित
 करना  चाहता  हूँ  कि  बलिया  से  गोरखपुर  के
 लिए  श्रौर  गोरखपुर  से  बलिया  के  लिये  पहले
 एक  थर्ड  क्लास  कम  फस्ट  क्लास  बोगी  लगा
 करती  थी  इसको  प्रापने  बन्द  कर  दिया  है  ny
 इस  बोगी  को  श्राप  फिर  से  चालू  करें।  गोरख-
 पुर  पूर्वी  जिलों  का  सब  से  बड़ा  केन्द्र  है।  वहाँ
 पर  यूनिवर्स्टी  है  भोर  डिग्री  कालेज  है।  गोरख-
 पुर  लड़कों  भौर  भ्रध्यापकों  भ्रादि  को  जाना
 हो  तो  उनको  इंदारा  और  मऊ  जंकशन  में  गाड़ी
 चेंज  करनी  पड़ती  है।  प्रक्‍क्सर  वहां  गाडी  छूट
 जाती  है  शौर  लोगों  को  बहुत  भ्रसुविधा  होती
 है।  इस  वास्ते  में  प्राथंना  करता  हैँ  कि  इस
 बोगी  को  भाप  पुनः  चालु  करें  I

 एन०  ई  झार०  हमारा  क्षेत्र  है।  वहां
 पर  दो  पुल  हैं  जो  बहुत  पुराने  बने  हुए  हैं।
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 [श्री  चन्द्रिका  प्रसाद]
 इनके  नाम  मांझी  और  त्रुतिपार  हैं  इन  पुलों
 पर  लोग  पैदल  नहीं  जा  सकते  हैं,  इन  पर  से

 रिक्शा,  साइकल  नहीं  जा  सकते  हैं।  मैं  प्रार्थना
 करता  हूँ  कि  एक  तो  इन  पुलों  को  दुबारा
 बनाया  जाय  श्ौर  दूसरे  इन  को  रोड  कम  रेल
 ब्रिज  बनाया  जाये।  साइकल,  रिक्शा  और
 पैदल  लोगों  को  जाने  को  इजाजत  होनी
 चाहिए  1

 रैलों  पर  डिजलाइजेशन  का  कार्यक्रम  चल

 रहा  है  डीजल  प्राप  श्रमरीका  से  मंगा

 रहे  हैं।  वह  हमारे  यहां  नहीं  होता  है

 वहू  बहुत  महंगा  पड़ता  हैं  1  ब्रौर  फारेन
 एक्चेंज  भी  प्रापकों  खर्च  करनी  पड़ती  है।
 श्राप  क्‍यों  नहीं  अपने  ही  साधनों  से  जिस  तरह
 से  गाड़ियां  पहले  चल  रही  थीं  चलाते  हैं।  श्राप

 ज्यादा  खर्च  करेंगे  तो  ग्रापका  बज़ट  बढ़ेगा  श्रौर
 और  तब  आपको  किराया  बढ़ाना  पड़  जायेगा।

 श्रगर  एक  इंजन  गाड़ी  के  साथ  लगाने  से  काम

 नहीं  चलता  है,  गाड़ी  तेज  नहीं  चलती  है  तो  दो

 या  तीन  इंजन  श्राप  लगा  सकते  हैं  |
 MR.  DEPUTY  SPEAKER

 Bhagaban  Dass.
 SHRI

 SHRI  S.  KUNDU  (Balasore):  My
 name  is  there.  My  Porty  is  by  passed  and
 vou  are  calling  others

 MR.  DEPUTY  SPEAKER  :  You  are
 making  a  mistake  You  will  get  your  time.

 SHRI  S.  KUNDU  :  Before  you  accuse
 others  you  must  te  sure  that  you  have
 not  by  passed  any  other  Party.

 MR.  DEPUTY  SPEAKER  :  You  are
 making  a  mOst  irresponsible  statement.

 SHRI  $.  KUNDU  :  |  think  it  is
 better  that  you  check  up.

 MR.  DEPUTY  SPEAKER  :  I  have
 checked  it  up  severai  times.  Iam  calling
 the  first  round.  Your  name  will  came
 according  to  the  rounds.

 SHRIRANDHIR  SINGH  (Rohtak)  :
 Tirst  become  .a  bick-bencher.  Then  you
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 will  be  able  to  speak.

 श्री  'मगव,न  दास  (श्रौसग्राम)  :  उपाध्यक्ष
 महोदय,  आपने  मुझे  इस  चर्चा  में  भाग  लेने
 का  जो  समय  दिया  है,  उसके  लिए  मैं  भ्रापको
 धन्यवाद  देता  हूँ।

 इस  बहस  में  सबसे  ज्यादा  जिस  के  बारे
 में  चर्चा  हुई  है  वह  है  रेलवे  बोर्ड  मैं  मन्त्री
 महोदय  से  कहना  चाहता  हूँ  कि  रेलवे  बोर्ड  का
 जो  रवेया  है  वह  बहुत  ही  एंटी  वर्कर,  एंटी
 बकिंग  क्लास  है  V  हमें  श्राजाद  हुए  2  साल  हो
 गये  हैं  लेकिन  रेलवे  बोर्ड  का  गठन  नये  तरीके
 से,  नए  ढंग  &  बौर  नई  परिस्थितियों  को  ध्यान
 में  रखते  हुए,  नहीं  किया  गया  है।  श्राजादी
 के  पहले  और  ब्रिटिश  राज्य  में  जिस  तरह  से

 ब्यूरोक्रेट  यहां  होते  थे,  वैसे  ही  श्रब  भी  हैं।
 वही  लोग  श्राज  भी  यहाँ  काम  करते  हैं  ।  रेलवे
 बोड  में  स्रष्टाचार  का  जाल  बिछा  हुमा  है।
 जब  तक  आप  रेलवे  बोर्ड  को  खत्म  नहीं  करेंगे
 तब  तक  रेलों  में  कोई  तरक्की  नहीं  होगी  ।

 झ्राप  यह  भी  देखें  कि  ऑ्रापको  इस  बार
 घाटे  का  बजट  पेश  नहीं  करना  पड़ा  Ea  7  इसका
 कारण  और  सबसे  बड़ा  कारण  यह  हैकिजो
 कर्मचारी  हैं,  जा  वर्कर  लोग  हैं,  उन्होंने  जिम्मे-
 दारी  से  काम  किया  है।  यही  कारण  है  कि
 आपको  घाटे  का  बजट  पेश  करना  नहीं  पड़ा
 है।  यह  भी  मानी  हुई  बात  है  कि रेलों में
 म्रष्टाचार  का  बोल  बाला  है।  मैं  चाहता  हूँ
 कि  मन्त्री  महोदय  नया  दृष्टिकोश  अपनायें
 झौर  रेलवे  बोर्ड  जो  इस  समय  है  इसके  बदले  वह
 एक  भश्राटोनोमस  वाडी  बनायें  ताकि  बकस  का
 शौर  यात्रियों  का  इसमें  विश्वास  पैदा  हो  ।

 मैं  पश्चिमी  बंगाल  से  पाता  हूँ।  मैं  बंगंज
 के  बारे  में  कुछ  कहना  चाहता  हूँ  1  वेस्ट  बंपाल
 में  लोगों  को  बंगंज  के  झाढर  कम  मिल  रहे  हैं
 इसका  नतीजा  यह  हो  रहा  है  कि  वहां  पर  जो
 छोटे-छोटे  इंजीनियरिंग  के  कारक्षाने  हैं  वे  बन्द
 हो  रहे  हैं  शौर  बकर  बेरोजयार  हो  रहे  हैं।
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 उनको  रोजगार  कम  मिल  रहा  है।  पूरा  समय
 उनको  काम  नहीं  मिलता  है।  इसके  बारे  में
 सदन  में  कई  बार  चर्चा  हो  भी  चुकी  है।  आप
 जानते  ही  हैं  कि  1965-66,  में  देश  में  सूखा
 पड़ा  था  और  उस  सूछ्ले  के  कारण  देश  में  माल
 इधर  से  उधर  कम  गया  ।  इस  वास्ते  बैनन  भी
 कम  बने  in  वँगन्स  के  श्राडंर  भी  !ब  कम  दिये  गये
 थे  लेकिन  ग्रभी  भी  बेगंज  के  आ्रार्डर  में  सुधार
 नहीं  श्राप  कर  सके  हैं।  बैगंज  के  आईर  तो
 मिलते  हैं  लेकिन  बहुत  कम  मिलते  हैं  ।  जहां
 1963-64  में  28  हजार  वंगंज  के  दाइईर
 मिले  थे  वहां  इस  साल  केवल  दस  7जार  के
 ही  भ्राडर  दिये  गये  हैं।  कहां  धि  हजार  और
 कहां  दस  हजार  ये  कम  क्‍यों  हो  गये  हैं,  इस
 ्रोर  भी  मनन्‍्त्री  महोदय  को  ध्यान  देना
 चाहिये  |

 2.0.  (Rlys)

 t:  58  hrs

 [Shri  R.  0.  Bhandare  in  the  Chair)

 रैलवे  वर्कर  जो  हैं,  जो  रेलवे  एम्पलायीज
 हैं  उनके  कुछ  ग्रीवंसिस  हैं।  उनको  दूर  करने
 की  तरफ  ध्यान  नहीं  दिया  जाता  है।  रेलवे
 बोर्ड  उनकी  श्रोर  पूरा  ध्यान  नहीं  देता  है।
 जब  इन  ग्रीवेंसिस  के  बारे  में  ध्यान  दिदायाजाता
 है  तब  भी  कोई  एक्शन  नहीं  लिया  झाता  है।  मैं
 एक  बात  आपको  बताना  चाहता  हूँ  ।  चित्त  रंजन
 लोकोमोटिग्ज  का  जो  कारखाना  है  वहां  पर
 इंजन  बनते  हैं।  वहां  पर  जो  वकंर  है,  उनके
 साथ  बहुत  ही  खराब  व्यवहार  किया  जाता  है
 वहाँ  पर  जो  लेवर  यूनियन  है  उसमें  बहुत  रोप
 व्याप्त  है।  उसको  आज  तक  मान्यता  प्रदान
 नहीं  की  गई  है।  इस  यूनियन  को  मान्यता
 प्रदान  करने  में  क्या  हज  है,  यह  मेरी  समज  में
 नहीं  झ्राया  है।  भापको  यह  जानकर  झाइचर्य
 होगा  कि  चित्त  रंजन  में  जो  टाउनशिप  है  उसको
 भी  प्रोटेक्टेड  एरिया  घोषित  किया  गया  है  tv
 मैं  जानना  चाहता  हैं  कि  हिंदुस्तान  में  कौन-सा
 टाउनशिप  है  जिसको  प्रोर्टक्टिड  एरिया  घोषित
 किया  गया  है।  कारखाना  तो  प्रोटैक्टिड  होता
 है  लेकिन  टाउनक्षिप  भी  प्रोटेक्टिड  हो  सकता  है,
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 यह  बात  हमारे  गले  नहीं  उतरती  है।  मैं

 चाहता  हूँ  कि  इस  शोर  भापका  ध्यान  जाय  |

 तृतीय  भ्रौर  चतुर्थ  श्रेणी  के  कमंचारियों
 के  बारे  में  जब  बातचीत  लोग  करते  हैं  तो  उन  के
 ग्रीवेंसिस  की  श्रोर  ध्यान  नहीं  दिया  जाता  है।  मैं
 चाहता  हैँ  कि  इस  बोर  भी  श्रापका  ध्यान  जाना
 चाहिये.  सिगनल  डिपाटमैंट,  टैलीकम्युनि-
 केशन  डिपार्टमेंट  ग्रादि  डिपार्टमेंट्स  के  लोग
 आन्दोलन  कर  रहे  हैं  '  उनके  बहुत  से  ग्रोबेंसिस
 हैं  7 उनकी  कोई  सुनवाई  नहीं  हुई  है  ।  उस  दोर
 भी  श्रापका  ध्यान  जाता  चाहिए  ।

 '5  10  brs

 मैं  जहां  रहता  हैँ  उसकी  वगल  में  प्रासनसोल
 है  ।  मैं  उसके  हालात  ्रापनों  बतलाना  चाहता
 हूं।  रेलवे  लाइन  झआसनसोल  टाउन  के  बीच  में  से

 गुजरती  है  और  उस  ने  टाइन  को  दो  भागों
 में  विभक्त  किया  हुआ  है।  वहां  पर  एक  भाग
 ने  दूसरे  भाग  को  श्राने-जाने  वे.  लिये  ग्राजादी
 के  पहले  से,  बहुत  दिनों  से,  पूर्व  शरीर  पश्चिभ  में
 दो  टनेलज  बनी  हुई  हैं  उन  टनलज  की  हालत
 बहुत  खराब  है  ।  एक  तो  वे  बहुत  तंग  हैं  और
 दूसरे,  जब  वर्षा  होती  है.  तो  श्रादमी  उनमें
 चल  नहीं  सकता  है।  रात  श्रीर  सांक  के  समय
 वे  टनल्ज  चोरों  और  गुण्डों  का  भ्रड्ठा  बन  जाती
 हैं  |  प्राजादी  के  22  साल  के  बाद  ्राज  इस
 बात  की  प्रावश्यकता  है  कि  उन  टनल्ज  का
 रिकन्स्ट्रकान  किया  जाये,  ताकि  वहां  लोगों
 को  इधर-उधर  जाने  में  सुविधा  हो  ।

 जनता  की  वास्तविक  जरूरतों  को  पूरा  करने
 की  तरफ  तो  कोई  ध्यान  नहीं  दिया  जाता  है,
 लेकिन  जहां  सरकार  शझौर  उसके  प्रफसरों  का
 कोई  प्रयोजन  होता  है,  बहां  राजधानी  एक्स-
 प्रस  जैसी  गाड़ियां  चाछू  कर  दी  जाती  हैं
 कलकत्ता  को  सब  लोकल  ट्रेन्ज  में  पैसेंजज  इस
 तरह  ठसाठस  भरकर  जाते  हैं  कि  वहाँ  पर  रोज
 एक्सीडेंट्स  होते  हैं।  कलकत्ता  की  जनता!  की
 शोर से  ट्रॉज  की  संख्या  बढ़ाने  के लिए  बहुत
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 [भी  भगवाग  दास]
 झपीलें  की  जाती  हैं,  लेकिन  उनकी  तरफ  कोई
 ध्यान  नहीं  दिया  गया  है  |

 दुर्गापुर  का  एक  बहुत  बड़ा  टाउन  बन  रहा
 है,  जहां  करीब  तीन,  साढ़े  तीन  लाख  प्रादमी

 रहते  हैं।  वहां  पर  बहुत  से  झ्ादमी  रोज  ट्रन
 पर  इधर-उधर  जाते  हैं,  लेकिन  वहां  पर  कोई

 इलेट्रिक  ट्रेन  चालू  नहीं  की  गई  है  ।  चूंकि  वहां

 इलैक्ट्रिफिकिशन  हो  गया  है।  इस  लिए  इसमें
 कोई  दिक्कत  भी  नहीं  है।  मैं  रेलवे  मिनस्टर
 से  भ्रनुरोध  करूगा  कि  कलकत्ता  से  वदंवान  तक
 तो  इलेक्ट्रिक  ट्रेन  श्राती  है;  उसको  बढ़ाकर

 दुर्गापुर  तक  कर  दिया  जाए

 दुर्गापुर  के  रेलवे  प्रिमिसिस  में  एक  बस
 स्टेण्ड  है।  यद्यपि  दुर्गापुर  एक  बहुत  बड़ा  स्टेशन

 है,  लेकिन  वहां  पर  छेड  का  इन्तजाम  नहीं  है  1

 इसलिए  वहां  पर  झाने  वाले  हजारों  आअआदमियों
 को  शप  शौर  वर्षा  में  बहुत  तकलीफ  होती  है  t
 मन्‍्त्री  महोदय  को  इसकी  व्यवस्था  करनी

 चाहिए  i

 कलकत्ता  की  सबबंन  ट्रेंज़  की  हालत  कहने
 लायक  नहीं  है  हम  लोग  924  से  वहां  पर
 रिंग  रेलवे,  सकुलर  रेलवे,  की  बात  सुन  रहे
 हैं  7  कुछ  दिन  पहले  परिमल  घोष  ने  यह  ऐलान
 किया  था  कि  कलक्ा  में  सकुंलर  रेलवे  शीघ्र
 बनेगी  यह  वहुत  भ्रच्छी  बात  है।  मैं  श्रपील
 करूगा  कि  जितनी  जल्‍दी  हो  सके,  इसको
 कम्पलीट  किया  जाये  1

 कलकत्ता  के  भ्रास-पास  के  उपनगरों  से  बहुत
 से  भ्रादमी  भ्रपनी  नौकरी  के  लिए  भाते  जाते  हैं,
 लेकिन  सिंगल  लाइन  होने  की  वजह  से  वे  अपने
 झाफिसिज  में  लेट  हो  जाते  हैं।  इसलिए  उन
 सिंगल  लाइन्ज  को  डबल  करना  चाहिए  |

 मैं  नये  रेलवे  मिनिस्टर  से  झपील  करू गा
 कि  वह  इन  सब  समसस्‍्याझों  के  बारे  में  एक  नया
 दृष्टिकोश  प्रपनायें,  ताकि  जनता  को  कुछ
 सुविधा  हो  ।
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 SHRI  SONAVANE  —  (Pundharpur)  :
 Mr.  Chairman.  Sir,  |  must  congratulate
 Dr.  Ram  Subhag  Singh  on  his  appointment
 as  the  new  Railway  Minister.  1  feel  that
 he  is  the  proper  person  for  the  proper  job,
 and!  hope  that  he  will  try  to  meet  the
 grievances  of  the  travelling  public  to  the
 best  of  his  ability.  Thcie  are  Munisters
 who  do  not  go  beyond  the  written  writ  of
 their  officials  or  the  secretaries,  but  he  is
 not  one  of  them.  Without  caring  for  the
 genuine  grievances  of  the  people,  in  a
 parrot-like  way,  they  read  out  the  notes
 prepared  by  their  Secretaries.  Great  things
 are  expected  of  Dr.  Ram  Subhag  in  this
 ministry.

 I  would  like  to  repeat  my  demand  for
 the  abolition  of  the  Railway  Board.  It  is
 a  white  elephant  expanding  and  expand:ng.
 Its  expenditure  also  increases.  They  are
 most  unimaginative  and  inefficient  und
 easy-go-lucky  people.  During  the  tenure
 of  the  present  Chairman  of  the  Board,
 railways  have  incurred  losses,  accidents
 have  been  galore,  and  there  is  no  improve-
 ment  worth  the  name.  Trains  are  running
 slower.  Thefts  happen  unhampered.  There
 is  no  extension  of  railways  to  places  where
 they  are  needed.  Punctuality  is  miscrable.
 The  Chairman's  term  of  office  is  a  miserable
 failure.  When  the  railways  have  the
 monopoly,  they  should  not  incur  any  loss.
 They  should  have  made  improvements
 taking  into  consideration  the  needs  of  the
 people  and  looking  to  the  improvemeuts
 made  in  developed  countries.  The  Railway
 Board  members  have  goue  in  outside  and
 seen  the  working  of  other  railways.  But
 so  far  nothing  has  been  done.

 Previously  the  trains  from  Bombay  to
 Delhi  used  to  take  only  22  hours.  Now
 they  take  24  hours.  Ifthe  hon.  minister
 cannot  abolish  the  Board,  let  him  reduce
 it  gradually.  Otherwise,  things  will  not
 improve.  Too  many  cooks  spoil!  the  breth,
 that  is  what  is  happening  in  the  Railway
 Board.  I  am  sorry  to  repeat  this  demand
 and  I  do  not  know  what  action  the  minister
 will  take.

 SHRI  NAMBIAR  (Tiruchirapalli)  :
 Since  the  demand  comes  from  the  Congress
 benches,  he  may  accept  it.
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 SHRI  SONAVANE  :  The  narrow  gauge
 line  Lature  to  Miraj  via  Kurduwadi  runs
 through  my  constituency.  As  a  representa-
 tive,  from  that  area,  I  have  been  trying
 since  1950  to  convert  it  into  broad  gauge
 07  at  least  metre  gauge,  so  that  the  losses
 can  be  eliminated  and  the  carrying  of
 Pilgrims  to  the  Pandharpur  fair  in  wagons
 May  be  avoided.  Even  though  the  traffic
 survey  and  engineering  survey  have  been
 completed,  nothing  has  been  done.

 I  want  to  ask  where  was  the  need  to
 nationalise  this  rai!way.  When  the  Barsi
 Light  Railway  Co.  was  running,  this  railway,
 they  were  running  it  with  a  huge  profit  ;
 dividends  were  paid,  and  money  was  sent
 outside  the  country  by  its  directors.  But
 now  we  see  that  this  line  is  running  at  a
 loss.  What  efforts  have  been  made  by
 Government  to  see  that  this  section  does
 not  make  any  loss?  Iam  afraid  that  no
 efforts  have  heen  mide.  No_  new  trains
 have  been  added.  On  the  contrary,  the
 existing  trains  go  at  leisure;  they  wait  for
 four  to  five  hours  at  one  station  and  then
 tun.  Railway  Ministers  have  come  and
 gone,  starting  from  the  late-lamented  Lal
 Bahadur  Shastri,  Shri  Swaran  Singh,  Shri
 Dasappa,  Shri  S.  K.  Patil  and  coming  up
 to  Shri  C.  M.  Poonacha  and  the  present
 hon.  Minister  in  charge,  but  none  of  them
 has  made  any  effort  to  see  that  this  very
 important  pilgrim  centre  of  Pandharpur  is
 connected  directly  with  Bombay  and  with
 the  south  by  broad  gauge  line,  and  no
 effort  has  been  made  to  see  that
 the  grievances  of  the  people  who  are
 carried  in  the  railway  wagons  are  removed

 Nationalisation  of  railways  does  not
 mean  depriving  the  passengers  of  con-
 veniences.  Ifthe  hon.  Minister  wants  to
 be  convinced  of  the  facts  I  have  pointed
 out  are  ture,  then!  would  request  him  to
 visit  this  seciion,  and  particularly  Pandhar-
 pur,  the  place  of  pilgrimage  and  he  may
 himself  see  with  his  own  eyes  the  fair  which
 is  coming  off  in  the  next  three  or  four
 months.  I!  would  extend  8७  invitation  to
 the  hon,  Minister  right  now  so  that  he  may
 make  it  convenient  for  himself  to  see  this
 place  and  convince  himself  of  the  genui-
 neness  of  our  demand.  Since  1950  we  have
 been  pleading  that  this  railway  line  should
 be  converted  from  narrow  gauge  to  broad
 gauge.  'f  the  hon  Minister  is  convinced
 ef  our  demand,  then  he  should  see  that
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 something  is  done  in  this  regard  at  lea
 in  the  next  budget.

 I  am  at  my  wits’  end  {now,  and  |  am
 losing  my  patience.  My  constituents  are
 harassing  me  and  pestering  me  because  I
 have  not  been  able  to  get  this  demand
 accepted.  If  things  go  on  in  the  same  way,
 I  do  not  know  what  J  should  do.  whether
 3  should  start  an  agitation  or  I  should  take
 to  hunger-strike  in  order  to  focus  the
 attention  of  the  railways  authorities  on
 this  matter.  lam  speaking  from  my  heart.
 lam  unable  to  understand  this,  and  I  am
 ashamed  of  the  w:y  the  pilgrims  are  carried
 in  these  wagons.  I  do  not  want  to  threaten
 the  Minister,  but  |  am  opening  my  heart
 so  that  he  may  see  the  picture  and  then
 satisfy  himself  and  do  the  needful.  This
 would  be  the  last  time  that  I  would  be
 speaking  in  this  way  ;  rex!  time,  if  things
 do  not  move  by  that  time,  |  shall  have  to
 tare  certain  steps  that  would  not  be  in
 keeping  with  the  r.iditions  of  the  Congress
 Party  and  the  ruling  party  in  this  House.

 SINGH  :  No
 of  the

 SHRI  RANDHIR
 challenging  and  no  pressurising
 Minister.

 SHRI  SONAVANE  :  |  am  not
 challenging.  JI  do  not  want  to  take  lessons
 from  my  hon.  friend.  He  is  the  person
 who  throws  challenges  every  now  and  then.
 Let  him  please  lis'en  to  me  now.  Let  him
 piease  sympathise  with  me  and  my
 constituency.

 Now,  I  come  to  the  railway  stalls  and
 the  catering  establishments  on  the  railways.
 When  Shri  Jagjivan  Ram  was  the  Railway
 Minister  something  was  done  to  see  that
 the  contracts  for  railway  stalls  and  catering
 establishments  were  given  !o  the  Scheduled
 Castes  and  Scheduled  Tribes,  but  thereafter
 nothing  has  been  done  and  no  sympathy
 has  been  shown  to  them.  Whenever
 the  candidates  from  among  Scheduled
 Castes  and  Scheduled  Tribes  apply  for  these
 con‘racts,  they  are  interviewed  but  rejected. 1  am  told  that  about  Rs.  10,000  or  Rs.
 20,000  expenditure  is  incurred  by  some
 other  contractors  to  get  these  contracts,
 and  those  are  the  Marwari  sections,
 Agarwals  and  Guptas;  these  people  are
 monopoly  holders  of  these  railway  contracts.
 These  people  openly  say  that  they  have
 got  some  manio  the  Railway  Board  who
 happens  to  be  a  Marwari  and  they  can  get
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 {Shri  Sonayane)
 things  done,  and  that  is  why  things  are
 moving  in  this  way.  I  would  appeal  to
 the  Railway  Minister  to  see  that  such  a
 thing  is  not  allowed  and  that  Scheduled
 Castes  and  Scheduled  Tribes  are  also  given
 these  contracts.

 श्री  शशिभूषण  :  भ्रध्यक्ष  महोदय,  यह  मार-
 वाड़ीज  को  क्‍यों  कंडेम  कर  रहे  हैं  ?  हिन्दुस्तान
 में  मारवाड़ी  एक  जाति  है,  जो  उस  में  बड़े-बड़
 पूृजीपति  हैं  उनको  तो  कंडेम  कर  सकते  हैं
 लेकिन  जनरल  मारबाड़ी  जाति  को  यह  कंडेम
 कर  रहे  हैं  ।

 SHRI  SONAVANE  :  Let  my  hon.
 friends  face  the  facts.  Let  the  hon.  \tinister
 see  whether  the  Marwari  establishments  are
 in  a  majurity  or  not  aod  whether  they  are
 having  a  monopoly  or  not.  The  poor  are
 gettings  poorer  and  the  rich  are  getting
 richer.  Unless  the  Scheduled  Cas'es  and
 Scheduled  Tribes  people  are  helped  to
 improve  their  economic  status  by  being
 given  the  contracts  of  these  stalls  and
 catering  establishments,  ihings  will  not
 “prove.

 SHRI  NAVAL  KISHORE  SHARMA  :
 Let  not  my  hon.  friend  condemo  the
 Marwaris  as  a  class  or  «  community.  We
 are  also  having  our  sympathies  for  the
 Scheduled  Custes  and  Scheduled  Tribes.

 SHRI  SONAVANE.  :  Let  my  hon.
 fridends  sce  the  figures  for  themselves  end
 let  them  see  how  many  Agarwals,  Guptas
 and  others  are  there,  and  then  they  will  be
 satisfied.

 SHRI  RANDHIR  SINGH  :
 are  not  aliens.

 SHRI  SONAVANE  :  8१  regirds
 economy  measures,  }  want  that  economy
 should  be  effected  in  the  Railway  Adminis-
 tration.  But  in  the  name  of  economy,  the
 poor-paid  employees  should  not  be  sacked.
 Economy  should  be  effected  where  there
 is  wasteful  expenditure.  For  instance  the
 thefts  which  are  tuking  place  should  be
 prevented.  Economy  should  be  ctfected
 where  it  is  justified  and  necessary.

 The  Railway  Minister,  who  is  a  Cabinet
 Minister,  may  bring  to  beara  fresh  mind
 on  these  matters,  and  I  hope  that  he  will

 Marwaris
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 apply  his  mind  and  see  that  things  are  set
 right.  I  hope  he  will  accept  my  invitation
 to  visit  Pandharpur,  the  place  of  pilgrimage
 and  see  the  plight  of  my  constituents.

 With  these  words,  I  wish  success  to  the
 hon.  Railway  Minister  in  his  Ministry.

 SHRIS  KUNDU  (Balasore):  Every
 year,  the  railway  budget  is  presented  and
 discussed,  ]  thing  it  gives  a  serious  challen-
 ge  to  the  performance  of  the  public  sector
 undertaking  to  planning  and  also  to  lubour
 relations.  It  is  time  that  we  analyse  how
 this  huge  public  undertaking  which  is
 Perhaps  one  of  the  biggest  in  the  world,
 and  on  which  we  have  invested  about
 Rs.  3248  crores  by  way  of  capital-at-charge
 adds  to  the  comforts  of  the  travelling  people
 and  caters  to  their  needs  and  aspriations.
 T  find  that  there  has  been  a  lot  of  happiness
 onthe  part  of  the  Treasury  Benches  for
 alittle  increase  in  goods  traffic.  Due
 to  good  weather  there  has  been  some
 inerease  in  goods  traffic.  But  I  am  prone
 to  believe  that  all  high-rated  traffic  are
 going  to  be  lost  by  the  railways,

 Unless  the  railways  change  their  old
 bureaucratic  attitude,  they  are  going  to  face
 very  -evere  competition  from  road  traffic
 and  in  course  of  time  all  commercia!
 enterprises  will  book  their  high-rated  traffic
 by  other  means  of  transport  than  the
 Railways.

 Another  staggering  factor  which  has
 been  indicated  by  the  Public  Accounts
 Committee  is  the  constant  over-estimation
 of  traffic  requirements  by  the  railways.
 Becanse  of  this  over-estimation  the  capital
 at  charge  has  increased  to  Rs.  3,248
 crores  and  as  the  Railways  have  to  pay  a
 fixed  dividend  to  the  general  revenues,
 the  amount  of  dividend  also  goes  up
 year  by  year.  This  year  the  railways  have
 to  pay  Rs.  4  crores  to  the  general
 revenues  as  dividend.  For  meeting  their
 commitments  the  railway  munagement  have
 no  alternative  except  to  fall  back  upon  the
 people  who  use  the  railways.  So,  they  raise
 the  passenger  fares  and  freight  rates.  They
 do  not  pay  attention  to  reducing  expenditure
 by  economy  mesures  and  preventing
 corruption  and  wastage.

 The  Public  Accounts  Committee  has
 Pissed  a  severe  stricture  on  the  financial  work-
 ing  of  the  railways,  which  I  would  like  to
 quote  with  your  permission.  In  thelr  Forty-
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 ninth  Report  for  1968-69  the  Public  Accounts
 Committee  have  stated  :

 “The  Committee  cannot  resist  the
 impression  that  the  railways  persistently
 over-estimate  the  traffic  requirements
 while  planning  for  rail  capacity...So,
 the  actual  general  goods  traffic  that
 materialised  against  a  target  of  86°8
 million  tonnes  was  only  78.l  million
 tonnes,  while  in  respect  of  total  goods
 traffic  against  the  anticipation  of  249
 million  tonnes,  to  which  the  entire
 planning  was  geared,  the  traffic  moved
 was  only  203  million  tonnes.”
 They  further  say  :

 “Due  to  this,  scarce  resources  which
 could  be  depioyed  for  productive
 purposes  do  get  unnecessarily  blocked.”
 So,  this  capricious  spending  by  the

 railways  must  give  place  to  judicious
 selective  and  cautions  spending.

 I  would  suggest  that  a  high-power
 commission  should  be  appointed  to  go  into
 the  financial,  administrative  structure  and
 labour  relation  of  the  railways  and  the  divid-
 end  paid  by  the  railways.  What  do  the  Cent-
 ral  Government  do  with  the  money  received
 from  railways  as  dividend?  Do  they  just
 receive  it  88  a  munim  Or  kazancht  or  do
 they  take  interest  in  the  working  of
 the  railways  ?  Even  if  we  have  to
 spend  a  few  lakhs  on  the  setting  up  of
 this  commission,  I  think  it  would  be
 worth-while.  Since  we  are.  already
 spending  Rs.  3.248  crores  on  railways,  we
 have  to  consider  how  best  we  can  utilize
 these  resources.  Sv,  it  is  necessary  to  go
 deeper  into  it,  which  can  be  done  only  by
 a  commission.  Therefore,  that  commission
 should  be  appointed  at  an  early  date.

 Then,  the  railways  have  a  hugs  store
 worth  Rs.  200  crores.  I  do  not  know
 what  is  the  necessity  for  the  railways
 maintaining  such  a  huge  store.

 When  99  per  cent  —I  should  not  exag-
 gerate—say,  even  90  per  cent  of  the  total
 requirements  of  the  Railways  is  available  in
 lodia,  why  should  we  block  Rs.  200  crores  ?

 SHRI  MADHU  LIMAYE  (Mongbyr)  :
 Percentage,  my  dear  !

 SHRI  S.  KUNDU  :  It  is  a  very  serious
 matter.  It  is  necessary  that  a  serious  effort
 should  be  made  now  to  see  how  to  reduce
 and  amortise  the  amount  on  account  of  the
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 stores.  For  this  matter  also  I  would
 recommend,  if  not  a  commission,  but  a  high
 level  committee  consisting  of  railway  officers
 and  experts  should  go  into  this  matter
 and  see  how  the  amount  blocked  on  account
 of  the  stores  could  be  saved  and  ploughed
 back  for  other  productive  purposes.

 Then,  there  has  been  an  admission  that
 all  our  workshops  are  lying  idle  and  are
 not  fully  utilised.  I  fail  to  understand
 how,  at  the  same  time,  large  number  of
 orders  go  to  private  companies  and  private
 factories.  Has  not  the  Minister  gone  into
 this  important  problem  ?  When  we  have
 almost  stopped  further  recruitment—some-
 where  we  have  started  retrenchment  —and
 the  workshops  are  not  working,  why  does
 the  Railway  buy  thousands  of  things  from
 different  sectors  without  trying  to  utilise
 the  capacity  of  its  workshops?  He  must
 seriously  see  and  find  out  how  the  capacity
 of  these  workshops  can  be  increased  which
 will  ultimately  give  more  employment  to
 the  people.

 Coming  to  the  question  of  employment,
 I  am  sorry  to  say  that  while  general  emp-

 leyment  of  lower  catagory  of  staff  has  been
 decreasing  for  the  last  few  years,  there  has
 been  accusation  on  the  floor  of  the  House
 that  the  appointment  of  big  officers  is
 going  on.  Every  manager  has  a  deputy  or
 additional  general  manager  ;  every  member
 of  the  Board  has  an  additional  member  of
 the  Board  ;  every  manager  of  a  workshop
 bas  his  assistant  and  deputy.  But  there
 are  about  5  lakhs  of  people  working  as
 casual  and  contract  labour  for  years  and
 years  together  and  there  is  no  chance  for
 most  of  them  of  becoming  permanent  in
 their  life  time.

 If  he  can  do  one  thing  in  this  country—
 it  will  be  a  challenge  to  himself—he  should
 build  up  the  image  of  the  public  sector
 and  show  that  h:  is  a  real  model  emplover
 and  should  try  to  find  out  how  workers’
 participation  could  be  brought  about  in  the
 railway  undertaking.

 Now  I  would  cometo  corruption  and
 other  matters.  I  would  not  dilate  on  this
 matter,  It  has  been  said  that  the  railway  is
 a  den  of  corruption  There  is  corruption
 everywhere  in  the  rallway.  There  is  corrup-
 tion  on  account  of  demurrage  ;  there  is
 corruption  when  you  go  and  buy  a  ticket
 there  is  corruption  on  account  of  wharfage,
 en  account  of  construction,  on  account  of
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 Purchase,  on  account  of  alloting  wagons—it
 is  full  of  corruption  ;  it  is  a  nest  or  den  of
 corruption.  Therefore  it  is  mecessary,
 when  the  poor  people  are  giving  the
 Railways  thousands  of  crores  of  rupees,
 that  the  Railway  Minister  should  go  into
 these  items  very  seriously.

 I  would  point  out  a  few  facts  to  the
 Railway  Minister.  In  Khurda  Division  a
 multi-storeyed  building  was  built  and  for
 three  years  the  Railway  lost  Rs.  8,000
 every  year  on  account  of  it  and  no  railway
 emplovee  could  get  it.  After  serious
 heckling  now  they  say  that  they  are  going
 to  realise  it  from  the  unauthorised  people
 who  occupied  it.  This  happened  with  the
 knowledge  of  the  Railways  but  the  Railway
 Administration  has  not  taken  any  action
 against  any  officer  and  has  not  held  any
 officer  responsible  for  this.

 I  would  point  out  another  instance,  a
 glaring  instance,  of  corruption.  At  Barang
 station  in  Orissa,  on  account  of  demurrage
 during  ‘1967-68  about  Rs.  16,350  have  been
 let  off.

 On  account  of  wharfage,  about
 Rs.  8  lakhs  have  been  let  off.
 This  is  something  astounding.  Crores
 of  rupees  are  wasted  in  this  way.
 Therefore,  I  will  revert,  for  a  moment,  to
 the  Railway  Corruption  Inquiry  Committee.
 Report  in  which  it  was  suggested  to  amend
 sultably  the  Railways  Act,  Section  13714),
 in  such  a  way  to  make  a  rallway  servant,
 8५  ४  public  servant,  to  come  under  the
 purview  of  the  Indian  Penal  Code  so  as  to
 come  also  within  the  ambit  of  Section  5
 of  the  Prevention  of  Corruption  Act.  Under
 the  present  Railways  Act,  the  railway
 officers  who  are  held  for  serious  mis-
 conduct  for  discharge  of  duties  would
 not  come  under  Section  5  of  the
 Prevention  of  Corruption  Act  unless
 Section  13714)  of  the  Railways  Act  is
 amended.  This  was  the  recommendation
 made.  1  am  sorry  to  say  that  so  far
 nothing  has  been  done.

 There  was  enotber  recommendation
 also  that  a  highpowered  tribunal  should  be
 set  up  to  go  expeditiously  into  the  varicus
 petitions  and  cases  lying  in  the  files  of  the
 railway  administration  where  ths  hopes
 and  aspirations  of  the  poor  people  are  all
 frustrated.  Nothing  has  been  done.

 Then,  frequently,  the  low  paid  railway
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 officers  are  transferred  if  they  cannot  cater
 to  the  whims  and  caprices  of  the  big
 officers.  They  are  punished  more  in  an
 indirect  manner.  When  they  get  a
 letter  from  a  Member  of  Parliament,
 requesting  them  to  find  a  remedy.  If
 you  transfer  a  poor  officer  to  a_  long
 distance,  thereby  you  inflict  punishment
 on  him.  This  is  a  serious  matter  and
 I  implore  on  the  Railway  Minister  to  go
 into  this  matter  at  length.

 Coming  to  the  labour  relations,  in
 short,  |  welcome  what  the  Minister  said
 that  there  will  be  better  labour  relations.
 I  wish  very  much  and  I  request  him  to  be
 honest  to  his  proposition.  I  would  appeal
 to  him  to  show  his  real  bona  fides  by
 immediately  recognishing  the  union  which
 have  been  de-recognised  in  the  wake  of
 9th  September  strike.

 Also  there  was  a_  long  standing
 demand  to  appoint  an  ad  ho  tribunal  by
 the  All-India  Railwaymen’s  Federation.  For
 i2  years  they  have  fought  for  it.  When  you
 appointed  an  ad  hoc  tribunal,  you  are  not
 even  asking  the  All-India  Railwaymen’s
 Federation  to  come  and  represent  before
 it.  The  cases  which  ought  to  go  there
 have  been  held  up  by  the  Railway  Board.
 Thus  the  important  cases  are  also  not

 sent  there.
 Then,  there  has  been  a  case  of  the

 Controllers.  They  are  about  2500  in
 number.  Their  pay  has  been  recommended
 by  the  Second  Pay  Commission.  Their
 two  grades  have  not  been  amalgamated.
 The  suggestion  of  the  Second  Pay  Com-
 mission  has  not  been  taken  into  considera-
 tion.  Their  basic  amenities,  such  as,  the
 postings,  promotions,  night  allowances,
 holiday  allowances  and  such  other  things
 are  not  given  to  them.  Some  of  them  even
 get  less  pay  than  what  they  were  getting  0
 or  20  years  back.  I  would  request  you  to
 kindly  go  into  it  and  see  that  their  genuine
 demands  are  met.

 Lastly,  I  would  like  to  say  a  few  words
 about  the  laying  of  new  railway  lines.  We
 have  been  requesting  you  to  have  a  soft
 corner  for  the  backward  areas.  I  know
 you  come  from  Bihar.  So  far,  the  Rail-
 ways  have  not  developed  any  policy  as  to
 in  which  areas  new  railway  lines  should  be
 laid.  It  is  always  profit-motivated.  [
 would  request  you  to  change  that  policy.
 The  policy  should  be  to  lay  new  rajlway
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 lines  in  the  backward  areas.  In  this  con-
 nection,  |  would  request  you  to  quickly
 implement  the  Talchar-Bimalgarh  line
 about  38  kilometres  which  has  been  con-
 stantly  demanded  by  the  people  of  Orissa.  It
 is  a  vital  link  which  provides  a  gap  from
 Talchar  to  Reurkela.  Once  it  is  done,  it
 will  provide  a  direct  link  to  Paradip  from
 Rourkela.  This  will  cut  down  the  cost  of
 export  of  iron  ore  to  the  extent  of  Rs.  0
 or  Rs.  42  per  tonne.  The  construction
 of  this  line  has  been  recommended  by  a
 high  level  Committee  of  all  departmens  of
 the  Centtal  Government.  His  predecessor
 has  already  ordered  an  engineering  Survey,
 and  I  would  only  implore  on  you  that
 once  the  engineering  survey’s  report  jis
 available,  the  construction  of  this  line
 should  be  taken  up.  There  are  two  narrow
 gauge  lines  in  Orissa  which  are  required
 to  be  made  broad  gauge

 MR.  CHAIRMAN  :  The  hon.  Member
 will  conclude.  His  time  is  over.

 SHRI  S.  KUNDU  :  One  narrow  gauge
 line  is  to  connect  Mayurbanj  with  Singhbum.

 I  would  request  the  hon.  Minister  to  take
 steps  to  see  that  convertion  of  this  narrow
 gauge  line  into  Broad  gauge  is  taken  up,
 and  here  again  a  missing  like  of  about
 30  kilometres  ;  once  this  is  connected,  it
 will  have  a  direct  connection  from  Tata-
 nagar  to  Paradeep  and  on  this  side  to
 Haldia.

 MR.  CHAIRMAN  :  Mr.  A.  T.  Sarma.
 SHRI  A.  T.  SARMA  (Bhanjanagar)  :

 ]  thank  you  for  having  called  me.  You
 have  been  kind  enough  to  give  me  time  at
 least  today.  I  could  not  get  any  opportu-
 nity,  during  the  last  eight  years,  to  speak
 on  apy  important  subject...

 AN.  HON.  MEMBER  :  You  spoke  on
 Ayurveda.

 SHRI  A.  द  SARMA:  I  could  not  get
 any  opportunity,  during  the  last  eight
 years,  to  speak  on  Important  subjects,
 such  as,  President's  Address  or  the  General
 Budget.  This  year  also  |  tried  my  best...

 MR.  CHAIRMAN  :  Please  come  to
 the  subject.

 SHRI  A.  T.  SARMA  :  That  is  why  !
 thamked  you  for  having  granted  me  un
 opportunity  to  speak.
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 I  thank  the  Railway  Minister  for
 having  presented  a  surplus  Budget  this
 year.  Itis  a  matier  of  satisfaction,  no
 doubt,  but  I  am  not  satisfied.  If  the
 Railway  Minister  check  the  administration.
 then  the  railway  surplus  amount  will
 amount  to  many  more  crores  of  rupees  ;
 there  is  no  doubt  about  that.  We  find
 that  every  day  passengers  are  travelling
 without  tickets.  Therefore,  if  the  railway
 administration  is  checked  up,  then  you  will
 get  enormous  money  ;  everyday  you  will
 get  lakhs  of  rupees.  They  have  the  check-
 ing  staff,  the  inspectors  and  travelling
 inspectors,  but  they  should  be  checked
 first  because  those  who  are  in  charge  of
 checking  corruption,  themselves  commit
 corruptions.  Therefore,  |  would  first  draw
 the  attention  of  the  hoo.  Minister  to  this
 point.  We  will  get  a  good  amount  for
 the  Budget  and  this  will  be  an  encourage-
 ment  to  his  Department  also.  This  is  my
 first  request.

 My  second  request  is  this.  We  all
 travel  by  rail.  All  the  passengers  are
 facing  some  difficulties  about  catering.  The
 catering  is  awfully  bad,  both  in  quality
 and  in  quantity.  Those  who  have
 experienced  will  know  what  sort  of  meals
 are  served.  In  the  name  of  milk,  only
 white  water  is  served.  In  the  name  of
 dal,  only  brown  water  is  served.  Coming
 to  chapatis,  they  are  very  thin;  eight
 chapatis  will  weigh  about  four  tolas  :  these
 are  the  chapatis  which  are  served.  This
 has  been  our  experience.  For  this  the
 Railway  Minister  has  nothing  to  spend  ;
 if  the  railway  administration  is  checked,
 then  everything  will  be  allright.  I  suggest
 that  proper  precautions  should  be  taken  in
 regard  to  serving  proper  meals  in  their
 catering  system.  I  know  why  all  these
 things  are  happening.  I  can  narrate  my
 bitter  experience.  All  these  things  go  on
 because  the  travelling  staff,  who  are  in
 charge  of  it,  are  not  charged  for  their
 meals.  This  is  the  reason  why  such  nasty
 things  are  there.  Ultimately  it  is  the
 passengers  who  are  facing  such  difficulties.

 i  draw  the  attention  of  the  Railway
 Minister  to  this  point  also.  This  is  about
 the  matter  of  corruption.  It  isa  depart-
 ment  of  corruption.  Everywhere  you  will
 find  corruption  and  unless  a  man  pays
 something  he  cannot  get  reservation.
 Unless  he  pays  something  he  cannot  get  a
 bogi  and  so  on.  This  is  the  system
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 prevailiny  everywhere.  Even  for  employ-
 ment  also  it  is  like  this.  Jobs  are  being
 sold  in  the  market--for  clerical  posts
 Rs.  500  end  for  Inspector’s  post,  Rs.  1,000
 and  soon.  These  are  the  things  which
 happen.  Every  day  we  are  hearing  such
 things  here  and  there.  This  sort  of  corru-
 ption  must  be  checked  by  the  Railway
 Department.  We  are  fortunate  enough  io
 have  a  strong  Railway  Minister  who  has  a
 previous  experience  but  what  could  he
 do?  I  will  tell  you  my  own  experience.
 Even  on  this  House  |  demanded  the  resto-
 ration  of  the  first-class  waiting  room  in
 Berhampur  station  and  halting  of  the  De-
 luxe  express  in  Berhampur  station  The
 hop.  Minister  promised  in  this  House  three
 years  ago  that  the  restoration  of  first  class
 waiting  room  will  he  effected  and  that
 provision  will  be  made  for  the  halting  of
 the  De-luxe  train.  But  unfortunately  no
 restoration  was  made  till  now  in  spite  of
 my  repeated  requests.  The  interest  of  the
 public  was  sarcificed  for  the  interest  of  the
 officials.  The  first  class  waiting  room
 which  was  meant  for  the  passengers  had  to
 remain  closed  for  the  occasional  visits  of
 the  officials.  So  for  the  intersts  of  the
 officials,  the  interests  of  the  public  are
 being  sacrificed.  Till  now  nothing  has
 been  done  to  restore  the  first-class  waiting
 room.  The  first-class  passengers  are  being
 asked  to  occupy  the  secound  class  waiting
 rooms  which  are  alwavs  full  of  passengers.
 This  is  the  situation.  Everything  is  going
 on  like  this  and  nvubody  is  paying  atten-
 tion  to  his  duty.

 As  regards  my  own  State,  my  grievan-
 ces  ure  many-folded  in  my  owo  State.
 Though  the  almost  entire  South-Eastern
 Railway  jine  is  running  within  the  State,
 not  even  a  single  important  office  is  being
 situated  in  my  own  State.  All  the  offices
 Telating  to  the  South-Eastern  Railway  are
 Situated  outside  my  State.  Hence,  the
 interests  of  the  residents  of  Orissa  are  not
 at  all  taken  into  consideration  in  any
 respect  by  the  Railway  Department.  L
 will  narrate  some  of  the  grievances.  All
 the  important  trains  run  in  the  nights  io
 my  State.  The  up  and  down  trains  run  in
 my  State  during  the  night  time.  The  up
 trains  enter  Orissa  just  in  the  middle  of
 pDight  and  bid  good-bye  early  in  the
 morning  to  Orissa  and  leave.  Even  the
 Gown-trains  enter  Orissa  at  about  8  P.  M.
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 and  leave  Orissa  and  bid  good  bye  by
 about  6  A.  M.  This  is  the  situation  of  the
 important  trains.  The  passengers  even  do
 not  like  to  see  the  faces  of  the  residents  of
 Orissa.  This  is  the  situation.  We  are
 crying.  But  nobody  listens  to  us.  Why  ?
 Because  we  have  no  representation  in  the
 Railway  Department.

 T  will  tell  you  another  instance.
 Howrah-Madras  Express  is  a  through
 train.  It  halts  in  10  stations  between
 Howrah  and  Kharagpur  and  it  covers  this
 distance  in  3$  hours.  The  distance  comes  to
 about  70  miles.  This  is  the  same  distance
 as  between  Howrah  and  Bardwan.  But
 the  train  from  Howrah  to  Burdwan  takes
 2  hours  whlie  the  train  from  Howrah  to
 Kharagpur  takes  3$  hours.  They  do  not
 look  into  the  jioconveniences  of  the
 through  passengers  travelling  in  that  train.

 The

 Even  the  timings  are  not  convenient  to
 us.  No  train  is  connected  with  any  other
 train.  The  Raipur  trains,  both  passengers,
 come  to  Vizianagar  just  after  the  con-
 necting  trains  leave  Vizianager.  They
 never  wait  for  the  passengers  from  the
 other  trains.  The  Talcher  train  goes  to
 Puri  at  dead  of  night.  There  was  a  con-
 nection  with  the  45  Puri-Hyderabad  passen-
 ger.  Now  that  leaves  just  before  this  train
 enters  the  platform  at  Khurda  Road.  It
 never  waits  for  the  passangers  from  Orissa.
 They  say  it  is  a  through  train  and  it  must
 go  without  waiting...  Though  the  Talcher
 train  arrives  at  Khurda  station,  it  does  not
 wait  even  for  5  miuutes.

 MR.  CHAIRMAN  :  His  time  is  up.

 SHRI  A.  T  SARMA  :  There  are  many
 things  I  have  to  say.

 MR.  CHAIMAN  :  Congress  members
 are  allowed  only  five  minutes  each.

 SHRI  A.  T.  SARMA  :  It  is  a  sin  to  be
 a  member  of  the  Congress  then.  I  admit
 Iam  neglected  in  my  party  and  I  am
 neglected  here.

 The  timings  are  very  inconvenient  to  us.
 No  train  passing  throug  Orissa  is  conveni-
 ent  to  the  passengers  from  Orissa.  We
 have  given  out  suggestions  to  the  Board.
 They  asked  us  for  our  suggestion,  if  any,
 about  the  timings.  We  sent  our  sugges-
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 tions.  But  they  simply  put  them  in  the
 wast-paper  basket.  They  never  considered
 it.  This  is  the  situation.

 Even  as  regards  employment,  we  do
 not  get  apy  employment.  There  was  an
 agitation,  on  this  score,  when  the  Service
 Commission  took  one  Oriya.  But  now
 they  do  not  take  any  Oriya  cr  any  tesident
 of  Orissa.

 Then  again,  advertisements  for  posts
 are  not  published  in  our  daily  papers.  That
 is  the  pity.  Fer  posts  within  the  Srate,
 they  advertise  in  Outside  papers.  With  the
 result  that  the  people  of  Orissa  do  not  get
 any  opportunity  to  apply.

 Then  there  is  the  question  of  connec-
 ling  Paradeep.  This  is  not  being  done,
 though  there  is  a  heavy  demand.  It  is  a
 central  subject.  Much  money  can  be
 earned  by  linking  trains  with  Paradeep.  I
 earnestly  request  the  hon.  Minister  to  look
 into  these  grievances  of  ours  and  do
 something.

 There  is  another  thing.
 forms  in  our  State  are  very  low.  This  is
 so  even  in  important  stations.  3)  would
 request  the  hon.  Minister  to  go  there  and
 see  for  himself.  11 ल  he  happens  to  go  there
 and  see  for  himself.  If  he  happens  to  go
 there  and  get  down  a!  Bhadrakor  Balasore,
 he  will  experience  what  sort  of  inconvenie-
 nce  we  are  being  subjected  to  there,  while
 getting  into  the  trains  or  getting  down
 from  them.

 This  is  the  situation.  Last  time  the
 Minister  was  kind  enough  to  anncunce
 that  much  improvement  has  been  made  for
 Puri  and  Bubaneswar_  railway  stations.
 These  two  stations  are  not  meant  only  for
 the  residents  cf  Orissa  but  they  are  meant
 for  the  whole  of  India.  One  is  the  capital
 of  Orissa  and  both  are  holy  place,  for  the
 people  of  India.  Apart  from  this  nothing
 has  been  done  for  Orissa  and  I  would
 earnestly  request  the  Minister  to  pay
 special  attention  to  do  some  improvement
 at  least  for  the  stations  which  are  situated
 in  Orissa.

 All  the  plat-

 MR.  CHAIRMAN  :  Shri  S.  M.  Joshi.

 SHRI  KANWAR  LAL  GUPTA  (Delbi
 Sadar)  :  Everybody  should  be  given  five
 minutes  for  bis  cut  motion.

 MR.  CHAIRMAN  :  |  cannot  say.
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 SHRI  KANWAR  LAL  GUPTA:  The
 Deputy-Speaker  promised  that  everybody
 will  be  given  five  minutes.

 MR.  CHAIRMAN  :  You  should  ask
 your  party  chief  for  speaking  on  the  cut
 motion.

 sit  weer  बिहारो  बाजपेयो  (बलरामपुर)  :
 कम  से  कम  'कटमोदषंस  पर  तो  कहने  का  सब  को
 मौका  मिलना  चाहिए।

 MR.  CHAIRMAN  :  ‘The  members
 speak  as  if  it  is  a  general  discussion  and
 the  discussion  has  been  carried  on.

 श्री  कंवर  लाल  गुप्त :  श्रष्यक्ष  महोदय  ने
 कहा  था  कि  हर  एक  को  भपने  'कटमोशन  पर
 बोलने  के  लिए  पांच,  पांच  मिनट  का  समय
 दिया  जायेगा  |

 MR.  CHAIRMAN  :
 you  can  argue  with  him.

 भी धटल  बिहारी  बाजपेयी  :  कटमोशंस
 तो  पार्टी  के  हिसाब  से  नहीं  दिये  जाते  हैं  ।

 He  will  come  and

 श्री  एस०  एस०  जोशी  (पूना)  :  सभापति
 महोदय,  मैं  तीन  मिनट  से  ज्यादा  नहीं  लूगा।
 एक  पिछड़े  हुए  इलाके  की  तरफ़  से  मैं  रेलवे
 मन्त्री  महोदय  के  सामने  कुछ  सुझाव  रखना

 चाहता  हैँ।  यह  वह  इलाक़ा  है  जिसके  कि  बारे
 में  कल  यहाँ  पर  चर्चा  हुई  थी।

 तेलंगाना  के  लोग  बहुत  नाराज़  हैं  भौर
 उन  की  एक  शिकायत  यह  है  कि  जब  निजाम
 की  रियासत  हैदराबाद  भारतीय  संघ  में  शामिल

 हो  गई  तब  उस  की  रेलवे  भी  हमारे  रेलवे
 सिस्टम  के  साथ  जोड़  दी  गई  ।  उस  के  मुझाविजे
 में  कुछ  पैसा,  कुछ  'धनराधि  रेलवे  बोर्ड  के  या

 सैंट्रल  गवनमेंट  के  पास  देने  को  है।  जहां  तक

 मुझे  पता  है  वह  धनराशि  कोई  30  करोड़  रुपये
 है  ठीक  कितनी है  मुझे  पता  नहीं  है  लेकिन
 लोग  ऐसा  कहते  हैं  a  लोगों  का  यह  कहना  है  कि
 जब  यह  इतना  पिछड़ा  हुआ  इलाक़ा  है  धौर
 वहां  जो  सरप्लस  रैबैन्यु  है  वह  भी  वहाँ  इस्ते-
 माल  नहीं  होता  है  जोकि  इक़रारनामे  के  मुता-
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 [sit  एस०  एम०  जोशी]
 बिक  इस्तेमाल  होना  चाहिए  तो  कम  से  कम
 सेंटर  के  पास  वह  जो  हमारी  रक़म  है,  धनराशि
 है  वह  तो  उस  पिछड़े  इलाके  की  तरक्की  के
 लिए  इस्तेमाल  होनी  चाहिए।  वहां  पर  जो
 झाग  भड़क  रही  है  उस  को  दयानत  करने  के  लिए

 हमारी  तरफ़  से  कुछ  न  कुछ  क़दम  उठाये  जाने
 ज़रूरी  हैं।  हम  लोगों  को  यह  कहें  कि  वह
 ह्ान्त  रहें  प्रौर  हम  भ्राहिस्ता  श्राहिस्ता  करेंगे
 तो  उस  से  कोई  बात  नहीं  निकलती  है  ।  इसलिए

 सैट्रल  गवर्नमेंट  की  तरफ़  से  श्रौर  खास  कर
 रेलवे  के  मुहकमे  की  तरफ  से  मैं  यह  ग्राध्वासन

 चाहूँगा  कि  जो  भी  धनराशि  उन  के  हक़  में  है

 उस  धमराहि  का  इस्तेमाल  वहां  होगा  ।  उस  के

 लिए  कोई  &  या  0  साल  बाद  देना  यह  ठीक

 बात  नहीं  होगी  v  भ्रभी  से  कोई  एक  ऐसी
 योजना  बना  कर  वहां  की  जो  रेलवे  है  उस  के

 विकास  के  लिए  कोई  तीन  साला  या  पाँच  साला
 योजना  बना  कर  उसे  हम  पूरा  कर  डालें  ताकि

 वहां  का  जो  पिछड़ापन  है  उस  को  हम  सुधार
 सकें  उस  से  बहुत  भ्रच्छा  श्रसर  होगा  श्रौर

 सही  मायनों  में  वह  नेशनल  इंटग्रेशन  का  काम

 होगा  भौर  उस  में  हमारा  काम  ज्यादा  झागे

 बढ़ेया  |

 अब  मैं  कुछ  भ्रपने  इलाके  की  बाबत
 बतलाना  चाहता  हूँ  |  लोनावला  से  डोंढ  यह्‌  एक
 बड़ा  इडस्ट्रियल  ऐरिया  है  शझौर  वहां  बहुत  से
 नये-नये  कारखाने  भादि  खुल  रहे  हैं।  कल्याण
 से  बम्बई  भगर  भादमी  को  जाना  है  तो  वह
 सुबरबन  रेलवे  है  1  यद्ट  जो  40  मील  का  फ़ासला

 है  उस  के  लिए  लोगों  को  जितना  किराया
 देना  पड़ता  है  उस  से  ज्यादा  किराया  पूना  से

 देबूरोड  पाने  के  लिए  देना  पड़ता  है  जो  कि

 सिर्फ  i4  मील  का  फ़ासला  है।  हम  लोगों  की

 बहुत  दिनों  से  यह  मांग  रही  है  कि  उधर  जो

 काम  करने  के  लिए  मज़  दर  जाते  हैं  उन  को

 यह  सुविधा  मिलनी  चाहिए  |  देहातों  से  जो

 हमारे  गरीब  हरिजन  लोग  इन  कारखानों  में

 काम  करने  के  लिए  भाते  हैं  उन  को  भ्रगर  यह

 सुविधा  हो  जाती  है  तो  हम  हरिजन  प्राबलम
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 को  हल  करने  की  दिशा  में  मदद  कर  सकते  हैं  ।

 वहां  के  मराठा  चम्बर  श्राफ़  काम  की  तरफ़  से
 कई  बार  यह  मांग  हुई  है  श्रौर  वहाँ  की  कारपो  रेशन
 की  तरफ  से  भी  यह  मांग  हुई  है  कि  वहां  सुबर-
 बन  रेलवे  की  जो  दो  लाइनें  हैं  उन  की  जगह  वहाँ
 पर  चार  लाइनें  होनी  चाहिएं  ताकि  मजदूरों
 को  शाने  जाने  में  सुभीता  हो  सके  -  सुबरबन
 रेलवे  की  जो  उन  को  एक  रिश्नायत  मिलती  हें
 वह  हमारे  मजदूरों  को  भी  मिलनी  चाहिए  1
 बस  इन  दो  चीज़ों  की  शोर  मैं  रेल  मन्त्री  महोदय
 का  ध्यान  आकृष्ट  कराना  चाहूँगा  |  कम  से  कम
 जो  पहली  चीज  है  उस  के  बारे  में  अगर  वह
 कोई  खास  ऐलान  यहाँ  करंगे  तो  मुझे  बड़ी
 खुशी  होगी  शौर  सदन  को  भी  खुशी  होगी  |

 क्री  झल  सिंह  (प्रागरा)  :  सभापति
 महोदय,  झाज  हम  रेलवे  की  ग्रान्ट्स  के  ऊपर
 विचार  कर  रहे  हैं  मैं  मन्त्री  महोदय  का  ध्यान
 इस  झोर  दिलाऊंगा  कि  हमारा  रेलवे  कंसनें,
 रेलवे  प्रोजेक्ट  हमारे  भारतवर्ष  में  सब  से  बड़ा
 प्रोजेक्ट  है।  उस  में  3500  करोड़  रुपया  लगा

 हुआ  है  V  आज़ादी  से  पब  रेलवे  कंसर्न  कम्पनी
 को  काफ़ी  मुनाफ़ा  कमा  कर  देती  थी।  कम्पनी
 जो  रेलवे  लगाती  थी  वह  25  साल  में  सारा
 कंप्टिल  कमा  कर  कम्पनी  को  दे  दिया  करती
 श्री  लेकिन  हम  पिछले  कई  सालों  से  देख  रहे  है
 कि  इस  रेलवे  कंसर्न  में  लगातार  नुकसान
 रहता  है  ।  यह  खुशी  की  बात  है  कि  इस  साल
 करीब  |  करोड़  शर  l0  लाख  रुपये  का  फ़ायदा
 इंडियन  रेलबेज  में  दिखलाया  गया  है  1

 रेलवे  की  कसन  में  करीब  3  लाख  भश्रादमी
 लगे हुए  हैं।9  रेलवे  की  ज्ञोंस  हैं।  तमाम
 हिन्दुस्तान  में  रेल  लाइनें  बिछी  हुई  हैं।  मैं

 चाहेंगा  कि  ऐसी  कंसन॑  जिसमें  हमारा  3500
 करोड़  रुपया  लगा  हुआ  है  उस  से  हमारी  सर-
 कार  को  ज्यादा  से  ज्यादा  फ़ायदा  होना
 चाहिए।

 हमेशा  हमारे  वित्त  मंत्री  जी  घाटे  का  बजट
 पेश  किया  करते  हैं  न  मालूम  बह  कोन  सा  साल
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 होगा  जिस  रोज़  कि  हमारे  सामने  मुनाफे  का
 बजट  प्रायेगा  ।  घाटे  का  बजट  पेश  होने  का

 कारण  यह  है  कि  जितनी  हमारी  पबलिक  सैक्टर
 की  कमहशियल  कंसन्‌ स  हैं  उन  में  बजाय  फायदा

 होने  के  धाटा  होता  है जबकि  इस  के  विपरीत
 प्राइवेट  अंडरटेकिग्स  में  काफी  फ़ायदा  होता  है।
 हमें  इस  पर  विचार  करना  चाहिए  कि  प्राखिर
 ऐसा  क्‍यों  होता  है  ?  रेलवेज़ञ  में  हमारा  3500

 करोड़  रुपया  लगा  हुआ  है  उस  में  से  हम  को

 खर्चा,  छीजन  और  ब्याज  निकाल  कर,  कम  से
 कम  lo  awe  मुनाफा  होना  चाहिए  यानी

 कोई  350  करोड़  रुपये  साल  का  हमको  रेलवेज
 से  मुनाफ़ा  होना  चाहिए  लेकिन  होता  यह  है  कि
 उस  में  नुकसान  रहता  है।  इस  साल  रेलवेज़
 को  श्रलबत्ता  फायदा  होगा।  मैं  रेलवे  मन्त्री
 महोदय  को  सुभाव  दगा  कि  यह  जो  9  रेलवे
 जोंस  हैं  उन  के  जनरल  मंनेजरों  में  वह  एक
 प्रतियोगिता  करायें  कि  कौन  श्रच्छा  काम  करके
 दिखाता  है  ?  जिस  भी  जोन  के  जनरल  मभमनजर
 का  काम  अच्छा  हो  और  फ़ायदा  करके  दिखलाये
 उसको  प्रोत्साहन  मिलना  चाहिए।  उन  को
 डिवीडैंड  मिलना  चाहिए  ।  ऐसा  होने  से  मेरा
 ख़याल  है  कि  हर  एक  जोन  का  जनरल  म॑नेजर

 मेहनत  से  काम  करेगा  और  कार्यक्ष मता  बढ़ा
 कर  फायदा  दिलवाने  की  कोछिश  करेगा

 रैलवेज़  में  घाटा  होने  श्र  वांछित  मुनाफा
 न  मिलने  का  एक  कारए!  यह  भी  है  कि  उस  में
 काफ़ी  चोरियां  होती  हैं।  जितने  रेलवेज्  के
 जंक्दांस  हैं  उन  में  हजारों  द्रौर  लाखों  रुपये  का
 माल  रोज  कटता  है  ।  करोड़ों  रुपये  का  नुकसान
 गवनंमेंट  को  होता  है  1  कलेम  की  सूरत  में  काफ़ी
 रुपया  रेलवेज्ञ  को  प्राइवेट  पार्टीज़  को  देना
 पड़ता  है।  यह  चोरियाँ  ज़्यादातर  रेलवे  स्टाफ़
 झौर  रेलवे  बाच  एड  वार्ड  के  आदमियों  की
 मिली  भगत  से  होती  है।  दिन  दहाड़े  यह  चोरियां

 होती  हैं  ।

 मैं  ने पारसाल  भी  रेलवे  मन्‍्त्री  महोदय  का
 ध्यान  झाकपित  किय।  था  कि  हमारे  भागरे  में

 &  गुड  शैड  हू।  बेलनमंज  है,  ईदगा दू  है,  यनुना
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 ब्रिज  हैं,  भ्रागरा  कैंट  है,  यहां  दिन  दहाड़े
 चोरियाँ  होती  हैं  :  जो  बाच  एंड  वार्ड  के  लोग
 जाते  हैं  वह  श्रागे  चले  जाते  हैं  शौर  लोग  माल
 ले  कर  चले  जाते  हैं।  इसी  तरह  से  मोगलसराय
 की  बात  यहां  ग्राई  थी  ।  जितने  भी  बड़े  जंक्शन
 हैं  उन  में  काफी  चोरियां  होती  हैं  धौर  डब्बे
 काटे  जाते  हैं  ।  श्रगर  इस  तरह  हमारे  जनरल
 मंनेजर  पूरा-पूरा  ध्यान  दें घ्रौर  ठीक  निगरानी
 रक्खें  तो  मेरा  विश्वास  है  कि  जो  करोड़ों  रुपयों
 की  चोरियां  आज  होती  हैं  वह  बच  सकती  हैं
 दौर  रेलवे  को  काफी  फायदा  हो  सकता  है।

 16.00.  hrs

 इसी  तरह  से  टिकटलेस  ट्रेवे लिंग  का  मामला
 है  ।  हम  ने  बहुत  दफे  पढ़ा  कि  रेलवे  वालों  ने
 वंचेज  बनाये  जिन  ने  जा  कर  चेक  किया  शौर
 मुसाफिरों  से  हजारो  रुपये  वसूल  किये।  बहुत
 सी  लाइनें  ऐसी  हैं  जिन  पर  झाधे  से  ज्यादा
 लोग  बिना  टिकट  चलते  हैं  श्रौर  रेलवे  का
 काफी  नुक्सान  होता  है  1  भ्रगर  हम  डिकटलेस
 ट्रेवेलिंग  को  रोक  सके  बौर  चोरियों  को  खत्म
 कर  सके  तो  l0-J5-20  करोड़  रुपयों  का
 फायदा  हो  सकता  है।  रेलवे  जैसी  कंसने  है  उस
 में  मैं  भन्त्री  महोदय  से  कहूँगा  कि  उन  को  पूरा
 ध्यान  देना  चाहिये।

 इस  के  बाद  में  कुछ  लोकल  बातें  भी  कहना
 चाहता  हैं  t  प्रागरा  कट  के  सम्बन्ध  में  बहुत  दिनों
 से  मांग  चली  भा  रही  है  कि  जो  क्रासिंग  है  उस
 पर  एक  भ्रोवरब्रिज  बना  दिया  जाये।  वहाँ  पर
 एक  वाई-पास  बना  दिया  गया  है।  हम  बहुत
 कोशिश  कर  रहे  थे  कि  वहाँ  पर  प्रोवरहेड  ब्रिज
 बना  दिया  जाये  ।  खुश  किस्मती  से  रेलवे  ने  इस
 को  मंज़ूर  कर  लिया  है,  वहाँ  पर  काम  शुरू  भी
 हो  गया  था  लेकिन  श्रोवरहेड  ब्रिज  का  काम  दो
 वर्षों  से  पड़ा  हुआ  है  भौर  लोगों  को  काफी
 तकलीफ  होती  है  ।  इस  को  जल्दी  से  जल्दी  पूरा
 किया  जाना  चाहिये

 जब  से  मैं  यहाँ  का  मेम्बर  हूँ,  यानी  37
 वर्षों  से,  मैं  ने  इस  बात  की  कोशिश  की  कि
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 [श्री  चल  सिंह]
 एक  ट्रेन  लखनऊ  से  प्रागरा  सीधी  प्रानी
 चाहिये  ।  झाज  दिल्‍ली  से  लखनऊ  को  कई  ट्रेने
 जाती  हैं,  लेकिन  हमारी  मांग  झाज  तक  नहीं
 पूरी  हुई  -  इस  के  झलावा  झभी  में  लखनऊ:
 गया  था,  मैं  ने  वहाँ  देखा  कि  श्रागरा  के  लिये
 जो  एक  फर्स्ट  क्लास  का  डब्बा  लगता  है  उस  में
 50  परसेंट  रिजर्वेशन  कानपुर  के  लिये  रक्खा
 जाता  है  t  जो  मुसाफिर  बैठे  हुए  थे  वह  कहने
 लगे  कि  कानपुर  से  गाड़ी  खाली  जाती  है  श्रौर
 लखनऊ  से  रिजर्वेशन  नहीं  मिलता।  इस  लिये
 मैं  चाहता  हैँ  कि  25  परसेंट  रिजर्वेशन  कानपुर
 से  रक्‍्खा  जाये  भ्रौर  76  परसेंट  लखनऊ  से
 रक्खा  जाये  |

 भ्रागरा  से  जी०  टी०  पास  होती  है,  डकन
 एक्सप्रेस, स,  पंजाब  मेल  पास  होता  है  लेकिन  उन
 में  आगरा  से  रिजर्वेशन  के  लिये  कोई  कोटा  नहीं
 है  ताकि  लोग  वहाँ  से  बम्बई  श्रौर  मद्रास  जा
 सकें  1  उन  लोगों  को  रिजव  शन  में  बड़ी  तकलीफ

 होती  है  ।

 कुछ  वर्ष  पूर्व  जो  कंन्टीनों  का  काम  था

 वह  कंट्र  क्टरों  के  पास  था  .  दुर्भाग्य  से  गवनेमेंट
 ने  उस  को  अपने  हाथ  में  ले  लिया।  गवर्नमेंट
 की  जितनी  भी  कंसन्स  हैं  सब  में  नुक्सान  होता
 है  1  उसी  तरह  से  इस  की  भी  हालत  है। जो
 लोग  उन  में  काम  करते  हैं  वह  सोचते  हैं  कि

 हमारा  क्या  है  चाहे  नुक्सान  हो  चाहे  फायदा

 हो  ।  वहाँ  पर  जितनी  बरबादी  होती  है  उस  का

 ठिकाना  नहीं  है  । जो  खाने  की  क्वालिटी  है

 बहू  भी  ठीक  नहीं  होती  है  मैं  कहना  चाहूँगा
 कि  प्राप  ने  जो  एक्स्प्र  रिमेंट करना  चाहा  था

 वहू  कर  लिया  |  गवर्नेमेंट  ने  कन्‍्टीन  चला  कर

 देख  लिया  कि  उस  में  नुकसान  रहा  भौर  लोगों
 को  'दिकायत  भी  रही  1  मैं  चाहूँगा  कि  जिस

 तरह  से  पहले  कंन्टीनों  के  कंट्रेक्ट  दिये  जाते  थे

 उसी  तरह  से  फिर  किया  जाये  ताकि  गवर्नमेंट
 को  ठेकेदारी  से  करोड़  से  ज्यादा  रुपया  मिल
 सके  भौर  मुमाफिरों  को  भ्रच्छा  खाना  मिल

 सके  |
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 हमारे  यहां  पहले  एक  लाइन  झ्लरागरा  से
 बाह  तक  जाया  करती  थी।  लेकिन  लड़ाई  के
 दिनों  में  उस  को  बन्द  कर  दिया  गया  भौर  उसके
 सामान  को  ले  जाया  गया।  बहुत  दिनों  से  लोगों
 की  डिमान्ड  है  कि  वह  रेल  लाइन,  जो  बाह  तक
 थी,  इटावा  तक  ले  जाई  जाये  ।  वह  बहुत
 पिछड़ा  हु्रा  क्षेत्र  है और  वहां  पर  डाकुग्नों  का
 बड़ा  जोर  है  श्रौर  लोगों  को  काफी  खतरा  और

 मुसीबत  रहती  है।  श्रगर  वहां  रेल  निकल  जाये
 तो  व्यापार  भी  काफी  बढ़  सकता  है  श्रौर  लोगों
 को  सुविधा  भी  मिल  सकती  है।  जब  मन्त्री
 महोदय  ने  इस  विभाग  को  सम्भाला  है  तब  मैं
 समभता  हैं  कि  वह  इस  के  लिए  कुछ  न  कुछ
 श्रवदय  करेंगे  |

 ब्रभी  हाल  में  वेस्टर्न  रेलवे  एम्प्लाइज
 यूनियन  का  एक  सम्मेलन  आगरा  में  हुआ  था  1
 उस  में  मुक  को  भी  शामिल  होने  का  मौका
 मिला  था  ।  मुझे  बड़ी  खुशी  है  कि  इस  यूनियन
 ने  स्ट्राइक  में  भाग  नहीं  लिया  -  इस  लिए  इस
 यूनियन  को  प्रोत्साहन  देना  चाहिए  ।  जिन  लोगों
 ने  स्ट्राइक  में  भाग  लिया  था  और  लोगों  की
 दिक्‍कतें  बढ़ाई  थीं  उन  के  साथ  सख्त  कारंबाई
 करनी  चाहिए  ताकि  भविष्य  में  इस  किस्म  की
 घटनायें  न  होने  पायें  -  रेल  जीवन  के  लिए  एक
 एसेन्शल  चीज  है  -  मैं  प्राशा  करता  हूँ  कि  हमारे
 मन्त्री  जी  इस  प्रोर  पूरा  पूरा  ध्यान  देंगे  भौर
 अगले  साल  कम  से  कम  2  या  3  सौ  करोड़
 रुपयों  का  फायदा  कर  के  दिखलायेंगे  ।

 शी  मीठा  लाल  मीना  (सवाई  माधोपुर)  :
 सभापति  महोदय,  मैं  स्व-प्रथम  मन्त्री  महोदय
 को  धन्यवाद  देता  हूँ  कि  उन्होंने  इस  बजट  में
 किराये  बगरहू  में  कोई  वृद्धि  नहीं  की  ।  लेकिन
 तत्कालीन  मन्‍्त्रो  श्री  पुनाचा  भी  कम  श्रेय  के
 पात्र  नहीं  हैं।

 राजस्थान  रेलगाड़ियों  के  हिसाब  से  हमेशा
 ही  पिछड़ा  हुआझा  राज्य  रहा  और  उसे  मन्त्री
 महोदय  की  सरकार  ने  एक  प्रकार  से  छोड़
 रबखा  है  राजस्थान  में  जितनी  भी  नई  गाड़ियां
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 चल  रही  हैं  या  नई  लाइनें  बन  रहो  हैं  वह
 सीमा  के  हिंसाब  से  और  सुरक्षा  की  दृष्टि  से
 बम  रही  हैं,  या  फिर  गुजरात  के  व्यापारियों  की

 वजह  से  उन  को  हाथ  में  लिया  गया  |  हिम्मत-
 नगर  उदयपुर  लाइन  के  लिए  गुजरात  के
 व्यापारियों  का  दबाव  पड़ा  ।  लेकिन  धौलपुर  से
 दौसा  की  नई  लाइन  बनाने  के  लिए  द्रौर  जयपुर
 से  सवाई  माधोपुर  तक  बड़ी  लाइन  करने  के
 लिए  सरकार  क्‍या  कर  रही  है।  धौलपुर  से
 दौसा  नई  रेल  लाइन  बाया  करौली  गंगापुर  जो

 डाबूओश्ों  से  ग्रांतकित  क्षेत्र  है,  में  हो  कर  बनेगी,
 उस  को  स्वोकार  भी  कर  लिया  गया  है।  लेकिन

 घौलपुर  से  गंगापुर  लाइन  के  लिए  जब  तक  वें
 भौघ्र  ही  कार्रवाई  नहीं  करेंगे  तब  तक  काम

 नहीं  चलेगा  ।  द्भी  उस  के  लिए  सर्वे  की  कोई
 योजना  नहीं  बनाई  गई  है।  वह  इलाका  इतना

 पिछडा  हम्ना  है  और  वहा  पर  डाकुझ्ों  का  इतना
 ग्रातंक  है  कि  उन  क॑  लिए  सब  से  पहले  कार्रवाई
 करनी  जरूरी  है  1

 अब  मैं  सवारी  रेलगाड़ियों  के  वार  में  श्रपने
 विचार  प्रकट  करना  चाहता  हैं।  सारी  सवारी
 गाड़ियों  फर्स्ट  क्लास  के  डब्बे  ज्यादा  लगाये
 जाते  हैं,  लकिन  उन  के  बजाय  तृतीय  श्रेणी  के
 डब्बे  ज्यादा  लगाये  जाने  चाहिएं।  जो  तेज  से
 तेज  गाष्डियां  चलाई  जा  रही  हैं  तथा  वैस्ट्न

 एक्सप्रेस  श्रौर  डी  लक्स  एक्सप्रेस  जो  चलती  हैं
 उन  में  मुश्किल  से  एक  या  दो  डब्बे  थर्ड  क्लास
 के  होते  हैं  बाकी  सब  फर्स्ट  क्लास  के  होते  हैं
 वस्‍्टन  एक्सप्रेस  प्रायः  खाली  जाती  है।
 मैं  समझता  हुं  कि  मन्त्री  महोदय  बाद  में
 जब  इस  को  सोचेंगे  तो  शायद  उस  को  बन्द
 करने  का  सुभाव  देंगे  ।  लेकिन  मेरा  यह  सुभाव
 है  कि  जो  तेज  गाड़ियां  हैं  उन  में  ज्यादा  से
 ज्यादा  डब्बे  थर्ड  क्लास  के  लगाये  जायें।
 कैपिटल  एक्सप्रेस  जो  चली  है  उस  को  श्राप
 चलाते  रहिये,  लेकिन  बजाय  दूसर  दर्जों  के  उस
 में  तूयीय  श्रेणी  के  डब्बे  ज्यादा  लगाछ्ये  |  तृतीय
 श्रेणी  में  अ्ाज  इतनी  भीड़  रहती  है  कि  लोगों
 को  बैठने  की  जगह  नहीं  मिलती।  एस  लिए
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 उन  में  तृतीय  श्रेणी  के  मुसाफिरों  को  ज्यादा
 सुविधा  दी  जाये  ।

 मैं  गंगापुर  सिटी  के  झ्कूल  के  बारे  में  भी
 फहना  चाहता  हूँ ।  मै  विशेष  रूप  से  इस  लिए
 निवेदन  करना  चाहता  हूँ  कि  स्वर्गीय  श्री  दीन
 दयाल  उपाध्याय  ने  भी  वहीं  पर  ग्रध्ययन  किया
 था  ।  इस  मामले  में  किसी  राजनीतिक  पार्टी  का
 सवाल  न  उठाया  जाये,  बल्कि  सरकार  की  तरफ
 से  ही  यादगार  के  रूप  में  उस  को  बनाया  जाना
 चाहिये  ।  वह  स्कूल  एक  सेवेन्ट्री  स्कूल  हैं।  श्री
 पुनाचा  ने  हमको  झाइवासन  दिया  था  कि  उस
 को  हायर  सेकेन्ड्री  स्‍कूल  में  हीपर  तब्दील  कर
 दिया  जायेगा  ।  $  मार्च,  I969  को  वेस्टर्न
 रेलवे  के  जनरल  मैनेजर  से  सवाई  माधोपुर  में
 मैं  मिला  था  तब  उन्होंने  कहा  कि  उन  से  इस
 का  कोई  मतलब  नहीं  है,  उस  को  राजस्थान
 सरकार  बनाये  ।  आप  कहते  है  कि  राजस्थान
 सरकार  बनाये  श्रौर  राजस्थान  सरकार  कहती  है
 कि  यह  रेलवे  स्कूल  है  इस  लिए  वह  बनाये,  हम
 क्या  कर  सकते  हैं।  मैं  निवेदन  करना  चाहता  हूँ
 कि  वहाँ  पर  रेलवे  कमंचारियों  की  संख्या  0
 हजार  है।  इस  लिए  उन  को  पढ़ने  की  सुविधा
 देना  श्राप  का  फर्ज  है।  मगर  श्राप  राजस्थान
 सरकार  पर  टाल  रहे  हैं  श्रौर  राजस्थान  सरकार
 आप  पर  टाल  रही  है।  वहाँ  पर  जो  भश्रध्यापक
 हैं  उन  के  लिए  लवे  विभाग  कहती  है  कि
 राजस्थान  सरकार  के  ग्रेड  दिये  जाने  चाहिएं
 शौर  राजस्थान  सरकार  कहती  है  कि  चूंकि  बहू
 रलवे  का  है  इस  लिए  संट्रल  ग्रेड  दिये  जाने
 चाहियें।  प्राज  उन  लोगों  को  सेंद्रल  ग्रध्यापकों
 के  ग्रेड  नहीं  मिले  हुए  जो  कि  दिल्ली  के  रेलवे

 स्कूल  के  प्रध्यापकों  को  मिलते  हैँ।  श्रगर  बहां
 कालेज  बनाने  के  लिए  श्राप  के  पास  रुपया  नहीं
 है  तो  वहा  की  जनता  ‘ore  को  ol  लाख  या  50

 हजार  रुपया  दे  सकती  है,  वह  श्राप  को  जमीन
 भी  फ्री  द  सकती  है  |  लेकिन  जाप  को  इस  प्रोर
 जल्दी  ध्यान  देना  चाहिए

 गंगापुर  सिटो  स्टेशन  पर  सभी  गाड़ियां
 शाकर  ठहरती  हैं  बौर  वहाँ  पर  सभी  रेलगाड़ियों
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 [श्री  मीठा  लाल  मीना]
 के  एंजिन  बदले  जाते  हैं  और  सारा  स्टाफ  भी
 बदला  जाता  है।  मैं  निवेदन  करता  हूँ  कि  इस
 स्टेशन  पर  जहां  इतनी  गाड़ियां  श्रधिक  समय
 तक  ठहरती  है,  यहां  सम्पूर्ण  प्लेटफार्म  को
 छायादार  बनाया  जाना  चाहिए,  लेकिन  वहां
 श्राज  तक  प्लेटफार्म  पर  पूर्ण  छाया  नहीं  है  ।

 हम  लोग  बार  बार  इस  के  लिए  कहते  लेकिन
 वहां  पूर्णा  छाया  का  कोई  इन्तजाम  नहीं  किया
 जाता  ।

 मेरा  निवेदन  है  कि  गंगापुर  शहर  के
 प्लेटफार्म  पर  छाया  की  श्रच्छी  तरह  से  पूर्ण
 सुविधाजनक  व्यवस्था  की  जाए  ।

 सवाई  माधोपुर  में  रल  पुल  के  बारे  में

 हमेशा  मांग  होती  त्र  रही  है।  वहां  पर  इतनी
 भीड़  रहती  है  श्रौर  इतना  अधिक  गाड़ियों  का
 ग्रावागमन  होता  है  कि  घंटों  तक  फाटक  बन्द

 रहता  है  1  पश्चिमी  रेलवे  के  जनरल  मंनेजर  ने
 बताया  था  कि  उसको  चौथी  योजना  में  शामिल
 कर  लिया  जाएगा।  मैं  चाहता  हूँ  कि  मन्त्री

 महोदय  अपने  उत्तर  में  इसका  भी  उल्लेख  करें
 कि  कब  तक  यह  कार्य  शुरू  हो  जाएगा  और
 कब  तक  इसको  अ्राप  पूरा  कर  देंगे  1

 धौलपुर  से  दौसा  तक  रलवे  लाइन  के  बारे

 में  स्वर्गीय  लाल  बहादुर  शास्त्री  जी  ने  प्राइवासन

 भी  दिया  था  और  कहा  था  कि  उस  लाइन  को
 बना  दिया  जाएगा।  लेकिन  मन्त्री  महोदय  ने

 घौलपुर  से  गंगापुर  तक  ही  इसको  मंजूर  किया

 है  -  गगापुर  से'  दौसा  तक  कुछ  नहीं  कहा  है  |

 यह  बहुत  ही  उपजाऊ  इलाका  है।  वहा  से  सा  र

 राजस्थान  को  गल्‍ला  सप्लाई  होता  है।  मैं

 प्राथंना  करता  हूं  कि  मन्‍्त्री  महोदय  इसके  बारे
 में  आदेश  जारी  कर  दे  ।

 इसके  ग्रतिरिक्त  मैं  कहना  चाहता  हूँ  कि

 सवाई  माधोपुर  से  जयपुर  तक  की  लाइन  को

 बड़ी  लाइन  में  प्रगर  बदल  दिया  जाए  तो  ाप

 देखेंगे  कि कितना  मुनाफा  होता  है।  झब  होता

 यह  है  कि  सवाई  माधोपुर  स्टेशन  पर  छोटी
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 लाइन  बदलनी  पड़ती  है  श्रौर  वहाँ  पर  घंटों  खर्च
 हो  जाते  हैं  श्रौर  जो  मजदूरी  लगती  है  उसका
 कोई  हिसाब  ही  नहीं।  सभी  ओर  से  माँग  पेश
 को  गई  है  कि  इसको  बड़ी  लाइन  में  बदला
 जाए  ।  मैं  प्राथंना  करता  हूँ  कि  इस  श्रोर  भी
 श्रापका  ध्यान  जाए  |

 राजस्थान  में  श्रकाल  पड़ा  हुआ  है  |  सवाई
 माधोपुर  ही  ऐसा  मुख्य  स्टेशन  है  जहां  पर  बड़ी
 लाइन  से  छोटी  लाइन  में  चार  को  तबदील
 किया  जाता  है।  लेकिन  पब  तक  वहां  केवल
 ग्रौसतन  30-35  बैगन  रोज्ञ  ही.  लोड  किये  जाते

 है  1  राजस्थान  सरकार  ने  मांग  की  है  कि  कम
 से  कम  65-70  बैगन  रोज  लोड  होने  चाहियें
 इस  सम्बन्ध  में  मैं  कहना  चाहता  हूँ  कि  मन्त्री

 होदय  को  यह  भो  ध्यान  में  रखना  पड़ेगा  कि
 व्यापारियों  को  ऐसा  करने  से  प्रसुविधा  न  हो  ।
 जिस  तरह  से  भूसा  श्रादि  भेजा  जाता  है  उसी
 प्रकार  से  व्यापारियों  का  गल्‍ला  भी  तथा  दूसरा
 सामान  भी  उचित  समय  पर  लोड  होता  रहे,
 यह  भी  आपको  देखना  चाहिए।

 पांच  तारीख  को  मैनेजर  महोदय  सवाई
 माधोपुर-बन्दी  कुई  के  दोरे  पर  आए  थे  tT  हम
 आ्रालोचना  किया  करते  हैं  कि  राज  रजवाड़  जब
 दौरों  पर  जाते  हैं  तो  पलटनों  के  साथ  जाते  हैं  ।
 लेकिन  पश्चिमी  रेलवे  के  मैनेजर  जब  आए  तो
 वह  एक  स्पेशल  गाडी  में  श्राए  ब्ौर  कम  से  कम
 चार  पांच  सौ  आदमी  उनके  साथ  थे  |  इस  तरह
 से  पहले  के  जमाने  में  राजाशों  महाराजाओं  की
 सवारी  नहीं  निकलती  जिस  तरह  से  उनकी
 निकली  थी  ।  मन्त्री  महोदय  भी  जब  दौरा  करते

 हैं  तो  उनके  पीछे  इतना  स्टाफ  नहीं  रहता  है
 जितना  उनके  पीछे  था  1  लाखों  रुपया  इस  तरह
 से  केवल  उनके  झाने  जाने  में  खचं  हो  जाता  है  ।
 जो  उनके  ग्राने  का  प्रभिप्राय  होता  है  वहू  भी

 पूरा  नहीं  होता  है  क्योंकि  पांच  पांच  मिनट  वह
 एक  स्टेशन  पर  ठहरते  है  ग्रोर  वह  समय  चाय
 पानी  में  ही  निकाल  देते  है।  उनकी  विज़िट  से
 कोई  मतलब  हल  नहीं  होता  है।  मैनेजर  साहब
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 को  श्रगर  दौरा  करना  हो  तो  श्रकेले  या  दो  चार
 साथियों  के  साथ  कर  सकते  हैं,  न  कि  पूरी
 पलटन  ले  कर  बहू  ब्रायें ।  इतने  महंगे  दौरे
 उनको  नहीं  करने  चाहियें।

 श्रापने  जो  डिविज़नल  सलाहकार  समितियां
 बना  रखी  हैं,  उन  में  झ्रापकों  चाहिये  कि  आप
 स्थानीय  सदस्यों  को  ही  लें।  एक  डिविजनल
 सलाहकार  समिति  में  दो  तीन  एम००पी  को  लिया
 जाता  है।  मैं  चाहता  हुं  कि इस  बात  का  ध्यान
 रखा  जाए  कि  स्थानीय  संसद  सदस्यों  को  ही
 उस  में  रखा  जाए।  ऐसा  नहीं  होना  चाहिए
 कि  कोटा  वाली  डिविज्ञनल  कमेटी  में  बीकानेर
 के  संसद  सदस्य  ले  लिए  जाएं  और  बीकानेर
 वाली  में  कोटा  वालों  को  ले  लिया  जाए।  अगर
 स्थानीय  एम०  पीज  को  लिया  जाए  तो  वे  प्रभाव-
 शाली  ढंम  से  उस  क्षेत्र  की  मांगों  को  रख  सकते

 हैं  और  उनकी  उस  में  दिलचस्पी  रहेगी।  मैं
 चाहता  हैँ  कि  इस  ओर  भी  आपका  ध्यान
 जाए।

 थ्री  न०  प्र०  यादव  (सीतामढ़ी)  :  जिन
 लोगों  ने  भ्रभी  तक  भाषण  नहीं  किया  है  उनको
 जरूर  बोलने  का  मौका  मिलना  चाहिये  |

 समापति  महोदय  :  श्राप  शान्ति  से  बैठे

 रहें,  प्रापको  मौका  मिल  जाएगा  1

 श्री  न०  प्र०  यादव  :  नाम  लिख  लिया  जाए
 पहले  से  |  मैंने  भ्रभी  तक  इस  बजट  पर  बहस
 में  भाग  नहीं  लिया  है  t  श्राप  चले  जायेंगे,  तो
 बाद  में  नहीं  मिलेगा  t

 सभापति  महोदय  :  नहीं  चले  जायेंगे  ।

 शी  Wo  fao  सहगल  (बिलासपुर)  :  सभापति

 महोदय,  सैकिंड  पे  कमिशन  की  ज्यो  रिपीर्ट  है
 झौर  उसका  जो  चैप्टर  26  है  उसकी  प्रोर  मैं

 झ्ापका  ध्यान  दिलाना  चाहता  हैँ  ।  उसके  खिलाफ
 जा  कर  जो  डिसपंरिटी  शौर  डिसक्रिमिनेशन

 कुछ  लोगों  के साथ  बरता  जा  रहा  है,  उसकी

 झोर  मैं  मंत्री  महोदय  का  ध्यान  झआाकधित  करना

 चाहता  हूँ।  मैं  चाहता  हूं  कि  वह  इस  पर  विचार
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 करें  शौर  इसको  सोर्चे  ।  सैकिड  पे  कमिशन  ने
 चेप्टर  26  में  कहा  था:

 “The  Second  Pay  Commission  have
 held  in  Chapter  XXVI  that  Railway
 Accounts  perform  identical  functions  to
 those  of  civil  departments  in  main-
 tenance  of  accounts.”
 श्राप  देख  लें  कि  यह  करेक्ट  चीज  है  या

 नहीं  है।  उसके  साथ-साथ  उसने  कहा  था  :
 “The  Commission  has  also  observed

 that  the  standard  of  examination  of
 Railways  is  the  same  as  that  of  Subordi-
 Nate  Accounts  Service  examination  io
 other  civil  departments.”

 श्रागे  उसने  कहा  :
 “The  Commission  recommended  a

 Slightly  better  scale  to  accounts  than
 that  of  Secretariat  assistants  consider-
 ing  their  duties  and  responsibilitics.”

 aise  पे  कमिशन  जब  क्वालिफाइड  स्टाफ  के
 बारे  में  प्रपना  मत  देती  है  तो  उस  मत  को  क्यों
 मंजूर  नहीं  किया  जाता  है।  मैं  चाहता  हूँ  कि
 इस  पर  मंत्री  महोदय  रोशनी  डालें  ।  मैं  श्रापके
 सामने  एकाउटेंट्स  श्र  सब  हैड्ज  का  केस  रखना
 चाहता  हूँ।  श्राप  देखें  कि  रेलवेज  में  एकाउ  टेंट्स
 3.5  प्रतिशत  शरीर  उनका  स्केल  270-485  है
 जवकि  ए०  जी०  सी०  श्रार०  में  वे  3  प्रतिशत

 हैं  श्रौर  उनका  जो  स्केल  है  वह  270-575,  है।
 इसी  तरह  से  सब  हैडज  रेलवेज  में  नौ  प्रतिशत
 हैं  श्रौर  उनका  स्केल  210-380,  है  जबकि  ए०.
 जी०  सी०  ग्रार०  में  वे  बीस  प्रतिशत  हैं  शौर
 उनका  स्केल  भी  210-380  है,  लेकिन  दे  श्रार
 डिजिग्नेटिड  एज  सिलेकशन  ग्रेड  क्लक्स  ।  इसी
 तरह  से  कलक  ग्रेड  |  जहां  रेलवे  में  55  प्रतिशत

 हैं  और  उनका  स्केल.  ग्राफ  पे  30-300,  है,  वहां
 -ए०  जी०  सी०  प्रार०  में  वे  87.5  प्रतिशत  हैं

 घ्रौर  उनका  स्केल  श्राफ  पे  भी  वही  30-300,

 है  ।  श्रब  श्राप  देखें  कि  रेलवेज  में  जो  ये  लोग
 काम  कर  रहे  हैं  इनके  स्केल्ज  इनफी  रियर  हैं
 झर  इनको  लैसर  चांसिस  झाफ  प्रमोशन  हैं।  मैं
 चाहता  हूं  कि  श्राप  इसके  साथ  इंसाफ  करें  ।

 मिनिस्टर  झाफ  स्टेट  फार  फाइनेंस  ने  श्रपन
 0  मार्च  के  भाषण  में  यह  कहा  था  ;
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 [श्री  ०  सि०  सहगल]
 “The  concept  of  equal  pay  for  equal

 work  was  in  operation  in  Central
 Government  offices.””

 was  us  कमशियल  अप्रंडरटेकिंग  है  1
 इसमें  ये  जो  लोग  बराते  हैं  क्या  ये  उस  कैटेगरी
 में  नहीं  श्राते  हैं  जिसमें  इनके  साथी  सिविल
 िंपाट  मैंट्स  में  बराते  हैं  ?  यदि  श्ाते  हैं  तो  इनके
 साथ  डिसक्रिमिनेशन  क्‍यों  होता  है,  यह  मेरी
 समझ  में  नहीं  ग्राया  है।  मैं  चाहता  हैँ  कि  इसके
 बारे  में  आ्रापको  गौर  क़रना  चाहिये  ।

 श्राप  देखें  कि  रेलवे  आफिस  की  जो  एसो-
 सिएशन  है  उसने  सात  नवम्बर,  967  को  अपनी
 एनुअल  मीटिंग  में  श्री  परमिल  घोष  को  और
 रेलवे  बोर्ड  के  जो  चेयरमैन  हैं  श्री  खांडेलवाल
 उनको  बुलाया  था  और  वे  गये  थे  श्रौर  वहाँ  उन

 से  यह  कमिट  करवा  लिया  था  कि  जो  डिसपैरिटी
 है  उन  अफसरों  के  पे  स्केल  में  तथा  उनके  जो
 काउंटरपार्ट स  है  दूसरी  मिनिस्ट्रीज  में,  उसको  वे
 श्मूव  करंगे  ।  लेकित  ये  जो  दूसरे  लोग  हैं  जिन

 का  जिक़  मैं  कर  चुबा  हुँ,  इनके  बारे  में  श्राप  क्‍यों
 कुछ  नहीं  करते  हैं।  उनका  तो  लेबर  श्रार्गेनाइ-
 जेशन  से  कोई  सम्बन्ध  नहीं  है,  उससे  तो  ये  संबद्ध
 नहीं  है।  फिर  इनके  माथ  भेदभाव  क्यों  होता
 है

 Comparative  statement  of  scales  of
 pay  of  different  categories  in  the  Accounts
 and  Executive  Department  of  the  Indian
 Railways  fromtime  to  time,  इसको  मैं
 प्रापके  सामने  रखने*  के  लिए  तैयार  हूँ।  मैं  चाहता
 है,  मभापति  महोदय,  मुझे  इसकी  आप  इजाजत
 दें।  यह  मैं  श्राप  से  इस  बास्ते  इजाजत  मांग  रहा
 हैं  कि  जितना  थोड़ा  वक्त  श्राप  दे  रहे  हैं,  उतने
 थोड़े  वक्‍त  में  मैं  इसको  बयान  नहीं  कर  सकता
 हैँ  7  इतने  थोड़े  वक्‍त  में  मैं  इस  सारी  चीज  को
 रख  नहीं  कू  गा।

 यदि  मिनिस्टर  साहब  शौर  रेलवे  बोर्ड के के
 उनके  सलाहकार  यह  वाजिब  स  मभते  हैं,  तो  इस
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 मामले  को  पे  कमिशन  के  सुपुर्द  कर  दिया  जाये,
 जो  कि  इस  बारे  में  निर्णय  करे ।

 यदि  इस  डिपार्टमेंट  में  ग्रोथ  टेकिंग  के  समय
 कोइ  व्यक्ति  उद्‌  में  ग्रोथ  लेना  चाहता  है,  तो
 उप  आवजेक्शन  नहीं  करना  चाहिए  1

 साउथ  ईस्ट्रन  रेलवे  में  डोंगरगढ़  से  दिल्‍ली
 के  लिए  जो  कोच  श्राता  है,  उसमें  हू-टायर  और
 श्री-टायर  की  व्यवस्था  की  जाये  और  बीना  पर
 उसको  अमृतसर  एक्सप्रंस  के साथ  एटैच  कर
 दिया  जाये  ।  हम  लोग  श्री  पुताचा  के  वक्‍त  से
 यह  मांग  कर  रहे  हैं  वह  इस  मंत्रालय  से  चने
 गये  हैं  श्र  डा०  राम  सुभग  सिंह  उनके  स्थान
 पर  शाये  हैं।  मैं  उनसे  प्रजुरोध  करू  गा  कि  वह
 इसकी  व्यवस्था  करें  1

 बिलासपुर  से  जो  इन्दौर  एक्सप्रंस  चलता

 है,  उसमें  ट्ृ-टायर  और  ब्री-टायर  बोगी  की
 व्यवस्था  कर  दी  जाये  और  उसको  वाया  भोपाल
 दिल्‍ली  के  लिए  पंजाब  मेल  के  साथ  एटंच  कर
 दिया  जाये  ।

 मैं  यह  भी  निवेदन  करना  चाहता  हूँ  कि

 जबलपुर-मंडला-विलासपुर  की  एक  नई  रेलवे
 लाइन  को  खोला  जाये,  जिसका  सरवे  बहुत  दिन
 पहले  हो  चुका  है

 प्राखिर  में  मैं  एक  जरूरी  मुदे के  बारे  में
 कहना  चाहता  हूँ  ।  मैंने  उसके  बारे  में  मिनिस्टर

 साहब  को  पत्र  लिखा  था,  जिसके  जवाब  में
 उन्होंने  कहा  है  कि  इस  मामले  को  एग्जामिन
 किया  जायेगा  |  हम  चाहते  हैं  कि  अ्रहमदनगर-
 दोंड  लाइन  पर  मेहराबाद  के  स्थान  पर,  जो  कि
 झरहमदनगर  से  पाँच  मील  को  दूरी  पर  है,  एक
 पैसेंज़्र  हाल्ट  एक  टंम्पोरेरी  स्टेशन  के  तौर  पर
 तथा  एक  रोड  क्रांसिंग  की  व्यवस्था  की  जाये।
 इसका  कारण  यह  है  कि  मेहर  बाबा  ने  3
 जनवरी  को  प्रपना  दहारीर  त्यागा  था  श्ौर  वहां
 पर  उनका  ्रम्बे  बना  हुभा है  |  मेहर  बाबा  का

 *  TheS  peakcr  not  having  subsequently  accorded  the  necessary  permission,  the
 Paper  was  ०0  treated  as  laid  on  the  Table.
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 कार्य  दुनिया  भर  में  फैला  हुआ  है  भ्रौर  सारी

 दुनिया  से  लोग  उस  स्थान  के  दर्शनाथं  झायेंगे
 वह  स्थान  एक  इन्टरनेशनल  रूप  धारण  करने
 जा  रहा  है,  क्योंकि  दुनिया  भर  से  यात्री  उसके
 पिलग्रिमेज  के  लिए  भायेंगे।  मनन्‍्त्री  महोदय  इस
 कार्य  को  प्रायर्टी  देने  की  कृपा  करें  ।  इससे  उनके
 विभाग  को,  गवनंमेंट  को  श्रौर  हमारी  कमेटी
 को  फायदा  होगा  |

 प्राखिर  मैं  मिनिस्टर  साहब  को  ट्दय  से
 धन्यवाद  देना  चाहता  हूँ  ।  मैं  चाहता  हूँ  कि  उन
 का  कार्य  सुचारु  रूप  से चले  और  हम  सब  एक
 साथ  होकर  कार्य  करें  |

 SHRI  5.  KANDAPPAN  (Mettur)  :  Mr.
 Chairman,  Sir,  the  Railway  Ministers  may
 come  and  go.  But  the  Railway  Board  will
 remain  there  to  ruin  this  country.  The
 country  is  so  backward  and,  after  listening
 to  the  speeches  made,  I  am  sure,  he  will

 be  wondering  as  to  how  he  is  going  to  mcet
 the  various  demands  from  the  various
 regions  raised  by  all  sections  of  the  House.
 I  do  not  know  how  the  Railways  are  going
 to  serve  the  backward  regions  of  the
 country.

 I  do  welcome  the  Minister  because  he
 has  had  the  previous  experience  in  this
 Ministry.  He  was  doing  a  very  good  job.
 l  hope  with  his  experience,  if  he  exerts
 himself  to  the  maximum,  he  can  do  some-
 thing  without  additional!  financial  involve-
 ment  in  the  Railways.  The  Railways  are
 already  fattened  with  enough  funds.  As
 already  pointed  out  by  many  hon.
 Members  from  this  side  as  well  as  from
 that  side,  the  administration  should  be
 streamlined  in  such  a  way  that  the  pilfera-
 ges,  the  mal-practices  and  the  corrupt
 practices  should  be  stopped.  Somebody
 put  it  that  it  is  a  den  of  corruption.  I  do
 not  want  to  subscribe  to  that  view  because
 that  would  be  ao  insult  to  some  other
 Departments  which  rather  go  far  ahead  of
 the  Railways.  But  it  is  rampant  anyway.
 These  things  should  be  rectified.  Aad
 these  things  cannot  be  easily  rectified.  J
 aw  very  much  sympathetic  towards  him.
 Fo:  |  find,  after  listening  to  various
 speeches,  it  is  the  Congress  Members  who
 are  chastising  him  more  than  the  Opposi-
 tion  Members.  So,  I  amrather  a  little
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 disposed  towards  him  with  sympathy  and
 T  hope  with  his  massive  energy,  he  may
 put  his  finger  and  see  that  things  are
 improved  in  the  Railways.

 T  think,  the  hon.  Minister  has  staried
 on  the  right  lines.  I  understand  that  he
 is  going  to  make  some  statement  with
 Tegard  to  the  threatened  dismantling  of
 various  loop  lines  in  this  country.  I  under-
 stand  that  the  hon.  Minister  has  decided
 to  close  that  chapter  altogether  and  not  to
 go  ahead  with  that  proposal.  at  all.  The
 whole  country  will  welcome  that.  With-
 out  having’  retrogressing  attitude  and  harp-
 ing  on  those  useless  things  which  will  be
 opposed  by  all  sections  of  the  people,  the
 hon.  Minister  has  started  on  the  right  lines
 and  I  hope,  things  will  improve.

 We  all  know  that  the  railway  fares  and
 freights  have  increased  cnormously  and
 Many  times  in  the  past  two  decades,  but
 correspondingly  there  has  been  no  increase
 with  regard  to  amenities,  more  particularly
 for  the  Third  Class  passengers  who  suffer
 a  lot  and  who,  even  according  to  their  own
 calculations,  bear  some  of  the  amounts
 that  go  to  First  Class  and  Air  Conditioned
 services  in  this  country.  Justice  should
 be  meted  out  to  them.

 Today  even  those  facilities  which  are
 said  to  be  existing,  the  facilities  that  appear
 in  the  paper,  are  not  actually  existing.  We
 will  see  this  when  we  go  to  stations  and
 platforms.  We  have  experienced  this  when
 we  go  after  the  Session,  whea  we  leave
 Delhi  and  go  to  Madras  or  tO  any  other
 place.  I  hada  personal  experience.  On
 one  occasion,  in  that  long  two  days’
 travel,  not  even  a  single  scavanger  or
 sweeper  appeared  in  my  compartment  till  |
 got  down  at  Madras.  I  do  not  know
 whether  they  were  on  strike.  In  fact,  I
 made  enquiries  and  I  was  told  that  they
 were  not  on  strike.  I  donot  know  what
 happened  to  those  people.  If  this  is  the
 case,  I  am  afraid  thiogs  cannot  improve.
 So,  in  regard  to  the  facilities  that  are  said
 to  be  existing,  Goverament  should  see  that
 they  are  properly  implemented,  the  execu-
 tion  should  be  more  effective.

 Railways  are  now  telling  us  that  even
 with  increased  fares,  they  are  quite  cheaper
 than  those  by  road  transport.  This  is  not
 so.  I  would  like  to  tell  the  hon.  Minister
 that,  in  my  State,  from  Salem  to  Madras,
 if  you  go  by  the  Express  Bus,  you  will
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 [Shri  S.  Kandappan]
 reach  in  seven  hours  and  it  is  also  cheaper
 than  going  by  rail.  The  train  leaves  Salem
 at  0.00  in  the  night  and  reaches  Madras
 at  6.30  A.M.,  whereas  at  0.30  or  .00  in
 the  night  some  six  Express  Buses  leave
 Salem  Town  and  reach  Madras  City  by
 5.00  in  the  morning,  and  what  a  comfort-
 able  seat  that  these  buses  provide  {  In  the
 train  it  is  all  overcrowding  and  all  that.

 I  have  been  pleading—  Mr.  Poonacha  knows
 about  it—in  the  Zonal  Committee,  which
 fis  a  farce,  that  if  he  could  puta  sleeper
 from  Salem  to  Madras,  he  would  get  the
 fare  that  Is  going  tothe  bus.  It  was  at
 our  cost  that  I  made  that  suggestion,  in
 the  interest  of  Railways  because  that  is
 also  our  property.  But,  still,  that  was  not
 being  done.  If  these  things  are  not  looked
 into,  I  would  like  to  warn  the  hon.
 Railway  Minister  that  Railways  would
 suffer.  In  many  places  the  private  buses,
 the  road  sector,  are  ruining  the  Railways
 with  the  connivance  of  many  of  the  high
 Officials  of  the  zonal  offices  and  other
 places.  Therefore,  this  is  a  serious  matter.
 If  he  cao  attend  to  that,  I  am  sure,  he  can
 get  some  more  money  than  what  he  is  get-
 ting  now.  There  are  many  avenues  where
 he  can  try  to  improve  things  and  get  more
 funds  for  the  Railways.

 My  hon.  friend,  who  preceded  me,
 from  the  Congress  side,  has  spoken  about
 SAS  qualified  staff.  I  am  glad  that  when
 I  was  talkingto  the  hon.  Minister  about
 this—for  the  past  one  year  or  so,  J  have
 been  associated  with  the  qualified  staff
 association—,  the  hon.  Minister  was  very
 sympathetic  ;  though  he  is  not  going  to
 say  anything,  though  he  may  not  say  any-
 thing,  categorically  in  his  answer,  I  hope
 that  after  he  finishes  the  work  and  gets
 some  rest,  he  will  go  into  this  problem,
 because  what  they  demand  is  parity  ;  it  is
 a  simple  thing  which  you  cannot  deny  to
 them.  The  number  is  also  I,000  or  1,200
 in  that  category.

 I  have  worked  it  out.  It  comes  toa
 lakh  or  little  more  than  that.  J]  may  not
 be  avery  difficult  thing  because  there  is
 so  much  of  stagnation  in  the  cadre  that
 people  feel  very  much  frustrated.  I  would
 like  to  tell  this  to  the  hon.  Minister.  One
 of  his  own  partyman  is  the  Chairman  of
 the  Association.  So,  probably  if  you  are
 not  going  to  concede  that  demand  perhaps
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 Mr.  Nambiar  may  take  it  over.  So  it  fs
 not  good  to  drive  the  good  elements  that
 are  there.

 SHRI  UMANATH  (Padukkottai)  :  Do
 you  mean  to  say  that  Mr.  Nambiar  is  a
 bad  element  ?

 SHRI  S.  KANDAPPAN  :  should  not
 have  used  that  phrase.  What  I  wanted  to
 convey  was  this.  It  is  not  good  for  the
 congress  to  drive  out  their  loyal  elements
 that  are  there  in  the  cadre,  to  strengthen
 the  fold  of  the  other  parties.

 Tam  sorry  that  the  hon.  Minister  in
 his  budget  speech  did  not  refer  to  anything
 ahout  the  other  cadres,  but  with  regard  to
 officers’  cadre,  even  recently  there  are
 creation  on  new  cadres  and  avenues  are
 being  created  and  berths  and  cushions  are
 provided  to  accommodate  thcir  kith  and
 kin.  J  think  that  even  recently  they  have
 created  the  inter-administrative  and  junior
 administrative  grades.  I  hear  that  they
 are  even  thinking  of  creating  some  more
 avenues  so  that  they  can  get  more  and
 more  people  with  more  remuneration,
 whereas,  with  regard  to  the  other  junior
 cadres  they  do  not  get  the  benefit  that  the
 top  executives  get.  There  is  a  scare  created
 that  there  is  going  to  be  shrinkage  in
 some  cadres  and  that  people  will  possibly
 be  retrenched.  I  hops  the  hon.  Minister
 will  see  that  no  retrenchment  takes  place.
 Jnstead,  he  should  rationalise  the  entire
 administrative  structure  of  the  lower  grade
 and  they  should  be  utilised  to  the  maxi-
 mum  extent  possibie.

 Even  with  regard  to  the  same  cadre
 there  is  no  uniform  policy  followed  in  the
 various  zones.  00  not  understand  what
 the  difficulty  is  with  regard  to  the  Railway
 Administration  in  adopting  a  uniform
 policy  and  why  they  should  adopt  their
 own  norms  in  each  zone.  I  will  just  give
 one  example.  In  the  Foreign  Traffic
 Accounts  Office  in  Delhi,  in  the  Western
 Railway,  Iam  told  that  promotions  are
 filled  by  the  unqualified  staff  to  the  extent
 of  25  per  cent  overlooking  the  qualified
 staff.  But  Iam  told  thatin  other  zones
 this  method  is  not  at  all  adopted.  This  is
 against  the  rules.  I  do  not  know  why
 this  kind  of  method  is  adopted  in  certain
 zones.  Probably  that  is  done  to  suit  that
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 convenience  of  the  managers  of  those
 vones.

 I  would  like  to  bring  another  point
 to  the  notice  of  the  hon.  Minister.  We
 have  been  hearing  speeches  repeatedly
 that  rhe  much-needed  improvement  in  the
 southern  zone  will  be  attcnded  to.  Some-
 time  back  when  Mr.  0.  V.  Alagesan  was
 Minister,  he  raised  high  hopes  in  the
 areas  which  he  was  representing,  with  the
 result  that  people  in  that  area  are  today
 cursing  us  like  anything  and  that  is  why
 yesterday  mv  colleague,  Mr.  Deiveekan
 who  represents  a  nearby  area  which  would
 also  be  benefitted  by  the  proposed  line,
 threatened  the  Minister  of  Railways  that
 be  would  undertake  a  fast  if  the  line  is
 pot  taken  up.  Because,  he  was  rather
 frustrated  by  the  circumstances,  because  of
 the  false  promses  wittingly  or  unwittingly
 givan  by  the  Minister  who  represented
 that  area.  J  request  the  bon.  Minister  to
 ovuk  into  those  things.

 D.  6.  (Rlys.)

 There  area  few  fines  about  which  we
 have  been  hearing  in  the  past  two  decades,
 There  are  very  important  connecting  links
 which  ought  to  have  been  taken  up  long
 time  back.  One  is  Karur-Dindigul-Madurai-
 Tuticorin  line.  {I  do  not  know  why  even
 the  important  broad-gauging  and  dobuling
 between  Trichy  and  Tuticorin  is  not  taken
 up.  Some-time  back  we  have  beeao  told
 that  they  arc  expecting  increased  traffic.
 The  increased  traffic  is  sure  to  come  because
 of  the  development  of  Tuticorin  harbour.
 But  so  far  the  improvements  in  that  line
 bave  not  taken  place.  It  is  high  time  that
 they  should  go  io  for  doubling  and  also
 broadgauging  of  that  line.

 Another  thing  {s  about  the  Madurai-
 Karaikudi  link.  There  is  some  other  link
 in  the  other  area  between  Aranthanki  and
 Thondi  and  Thondi  and  Manamadurai
 The  Aranthanki-Thondi  link  would  benefit
 the  looplines  that  are  there,  which  are  oot
 very  profitable  today.  ह (ह  was  juss  to
 placate  the  sentiments  of  Shri  Kamaraj  that
 some  new  short  links  were  provided.  I
 learn  they  are  running  at  a  heavy  loss,

 SHRI  NAMBIAR  :
 be  completed.

 Now  they  must

 SHRI  5.  KANDAPFAN  :  If
 other  links  are  put  in,
 profitable.

 these
 they  can  be  made
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 SHRI  KIRUTTINAN  (Sivaganja)  :  The
 line  on  the  east  coast.

 SHRI  S.  KANDAPPAN  :
 Minister  go  there  and  see  for
 Shri  Kamaraj  may  interested  or  he  may
 not  he  interested.  But  he  is  interested  in
 Nagercoil  ;  we  are  also  cqually  interested.
 Tam  told  the  Minister  is  one  of  the  best
 friends  of  Kamaraj.

 Let  the
 himself.

 DR.  RAM  SUBHAG  SINGH;  In
 dependent  of  Kamaraj,  it  should  some.

 SHRIS.  KANDAPPAN:  Iam  sure
 he  is  going  to  attend  to  the  Kanyakumari
 line.

 SHRI  NAMBIAR:  Even  _  before
 Kamara}  became  momber,  I  was  pleading
 for  it.

 SHRIS.  KANDAPPAN:  There  was
 much  talk  about  one  poiot.  It  is  very
 unfortuaate  in  our  country  that  the  railways
 have,  for  no  fault  of  their  own,  been  often
 made  to  suffer  whenever  there  is  some
 agitation  in  the  country.  This  is  very
 serious  thing  to  be  pondered  over  by  not
 only  the  Congress  but  the  Opposition,  to
 see  how  it  could  be  prevented.  Sometime
 back,  there  was  a  suggestion  that  the  State
 Government  concerned  should  be  made  to
 bear  the  loss.  This  is  not  a  fair  or  reaso-
 nable  suggestion.  As  far  as  my  State,  I
 would  like  to  place  a  suggestion  before
 the  hon.  Minister.  It  might  not  be
 palatable  to  him,  but  it  still  is  the  naked’
 truth.  As  far  as  Tamil  Nadu  is  concerned,
 whenever  or  wherever  they  put  signboards
 in  Hindi,  the  authorities  are  inviting
 trouble.  Whether  you  like  it  or  oot,  that
 is  unfortunately  the  position  today  as  far
 as  my  part  of  the  country  is  concerned.  I
 remember  even  from  school  days  I  was  one
 of  those  who  went  to  stations  (०  erase  the
 Hindi  names.  Whenever  I  travel  ia  those
 areas,  |  find  that  the  Hindi  names
 reappeared.  I  feel  as  if  they  have  come
 back  with  a  vengeance  and  sometimes  feel
 why  |  did  not  take  a  bottle  of  varnish
 with  me.

 |  am  not  bringing  ॥  the  language
 iasue  here,  but  |  would  like  to  request  ths
 Minister  to  sense  the  mood  of  the  masses
 there  and,  as  far  as  possible,  avoid  provo-
 king  the  people  on  tbis  language  issus,
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 That  will  save  railway  property  toa  very
 great  extent  in  my  State.

 थी  न०  Mo  यावव  (सीतामढी)  :  सभापति
 जी,  मैं  ग्रापके  द्वारा  माननीय  मन्त्री  डा०  राम

 सुभग  सिंह  जी  का  ध्यान  उत्तरी  बिहार  की
 शोर  ले  जाना  चाहता  हूँ।  वर्षों  से  मैं  निवेदन
 कर  रहा  हूँ  श्रौर  पुनाचा  साहब  जब  रेल  मन्त्री

 थे  गत  वर्ष  तब  भी  मैंने  उनसे  निवेदन  किया
 था  उत्तर  बिहार  की  रेलवे  लाइनों  के  बारे  में  ।

 पहलेजा  घाट  से  नरकटियागंज  दरभंगा  समस्ती

 पुर  होकर  जो  एक  छोटी  लाइन  ज्ञाती  है  उम्रमें
 सीतामढ़ी  से  पहलेजा  घाट  जिसकी  दूरी  सौ

 मील  भी  नहीं  है,  लेकिन  उस  सौ  मील  की  दूरी
 तय  करने  में 14  घन्टे  लगते  हैं।  मेने  पुनाचा
 साहब  से  भी  कहा  था  और  फिर  डा०  राम

 सुभग  सिंह  जी  से  भी  कह  रहा  हूँ।  नरकटिया-
 गंज  से  पहलेजा  घाट  उत्तरी  बिहार  में  यह  सब
 से  बड़ी  लाइन  हैं  ।  नरकढियागंज  से  समस्तीपुर
 होते  हुए  पहलेजा  घाट  के  लिये  एक  एकक्सप्र  स

 गाड़ी  होनी  चाहिये  जिससे  उत्तरी  बिहार  के
 लोगों  को  अपनी  राजधानी  पटना  जाने  भ्राने
 में  कम  समय  लगे।  शत:  मैं  मन्त्री  जी  का
 ध्यान  इधर  पहलेजा  घाट  की  शोर  ले  जाना

 चाहता  हूँ  कि जितनी  जल्दी  हो  सके  नरकटिया-
 गंज  से  समस्तीपुर  दरभंगा  होते  हुये  पहलेजा
 चाट  तक  एक  एक्प्रस  गाड़ी  की  व्यवस्था  जल्द
 से  जल्दी  करें।

 दूसरी  बात  समस्तीपुर  तक  श्भी  बड़ी
 लाइन  की  व्यवस्था  की  गई  है।  गत  माह  भी

 पुनाचा  साहब  जब  चुनाव  के  दौरे  में  श्रौर  उस

 के  पहले  भी  उत्तरी  बिहार  के  दौरे  में  गये  थे  तो

 उन्होंने  भरी  सभा  में  लोगों  के  बीच  कहा  था
 कि  समस्तीपुर  से  दरभंगा  होते  हुए  प्ौर  दर-
 भंगा  से  सीतापढ़ी  होते  हुये  हम  बड़ी  लाइन
 को  व्यवस्था  नरकटियागंज़  तक  करेंगे  I

 लेकिन  अभी  फिर  सुनने  में  श्राया  है  कि

 हमारे  माननीय  डा०  राम  सुभग  सिह  ने

 समस्तोपूर-मुजफ्फरपुर  मोतीहारी  शौर
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 समस्तीपुर  सीतामढ़ी  नरकटियागंज--इन  दोनों
 लाइनों  की  जांच  पड़ताल  के  लिए  आदेश
 दिया  है।  सभापति  महोदय,  नैपाल  के  साथ
 हमारे  विहार  राज्य  का  करीब-करीब  300
 वार्डर  मिलता  है  भौर  जिस  क्षेत्र  से  मैं  धाता

 हैं।  सीतामढ़ी  करीब-करीब  60  मील  का
 बार्डर  नैपाल  के  साथ  मिलता  है।  माननीय
 डा०  राम  सुभग  सिंह  श्भी  दो  महीने  बिस्वा-
 बाजार  गये  थे,  जहां  से  केवल  एक  मील  की
 दूरी  पर  नेपाल  का  बार्डर  है।  उस  बाडेर  तक
 चाइनीज  लोग  आसानी से  &  श्राते  हैं,  घूमते-फिरते
 है,  फोटो  वर्गरह  लेते  हैं  श्रौर  अपने  इन्तजाम
 की  तरह-तरह  की  बातें  सोचते  हैं।  इसलिये
 मैं  श्रापसे  कहना  चाहता  हूँ  कि  यदि  श्राप  उत्तरी
 बिहार  800  मील  के  भूभाग  को  जो  नैपाल  के
 साथ  मिलता  है,  मजबूत  बनाना  चाहते  हैं,  तो
 जरूरी  है  कि  श्राप  समस्तीपुर-नरकटिया  गंज  वाया
 सीता  मढ़ी  बड़ी  लाइन  जल्द  से  जल्द  वहां  पर
 बनायें  ।

 मैं  मन्त्री  महोदय  का  ध्यान  पटना  में
 गंगा  पुल  की  तरफ  दिलाना  चाहता  हैँ  ।  उत्तरी
 विहारी  की  आबादी  करीब-करोब  2  करोड़  30
 लाख  है,  उस  2  करोड़  30  लाख  जनता  को
 श्रपते  प्रदेश  की  राजधानी  पटना  श्राने-जाने  में
 6  घने  लगते  हैं;  जितना  जल्द  हो  सके  पटना
 में  गंगा  पर  रेलवे  पुल  की  व्यवस्था  करायें  तथा
 इस  पुल  के  बनने  के  बाद  पटना  से  नरकटिया
 गंज  तक  रेलवे  लाइन  की  व्यवस्था  को,  जिससे
 उत्तर  बिहार  की  जनता  प्रपनी  राजधानी  पटना
 जल्द  से  जल्द  पहुच  सके  ।

 6  4]  brs

 [उपाध्यक्ष  महोवय  पोठासीन  हुए]

 उपाध्यक्ष  महोदय,  942  के  आ्रान्दोलन
 के  पहले  मुजफ्फरपुर  से  सोनवरसा  रेलबे  लाइन
 के  लिये  नाप-तोल  हो  शकी  थी  और  वहां  पर
 पिलर  भी  गाड़  दिये  गए  थे,  लेकिन  942  की
 प्रगस्त  क्रांति  में  सीतामढ़ी  की  जनता  ने  बहुत
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 काफी  हिस्सा  लिया,  वहाँ  के  सब  डिविजनल
 ग्राफितर,  इंस्पैक्टर  शीर  एक  चपरासी  मारे
 गये  थे,  जिसकी  वजह  से  प्रंग्रेज  नाराज  हो
 गया  उसने  उस  क्षेत्र  में  रेलवे  लाइन  की  व्यवस्था
 को  बन्द  कर  दिया।  प्राजादी  की  लड़ाई  में

 सीतामढ़ी  सबडिविजन  की  जनता  ने  जो  हिस्सा
 लिया  था,  उसको  देखते  हुए  उन्हें  कुछ  पुरस्कार
 मिलना  चाहिए  था।  उस  क्षेत्र  की  जनता  को

 पुरस्कार  के  रूप  में  कम  से  कम  मुजफ्फरपुर-
 सोनवरसा  रेलवे  लाइन  की  व्यवस्था  कर दें  |
 इस  लाइन  की  दूरो  ज्यादा  नहीं  है,  केवल  87
 मील  की  दूरी  है।

 उपाध्यक्ष  महोदय,  बिहार  की  श्राबादी
 करोब-करीब  6  करोड़  है,  लेकिन  मुझे  दुख  के
 साथ  कहना  पड़ता  है  कि  ग्रभी  भी  बिहार  मे
 कोई  रेलवे  सविस  कमीशन  नहीं  है  I  मैं  मन्त्री
 से  श्रनुरोध  करना  चाहता  हूँ  कि  जितना  जल्द

 हो  सके  वह  बिहार  में  रेलवे  सत्रिस  कमीशन
 की  व्यवस्था  करें  श्रौर  उसका  मुख्यालय  उत्तरी
 बिहार  के  मुजफ्फ़रपुर  में  होना  चाहिए,  जो  कि
 उस  क्षेत्र  का  सधसे  बड़ा  शहर  है  |

 भी  भ्रटल  विहारी  वाजपेयो  :  आगरा  में
 क्या  नहीं  होना  चाहिए  ?

 क्री  न०  Mo  यादव:  मैं  श्रापका  ध्यान
 रेयवे  के  कामशियल  क्लक्स  की  ओर  खींचना

 चाहता  हूँ।  उनकी  स्थिति  इस  समय  बहुत
 खराब  है  7  गर्मी  के  दिनों  में  टीन  की  छाया  में
 बैठकर  वे  लोग  काम  करते  हैं,  उनके  लिये
 क्वार्टर  की  भी  कोई  व्यवस्था  नहीं  है।  मैं

 चाहता  हूँ  कि  उनके  लिए  क्वार्टज  की  शिघ्र

 व्यवस्था  की  जाय  ।  ऐसी  ही  स्थिति  ट्रेन  क्‍्लक्स

 की  है,  वे  भी  घूप  श्रौर  बरसात  में  अपने  शेड्स
 में  घूमते  रहते  हैं।  उनके  लिए  भी बवारे्स  की
 व्यवस्था  होनी  चाहिए  |

 मुजफ्फरपुर  में  वर्षो  से  रेलवे  के  9
 लाख  रुपय  के  भवन  बन  हुए  हैं,  जो  बकार

 पड़ें  हुए  हैं।  उनमें  कुल  रेलवे  की  कुछ  छोटी-छोटी

 दंबिग  की  व्यवस्था  की  गई  है।  मेरा  निवेदन  है  कि
 र॑लबे  कमंचारियों  को  ट्रेनिंग  का  जो  काम  ाप
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 गोरख  पुर  या  दूसरी  जगहों  पर  करते  हैं,  उसे

 मुजफ्फरपुर  के  उन  भवनों  में  ट्रांसफर  करने  की
 व्यवस्था  करे,  जिससे  उन  भवनों  का  उपयोग

 हो  सके  ।

 नरकटियागंज  ये  पहलेजा  घाट  के  लिए
 जो  गाड़ियाँ  चलती  हैं,  उनकी  संख्या  बहुत  कम

 है  ।  उस  लाइन  पर  केवल  तोन  गाड़ियां  थलती

 हैं  ।  उस  क्षेत्र  की  एक  करोड़  की  ्ाबादी  के
 लिए  ये  तीन  गाड़ियां  बहुत  कम  है,  मैं  चाहता
 |  कि  इन  गाड़ियों  की  संख्या  कम-से-कम  दुगती
 की  जाय  ।

 जब  पुनाचा  साहब  रेलवे  मिनिस्टर  थे,  मैंने
 उन  से  निवेदन  किया  था  कि  नरकटियागंज  से

 पहलेजा  घाट  से  जो  ट्रेने  चलती  हैं,  उनमें

 समस्तीपुर  होकर  एक  थर्ड  क्लास  स्‍्लीपर  की
 व्यवस्था  होनी  चाहिए।  उन्होंने  मुझे  इसके
 लिये  ग्रशवासन  भी  दिया  था,  परन्तु  प्रभी  तक
 ऐसी  व्यवस्था  नहीं  हुई  हैं।  मैं  डाक्टर  साहब
 से  निवेदन  करता  हैं  कि  वहू  इस  को  शिक्र  से
 शिन्न  व्यवस्था  कर  दें।

 मैं  प्रापका  ध्यान  ए०  एच०  हीलर के  स्टालों
 की  तरफ  दिलाना  चाहता  हूँ  जो  कि  इलाहबाद
 की  फर्म  है।  डा०  साहब,  श्राप  गरीबों  के  बहुल
 शुभचितक  हैं,  आज  हमारे  देश  में  हजारों  पढ़े
 लिखे  युवक्र  बेकार  43  हुये  हैं।  में  जानता

 हूँ  कि  उन  के  प्रति  श्रापके  दिल  में  बहुत  दर्द

 है  ।  इस  क्षेत्र  के  तमाम  स्टेशनों  पर  ग्राप  जहां
 भी  देखें  ए०  एच०  व्हीलर  के  साइनबोर्ड  लगे
 हुये  हैं  श्रौर  सभी  जगहों  पर  उसने  दो-दो  सो
 श्रौर  तीन-तीन  सौ  रुपये  में  उन  स्टालों  को
 सबलेट  किया  हुमा है  इस  लिये  यदि  श्राप
 इस  देश  के  गरीब  ओर  बेकारों  के  लिये  कुछ
 भलाई  करना  चहाते  हैं  तो  उनको  ये  स्टाल

 एलाट  करें,  हर  स्टेशन  पर  प्ललग-भ्रलग  स्टाल
 देने  की  व्यवस्था  होनी  चाहिये  तथा  ब्हीलर
 की  मोनोपली  जो  वर्षों  से  कायम  है,  वह  खत्म
 होनी  चाहिग्रे

 अब  में  कैटरिंग  की  तरफ  ग्रापका  ब्यात
 दिलाना  चाहता  हैं।  जिस  रामय  देश  में  धान
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 [श्री  न०  प्र०  यादव]
 का  भाव  50  रुपये  था,  उस  समय  श्रापने  इन
 भोजनालयों  में  भोजन  का  मूल्य  रुपया  7  पैसे
 से  बढ़ा  कर  रु०  ६5  पैसे  कर  दिया  था।
 लेकिन  श्र्ब  धान  की  कीमत  25  80  हो  गई  है,
 पहले  से  उसका  मूल्य  श्राघा  रह  गया  है,  इस

 लिए  श्राधा  न  सही,  कम.  से  कम  ]  रुपया  85  पैसे
 से  घटाकर  भोजन  का  मूल्य  रुपया  I7  ga
 जो  पहले  था,  वहू  कर  देना  चाहिये
 (घ्यवधान)'

 मैं  अपने  साथियों  से  अनुरोध  करूगा  कि
 वे  ज़रा  घैय॑  रखें  और  जपने  टाइम  में  से  दो

 मिनट  मुझे  दें  ।

 श्रीमान  सीता  मढ़ी  के  बगल  में  एक  परसोनी
 रेलवे  स्टेशन  है।  इस  के  सम्बन्ध  में  मैं  पहल
 भी  कन्सल्टेटिव  कमेटी  में  कह  चुका  हूँ  कि  उस
 परसोत्ती.  स्टेशन  का  नाम  बदलकर  ठा०  राम
 नन्‍्दन  सिंह  नगर  कर  दिया  जाये !  डा०  राम
 नन्दन  सिंह  सन  42  के  ही  नहीं,  बल्कि  सन  2
 शौर  3]  के  भी  बिहार  में  बहुत  बड़े  योद्धा
 थे  ग्रब  उनकी  मृस्यु  हो  चुकी  है,  सीता  मढ़ी
 में  उनका  घर  है।  इसलिए  मेरा  निवेदन  है
 कि  परसोनी  का  नाम  बदलकर  Slo  राम  नन्दन

 सिंह  नगर  कर  दिया  जाये  ।

 श्रीमान  सीता  मढ़ी  रेलवे  स्टशन  की  बगल
 में  सन  934  में,  जबकि  गांधी  जी  वहां  पर
 गये  थे  तो  एक  बहुत  बड़ी  मीटिंग  हुई  थी।
 उस  जगह  पर  रेलवे  का  एक  पाके  बना  हुधा
 हैं।  मेरा  निदेदन  हैं  कि  उस  पार्क  का  नाम
 गांधी  पाक  रख  दिया  जाये  और  वहां  पर  गांधी
 जी  को  एक  मूर्ति  भी  बिठाई  जाए

 एक  बात  मुझे  और  कहनी  है।  दिल्‍ली  से
 कलकत्ते  तक  जो  डीलक्स  गाड़ी  हफ्ते  में  तीन
 दिन  जाती  है,  मुरा  निवेदन  है  कि  कम  से  कम
 एक  दिन  पटना  होकर  जाया  करे  1,  राजधानी
 एक्सप्रेस  श्रीर  डीलक्स,  इन  दोनों  गाड़ियों
 को  एक  एक  दिन  पटना  होकर  जाना  चाहिये  |

 मुझे  एक  ब्रौर  निवेदन  करना  है।  पहले
 घ्  क्लास  रलीपर्स  में  पांच  शो  किलोमीटर्स
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 से  दूर  जाने  वाले  मुसाफिरों  को  कोई  पिजकेशन
 फीस  नहीं  देनी  पड़ती  थी,  वहू  फ्री  हो  जाती
 थी,  लेकिन  गत  पर्ष  से  आपने  चार  रुपया
 रिसवेंशन  फीस  कर  दी  है।  मेरा  निवेदन  यह
 है  कि  पांच  सौ  किलोमीटर  से  दूर  जाने  वाले

 मुसाफिरों  के  लिये  अभी  जो  श्रापने  थार  रुपये
 रिजवंशन  फीस  कर  दी  है,  वह  माफ  होनी
 चाहिये  ।

 श्रापने  जो  समय  दिया,  उस  के  लिये
 धन्यवाद  |

 करी  श्रवदुल  गनौदार  (गुड़गाँव)  :  डिप्टी-
 स्पीकर  साहब,  मैं  प्रापके  जरिये  डा०  राम  सुभग
 सिह  जी  की  तवज्जह  इस  बात  की  तरफ
 दिलाना  चाहता  हूँ  कि  वे  श्रपने  रेलवे  बोर्ड  से

 पूछें  कि  पिछले  दो  सालों  में  सड़कों  पर  बसें
 चली,  ट्रक्स  चली,  टैंक  चले,  हवा  में  हवाई
 जहाज  उड़े  लेकिन  उनके  हादसों  में  इतने  ऑ्ादमी

 नहीं  मरे  जितने  कि  रेलवें  के  हादसों  से  मरे,
 उसकी  क्‍या  वजह  है।  रेलवे  बोड़  इस  बात
 का  जवाब  दे  कि  इतने  एक्सीडेंट्स  क्यों  हुये  ?

 इसके  बाद  मैं  यह  अर्ज  करना  चांहलता  हैं
 कि  दो  बातें  हमारी  सरकार  के  सामने  शौर
 अपोजीशन  के  सामने  भी  रहनी  चाहिये  i  वह
 यह  कि  दुश्मन  हमारे  दोनों  तरफ  बैठा  हुआ है ।
 एक  तो  चाइना  है  और  दूसरा  पाकिस्तान  है।
 वैसे  रेलवे  की  इम्पोर्टटस  सभी  जगह  होनी
 चाहिये  |  जितनी  भी  छोटी  छोटी  मांगें  की  गई
 हैं  श्रौर  शायद  मैं  भी  मांगे  रख,  उनमें  से  किसी
 को  आप  चाहें  मानें  या  न  माने  लेकिन  इस
 बात  की  तरफ  जरूर  ध्यान  होना  चाहिये  कि
 डिफेन्स  के  लिये  कहांकहां  पर  रेलबज  कौ  जरूरत
 है।  जहां-जहां  भी  उसकी  जरूरत  हो,  चाहे
 वह  काइमीर  हो,  नेफा  हो,  या  राजस्थान  का
 बार्डर  हो,  वहां"  “पर  ह: ह  इस  तरह  से  रेलों
 का  इंतजाम  करें  जिससे  कि  हमारी  फोजें
 ग्रासाती  से  जरूरत  के  वक्‍त  पहुंच  सके  |

 तीसरी  बात  मुझे  यह  ब्रज  करनी  है  कि
 सड़कों  के  बार॑  में  काफी  तरक्की  हुई  है।  हर
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 स्टेट  में  ऐसा  हुआ  है  कि  जितने  छार्टेस्ट  रूट्स
 पासिबिल  ये,  जिन  जिन  लम्बे  रुट्स  को
 शार्टेस्ट  द्ट्स  में  बदला  जा  सकता  था,  वहां
 पर  इस  प्रकार  से  सड़कों  को  मिलाया  गया
 है  जिससे  कई  जगहों  पर  तो  सैकड़ों  मील  भौर

 कई  कई  जगहों  पर  पचासों  मील  का  फासला

 कम  हो  गया  ।  उसकी  वजह  से  टाइम  भी  बचा
 और  पेसे  भी  बचे  ।  तो  मेरी  श्रर्ज  यह  है  कि

 इस  तरह  से  जहां-जहां  पर  ऐसे  रेलवे  लिंक्स

 हो  सकते  है  जिनसे  कि  देश  का  भला  हो  सकता

 है,  उनको  जरूर  बनाया  आये।  पश्रापके  सामने
 मैप  रहता  है,  रेलवे  बोर्ड  में  बहुत  काबिल
 मेम्बर  हैं  और  न  जाने  कितने  वहां  पर  प्राफि-
 ससे  हैं,  वे  इस  बात  को  देखें  कि  कहां  कहां  पर
 पर  देश  में  इस  प्रकार  की  रेलवे  लिंक्स  से

 सैंकड़ों  मील  के  फासले  को  कम  किया  जा
 सकता  है  1

 चौथी  बात  मुझे  यह  प्रर्ज  करनी  है  कि
 वाकई  यह  बात  बड़ी  ही  भुश्किल  है  कि  हर
 जगह  पर  दरियाप्रों  के  ऊपर  पुल  बनाए  जायें  |
 लेकिम  मैंने  यू०पी०  में  श्रौर  दूसरी  जगहों  पर  भी
 देखा  है  कि  जो  सड़क  है  उसके  ऊपर  से  रेल  भी
 जा  रही  हैं।  पंजाब  में  भी  ऐसी  मिसालें  हैं।
 हमने  कई  बार  रिक्‍्वेस्ट  भी  की  है  कि  इस
 तरह  दो  दरियाप्नों  पर  पुल  बनाये  जायें  जिनमें
 एक  शौर  दूसरी  स्टेट  के  फासले  में  भी  काफी  कमी
 बागे  जैसे  कि  ध्रभी  भ्रभी  पानीपत  भौर  य ू०  पी  ०

 को  मिलाया  गया  है।  मेरे  कहने  का  मतलब
 यह  है  कि  ऐसे  पुलों  से  जहां  पर  मिलाया  गया

 है  बहां  पर  सैकड़ों  मील  की  दूरी  कम  हो  गयी
 है  जिससे  किराये  में  भी  भ्रासानी  हुई  भौर  देश
 का  पैसा  भी  बचा  शौर  सरकार  को  भी  श्रासानी

 हुई ।  तो  जहाँ-जहां  पर  इस  तरह  के  पुल
 दरियाश्रों  पर  बनाये  जायें  वहां  पर  इस  बात
 की  भी  कोशिश  की  जाये  कि  रेलवे  को  भी
 उसी  पुल  बर  से  निकाल  दिया  जाए,  भ्रगर  उसमें
 कोई  दिक्कत  न  हो  ।

 पांचवीं  बात  यह  है  कि  हमारे  सामने  श्राज-
 कल  इसडिखसिप्लिल  की  बात  बहुत  ज्यादा
 सामने  भरा  रही  है।  हां  पर  देखते  हैं  वहीं  पर
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 za  को  रोक  लिया  जाता  है  |  एक  ्तो
 विद्यार्थी  हैं  भौर  दूसरे  वे  जोकि  स्वार्थी  लोग
 हैं,  वे  ट्रेन्स  को  रोक  लेते  हैं।  शअ्गर  इस  बात
 पर  पुरी  तवज्ह  नहीं  दी  गई  तो  मुझे;  डर  है  कि
 रेलवे  जोकि  पाकिस्तान  श्रौर  चाइना  की  लड़ाई
 में  बहुत  कारामद  साबित  हुई  थी,  जिसने  मुल्क  की
 बहुत  खिदमत  की  थी,  वह  श्रागे  चलकर  उसी
 तरह  से  खिदमत  न  कर  पाए।  मैंने  देखा  हैं  कि
 कई  जगहों  पर  ट्रेन  रोक  कर  प्रफसरों  को  पीटा
 गया  है,  भ्रफसरों  पर  जुल्म  किये  गये  हैं।  इस
 तरफ  खास  तवज्ज़ह  देनी  चाहिए  ताकि  इस
 चीज  को  रोका  जा  सके  tv

 छठी  बात  यह  है  कि  श्राम  तौर  पर  श्रव
 यह  ब  त  बिल्कुल  रोशन  हो  गई  है  कि  जो  लम्बे
 रूट्स  होते  हैं,  जिन  पर  आपने  कुछ  सुविधायें
 दे  रखी  हैं  कि  इतने  दिन  एक  मुसाफिर  रास्ते
 में  ठहर  सकता  है,  तो  उसके  जो  टिकट  होते  हैं
 वे  टिकट  बाबुओं  के  जरिए  या  किसी  और  के
 जरिए  जाकर  फिर  बिकते  हैं,  दोबारा  फिर
 मुसाफिर  उनसे  सफर  करते  हैं--कई  जगह  पर
 यह  चीज़  पकड़ी  भी  गई  है  श्रौर  वह  केस  तैयार
 हो  रहे  हैं।  तो  मेरी  दर्खास्त  यह  हैं  कि
 मिनिस्टर  साहब  इस  बात  पर  गौर  करें  श्रौर
 रेलवे  बोर्ड  के  जो  मेम्बर्स  हैं  वे  इस  बात  को
 तय  करें  कि  जो  भी  ऐसे  टिकट  हों,  जहाँ  से
 भी  वे  शुरू  हों  वहीं  पर  उनको  काट  दिया  जाये
 चाहे  उनका  कोई  कोना  ही  काट  दिया  जाये  या
 कोई  भौर  निशान  लगा  दिया  ज़ाये  जिससे  कि
 यह  वाज्य  हो  जाये  कि  यह  सफर  शुरू  हो  गया
 श्रौर  फिर  दोबारा  वह  टिकट  इस्तेमाल  में  न
 भा  सके  ।  वह  मुसाफिर  जब  श्रपनी  जर्नी  शुरू
 करे  उसी  वक्त  उस  टिकट  को  काट  दिया  जाये
 ताकि  दौबारा  बह  टिकट  बिक  न  सके  |  श्ाज
 जो  इसमें  स्मग्लिंग  हो  रही  है  उसकौ  किसी
 तरह  से  रोकना  जरूरी  है

 एक  बात  भौर  है  जोकि  बहुत  कामन  है।
 जभी  भ्रभी  मेंने  बताया  कि  डिफेन्स  के  लिए
 रेलवेज  की  बहुत  जरूरत  है।  लेकिग  जो  हमारी
 ग्रांट  ट्रंक  रोड़  है  या  दूसरी  बड़ी  सड़क  हैं  जो
 कि  हमारे  मुल्क  को  दुह्मन  के  मुल्क  के  साथ
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 [श्री  अबदुल  गनी  दार]
 मिलाती  हैं,  उनके  रास्ते  में  कई  जगहों  पर  ऐसे
 फाटक  बने  हुए  हैं  जहा  पर  श्रगर  घन्टों  नहीं
 तो  भ्राधा  पौना  घन्टा  बेट  करना  पड़ता  है।  जैसे
 कि  लुधियाना  का  फाटक  है  मेरा  किसी  खास
 फाटक  से  मतलब  नहीं  है  ग्रौर  न  कोई  मुहब्बत
 है,  लेकिन  मेरा  कहना  यह  है  कि  श्रगर  हमारी
 फौज  जा  रही  हो,  हमारा  कन्वाय  जा  रहा  हो
 तो  उसको  रुकना  पड़  सकता  है  ब्रौर  दूसरा
 तमाम  ट्रेफिफ  भी  रुकता  है।  तो  मेरी  ब्रज
 यह  है  कि  जहां-जहां  भी  देश  में  ऐसे  फाटक  हों
 उनको  इस  तरह  से  बनाया  जाये  कि  ऊपर  से
 ही  ट्रैफिक  निकल  जाय  ।  मैंने  दुनिया  में  अवसर
 देखा  है  कि  डबुल  लाइन्स  जाती  है,  नीचे  जमीन
 पर  गाड़ियां  चल  रही  हैं  और  ऊपर  रेलें  चल

 रही  हैं  जापान  में  20  मील  की  रपतार  से

 रेलें  चलती  हैं  लेकिन  हमारी  बदनसीबी  है  कि

 यहां  पर  श्रगर  रेलों  की  रफ़्तार  तेज  भी  की
 जाती  है  और  गाडी  निजामुद्दीन  तक  टाइम
 पर  शा  जाती  है  तो  निजामुद्दीत  से  लेकर  दिल्ली
 तक  जोकि  बहुत  श्रासान  रास्ता  है,  उसमें  ही
 एक  घम्टा  लग  जाता  है  t  इसी  तरह  से  फरीदा-
 बाद  से  दिल्ली,  सोनीपत  से  दिल्‍ली  या
 गाजियाबाद  से  दिल्‍ली  तक  आने  में  काफी
 समय  लग  जाता  है।  मेरा  सुभाव  यह  है  कि

 जहाँ  जहां  ऐसी  दिक्‍कतें  हों  वहा  बजाये  इसके
 कि  भ्राखिरी  स्टेशन  को  नयी  दिल्‍ली  या  पुरानी
 दिल्‍ली  ही  करार  दें  या  हिन्दुस्तान  के  दूसरे  बड़े
 शहरों  को  करार  दें,  बल्कि  उन  गाड़ियों  का
 एन्ड  ऐसी  जगहों  पर  ही  कर  दें  जहां  कि  वह
 झ्रासानी  से  टाइ  के  प्रन्दर  पहुंच  सके  1

 यह  तो  थी  मेरी  जनरल  दरख्वास्त  जो

 इम्प्रबमेंट  के लिए  करो  कि  किस  तरह  से  करें  t

 I7  brs,

 दो  बातें  भौर  कहना  चाहता  हूँ  पौर  वह
 यह  है  कि  फूड  का  एक  मसला  है  जो  सारे
 देश  के  लिए  बड़ी  ग्रहमियत  रखता  है  भौर
 मुझे  खुशी  है  कि  रेलवे  ने  उसमें  बड़ी  खिदमत
 की  है।  मैं  डाक्टर  साहब  से  दरश्वास्त  करना
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 चाहता  हूँ  फूड  में  जहाँ  जहां  ज्यादा  होता  है,
 चाहे  बाजरा  हो,  चावल  हो,  चना  हो,  गंदुम
 हो,  जहां  जहां  ज्यादा  होता  है  उस  को  इस  तरह
 से  छोटे-छोटे  रास्ते  स ेलिक  करें  कि  जहाँ  वह
 अपने  माल  को  भिजवाना  चाहते  हैं  उसको
 जल्दी  से  भिजवा  सकें ।  जेसा  मैंने  कहा  कि
 टिसार  और  रोहतक  के  दरमियान  थोड़ा  फासला
 है  लेकिन  हिसार  से  दिल्‍ली  को  शाने  के  लिये
 या  तो  रिवाड़ी  होकर  श्राना  पडता  है,  या
 ऊपर  से  होकर  आना  पड़ता  है  या  सड़क  के
 जरिये  भ्राना  पड़ता  है।  हिसार  में  इसना  गलला
 होता  है  कि  जो  शायद  20  जिले  मिल  जायें
 तो  भी  इतना  गल्ला  न  पैदा  होताहो।  तो
 जहां  गल्ला  पैदा  होता  हो  ज्यादा  उनको  छोटे
 से  छो2  रास्ते  से  दूसरी  स्टेटों  के साथ  मिलाया
 जाय  |

 इस  के  साथ  ही  मैं  यह  कहना  चाहता  हूँ
 प्राफिसस  की  मैं  इज्जत  करता  हूँ  क्‍योंकि
 ऐडमिनिस्ट्रेशन  होता  हैं  गंगा  जमुना  की  तरह,
 जैसे  किसी  भाई  ने  कहा  कि  मिनिस्टर  झायेंगे
 और  जायेंगे  लेकिन  रेलवे  बोर्ड  अ्रपनी  रफ्तार
 से  चलता  रहेगा,  मस्त  हाथी  की  तरह  वह  बढ़ता
 ही  रहेगा,  लेकिन  मैं  कहना  चाहता  हूँ  कि  हम
 को  विचार  करना  चाहिये  कि  रेलवे  में  किस
 तरह  से  झासानी  पैदा  की  जाये।  तो  फुड  बारे
 में  मेरी  दिली  ख्वाहिश  है  कि  ये  ऐसे  रास्ते
 बनायें  कि  जिससे  छोटे  से  छोटे  रास्ते  से  बड़ी
 मण्डियों  को  मिला  दिया  जाय  1  मैं  तकरीर  नहीं
 कर  रहा  हूँ,  राम  सुभग  सिंह  कहां  हैं,  जम-
 जीवन  राम  कहाँ  हैं,  चवान  साहब  कहां  है  झौर
 मोरारजी  भाई  कहां  है,  इन  का  कया  होने
 वाला  है  वह  तो  वक्त  बतायेगा।  मैं  तो  मुख्तसर
 में  चन्द  एक  बातें  भ्राप  की  खिदमत  में  भ्र्ज  कर
 रहा  हैं  ।

 यहाँ  श्राप  इजाजत  देते  हैं  कि  द्  में  प्रोथ
 ली  जाय  भौर  यह  इस  मुल्क  का  बाइज्जत  हाउस
 है,  लेकिन  एक  जगह  है  जहां  कहते  हैं  कि  ज्हू
 में  झोथ  नहीं  लेने  देंगे।  यह  बड़े  शर्म  की  बात
 है।  लेकिन  मैं  उसको  यहां  तहीं  लाना  भाहता।
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 मैं श्रापसे  एक  श्र्ज  करना  चाहता  हूँ

 रेलवे  के  जो  छोटे  मुलाजिम  हैं  थर्ड  ग्रेड  भौर
 फोर्थ  ग्रेड  के  उन  के  बच्चों  के  लिये,  उनके  लिये
 गल्ले  की  प्रासानी  पैदा  कौजिये।  दवाझों  की
 प्रासानी  पैदा  कीजिए,  बच्चों  की  मुफ्त  पढ़ाई
 की  भ्रासानी  कीजिए,  उनके  लिये  ऐसा  रास्ता
 सोचिए  कि  उनको  मुदहत  तक  जाकर  लाइन  में

 खड़े  होकर  राशन  न  लेना  पड़े।  श्रगर  श्राप
 उनकी  तनख्वाह  नहीं  बढ़ा  सकते  तो  सहूलियतें
 दीजिये  ।

 प्राखरी  बात  मुझे  यह  कहनी  है  कि  कुछ
 लोगों  को  श्राप  ने  कंडबटर  बनाया,  इम्तहान
 लिया  श्रौर  वे  पास  हुए  ।  उसके  बाद  जब  रेलवे
 बोर्ड  के  मन  में  भ्राता  है  शौर  चन्द  यारों  के
 यारों  के  यारों  के  बेटों  को  लाना  होता  है  तो
 नये  नये  रूल  बनते  हैं।  वह  कंडक्टर  तीन-तीन
 साल  तक  काम  करते  हैं  शौर  श्रागे  प्रमोशन  के
 लिये  उनको  फिर  से  बोर्ड  कहता  है  कि  नये
 सिरे  से  इंम्तहान  दो  भ्रब  एम०  ए०  पास  लड़के
 को,  श्रगर  जनाब  डिप्टी  स्पीकर  साहब  श्रापको
 भी  कोई  कहे  कि  मंद्रिक  का  इम्तहान  दो  तो
 झाप  भी  फेल  हो  जायेंगे,फिर  एम०ए०पास  लड़कों
 से  भाप  कंसे  उम्मीद  करते  हैं  कि  दुबारा  वह
 इम्तहान  में  पास  हो  ही  जायेंगे  ।  तो  यह  जो

 इस  ढूंग  से  रेलवे  में  सीनियारिटी  प्रौर  ज़ूनियारिटी
 के  नये  तरीके  निकाले  जाते  हैं,  जिससे  जो
 खिदमत  ग्रुजार  ध्रफसर  है,  जिनको  इन्होंने  खुद
 क़ेडिट  दिया  है,  उनको  फिर  इम्तहान  में
 बेठाया  जाय  यह  मेरे  ख्याल  में  नामुनासिब
 होगा  1  माननीय  राम  घुभग  सिंह  जी  को  भी,
 जो  कि  एम०  mo  पास  हैं,  भ्रगर  मिडिल  का
 इम्तहान  देना  पड़े  तो  दायद  गिर  जायें।  ये
 बातें  मैंने  इसलिये  कहीं  कि  यह  मुझे  श्रच्छे  लगते
 हैंइसलिये  छोटी  छोटी  बातें  प्रापके  जरिये  सदन

 में  पेश  करीं।  मैं  उम्मीद  करता  हैं  कि  यह
 मेरी  बातों  का  बुरा  नहीं  मानेंगे  ।
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 MR.  DEPUTY-SPEAKER  :  I  want  to

 accommodate  as  many  hon.  Membets  as
 possible,  but  there  is  some  time  limit.  The
 Opposition  has  some  time  left  to  its  ctedit
 which  I  must  give  them.  As  the  Speaker
 bas  announced,  I  must  call  the  Minister  at
 6.5  but  we  will  sit  longer,  if  necessary.
 Sbri  Heerji  Bhai.  He  may  take  just  five
 minutes.

 SHRI  NAWAL  KISHORE  SHARMA:
 It  is  his  maiden  speech.

 MR.  DEPUTY-SPEAKER  :  |  know
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 but  I  have  to  accommodate  many  hon.
 Menters.

 श्री  होर  जी  भाई  (बांसवाडा)  :  उपाध्यक्ष

 महोदय,  रेलवे  के  भनुदान  पर  चर्चा  करते  हुए
 रेलवे  मन्त्री  का  ध्यान  प्रपने  क्षत्र  की  शोर
 खींचना  चाहता  हूँ  |  मैं  राजस्थान  के  बिल्कुल
 दक्षिण  के  हिस्से  से  ग्राता  हुँ  जिस  के  दो  जिले

 बांसवाड़ा  और  डूंगरपुर  हैं।  ये  जिले  श्रादिवासी

 हैं  7  इन  की  पौपुलेशन  करीब  0  लाख  की  है
 यहां  के  तमाम  निवासी  प्रादिवासी  हैं।  जिन
 का  मुख्य  पेशा  खेती  ही  है।  इन  जिलों  में  रेल
 या  परिवहन  के  नाम  पर  कोई  यातायात  के
 साधन  उपलब्ध  नही  हुए  हैं  श्ाज  तक  |  जब
 हमारे  भूतपूर्व  प्रधान  मन्त्री,  श्री  लाल  बहादुर
 शास्त्री,  रेलवे  मन्त्री  ये  तो  उन  कौ  बांसवाड़ा
 श्राने  का  सौभाग्य  मिला  था  जहां  उन्होंने  वहां
 की  जनता  को  श्रादवासन  दिया  था  कि  बांसवाड़ा
 जो  एक  झ्रादिवासी  पिछड़ा  क्षत्र  है  और  जो
 रतलाम  जंक्शन  से  करोब  56  मील  पश्चिम  की
 श्रोर  है,  इस  को  शीघ्र  से  शीघ्र  रेलवे  से  लिंक
 करने  का  मैं  प्रयास  करू गा  |  शास्त्री  जी  नहीं
 रहे  लेकिन  उन  के  वचन  श्राज  भी  हैं  ।  उस  के
 पश्चात्‌  हमारे  वतंमान  खाद्य  मंत्री,  श्रौ  जगजी-
 बन  राम,  रेलवे  मन्त्री  बने  उन  को  भी  बांस-
 वाड़ा  में  ग्राने  का  सौभाग्य  मिला  उन्होंने  भी
 जनता से  श्री  शास्त्री  जी  द्वारा  दिये  गये  वचन
 को  दोहराया  प्रौर  कहा  कि  शास्त्री  जी  द्वारा
 जो  श्राइवासन  दिया  गया  था  उस  को  मैं  कार्या-
 न्वित  करूगा  |

 उपाध्यक्ष  महोदय,  इस  के  पद्चात्‌  वहाँ  पर
 प्राथमिक  सर्वे  भी  हो  चुका  है  लेकिन  पश्रभी  तक

 कुछ  नहीं  हा  मैं  कहना  चाहता  हैं  कि  रतलाम
 से  परतापगढ़,  परतापगढ़  से  बांसवाड़ा  वाया
 गलियाकोट  से  डू  गरपुर  शेलवे  लाइन  को  लिक
 करना  जहरी  है।  यह  क्षेत्र  रेलवे  से  वंचित  है  ।

 यहाँ  के  श्रादिवासियों  ने  रेल  का  नाम  सुना
 जरूर  है  लेकिन  पहचानते  नहीं  |  इसलिये  मैं

 कहमा  चाहता  हूँ  कि  यह  रेलवे  लिक  शीघ्र  से
 शीघ्र  जोड़  दिया  जाय  ।  गलियाकोट  जो  है  वह
 बोहरा  कग्युनिटी  का  तीर्थ  स्थान  है  जहाँ  पर
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 गुजरात,  महाराष्ट्र  की  बौहरी  कब्युनिटी  लीय

 के  लिये  ग्राती  है।  इन॑  यात्रियों  कौ  भ्राने  जाने
 के  लिये  बस  तक  की  भी  सुविधा  नहीं  है  जिस
 से  उन  को  तकलीफ  होती  है।  वांसवाडा  धौर

 डू  गरपुर  इन  दो  ग्रादिवासी  जिलों  का  अ्यापा-
 रिक  व  सामाजिक  सम्बन्ध  गुजरात,  प्रहमदाबाद
 ब्रौर  बम्बई  प्रदेश  से  रहा  है।  लेकिन  बॉसवाड़ा
 से  सीधा  कोई  ऐसा  राजपथ  एवं  कोई  सीधी
 रेलवे  लाइन  नहीं  है  जो  सीधे  उन  स्थानों  को
 प्रस्थान  कर  सके।  हसी  प्रकार  मध्य  प्रदेश
 का  सम्बन्ध  इन  दो  जिलों  का  रहा  है  |  यहां  से
 भी  कोई  रास्ता  राज्य  परिवहन  का  साधन  राज
 पथ  एवं  रेलवे  का  नहीं  है  जौ  सीधे  यात्री  वहाँ
 से  जासके।  हसलिए  मैं  रेलवे  मन्त्री  महोदय  से
 प्रनुरोध  करू गा  कि  इस  कार्य  को  शीघ्रातिशीद्र
 पूरा  किया  जाय।  रेलवे  लाइन  का  जो
 प्रारम्भिक  सर्वे  हो  चुका  है  उस  को  शीघ्र  प्रमल
 में  लाये  |  मेरा  निवेदन  है  कि  रतलाम  को
 बांसबाड़ा  होते  हुए  डूगरपुर  से.  जोड़  दिया
 जाय  |

 साथ  ही  साथ  मेरा  निवेदन  है  कि  इस
 रेलवे  लाइन  को  रतलाम  से  प्रतापगढ़  बांसवाड़ा
 वाया  गल्याकोट  होते  हुए  ह गरपुर  स्टेशन  से
 जोड़  दिया  जाय।  हू  गरपुर  और  बांसवार्डा
 इन  दो  जिलों  के  रतलाम  व  दोहद  प्रमुख  रेलवे
 स्टेशन  हैं  ।  यहां  पर  रेलवे  बैगंस  समय  पर  नहीं
 मिलते  हैं  !  बैगंस  उन  स्टेशनों  पर  न  मिलने  की
 प्राम  शिकायतें  सुनने  में  श्राती  हैं।  यहां  पर
 मैंगनीज  की,  भ्रायल  मिल्स,  जिनिंग  शर  प्रेसिंग
 मिल्स  हैं  प्रौर  उन  खदानों  के  मालिकों  को  शौर
 उन  मिलों  के  मालिकों  को  अपना  माल  बम्बई
 को  ऐक्सपोर्ट  करना  पड़ता  है जिसके  लिए  कि
 उन  को  वंगंस  समय  पर  उपलब्ध  नहीं  होते  है  ।

 महीनों  तक  यह  वेगंस  उन  को  उपलब्ध  नहीं
 होते  हैं  ।  इसलिए  शीघ्र  से  शीघ्र  उन  को  बंगंज
 समय  पर  उपलब्ध  कराने  को  व्यवस्था  की
 जाय  |

 साथ  हो  मेरा  एक  निवेदन  यह  भी  है  कि
 रतलाम  रो  दोहत  के  बीच  में  जो  एव  प्रनास
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 रेलवे  स्टेशन  आता  है  वहां  पर  एक  झोवरब्रिज
 होने  की  बड़ी  ज़रूरत  है।  यह  एक  मुख्य  मार्ग

 है  जहाँ  पर  कि  रेलवे  का  फाटक  लगा  हुआ  है
 शौर  वह  फाटक  अक्सर  बन्द  रहता  है  जिससे
 कि  बसे  इधर  से  उधर  भ्रा  जा  नहीं  सकती  हैं
 भ्रौर  ट्रैफिक  को  काफी  देर  तक  वेट  करना
 पड़ता  है।  इसलिए  जैसा  मैं  ने  कहा  वहाँ  पर
 एक  झ्रोवरब्रिज  बनाया  जाय  ताके  ग्रावागमन
 की  सुविधा  बनी  रहे।

 रतलाम  से  भ्रजमेर  की  जो  मीटरगेज  रेलवे
 लाइन  चलती  है  उस-  में  सिटिंग  कोचेज़  बहुत
 छोटी  है  उन  को  बढ़ाने  का  प्रयास  किया  जाय
 रतलाम  से  दोहव  एवं  प्रजमेर  से  रतलाम  तक
 जितने  प्लेटफाम्सं  हैं  उन  में  बिजली  श्रौर  पानी
 की  बिलकुल  व्यवस्था  नहीं  है  इसलिए  इन  सभी
 प्लेटफ़ा्मों  पर  बिजली  व.  पानो  की  व्यवस्था
 शीघ्रातिशीत्र  की  जाय

 दोहब  जो  मुख्य  रेलवे  स्टेशन  है  यहाँ  पर
 रेलवे  लोकोव्कंशौप  है  जहाँ  कि  करीब  6-6

 हुजार
 कमंचारी  काम  करते  हैं  लेकिन  वहाँ  पर

 उन  के  बच्चों  को  पढ़ाने  के  लिए  खास  स्कूल
 नहीं  है।  सिर्फ  एक  इंग्लिश  स्कूल  चलता  है
 जिसका  कि  माध्यम  प्रंग्र  ज़ी  है।  इसलिए  वहां
 पर  एक  हायर  सेकेंडरी  स्कूल  की  व्यवस्था  की
 जाय  ताकि  जो  कमंचारी  हैं  उन  के  बच्चों  को
 शिक्षा  ठीक  तरीके  से  प्राप्त  हो  सके  ।

 मरा  डा०  राम  सुभग  सिंह  से  पुनः  निवेदन

 है  कि  रतलाम  से  प्रतापगढ़  बांसवाड़ा  वाया
 गलियाकोट  से  हू  गरपुर  को  मिलाया  जाय  ताकि

 उस  झादिवासी-  ऐरिया  को  पूरा  कवर  किया  जा
 सके  ।  मुझे  अादा  है  कि  जो  मैंने  चन्द  एक

 सुझाव  श्रादिवासी  जिलों  के  बारे  में  दिये  हैं  उन
 को  मन्त्री  महोदय  अमल  cT  लाने  की  श्रोर
 प्रपना  ध्यान  देंगे।

 SHRI  LOBO  PRABHU  (Udipi):  Mr.
 Deputy-Speaker,  Sit,  )  um  most  grateful to  you  for  having  allowed  me  10  minutes,
 after  |  had  spent  J0  hours  studying  the
 Demands  uf  the  Railway  Ministry  aod
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 waited  nearly  0  hours  in  the  House  to
 speak  on  these  Demands.

 I  have  no  bitterness  in  what  I  want  to
 say  although  the  hon.  Minister  spoke  rather
 disparagingly  about  the  I.C.S.  I  do  not
 represent  the  I.  C.S.  in  Parliament.  I
 represent,  like  him,  a  proper  constituency
 and,  perhaps,  with  a  larger  margin.  I  would
 like  to  gay  that  my  approach  in  this  House
 bas  alway  been  constructive.  When  I  am
 speaking  on  the  Railway  Demands,  I  am
 thinking  of  how  the  Railways  can  be  im-
 proved  und  how  the  people  can  benefit
 from  it.  The  previous  Minister  of  Railways,
 Mr.  Poonacha,  is  present  here.  If  any
 thanks  are  due—I  om  not  sure  they  are—
 they  are  due  to  him  while  the  thanks  given
 to  the  present  Minister  are  only  in  antici-
 pation.  But  Mr.  Poonacha,  though  he  bas
 been  tbe  Railway  Minister  for  two  years,  has
 been  so  impartial  to  his  own  home  town
 of  Mangalore  from  where  I  come  that  I  am
 reccivipg  telegrams  nearly  everyday,  inclu-
 ding  a  letter  which  has  been  sent  to  me  and
 to  the  Minister  that  it  is  impossible  to  step
 in  on  the  platform  of  Mangelore  because
 of  the  malodourous  condition  arising  from
 two  factors  :  first,  the  parcel  office  is  used
 for  loading  fish  and  secondly,  the  flushing
 arrangements  in  the  Waiting  Rooms  stop
 at  10,  P.  M.  after  which  whatever  malcdour
 is  there  is  supplied  to  the  public  till  the
 next  day.  |  ask,  when  you  talk  about
 passengcr  amenities  being  provided,  what
 kind  of  a  passenger  amenity  is  this  that  in
 one  Railway  Station  in  the  constituency

 of  our  former  Railway  Minister  we  have
 this  iohuman  condition  :  it  is  almost  im-
 possible  to  step  on  that  platform.  One
 thing  more.  This  is  also  a  Railway  Station
 which  was  opened  in  the  year  when  |  was
 born,  je,  1906.  I  have  grown  a  little
 since  that  time,  but  not  this  Railway
 Station.  This  Railway  Station  has  only
 one  platform  lengthened  and  nothing  else.
 Even  now  when  Manogulore  is  becoming  a
 very  important  place  with  its  harbour,  with
 another  line  to  Hassan,  a  fertiliser  factory
 and  refinery,  all  that  the  Government  cao
 think  of  is  to  add  a  platform  on  the  same
 line,  a  rail-line  platform,  with  no  over-
 bridge.  If  you  00  not  want  30  adverse
 reflection  to  be  cast  on  your  colleague
 when  he  appears  again  before  the  public  as
 a  candidate,  please  sce  that  these  things
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 are  removed,  because  it  is  most  unfair
 not  only  to  the  public  of  Mangalore
 but  to  your  colleague  that  Mangalore
 Railway  Station  should  be  such  an  object
 of  neglect.

 I  now  come  to  the  favourite  topic  in
 the  House,  namely,  the  Railway  Board.
 The  Minister  has  misunderstood  me.  I
 have  no  doubt  about  the  competence  of  the
 Members  of  the  Railway  Board.  Possibly
 they  are  men  selected  on  merit  out  of  many
 others.  But  the  question  is  of  the  system
 There  is  no  other  Ministry  in  Government
 where  the  Minister  is  directly  in  contact
 with  the  technical  heads.  For  instance,
 the  Minister  of  Petro-Chemicals  or  the
 Minister  of  Industries  or,  If  you  like,  even
 the  Minister  of  Defence,  is  notin  direct
 contact  with  the  technical  heads.  !  am
 thinking  of  you  when  you  are  exposed  to
 the  influence,  to  the  machinations,  and  I
 should  also  say,  to  the  mistakes  of  this
 department  without  the  help  even  of  a  thin
 layer  of  the  secretariat.  I  do  not  want  to
 reduce  the  powers  of  the  Railway  Board  ;
 Iam  not  saying  that  you  should  reduce
 their  pay,  but  what  I  say  is  that  you  should
 have  the  assistance  of  a  general  staff—not
 special  staff—which  should  be  able  to
 advise  you  on  what  the  public  feel  about
 the  various  railway  things.

 1718  brs.

 (Mr.  Speaker  tn  the  Chair)

 I  have  something  more  to  say  about
 Railways  and  the  Railway  Board  in  the
 sense  that  they  have  not  considered  the
 introduction  of  incentives  for  rectifying
 many  cf  the  defects  in  the  systems.  In  the
 time  available  to  me,  I  would  like  to  say
 that,  among  the  many  defects  of  the
 Railways,  the  first  is  in  respect  of  over-
 crowding.  You  are  aware,  you  should  be
 aware,  that  our  people,  the  third  class
 passengers,  are  today  condemned  to  over-
 crowding  which  even  animals  will  not  bear.
 What  have  you  done  in  that  regard  ?  What
 have  you  done  to  reward  those  people  who
 avert  overcrowding  by  proper  allocation
 of  coaches  and  wagons.  Have  you  even
 set  up  some  kind  of  8  recognition  for  such
 bad  or  good  conditions  as  they  arise  at
 different  levels,  divisions,  zones  etc  ia  You
 must  provide  incentives  in  all  places  and
 for  all  persons.
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 Then  I  come  to  the  system  of  ticketless
 travelling.  Iam  glad  that  some  members
 here  said  that  ticketless  travel  should  be
 arrested  by  giving  rewards,  a  proportion
 of  the  earnings  arising  from  those  got
 through  the  ticket  collector  concerned.  ¢I
 would  commend  this.  It  is  very  important
 that  you  should  create  this  incentive  to  your

 staff.  Along  side  with  rewards  to  such  people,
 please  punish  those  who  do  not  do  their  duty
 properly.  When  I  asked  a  question  I  was
 horrified  to  discover  that  overa  year  a  few
 thousand  rupees  were  the  only  penalty  which
 was  imposed  on  those  who  failed  to  do
 their  duty  about  ticketless  travels.

 About  catering  the  less  said  the  better,
 because,  all  those  who  are  subjected  to
 tbis  catering  can  tell  you  that  they  very
 often  wish  that  they  could  go  without  food
 altogether  on  long-distance  journeys.  The
 question  is  :  What  fs  it  that  you  are  doing
 to  check  this  kind  of  thing  through  higher
 supervision  ?  About  losses  to  the  Rallways
 due  to  thefts,  what  is  it  that  is  belng  done
 to  punish  those  who  neglect  their  duties
 and  also  to  reward  those  who  check  these
 thefis  properly?  This  is  a  very  important
 thing  to  which  attention  must  be  directed.

 Sir,  |  come  to  the  last  point.  This  is
 regarding  the  losses  in  the  Railways  due
 to  wilful  acts  or  negligence  or  indifference
 on  the  part  of  the  Railway  staff.  The
 Audit  Report  is  full  of  such  losses  caused
 to  the  Railways.  I  would  like  to  deal  with
 only  some  of  them  so  that  the  House  may
 kuow  bow  much  money  is  lost.

 The  Audit  Report  for  969  discloses
 that  Rs.  62  lakhs  have  been  lost  because
 the  wagon  contracts  were  not  revised
 according  to  the  terms  in  respect  of  8,000
 wagons.  Rs.  62  lakhs  is  a  large  sum  of
 money  for  this  poor  country.

 Secondly,  I  would  like  to  refer  to  the
 loss  of  Rs.  3357  lakhs  on  account  of  special
 fittings  for  BOX  wagons  which  could  not
 be  used  at  all  because  they  were  wrongly
 made.  I  would  also  tike  to  refer  to  the
 Joss  of  Rs.  42  lakhs  for  spare  parts  which
 could  not  be  used  for  engines.  These
 could  not  be  used  since  1952  and  these  are
 all  lying  somewhere.  Then,  I  would  like
 to  refer  to  fish-plate  billets  costing  Rs.  4.72
 lakbs  which  were  imported  but  which  have
 pot  been  used  because  there  were  Indigenous
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 billets  which  were  better.  I  would  also
 like  to  refer  to  another  item,  that  of  ‘on-
 track  tie  tampers’.  Certain  sophisticated
 machines  were  imported  and  when  these
 were  not  being  used,  an  order  for  12,  more
 such  machines  costing  Rs.  68  lakhs  of
 foreign  exchange  was  placed  when  there
 was  00  prospect  of  reparing  the  machines
 in  the  country,  and  loss  through  disuse  was
 inevitable.

 Then,  I  would  come  to  the  second  steel
 foundry  at  Naini.  They  have  spent  Rs.  22
 lakhs  on  the  project  report  and  Rs.  29
 lakhs  on  acquiring  the  land.  This  has  been
 taken  on  hand  even  though  there  was  idle
 capacity  at  Chittaranjan.  All  this  amount
 has  been  wasted  and  the  project  has  since
 been  abandoned.

 My  last  point  is  regarding  coaling
 cranes  which  were  purchased  at  a  cost  of
 Rs.  5.33  crores.  Instead  of  working  at
 88  paise  per  ton  as  assumed  when  they  were
 purchased  they  work  at  a  cost  of  Rs.  .20
 Per  ton  if  at  all.  They  have  since  been  left
 unused  with  the  Southern  Railway.

 IT  am  mentioning  these  instances  from
 the  Audit  Report  just  to  impress  upon  you
 one  point.  There  are  mistakes  which  are
 made  but  they  should  not  be  too  quickly
 forgotten  or  forgiven.  But  there  was  a
 tule  in  my  time.  Unfortunately  that  rule
 seems  to  be  nowin  abeyance.  In  those
 days,  if  an  officer  is  responsible  for  serious
 losses  he  has  to  make  them  good  by  the
 application  of  the  rules  of  surcharge.  I
 would  like  the  Minister  to  reintroduce  this
 rule  so  that  there  may  be  some  kind  of
 check  on  indifference  and  consequent  loss
 to  the  public  property.  That  is  all  that  I
 have  got  to  say  on  this  occasion  and  |  am
 grateful  to  you  for  having  given  me  this
 opportunity.

 SHRIS.R.DAMANI  (Sholapur):  !
 rise  to  support  the  Demants  for  Grants  of
 the  Railway  Ministry  for  the  year  1969-70.
 The  recent  reshuffle  of  the  cabinet  has
 brought  the  captain  to  his  old  ship  and  we
 are  happy  that  he  will  be  able  to  give  full
 satisfaction  to  the  needs  of  the  country
 and  that  the  Railway’s  work  will  improve.
 I  am  happy  that  In  spit  of  the  fall  in  pass-
 euger  traffic  earnings  by  Rs.  2  crores,  the
 increase  in  working  expenditure  of  Rs.  26
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 crores,  after  paying  for  divident  of  Rs.  ‘159.1
 crores  the  deficit  has  remained  only  at
 Rs.  0  crores  for  this  year  and  in  the  next
 year  it  is  expected  that  there  will  be  a
 surplus  of  about  Rs.  2  crores.  So,  for  this
 I  offer  my  congratulations  to  the  hon.
 Minister.  During  this  year,  20  new  trains
 have  been  introduced,  1B  on  BG  and  10
 on  MG.  Also  8  trains  on  BG  have  been
 extended  and  14,  on  MG.  have  been  exten-
 ded.  |  hope  the  new  trains  and  extension
 of  existing  trains  will  relieve  overcrowding
 in  trains  and  benifit  passengers.

 During  the  Second  Plan  period,  passen-
 ger  traffic  has  been  increasing  and  in  ‘1966-
 67  there  was  an  increase  of  6  per  cent.{I  fail
 tounderstand  the  decline  again  during
 ‘1967-68  to  4.9  per  cent.  Whether  they  are
 mail  trains  or  express  trains  or  passenger
 trains  or  suburban  trains,  they  are  all
 overcrowed.  Secondly,  if  anyone  wants
 reservation,  he  has  to  approach  the  rail-
 ways  l0-I5  days  in  advance.  In  spite  of
 these  things,  I  fail  to  understand  how
 passenger  traffic  has  declined.  It  may  be
 a  matter  of  statistics,  but  seeing  the  condi-
 tions  prevailing  today,  we  fail  to  under-
 stand  the  decline.  Has  any  survey  been
 made  in  any  section  to  ascertain  whether
 there  is  actual  decline  in  passenger  trafric
 or  not  ?  If  not.  will  it  be  made  to  find
 out  the  position.

 According  to  me—and  it  is  a  general
 belief—the  number  of  ticketless  travellers
 has  increased  considerably.  This  may  be
 one  reason  for  the  fall  in  passenger  traffic
 in  terms  of  statistics.  All  efforts  should  be
 made  to  curb  ticktless  travel.  I  know
 some  measures  are  taken  to  check  it.
 There  are  checking  inspectors  and  other
 personnel.  But  still,  ticketless  travel  is
 on  the  increase  ;  if  this  is  not  checked,  a
 stage  will  come  when  passenger  traffic  will
 not  become  remunerative.  Therefore,  the
 most  important  thing  is  to  take  action  to
 stop  ticketless  travel  as  early  as  possible.

 The  second  point  is  about  late  running
 of  trains.  This  has  become  a  common
 experience  now.  Most  of  the  trains  run
 late.  Even  mail  trains  are  late.  Previ-
 ously,  it  used  to  be  the  practice  that  if
 any  train  was  late  in  between,  it  used  to
 make  up  and  reach  destination  on  time.
 Now  the  position  is  the  reverse.  If  there
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 {s  a  delay  of  0  minutes  between  one
 station  and  another,  by  the  time  the  desti-
 nation  is  reached,  the  delay  becomes  2
 hours.

 Some  people  say  that  this  is  deliber-
 ately  done  by  the  staff  to  get  overtime
 allowance.  When  there  is  a  delay,  they
 do  not  make  it  up;  on  the  other  hand,
 they  see  to  it  that  trains  are  always  delayed
 so  that  their  overtime  allowance  is  assured.
 I  think  this  point  is  being  considered  by
 the  administration.  I  hope  proper  action
 will  be  taken  to  puta  stop  to  this  mal-
 practice.  J  would  suggest  that  some  that
 some  incentives  should-be  given  to  engine
 drivers  and  guards  to  keep  to  the  time
 punctually,  so  that  overtime  payment  is
 avoided  and  passengers  are  not  put  to  any
 difficulty.  This  is  very  important.  So  far,
 for  so  many  years  the  Railway  was  very
 efficient  and  the  timing  was  properly  kept
 but  in  the  last  2  years  the  situation  has
 deteriorated  and  I  think  proper  action  is
 required  in  this  regard.

 One  thing  I  would  like  to  say  which  is
 very  important.  Now  free  passes  are  issued
 for  the  railway  employees.  |  am  not  against
 the  employees  getting  the  passes.  But  we
 have  to  see  the  interests  of  the  country.
 According  to  my  information  there  are
 about  Ql  million  railway  employees  and  8
 Passes  wie  given  to  each  employee  in  a  year
 not  for  himself  alone,  for  his  children  and
 for  his  wife  and  other  dependants.  So  if
 we  assume  that  family  consists  of  4  members
 including  himself,  how  much  will  it  come
 to?  If  we  calculate,  it  comes  to  40  passes
 in  a  year  fora  family  and  there  are  Qa
 million  employees  and  so  it  comes  to  8.5
 million  passes  to  the  employees.  It  is  said
 that  the  total  passenger  traffic  is  131  million.
 8  5  million  comes  to  6%.  So  it  becomes  a
 drain  on  the  exchequer.  1  do  not  say  that
 it  should  be  stopped  but  something  should
 be  done.  If  we  assume  that  one  pass
 costs  Rs.  10,  it  comes  to  Rs.  85  crores  of
 revenue.  |  would  suggest  that  some  kind
 of  agreement  should  be  reached  with  the
 Unions  of  workers  so  that  they  get  the
 benefit  and  railways  do  not  suffer  such  a
 big  loss  of  Rs.  85  crores.  It  is  a  very  big
 amount  and  it  can  add  to  the  revenues  of
 the  Railways  and  that  mopey  can  be
 utilised  for  the  development  of  many
 existing  railway  lines  and  opening  of  new
 railway  lines  which  so  many  hoa.  members
 are  asking.
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 SHRI  SONAVANE  :  What  about  the
 satoons  run  for  the  railway  officials.  He
 is  not  talking  about  that.

 SHRIS.  R.  DAMANI:  Thatalso  is
 included.  This  isa  bigger  thing.  I  am
 trying  my  best  to  say  so  many  points.  I
 will  conclude  in  45  minutes.

 MR.  SPEAKER :  Fifteen  minutes  you
 want!  If  I  allow  you  1S,  minutes  where  is  the
 chance  for  anybody  else  to  speak  ?  I  have
 given  you  I0  minutes,  that  is  more  than
 enough.

 SHRI  Ss.  7.  DAMANI:  Then  comes
 the  shortage  of  wagons  for  the  movement
 of  coal  and  delay  in  supplying  wagons.
 On  account  of  this,  coal  industry  is  put
 to  severe  losses.  Then  comes  the  supply
 of  wrong  type  of  wagons.  This  should  be
 avoided  so  that  coal  can  move  and  the
 industry  gets  the  coal  io  proper  time.

 One  more  point  and  I  finish.  The
 narrow  gauge  line  running  from  Méiraj  to
 Latur  should  be  changed  into  broad  gauge
 because  that  area  is  developing  and  popu-
 lation  also  has  increased.  People  are  com-
 ing  to  Pandharpur  which  is  a  famous
 pilgrimage  centre  in  Maharashtra.  This
 area  is  developing  and  this  promise  has
 been  made  by  the  Ministry  long  time  ago.
 4  hope  that  will  be  fulfilled.

 MR  SPEAKER:  Of  the  Opposition
 Parties—Communist  (Marxist)  —5  minutes,
 Jansangh-5  minutes.  Shri  Kanwarlal  Gupta.
 I  will  call  Shri  Abrabam  afterwards.

 SHRI  BASUMATARI  =  (Kokrajhar)  :
 From  Assam  nobody  has  spoken.

 MR.  SPEAKER  Let  us  see.

 et  कंवर  लाल  गुप्त  (दिल्ली  सदर):  प्रध्यक्ष

 महोदय,  मैं  केवल  पांच  छः:  मिनट  में  ही  भ्रपनी
 बात  समाप्त  करू गा  ।  पहला  मेरा  सवाल  दिल्ली

 के  बारे  में  है जहाँ  कि कठिनाइयां  श्राप  सबको  भी
 मालूम  हैं  भौर  स्वयं  रेलवे  मंत्री  को  भी  माबूम  हैं।
 दिल्ली  की  भ्राबादी  हर  साल  दो  लाख  बढ़ती
 है  भौर  श्राज  35-36  शाख  की  दिल्‍ली  की
 प्राबादी  है।  लेकिन  पिछले  पांच  छः  साल  में
 कोई  विद्वेष  प्रगति  दिल्ली  के  भ्रन्दर  रेलवे
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 [st  फंवर  लाल  गुप्त]
 डिपार्टमेंट  की  तरफ  से  नहीं  हुई।  मैं  मंत्री

 महोदय  से  कहना  चाहूँगा  कि  दिल्‍ली  की  कितनी

 रिक्‍्वायरमेंट्स  हैं,  यहां  की  नीड  क्या  है,  इसका
 एक  सर्वे  कराया  जाय  श्रोर  जिन  जिन  स्टेशनों
 पर  प्लेटफाम  ज्वादा  बनाने  की  जरूरत  है  वहां
 प्लेटफा मं  बनाए  जायें  श्राप  देखते  हैं  कि  कई

 कई  जगह  बहुत  भीड़  रहती  है  1  तो  वहां  ज्यादा
 प्लेटफार्म  बनाए  जायें  ।  जहां  हाल्टिग  स्टेशन  की
 जरूरत  है  वहां  हाल्टिग  स्टेशन  बनाए  जायें
 श्रौर  जो  सुविधाएं  दिल्ली  में  प्लेटफाम्स  शर
 स्टेशन  इत्यादि  की  देने  की  जरूरत  है  वह  दी
 जायें।  मैं  मन्‍्त्री  महोदय  से  प्राथंना  करूगा  कि
 दिल्ली  की  रिक्वायरमेंट्स  की  एक  सर्व  होनी
 चाहिए  और  उसके  मुताबिक  जो  आवश्यक
 कार्यवाही  हो  वह  करें।

 दूसरा  मेरा  प्वाइंट  यह  है  कि  दिल्‍ली  में
 रेलवे  के  हजारों  कमंचारी  रहते  हैं।  जो  पहले
 रेलवे  मंत्री  पुनाचा  साहब  थे,  वे  स्वयं  गए  थे,

 उन्होंने  उनकी  हालत  को  देखा  था,  लेकिन  मुझे
 दुख  के  साथ  कहना  पड़ता  है  कि  उसके  बाद  भी
 कोई  कायंवाही  नहीं  हुई।  जो  रेलवे  कालोनी

 है  वहां  पर  नागरिक  सुविधाएं  बिलकुल  नहीं  हैं
 यहां  तक  कि  पानी  श्रौर  शौच  की  भी  व्यवस्था
 नहीं  है  1  मैं  डा०  राम  सुभग  सिंह  से  आपके
 प्राथंना  करू गा  कि  वह  भी  स्वयं  श्र  कर  कभी
 देखें  कि  जो  रेलवे  कमंचारी  वहां  रहते  हैं  उनकी
 कितनी  खराब  हालत  है  ,  वहाँ  पर  जो  बेसिक
 एमेनिटीज  हैं  वह  भी  नहीं  हैं  1  तो  मैं  चाहूँगा  कि
 जो  कम  से  कम  एमेनिटीज़  जरूरी  हैं,  बह  तो
 रेलवे  कालोनी  में  दी  जायें  द्रौर  दूसरे,  रेलवे  कमं-
 चारियों  के लिए  झौर  भी  क्वाटर्स  यहां  पर  बनाए
 जायें  ताकि  जो  लोग  भुग्गियों  में  रहते  हैं,  ऐसे
 हजारों  की  तादाद  में  रेलवे  कमंचारी  हैं,  उनका

 रहन  सहन  एक  ढंग  से  हो  सके

 भ्रध्यक्ष  महोदय,  एक  चीज  को  झोर  भौर
 मैं  मंत्री  महोदय  का  ध्यान  दिलाना  चाहूँगा।
 यहां  दिल्ली  ट्रेफिक  का  मसला  बहुत  गंभीर
 मसला  है  1  यहाँ  की  जो  सड़कें  हैं  वह  ज्यादा
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 बड़ी  नहीं  हो  सकतीं  1  पापुलेशन  बढ़  रही  है
 और  उन  सड़कों  की  कंपेसिटी  भी  बहुत  लिमिटेड

 है  ।  भ्रब  यह  समय  है  कि  दिल्ली  में  एक  अंडर
 ग्राउन्ड  रंलवे  बनाई  जानी  चाहिए।  वह  प्रलंडर
 ग्राउन्ड  रेलवे  भ्रभी  बनाई  जा  सकती  है।  श्रगर
 दस  साल  के  बाद  उसे  बनाना  शुरू  किया  गया
 या  पाँच  साल  के  बाद  शुरू  किया  गया  तो
 दिक्कत  होगी  ।  भ्रगर  दिल्‍ली  की  ट्रैफिक  की
 समस्या  को  हल  करना  है  तो  उसका  एक  ही
 जवाब  है  कि  दिल्ली  में  श्रन्डर  ग्राउन्ड  रेलवे
 बननी  चाहिए  |  हम  डा०  राम  सुभग  सिंह  से
 प्राथंना  करेंगे  कि  वह  दिल्‍ली  के  बा्दे  हैं,
 हमारा  क्लेम  उनके  ऊपर  ज्यादा  है  श्रौर  मुझे
 आशा  है  कि  वह  दिल्‍ली  में  एक  रिंग  रेलवे  के
 बारे  में  श्रोर  एक  प्रंडर  ग्राउन्ड  रेलवे  के  बारे
 में  श्रवश्य  विचार  करेंगे  1

 दूसरी  बात--भ्राज  बिजली  की  रेलवे  श्राष
 चला  रहे  हैं  लेकिन  वह  कहीं  चलती  है,  कहीं
 नहीं  चलती  है।  हैपहैजड  तरीके  से  उसका
 डेवलपमेंट  हो  रहा  है।  ठीक  तरह  से  नहीं  हो

 रहा  है  ।  मैं  चाहुँगा  कि  उसका  भी  एक  मास्टर

 प्लान  बनना  चाहिए  कि  कहां  जरूरी  है,  कहां  इसे
 जल्दी  चलाना  चाहिए  कहाँ  बाद  में  चलाना

 चाहिये  i  एक  उसका  फेज्ड  प्रोग्राम  सरकार
 बनाएगी  तो  वह  एक  ठीक  चीज  होगी  ।

 श्री  प्रकाशबोर  शास्त्री:  (हापुड़)  पहले
 दिल्‍ली  से  गाजियाबाद  ।

 थ्रो  कंवर  लाल  गुप्त  :  हाँ  मुझे  कोई  एत-
 राज़  नहीं  है  1

 एक  शौर  चीज  की  तरफ  मैं  सरकार  का
 ध्यान  दिलाना  चाहता  हूँ  |  सरकार  के  बाद  रेलवे

 दूसरा  मुहकमा  है  जो  सबसे  बड़ा  एम्प्लायर  है
 यह  एम्प्लायर  लोगों  को  नौकरियां  भी  देता  है
 शौर  दूसरी  तरीके  से  भी  बहुतों  की  रोजी
 चलाता  है  जो  डिज़ायरेबल  लोग  हैं  उनको
 भी  यह  नोकरियाँ  देता  है  भोर  जो  भ्ननडिजायरे-
 बल्स हैं उनको भी हैं  उनको  भी  देता है।  भाज  मैंने  एक
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 सवाल  पूछा  था  कि  पिछले  साल  कितना  माल
 चोरी  गया  शौर  डेमेज  हुआ  और  कितने  लोग

 पकड़े  गण,  उसका  जवाब  यह  झाया  कि  6

 करोड़  रुपये  का  माल  एक  लाल  में  चोरी  हुभा
 या  गुम  हुआ  और  7  हजार  लोग  पकड़  गए।
 यानी  एक  रेगुलर  ट्रेंड  चल  रहा  है।  जो  ब्योग
 चोर  हैं  ऐसे  7  हजार  परिवारों  का  सारा
 खर्चा  जो  है  वह  डा०  राम  सुभग  सिंह  जी  को
 तरफ  से  चलता  है।  रलवें  डिपार्टमेंट  जो
 डिजायरेबल  और  अ्नडिजायरेबल  दोनो  की

 एम्प्लायमेंट  देता  है,  इसमें  रोक  लगनी  चाहिये

 D.  6.  (Rlys.)

 एम्प्लाइज  की  तरफ  से  प्रक्सर  प्रमोशन  और
 ग्रेड  के  बारे  में  बहुत  सी  शिकायतें  श्राती  है  ।
 मैं  चाहता  हूँ  कि  झाप  इस  सम्बन्ध  में  एक
 मशीनरी  बनाय॑,  जिसके  सामने  ये  सारे  मामले
 भेजें  जा  सके  और  वह  मशीनरी  एम्प्लाइज़  को
 जो  भी  ह्लोटी  छोटी  ग्रोवन्सेज  होती  हैं,  प्रमोशन  के
 बारे  में,  ग्रेड्स  के  बारे  में,  उनका  जल्द  फंसला
 करे  और  वह  निणाय  एम्प्लाइज  प्रौर  एम्प्लायर
 दोनों  के  लिये  बाध्य  हो  ।

 आखिर  में,  श्राज्ञ  आपने  एक  समाचार  पढ़ा
 होगा  कलकत्ता  में  रेलवे  मंनेज़र  का  घेराव  किया
 गया  यह  भ्रच्छी  बात  नहीं  है  1  मैं  त्राहता  हूँ
 कि  रेलवे  के  कमंचारियों  के  जितने  मुत दमें  हैं,
 सरकार  उनको  वापस  ले,  लेकिन  इसका  जवाब

 यह  नहीं  है  कि  थे  लोग  जनरल  मंनेजर  का
 घेराव  करें  या  ला-लेसनेस  क्रियेट  करें,  इन-
 डिस्प्लिन  पैदा  करें  1  मैं  इसकी  निनन्‍दा  करना

 चाहता  हूँ  भ्रौर  भ्रापसे  प्राथंना  करता  हूँ  कि  भाप

 उनके  मुकदमों  को  वापस  लें

 st  नागेहवर  द्विवेदी  (मछलीशहर)  :
 माननीय  भ्रध्यक्ष  महोदय,  रेलवे  भ्रनुदान  के
 लिये  जो  प्रस्ताव  प्रस्तुत  किये  गये  हैं,  मैं  उनका
 समर्थन  करने  के  लिये  खड़ा  हुमा  हैं  7  इस  प्रवसर
 पर  मैं  माननीय  मंत्री  जी  का  ध्यान  भपने  क्षेत्र

 की  कुछ  कठिनाइयों  की  तरफ  दिलाना  चाहता
 हूँ।  हमारे  क्षेत्र  के  बहुत  से  लोग  भपनी  रोजी  के
 लिये  बम्बई  जाते  हैं।  उनको  वहां  से  बम्बई
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 जाने  शौर  झाने  में  बहुत  कठिनाई  होती  है।
 इस  समय  एक  गाड़ी  वाराणसी  से  बम्बई  व्हाया
 जंघई  जाती  है।  उसमें  जाते  समय  बुद्धवार  भौर
 शनिश्चर  के  दिन  और  उधर  से  जाते  समय
 सोमवार  और  ब्रहस्पति  के  दिन  भ्राम  तौर  से
 इतनी  भीड़  होती  है  कि  बहुत  से  मुसाफिर  रह
 जाते  हैं  शौर  उनको  रुक  जाना  पड़ता  है।  मैं
 चाहता  हुँ-या  तो  मंत्री  जी  उस  गाड़ी  में  तृतीय
 श्रेणी  के  डिब्बों  की  संख्या  बढ़ायें  या  कोई
 स्पेशल  गाड़ी  हफ्ते  में  दो दिन  चलाने  के  लिए
 निकालें  जो  बुधवार  शौर  शनिश्चर  के  दिन
 इधर  से  जाया  करे  और  सोमवार  ग्रौर  वृहस्पति
 के  दिन  उधर  से  आया  करे।  भ्गर  ऐसी
 व्यवस्था  आप  कर  दें  तो  वहां  के  मुसाफिरों  को
 बहुत  सुविधा  हो  जायेगी  ।

 दूसरी  बात-हमारे  यहां  एक  गाड़ी
 वाराणसी  से  लखनऊ  जाती  है।  जाते  समय  तो
 उसमें  कोई  गड़बड़  नहीं  होती,  लेकिन  जब  वह
 लखनऊ  से  वाराणसी  लौटती  है  तो  भप्रक्‍्सर
 जंघई  स्टेशन  पर  समय  से  नहीं  पहुंचती  है,
 जिससे  मड़ियाहूँ  की  तरफ  जाने  वाले  मुसमाफिर
 छूट  जाते  हैं,  उधर  जाने  वाली  गाड़ी  से  उसका
 मेल  नहीं  हो  पाता  है।  इसके  लिये  मैंने  काफी
 लिखा-पढ़ी  की,  लेकिन  प्रभी  तक  उस  गाड़ी  में
 कोई  सुधार  नहीं  हुआ  है  |  मैं  चाहता  हूं  कि
 झाप  इस  तरफ  ध्यान  दें

 हमारे  यहाँ  एक  गाड़ी  रायबरेली  से  प्रताप
 गढ़  जाती  है,  सुबह  के  वक्‍त  वहां  पहुंच  कर  वह
 काफी  देर  खड़ी  रहती  है  श्नौर  उसके  बाद  वहाँ  से
 रायबरेली  जाती  है  7  इस  तरह  से  काफी  समय
 तक  उसको  वहां  रखा  जाता  है।  भगर  जंधई
 होकर  उस  ट्रेन  को  जौनपुर  तक  पहुंचाया  जाय
 या  खंघई  तक  ही  ले  जाकर  वहां  से  वापस  लाया
 जाय,  तो  इससे  उस  क्षेत्र  के  यात्रियों  को  बहुत
 सुविधा  हो  जायगी  ।

 जंघई  के  भस्पताल  की  तरफ  भी  मैं  मन्त्री
 महोदय  का  ध्यान  दिलाना  चाहता  हूँ।  यह
 अस्पताल  पिछले  साल  तोड़  दिया  गया  है।  इस
 समय  वाराणसी,  फाफामऊ  भौर  प्रतापगढ़  में
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 [श्री  नागेद्वर  द्विवेदी ]
 अस्पताल  है,  इनके  भ्रलावा  इस  बीच  के  क्षेत्र
 में  कोई  भ्रस्पताल  नहीं  है,  जिससे  रेलवे  कमें-
 चारी  श्रौर  वहां  की  जनता  को  काफी  श्रसुविधा
 हो  रही  है  मैं  चाहता  हैँ  कि  श्राप  उस  श्ररपताल
 को  फिर  से  कायम  करें

 अध्यक्ष  महोदय,  फूलपुर  एक  ऐसा  स्टेदान
 है  जो  पंडित  जवाहर  लाल  नेहरू  का  क्षेत्र  होने
 की  वजह  से  काफी  विख्यात  हुभा है,  वहां  पर
 काफी  संख्या  में  लोग  श्राते  जाते  हैं,  लेकिन  श्राज
 तक  वहां  पर  प्रथम  श्र  द्वितीय  श्रेणी  के
 यात्रियों  के  लिये  कोई  प्रतीक्षालय  नहीं  बन
 पाया  है।  इसके  सम्बन्ध  में  कई  बार  लिखा  पढ़ी
 की  गई  है,  लेकिन  भ्राज  तक  भी  बहू  उसी  तरह
 से  पड़ा  हुआ  है।  मैं  चाहता  हूँ  कि  श्राप

 वहां  पर  यह  प्रतीक्षालय  शीघ्र  बनवायें।

 गाड़ियों  में  मुख्यतः:  पर्सेजर  गाड़ियों  में  यह
 देखने  में  प्राता  है  कि  पहले  तो  टिकट  की  चेकिंग

 होती  थी  लेकिन  श्रब  जो  टी०  टी०  रखे  गये  हैं
 वहू  कोई  चेकिंग  ही  नहीं  करते  हैं।  मालूम

 होता  है  कि  मुफ्त  की  तनख्वाह  खा  रहे  हैं  7  इस

 तरह  की  जो  उपेक्षा  बरती  जा  रही  है  उसका

 परिश्गाम  यह  होता  है  कि  दिनों  दिन  बिना  टिकट
 चलने  वालों  को  संख्या  बढ़ती  जा  रही  है  1  यही

 नहीं,  बल्कि  इस  तरह  का  जो  रवैया  अपनाया
 जा  रहा  है  उसमें  टी०  टी०  मुसाफिरों  से  पैसा  भी

 लेते  हैं  किन्‍्हीं  मुसाफिरों  स ेकुछ  कम  प॑सा  भी  ले

 लेते  है  भौर  किन्हीं  से  पूरा  पैसा  भी  ले  लेते  हैं
 झौर  फिर  उस  पैसे  को  झापस  में  बांट  लेते  हैं।
 इससे  एक  तरफ  रेलवे  की  भ्रामदनी  कम  होती  है
 शझौर  दूसरी  तरफ  यह  भी  कहने  को  होता  है  कि

 बहुत  से  लोग  बिना  टिकट  चलते  हैं  भ्रगर  ठीक  से
 चेकिंग  हुआ  करे,  बराबर  डिब्बों  में  जाकर
 चेकिंग  करते  रहें  तो  मैं  समझता  हूँ  बिना  टिकट
 चलने  बालों  की  संख्या  में  बहुत  कुछ  कमी  इसी
 से  लायी  जा  सकती  है।

 ऐसा  भी  देखने  में  भ्रा  रहा  है  कि  जगह-जगह
 कुछ  ऐसे  क्षेत्र  है ंजहां  पर  जंजीर  खींच  ली  जाती
 है  भोर  गाड़ियां  खड़ी  कर  ली  जाती  हैं।  इस
 तरह  की  परेशानियां  पैदा  हो  रही  हैं।  कुछ  ऐसे
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 तत्व  हैं  जो  कि  इस  तरह  की  हरकतें  करते  हैं,
 श्रगर  कहा  जाये  तो  वे  गुन्डे  किस्म  के  लोग  हैं  ।
 इन  हरकतों  को  रोकने  के  लिए  मैं  समभता  हैं
 श्राप  मेल  श्रौर  एक्सप्रेस  गाड़ियों  में  तो  जंजीर
 की  व्यवस्था  को  समाप्त  न  करें  परन्तु  जो
 पर्सेजर  गाड़ियां  हैं  जो  कि  हर  स्टेशन  पर  खड़ी
 होती  हैं,  उनमें  भ्रगर  जंजीर  की  व्यवस्था  को
 समाप्त  कर  दिया  जाये  तो  उससे  बहुत  कुछ
 सुधार  हो  सकता  है  |

 एक  बात  मुझे  और  निवेदन  करनी  है  t

 इलाहाबाद,  वाराणसी  और  प्रतापगढ़  के  बीच
 में  एक  जंघई  जंक्शन  है।  ऐसे  टाइम  पर  वहां

 मुसाफिर  पहुंचते  हैं  कि  अगर  वहां  पर  उनको
 खाना  नहीं  मिल  पाता  है  तो  फिर  खाने  के  लिए
 बड़ी  परेशानी  उठानी  पड़ती  है।  इलाहाबाद
 या  बनारस  पहुंच  कर  खाना  पाने  में  दिक्कत

 होती  है।  इसके  साथ  ही  वहां  पर  भोजनालय
 की  जो  जगह  है  वह  बहुत  ही  कम  है।  इसकी
 तरफ  मैंने  मन्त्री  महोदय  का  ध्यान  पत्र  लिखकर
 भी  दिलाया  था।  वहां  पर  जो  भोजनालय  है
 उसमें,  वहां  पर  जो  मुसाफिर  रुकते  हैं  उनके  लिए
 बैठकर  खाने  की  व्यवस्था  नहीं  हो  सकती  है।
 मैं  चाहूँगा  कि उस  भोजनालय  का  स्थान  बढ़ाया
 जाये।  इसके  साथ  ही  गर्मी  के  मौसम  में  वहां  पर
 ठंडा  पानी  मिल  सके,  उसकी  व्यवस्था  करने  की
 भी  कृपा  करें

 एक  बात  मुझे  यह  निवेदन  करनी  है  कि
 जो  ईंट  के  भट्ठे  चलते  हैं  जिनसे  कि  मकान
 बनाने  की  प्रावश्यकताशों  की  पूर्ति  होती  है
 उनके  लिए  कोयला  लाने  के  लिए  वंगन्स  नहीं
 मिलते  हैं  ।  जो  कोयला  भाता  है  वह  मुगलसराय
 में  ही  उतारा  जाता  है  1  एक  तो  वहां  पर  बैसे
 ही  कोयले  को  काफी  चोरी  होती  है  भौर  दूसरी
 बात  यह  कि  उस  कोयले  को  प्रन्य  स्थानों  पर

 पहुंचाने  में  बड़ी  परेशानी  भ्राती  है।  इसलिए
 कोयला  लाने  के  लिए  वंगनन्‍्स  की  सुविधा  दिया
 जाय  झौर  जो  जंघई  जंक्शन  है  वहां  पर  बैगन्स
 को  पहुंचाने  की  ब्यवस्था  की  भी  जाये।  इससे  इधर
 का  जो  क्षेत्र  है  वहां  क ेलोगों  को  रोजग।र  भी
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 मिल  सकता  है।  मन्त्री  जी  का इस  शोर  ध्यान
 दिलाते  हुए  मैं  प्राशा  करता  हूँ  कि  वे  जरूर  इन
 बातों  पर  ध्यान  देंगे  ।

 SHRI  K  M.  ABRAHAM  (Kottayam)  :
 Sir,  the  budget  does  not  reflect  the  needs  of
 the  all-round  economic  development  of  the
 country.  The  national  objectives  are  lost
 sight  of  in  the  name  of  increasing  the
 efficiency  of  the  railways.  For  example,
 when  the  unemployment  situation  in  the
 country  is  reaching  a  dangerous  level,  the
 bureaucrats  of  the  Railway  Board  are
 resorting  to  labour-saving  devices.

 In  that  way  they  are  making  lakhs  of
 people  jobless.  Then,  because  of  the
 introduction  of  Metisa  for  track-checking,
 lakhs  of  gangsmen  will  be  rendered  surplus
 and  jobless.  The  introduction  of  electro-
 nic  computers  has  already  created  a  serious
 crisis  in  the  accounts  department.  More
 and  more  such  devices  are  being  planned
 by  the  Railway  Board.  For  instance,  the
 booking  of  railway  tickets  with  the  help  of
 electronic  gadgets  is  being  planned  on  an
 experimental  basis.

 7.50  hrs.

 (Mr.  Deputy-Speaker  in  the  Chair}

 This  will  also  give  rise  to  unemploy-
 ment  of  a  large  number  of  railway  emplo-
 yees.  Then,  surpluses  are  being  declared
 in  various  sections  of  the  railways,  resulting
 in  deep  discontentment  among  various
 sections  of  railway  employees.

 At  times  the  railways  are  adopting
 callous  and  devious  methods  to  retrench
 workers.  For  instance,  there  are  cases
 where  workers  are  transferred  from  one
 railways  to  a  different  railways.  Natur-
 ally,  the  workers  are  not  able  to  80  sucha
 long  way  because  of  domestic  problems.
 So,  they  are  compelled  to  Jeave  their  jobs.
 This  kind  of  concealed  retrenchment  must
 be  stopped.

 Then,  the  Railway  Board  is  giving  step-
 motherly  treatment  to  Kerala  and  other
 less  developed  States.  During  the  Fourth
 Plan  the  amount  allotted  for  the  develop-
 ment  of  railways  in  the  countiy  is  esti-
 mated  to  be  Rs.  1,050  crores.  Out  of  this
 the  share  of  Kerala  is  reported  to  be  negligi-
 ble.
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 Similarly,  for  the  construction  of  new
 railway  lines,  the  Pianning  Commission  is
 reported  to  have  allotted  Rs.  90  crores.
 Unfortunately,  the  share  of  Kerala  in  this
 amount  is  nil.  It  may  also  be  pointed  out
 that  while  the  neighbouring  States  like
 Mysore  have  progressed  tremendously  in
 the  mater  of  railways,  Kerala  State  remai-
 ned  at  the  level  of  1956.  The  mileage  per
 lakh  of  population  in  Kerala  is  3.4  or
 nearly  one-third  of  the  all  India  figure
 of  9.5.  The  corresponding  figures  for  the
 adjoining  States  of  Mysore  and  Madras  are
 higher  at  6  2  and  5.6  miles  respectively.

 Enlarging  the  railway  system  of  the
 State  has  become  a  necessity  in  view  of  the
 State’s  potential  for  growth.  Taking  these
 facts  into  consideration,  the  State  ePlanning
 Board  of  Kerala  has  suggesied  sev  n_  items
 of  work  for  inclusion  tn  the  Central  scheme
 for  development  of  railways.

 The  first  is  the  construction  of  a  new
 broad  gauge  line  from  Ernakulam  to  Trivan-
 drum  wa  Shertula  Alleppey.  aod  Quilon.
 In  reply  to  a  written  question  the  hon.
 Railway  Mioister  siated  that  the  existing
 line  via  Kottayam  is  the  coastal  line.
 This  is  really  a  joke  of  the  era.  By
 coastal  line  we  mean  via  =  Cherthala_  and
 Alleppey  to  Quilon.  You  must  understand
 the  importance  of  Alleppey  and  Cherthala
 where  coir  products  are  produced  and
 dollars  are  earned  for  the  Centre.

 The  second  line  proposed  is  the  construc-
 tion  of  a  new  line  from  Tellicherry  to
 Mysore.  If  we  join  only  90  miles
 from  Tellicherry  to  Mysore,  Passengers from  the  south  can  come  to  the  north  and
 save  400  miles  of  journey.  Now  we  are
 travelling  via  Madras  and  are  losing  our
 time  and  everything.  Therefore  the  link
 line  from  Tellicherry  to  Bingalore  is  abso-
 Jutely  essential.

 The  link  line  from  Kottayam  to  Bodi-
 naikapnur  vig  Peemade  and  Kumaliis  a
 very  important  line  because  it  passes
 through  the  plantation  area  and  the  hill
 producing  centre  as  also  the  famous  tourist
 centre,  Thekkadi.  That  also  the  Minister
 toust  take  into  consideration.

 Then,  there  are  the  development  of  the
 existing  railway  line  from  Cochin  to  Cotm-
 batore,  doubling  of  the  existing  railway line  from  Shoranur  to  Mangalore,  coostruc- tion  of  a  new  line  from  Kuttipuram  to
 Ernakulam  vig  Ponnaoi,  Garuvayoor  and
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 (Shri  K  M.  Abraham]
 Kodungalloor,  and  the
 line.

 I  have  also  moved  cut  motions  to  high
 light  the  necessity  of  converting  the  metre
 gauge  line  from  Ernakulam  to  Trivandrum
 via  Kottayam  into  broad  gauge.  If  it  is
 converted  into  broad  gauge,  the  hill
 produce  which  is  concentrated  at  Kotta-
 yam  can  be  transported  to  the  whole  of
 India  by  that  line.

 I  have  also  moved  cut  motions  to  stress
 the  need  of  two  new  railway  stations  to  be
 opened,  one  at  Kadutburuthy  and  the  other
 at  Neelimangalam.  Please  consider  these
 demands  also.

 I  will  also  request  the  hon.  Minister  to
 start  through  trains  from  New  Delhi,
 Bombay  and  Calcutta  to  Ernakulin  so
 that  thousands  of  passengers  can  go  to  and
 come  from  the  south.

 An  additional  shuttle  service  from
 Ghaziabad,  very  near  Dethi,  to  New  Delhi
 will  be  a  boon  to  the  thousands  of  workers
 and  employees  who  are  working  in  Ghazia-
 bad  to  reach  here.  That  additional  train
 must  be  scheduled  at  7.45  in  the  evening.

 Melathur-Faroke

 श्रीमतो  लक्ष्मोबाई  (मेडक)  :  उपाध्यक्ष

 महोदय,  मैं  तीन  मिनट  के  अन्दर  भ्रपनी  बात
 समाप्त  कर  द ूगी  ।  7  तारीख  का  जिक्र  है  जब
 कि  मैं  हैदराबाद  से  दक्षिण  एक्प्रंस  की  रेलवे

 बोगी  नम्बर  394  से  श्र  रही  थी  18  तारीख

 की  सुबह  को  बल्‍्लारशाह  रेलवे  स्टेशन  पर  जहां
 कि  मौनिग  टी  प्रादि  देते  हैं  वहां  पर  यकायक
 डाइनिंगकार  डिटंच  हो  गई  शौर  लोग  सब
 चिल्लाने  व  शोर  मचाने  लगे  कि  बड़ा  जान  का
 खतरा  पेश  हो  गया  था  वह  तो  कहो  भगवान
 की  कृपा  से  खैरियत  हो  गई।  चाय  झादि  तो

 मिली  नहीं  लेकिन  छुक है  भगवान  का  कि  हमारे
 प्राण  बच  गए  वरना  पूरी  दट्र्न  ही  नष्ट  हो
 जाती  |  दरप्रसल  बेललमपलली  काज़ीपंट  स्टेशन
 पर  चैक  झप  नहीं  किया  गया  था  भर  इस  के
 लिए  कमंचारी  लोग  एक  दूसरे  के  ऊपर  प्रारोप
 ब  प्रश्यारोप  लगाते  हैं  लेकिन  हकीकत  यह  है  कि
 कोई  भी  झ्पनो  ड्यूटी  की  जिम्मेदारी  को  मह-
 सूस  नहीं  करता  है

 मन्त्री  महोदय  यहाँ  पर  जो  रेलने  की  बजट
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 डिमांड्स  लाये  हैं  उन्हें  मैं  सपोर्ट  करती  हैं
 लेकिन  मुझे  इतना  ज्रूर  कहना  है  कि  मन्त्री
 महोदय  श्राज  रेलबेज  के  कमंचारियों  में  जो

 अष्टा  चार,  बेईमानी  ब्रादि  फैली  हुई  उस  को
 को  रोकने  के  लिए  गम्भीरतापूवंक  विचार  करके
 ावइयक  क़दम  उठायें।

 श्राज  हालत  यह  है  कि  रेलवेज  को  डैमेजैज
 के  रूप  में  कोई  53  लाख  87  हजार  रुपये  कोर्ट
 में  देने  पड़ते  हैं।  इस  तरह  से  कुछ  एक  करोड़
 रुपया  प्राइवेट  पार्टीज  को  डैमेजेजू  के  रूप  में
 लोगों  को  रेलवेज  को  देना  पड़ता  है।इस
 प्रकार  रेलवेज  को  इतने  रुपये  का  घाटा  सहना
 पड़ता  है  वह  इसी  कारण  है  कि  उसमें  बेईमानी
 बहुत  बढ़  गयी  है  श्ौर  कमंचारी  लोग  ईमान-
 दारी  से  अपने  कत्तंव्य  का  पालन  नहीं  करते  हैं  1
 मुझे  ्रफसोस  के  साथ  कहना  पड़ता  है  कि  उसे
 देखने  वाला  कोई  नहीं  है  1  श्रभी  यहां  पर
 लोग  कह  रहे  थे  कि  उन  के  वास्ते  फ्री  टिकेट  है,
 अलाउंसेज  हैं  :  उन  के  दिमाग  भी  फ्री  हैं  श्रौर
 ड्यूटी  भी  फ्री  है।  इस  लिये  उन  में  कोई  दायित्व
 की  भावना  नही  है  श्र  कोई  हमारी  बात
 सुनने  वाला  नहीं  है  ।
 8.00  hrs.

 हैदराबाद  से  जो  गाड़ी  चलती  है  तब  उस
 में  डाइनिंग  कार  होती  है  लेकिन  बेलगांव  में  वह
 डिटच  हो  जाती  है।  ऐसी  स्थिति  में  लोगों  को
 खाने  पीने  की  बड़ी  तकलीफ  होती  है।  बगर
 डाइनिंग  कार  के  वह  कहाँ  खाना  पा  सकते  हैं
 श्रौर  किस  तरह  से  इतना  लम्बा  सफर  कर
 सकते  हैं  ?  भ्राज  लोग  पंसे  भी  देना  चाहते  हैं
 तब  भी  उन  को  खाने  को  ठीक  से  नहीं  मिलता
 है  ।  श्राज  यहाँ  तरह  तरह  के  सुझाव  दिये  जा

 रहे  हैं  कि  यह  किया  जाय  वह  किया  जाये।
 लेकिन  झगर  लोग  ठीक  से  काम  करें  तो  सभी
 कुछ  ठीक  से  चल  सकता  है।  और  जितना  पैसा
 रेलवे  के  पास  होता  है  उतने  से  ही  सारा  काम
 झासानी  से  चल  सकता  है  भौर  जनता  को  भी
 पूरी  सहूलियत  मिल  सकती  है।

 मैं  तेलंगाना  से  भ्राती  हैँ।  वहाँ  पर  9  जिले
 के  हैडक्वाटर्स  हैं।  9  में  से  4  जिलों  के  हैडक्वाटसं  ने
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 श्राज  तक  रेल  की  सूरत  नहीं  देखी  है।  संगारेट्टी
 का  जो  हैडक्वाट्स  है  उस  से  6  मील  के  फासले
 पर  हेवी  एलेक्ट्रिकल्स  है।  वहाँ  तक  रेल  जाती
 है,  लेकिन  हमारे  यहाँ  तक  नहीं  पहुंच  पाती

 है  =  डा०  राम  सुभग  सिंह  बहुत  बढ़िया  भ्रादमी

 हैं  प्रौर  इस  डिपार्टमेंट  को  चला  रहे  हैं  मैं  उन
 के  लिये  कोई  बुरी  बात  नहीं  कह  रही  हूँ,  जो

 कुछ  में  कह  रही  हैं  वह  उन  के  डिपार्टमेंट  के
 लिये  कह  रही  हूँ  निजाम  गवनंमेंट  ने  सेंट्रल
 गवनंमेंट  को  00  करोड़  रु०  की  3300  मील
 रेलवे  लाइन  दी  थी,  लेकिन  वहाँ  के  लिये  मंत्री

 महोदय  ने  बकरी  की  दुम  के  बराबर  भी
 रेलवे  नहीं  दी  ।  हमारे  हां  के  चार  डिस्ट्रिक्ट
 हैडक्वाटर्स  को,  यानी  संगारेही,  करीमनगर,
 नलगौंढा  श्रौर  अदीलाबाद  को,  रेल  का  पता
 भी  नहीं  है  ।  वहां  गाड़ी  जानी  चाहिये।  जो
 श्राप  के  विभाग  में  काम  करने  वाले  हैं,  उन  का

 व्यवहार  जनता  के  साथ  भ्रच्छा  नहीं  है  श्रौर  वह
 प्रपना  काम  भी  ठीक  से  नहीं  करते  हैं  ।  श्राप  के
 पास  बहुत  से  बेलफरेप्रर  फंड  हैं,  उस  में  से  श्राप
 को  अपने  कमंचारियों  को  एक  एक  हफ्ते  की

 ट्रेनिग  देनी  चाहिये  कि  उन  को  जनता  से  कसा
 व्यवहार  करना  चाहिये।  श्ाज  झगर  कोई  कुछ
 कहता  भी  है  तो  उस  की  सुनने  वाला  कोई  नहीं
 है  ।  आज  तो  स्थिति  यह  है  कि  रेलबे  के  बाथ
 रूम्स  को  भी  कोई  साफ़  नहीं  करता  है।  इस
 की  झोर  मन्त्री  महोदय  को  पूरा  ध्यान  देना
 चाहिये  v

 झभी  श्री  कंवरलाल  गुप्त  बोल  रहे  थे  कि
 दिल्‍ली  इतना  बड़ा  शहर  है,  देश  का  कैपिटल  है
 लेकिन  यहां  पर  जो  रिटायरिंग  ख्म्स  हैं  उन  के
 बारे  में  बड़ी  बदनामी  है।  भ्रगर  कोई  3  रु०
 रोजाना  झलग  से  दे  दे  तो  उस  में  एक  महीने
 तक  रह  सकता  है । भाप  को  हस  के  ऊपर  ध्यान
 देना  चाहिये।

 श्राज  भाप  की  जो  गाड़ियां  हैं  उन  में
 यात्रियों  को  बड़ा  खतरा  रहता  है।  चाहे  थर्ड
 बलास  हो  या  फर्स्ट  क्लास  जोरियां  इतनी  होती
 हैं  जिस  का  कोई  ठिकाना  नहीं  है।  रेल  के  डिब्बे

 झौर  बैगन  जो  होते  हैं  उन  में  लोग  नीचे  से
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 सूराख  कर  के  उस  में  से  सामान  निकाल  लेते

 हैं।  इस  की  ध्रोर  भी  विभाग  का  ध्यान  जाना
 आवश्यक  है  |

 में  एक  दफे  वर्षा  में  खड़ी  थी।  वहाँ  पर
 दो  24  भाई  जिन  में  प्रधेरा  था  उन  में  दिन  में
 तो  लाइट  जलतीौ  है  भौर  रात  में  अंधेरा  रहता
 है।  एक  गाड़ो  बम्बई  से  शौर  दूसरी  किसी

 दूसरी  तरफ  से  भ्रा  रही  थी।  भाप  को  इन  सब
 चीजों  को  देखने  की  जरूरत  है।

 मैं  भ्रन्त  में  श्राप  की  डिमान्डस  को  सपोर्ट
 करती  हूँ  परन्तु  यह  तवज्जह  दिलाना  चाहती  हैं
 कि  डिपार्टमेंट  में  एफिशिएन्सी  लाने  की  बहुत
 अधिक  प्रावश्मकता  है  ।

 SHRI  D.  R.  PARMAR  (Patan)  :  Mr.
 Deputy-Speaker,  Sir,  during  the  discussion
 on  the  Railway  Demands  last  year,  I  bad
 pointed  out  in  my  speech  some  urgent
 works  of  public  utility  and  of  Importance
 in  Gujarat  State  but  it  is  regretted  that
 nothing  has  even  slightly  moved  in  the
 matter.

 Now,  my  first  point  is  for  joining  some
 likn  railway  lines  for  which  the  people  of
 Gujarat  have  been  frequently  representing aod  requesting  the  railway  administration.
 These  link  lines  are  (dy)  Wagdod-Bhiladi,  (2)
 Bhavnagar-Tarapur,  (3)  Jasdan-Rajkot,  (4)
 Nadiad-Dholake  and  (5)  Vijapur-Himat-
 nagar  Honk  lines.  I  do  not  want  to  go  in
 much  details  of  these  link  lines.

 For  Wagdod-Bhiladi  link  line,  the
 people  of  North  Gujarat  have  represented
 often  and  often  and  also  moved
 the  Gujarat  Government  for  carrying
 out  this  link  line  of  20  miles  so  that
 there  will  be  a  parallel  rail  route
 between  Abmedabad  and  Delhi  through
 western  Rajasthan.  By  joining  these  two
 stations,  Wagdod  and  Bhiladi  by  the  link
 line,  the  goods  as  well  as  passenger  load
 can  be  diverted  on  this  route  decreasing the  load  on  existing  Abmedabad-Delhi
 route  to  much  more  extent.

 As  the  former  Baroda  State  had  its  own
 0.  8  S.  railways,  during  that  regime  there
 was  a  proposal  for  joing  Sojlta-Dholka
 link  lise  for  which  the  former  Baroda
 State  had  deposited  some  witb  the
 Railway  Board.  May  I  know  what  has
 happened  to  this  amount,  why  this  amouns
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 {Shri  D.  R.  Parmar)
 is  not  being  spent  on  the  link  line  between
 Nadiad  and  Dholaka  ?

 For  another  link  line,  Vijapur  to
 Himatnagar  wa  Ransipur,  during  the  ex-
 Baroda  State  the  land  was  acquired  and
 earth-work  for  rail  embankment  was  carried
 out  for  about  seven  to  eight  miles,  but
 after  Independence,  with  the  merger  of  the
 ex-Baroda  State,  that  project  was  mur-
 dered.

 I  have  come  to  know  that,  in  the  name
 of  some  savings,  some  full-fledged  running
 stations  are  being  converted  into  flag
 stations  on  the  Western  Railway  in  Gujarat
 State.  The  public  of  Gujarat  who  were
 enjoying  the  rights  and  privileges  sioce
 Native  states,  are  being  deprived  of  the
 same.  There  are  many  other  ways  and
 means  for  effecting  savings.  The  adminis-
 tration  should  be  improved.  Malpractices
 and  corruption  should  be  stopped.  But,
 on  the  contrary,  the  administration  is
 encouraging  corrupt  practices.

 There  is  no  smooth  system  or  practice
 for  supplying  empty  wagoos  to  business-
 men.  Every  day  the  business-men  experi-
 ence  hardships  in  getting  empty  wagons.
 Last  year  we  approached  the  Railway
 Minister  for  supplying  sufficient  wagons  at
 Urjha,  Patan,  Harij  and  Patadi  and  other
 business  centres  of  Gujarat.  But  no  effici-
 ent  working  in  this  regard  has  been
 introduced  so  far.  On  the  other  hand,
 much  more  money  is  being  swallowed  by
 the  concerned  railway  authorities  on  the
 spot  for  supplying  empty  wagons.  Such
 malpractices  should  be  stopped  and  the
 Railways  should  get  the  direct  earnings.

 I  will  give  one  example  of  malpractice.
 One  of  my  friends  wanted  to  carry  with  him
 his  cycle  and  a  she-goat  from  Ahmedabad
 to  Mehsana.  He  asked  the  luggage  clerk
 at  Ahmedabad  Station  to  book  the  same.
 The  money  receipt  was  prepared  and  that
 gentleman  gave  the  amount  as  per  the
 money  receipt,  but  the  luggage  clerk  asked
 for  an  additional  amout  of  Rs.  1S  if  he
 wanted  to  carry  his  luggage  in  the  same
 train.  That  gentleman  did  not  have  much
 money  ;  he  placed  his  money  purse  before
 the  clerk,  and  the  clerk  took  all  the  money
 without  keeping  ६  single  pie  in  the  purse.
 On  receipt  of  this  complaint,  I  forwarded
 the  same  to  the  General  Manager,  Western
 Railway,  Bombay.  An  enquiry  was  oon-
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 ducted,  some  statements  were  taken,  but
 80  fruitful  result  was  achieved.

 In  another  case,  one  railway  employee
 intentionally  painted  a  wrong  name,  other
 than  the  approved  one,  of  a  new  flag
 station  to  be  opened  last  year  on  Mehsana-
 Viramgan  section  of  Western  Railway.
 Instead  of  the  approved  name  of
 ‘Mankanaj’,  the  worng  name  ‘Bhesana
 Mankanaj’  was  painted  on  the  name-board.
 The  people  of  the  Bhesana  village  took
 advantage  of  the  wrongly-painted  name,
 and  trouble  arose.  I  brought  this  matter
 to  the  notice  of  the  then  Railway  Minister
 and  requested  him  to  inquire  into  the
 matter,  how  and  who  had  played  the
 mischief,  and  to  punish  the  culprit.  But,
 though  one  yéar  has  passed,  no  inquiry  has
 been  conducted.  Thus  those  who  are
 wrone-doers  are  always  being  encouraged.

 The  name  of  this  station  was  changed
 three  to  four  times.  But  as  per  the  latest
 orders  of  the  Railway  Minister,  the  name-
 board  of  that  flag  station  has  not  yet  been
 changed.  As  per  the  latest  orders,  the
 name  of  that  flag  station  ‘Mankanaj
 Bhesana’  which  was  the  first  proposed
 name.  The  name  is  already  corrected  in
 the  railway  time-table.  D.R.U.C.C.
 Rajkot  Division,  had  also  recommended  to
 keep  the  name  of  that  flag  station  as
 *‘Mankanaj  Bhesana’.  Yet,  the  name-board
 has  not  yet  been  changed.  At  present,  the
 tickets  being  issued  have  four  different
 names.  This  shows  how  the  administration
 is  going  on.

 Now  I  come  to  the  matter  of  the  very
 unhappy  incident  which  played  a  havoc  at
 asmall  halt  station  of  Titoda  on  Kalol
 Vijapur  railway  line  of  the  Western
 Railway  in  Gujarat  State,  on  the  morning
 of  2Ist  January,  1969.

 This  flag  station  was  working  at  its
 old  site  since  more  than  last  thirty  years
 and  the  people  of  round-about  villages
 Titoda,  Tarapur  and  Jalund  were  taking
 the  advantage  of  this  station  since  then
 very  peacefully.  However,  it  has  been
 stated  that  some  interested  persons  played

 the  role  through  a—bigher  officer  of  Gujarat
 State,  to  change  the  old  site  of  the  flag
 station  to  the  new  site  which  is  about  2b
 furlongs  away  from  the  old  one  toward:
 Kalo]  side.
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 The  people  of  “Tarapur  and  Jalund”
 ‘vere  enjoying  the  rights  and  privileges  of
 the  old  site  since  opening  of  that  flag
 Station  more  than  thirty  years.  These
 villages  have  also  an  approach  road  upto
 the  old  site  of  this  station,  which  was.
 constructed  as  part  of  the  development
 Programme  spending  about  Rs.  5,000.  This
 road  is  of  no  use  when  the  station  site  is
 changed.  The  new  site  has  no  direct  road
 approach.  Moreover  the  public  have  to
 pass  through  an  old  narrow  and  zig-zag
 cart-track  over  and  ahove  crossing  a  water-
 drain.  Thereby  the  public  have  to  walk
 about  one  kilometer  more.  The  villagers
 of  these  villages  and  some  Members  of
 Parliament,  Members  of  Legislative  Assem-
 bly,  President  of  Kalo)  as  well  as  Gandhi-
 nagar  Taluka  Congress  Samities,  President
 of  Kalol  Taluka  Panchayat  and  the  Presi-
 dent  of  Kalol  Majoor  Makajan  and  Presi-
 dent  of  Kalol  District  Municipality  and
 leaders  of  political  parties  requested  the
 railway  authorities  not  to  shift  the  old  site
 of  this  flag  station.  Yet,  however,  without
 considering  the  opinion  of  the  above-said
 public  representatives  the  railway  authori-
 ties  decided  to  shift  the  site  on  2lst  January
 1969,  without  giving  time  for  the  public  to
 approach  the  concerned  officials.  As  the
 Public  were  being  deprived  of  their  rights
 und  privileges  they  informed  the  officers
 concerned,  State  as  well  as  Railway
 authoritics  of  their  intention  for  starting
 ‘Satyagraha’  for  stopping  the  train  at  the
 old  site.  Accordingly,  satyagraha  was
 started  peacefully  without  any  violence.
 Two  trains  were  stopped  at  the  old  sile
 and  allowed  to  run  there  after.  This  made
 the  Satyagrahis  to  believe  that  even  the
 morning  train  should  also  accordingly  halt
 at  the  old  site  and  therfore  they  practised
 their  demonstrations  in  quite  a  carefree  and
 peaceful  manner.  Police  officers  and  rail-
 way  Officials  were  also  carefree  because  of
 the  precedents  of  the  last  night.  But  no
 sooner  did  they  see  the  train  coming  with
 an  abnormal  and  unusual  speed,  they
 attempted  to  save  their  own  lives  by  jump-

 ing  off  the  rail  track.  Had  the  policemen  und
 the  railway  staff  on  duty  not  been  vigilant
 and  careful  enough  to  run  away  in  time,
 maby  of  them  would  also  have  becn
 crushed.  But  the  staunch  satyagrahis  Mr.
 Vasudev  Bapalal  Barot,  aged  28  years,  and
 Mr.  Pradyuman  Vadilal  Barot,  aged  3
 years,  did  not  move.  They  were  crushed.
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 Mr.  Vasudey  died  on  the  spot  and  Mr.
 Pradyuman  seriously  injured.  Now,  thus,
 you  will  see  the  real  spirit  of  village
 satyagrahis,  though  one  young  satyagrahi
 died  on  the  spot,  they  observed  silence  and
 peace.  The  special  saloon  of  Mr.
 Bharadwaj,  A.  R.  O.  Meusana  was  attached
 with  the  train  at  the  time  of  the  incident.
 ह  was  presumed,  he  had  instructed  the
 driver  how  to  act.  Even  after  the  incident
 he  did  not  come  out  of  his  saloon  for
 about  one  hour.  Yet,  bowever,  neither
 Mr.  Bharadwaj  nor  the  engine  driver
 Mr.  Khan  was  insulted  or  abused.  On  the
 contrary  they  were  given  special  escort  by
 the  village  leaders.

 Now  the  real  funny  thing  is  that  though
 there  were  serious  allegations  on  Mr.
 Bharadwaj  for  having  murdered  the  Satya-
 grahis,  he  was  appointed  as  one  of  the
 Members  of  the  Departmental  Inquiry.

 Hence,  in  the  name  of  justice,  I  request
 the  hon.  Minister  to  pass  orders  for
 judicial  inquiry  in  the  matter  to  find  out
 wrong-doers  and  take  necessary  steps  to
 punish  them.

 [  have  nothing  to  discuss  at  this  stage
 the  points  of  the  case  in  favour  of  shifting
 the  halt  station  or  against  it,  but  the  thing
 is  that  for  favouring  some  persons,  care
 should  be  taken  in  not  snatching  away  the
 rights  and  privileges  of  the  other  group
 who  were  enjoying  the  same  since  more
 thin  thirty  years  in  the  past.  So  my
 request  to  the  hon.  Minister  is  to  continue
 the  old  flag  station  site  till  the  final
 decision  of  the  inquiry  is  known.

 MR.  DEPUTY-SPEAKER  :  He  might
 pass  on  the  rest  to  the  hon.  Mioist-r.  He
 will  take  appropriate  steps.

 The  Speaker  had  said  that  the  Minister
 would  be  called  at6I5  p.m.  There  area
 number  of  members  who  want  to  speak,
 from  both  sides.  I  will  allow  a  question
 toecach  after  the  Minister  has  finished.
 That  would  be  the  best  thing  in  the
 circumstances  because  we  have  to  finish
 this  today  (/nterruptions)  |  cannot  extend
 time

 ot  शशि  सूषण :.  मिनिस्टर  साहब  झपना
 जवाब  पाँच  मिनट  में  दे  देंगे,  तब  तक  भौर  लोगों
 को  मौका  दिया  जाये।
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 MR.  DEPUTY-SPEAKER  :  We  are
 ready  to  sit  longer.  Let  him  reply  and
 for  the  other  matters  not  covered,  I  will
 allow  a  question  each  (Jaterrupitons).

 थी  गुणामन्द  ठाकुर  :  क्वेइचन  पूछने  का
 सवाल  नहीं  है।  मिनिस्टर  साहब  जवाब  कल  दे
 सकते  हैं,  भाज  सदस्यों  को  दो  चार  मिनट  समय
 श्राप  दीजिए  ।

 MR.  DEPUTY-SPEAKER  ;  |  should
 allow  the  hon.  Member  to  put  a  question
 after  the  Miaister  has  concluded.

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  Of  the
 ३3]  members  who  have  spoken  most  of
 them  have  given  qual.fied  support  to  the
 Demands,  but  they  did  not  say  anything
 which  might  run  counter  to  our  ideas.

 Shrs  S.  M.  Joshi,  Chairman  of  the
 SSP,  who  is  not  here—though,  of  course,
 he  had  a  talk  with  me  before  he  left—
 pointed  that  Rs.  29  crores  were  given  by
 the  ex-Nizam  State  Railways  to  the
 Government  of  India,  Ministry  of  Railways.
 The  capital  invested  on  that  railway  at  the
 time  of  takeover  was  Rs.  !7  53  crores,  cash
 balance  taken  over  was  Rs.  5.52  lakhs...

 eft  गुरानरद  ठाकुर  :  उपाध्यक्ष  महोदय,
 श्राप  पूरा  समय  मिनिस्टर  को  दीजिऐ,  हम  जा

 रहे  हैं  ।
 (श्री  गुणानन्द  ठाकुर  सदन  छोड़  कर  चले  गए)

 DR.  RAM  SUBHAG  SINGH :  Balance
 taken  over  amounted  to  Rs.  4.69  crores,
 under  depreciation  reserve  fund,  Rs.  47
 lakhs  in  development  fund  and  Rs.  52
 lakhs  unver  revenue  reserve  fund.  The
 funds  taken  over  have  become  part  of  the
 Indian  Government  Railways  funds  and
 expenditure  is  incurred  as  per  requirements
 on  all  portions  of  the  JIodian  Railways
 including  the  ex-Nizam  State  Railway
 portion.

 As  the  House  knows,  it  was  with  a
 view  to  help  the  Telengana  portion  of
 Andra  Pradesh  that  we  set  up  at  Hydera-
 bad  the  zonal  headquarters  of  the  South
 Centra!  Railway.  It  shall  be  our  endea-
 vour  to  attend  to  the  genuine  needs  of
 Telengana  wherefrom  Sbrimati  Sangam
 Laxmibai  comes,
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 I  am  extremely  sorry  that  she  was
 inconvenienced  while  coming  to  Delhi  aad
 we  shall  try  our  best  to  see  that  in  future
 she  does  not  meet  the  difficulty  she  met  last
 time.

 Most  of  the  hon.  Members  like  Shri
 Solanki,  Shri  Sonar,  Shri  Mahant,  etc.  all
 wanted  that  the  areas  which  have  not  yet
 been  opened  by  the  Railways,  we  should
 extend  the  Railway  line  there.  They  are
 also  of  the  opinion  that  wherever  there  is
 Narrow  gauge  or  metre  gauge  in  smaller
 sections,  those  lines  should  not  be  disman-
 tled.  There  has  been  a  unanimous  feeling
 in  the  House,  both  in  this  House  as  well
 as  in  Rajya  Sabha,  thet  in  respect
 of  the  railways  which  are  being  called
 uneconomical!  lines  and  which  are  supposed
 to  be  dismantled,  we  should  reconsider  and
 give  a  second  thought  to  that  idea.  Having
 Tegard  to  the  unaimous  feelings  that  have
 been  expressed  in  the  House—Shri  Deven
 Sen  who  is  a  great  Union  leader  also  made
 a  notion  of  it—I  feel  that  we  should  try  to
 increase  our  earnings  by  introducing
 better  chairs,  by  introducing  better
 coaches  and  strengthening  the  lines.  Shri
 Sonavane  also  said  about  Pandharpur.  He
 is  conversant  with  that  place.  That  isa
 very  famous  place  of  pilgrimage  and  it  is  a
 fact—I  have  some  idea  about  it—that  the
 pilgrims  who  go  there  to  offer  Puja  at
 Pandharpur  have  to  undergO  a  good  deal
 of  difficulty  while  travelling  in  trains.
 Though  the  policy  so  far  has  been  not  to
 improve  that  line,  having  regard  to  the
 opinions  expressed  in  this  House  as  well  as
 in  the  other  House  I  propose  not  to
 dismantle  any  railway  line  wherever  it  may
 exist.

 SHRI  RANDHIR  SINGH:  What  a
 Minister.

 DR  RAM  SUBHAG  SINGH  :  Where-
 ver  it  is  possible,  we  would  try  to  convert
 the  narrow  gauge  railway  into  the  gauge  of
 that  area.  If  there  is  a  metre  gauge,  we
 shall  try—I  do  not  know  how  far  our
 Tesources  will  permit—but  as  a  policy
 I  say  that  there  would  not  be  any
 dismantling  and  as  far  as  possible  we  will
 keep  on  strengthening  those  lines  800  also
 converting  them  into  the  gauge  of  that
 area,  be  it  metre  gauge  or  broad  gauge.
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 Quite  a  good  number  of  hon.  Members
 expressed  difficulties  of  the  Third  class
 Passengers  and  it  is  a  fact  that  India  is  a
 country  of  poor  people  because  99%,  of
 our  population  comes  from  very  poor
 families  and  most  of  them  do  not  travel
 but  if  they  have  to  travel  most  of  the
 People  travel  by  third  class  and  Shri  Deven
 Sen  and  just  now  Shrimati  Sangam  Laxmi
 Bai,  Shri  Sonavane  etc.  all  mentioned  about
 this.  So  our  effort  will  be  that  the  travell-
 ing  facility  must  be  improved  in  the  third
 elass.  Several  members  have  given  figures
 regarding  the  earnings  from  the  first  class
 Passengers,  air  condition  class  passengers
 and  third  class  passengers.  It  is  a  fact
 that  it  is  the  third  class  passangers  who
 are  keeping  the  rails  on  the  whels  though
 of  course  freight  is  another  thing  as  that
 gives  the  higher  but  it  is  the  third  class

 a

 ers  who  provide  the  backbone  of
 the  raifways.  Hon.  Shri  Berwa  said  that  it
 was  dup  to  the  danda  in  Rajasthan  that
 Pokharp—Jaisalmer  railway  was  set  up.

 He  does  not  know  how  that  railway
 line  came  into  existence  because  no
 amount  of  danda  can  deter  us  from  our
 policy  Interruptions.)

 That  also  he  has  no  mind  to  under-
 stand,  how  it  came  into  existence.  It  was
 the  Railways  which  approached  the
 Defence  Ministry  to  construct  the  railway  ;
 nobody  came  and  told  us.  My  good  fri:  nd
 Mr.  Berwa  should  develop  some  power  of
 understanding  at  least  in  regard  to  railway
 matters.  He  also  said  that  only  three  rail-
 way  lines  had  been  constructed  in  Rajas-
 than.  Again  he  lives  in  his  antiquated  ideas
 because  there  is  another  fourth  rallway
 line  from  Hindumalkot  to  Ganganagar,  a
 major  part  of  which  had  already  been  con-
 structed  and  I  shat]  see  that  it  is  expedited.
 That  also  was  not  due  to  his  efforts...
 Interruptions.)

 भी  झोंकार  लाल  बेरा :  किसके  दबाव
 में  हुआ  है  ?

 DR.  RAM  SUBHAG  SINGH  :  Udaipur
 Himmatnagar  line,  Churu  line,  Jaisalmer
 Pokaran  line  and  Hindumalkot  Ganga-
 pagar  line.  The  fifth  will  be  the  Barmer
 line,  (dnterrupsions.)
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 The  Government  of  Rajasthan  were
 concerned  about  the  drought  conditions.
 My  esteemed  friend  did  not  care  to  go  into
 that  drought  area.  Our  railways  are
 operating  there,  taking  food  and  fodder
 and  other  materials  to  Jaisalmer,  Pokaran
 and  other  areas  wherever  the  railways
 can  reach  ;  they  also  help  in  the  matter  of
 water.

 et  झोकार  लाल  बेरवा  :  सिर्फ  दस  पर-
 सेन्ट  की  झ्ापने  कटौती  की  है  1

 DR.  RAM  SUBHAG  SINGH:  What-
 ever  it  may,  we  have  done  something.  I
 have  offered  to  the  Rajasthan  Government
 that  they  can  demand  on  our  services  and
 they  will  ungrudgingly  be  given  to  help  the
 cattle  and  the  people  of  Rajasthan.  Mr.
 Berwa  has  got  the  air  conditloned  com-
 fort  in  this  Chamber  and  did  not  care
 to  lose  his  weight  by  visiting  those  areas,

 भरी  झोंकार  लाल  बेरबा  :  भापने  ही  जाने
 का  प्रयत्न  नहीं  किया,  मैं  तो  धर्म  कर  भाया

 हैँ

 DR.  RAM  SUBHAG  SINGH  :  Regard-
 ing  Kotah.Bundi-Chittorgarh  line  he  said
 that  he  could  give  us  Rs.  4  lakhs  or  some
 such  amount  and  also  shramdan  to  con-
 struct  that  line.  The  moment  he  deposite
 that  amoont  and  also  the  deposit  needed
 for  the  earthwork  from  Kotah  to  Bundhi,
 we  shall  start  {t.

 st  were  लाल  बेरवा :  हम  बिल्कुल
 तैयार  हैं  ।

 DR.  RAM  SUBHAG  SINGH:  You
 give  tomorrow  and  I  shall  start  it  the  day
 after.

 There  is  a  railway  line—the  Etah  line
 which  my  colleague  Mr.  Rohanla!l  opened
 when  he  was  a  Member  of  Parliament  in
 the  first  Lok  Sabha.  Prior  to  that  my
 friend  Shri  Musheer  Ahbmedjee  said  that
 it  was  uneconomical  and  yet  it  should  be
 maintained.  That  line  also  falls  in  the
 same  category  of  lines  and  it  {s  covered  by
 what  I  said.  But  he  made  two  points
 which  create  some  difficulty.

 He  said  that  any  number  of  people  get
 down  and  any  number  of  people  enter  the

 trains  without  tickets.  I  hope  he  will
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 exercise  his  influence  and  see  that  the  pressed,  but  it  may  not  be  possible  to
 people  travelling  by  that  railway  maintain
 the  railway  rules.  He  also  made  mention
 about  Kaskanj-Ammapur  crossing  and  he
 is  conversant  with  the  rules.  |  will  go  into
 that  matter  and  see  how  best  we  can  help
 him.

 There  wis  mention  of  the  shifting  of
 the  headquarters  from  Bombay  to  Ahmeda-
 bad.  Shri  Solanki  and  some  _  other
 Members  also  pointed  this  out.  But  I  have
 given  my  reply  to  this  point  when  I  was
 speaking  in  the  course  of  the  general  dis-
 cussion  of  the  railway  budget.

 Shri  Deiveekan  offered  to  undertake
 a  fast  at  my  residence  but  I  personally  do
 pot  believe  in  fasting.  If  he  comes  there,
 l  will  try  to  feed  him  and  not  provide
 any  opportunity  for  him  for  any  fasting.
 He  said  that  the  oame,  ‘Dalmiapuram’
 should  be  changed  to  Kallakudi.  It  is  up
 to  the  State  Government  of  Tamil  Nadu
 to  suggest  it  and  with  the  approval  of  the
 Home  Ministry,  we  can  get  any  name
 changed,  but  we  have  also  got.  station
 called  Kalligudi  on  the  Southern  Railway
 and  so  there  might  be  some  difficulty.

 Sbri  Deven  Sen  als»
 the  operating  raiio.  This  ratio  is  the  ratio
 of  working  expenses  to  gross  earnings.
 This  ratio,  therefore,  gets  affected  if  the
 variation  io  the  expenses  is  more  than  the
 variation  in  tbe  earnings.  A  direct  compari-
 son  of  operating  ratio  of  006  year  witb  tbat
 of  another  year  may  be  misleading  if  due
 allowance  is  not  made  for  variation  in  the
 prices,  and  the  wage  levels  which
 affect  the  expenses  and  the  levels  of
 fares  andfrcight  which  affect  the
 earnings.  Isolating  the  effects  of  extra-
 neous  factors  such  as  successive  increases
 in  dearness  allowance,  merger  of  part  of
 dearness  allowance  with  pay,  increase  in
 prices  of  coal,  excise  duty,  cess  and  sales-
 tax  on  coal,  increase  in  the  price  of  diesel,
 {ncrease  in  electricity  tariff  rate,  and  so
 on—these  also  are  taken  into  account  in
 this  connection.  !  am  mentioning  all  these
 items  because  it  is  not  only  the  dearness
 allowance  which  has  brought  us  into  this
 difficulty  ;  there  are  so  many  other  factors,
 and  besides  those  that  I  read  out,  there
 are  many  more  items.  |  am  quite  sym-
 pathetic  to  what  he  said.  Our  efforts  will
 be  to  meet  the  view-points  that  he  ex-

 mentioned  ४०००६

 accept  what  he  said,  but  this  much  assu-
 raace  I  am  giving  him.

 Shri  Abraham  mentioned  that  we
 should  not  introduce  devices  which  might
 result  in  retrenchment.  Shri  Deven  Sen
 also  said  and  quite  a  good  number  of
 Members  from  our  side  were  also  very  keen
 on  that.  This  is  not  going  to  be  our  policy.
 We  do  not  want  to  be  harsh  on  any
 worker.  400  not  want  to  introduce  any
 device  which  will  result  io  resrenchment,
 but  situated  as  we  are,  the  House  will
 appreciate  our  difficulty  that  if  we  keep
 the  railways  in  an  antiquated  form,  then
 there  would  be  any  improvement.  So,  we
 are  going  to  introduce  all  the  technical
 devices,  the  most  modern  devices,  but  at
 the  same  time  we  will  see  that  no  worker
 is  retrenched.

 If  the  extraneous  factors  are  eliminated
 from  expenditure,  the  comparable  expenses
 per  thousand  traffic  units,  de  passenger
 kilometres  ptus  net  tonne  kilometres  has
 steadily  come  down  over  the  years  from
 Rs.  49  |  in  1960-61  to  Rs.  I8/-  in  1968-69,
 a  reduction  of  about  5.8  per  cent,  indi-
 cating  the  inbuilt  resilience  to  handle
 higher  leaves  of  traffic  without  a  correspon.
 ding  increase  in  expenditure.

 Shri  Deven  Sen  also  referred  to  the
 setting  up  of  a  tribunal  or  some  other
 body  to  go  into  the  question  of  need-based
 minimum  wage  for  railwaymen.  It  has
 often  been  clarified  that  the  railway
 employees  cannot  be  dealt  within  isolation
 and  their  emoluments  and  other  benefits
 have  to  be  determined  within  a  frameword
 adopted  in  respect  of  Central  Government
 employees  as  a  whole.  The  railwaymen
 have  benefited  substantially  by  the  general
 decisions  taken  by  the  Central  Government
 for  all  its  employees  in  respect  of  fringe
 benefits.  An  instance  of  such  benefits  is
 the  grant  of  liberalised  family  pension.  {t
 cannot  be  overlooked  that  the  railway
 sorvants  are  also  Central  Government
 employees  and  that  it  isa  pubtic  atility
 service,  the  entire  income  of  which  goes
 to  the  nation  as  a  whole.  While  there  is
 room  for  minor  adjustments  in  pay  scales
 and  allowances  of  individual  categories  of
 railway  staff—this  is  constantly  under  re-
 view  in  the  course  of  periodical  negotia-
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 tions  with  organised  labour—it  would  not
 be  desirable  to  remit  the  question  of
 minimum  wage  or  the  general  pay  structure
 fo  a  special  tribunal  meant  for  railways.
 Even  ,now  the  scales  of  pay  of  running
 staff,  rates  of  payment  to  casual  labour,
 emoluments  cf  gangmen  etc.  have  been
 referred  to  the  adhoc  Railway  Labour
 Tribunal,  presided  over  by  Justice  Miabhoy.
 A  general  investigation  will,  however,  have
 to  be  appropriately  done  by  a  Pay  Com-
 mission  or  a  like  body.

 In  regard  to  the  question  of  need-
 based  minimum  wage,  the  Second  Pay
 Commission,  1957-59,  went  into  the  matter
 in  detail  and  after  very  careful  exami-
 nation  of  all  aspects  of  the  question,  re-
 commended  that.  the  minimum  should  be
 Rs.  80  per  month.  In  doing  so,  the  Com-
 mission  examined  the  quantitative  aspect
 of  determining  the  need-based  minimum.
 The  commission  made  an  independent  cal-
 culation  collecting  fresh  views  from  emi-
 nent  nutritional  experts  in  this  country.
 The  cost  of  food  at  the  prevailing  price
 was  worked  out  and  cost  of  honcing,
 clothing,  etc.  was  also  added  to  these
 more  or  less  as  recommended  by  the  IS5th
 Labour  Conference.  Subsequently,  incre  «es
 in  emoluments  have  been  effected  through
 the  raising  of  dearness  allowance  from
 time  to  time,  in  accordance  with  the  re-
 commendations  of  various  commissions,
 the  last  of  which  was  the  Gojendragadkar
 Commission.

 The  need  for  fixitian  of  minimum
 wages  including  a  national  minimum  wage,
 the  means  of  increasing  productivity  in-
 cluding  the  provision  of  incentive  to  wor-
 kers,  etc.  are  matters  under  the  con-
 sideration  of  the  National  Commission
 on  Labour,  whose  report  has  to  be  awaited
 before  any  definite  norms  regarding  need-
 based  minimum  wage  can  be  evolved.

 Shri  Deven  Sen  made  reference  to
 more  work  being  given  to  labour  co-
 operatives  and  elimination  of  casual  and
 contract  labour.  At  present,  Labour  Co-
 operative  Societies  are  functioning  at  about
 85  locations  on  contract  for  work  relating
 to  handling  of  goods,  parcels.  coal.  coal
 ashes,  cinder  picking,  etc.  Recently  we
 have  liberalised  the  conditions  of  contract
 of  work  to  genuine  Labour  Co-operative
 Societies  upto  certain  monetary  timits—
 to  be  precise  upto  Rs.  1,20,000  per
 apna,
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 I  do  hope  that  before  long  this  will
 make  a  desirable  impact  on  the  labour
 emp!oyed  by  us  io  the  right  direction.

 SHRI  S.  KUNDU:  Your  station
 masters  are  contractors  who  handle  the
 cases.

 DR.  RAM  SUBHAC  SINGH:  Then
 it  serves  ycur  purpose,  because  you  advocate
 their  cause.  Anyway,  we  are  going  to  hand
 it  over  to  the  workers  co-operatives.  Then,
 if  they  are  doing  anything  wrong,  they
 would  not  be  allowed  to  do  that.

 Shri  Ram  Avtar  Shastri
 canteen  at  Subarmati.  |
 is  some  trouble  about
 prepared  to  hand  it
 co-operative

 Shri  Solanki,  Shri  Deiveekan  Shri
 A.  S.  Saal  and  Shri  Ram  Avatar  Shastri
 referred  to  mon-gazetted  employees  of
 railways  such  as  commercial  clerks,  coach
 attendants,  train  controllers,  guards  etc.
 As  |  have  already  announced  in  my  bud-
 get  speech,  the  question  of  granting  relief
 tu  staff  who  may  hive  attained  the  maxi-
 mum  cf  their  sc  les  of  pay  is  receiving
 consideration.  |  might  add  that  the
 requirements  of  diferent  grades  of  staff
 are  under  examinition.  We  propose  to
 see  that  nobody  feels  aggrieved.  We  will
 Pay  special  attention  to  this  because  quite
 a  large  number  of  hon  Meinbers  have
 referred  to  it.

 referred  to  the
 know  that  there

 that.  But  we  are
 over  to  the  worker's

 Shri  Deiveek.n  stated  that  the  Southtrn
 Railways  have  b:en  granted  only  Rs.  222
 lakhs  for  staff  welfare  whereas  Northern,
 Western  and  Hastero  Railways  have  been
 given  Rs.  350  lakhs  each.  This  is  due  to
 the  fact  that  the  number  of  staff  in  the
 Southern  Railways  {s  tess  as  compared  to
 the  othar  railways

 Shri  Ram  Avatar  Shastri  referred  to
 the  extension  of  the  Factories  Act  to  wor-
 kers  in  locosheds.  This  matter  was  con-
 sidered  at  length  by  Justice  Rajadhyaksha
 in  1946-47,  and  he  made  a  specific  recom-
 mendation  that  in  consideration  of  the
 fact  that  in  locosheds  factory  and  non-
 factory  type  of  workers  have  to  perform
 duties  side  by  side,  they  should  be  governed
 by  the  Hours  of  Bmployment  Regulation.
 Accordingly,  in  the  Factories  Act  it  was
 specitically  indicated  that  the  workers  of
 locosheds  would  be  excluded  from  the
 operation  of  that  Act.  It  may  be  of  igterest
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 to  note  that  although  the  locoshed  wor-
 kers  are  governed  by  the  Hours  of  Employ-
 ment  Regulations,  a  further  limitation  has
 been  voluntarily  imposed  in  that  for  any
 duty  performed  in  excess  of  48  hours  of
 work,  as  indicated  in  the  Factories  Act,
 the  workers  of  the  locoshed  will  be  entitled
 to  weekly  overtime  at  one  aod  a  half  times
 their  normal  wages.

 Then,  Shri  Parmar  referred  to  Adibasi
 areas  and  Shri  Sonavane  referred  to
 Scheduled  Castes  and  Scheduled  Tribes.
 As  Ihave  stated  in  my  previous  speech,
 our  effort  will  always  be  to  see  that  the
 rules  in  respect  of  Scheduled  Castes  and
 Scheduled  Tribes  are  observed  as  fully  as
 possible.  I  know  their  difficulties.  As  I
 promised  on  the  last  occasion,  I  will  my-
 self  go  into  the  matter.  I  know  the  pro-
 blem  of  Shri  Sonavane  and  I  will  try  to  see
 that  he  feels  satisfied.

 Shri  A.  G.  Sonar  referred  to  the
 transport  difficulties  faced  by  the  fruit
 growers  of  Maharashtra,  Andhra  Pradesh
 and  other  areas.  At  the  instance  of  Shri
 Shinde,  we  have  now  put  a  time  limit  that
 in  five  or  six  days  every  wagon  from
 Bhusawal  must  reach  Delhi,  or  within  a
 particular  time  it  should  reach  Bomday
 and  from  the  Madras  side  also  it  should
 reach  Calcutta  or  any  other  destination.
 I  will  see  that  time-table  is  rigorously
 observed.

 He  said  that  he  was  finding  difficulty
 fn  getting  wagons.  We  will  also  try  to
 meet  their  wagon  requirement  because  that
 is  such  a  precious  commodity  and,  at  the
 same  time,  perishable  also.  If  it  reaches
 Rajasthan  of  Shri  Berwa,  it  will  be  of
 great  value  as  also  here  in  Delhi.

 Shri  A.  0.  Soner  also  said  about  loyal
 workers.  I  have  already  said  that  we  are
 going  to  be  governed  by  the  announce-
 ment  made  by  the  Home  Ministry  both
 in  the  Lok  Sabha  as  well  asin  the  Rajya
 Sabha  and  we  will  implement  that  én  soto
 and  be  as  liberal  as  possible.  But  I  do  pay
 my  tribute  to  the  workers  about  whom
 Shri  A.G.  Sonar  made  a  mention  and
 gaid  that  uward  should  be  given  to  loyal
 workers  (Jurersuption).  Tho  hon.  Member
 must  remember  that  the  vast  majority  of
 workers  in  the  Railway  are  loyal.

 Sbri  Kanwar  Lal  Gupta—he  ip  pot
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 here  —said  that  there
 in  Calcutta.  838  said,  the  danda  of  Shri
 Berwa  ..(Interruption),  any  ghera»  or  any
 threat  would  not  affect  our  working.  If
 anybody  feels  that  by  ghe  ao  he  can  coerce
 us,  he  is  living  in  a  fool’s  paradise,

 was  some  pherro

 The  vast  majority  of  workers  in  the
 Railways—24  lakhs  out  of  3३  lakh  rail-
 way  employees—attended  work.  [t  would,
 naturally,  be  difficu:t  to  award  all  thesc
 I24  lakh  people.  However,  Government
 have  taken  a  decision  to  give  rewards  to
 those  railway  employees  who  remained  at
 theic  post  of  duty  under  Gifficult  circum-
 stances,  sometimes  involving  risk  to  their
 personal  safety.  Recommendations  from
 various  offices  in  this  regard  are  being
 scrutinised  and  considered  for  grant  of
 monetary  or  other  recognition.

 Shri  Solanki  also  pointed  out  decate-
 gorisation.  We  will  examine  his  ideas,
 though  of  course  it  is  being  done  due  to
 small  revenue.

 My  hon.  friend,  Shri  Yadav,  said  about
 his  area.  We  have  already  asked  them  to
 sutvey  that  area  for  introducing  a  broad
 gauge  railway  and  will  keep  io  mind  what
 Shri  Yadav  suggested  just  now.

 He  also  said  about  the  introduction  of
 sleeper  coach.  That  will  be  done,  but
 perhaps  it  will  be  difficult  to  reduce  the
 price  of  food  just  at  the  moment.

 Shri  Deiveekan  wanted  to  introduction
 for  Rajdhani  Express  from  Delhi  to  Madras.
 Shri  Abraham  wanted  that  some  troins  or
 coaches  should  run  from  Bombay  to
 Ernakulam,  from  Delhi  to  Ernakulam,  from
 Delhi  to  Trivandrum  etc.  Long  time  back
 I  had  introduced  a  coach  from  here  to
 Ernakulam  and  we  do  propose  to  introduce
 one  from  Bombay  to  Ernakulam.  |  will
 keep  in  mind  his  suggestion.  If  I  am  not
 making  any  announcement  in  that  regard
 just  now,  it  does  oot  mean  that  we  will
 ignore  his  good  suggestion

 What  he  said  about  Tellicherry  and
 Mysore  is  a  very  pertinent  point.  Though
 of  course  other  points  that  he  made  out
 are  equally  pertinent,  that  will  really  opeo
 up  an  area  which  has  not  yet  been  opened.

 Shri  Chandrika  Prasad  wanted  that
 there  should  be  a  through  coach  for  Ballia.
 We  shall  bave  to  bear  in  mind.  Ballias
 Deed  because  Ballia  wag  the  first  district,
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 like  the  western  districts  of  Bihar,  to  incur
 the  wrath  of  the  British  Goveroment.

 8.50  hrs.

 (Mr-  Deputy-Speaker  in  the  Chair}

 Therefore,  we  shall  have  to  keep  in
 mind  the  needs  of  Ballia.  There  is  a  pro-
 posal  to  introduce  a  through  coach  from
 Gorakhpur  to  Ballia.  His  other  require-
 ments  will  alsu  be  met  in  time.

 ]  believe  ]  have  covered  tust  uf  the
 points...

 क्रो  रणधोर  सिह  :  पय  क्लास  का  नाम
 “जनता  क्लास"  रख  दिया  जाये  ।

 डा०  राम  सुमग  सिंह:  इस  पर  विचार
 किया  जायेगा  1

 With  a  view  to  obviating  overcrowding,
 we  are  going  to  introduce,  from  Ist  April,
 quite  a  good  number  of  trains.  We  have
 already  introduced  the  Rajdhani  Express
 between  Delhi  and  Howrah  which  has  becn
 criticised  or  welcomed.  The  Golkonda
 Express  is  also  there.

 Then,  Shri  Nageshwar  Dwivedi  pointed
 out  the  difficulties  of  his  people  coming
 from  Bombay  to  eastern  UP.  districts.
 There  also,  we  are  increasing  the  number
 of  dayson  which  that  train  will  run,  that
 is,  from  fout  days  in  a  week,  is  will  run  on
 six  days  in  a  week,  from  Bombay  to  AlJaha-
 bad  and  from  Allahabad  to  Howrah.
 There  are  additional  suburban  trains  bet-
 ween  Howrah  and  Andal  and  between
 Howrah  and  Ulubaria,  that  is,  four  addi-
 tiona!  pairs  of  suburban  trains,  There  ts
 one  pair  of  additional  tralns  between
 Howrah  390  Kharagpur  and  the  introduc-
 tion  of  I6  additional  suburban  trains  on
 the  Howrah  Division  and  4  additional
 suburban  trains  on  Seaidab  Division.  The
 following  additional  through  coaches  are

 being  introduced,  one  additional  through
 coaeh  between  Jabaipur  aud  New  Delbi
 and  one  additional  through  coach  between
 Poona  and  Nagpar.  Similarly,  there  are
 quite  a  good  number  of  coaches  which  are
 going  to  be  made  available  from  the  next
 month.  (/nterruption)  Rajasthan  will  auto-
 matically  be  put  at  an  advantageous
 position  if  any  coach  is  added  between
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 Delhi  and  Bombay  or  between  Bombay  and
 Ahmedabad.

 About  the  other  poiats  which  have  not
 been  covered,  we  will  consider  them  and
 send  replies  to  hon.  Members.  With  these
 words,  I  propose  the  Demands  for  the
 acceptance  of  the  House.

 SOME  HON.  MEMBERS  rose-

 MR.  DEPUTY  SPEAKER  :  As  I  have
 already  said,  |  will  give  an  opportunity  to
 those  who  had  bo  oppurtunity  to  speak.
 Only  questiuns  to  be  put.

 SHRI  MANUBHAI  PATEL:  Sir,  I
 welcome  the  proposal  of  the  hon.  Minister
 regarding  not  dismnentling  certain  tracks.  |
 come  from  (the  area  in  wnich  there  is  the
 biggest  railway  station  und  the  biggest
 railway  track  in’  the  world  as  the  narrow:
 gauge  line.  Out  of  760  miles  in  Western
 Railway,  7I8  miles  are  in  Gujarat.  So,  I
 would  like  to  know  from  the  hon.  Minister
 categorically  as  to  whether  this  also  will  be
 iocluded  in  his  proposal  of  not  dismantling
 certain  tracks.

 शी  यमुना  प्रसाद  मंडल  (समस्तोपुर)  :
 उत्तर  विहार  मे  पूर्वत्तर  रेलवे  के  क्षत्र  में  कोसी
 में  भारत  सरकार  की  सहायता  से  करीब  00
 करोड़  रुपये  खच  हुए  हैं।  क्‍या  मंत्री  महोदय
 वहां  पर  ४  मील  के  बजाये  28  मील  (निमंला
 राधोपुर-प्रतापगंज)  रेस्टोर  करेंगे,  क्योंकि  वहाँ
 पर  रेलवे  की  जमीन  भी  है  द्रौर  रेलवस्टेशन्ज
 के  मकानत  भी  बने  हैं।  इस  प्रकार  वहां  पर
 ग्रीन  रेवोत्यूशन  के  साथ  रेलवे  रेवोल्यूशन  भी
 लाइये

 श्री  शशि  भूषण  (खारगोन)  :  प्रध्यक्ष  महो-
 दय,  मंत्री  महोदय  का  ध्यान  में  श्रपमे  क्षेत्र  की
 और  दिलाना  चाहता  हूँ  कि  5  हजार  वर्गमील  का
 एरिया  है  सण्डबरा  और  दोहद  रेलवे  लाइन  का
 जिसवा  904,I9l5  से  लेकर  परब  तक  6  बार
 सब  हो  चुका  है  >  तो  कब  तक  वहां  रेलते  लाइन
 लग  सकती  है,  इसके  बारे  में  बह  एक  निश्चित
 समय  बता  दें  दस  साल,  पचि  साल,  दो  साल

 “जिस से  कि  वहां  के  लोग  पथ  रख  सके  ?  सौ
 साल  से  चैय  रख  रह  हैं  क्या  हू  काफी  नहीं  है?
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 थी  मोलहू  प्रसाद  (वांसगांव)  :  मैं  मंत्री

 महोदय  से  पूछना  चाहता  हूँ  कि  गोरखपुर  पूर्वोत्तर
 रेलवे  का  जो  हैडक्वार्टर  है  वहाँ  रजही  कैम्प
 में  i48  जवान  फरवरी  067  में  भर्त्ती  किये

 गए  थे  उनके  बार  में  पुलिस  जांच  और  मेडि-
 कल  जाँच  तथा  एक्सरे  भी  हो  चुका  था  1  लेकिन
 जब  मैंने  प्रश्न  पूछा  तो  पता  चला  कि  मितव्ययता
 के  उद्देश्य  से  उसे  के  सिल  कर  दिया  गया  ।  फिर
 दोबारा  श्राज  पता  चल  रहा  है,  मैंने  पूछा  कि
 जब  मितव्ययता  बरतनी  थी  तो  दोबारा  भर्त्ती
 क्यों  की  गई  ?  फरवरी  968  के  मध्य  में  53
 जवान  फिर  भर्ती  किए  गए  तो  45  जवान  जो

 पहले  र्त्त  हुए  थे  जिनकी  मेडिकल  परीक्षा  हो
 चुकी  थी  उनको  क्‍यों  कैंसिल  किया  गया  श्रौर

 यह  नई  भर्त्ती  क्यों  की  गई,  तो  उसका  उत्तर

 यह  दिया  जा  रहा  है  कि  वर्तमान  शजनुदेशों  के

 श्रस्तरगंत  उसे  खत्म  कर  दिया  गया  है।  मैं  जानना

 चाहता  हूँ  वह  कौन  से  अनुदेश  हैं,  जगा  उसकी

 एक  प्रति  सभा  पटल  पर  मंत्री  महोदय  रखेंगे

 श्रौर  45  जवान  जो  पहले  रभ्ती  किए.  गए  थे

 उनको  पुनः  नियुक्त  करने  का  प्रयत्न  करेंगे  ?

 श्री  चचा्द्र  शेखर  सिह  (जहानाबाद)  :

 श्रध्यक्ष  महोदय,  मैं  मंत्री  जी  से  तिवेदन  करना

 चाहता  हूं  कि  बरवाडीह  लाइन  को  दक्षिणी

 बिहार  से  बारून  दाऊनगर  ग्ररवल  पाली  विक्रम

 होते  हुए  बिहाटा  से  मिलाया  जाय  शर  गया  से

 टैकारी  कुरथा  श्रतौलह  पालीगंज  होते  हुए  बिहटा
 को  मिलाया  जाय  ।  पटना  गया  लाइन  पर

 जहानाबाद  स्टेशन  पर  पुल  के  ऊपर  छावनी  प्रौर

 प्लेटफार्म  के  ऊपर  शेड  बनाया  जाय  ।  ज़हानाबाद
 एरकी,  मकदूमपुर  टेहदा  इन  तमाम  स्टेशनों  पर
 हाड  बनाया  जाय  भ्रौर  मुठेर  के  पास  चौकीदार

 गुमटी  शीज्न  खोली  जाय  1  जहानाबाद  में  फर्स्ट

 बलास  श्र  सेकेंड  क्लास  के  प्रतीक्षालयों  को
 शीघ्र  बनाया  जाय  +  मंत्री  महोदय  क्या  इनके

 ऊपर  घ्यान  देंगे

 ध्  मीठा  लाल  मोगा :  (सवाई  माधोपुर)  :

 उपाध्यक्ष  महोदय,  गुझे  नड़ा  दुख  हुश्ना  कि  मंत्री

 महोदय  ने  मेरे  एक  भी  सवाल  का  उत्तर  नहीं
 eon
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 दिया  ।  मैंने  गंगापुर  हकूल  के  बारे  ,  में  गंग।पुर
 प्लेटफाम  पर  छाया  के  बारे  में  भौर  सचाई

 माधोपुर  रेलवे  पुल  के  बारे  में  पूछा  था  ।धौलपुर
 से  गंगापुर  शौर  गंगापुर  से  दौसा  तक  लाइन  के

 लिए  जिसमें  घौलपुर  से  गंगापुर  तक  सर्वे  के

 लिए  योजना  में  विचाराथं  स्वीकार  कर  लिया
 गया  हैं,  लेकिन  श्राज  तक  उसका  सर्बे  नहीं
 किया  गया,  वह  कब  से  करवा  रहे  हैं  शौर  जैसा
 बेरवा  साहब  के  जवाब  में  श्राप  कहा  कि  4
 लाख  रुपये  जमा  करा  दो  तौ  नई  रेलवे  लाइन
 निकाल  देंगे,  तो  ऐसा  कोई  प्राधवासन  हमें  भी

 दीजिए  कि  हम  कितना  रुपया  जमा  करायें  तव

 लाइन  निकालेगे  ?  वहां  पर  यात्रियों  को  सवारी
 की  बहुत  तकलीफ  हो  रही  है  श्रीर  इसकी  बहुत
 दिनों  से  मांग  हो  रही  है  क्षंत्र  का विकास  रुक

 रहा  हैं।  लेकिन  उसके  लिए  श्रापने  कुछ  नहीं
 किया  ।

 श्री  गुणा  नन्द  ठाकुर  (सहरसा)  :  उपा-
 ध्यक्ष  महोदय,  जब  डा०  राम  सुभग  सिंह  जी
 बीच  में  रेलवे  के  राज्य  मन्त्री  थे  श्रौर  उसके
 बाद  जब  श्री  पुनाचा  रेल  मंत्री  थे,  मैं  इनको
 याद  दिलाना  चाहता  हूँ,  मैं  कोई  ऐसी  माँग  नहीं
 रख  रहा  हूँ  ग्रौर  न  कोई  भीख  मांग  रहा  हूँ,  यह
 भी  मैं  स्पष्ट  कर  दू,  इ  नको  अपने  बचन-भंग  का
 दोषी  करार  देना  चाहता  हूँ,  966  में  इन्होंने
 सुपौलप्रतापगंज  रेलवे  लाइन  फा  उद्घाटन  किया
 था।  भाज  बड़ी  खुशी  की  बात  है  कि  डाक्टर

 साहबपुन:  रेल  मंत्री  बन  गए  हैं।  उस  समय  राज्य
 मन्त्री  थे,  ध्राज  कंबिनेट  मंत्री  हैं।  मैं  डाक्टर
 साहब  से  निवेदन  करूगा  कि  उत्तर  बिहार  के

 सहरसा  जिले  के  पिछड़ेपन  को  देखते  हुए  इन्होंने
 सुपोल  प्रतापगंज  रेलवे  लाइन  बढ़ाई  है  जिसके
 लिए  मैंने  भ्रनणशन  करने  का  नोटिस  दिया  था  1
 मैं  प्राथंना  करता  हैँ  कि थरभीठा  से  भबतियाही
 तक  क्‍यों  नहीं  उस  रेलवे  लाइन  को  बढ़ा  रहे
 हैं?

 मेरा  दूसरा  रावाल  हैं  कि  कोसी  योजना  का
 काम  करीब  करीब  पूरा  हो  गया  |  बथनहा  से
 भीमनगर  तक  कोसी  योजना  की  नैरों  मोटर
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 लाइन  प्रभी  पड़ी  हुई  हैं।उस  नेरो  मीटर
 लाइन  को  मीटर  गैज  में  बदल  दें  भ्रौर  उस
 रेलवे  को  सरकार  भ्रपने  हाथ॑  में  ले  ले  तो  सहरसा
 जिले  का  उत्तरी  भाग  पूर्ण  रूप  से  विकसित  हो
 जायगा  |  क्‍या  सरकार  इस  को  लेने  का  विचार
 कर  रही  है  ?

 तीसरा  प्रश्न  यह  है  कि  मानसी  श्रीर  सहरसा
 के  बीच  कोसी  पर  जो  रेलवे  का  पुल  है,  बह
 बहुत  पुराना  है,  रेलवे  विभाग  ने  प्रव  तक  उसका
 रिपेयर  नहीं  किया  है,  वहाँ  पर  दुघंटना  होने  का

 बहुत  खतरा  है-मैं  चाहता  हैँ  कि  सरकार
 उसकी  रिपेयर  शीघ्र  करायें  1

 चौथी--व्हाया  सहरसा  एक  एक्सप्रस  ट्रेन
 देने  की  कृपा  करें।  मैंने  चार  प्रश्न  किये  हैं,  मैं

 चाहता  हूँ  कि  मन्त्री  महोदय  इनके  बारे  में
 कंटेगोरिकल  एशोरेंस  दें  t

 9.00  brs.

 शी  जगेश्वर  यादव  (बांदा)  :  बांदा  जंक्शन
 पर  एक  पूल  बनाने  के  लियें  2  लाख  49  हज़ार
 रुपये  की  एक  योजना  मन्जूर  हुई  थी,  लेकिन

 इकानामी  का  नाम  लेकर  भ्रव  उस  पुल  बनाने
 के  काम  को  बन्द  किया  जौ  रहा  है।  इस  काम
 पर  30  हजार  रुपये  खर्च  हो  के  हैं,  उसका

 लोहे  का  पूल  भी  बन  चुका  है,  लेकिन  भ्रब

 इकानमी  के  नाम  पर  उसकी  बंद  किया  जा  रहा

 है  1  इस  पूल  का  वहां  पर  बनना  बहुत  जरूरी

 है,  हर  साल  वहां  पर  9-I0  ret  मारे  जाते

 हैं  v

 दूसरे--बांदा-लखनऊ  एक्सप्रेस  को  मानिक

 पुर  तक  ले  जाया  जाय  इसके  बीच  में  चित्रकूट
 एक  बहुत  महत्वपूर्ण  स्थान  है,  इस  गाड़ी  के

 बहा  तक  ले  जाने  से  उस  की  महत्ता  भोर  बढ़
 जायगी  |

 भी  रखधीर  सिंह  :  मैं  तो  सिर्फ  यहो
 चाहता  हैँ  कि  थर्ड  क्लास  का  नाम  बदल  कर

 जनता  क्लास  कर  दिया  जाय  |
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 SHRI  M.  N.  NAGHNOOR  (Belgaum)  :
 Sir,  we  have  been  requesting  the  Govern-
 ment  of  India  for  the  past  ten  years  to
 broad-gauge  the  Poona-Bangulore  railway
 line.  Aad,  the  Government  of  India  have
 been  pleased  to  broad-gauge  it  from  Poona
 to  Miraj.  That  is  one  thing.  Secondly,
 we  have  been  asking  them  to  broadguage
 the  line  from  Bangalore  to  Guntakkal.  The
 Hassan-Mangalore  railway  line  is  being
 laid.  It  is  a  metre  gauge.  Mangalore  is
 going  tu  develop  into  a  big  harbour  and
 it  is  also  a  potential  ore-carrying  railway
 line.  But,  unfortunately  the  Government
 of  India  does  not  respond  to  our  request.
 And,  this  gives  the  impression  the  Govern-
 ment  Of  India  does  not  want  to  broadguage
 the  line  in  Mysore  State  at  all  and  thev
 are  giving  unfair  and  unkiod  treatment  to
 Mysore.  These  are  the  three  standing
 examples.  J  want  to  ask;  Why  is  it  that
 you  are  not  clearing  these  projects  and
 make  them  more  broad-based  ?  That  is
 number  one.

 Secondly,  there  is  a  very  potential
 mining  area  in  Kudremuk  in  Mysore  State
 and  there  is  a  request  being  made  to  lay  a
 broad  gauge  railway  line  from  Hoobli  to
 Karwar.  The  Yugoslav  Government  and
 the  Japanese  Government  have  offered  to
 collaborate  and  finance  the  project  and
 they  have  offered  reasonable  terms  includ-
 ing  rupee  payments.  Will  the  Govern-
 ment  of  India  give  immediate  attention  to
 consider  these  proposals  ?

 हो  केदार  साथ  पास्थान  (रोसेरा)
 उपाध्यक्ष  महोदय,  लहरिया  सराय  से  सहरसा
 75  मील  है  भौर  हसनपुर  से  सकरी  50  मील
 है  ।  यह  इलाका  बहुत  बेकबड़  है,  वहां  पर  रेलवे
 लाइन  बनाने  की  बहुत  प्रावश्यकता  है।  इसके
 लिये  बहुत  दिनों  से  लिखते-लिखते  थक  गये
 हैं,  लेकिन  दुर्घटना  मंत्री  जी......

 श्री  श्शाधीर  सिंह:  ये  तो  शानदार  मंत्री
 हैं  1

 शी  केदार  पासवान  :  हम  लोग  पुनाबा
 साहब  को  दुषंटना  मंत्री  कहते  हैं।  इस  लाइन  की
 यहां  पर  सश्त  प्रावश्यकता  है,  हम  लोग  लिखते
 लिखते  थक  गये  हैं  भौर  जनता  की  तरफ  से  यहू
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 [श्री  केदार  पासवान]
 ध्रावाज  प्रा  रही  है  कि  प्रगर  श्राप  यह  लाइन
 नहीं  देंगे,  तो  हम  लोग  सत्याग्रह  करेंगे,  रेलवे
 मंत्री  का  थेराव  करेंगे,  वहां  मर  जायेंगे  ।

 MR.  DEPUTY-SPEAKER  :  Before  I
 request  the  Minister  to  reply,  may  I  ask
 Shri  Limaye  whether  he  would  like  to  put
 a  question  on  some  point  he  has  raised  at
 this  late  stage  ?

 SHRI  MADHU  LIMAYE:  No,  no.

 मैं  नियम  का  पाबन्द  हैँ  प्रौर  नियम  के  अनु-
 सार  ही  चलता  हूं  v

 SHRI  5.  KUNDU:  May  I  request
 the  hon.  Minister  to  say  something  about
 the  recognitions  of  Unions  ?

 SHRI  P.  VISWAMBHARAN  (Trivand-
 rum):  May  |  get  an  assurance  from  the
 Minister  that  the  construction  of  the  Tri-
 vandrum-Kanyakumari  line  will  he  taken
 up  during  the  Fourth  Plan  period  ?

 डा०  राम  सभग  सिह  :  उपाध्यक्ष  महों-
 दय;  ,.(व्यवधान)  ...यमुना  मंडल  जी  ने  नाथ
 ईस्टर्न  रेलवे  के  बारे  में  कहा  ।  उनके  मुताबिक
 वे  उन  तमाम  क्षेत्रों  के एक  सम्मानित  प्रतिनिधी
 हैं...  (व्यवधान)  श्री  ठाकुर  जी  भी  हैं  शौर
 पासवान  जी  भी  हैं  7  तो  यमना  जी  के  कहने  के
 मुताबिक  सुपौल-प्रतागंज्ञ  लाइन  गई  और  थर-
 मीटा-भबतियाही  लाइन  किसके  कहने  से  जा  रहो
 है.  .(ध्यवधान)

 किसी  कौ  प्र  रणा  पाकर  मैं  कोई  फैसला
 नहीं  करता  हूँ घौर  ठाकुर  जी  के  कहने  से  ही
 मैं  कुछ  करू गा  V  श्रौर  प्रपने  मन  में  जो  प्रच्छा
 लगेगा  वही  करू  गा।  ,,.(व्यवधान)

 शशिभूषगा  जी  ने  खंडवा-दोहद  के  बारे  में
 कहा  था  ।...(व्यवधान),  ..इनकी  सत्याग्रह
 की  धमकी  से  कुछ  नहीं  किया  जायेगा।  जो
 बहुमत  की  राय  होगी,  वही  किया  जायेगा  |

 व्यबधान)...ये  सारा  भूठ  बोलते  हैं  ।
 »««  भ्यवधान)...
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 SHRI  SHRI  CHAND  GOYAL  (Chandi-
 garh)  ;
 ter?

 What  is  this  attitude  of.  the  Minis-

 MR.  DEPUTY-SPRAKER  :  No,  no.
 It  is  not  possible  to  interrupt  like  this.

 Sto  राम  सभग  सिह  :  तो  शशिभूषण  जी
 ने  खंडवा-दोहद  के  बारे  में  कहा  था  लेकिन  उस
 के  अभी  कागज  नहीं  झाये  हैं  कि  क्या  सर्व  हा
 है  और  क्या-क्या  बातें  हुई  हैं।  इसलिए  उन
 सारी  बातों  का  पता  लगा  कर  और  शशिभूषण
 जी  से  बात  करके  फिर  जैसा  मुनासिब  होगा
 करू गा  |

 मोलह  प्रसाद  जी  ने  मितव्यगिता  के  बारे
 में  कहा  था  श्रौर  सवाल  का  भी  जिक्र  किया
 था  ।  मैं  उस  सवाल  पर  विचार  करके  श्रौर
 मोन्टू  प्रसाद  से  बात  करके,  श्रगर  कहीं  अन्याय

 हुआ  है  तो  उसको  दूर  कराऊंगा  ।...(व्यवधान)
 चन्द्रणेखर  जी  ने  श्ररबल  जहानाबाद  वगैरह

 बेहटा  की  तरफ  ले  जाने  के  बारे  में  जो  कहा
 था  तो  वह  श्रभी  हमारी  हकीम  में  नहीं  है।
 लेकिन  उन्होंने  जो  शेड  बर्गरह  की  बातें  बताई,
 पटना-गया  लाइन  पर,  उसकी  मैं  देख-रेख
 कराऊ गा  दौर  देख ूगा  क्या  किया  जा  सकता  है।

 बांदा  के  बारे  में  यादव  जी  ने  जो  वातें
 बताई--स्कूल  के  बारे  में  तो  और  कुछ  दूसरी
 कठिनाइयों  के  बारे  में  तो  उसके  बारे  में  भी  में

 देख ुगा  कि  कया  स्थिति  है  शौर  जो  भी  सम्भव
 होगा  वह  करूंगा

 Shri  Naghnoor  spoke  about  conversion
 of  the  M  (९३  line  from  Poona  to  Bangalore
 into  BG,  That  is  being  done.  He  also
 spoke  about  so  many  other  lines.  What-
 ever  has  been  included  in  our  programme,
 will  be  done  at  the  moment.

 Shri  Bhagwat  Jha  Azad  had  mentioned
 about  the  Bhagulpur-Baunsi  Mandar  Hill
 line.  (Jaterruption),  He  is  ulso  a  Member
 of  Parliament.  That  will  be  covered.  That
 also  will  not  be  dismantled.  We  will  see
 how  to  extend  it,

 As  for  the  Kathua-Jammu  Hae  which
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 Shri  Qureshi  had  mentioned,  we  will
 expedite  it  and  get  it  completed  within
 scheduled  time.

 Shri  M.  Y.  Saleem  wrote  to  me  about
 the  Macherla-Nalgonda  line.  We  will
 attend  to  it.  |  have  no  papers  about  it
 just  now.  But  I  will  find  out  the  position.

 गंगापुर  के  बारे  में  आपने  जो  बातें  बतायी
 श्रौर  स्कूल  के  सम्बन्ध  में  भी  तो  उस  स्कूल  के
 बारे  में  मैं  पता  लगा  कर  बताऊंगा  कि  कया
 करना  सम्भव  है  |  श्रौर  जो  श्रन्य  बातें  बतायीं
 उसके  साथ-साथ  यह  भी  बताया  कि  जिस  मानत-
 नीय  सदस्य  के  पौइंटस  का  उत्तर  यहां  नहीं  दे
 पाया  उसे  मैं  लिखित  भेज  दू  गा  ।

 MR.  DEPUTY  SPEAKER  T  know
 the  hon.  Minister  tried  to  cover  the  various
 points  raised  and  questions  were  ulso
 raised.  Certain  points  were  not  covered
 and  the  questions  were  not  replied  to,  I
 will  request  him  to  take  note  of  them  later
 on.

 I  will  now  put  all  the  cut  motions  to
 the  vote  of  the  House.

 All  the  cut  motions  were  pus  and  negatived

 MR.  DEPUTY  SPEAKER  I  shall
 now  put  the  damands  to  the  vote  of  the
 House.  The  question  is  :

 “That  the  respective  sums  not  excee-
 ding  the  amounts  shown  in  the  third
 column  of  the  order  paper  be  granted
 to  the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3Ist  day  of
 March,  1970,  jn  respect  of  the  following
 demands  entered  in  the  second  column
 thereof
 Demands  Nos.
 apd  20."

 The  motion  was  adopted.

 Ito  t,  LIA,  2  to  I8

 [The  Motions  for  Demands  for  Grants
 which  were  adopted  by  the  Lok  Sabha,  are
 reproduced  below  Ed.)

 Demand  No.  I—-Rallway  Board
 “That  a  sum  not  exceeding  Rs.

 1,42,20  000  be  granted  to  the  President
 to  defray  the  charges  whtch  will  come
 in  course  of  payment  d:ring  the  year
 ending  the  3ist  day  of  Match,  1970,  in
 7०7००  of  ‘Railway  Board’.”
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 Demand  No.  2—Miscellaneous  Expenditure
 “That  a  sum  not  exceeding  Rs.

 6,I,29,000  be  granted  to  the  President
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1970,
 in  respect  of  ‘Miscellaneous  Expendi-
 ture”,

 Demand  No.  3—Payments  to  Worked  Lines
 and  Others

 “That  a  sum  not  exceeding  Rs.
 17,58,000  be  granted  to  the  President
 to  defry  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1970,  in
 respect  of  ‘Payments  to  Worked  Lines
 and  Others’.”

 Demand  No.  4—Worktng  Expenses—Admi-
 nistration

 “That  a  sum  not  exceeding  Rs.
 75,60,35,000  be  granted  to  the  Presinent
 to  defray  the  eharges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  970  in
 respect  of  ‘Working  Expenses—Admi-
 nistration’.””

 Demand  No,  5—Working  expénses—Repairs
 and  Matotenance

 “That  a  sum  not  exceeding  Rs.
 -2,41,82,94,000  be  granted  to  the  Presi-
 dent  to  defry  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 1970,  in  respect  of  ‘Workiog  Expenses —
 Repairs  and  Maintenance’.”’

 Demand  No.  6  -Worhing  Expanses—Opera-
 ting  Staff

 “That  a  sum  not  exceeding  Rs.
 1,56,23,32,000,  be  granted  to  the  Presi-
 dent  to  defry  the  chatges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 1970,  in  respect  of  ‘Working  Expenses
 Operating  Staff’.”

 Demand  No.  7—Working  Expenses—Opera-
 thon  (Fael)

 “That  a  sum  not  exceeding  Rs.
 1,56,36,83,000  be  granted  to  the  Presi-
 dent  to  defry  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,  1970,
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 in  respect  of  ‘Working  Expenses—
 Operation  (Fuel)’.

 Demand  No.  8—Working  Expenses—Opera-
 tion  Other  than  Staff  and  Fuel

 “That  a  sum  not  exceeding  Rs.
 46  15.72,000  be  granted  to  the  President
 to  defry  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3!st  day  of  March,  1970,  in
 respect  of  ‘Working  Expenses—
 Operation  other  than  Staff  and  Fuel’.”

 Demand  No.  9—Working  Expenses—-Mis-
 cellaneous  Expenses

 “That  a  sum  not  exceeding  Rs.
 35,45,86,000  be  granted  to  the  President
 to  defry  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1970,  in
 respect  of  ‘Working  Expenses—
 Miscellaneous  Expenses’.”’

 Demand  No.  0—Working  Expenses—Staff
 Welfare

 “That  a  sum  not  exceeding  Rs.
 24,57,06,000  be  granted  to  the  President
 to  defry  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3{st  day  of  March,  970  in
 respect  of  ‘Working  Expenses—Staff
 Welfare’.”’

 ]—Working  Expenses—
 Appropriation  to  Depreciation  Reserve
 Fand

 “That  a  sum  not  exceeding  Rs.
 95,00,00,000  be  granted  to  the  President
 to  defry  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1970,  in
 respect  of  ‘Working  Expenses—Appro-
 priation  to  Depreciation  Reserve
 Fund’.”

 Demand  No.  iA—Working  Expenses—
 AD  propriotion  to  Pension  Fund

 “That  a  sum  not  exceeding  Rs.
 10,00,00,000  be  granted  to  the  President
 to  defry  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  970  in
 respect  of  ‘Working  Expenses—Appro-
 priation  to  Pension  Fund’.”’
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 to  General
 Revenues

 “That  a  sum  not  exceeding  Rs.
 ,59,0I,39,800  be  granted  to  the  Presi-
 dent  to  defry  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 1970,  in  respect  of  ‘Dividend  to  General
 Revenues’.

 Demaad  No,  3--Open  Line  Works
 (Revenue)

 “That  a  sum  not  exceeding  Rs.
 8,40,52,000  be  granted  to  the  President
 tu  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1970,  io
 fespect  of  ‘Open  Line  Works
 (Revenue)’.””

 Demand  No.  !4—Construction  of  New  |  ines
 “That  a  sum  not  exceeding  Rs.

 29,48,50,000  be  granted  to  the  President
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  Jist  day  of  March,  1970.
 in  respect  of  ‘Construction  of  New
 Lines’.”

 Demand  No.  |5—Open  Line  Works—Capital,
 Depreciation  Reserve  Fund  and  Develop-
 ment  Fuad

 “That  a  sum  not  exceeding  Rs.
 /5,16,15,62,000  be  granted  to  the  Presi-
 dent  to  defry  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,
 1970,  in  respect  of  ‘Open  Line  Works—
 Capital,  Depreciation  Reserve  Fund
 and  Development  Fund’.”

 d  No.  6—Peasi
 sion  Fund

 “That  a  sum  not  exceeding  Rs.
 6,34,59,000  be  granted  to  the  President
 to  defry  the  charges  which  will  cotne  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1970,  in
 respect  of  ‘Pensionery  Charges—Pen-
 sion  Fund’.”

 'y  Charges—  Pen-

 Demand  No.  7—Repayments  of  Loans  from
 General  Revenues  and  Interest  There-
 on—Development  Fund

 “That  a  sum  not  exceeding  Rs.
 1,59,53,000  be  granted  to  the  President
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 to  defray  the  charges  which  wil!  come
 ip  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1970,  io
 respect  of  ‘Repayments  of  loans  from
 General  Revenues  and  interest  thereon-
 Development  Fund’.”’

 Demand  No.  8—Appropriation  to  Develop-
 ment  Fund

 “That  a  sum  not  exceeding  Rs.
 1,91,51,000  be  granted  to  the  President
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3Ist  day  of  March,  1970,  in
 respect  of  ‘Appropriation  to  Develop-
 ment  Fuod’.”

 Demand  No’  20—Payments  towards  Amorti-
 sation  of  Overcapitalisation

 “That  a  sum  sot  exceeding  Rs.
 28,26,000  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1970,  in
 respect  of  ‘Payments  towards  Amortisa-
 tion  of  Overcapitalisation’.

 APPROPRIATIONS  (RAILWAYS)
 BILL,*  969

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  :  I  beg  to
 move  for  leave  to  introduce  a  Bill  to
 authorise  payment  and  appropriation  of

 -certain  sums  from  and  out  of  the  Consoli-
 dated  Fund  of  India  for  the  service  of  the
 financial  year  1969-70.  for  the  purposes  of
 Railways.

 The MR.  DEPUTY  SPEAKER  :
 question  is  ;

 “That  leave  be  granted  to  iotroduce
 a  Bill  to  authorise  payment  and
 appropriation  of  certain  sums  from  and
 out  of  the  Censolidated  Fund  of  India
 for  the  service  of  the  financial  year
 1969-70  for  the  purposes  of  Railways.”

 The  motion  wus  udopted

 DR.  RAM  SUBHAG  SINGH  :  |
 introducet  the  Bill.
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 T  beg  to  movef  that  the  Bill  to
 authorise  payment  and  appropriation  of
 certain  sums  from  and  out  of  the  Consoll-
 dated  Fund  of  India  for  the  service  of  the
 financial  year  1969-70.  for  the  purposes  of
 Railways,  be  taken  into  consideration.

 MR.  SPEAKER  :  The
 quesion  is  :

 “That  the  Bill  to  authorise  payment
 aod  appropriation  of  certain  sums
 from  and  out  of  the  Consolidated  Fuad
 of  India  for  the  service  of  the  financial

 DEPUTY

 year  1969-70  for  the  purposes  of
 Railways,  be  taken  Into  considera-
 tion.”.

 att  मधु  लिमये  (मु  गेर)  :  उपाध्यक्ष  महो-
 दय,  मैं  ने  लिख  कर  दिया  है,  मुफे  बोलना  है।
 जो  सदस्य  लिख  कर  देता  है.  नियम  के  अनुसार
 काम  करता  है  उस  के  ऊपर  यह  श्न्याय  कश
 रहे  हैं  ।

 MR.  DEPUTY  SPEAKER  :  The  hon.
 Member  should  bear  with  me.  I  have
 gone  tbrough  the  points  he  has  raised.  I
 have  followed  the  debate  as  far  as  possible
 carefully.  I  was  in  the  Chair  most  of  the
 time.  I  know  certain  points  raised  were
 not  covered.

 श्री  मु  लिमये  :  उपाध्यक्ष  महोदय,  मैं
 बिल्कुल  मयी  बात  कह  रहा  हूँ  जिस  को  किसी
 ने  भी  नहीं  उठाया।  श्राप  सुन  लीजिये।  मैं
 साधारण  दुघंटनाश्रों  की  चर्चा  नहीं  कर  रहा
 हूँ  ।  मैं  एक  ठोस  बात  श्राप  के  सामने  रखना
 चाहता  हूँ  ।  उपाष्यक्ष  महोदय,  मैं  सवाल  उठा
 रहा  हूँ  इनसानियत  का  प्रौर  मानव  के  प्राणों
 की  प्रतिष्ठा  का।  श्राप  जरा  सोचिये,,,(व्यथ-
 धान)  ...प्राप  लोग  तो  कभी  मेहनत  नहीं  करेंगे
 श्रौर  दूसरा  करेगा  तो  लांछन  लगायेंगे  ।

 उपाध्यक्ष  महोदय,  लखीसराय  में  23

 '्रक्तूबर,  966  को  एक  भयंकर  दुषंटना  हुई
 जिस  में  82  लोग  कट  गये,  मर  गये  प्लौर  कई
 घायल  हो  गये।  उस  के  बारे  में...  (म्वव-
 धान)  eal  श्राप  सनिये  मैं  नई  बात  कह  रहा
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 [श्री  मधु  लिमये]
 हैं,  मेरी  समभ  में  नहीं  ar  रहा  है  श्राप  लोगों  में

 धीरज  क्यों  नहीं  है  ।  उपाध्यक्ष  महोदय,  उस  के
 बारे  में  रेलवे  सेफ़ी  कमिश्नर  ने  जांच  की
 लेकिन  जनवरी,  969  तक  रेलवे  सेफटी
 कमिश्नर  की  रपट  न  प्रकाशित  की  यई  श्रौर  न
 सदन  के  सामने  श्रायी  |

 इस  रपट  में  चार  सिफारिश  की  गई
 थीं...

 एक  माननोय  सदस्य  :  सत्याग्रह  भी  था  |

 श्री  सध  लिमये :  मुझे  सत्याग्रह  करना
 पड़ा,  शम  को  बात  है।  ग्राप  कुछ  काम  नहों
 करते  हैं  इसलिए  मुझे  जल  जाना  पड़ता  है।

 ,यह  रेलवे  सेफ़टी  ककिश्नर  कानून  के  अंदर
 नियुक्त  किया  गया  प्रधिकारी  है।  उस  ने  चार
 सिफारिशें  की  थीं।

 “Recommendations  :—(i)  —  Arrange-
 ments  may  be  made  at  Luckeesaral
 station  so  that  the  passangers  may  be
 apprised  of  the  trains  that  are  going  to
 Gaya  Branch  or  to  the  Main  Line,
 through  a  suitable  microphone  announ-
 coment.

 (ii)  In  stations,  provided  with  foot-
 over-bridge,  where  there  ts  incidence  of
 passengers  crossing  the  railway  line,  a
 suitable  type  of  fencing  barrier  may  be
 provided  between  the  line  lines  to
 prevent  such  unauthorised  action.

 (iii)  Improvement  of  electric  head-
 Nights  of  all  train  engines  Is  needed  by
 checking  the  power  and  focussing  of
 all  locomotives  In  use.

 (iv)  The  powers  under  Section  84  of
 of  the  Indian  Ruilways  Act  890  (IX
 890)  to  make  ‘Rules  regarding
 Notices  of  and  Inquiries  into  accidents’
 should  be  vested  in  the  Ministry  of
 Transport  and  Avjation  (now  Ministry
 of  Tourism  and  Civil  Aviation)  ;  under
 which  the  Commission  of  Railway
 Safety  functions’.

 इस  रपट  पर  उन्होंने  कौई  कार्यवाही  नहीं
 की  1  मैं  ने  यह  सवाल  यहां  पर  उठाया  था,
 प्रदन  पछे  थे  ।  कोई  कार्यव।ही  नहीं  को  गयी  1
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 फिर  इस  तरह  की  दुघंटनाएं  हुई  हैं  l4  फरवरी,
 968  को  ग्राधा  घंटे  की  बहस  बहस  मैं  ने
 यहां  पर  उठाई  ।  उस  के  बाद  भी  मेरे  सभावों
 पर  कायंवाही  नहीं  की  गई  |  श्रन्त  में  मुझे
 सत्याग्रह  करना  पड़ा  तब  इन  सुझावों  पर  भ्रमल

 हुमा  ।

 ध्रब  मेरा  सब  से  पहला  यह  सवाल  है  कि
 रेलवे  सेफ्टी  कमिहनर  की  रफ्ट  को  श्राप  लोगों
 ने  क्यों  दवाया  ?  l4  फरवरी  को  जो  दूसरी
 दुर्घटना  हुई  उस  म॑ं  जो  8  लोग  मर  गये  उन

 के  प्राण  क्या  डा०  राम  सुभग  सिंह  वापिस  ला
 सकते  हैं  ?  प्राण  लेना  प्रासान  है,  कत्ल
 करवाना  ऑ्रासान  है,  लेकिन  इ  सान  के  प्राणा  को

 वापिस  नहीं  लाया  जा  सकता  है  |  इसलिए,  डा०

 साहब,  ग्राप  भले  ग्रादमी  हैं  लेकिन  जब  से  रेलवे

 बोर्ड  ने  इस  तरह  की  लापर्वाही  बर्ती  है इसलिए

 उस  रेलवे  बोर्ड  को  श्राप  जब  बर्खास्त  करेंगे

 तभी  उन  18  लोगों  की  आत्मा  ह्ञान्त  होगी।
 8  लोगों  को  मरवाना  कोई  मामूली  बात  नहीं

 है।  यह  मेरा  पहला  मुद्दा  था।

 मेरा  दूसरा  मुद्दा  यह  है  कि  कलोल  बीजापुर
 लाइन  पर  2)  जनवरी  को  वहां  जो  सत्याग्रह

 चल  रहा  था  तो  सत्याग्रहियों  को  जानबूक  कर

 कटबाने  का  काम  जो  सलून  में  ऐएरिय।  श्राफिसर
 भागंव  बैठे  थ  उन्होंने  करवाया  है।  श्री  राग

 सुभग  सिह  को  मैं  फिर  पश्रपील  करना  चाहता

 हूँ  कि  वह  भले  प्रादमी  हैं  तो  क्या  उस  ऐरिया
 ग्राफिसर  को  तत्काल  सस्पैंड  करवाने  का  काम

 बहू  करेंगे  ?  उन  के  ऊपर  आरोप  क्‍या  है  ?

 ऐरिया  आफिसर  के  ऊपर  Id  क्रे  तहत
 abetment  of  an  offence  304  के  तहत  Culpable
 homicide  not  amounting  to  murder  307

 के  तहत  allempt  to  murder  श्रौर  333  के  तहत
 causing  grievous  hutt  endengerous  life  or
 personal  safety  का  चाज॑  लगाया  गया,  लेकिन
 ऐसे  भ्रफसर  को  जब  तक  मंत्री  महोदय  के  द्वारा
 सर्स्पड  नहीं  किया  जाता  है  तब  तक  मेरी  राय
 में  कोई  ठीक  तरीके  से  न्याय  नहीं  होगा।

 कलोल  बीजापुर  लाइन  के  इलाके  के  जो
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 देहाती  लोग  हैं  उन  के  ऊपर  बड़ा  न्याय  हुभा
 है  लोगों  को  कटवाया  गया  है।  मेहरबानी
 करके  भागंव  साहब  को  सस्पेंड  करके  पूरी  जांच
 करवाइये  |

 तीसरी  भ्ौर  भ्पनी  प्रंतिम  बात  मैं  एक
 वाक्य  में  कह  देना  चाहता  हैँ  कि  रेलवेज  ने
 रिटायरिंग  रूम्स  का  इंतजाम  करके  यात्रियों  की

 सुविधा  के  लिये  भ्रच्छा  काम  किया  है।  लेकिन
 मेरा  भ्रक्सर  यह  भनुभव  रहता  है,  श्रौर  शायद
 सभी  माननीय  सदस्यों  का  होगा,  कि  रेलवे
 झफसर  हमेद्ा  रिटायरिंग  रूम्स  पर  कब्जा  किये

 रहते  हैं  7  जो  भ्रफसर  छुट्टी  पर  होते  हैं  वह  तो

 साधारण  यात्री  माने  जा  सकते  हैं  लेकिन  जो
 लोग  ड्यूटी  पर  होते  हैं  कया  उन  के  सम्बन्ध  में

 मन्त्री  महोदय,  एक  हुक्म  जारी  करेंगे  कि  उन
 को  रिटायरिंग  ख्म्स  में  बिल्कुल  नहीं  रहना
 चाहिये  शौर  जो  मुसाफिर  लोग  हैं  उन्हीं  की

 सुविधा  के  लिये  रिटायरिंग  रूम  होने  चाहिये,
 जिन  में  कि  छुट्टी  पर  रहने  वाले  श्रफसर  भी
 शामिल  हैं  ?  झगर  यह  काम  मन्त्री  महोदय  कर
 देंगे  तो  सभी  मुसाफिर  उन  को  बधाई  देंगे  श्रौर
 मैं  ने  भी  उन्हीं  की  बातों  को  यहाँ  पर  रक्खा
 है  1

 SHRI  SRADHAKAR  SUPAKAR
 (Sambalpur)  ;  Sir,  I  want  to  raise  a  point
 of  order.  So  far  as  the  points  raised  by
 Shri  Madhu  Limaye  are  concerned,  |  want
 to  seek  some  light  from  you  :  whether at
 such  a  stage,  when  the  Appropriation  Bill
 has  been  moved,—if  we  give  notice  or
 even  without  notice  —we  can  go  on  talking
 about  things,  if  we  say  that  these  are  new
 matters:  If  we  can  speak  on  them,  then
 I  have  also  a  right  to  speak  and  continue
 the  debate  for  another  1S  minutes.

 MR.  DEPUTY-SPEAKER  :  He  has
 written  to  me  under  the  rules,  raising
 certain  points.  I  have  got  his  note  with
 me.  He  has  a  right,  though  his  last
 point,  about  Lakheesarai.  was  not  covered
 fully.  I  gave  him  permission  to  speak.
 Now,  please  reply.  Mr.  Ram  Subhag
 Singh.

 Be  शल  सुभग  सिंह  :  श्री  मघु  लिमये  ने
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 बतलाया  कि  रिटायरिग  र्म्स  का  वाजिब  रीति
 से  प्रयोग  नहीं  किया  जाता  श्रौर  जो  रेल  कमे-
 चारी  छुट्टी  पर  नहीं  होते  वे  भी  उन  का  इस्ते-
 माल  करते  हैं.  जिन  की  हैसियत  यात्रियों  की
 नहीं  रहती  ।  इस  सम्बन्ध  में  मैं  प्रभी  एक  भादेश
 जारी  करूगा  कि  किसी  भी  रिटायरिग  रूम  का
 गलत  प्रयोग  न  हो  ।

 SHRI  5.  KUNDU  (Balasore)  ;  There
 are  separate  rooms  such  as  ‘Officers’
 RetiringRooms.”  (Interruption)

 डा०  राम  सुमग  सिह:  वही  मैं  कह  रहा
 हूँ  कि  रिटायरिंग  रूम्स  का  प्रयोग  केवल  रेल
 पर  सफर  करने  वाले  लोग  ही  करें।  झगर वे
 किसी  ऐसे  व्यक्ति  के  लिये  रिजव॑  रहते  हैं  जिन
 की  गणाना  यात्रियों  में  नहीं  हो  सकती,  तो  झाज
 से  शन  के  लिये  वे  'रिजवें  नहीं  रहेंगे।

 कलोल  के  ऐक्सिडेंट  के  बारे  में  जो  श्री
 मधु  लिमये  ने  बतलाया,  यह  बड़े  दुःख  की  बात
 है  ।  श्री  मनुभाई  ने  और  दूसरे  लोगी  ने  भी  इस
 शोर  ध्यान  प्राकषित  किया  है।  भागंव  को
 हटाने  की  जो  श्री  मधु  लिमये  ने  मांग  की  है,
 उस  के  बारे  में  मैं  कोई  बात  भी  कहना  नहीं
 चाहता  लेकिन  जो  प्रइन  उन्होंने  उठाया  है  उस
 पर  हम  विचार  करेंगे।

 माननीय  सदस्य  ने  लक्खी  सराय  ऐक्सिडेंट
 के  सम्बन्ध  में  सेपती  कमिइनर  की  रिपोर्ट  के
 बारे  में  भी  कहा,  लेकिन  सेफ्टी  कमिहनर  की
 रिपोर्ट  हमारें  मन्त्रालय  की  रिपोर्ट  नहीं  है।
 फिर  भी  हम  लोगों  का  विचार  है  कि  जितने
 भी  भ्रावदयक  भौर  उचित  सुझाव  दिये  जाते  हैँ
 हम  उन  को  कार्यान्वित  करें।  सेफ्टी  कमिश्नर

 द्रिजष्म  मिनिस्ट्री  भौर  सिबिल  ऐविएशन  विभाग
 के  नीचे  काम  करते  हैं।

 भी  मधु  लिसये  :  सिफारिश  तो  झाप  के
 लिये  है,  भाप  ने  स्‍प्रमल  नहीं  किया  tv

 डा०  राम  सुमग  मिह :.  जो  सिफारिशें
 हम  वाजिव  समभेंगे  उन  को  जरूर  कार्याम्वित
 करेंगे  क्‍योंकि  यात्रियों  का  भला  करना  हमारा
 चह क्य  है।
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 क्री  सधु  लिमये  :  ऐसा  नहीं  किया,  इसी
 लिये  तो  हम  को  सत्याग्रद  करना  पड़ा ।

 wo  रास  सुमग  सिह:  प्रगर  धाप  ने
 सोचा  कि  झ्राप  के  लिये  सत्याग्रह  करना  उचित
 है  तो  ठीक  है।  मगर  मैं  समभता  हूँ...

 ी  म्षु  लिमये :  हम  क्‍या  करें .  श्राप
 लोग  सिफारिशों  पर  झमल  नहीं  करते  हैं  7  इस
 लिये  सत्याग्रह  करना  पड़ता  है,  मुझे  जेल  में

 रहना  भच्छा  थोड़े  ही  लगता  है।

 डा०  राम  सुमग  सिंह:  मैं  कहने  के  लिये
 तैयार  हैं  कि  हम  लोगों  के  किसी  कार्य  से  हमारे
 किसी  साथी  को  सत्याग्रह  करने  के  लिये  बाध्य
 न  होना  पड़े,  ऐसा  वातावरण  बनाने  की  हम
 कोशिश  करेंगे  V

 थी  मु  लिमये  :  रेलवे  यात्रियों  की  रक्षा
 कीजिये,  भौर  कोई  चीज  नहीं  है।  इतने  लोग
 नाहक  मर  गये  |

 MR.  DEPUTY  SPEAKER  :  The
 question  is  :

 “That  the  Bill  to  authorise  payment
 @od  appropriation  of  certain  sums
 from  and  out  of  the  Consolidated
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 Fund  of  India  for  the  service  of  the
 financial  year  1969-70,  for  the  Purposes of  Railways,  be  takea  into  considera-
 tion.”

 The  motion  was  adopted

 MR.  DEPUTY-SPEAKER
 question  is  :

 That  clause  2,  clause  3  and  the
 Scheduled  stand  part  of  the  Bill”

 The  motwn  was  adopted

 The

 Clausry  2  and  3  and  the  Schedule were  added  to  the  Bill
 Clause  4,  the  Enacting  Formula  end

 the  Title  were  then  added  to  the
 Bui

 DR  RAM  SUBHAG  SINGH  :  Sir,  |
 move  :

 “That  the  8  be  passed.”

 MR.  DEPUTY-SPEAKER
 question  is  ;

 “That  the  Bill  be  passed.”
 The  motion  was  adopted

 The

 9.25  bres.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Wednesday.  March  19,  1969)
 Phalguna  28,  7390  (Saka).
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